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No. 4301. - TREATY 1 OF FRIENDSHIP, COMMERCE AND
NAVIGATION BETWEEN NORWAY AND SIAM. SIGNED AT
OSLO, NOVEMBER 15TH, 1937.

English official text communicated by the Permanent Delegate of Norway and by the Permanent
Representative of Siam to the League of Nations. The registration of this Treaty took place
March 12th, 1938.

His MAJESTY THE KING OF NORWAY and His MAJESTY THE KING OF SIAM, being desirous
of strengthening the relations of amity and good understanding which happily exist between
the two States, and being convinced that this cannot be better accomplished than by revising
the treaties hitherto existing between the two countries, have resolved to complete such revision,
based upon the principles of reciprocity, equity and mutual benefit, and for that purpose have
named as their Plenipotentiaries, that is to say

His MAJESTY THE KING OF NORWAY:

Trygve Halvdan LIE, His Minister of Justice, acting Minister for Foreign Affairs;

His MAJESTY THE KING OF SIAM :

Phya RAJAWANGSAN, His Envoy Extraordinary and Minister Plenipotentiary at Oslo;

Who, after having communicated to each other their respective full powers, found to be in
good and due form, have agreed upon the following Articles

Article i.

There shall be constant peace and perpetual friendship between the Kingdom of Norway

and the Kingdom of Siam.

Article 2.

The nationals of each of the High Contracting Parties shall, in so far as may be permitted by
the laws and regulations there in force, and on the same terms as the nationals of the most-
favoured nation, be entitled to enter, travel and reside in the territory of the other, and there to
carry on their commerce and manufacture, to trade in all kinds of merchandise of lawful
commerce, to engage in religious, educational and charitable work, to own or lease and occupy
houses, manufactories, warehouses and shops, to employ agents of their choice, to own or lease
and occupy land for residential, commercial, industrial, religious, charitable and other lawful

I The exchange of ratifications took place at Oslo, March 4 th, 1938.
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I TRADUCTION. - TRANSLATION.

No 4301. - TRAIT D'AMITIE, DE COMMERCE ET DE NAVIGATION
ENTRE LA NORVEGE ET LE SIAM. SIGNE A OSLO, LE
15 NOVEMBRE 1937.

Texte officiel anglais communiqu6 par le dfldgud permanent de la Norvdge et le reprgsentant permanent
du Siam pros la Socite des Nations. L'enregistrement de ce traitd a eu lieu le 12 mars 1938.

SA MAJESTt LE RoI DE NORVtGE et SA MAJESTt LE ROI DE SIAM, d6sireux de resserrer les
relations d'amiti6 et de bonne entente d6jA heureusement 6tablies entre les deux Etats et
convaincus qu'ils ne sauraient mieux y parvenir que par la revision des trait~s conclus jusqu'ici
entre les deux pays, ont r6solu de proc6der A cette revision dans un esprit de r~ciprocit6, d'6quit6
et au b~n6fice mutuel des deux Parties et ont d~sign6 At cet effet pour leurs pl6nipotentiaires,
A savoir :

SA MAJESTP LE RoI DE NORVAGE:

Trygve Halvdan LIE, ministre de la Justice de Sa Majest6, faisant fonction de ministre
des Affaires trangres

SA MAJESTP- LE ROI DE SIAM:
Phya RAJAWANGSAN, envoy6 extraordinaire et ministre pl6nipotentiaire de Sa Majest6

A Oslo ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs trouv6s en bonne et due
forme, sont convenus des articles suivants :

Article premier.

I y aura paix constante et amiti6 perp6tuelle entre le Royaume de Norv~ge et le Royaume
de Siam.

Article 2.

Les nationaux de chacune des Hautes Parties contractantes auront le droit, dans la mesure
autoris~e par les lois et r~glements qui y sont en vigueur et aux m~mes conditions que les
ressortissants de la nation la plus favoris~e, de p6ntrer, de voyager et de r6sider dans le territoire
de l'autre Partie et d'y exercer leur commerce et leur industrie, de faire le n~goce de marchandises
de tous genres dont le commerce est licite, de s'occuper d'oeuvres de caract~re religieux, 6ducatif et
charitable, de poss~der, de prendre A bail et d'occuper des maisons, manufactures, entrep6ts et
magasins, d'employer des repr6sentants de leur choix, de poss~der ou de prendre A bail et

1 Traduit par le Secretariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations, A titre d'information. of Nations, for information.

2 L'6change des ratifications a eu lieu A Oslo, le 4 mars 1938.
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purposes and for use as cemeteries, and generally to do anything incident to or necessary fortradte.

They shall not be compelled, under any pretext whatsoever, to pay any charges, taxes,
imposts or dues other or higher than those that are or may be paid by nationals of the most-
favoured nation.

The nationals of each of the High Contracting Parties shall receive, in the territory of the
other, the most constant protection and security for their persons and property and shall enjoy
in this respect the same rights and privileges as are or may be granted to nationals of the State of
residence, on their submitting themselves to the conditions imposed upon nationals of the State
of residence.

They shall, however, be exempt in the territory of the other from compulsory military service
either on land, on sea, or in the air, in the regular forces, or in the national guard, or in the militia,
from all contributions in money or in kind, imposed in lieu of personal military service, and from
all forced loans or military contributions. They shall not be subjected, in time of peace or in time
of war, to military requisitions except as imposed upon nationals, and they shall reciprocally be
entitled to compensation payable to nationals by the laws in force in their respective countries.
With regard to the foregoing provisions, the nationals of each of the High Contracting Parties
shall not be treated in the territory of the other less favourably than the nationals of the most-
favoured nation.

The nationals of each of the High Contracting Parties shall enjoy in the territory of the other
entire liberty of conscience, and, subject to the local laws and regulations, shall enjoy the right
of private or public exercise of their worship.

In all that relates to their commercial, shipping, industrial and agricultural pursuits, and to
callings and professions, the nationals of either of the High Contracting Parties shall throughout
the whole extent of the territory of the other be placed in all respects on the same footing as the
nationals of the most-favoured nation.

They shall there have the right to acquire and possess any kind of movable and immovable
property, the acquisition or possession of which is or may hereafter be allowed by the laws in force
in the country to nationals of the most-favoured nation. They may, under the same conditions,
dispose freely thereof by sale, gift, transfer, marriage settlement, will, succession ab intestato, or
by any other means. They shall not in any of these cases be liable to charges, duties or taxes of
any kind whatsoever other or higher than those which are or may hereafter be imposed on
nationals of the most-favoured nation.

Article 3.

The dwellings, warehouses, manufactories and shops and all other property of the nationals of
each of the High Contracting Parties in the territory of the other, and all premises appertaining
thereto used for lawful purposes, shall be respected. It shall not be allowable to proceed to make
a domiciliary visit to, or a search of, any such buildings and premises, or to examine or inspect
books, papers, or accounts, except under the conditions and with the forms prescribed for
nationals of the State of residence.

Article 4.

The nationals of each of the High Contracting Parties shall have free access to the Courts
of Justice of the other in pursuit and defence of their rights ; they shall be at liberty equally with
nationals of the State of residence, and with the nationals of the most-favoured nation, to choose
and employ lawyers, advocates and representatives to pursue and defend their rights before such
Courts.

There shall be no conditions or requirements imposed upon the nationals of either of the
High Contracting Parties in connection with such access to the Courts of Justice of the other,

No 4301
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d'occuper des terrains, soit pour y resider, soit pour des fins commerciales, industrielles,
religieuses, charitables, soit pour toutes autres fins licites, et pour y 6tablir des cimetires, et, d'une
fa~on gn6rale, de prendre toutes mesures provoqu~es par leur commerce ou n~cessaires l'exercice
de ce commerce.

Ils ne pourront 6tre tenus, sous quelque pr~texte que ce soit, d'acquitter des charges, taxes,
imp6ts ou contributions autres ou plus 6lev~s que ceux qui sont ou pourront 6tre payes par les
ressortissants de la nation la plus favoris~e.

Les nationaux de chacune des Hautes Parties contractantes seront assur6s, dans le
territoire de l'autre Partie, de la protection et de la sauvegarde les plus constantes de leurs
personnes et de leurs biens et jouiront, ;k cet 6gard, des m~mes droits et privieges que ceux qti
sont ou pourront 6tre accord~s aux nationaux de l'Etat oh ils resident, sous reserve de se conformer
aux conditions impos6es aux nationaux de l'Etat oh ils resident.

Toutefois, ils seront exempts, dans le territoire de l'autre Partie, du service militaire
obligatoire sur terre ou sur mer ou dans l'air, dans l'arm~e r~guli~re, dans la garde nationale ou
dans la milice, de toutes contributions en argent ou en nature impos~es en lieu et place du service
militaire personnel, ainsi que de tout emprunt forc6 ou contribution de guerre. Ils ne pourront
tre astreints, en temps de paix ni en temps de guerre, A aucune r6quisition militaire autre que

celles auxquelles sont soumis les nationaux, et ils auront r~ciproquement droit aux compensations
payables aux nationaux en vertu des lois en vigueur dans leurs pays respectifs. En ce qui concerne
les dispositions pr~cdentes, le traitement des nationaux de chacune des Hautes Parties
contractantes dans le territoire de l'autre Partie ne devra pas 6tre moins favorable que celui des
ressortissants de la nation la plus favoris~e.

Les nationaux de chacune des Hautes Parties contractantes jouiront, dans le territoire de
1 autre Partie, d'une enti~re libert6 de conscience et, sous reserve des lois et r~glements locaux en
vigueur, du droit de pratiquer leur culte de fa~on priv~e ou publique.

En tout ce qui touche k leurs activit~s commerciales, entreprises de navigation, affaires
industrielles et agricoles, 5. leurs m~tiers et professions, les nationaux de chacune des Hautes
Parties contractantes seront, dans toute l'6tendue du territoire de I'autre Partie, places t tous
6gards sur le mme pied que les ressortissants de la nation la plus favoris~e.

Ils auront le droit d'acqu6rir et de poss6der toutes espces de biens meubles et immeubles dont
1'acquisition ou la possession par des ressortissants de la nation la plus favoris6e est ou pourra 6tre
autoris~e par les lois en vigueur dans le pays. Ils pourront, aux memes conditions, en disposer
librement par vente, donation, alienation, contrat de mariage, testament, succession ab intestat
ou par tout autre moyen. Ils ne devront, dans aucun de ces cas, supporter de charges, droits ou
taxes, de quelque esp~ce que ce soit, autres ou plus 6lev~s que ceux qui frappent ou pourront
frapper les ressortissants de la nation la plus favoris~e.

Article 3.

Les habitations, entrep6ts, usines, magasins et tous autres immeubles des nationaux de
chacune des Hautes Parties contractantes dans le territoire de l'autre Partie, ainsi que tous les
locaux en d~pendant qui sont utilis~s L des fins licites, devront 6tre respect~s. I1 ne sera pas permis
de proc~der A des visites domiciliaires ou k des perquisitions dans aucun de ces batiments ou
locaux, ni d'examiner et d'inspecter les livres, papiers ou comptes qui s'y trouvent, sauf dans les
conditions et dans les formes applicables aux nationaux de l'Etat de residence.

Article 4.

Les nationaux de chacune des Hautes Parties contractantes auront libre acc~s aux tribunaux
de l'autre Partie pour faire valoir leurs droits tant comme demandeurs que comme d~fendeurs ;
ils seront libres, au m~me titre que les nationaux de l'Etat de residence et que les ressortissants
de la nation la plus favoris~e, de choisir et d'employer des hommes de loi, avocats et mandataires
pour revendiquer et d6fendre leurs droits devant ces tribunaux.

Il ne sera impos6 aux nationaux de l'une ou l'autre des Hautes Parties contractantes, en ce
qui concerne cet acc~s aux tribunaux de l'autre Partie, aucune condition ou obligation qui ne soit
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which do not apply to nationals of the State of residence or to the nationals of the most-favoured
nation. Exemption from the cautio judicatum solvi may, however, only be asked for if the
applicant is domiciled in the State in which the proceedings were instituted.

Article 5.

The nationals of each of the High Contracting Parties shall have in the territory of the other, on
condition of reciprocity, the same rights as nationals of that High Contracting Party in regard to
patents for inventions, trademarks, trade-names, designs and copyright in literary and artistic
works, upon fulfilment of the formalities prescribed by law.

Article 6.

Corporations, limited-liability and other companies, partnerships and associations, already
or hereafter to be organized in accordance with the laws of either High Contracting Party and
domiciled in the territory of such Party, are authorized in the territory of the other, to exercise
their rights and appear in the Courts either as plaintiffs or defendants, upon conforming
themselves to the laws of such other Party.

There shall be no conditions or requirements imposed upon corporations, companies,
partnerships and associations organized in accordance with the laws of either High Contracting
Party in connection with such access to the Courts of Justice of the other which do not apply to
such native corporations, companies, partnerships and associations or those of the most-favoured
nation. The provision of Article 4 on the exemption from the cautio judicatum solvi shall also
apply to the corporations, companies, partnerships and associations mentioned in the present
Article.

Such corporations, companies, partnerships and associations shall upon the conditions laid
down in the legislation of the other country and upon obtaining the necessary authorization in
those cases where such authorization is required by the laws of said country, have liberty there to
settle, to establish branches or agencies, and to carry on their activities.

With regard to the carrying on of their activities as well as with regard to the right to acquire,
to possess and to lease movable and immovable property, such corporations, companies,
partnerships and associations, once admitted, shall enjoy the same treatment as is granted or
may be granted to similar corporations, companies, partnerships and associations of the most-
favoured nation.

Neither in respect of their activities nor of their property shall they be subject to other or
higher charges, taxes, imposts or dues of whatever nature than those which are applied or may be
applied to the corporations, companies, partnerships and associations of the most-favoured
nation.

Article 7.

It is agreed that the Customs tariffs applicable to articles the produce or manufacture of
either of the High Contracting Parties imported into the territory of the other shall be regulated
by the laws and regulations of the country of importation.

Articles, the produce or manufacture of Norway, and articles, the produce or manufacture of
Siam, shall on their importation into the territory of the other Party in all matters relating to
import duties, taxes, or charges of any kind enjoy a treatment at least as favourable as that which
is or may be granted to articles of the most-favoured nation.

Articles, exported from Norway to Siam and articles exported from Siam to Norway, shall
in all matters relating to export duties, taxes, or charges of any kind enjoy a treatment at least as
favourable as that which is or may be granted to articles exported to the most-favoured nation.

Said treatment of the most-favoured nation shall be interpreted to include the Customs
regime, all Customs formalities, drawbacks, the use of bonded warehouses, and certificates of
origin.
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6galement applicable aux nationaux de l'Etat de residence ou aux ressortissants de la nation la
plus favoris~e. Toutefois, l'exemption de la caution judicatum solvi ne pourra 6tre demand6e
que si 1'auteur de la demande est domicili6 dans l'Etat oil la procedure a &6 engag~e.

Article 5.
Les nationaux de chacune des Hautes Parties contractantes jouiront, dans le territoire de

l'autre Partie, sous condition de r6ciprocit6, des m~mes droits que les nationaux de ladite Haute
Partie contractante en mati~re de brevets d'invention, marques de fabrique, appellations com-
merciales, dessins et copyright de travaux litt~raires et artistiques, . la condition de remplir les
formalit6s prescrites par la loi.

Article 6.
Les personnes morales, les socit~s . responsabilit6 limit~e et autres, les soci~t~s de personnes

et les associations existantes ou ult~rieurement constitutes conform6ment aux lois de l'une ou de
l'autre des Hautes Parties contractantes et domicii~es dans le territoire de ladite Partie seront
autoris~es, dans le territoire de l'autre, h exercer leurs droits et A ester en justice, soit en qualit6
de demandeurs, soit en qualit6 de d6fendeurs, sous r6serve de se conformer aux lois de cette autre
Partie.

II ne sera impos6 aux personnes morales, soci6t~s, soci~t~s de personnes et associations
constitutes conform6ment aux lois de l'une ou de l'autre des Hautes Parties contractantes aucune
condition ou obligation, en mati~re d'acc~s aux tribunaux de l'autre Partie, qui ne soit applicable
aux personnes morales, soci~t~s, soci~t~s de personnes et associations du pays de residence ou A
celles de la nation la plus favoris6e. La disposition de l'article 4 relative h l'exemption de la caution
judicatum solvi s'appliquera 6galement aux personnes morales, soci6t6s, soci6t6s de personnes et
associations mentionn.es dans le present article.

Ces personnes morales, soci~t~s, soci~t~s de personnes et associations seront libres, aux
conditions posies par la l6gislation de l'autre pays et sous reserve d'obtenir les autorisations
n~cessaires lorsque ces autorisations sont requises par les lois dudit pays, de s'installer, d'6tablir
des succursales et agences et de poursuivre leurs activit~s.

En ce qui concerne l'exercice de leurs activit~s, de m~me que le droit d'acqu~rir, de poss6der et
de prendre A bail des biens meubles et immeubles, ces personnes morales, soci~t~s, soci6t6s de
personnes et associations, une fois admises, jouiront du mme traitement qui est ou pourra 6tre
accord6 aux personnes morales, soci~t6s, soci6t6s de personnes et associations similaires de la
nation la plus favoris6e.

Elles ne seront pas soumises, en ce qui concerne leurs activit~s ou leurs biens, , des charges,
taxes, imp6ts ou contributions, quelle que soit leur nature, autres ou plus 6lev~s que ceux qui
frappent ou pourront frapper les personnes morales, soci~t~s, soci~t~s de personnes et associations
de la nation la plus favoris~e.

Article 7.

II est entendu que les tarifs douaniers applicables aux articles, produits naturels ou fabriqu~s,
de l'une des Hautes Parties contractantes import6s dans le territoire de l'autre Partie, seront
d~termin~s d'apr~s les lois et r~glements du pays d'importation.

Les articles, produits naturels ou fabriqu~s, de Norv~ge, et les articles, produits naturels ou
fabriqu~s, du Siam jouiront, lors de leur importation dans le territoire de l'autre Partie, pour tout
ce qui concerne les droits, taxes ou charges de toute nature A 1 importation, d'un traitement au
moms aussi favorable que celui qui est ou pourra 6tre accord6 aux articles de la nation la plus
favoris~e.

Les articles export~s de Norv~ge au Siam et les articles export~s du Siam en Norv~ge jouiront,
en tout ce qui concerne les droits, taxes ou charges de toute nature h 1'exportation, d'un traitement
au mons aussi favgrable que celui qui est ou pourra 6tre accord6 aux articles export6s A destination
de la nation la plus favoris~e.

Ledit traitement de la nation la plus favoris~e sera interprt comme s'appliquant au regime
douanier, k toutes les formalit~s douani~res, aux drawbacks, k 1 utilisation des entrep6ts de douane
et aux certificats d'origine.
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Goods of every nature, originating within the territory of one of the High Contracting Parties
and imported into the territory of the other, shall not there be subjected to excise, octroi, or
consumption duties higher than those which are or may be levied on similar goods of the most-
favoured nation.

In the event of one of the High Contracting Parties being in the necessity of establishing
prohibitions or restrictions on the importation or exportation of any article of commerce between
the two countries, the said Party undertakes to take into consideration as far as possible the
interests of the other Party.

Nothing in this Treaty shall be construed to restrict the right of either High Contracting
Party to impose :

(I) Prohibitions, restrictions or regulations for the enforcement of police or
revenue laws, including laws prohibiting or restricting the importation, exportation,
or sale of alcohol or alcoholic beverages or of opium, the coca leaf, their derivatives,
and other narcotic drugs, as well as other laws imposed upon articles the internal
production, consumption, sale or transport of which is or may be forbidden or restricted
by the national law ;

(2) Prohibitions or restrictions on the trade or traffic in arms and munitions of war
and in exceptional circumstances other materials needed in war ;

(3) Prohibitions or restrictions necessary for the protection of national or public
security or health, or for the protection of animal or plant life against disease, harmful
pests or extinction ;

(4) Prohibitions or restrictions upon articles which as regards production or trade
are or may hereafter be subject within the country to a monopoly exercised by or under
the control of the State.

Article 8.

As regards traffic in transit, the High Contracting Parties shall apply in their reciprocal
relations the provisions of the Convention 1 and Statute on Freedom of Transit, signed at Barcelona
on April 2oth, 1921.

Article 9.

The nationals of each of the High Contracting Parties shall have liberty freely to come with
their ships and cargoes to all places, ports and waterways in the territory of the other which are
or may be open to foreign commerce and navigation, subject always to the laws of the country
to which they thus come.

Article io.

Each of the High Contracting Parties shall, subject to the provisions of Article 7, permit the
importation or exportation of all merchandise which may be legally imported or exported in
national vessels or in vessels of a third Power, and also the carriage of passengers, from or to their
respective territories, upon the vessels of the other, and such vessels, their cargoes and passengers
shall enjoy the same privileges as, and shall not be subject to any other or higher duties, charges
or restrictions than national vessels and their cargoes and passengers, or vessels of a third Power,
their cargoes and passengers.

Such reciprocal equality of treatment shall take effect without distinction, whether the
merchandise comes directly from the place of origin, or from any other place.

I Vol. Vii, page ii ; Vol. XI, page 407 ; Vol. XV, page 305; Vol. XIX, page 279 ; Vol. XXIV,
page 155 ; Vol. XXXI, page 245 ; Vol. XXXV, page 299 ; Vol. XXXIX, page 166 ; Vol. LIX, page 344 ;
Vol. LXIX, page 70 ; Vol. LXXXIII, page 373 ; Vol. XCII, page 363 ; Vol. XCVI, page 181 ; Vol. CIV,
page 495 ; Vol. CXXXIV, page 393 ; and Vol. CXLII, page 340, of this Series.
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Aucune des deux Hautes Parties contractantes ne soumettra les marchandises de toute
nature originaires du territoire de l'autre Partie, et import6es sur son propre territoire, h des droits
d'accise, d'octroi, ni des taxes de consommation, plus 6lev~s que ceux auxquels sont ou pourront
6tre soumises les marchandises similaires de la nation la plus favoris~e.

Au cas oi l'une des Hautes Parties contractantes se trouverait dans la n6cessit6 d'6tablir des
prohibitions ou des restrictions h l'importation ou L l'exportation d'une marchandise quelconque
faisant l'objet de transactions commerciales entre les deux pays, ladite Partie s'engage I prendre
en consideration, dans toute la mesure possible, les int~r~ts de l'autre Partie.

Aucune disposition du present trait6 ne doit 6tre interpr~t~e comme restreignant le droit,
pour l'une ou l'autre des Hautes Parties contractantes, d'imposer :

10 Des prohibitions, restrictions ou r~glements aux fins d'application de lois de
police ou de lois fiscales, y compris les lois prohibant ou restreignant l'importation,
l'exportation ou la vente de l'alcool ou des boissons alcooliques, de l'opium, de la feulle
de coca, de leurs d~riv6s et d'autres stupffiants, de mme que les autres lois applicables A
d'autres articles dont la production, la consommation, la vente ou le transport A
l'int~rieur du pays sont ou seront interdits ou restreints par la lgislation nationale ;

20 Des prohibitions ou restrictions au commerce ou au trafic des armes et
munitions de guerre et, dans des circonstances exceptionnelles, d'autres mat6riels de
guerre ;

3 o Des prohibitions ou restrictions impos~es dans l'int 6rt de la s~curit6 ou de
l'bygi~ne nationales ou publiques ou en vue de la protection des animaux ou des v~g~taux
contre la maladie, les insectes ou germes nuisibles ou l'extinction ;

40 Des prohibitions ou restrictions applicables A des articles dont la production ou
le commerce sont ou pourront &re soumis, h l'int~rieur du pays, un monopole exerc6
par l'Etat ou sous son contr6le.

Article 8.

En ce qui concerne le trafic de transit, les Hautes Parties contractantes appliqueront L leurs
relations r~ciproques les dispositions de la Convention ' et du Statut sur la libert6 du transit, sign6s
A Barcelone le 20 avril 1921.

Article 9.

Les nationaux de chacune des Hautes Parties contractantes auront le droit de se rendre
librement avec leurs navires et cargaisons dans tous les lieux, ports et voies navigables du
territoire de l'autre Partie qui sont ou qui pourront 6tre ouverts au commerce et la navigation
6trangers, sous r6serve de la l6gislation du pays dans lequel ils se rendent.

Article Io.

Chacune des Hautes Parties contractantes autorisera, sous reserve des dispositions de
larticle 7, F'importation ou l'exportation hi bord des navires et bateaux de l'autre Partie, de toutes
les marchandises qui peuvent 6tre lgalement irnport6es ou export~es A bord des navires et bateaux
nationaux ou des navires et bateaux d'un tiers pays, de m~me que le transport de passagers en
provenance ou A destination de leurs territoires respectifs, et ces navires et bateaux, leurs
cargaisons et passagers, jouiront des m~mes privileges et ne seront soumis aucun droit, taxe ou
restriction autre ou plus considerable, que les navires et bateaux nationaux, leurs cargaisons et
passagers ou que les navires et bateaux d'un tiers pays, leurs cargaisons et passagers.

Cette 6galit6 r~ciproque de traitement s'appliquera sans distinction, que les marchandises
viennent directement du lieu d'origine ou de tout autre lieu.

I Vol. VII, page ii ; vol. XI, page 4o6 ; vol. XV, page 304 ; vol. XIX, page 278 ; vol. XXIV, page 154;
vol. XXXI, page 244 ; vol. XXXV, page 298; vol. XXXIX, page 166 ; vol. LIX, page 344; vol. LXIX,
page 70; vol. LXXXIII, page 373 ; vol. XCII, page 363 ; vol. XCVI, page 181 ; vol. CIV, page 495
vol. CXXXIV, page 393 ; et vol. CXLII, page 34 o , de ce recuell.
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In the same manner there shall be perfect reciprocal equality with regard to drawbacks and
other privileges of this nature of whatever denomination which may be allowed in the territory
of each of the High Contracting Parties, on goods imported or exported in national vessels or in
vessels of a third Power, so that such drawbacks and other privileges shall also and in like manner
be allowed on goods imported or exported in vessels of the other country.

Article ii.

The merchant vessels of either of the High Contracting Parties, whether in ballast or with
cargoes which arrive at or depart from the ports of the other Party shall enjoy the same rights,
privileges, liberties, favours, immunities, and exemptions in matters of navigation as those which
are or may be enjoyed by national vessels, from whatever place such vessels may arrive and
whatever may be their place of destination.

In all that concerns the entering, clearing, stationing, loading and unloading of vessels in the
orts, basins, docks, roadsteads, harbours, or waterways of the two countries, no privilege shall
e granted to national vessels which shall not equally be granted to vessels of the other country ;

the intention of the High Contracting Parties being that in these respects the vessels of each shall
receive the treatment accorded to national vessels.

The merchant vessels of either of the High Contracting Parties entering the territory of the
other Party with the sole object of completing their cargoes or of unloading some portion thereof
shall be entitled, provided they comply with the laws and regulations of the respective countries,
to retain on board any portion of the cargo which is consigned to another port either in the same
country or in another country, and to re-export such portion of the cargo without being liable to
pay any Customs duty on the portion not unloaded except duty for supervision; the latter shall,
however, be levied at the lowest rate fixed for national vessels.

In regard to duties of tonnage, harbour, pilotage, lighthouse, quarantine or other similar or
corresponding duties of whatever nature or under whatever denomination, levied in the name or
for the profit of the Government, public functionaries, private individuals, corporations or
establishments of any kind, the High Contracting Parties shall reciprocally apply the provisions
of the Convention I and Statute on the International Regime of Maritime Ports, signed at Geneva
on December 9 th, 1923.

Article 12.

Any merchant vessel of either of the High Contracting Parties which may be compelled by
stress of weather, or by reason of any other distress, to take shelter in a port of the other, shall be
at liberty to refit therein, to procure all necessary supplies, and put to sea again, without paying
any dues other than such as would be payable by national vessels. In case, however, the master
of a merchant vessel should be under the necessity of disposing of a part of his cargo in order to
defray the expenses, he shall be bound to conform to the regulations and tariffs of the place to
which he may have come.

If any merchant vessel of one of the High Contracting Parties should run aground or be
wrecked upon the coasts of the other, the local authorities shall give prompt notice of the
occurrence to the Consular Officer residing in the district or to the nearest Consular Officer of the
other Power.

Such stranded or wrecked ship or vessel and all parts thereof, and all furniture and
appurtenances belonging thereto, and all goods and merchandise saved therefrom, including those
which may have been cast into the sea, or the proceeds thereof, if sold, as well as all papers found
on board such stranded or wrecked ship or vessel, shall be given up to the owners or their agents,
when claimed by them.

1 Vol. LVIII, page 285 ; Vol. LXIX, page 102 ; Vol. LXXII, page 485 ; Vol. LXXXIII, page 416;
Vol. CVII, page 491 ; Vol. CXVII, page 184; Vol. CXXII, page 349; and Vol. CXLII, page 342, of
this Series.
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I1 existera de m~me une parfaite 6galit6 r~ciproque en ce qui concerne les drawbacks et autres
privileges de m~me nature, quelle que soit leur dnomination, qui peuvent 8tre accord~s dans le
territoire de chacune des Hautes Parties contractantes aux marchandises import~es ou export~es &
bord de navires et bateaux nationaux ou de navires et bateaux d'un tiers pays, de telle sorte que ces
drawbacks et autres privileges seront 6galement et aux m~mes conditions accord6s aux
marchandises import~es ou export~es; A bord de navires et bateaux de l'autre pays.

Article ii.
Les navires marchands de chacune des Hautes Parties contractantes sur lest ou charges, qui

arriveront dans les ports de l'autre Partie ou les quitteront, jouiront des m8mes droits, privileges,
libert~s, faveurs, immunit6s et exemptions en mati6re de navigation que ceux dont jouissent ou
pourront ult~rieurement jouir les navires nationaux, quel que soit le lieu d'oi arrivent ces navires
et quel que soit leur lieu de destination.

En tout ce qui conceme I'entree, la sortie, le stationnement, le chargement et le d~chargement
des navires dans les ports, bassins, docks, rades, havres ou voies navigables des deux pays, il ne
sera accord6 aux navires et bateaux nationaux aucun privilege qui ne soit 6galement accord6 aux
navires et bateaux de F'autre pays ; il est dans l'intention des Hautes Parties contractantes que
les navires et bateaux de chacune d'elles regoivent h cet 6gard le traitement accord6 aux navires
et bateaux nationaux.

Les navires marchands de chacune des Hautes Parties contractantes p~n~trant sur le
territoire de l'autre Partie seule fin de complter leur cargaison ou d'en d~charger une partie
auront le droit, sous reserve de se conformer aux lois et r~glements des pays respectifs, de conserver
A bord une fraction quelconque de leur cargaison A destination d'un autre port, soit du m~me
pays, soit d'un autre pays, et de r~exporter ladite fraction de la cargaison en franchise de tout
droit de douane quant la fraction non dicharg6e, A 1'exception du droit de surveillance;
toutefois, ce dernier droit sera 6tabli au taux le plus bas prevu pour les navires et bateaux
nationaux.

En ce qui concerne les droits de tonnage, de port, de pilotage, de phare, de quarantaine ou
autres droits similaires ou correspondants, quelle qu'en soit la nature ou la denomination, per~us
au nom et au profit du gouvernement, de fonctionnaires publics, de personnes privies, de
personnes morales ou d'institutions de toute nature, les Hautes Parties contractantes appliqueront
reciproquement les dispositions de la ConventionI et du Statut sur le regime international des
ports maritimes, sign~s A Gen~ve le 9 d6cembre 1923.

Article 12.

Tout navire marchand de l'une ou de l'autre des Hautes Parties contractantes qui pett 6tre
contraint par le mauvais temps, ou par un accident de mer quelconque, de se r~fugier dans un
port de l'autre Partie, aura la facult6 de proc~der aux reparations, de se procurer toutes les
fournitures ncessaires et de reprendre la mer sans acquitter de droits autres que ceux qui seraient
perqus sur des navires nationaux. Toutefois, au cas oti le capitaine d'un navire marchand se
trouverait dans la n~cessit6 de disposer d'une partie de sa cargaison pour couvrir les d6penses, il
sera tenu de se conformer aux r~glements et aux tarifs du port dans lequel il sera entr6.

Si un navire marchand de l'une des Hautes Parties contractantes 6choue ou fait naufrage
sur les c6tes de l'autre Partie, les autorit~s locales signaleront sans ddlai l'6v~nement au
fonctionnaire consulaire r~sidant dans le district ou au plus proche fonctionnaire consulaire de
1'autre Puissance.

Ces navires ou bAtiments 6chous ou naufrag~s et toutes leurs parties, tout le mobilier et tous
les accessoires en d6pendant, toutes les marchandises et tous les articles sauves y compris ceux qui
pourront avoir 6t6 jet6s h la mer, ainsi que le produit de leur vente en cas d'ali~nation, de m~me
que tous les papiers trouv~s h bord de ces navires ou bAtiments 6chou6s ou naufrag6s, seront
remis aux propri6taires ou A leurs repr6sentants, sur leur demande.

1 Vol. LVIII, page 285 ; vol. LXIX, page 102 ; vol. LXXII, page 485 ; vol. LXXXIII, page 416;
vol. CVII, page 491 ; vol. CXVII, page 184; vol. CXXII, page 349; et vol. CXLII, page 342, de ce
recueil.
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If such owners or agents are not on the spot, the aforesaid property or proceeds from the
sale thereof and the papers found on board the vessel shall be delivered to the proper Consular
Officer of the High Contracting Party whose vessel is wrecked or stranded, provided that such
Consular Officer shall make claim within the period fixed by the laws and regulations of the
country in which the wreck or stranding occurred, and such Consular Officers, owners or agents
shall pay only the expenses incurred in the preservation of the property, together with the salvage
or other expenses which would have been payable in the case of the wreck or stranding of a national
vessel.

The goods and merchandise saved from the wreck or stranding shall be exempt from all
duties of the Customs unless cleared for consumption, in which case they shall pay ordinary
duties.

In the case of a ship or vessel belonging to the nationals of one of the High Contracting
Parties being driven in by stress of weather, run aground or wrecked in the territory of the other,
the proper Consular Officer of the High Contracting Pary to which the vessel belongs, shall, if
the owners or their agents are not present, or are present but require it, be authorized to interpose
in order to afford the necessary assistance to the nationals of his State.

Article 13.

The vessels of war of each of the High Contracting Parties may enter, remain and make
repairs in those ports and places of the other to which the vessels of war of other nations
are accorded access ; they shall submit to the same regulations and enjoy the same honours,
advantages, privileges and exemptions as are now, or may hereafter be conceded to the vessels of
war of any other nation.

Article 14.

The Consular Officers of each of the High Contracting Parties residing in the territory of the
other shall receive from the local authorities such assistance as can by law be given to them for
the recovery of deserters from the vessels of the former Party, provided that this stipulation shall
not apply to nationals of the High Contracting Party from whose local authorities assistance is
requested.

Article 15.

Each of the High Contracting Parties may appoint Consuls-General, Consuls, Vice-Consuls
and other Consular Officers or Agents to reside in the towns and ports of the territory of the other
where similar officers of other Powers are permitted to reside.

Such Consular Officers and Agents, however, shall not enter upon their functions until they
shall have been approved and admitted by the Government to which they are sent.

They shall be entitled, on condition of reciprocity, to enjoy all the honours, privileges,
exemptions and immunities of every kind which are, or may be, accorded to Consular Officers of
the most-favoured nation.

The said Consular Officers or Agents of the two High Contracting Parties or the persons duly
authorized to fill their places shall within the territory of the other Party have charge of the
internal order on board the merchant vessels of their nation, to the exclusion of all local
authorities. They shall take cognizance of all disputes and they alone shall exercise jurisdiction
in cases which may have arisen at sea, or which may arise in port, between the captains, officers
and crews, including disputes concerning wages and the execution of contracts reciprocally entered
into, provided, however, that such jurisdiction shall not exclude the jurisdiction conferred on local
courts or other authorities under existing or future laws.

Article I6.

In case of the death of a national of one of the High Contracting Parties in the territory
of the other without having in the country of his decease any known heirs or testamentary
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Si ces propri~taires ou leurs repr6sentants ne se trouvent pas sur place, les biens pr~cit6s ou
les produits de leur vente, ainsi que les papiers trouv6s bord du navire ou bateau, seront remis
au fonctionnaire consulaire competent de la Haute Partie contractante dont le navire ou bateau
est naufrag6 ou 6chou6, A la condition que ledit fonctionnaire consulaire en formule la demande
dans le d~lai fix6 par les lois et r~glements du pays oii le navire a 6chou6 ou fait naufrage, et lesdits
fonctionnaires consulaires, propri~taires ou repr~sentants ne devront payer que les frais engages
pour la conservation des biens ainsi que les frais de sauvetage ou autres frais payables dans le cas
oti un navire national fait naufrage ou s'6choue.

Les articles et marchandises sauv~s lors du naufrage ou de l'6chouage seront exon~rs de tout
droit de douane .A moins qu'ils ne soient retires en vue de la consommation ; en ce cas, ils
acquitteront les droits ordinaires.

Au cas oii un navire ou bAtiment appartenant A des nationaux de l'une des Hautes Parties
contractantes serait contraint, par le mauvais temps, de se r~fugier dans un port, 6chouerait ou
ferait naufrage sur le territoire de l'autre Partie, le fonctionnaire consulaire competent de ]a Haute
Partie contractante h laquelle appartient le navire sera autoris6, si les propri~taires ou leurs agents
ne sont pas presents, ou s'ils sont presents mais en font la demande, h intervenir afin de procurer
aux nationaux de son Etat l'assistance n~cessaire.

Article 13.
Les bAtiments de guerre de chacune des Hautes Parties contractantes pourront entrer,

sjourner et proc~der h des r~parations dans les ports et localit~s de l'autre Partie dont l'acc~s
est permis aux bUtiments de guerre d'autres nations ; ils y seront assujettis aux m6mes r~glements
et jouiront des m~mes honneurs, avantages, privileges et exemptions qui sont ou pourront 8tre
ult~rieurement accord~s aux bAtiments de guerre d'une autre nation quelconque.

Article 14.
Les fonctionnaires consulaires de chacune des Hautes Parties contractantes r~sidant dans le

territoire de l'autre Partie recevront des autorit~s locales l'assistance que la loi permet de leur
accorder en vue de r~cup6rer les d6serteurs des navires et bateaux de leur Etat ; toutefois, cette
stipulation ne s'appliquera pas aux nationaux de la Haute Partie contractante dont les autorit~s
locales sont appel~es A fournir assistance.

Article 15.

Chacune des Hautes Parties contractantes aura la facult6 de nommer des consuls g~n~raux,
consuls, vice-consuls et autres fonctionnaires ou agents consulaires dans les villes et ports du terri-
toire de l'autre Partie oii sont autoris~s A r6sider les m8mes fonctionnaires des autres Puissances.

Toutefois, ces fonctionnaires et agents consulaires ne pourront entrer en fonction qu'apr~s
avoir 6t6 agr6s et accept~s par le gouvernement aupr~s duquel ils sont envoy~s.

Ils auront le droit, sous condition de r6ciprocit6, de jouir de tous les honneurs, privileges,
exemptions et immunit~s de toute nature qui sont ou pourront 6tre accord6s aux fonctionnaires
consuaires de la nation la plus favoris~e.

Lesdits fonctionnaires ou agents consulaires des deux Hautes Parties contractantes ou les
personnes dfiment autoris~es pour les suppMer seront responsables, dans le territoire de l'autre
Partie, de l'ordre int~rieur A bord des bAtiments marchands de leur nation, A l'exclusion de toute
autre autorit6 locale. Ils connaitront de tous les diff6rends et ls exerceront une juridiction
exclusive sur toutes les questions qui auront pu surgir en mer ou qui pourront surgir dans les ports,
entre les capitaines, officiers et 6quipages, y compris les diff~rends concernant les salaires et
1'ex6cution ce contrats synallagmatiques, sous la reserve, toutefois, que cette juridiction n'excluera
pas la juridiction confer6e aux tribunaux locaux ou A d'autres autorit~s locales en vertu de toute
legislation existante ou future.

Article 16.
Au cas oih un ressortissant de l'une des Hautes Parties contractantes viendrait A d~c~der

dans le territoire de l'autre Partie sans laisser, dans le pays oii il est dcd6, d'h~ritiers connus ou
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executors by him appointed, the competent local authorities shall at once inform the nearest
Consular Officer of the nation to which the deceased belonged, in order that necessary information
may be immediately forwarded to parties interested.

In case of the death of a national of one of the High Contracting Parties in the territory of
the other, without leaving at the place of his decease any person entitled by the laws of his country
to take charge of and administer the estate, the competent Consular Officer of the State to which
the deceased belonged shall, upon fulfilment of the necessary formalities, be empowered to take
custody of and administer the estate in the manner and under the limitations prescribed by the
laws of the country in which the property of the deceased is situated.

The foregoing provision shall also apply in case of a national of one of the High Contracting
Parties dying outside the territory of the other, but possessing property therein, without leaving
any person there entitled to take charge of and administer the estate.

Article 17.

It is understood by the High Contracting Parties that the stipulations contained in this
Treaty do not in any way affect, supersede, or modify any of the laws and regulations with regard
to naturalization, immigration, police and public security which are in force or which may be
enacted in either of the two countries.

Article 18.

The coasting trade and the national fisheries of both the High Contracting Parties are
excepted from the provisions of the present Treaty, and shall be regulated according to the laws
and regulations of Norway and Siam respectively.

It is, however, understood that Norwegian nationals and vessels in the territory of the
Kingdom of Siam and Siamese nationals and vessels in the territory of the Kingdom of Norway
shall, on condition of reciprocity, enjoy in respect of coasting trade the rights which are or may be
granted under such laws and regulations to the nationals or vessels of any other nation.

Article 19.

The provisions of the present Treaty as regards the most-favoured-nation treatment do not
apply to :

(i) Favours granted or to be granted hereafter to an adjoining State to facilitate
short frontier traffic ;

(2) Favours granted or to be granted hereafter to a third State in virtue of a
Customs Union ;

(3) Favours granted or to be granted hereafter to an adjoining State with regard to
the navigation on or use of boundary waterways not navigable from the sea ;

(4) Favours granted or to be granted hereafter by Norway to Denmark, Finland,
Iceland or Sweden.

The provisions of the present Treaty do not apply to Svalbard (Spitsbergen).
It is understood that the provisions of the present Treaty as regards the most-favoured-nation

treatment shall not apply to special favours contractually granted or to be granted to a third
State for the avoidance of double taxation or the mutual protection of revenue.
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d'ex6cuteurs testamentaires d6signs par lui, les autorit6s locales comptentes aviseront
immdiatement de ce d~c~s le plus proche fonctionnaire consulaire de la nation A laquelle
ressortissait le d~funt, afin que les renseignements n~cessaires puissent 8tre imm~diatement
transmis aux parties int~ress~es.

Au cas oii un ressortissant de l'une des Hautes Parties contractantes viendrait h d6c~der
dans le territoire de l'autre Partie, sans laisser, au lieu du d~c~s, aucune personne qualifi~e par la
l6gislation de son pays pour prendre charge de la succession et pour l'administrer, le fonctionnaire
consulaire comp6tent de 1'Etat auquel ressortissait le d~funt aura qualit6, apr~s accomplissement
des formalit~s n~cessaires, pour assumer la garde et 1'administration des biens de la mani~re et
dans les limites prescrites par les lois du pays oji sont situ~s les biens du d~funt.

La disposition pr~c~dente s'appliquera 6galement dans le cas d'un ressortissant de l'une des
Hautes Parties contractantes qui serait dc6d en dehors du territoire de l'autre Partie, mais qui
y, poss~derait des biens et n'y aurait laiss6 aucune personne ayant le droit de prendre en charge et
d administrer lesdits biens.

Article 17.

Les Hautes Parties contractantes conviennent que les stipulations contenues dans le present
trait6 n'affectent, n'abrogent ni ne modifient en aucune fagon, aucun des lois ou r~glements qui
sont actuellement applicables ou pourront 6tre ult~rieurement appliques dans chacun des deux
pays en mati~re de naturalisation, d'immigration, de police et de s~curit6 publique.

Article 18.

Le commerce de cabotage et les p~cheries nationales des deux Hautes Parties contractantes
sont exempt~s des dispositions du present trait6 et seront regis par les lois et r~glements de la
Norv~ge et du Siam respectivement.

Il est entendu, toutefois, que les ressortissants et navires norvegiens dans le territoire du
Royaume de Siam et que les ressortissants et navires siamois dans le territoire du Royaume de
Norv~ge jouiront, sous condition de rciprocit6, en ce qui concerne le commerce de cabotage, des
droits qui sont ou pourront tre accord~s en vertu de ces lois et r~glements aux ressortissants ou
aux navires de n'importe quelle autre nation.

Article 19.

Les dispositions du present trait6 concernant le traitement de la nation la plus favoris6e ne
s'appliqueront pas :

io Aux avantages accord6s ou qui pourront 6tre ult~rieurement accord6s A un Etat
voisin en vue de faciliter le trafic frontalier ;

20 Aux avantages accord~s ou qui pourront 6tre ult~rieurement accord~s A un Etat
tiers en vertu d'une union douani~re ;

30 Aux avantages accord~s ou qui pourront 6tre ult~rieurement accord~s A un Etat
voisin, en ce qui concerne la navigation sr les cours d'eau fronti~res non accessibles par
mer, ou leur utilisation ;

40 Aux avantages accord~s ou qui pourront 6tre ult6rieurement accord~s par la

Norv~ge au Danemark, A la Finlande, A l'Islande ou A la Suede.

Les dispositions du present trait6 ne s'appliquent pas au Svalbard (Spitzberg).
I1 est entendu que les dispositions du present trait6 relatives au traitement de la nation la plus

favoris~e ne s'appliqueront pas aux avantages sp~ciaux accord~s ou qui pourront 6tre
ltrieurement accord~s, par voie contractuelle, A un Etat tiers en vue d'6viter les doubles impo-

sitions ou pour assurer la protection rciproque des recettes fiscales.
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Article 20.

The High Contracting Parties agree that any dispute that may arise between them as to the
roper interpretation or application of any of the provisions of the present Treaty, which it has not
een possible to settle through the diplomatic channel, shall, at the request of either Party, be

submitted to the Permanent Court of International Justice at The Hague, unless in any particular
case the High Contracting Parties agree to submit the dispute to a special Court of Arbitration,
They hereby undertake to accept as binding the decision of the Permanent Court or the Court of
Arbitration.

Article 21.

The present Treaty shall, from the date of its coming into force, be substituted for the Treaty
of Friendship, Commerce and Navigation between Norway and Siam signed at Oslo on July I6th,
1926, and from this date the said Treaty of 1926 and all Arrangements and Agreements subsidiary
thereto concluded or existing between the High Contracting Parties shall cease to be binding.

Article 22.

The present Treaty shall remain in force for five years from the date on which it comes into
effect.

In case neither of the High Contracting Parties should have notified twelve months before the
expiration of the said five years the intention of terminating it, it shall remain binding until the
expiration of one year from the day on which either of the High Contracting Parties shall have
denounced it.

It is clearly understood, however, that such denunciation shall not have the effect of reviving
the Treaty, Arrangements, or Agreements abrogated by the present Treaty.

Article 23.

This Treaty shall be ratified, and the ratifications thereof shall be exchanged at Oslo as soon
as possible, and the said Treaty shall come into force on the date of the exchange of ratifications.

In witness whereof the undersigned Plenipotentiaries have hereto signed their names and
affixed their seals.

Done at Oslo, in duplicate, this fifteenth day of November in the year one thousand nine
hundred and thirty-seven of the Christian Era, corresponding to the fifteenth day of the eighth
month in the year two thousand four hundred and eighty of the Buddhist Era.

(L. S.) (s) Trygve LIE.

(L. S.) (s) Phya RAJAWANGSAN.
Certified true copy:

Phya Rajawangsan,

Permanent Representative accredited
to the League of Nations.
Geneva, 14th June 1938.

1 Vol. LX, page 35, of this Series.
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Article zo.

Les Hautes Parties contractantes conviennent que tout diffdrend qui pourrait s'61ever entre
elles en ce qui conceme l'interpr~tation ou l'application de l'une quelconque des dispositions du
present trait6 et qui ne pourrait 6tre r~gl6 par la voie diplomatique, sera, sur demande de l'une
ou l'autre Partie, port6 devant la Cour permanente de Justice internationale de La Haye, A moins
que, dans un cas particulier quelconque, les Hautes Parties contractantes ne conviennent de
soumettre le diff~rend A une Cour sp~ciale d'arbitrage. Les deux Parties s'engagent par les prdsentes
b reconnaitre comme obligatoire la d6cision de la Cour permanente ou de la Cour d'arbitrage.

Article 21.

Le present trait6 sera substitu6, h dater du jour de sa mise en vigueur, au Trait6' d'amiti6,
de commerce et de navigation entre la Norv~ge et le Siam, sign6 h Oslo le 16 juillet 1926, et, A
compter de cette date, ledit Trait6 de 1926 et tous les arrangements et accords subsidiaires
conclus ou existants entre les Hautes Parties contractantes cesseront d'avoir effet.

Article 22.

Le present trait6 demeurera en application pendant cinq ans A compter de la date de son
entree en vigueur.

Au cas oii ni l'une ni l'autre des Hautes Parties contractantes n'aurait notifi6, douze mois
avant l'expiration de ladite p~riode de cinq ans, son intention de le ddnoncer, il restera en vigueur
jusqu 1'expiration du d~lai d'une annde A partir du jour ohi l'une ou l'autre des Hautes Parties
contractantes l'aura d~nonc&

Toutefois, il est clairement entendu que cette d6nonciation n'aura pas pour effet de remettre
en vigueur le trait6, ni les arrangements ou accords abrog6s par le present trait6.

Article 23.

Le pr6sent trait6 sera ratifi6 et les ratifications seront 6chang6es A Oslo, d~s que faire se pourra,
et le present trait6 entrera en vigueur A la date de 1'6change des ratifications.

En foi de quoi, les pl~nipotentiaires soussign~s ont sign6 le present trait6 et y ont appos6
leurs sceaux.

Fait en double expedition A Oslo, ce quinzi~me jour de novembre de l'ann~e mil neuf cent
trente-sept de l'Ere chr~tienne, correspondant au quinzi~me jour du huiti~me mois de l'annie
deux mille quatre cent quatre-vingt de 1'Ere bouddhique.

(L. S.) (Signd) Trygve LIE.
(L. S.) (Signd) Phya RAJAWANGSAN.

1 Vol. LX, page 35, de ce recueil.
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FINAL PROTOCOL.

At the moment of proceeding this day to the signature of the new Treaty of Friendship,
Commerce and Navigation between the Kingdom of Norway and the Kingdom of Siam, the
Plenipotentiaries of the two High Contracting Parties have agreed upon the following provisions
which are to be considered as an integral part of the Treaty :

(i) It is understood that the most-favoured-nation treatment in regard to
immovable property provided for in Article 2, paragraph 7, and Article 6, paragraph 4,
is accorded on condition of reciprocity.

(2) It is understood that the most-favoured-nation treatment provided for in this
Treaty shall be accorded immediately and unconditionally.

(3) It is understood that in all matters for which national treatment is provided
in this Treaty, the nationals and vessels of either High Contracting Party shall not be
treated by the other less favourably than the nationals and vessels of any other country.

(4) Norwegian Sardines prepared from fish belonging to the species " Clupea
Sprattus " (Brisling) or " Clupea Harengus" (Sild) shall, when imported into the
Kingdom of Siam, not pay a higher tariff rate than sardines prepared from fish belonging
to the species " Clupea Pilchardus " imported from any country.

In witness whereof the undersigned Plenipotentiaries have hereto signed their names and
affixed their seals.

Done at Oslo, in duplicate, this fifteenth day of November in the year one thousand nine
hundred and thirty-seven of the Christian Era, corresponding to the fifteenth day of the eighth
month in the year two thousand four hundred and eighty of the Buddhist Era.

(L. S.) (s) Trygve LIE.
(L. S.) (s) Phya RAJAWANGSAN.

Pour copie certifi6e conforme
Minist~re des Affaires 6trang~res,

Oslo, mars 1938.

Le Directeur
des Afaires de la Socidtd des Nations,

Rolf Andersen.

Certified true copy:

Phya Rajawangsan,

Permanent Representative accredited
ol the League of Nations.

Geneva, I4 th June 1938.
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PROTOCOLE FINAL

Au moment de proc~der, ce jour, A la signature du nouveau Trait6 d'amiti6, de commerce et
de navigation entre le Royaume de Norv~ge et le Royaume de Siam, les pl~nipotentiaires des deux
Hautes Parties contractantes sont convenus des dispositions suivantes, qui devront 6tre
consid6r6es comme faisant partie int6grante du trait6 :

:o I1 est entendu que le traitement de la nation la plus favoris6e concernant les
biens immobiliers, pr6vu au paragraphe 7 de l'article 2 et au paragraphe 4 de l'article 6,
est accord6 sous condition de r~ciprocit6.

20 II est entendu que le traitement de la nation la plus favoris6e pr~vu dans le present
trait6 sera accord6 imm~diatement et sans condition.

30 I1 est entendu que, dans tous les cas oii loctroi du traitement r~serv6 aux
nationaux est pr6vu dans le present trait6, les nationaux et les navires et bateaux de
chacune des Hautes Parties contractantes ne seront pas trait~s par l'autre Partie moins
favorablement que les nationaux et les navires et bateaux d'aucun autre pays.

40 Les sardines norv~giennes pr~par6es avec les poissons appartenant h l'espce
((Clupea Sprattus ,, (Brisling) ou ((Clupea Harengus )) (Sild), ne feront pas l'objet, lors
de leur importation dans le Royaume de Siam, de droits de douane plus 6lev~s que les
sardines prpar~es avec des poissons appartenant h l'espce ( Clupea Pilchardus ,
import~es d'un pays quelconque.

En foi de quoi, les pl~nipotentiaires soussigns ont sign6 le pr6sent protocole et y ont appos6
leurs sceaux.

Fait en double expedition h Oslo, ce quinzi~me joutr de novembre de l'ann~e mil neuf cent
trente-sept de l'Ere chr~tienne, correspondant au quinzi~me jour du huiti~me mois de l'ann~e
deux mille quatre cent quatre-vingt de l'Ere bouddhique.

(L. S.) (Signi) Trygve LIE.

(L. S.) (Signd) Phya RAJAWANGSAN.
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EXCHANGE OF NOTES

CONCERNING THE INTERPRETATION OF THE TERMS " ON CONDITION OF RECIPROCITY " IN ARTICLE

5 OF THE TREATY OF FRIENDSHIP, COMMERCE AND NAVIGATION OF NOVEMBER 15TH, 1937,
BETWEEN NORWAY AND SIAM. OSLO, NOVEMBER 15TH AND 16TH, 1937.

Registered on June I4th, 1938, at the request ol the Permanent Representative ol Siam to the League
o/ Nations.

I.

OSLO, November 15th, 1937.
SIR,

With reference to your letter of the ioth inst. concerning certain modifications in the text
of our draft of Treaty of Friendship, Commerce and Navigation between Siam and Norway in which
you were good enough to propose the insertion of the phrase " on condition of reciprocity " after
the words " the High Contracting Parties shall have in the territory of the other" in Article 5,
I have the honour to inform you that the Siamese Authorities accept your proposal on the under-
standing that " as long as the Siamese Nationals cannot claim the benefit of this Article in Norway
the Norwegian Nationals will not be able to claim the benefit of the same Article in Siam .

I shall be obliged for your reply on this point.
I have the honour to be, with the highest consideration, Sir, Your obedient Servant,

(Signed) Phya RAJAWANGSAN.

Monsieur C. F. Smith,
Directeur g~n6ral du D6partement de politique commerciale

du Ministre des Affaires 6trang6res,
Oslo.

II.

MINISTARE DES AFFAIRES tTRANGPRES.

DIRECTION GtNP-RALE
DES AFFAIRES DE POLITIQUE COMMERCIALE.

LE DIRECTEUR GP-NPRAL.

OSLO, le 16 novembre 1937.
MONSIEUR LE MINISTRE,

J'ai l'honneur de vous accuser r~ception de votre note du 15 de ce mois concernant l'interpr6-
tation des termes ((on condition of reciprocity dans l'article 5 du Trait6 d'amiti6, de commerce
et de navigation entre la Norv~ge et le Siam sign6 hier.

Je m'empresse & cette occasion de vous confirmer ce qui suit
La raison pour laquelle les mots ((on condition of reciprocity)) ont t6 introduits

dans l'article 5 ci-dessus mentionn6, est que la legislation siamoise, comne vous avez
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] CHANGE DE NOTES

RELATIF A L'INTERPR]TATION DES MOTS a ON CONDITION OF RECIPROCITY ) (SOUS CONDITION DE

RPCIPROCITA) A L'ARTICLE 5 DU TRAITt D'AMITIt, DE COMMERCE ET DE NAVIGATION DU

15 NOVEMBRE 1937 ENTRE LA NORVAGE ET LE SIAM. OSLO, LES 15 ET 16 NOVEMBRE 1937.

Enregisird le 14 iuin 1938, h la demande du reprdsentant permanent du Siam pros la Socidtd des Nations.

i TRADUCTION. - TRANSLATION.

I.
OSLO, le 15 novembre 1937.

MONSIEUR LE DIRECTEUR GtNARAL,

Comme suite i votre lettre du IO courant concernant certaines modifications au texte de
notre projet de Trait6 d'amiti6, de commerce et de navigation entre le Siam et la Norv~ge, par
laquelle vous avez bien voulu proposer d'insdrer, dans l'article 5, apr~s la phrase a les Hautes Parties
contractantes jouiront chacune, dans le territoire de l'autre... a, les mots e(sous condition de
r6ciprocit6 a, j'ai l'honneur de porter . votre connaissance que les autorit6s siamoises acceptent
votre proposition, 6tant entendu que (( aussi longtemps que les ressortissants siamois ne pourront
pas rdclamer le bdndfice de cet article en Norv~ge, les ressortissants norv6giens ne pourront le
rdclamer au Siam )).

Je vous serais vivement oblig6 de bien vouloir rdpondre sur ce point.
Veuillez agrder, etc.

(Signd) Phya RAJAWANGSAN.

Monsieur C. F. Smith,
Directeur gdndral du D6partement de politique commerciale

du Ministare des Affaires 6trang~res,
Oslo.

II.

MINISTRY OF FOREIGN AFFAIRS.

GENERAL DEPARTMENT

FOR COMMERCIAL POLICY QUESTIONS.

DIRECTOR-GENERAL.

OSLO, November 16th, 1937.
SIR,

I have the honour to acknowledge receipt of your note of November 15th concerning the
interpretation of the expression " on condition of reciprocity " in Article 5 of the Treaty of Friend-
ship, Commerce and Navigation between Norway and Siam signed yesterday.

In this connection, I desire to communicate the following :

The reason why the words " on condition of reciprocity " were introduced in the
above-mentioned Article 5 is that, as you were good enough to explain to me during our

1 Traduit par le Secr6tariat de la Socitd des I Translated by the Secretariat of the League
Nations, b titre d'information. of Nations, for information.

No. 4301



30 Socidte' des Nations - Recuei des Traite's. 1938

bien voulu me l'expliquer au cours de nos n6gociations, n'offre pour l'instant pas de moyen
de protdger au Siam les droits de propridt6 industrielle, commerciale ou artistique des
6trangers. Vous avez bien voulu en m6me temps me faire savoir qu'une lgislation cet
effet sera institude d'ici deux ans.

Conform6ment au principe de la r6ciprocit6 il n'est que juste que les nationaux siamois
ne jouissent de la protection de leurs droits de propri&t6 industrielle, commerciale ou
artistique en Norv~ge que d~s le jour ofi une protection correspondante sera assurde aux
nationaux norvdgiens au Siam. C'est cet 6tat de choses que nous avons eu l'intention
de constater nettement dans l'article 5.

Veuillez agrder, Monsieur le Ministre, les assurances de ma haute consideration.

Phya Rajawangsan, (Signd) C. F. SMITH.

Ministre de Siam,
etc., etc., etc.,

Oslo.

Certified true copy

Phya Raj awangsan,
Permanent Representative accredited to

the League ol Nations.

Geneva, i 4 th June, 1938.
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negotiations, Siamese legislation does not at the moment offer any means of protecting
in Siam the industrial, commercial or artistic property rights of foreigners. You informed
me at the same time that legislation to this effect would be introduced two years from
now.

In accordance with the rule of reciprocity, it is only fair that Siamese nationals should
enjoy protection of their industrial, commercial or artistic property rights in Norway
solely from the date on which similar protection is granted to Norwegian nationals in
Siam. This is the position to which we intended to give concrete expression in Article 5.

I have the honour to be, etc.

(Signed) C. F. SMITH.Phya Rajawangsan,

Minister of Siam,
etc., etc., etc.,

Oslo.
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No 4302. - TRAIT 1
LA PRINCIPAUTR
LE 5 AOUT 1936.

D'EXTRADITION ENTRE LA BELGIQUE ET
DE LIECHTENSTEIN. SIGNE A BRUXELLES,

Textes oficiels /rangais et allemand communiquds par le ministre des Aflaires dtrangires de Belgique.
L'enregistrement de cette convention a eu lieu le 14 mars 1938.

SA MAJESTA LE ROI DES BELGES
et

SON ALTESSE SARNISSIME LE PRINCE SOUVERAIN DE LIECHTENSTEIN,
Ayant r~solu de conclure un nouveau trait6 pour l'extradition r~ciproque des malfaiteurs,

ont d~sign6, & cet effet, pour leurs pl6nipotentiaires:

SA MAJESTt LE ROI DES BELGES :
M. Paul-Henri SPA4x, son ministre des Affaires 6trang~res et du Commerce ext6rieur;

et

SON ALTESSE StRANISSIME LE PRINCE SOUVERAIN DE LIECHTENSTEIN:

Son Excellence M. Fr6deric William BARBEY, envoy6 extraordinaire et ministre pl~ni-
potentiaire de la Confederation Helv6tique ?i Bruxelles ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, reconnus en bonne et due forme,
sont convenus des dispositions suivantes :

Article premier.

Les Gouvernements de Sa Majest6 le Roi des Belges et de Son Altesse S~r~nissime le Prince
Souverain de Liechtenstein s'engagent L se livrer r~ciproquement, h l'exception de leurs nationaux,
dans les circonstances et les conditions 6tablies par le present trait6, les individus r~fugi~s de Bel-
gique au Liechtenstein ou du Liechtenstein en Belgique, qui, hges de seize ans accomplis au moment
du crime ou du d~lit, sont poursuivis ou condamns pour un crime ou d~lit commis sur le territoire
de la partie requ~rante.

Nanmoins, lorsque le crime ou le d~lit donnant lieu 5 la demande d'extradition aura 6t6 commis
hors du territoire du pays requ6rant, il pourra 6tre donn6 suite A cette demande si la 16gislation du
pays requis autorise la poursuite des m~mes infractions commises hors de son territoire.

I L'6change des ratifications a eu lieu aL Bruxelles, le 18 d~cembre 1937.
Entr6 en vigueur le ii f6vrier 1938.
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TEXTE ALLEMAND. - GERMAN TEXT.

No 4302. - AUSLIEFERUNGSVERTRAG 1 ZWISCHEN BELGIEN UND
DEM FtYRSTENTUM LIECHTENSTEIN. GEZEICHNET IN BR1OS-
SEL, AM 5. AUGUST 1936.

French and German official texts communicated by the Belgian Minister lor Foreign Aflairs. The
registration of this Convention took place March 14th, 1938.

SEINE MAJESTAT DER K6NIG DER BELGIER

und
SEINE DURCHLAUCHT DER REGIERENDE FORST VON UND ZU LIECHTENSTEIN,

In der Absicht, einen Vertrag fiber die gegenseitige Auslieferung von Verbrechern abzu-
schliessen, haben zu diesem Zwecke zu Bevollmaichtigten ernannt:

SEINE MAJESTAT DER KONIG DER BELGIER :

Herrn Paul-Henri SPAAx, Seinen Minister der Auswdrtigen Angelegenheiten und des
Aussenhandels;

und

SEINE DURCHLAUCHT DER REGIERENDE FORST VON UND ZU LIECHTENSTEIN:

Seine Exzellenz Herrn Frederic William BARBEY, Ausserordentlichen Gesandten und
Bevollmachtigten Minister der Schweizerischen Eidgenossenschaft in Brilssel ;

Die, nach gegenseitiger Mitteilung ihrer in guter und geh6riger Form befundenen Vollmachten,
folgende Bestimmungen vereinbart haben :

Artikel i.

Die Regierungen Seiner Majestat des K6nigs der Belgier und Seiner Durchlaucht des Regie-
renden Ffirsten von Liechtenstein verpflichten sich, sich gegenseitig nach den Umstanden und
Bedingungen dieses Vertrages diejenigen Personen, mit Ausnahme eigener Staatsangeh6riger
auszuliefern, die von Belgien nach Liechtenstein oder von Liechtenstein nach Belgien geflfichtet
sind und die wegen eines auf dem Gebiete des ersuchenden Staates begangenen Verbrechens oder
Vergehens verfolgt werden oder verurteilt worden sind, soferne sie im Augenblicke der Begehung
des Verbrechens oder Vergehens das sechzehnte Altersjahr vollendet hatten.

Wenn aber das der Auslieferung zu Grunde liegende Verbrechen oder Vergehen ausser dem
Gebiete des ersuchenden Staates begangen wurde, kann dem Auslieferungsbegehren dennoch Folge
gegeben werden, soferne die Gesetzgebung des ersuchten Staates die Verfolgung gleicher ausser
dessen Gebiet begangener Zuwiderhandlungen zulasst.

1 The exchange of ratifications took place at Brussels, December 18th, 1937.
Came into force February ilth, 1938.
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Article 2.

Les crimes et les d6lits donnant lieu A extradition sont

I o Assassinat, empoisonnement, parricide, infanticide, meurtre;

20 Coups port6s ou blessures faites volontairement avec pr6m~itation, ou ayant
caus6 une maladie paraissant incurable, une incapacit6 permanente de travail personnel,
la perte de l'usage absolu d'un organe, une mutilation grave ou la mort sans intention
de la donner ;

30 Administration volontaire et coupable, mais sans intention de donner la mort,
de substances pouvant la donner ou alt6rer gravement la sant6;

40 Avortement ;

50 Viol, attentat A la pudeur commis avec violences ; attentat A la pudeur commis

sans violences ni menaces, sur la personne ou A l'aide d'un mineur de l'un ou de l'autre
sexe, Ag6 de moins de seize ans accomplis ; attentat A la pudeur commis sans violences,
ni menaces par in ascendant sur la personne ou A l'aide de la personne d'un mineur de
l'un ou de l'autre sexe, m~me Ag6 de plus de seize ans accomplis, mais non 6mancip6
par le mariage ; attentat aux mceurs en excitant, facilitant ou favorisant pour satisfaire
les passions d'autrui, la d6bauche, la corruption ou la prostitution d'un mineur de l'un
ou 1 autre sexe, embauchage, entrainement ou d6tournement d'une femme ou fille majeure
en vue de la d6bauche, lorsque le fait a 6t6 commis par fraude ou A 1'aide de violences,
menaces, abus d'autorit6 ou tout autre moyen de contrainte, pour satisfaire les passions
d'autrui ; r6tention contre son gr6 d'une personne dans une maison de d6bauche ou
contrainte sur une personne majeure pour la d6bauche;

60 Bigamie;
70 Enl~vement de mineurs;

80 Enl~vement, recel, suppression, substitution ou supposition d'enfants;

90 Exposition ou d6laissement d'un enfant;

io o Association de malfaiteurs ;

II o Vol, extorsion, escroquerie, abus de confiance, tromperie

120 Menaces d'attentat contre les personnes ou les propri6t6s punissables de la peine
de mort, des travaux forces ou de la r6clusion ;

130 Offres ou propositions de commettre un crime ou d'y participer ou acceptation
desdites offres ou propositions ;

140 Attentat A la libert6 individuelle et A l'inviolabilit6 du domicile commis par des
particuliers ;

150 Fausse monnaie comprenant la contrefaqon et I alt~ration de la monnaie, 1'6mis-
sion et la mise en circulation de la monnaie contrefaite ou alt6r6e, ainsi que les fraudes
dans le choix des 6chantillons, pour la v6rification du titre et du poids des monnaies ;

160 Contrefaqon ou falsification d'effets publics ou de billets de banque, de titres
publics ou priv6s, 6mission ou mise en circulation de ces effets, billets ou titres contrefaits
ou falsifi6s, faux en 6criture ou dans les d6p~ches t6lgraphiques et usage de ces d6peches,
effets, billets ou titres contrefaits, fabriqu~s ou falsifids ;
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Artikd 2.

Die Verbrechen und Vergehen, welche zur Auslieferung Anlass geben, sind folgende
i. Mord, Vergiftung, Elternmord, Kindermord, Totschlag ;
2. Absichtliche, mit Oberlegung begangene K6rperverletzung oder solche, die eine

unheilbar erscheinende Krankheit, dauernde Arbeitsunfahigkeit, oder vollstandigen
Verlust des Gebrauches eines K6rperteiles zur Folge hatte, oder eine schwere Verstiim-
melung oder den Tod, ohne Absicht ihn herbeizuffihren ;

3. Gewolltes und schuldhaftes Beibringen von Substanzen, die den Tod oder schwere
Gesundheitsschadigung herbeizufiihren geeignet sind, aber ohne T6tungsabsicht;

4. Abtreibung der Leibesfrucht ;
5. Notzucht, mit Gewalttdtigkeit begangener Angriff auf die Schamhaftigkeit;

ohne Gewalttdtigkeit oder Drohung begangener Angriff auf die Schamhaftigkeit an oder
mittelst der Person von Kindern, des einen oder anderen Geschlechtes unter dem Alter
von 16 Jahren ; ohne Gewaltt5.tigkeit oder Drohung durch einen Verwandten in aufstei-
gender Linie begangener Angriff auf die Schamhaftigkeit an oder mittelst der Person
von Minderjiihrigen des einen oder anderen Geschlechtes selbst fiber 16 Jahren, soferne
sie nicht durch Ehe voujhrig geworden sind ; Verletzung der Sittlichkeit durch Anreizen,
Erleichtern oder Begtinstigen der Ausschweifung, Sittenlosigkeit oder Prostitution eines
Minderjdhrigen des einen oder anderen Geschlechtes zur Befriedigung der Begierden
anderer Personen; das Anwerben, Anleiten oder Geneigtmachen einer volljIhrigen
Frauensperson zur Unsittlichkeit, zur Befriedigung der Begierden anderer Personen,
wenn begangen mit List oder Anwendung von Gewalt, Drohungen, Missbrauch von
Autoritat oder sonst eines Zwangsmittels, Zurflckhalten einer Person in einem der Unsitt-
lichkeit dienenden Hause wider ihren Wilien oder Zwingen einer volljdhrigen Person zur
Unsittlichkeit ;

6. Bigamie;
7. Entfifhrung von Minderjdhrigen;

8. Entfihrung, Verheimlichung, Unterdriickung oder Vertauschung oder Unter-
schiebung von Kindern ;

9. Aussetzung oder Verlassung von Kindem;

io. Vereinigung von Vbeltitern ;
ii. Diebstahl Erpressung, Betrug, Vertrauensmissbrauch, Prellerei

12. Drohung mit Angriffen gegen die Person oder das Eigentum, wenn Todesstrafe,
Zwangsarbeit oder Zuchthaus darauf steht ;

13. Angebot oder Vorschlag, ein Verbrechen zu begehen oder daran teilzunehmen,
oder Annahme solcher Angebote oder Vorschldge ;

14. Angriff auf die pers6nliche Freiheit oder Eindringen in eine fremde Wohnung,
begangen durch Privatpersonen ;

I5. Falschmiinzerei, inbegriffen das Nachmachen und die Fdilschung von Miinzen,
das Ausgeben und Inverkehrsetzen nachgemachter und verftischter MiInzen, sowie
Betrug in der Auswahl der Versuchsstiicke zur Ermittlung des Gehaltes und des Gewichtes
der Mfinzen ;

16. Nachmachung oder Fdlschung von Staatspapieren oder Banknoten, 6ffentlicher
oder privater Wertschriften, Ausgabe oder Inverkehrsetzen solcher nachgemachter oder
geftilschter Staatspapiere, Banknoten oder Wertschriften; Fdlschung von Urkunden
oder telegraphischen Depeschen und Gebrauch solcher nachgeahmter, gemachter oder
gefdlschter Depeschen, Staatspapiere, Banknoten und Wertpapiere;
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7 Contrefagon ou falsification de sceaux, timbres, poinqons, coupons pour le trans-
port des personnes ou des choses, timbres-poste ou autres timbres adh~sifs, usage de ces
objets contrefaits ou falsifi6s, usage pr6judiciable des vrais sceaux, timbres, poinqons et
marques ; application m~chante ou frauduleuse sur un objet d'art, un ouvrage de litt~ra-
ture ou de musique du nom d'un auteur ou de tout signe distinctif adopt6 par lui pour
designer son ceuvre, vente, exposition en vente, d6tention dans les magasins, introduction
sur le territoire, pour 6tre vendus, desdits objets ;

18 o Faux t6moignage et fausses d6clarations d'experts ou d'interpr~tes, subornation
de t~moins, d'experts ou d'interpr~tes;

i9o Faux serment ;
200 Concussion, d~tournement commis par des fonctionnaires publics, corruption

de fonctionnaires publics ;
2i

o Banqueroute frauduleuse et fraudes commises dans les faillites
220 Entraves volontaires a la circulation d'un convoi sur les chemins de fer par le

d~p6t d'objets quelconques, par le derangement de rails ou de leurs supports ; par 1'en-
lvement de chevilles ou clavettes ou par l'emploi de tout autre moyen, de nature a
arr~ter le convoi ou a le faire sortir des rails;

230 Incendie volontaire ;
240 Destruction de constructions, machines & vapeur ou. appareils t~l~graphiques,

destruction ou degradation de tombeaux, monuments, objets d'art, titres publics ou priv~s,
destruction ou d6t6rioration de propri6t~s mobilires a l'aide de violences ou de menaces,
destruction ou d6trioration m~chante ou frauduleuse de marchandises ou de mati6res
servant & la fabrication ;

250 Destruction et devastation de r~coltes, plants, arbres ou greffes;

260 Destruction d'instruments d'agriculture, destruction ou empoisonnement de
bestiaux ou autres animaux ;

270 Opposition a l'ex6cution de travaux publics;
280 Abandon par le capitaine, hors les cas pr6vus par la loi des deux pays, d'un

navire ou b~timent de commerce ou de p~che ;
290 Echouement, perte, destruction par le capitaine ou les officiers et gens de l'6qui-

page ; d~tournement par le capitaine d'un navire ou d'un b~timent de commerce ou de
pSche ; jet ou destruction sans n~cessit6 de tout ou partie du chargement, des vivres ou
des effets du bord ; fausse route, emprunts sans n~cessit6 sur le corps, ravitaillement ou
6quipement du navire, ou mise en gage ou vente des marchandises ou victuailles, ou
emploi dans les comptes d'avaries ou de d6penses suppos~es, vente de navire sans pouvoir
special, hors le cas d'innavigabilit6 ; vol commis a bord; alteration de vivres ou de mar-
chandises, commise a bord par le m6lange de substances malfaisantes ; attaque ou r6sis-
tance avec violence et voie de fait envers le capitaine par plus du tiers de 1'quipage;
refus d'ob6ir aux ordres du capitaine ou officier du bord pour le salut du navire ou de la
cargaison, avec coups et blessures ; complot contre la sfiret6, la libert6 ou l'autorit6 du
capitaine; prise du navire par les marins ou passagers par fraude ou violence envers le
capitaine

3o o Reclement des objets obtenus a l'aide d'un des crimes ou d~lits pr6vus par la

pr~sente convention;
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17. Nachahmung oder F ischung von Siegeln, Stempeln, Stempelzeichen, Karten
ffir den Transport von Personen oder Sachen, Post- und andere Klebemarken, Gebrauch
nachgemachter oder gef5,lschter, schadlicher Missbrauch echter Siegel, Stempel, Stempel-
zeichen oder Marken, b6swillige oder betriigerische Anbringung des Namens des Urhebers
oder sonst eines von ibm eingefifihrten Zeichens zur Kennzeichnung seiner Werke, auf
einen Kunstgegenstand oder einem literarischen oder musikalischen Werke, sowie der
Verkauf, die Ausstellung zum Verkauf, das Halten in einem Laden, die Einfuhr zum
Verkaufe von solchen Werken ;

18. Falsches Zeugnis oder falsche Erklarungen von Experten oder Dolmetschern,
Verleitung von Zeugen, Experten oder Dolmetschern zumn Meineid;

19. Meineid (Falscheid),

20. Erpressung und Unterschlagung, begangen durch 6ffentliche Beamte, Bestechung
solcher ;

21. Betrfigerischer Bankerott und Betrug im Konkurs;
22. Vorsdtzliche Verhinderung der Fahrt eines Eisenbahnzuges durch Hinlegen

irgendwelcher Gegenstdnde, durch Verriickung von Schienen oder ihrer Unterlagen,
durch Entfernen von Schienenschrauben oder Schienenndgeln, oder durch Gebrauch
sonstiger Mittel, welche dazu geeignet sind, den Zug aufzuhalten oder aus den Schienen
zu bringen ;

23. Vorsatzliche Brandstiftung;
24. Zerst6rung von Bauten, Dampfmaschinen oder telegraphischen Apparaten,

Zerst6rung oder Beschadigung von Grdbern, Denkmdlern, Kunstgegenstdnden, 6ffent-
lichen oder privaten Werturkunden, Zerst6rung oder Beschadigung beweglichen Eigentums
mit Gewalt oder Drohungen, b6swilIige oder betrfilgliche Zerst6rung oder Beschadigung
von Waren oder Rohprodukten der Fabrikation ;

25. Vernichtung oder Verwiistung von Ernten, Pflanzenreisern, Baumen oder
Pfropfreisem ;

26. Zerst6rung von landwirtschaftlichem Arbeitszeug, Vernichtung oder Vergiftung
von Vieh oder anderen Tieren ;

27. Widerstand gegen die Ausffihrung 6ffentlicher Arbeiten;
28. Verlassen eines Handels- oder Fischerschiffes oder Fahrzeuges durch den Kapitn,

ausser in den vom Gesetze der beiden Staaten vorgesehenen Fallen ;
29. Herbeiffihrung von Strandung oder Untergang, Zerst6rung durch den Kapitin

oder Schiffsoffiziere und Mannschaften, Unterschlagung eines Handels- oder Fischer-
schiffes oder -fahrzeuges durch den Kapitan; Oberbordwerfen oder Zerst6ren der Ladung
oder eines Teiles derselben ohne Notwendigkeit, von Proviant oder Gegenst5.nden der
Schiffsausriistung ; falsche Route, unn6tiges Verffigen fiber das Schiff, seinen Proviant
oder seine Ausrfistung, oder Verpfdndung oder Verkauf der Waren oder Lebensmittel oder
betrfigliches Auffifiren in der Schadenrechnung oder Ausgabenrechnung, Verkauf des
Schiffes ohne besondere Ermdchtigung, ausser im Falle der Fahruntfichtigkeit ; Diebstahl
an Bord ; Beschadigung von Lebensmitteln oder Waren, begangen an Bord durch Bei-
mischung schddlicher Substanzen ; Angriff oder Widerstand von mehr als einem Drittel
der Mannschaft gegenfiber dem Kapitdn mit Gewalt und Tdtlichkeiten ; Gehorsamsver-
weigerung gegenfiber Befehlen des Kapit§.ns oder des Bordoffiziers, die zum Wohle des
Schiffes oder der Ladung gegeben wurden, mit K6rperverletzung, Komplott gegen die
Sicherheit, die Freiheit oder die Befehlsgewalt (Autoritat) des Kapitans, Wegnahme
des Schiffes durch die Besatzung oder Passagiere, durch Hinterlist oder Gewalt gegenfiber
dem Kapitan ;

3o. Hehlerei von Sachen, welche durch eines der im gegenwartigen Vertrage vorge-
sehenen Verbrechen oder Vergehen erlangt worden sind;
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310 Trafic d'esclaves ;

320 R~sistance de la part des capitaines et gens de l'6quipage aux ordres des officiers
agissant en vertu des articles 42 et suivants de 1 Acte I g~n~ral de la Conf6rence de Bruxelles
du 2 juillet 189o;

330 Infraction aux d~fenses concernant les armes A feu et les munitions pr6vues par
les articles 8 et 9 dudit Acte g~n~ral.

Sont comprises dans les qualifications pr~c6dentes, la complicit6 et la tentative, lorsqu'elles
sont punies par les lgislations des deux pays.

Dans tous les cas, crimes et dWLits, 1'extradition ne pourra avoir lieu que lorsque le fait similaire
sera punissable d'apr~s la lkgislation du pays auquel la demande est adress~e.

Article 3.
L'extradition n'aura pas lieu :

10 Si, depuis les faits imputes, le dernier acte de poursuite ou la condamnation, la
prescription de Faction ou de la peine est acquise, d'apr~s les lois du pays oil le pr6venu
s'est r6fugi6, au moment oii la remise pourrait avoir lieu ;

20 Lorsque la demande en, sera motiv~e par le mme fait pour lequel l'individu
r6clam6 a 6t6 poursuivi et mis hors de cause, ou est encore poursuivi ou a deja 6t6 jug6
danis le pays auquel 'extradition est demand~e.

Article 4.

Si L'individu r~clam6 est poursuivi ou condamn6 dans le pays requis, pour une infraction
autre que celle qui a donn6 lieu L la demande d'extradition, son extradition pourra 6tre diff~r~e
jusqu';k la fin de la poursuite et, en cas de condamnation, jusqu'au moment oii il aura subi sa peine.

Dans le cas oii il serait poursuivi ou d~tenu dans le m~me pays It raison d'obligations contrac-
t6es envers des particuliers, son extradition aura lieu n6anmoins sous r6serve pour ceux-ci de faire
valoir ensuite leurs droits devant l'autorit6 comp6tente.

Article 5.

L'extradition ne sera pas accord6e si l'infraction pour laquelle elle est demand~e est consid~r~e
par la partie requise comme un d6lit politique ou un fait connexe & un semblable d~lit.

L'6tranger dont l'extradition aura 6t6 accord6e ne pourra 8tre poursuivi ou puni pour aucun
d~lit politique ant6rieur L 1'extradition, ni pour aucun fait connexe at un semblable d~lit, ni pour
aucun des crimes ou d~lits non pr~vus par la pr~sente convention.

Ne sera pas rput6 d6lit politique ni fait connexe A un semblable d~lit, l'attentat contre la
personne du chef d'un Etat 6tranger ou contre celle des membres de sa famille, lorsque cet attentat
constituera le fait soit de meurtre, soit d'assassinat ou d'empoisonnement.

L'individu extrad6 pourra toutefois 8tre poursuivi ou puni contradictoirement dans les cas
suivants pour une infraction autre que celle qui a motiv6 l'extradition :

!0 S'il a demand6 A 6tre jug6 ou 6L subir sa peine, auquel cas sa demande sera com-
muniqu6e au gouvernement qui l'a livr6;

20 S'il n'a pas quitt6, pendant le mois qui suit son 6largissement d6finitif, le pays
auquel il a 6t6 livr6 ;

'DE MARTENS, Nouveau Recuedi gdndral de Traitis, deuxi~me s~rie, tome XVII, page 345.
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31. Sklavenhandel ;

32. Widerstand des Kapitans oder der Besatzung gegeniiber den Befehlen von
Offizieren, die gemass Art. 42 ff. der Generalakte I der Konferenz von Brfissel vom 2. Juli
189o handeln ;

33. Zuwiderhandlungen gegen die Verbote betr. Feuerwaffen und Munition der
Art. 8 und 9"der erwdihnten Generalakte.

In den vorstehenden Tatbestanden sind inbegriffen die Teilnahme und der Versuch, wenn sie
von der Gesetzgebung der beiden Staaten bestraft werden.

In allen Fallen, bei Verbrechen und Vergehen, erfolgt die Auslieferung nur, wenn der entspre-
chende Tatbestand nach der Gesetzgebung des ersuchten Staates strafbar ist.

Artikel 3.
Die Auslieferung erfolgt nicht :

i. Wenn seit der begangenen strafbaren Handlung oder der letzten Handlung des
Strafrichters, oder der erfolgten Verurteilung nach den Gesetzen desjenigen Staates, in
welchem der Verfolgte zur Zeit, in der die Auslieferung erfolgen k6nnte, sich aufhdJt,
Verjahrung der strafgerichtlichen Verfolgung oder der erkannten Strafe eingetreten ist ;

2. Wenn das Auslieferungsbegehren auf Tatsachen beruht, wegen welcher die zur
Auslieferung begehrte Person im ersuchten Staate verfolgt und ausser Verfolgung gesetzt
wurde, oder dort noch verfolgt wird oder schon abgeurteilt wurde.

Artikel 4.

Ist die zur Auslieferung begehrte Person im ersuchten Staate wegen eines anderen Deliktes
als des dem Auslieferungsbegehren zu Grunde liegenden verfolgt oder verurteilt, so kann ihre
Auslieferung bis zum Abschlusse der Untersuchung verschoben werden, oder im Falle der Verur-
teilung bis nach Verbiissung der Strafe.

Ist die zur Auslieferung begehrte Person im ersuchten Staate wegen Verbindlichkeiten gegen
Privatpersonen verfolgt oder verhaftet, dann soll ihre Auslieferung trotzdem erfolgen, unter
Vorbehalt, dass die Berechtigten in der Folgezeit ihre Anspriiche vor der zustandigen Beh6rde
geltend machen k6nnen.

Artikel 5.

Die Auslieferung wird nicht bewilligt, wenn die Zuwiderhandlung, fr welche sie verlangt
wird, vom ersuchten Staate als politisches Vergehen oder als mit einem solchen zusammenhdngend
angesehen wird.

Der ausgelieferte Auslander darf ffir kein politisches oder mit einem solchen zusammenhin-
gendes Delikt verfolgt oder bestraft werden, das vor der Auslieferung begangen wurde, noch fftr
ein nicht in diesem Vertrage vorgesehenes Verbrechen oder Vergehen.

Das Attentat gegen das Oberhaupt eines fremden Staates oder die Glieder seiner Familie,
soferne es sich als Mord, Totschlag oder Vergiftung darsteilt, soll nicht als politisches Vergehen oder
als mit einem solchen zusammenhdngendes gelten.

Der Ausgelieferte kann immerhin wegen einer anderen Zuwiderhandlung als um derentwillen
er ausgeliefert wurde, im kontradiktorischen Verfahren verfolgt oder bestraft werden in folgenden
Fallen :

I. Wenn er das Begehren stelt, beurteilt zu werden oder die Strafe zu verbiissen,
wobei der ausliefernden Regierung dieses Begehren zur Kenntnis zu bringen ist ;

2. Wenn er nicht innert Monatsfrist nach endgiltiger Freilassung das Land verlassen
hat, welchem er ausgeliefert wurde ;

1 British and Foreign State Papers, Vol. 82, pages 55 and 8o.
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30 Si l'infraction est comprise dans la convention et si le gouvernement auquel il a
W livr6 a obtenu pr6alablement l'adh6sion du gouvernement qui a accord6 l'extradition.
Ce dernier pourra, s'il le juge convenable, exiger la production de l'un des documents
mentionn~s dans l'article 7 de la pr~sente convention.

La r6extradition k un pays tiers est soumise aux m~mes r~gles.

Article 6.

La demande d'extradition devra toujours tre faite par voie diplomatique.

Article 7.

L'extradition sera accord6e sur la production de l'original ou de 1'exp6dition authentique soit
du jugement ou de l'arret de condamnation, soit de l'ordonnance de la Chambre du Conseil, de
larrot de la Chambre des mises en accusation ou de l'acte de procedure criminelle 6manant du juge
comptent, d~cr~tant formellement ou operant de plein droit le renvoi du pr~venu ou de l'accus6
devant la juridiction repressive. Elle sera 6galement accord~e sur la production du mandat d'arr~t
ou de tout autre acte ayant la m~me force, d6cern6 par l'autorit6 6trang~re comp~tente, pourvu
que ces actes renferment l'indication precise du fait pour lequel ils ont &6 d~livr~s.

Ces pices seront l6galis~es par le ministre des Affaires 6trangres de l'Etat requ6rant ou, le
cas 6ch~ant, par l'agent diplomatique ou consulaire dudit Etat.

Elles seront accompagn~es d'une copie du texte de la loi applicable au fait incrimin6, et, le
cas 6ch6ant, d'une traduction en langue franqaise ou en langue allemande, et, autant que possible,
du signalement de l'individu rclam6 ou de toute autre indication de nature . constater son identit6.

Article 8.

En cas d'urgence, l'arrestation provisoire sera effectu~e sur avis, transmis par la poste ou le
t~l~graphe de l'existence d'un des documents mentionn6s k Particle 7 A la condition toutefois que
cet avis sera r~guli~rement donn6 au ministre des Affaires 6trang~res du pays requis.

Cette arrestation sera facultative, si la demande est parvenue directement & une autorit6
judiciaire ou administrative de Fun des deux pays.

L'arrestation provisoire aura lieu dans les formes et suivant les r6gles 6tablies par la l6gislation
du gouvernement requis. Elle cessera d'6tre maintenue si, dans le d~lai de trois semaines I partir
du moment oii elle aura 6t6 effectu~e, l'inculp6 n'a pas requ communication de Fun des documents
mentionn~s l'article 7 de la pr~sente convention.

Article 9.

Quand il y aura lieu extradition, tous les objets provenant du crime ou du d6lit ou pouvant
servir de pi~ces 5 conviction qui seront trouv~s en la possession de Pindividu r~clam6 au moment
de son arrestation, ou qui seront d~couverts ult6rieurement, seront, si l'autorit6 comp~tente de
I'Etat requis en ordonne ainsi, saisis et remis 5 l'Etat requ6rant.

Cette remise pourra se faire m6me si l'extradition ne peut s'accomplir par suite de l'6vasion
ou de la mort de 1'individu r~clam6.

Sont cependant r6serv6s, les droits que des tiers auraient pu acqu~rir sur lesdits objets qui
devront, le cas 6chant, leur 6tre rendus, sans frais A la fin du procs.
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3. Wenn die Zuwiderhandlung unter den Vertrag fllt und die ersuchende Regierung
von der ersuchten Regierung vorher deren Zustimmung erhalten hat. Letztere kann,
wenn sie es fuir angebracht hilt, die Beibringung einer der in Art. 7 dieses Vertrages
erwAhnten Urkunden verlangen.

Diese Regeln gelten auch ffir die Weiterauslieferung an einen Drittstaat.

Artikel 6.

Das Auslieferungsbegehren muss stets auf diplomatischem Wege gestellt werden.

Artikel 7.

Die Auslieferung wird bewilligt auf Beibringung der Urschrift oder einer amtlichen Ausfer-
tigung, sei es des Urteils oder der verurteilenden Verfilgung, sei es einer Entscheidung der Gerichts-
kammer (Chambre du Conseil), einer Verfflgung der Anklagekammer oder des strafprozessualen
Aktes, erlassen vom zustAndigen Richter, durch welchen der Verfolgte oder Angeklagte f6rmlich
und gesetzmaissig dem Strafrichter iiberwiesen wird. Sie wird ebenfalls bewilligt auf Beibringung
eines von der zustandigen auswArtigen Beh6rde erlassenen Haftbefehles oder jeder andern Urkunde
von gleicher Wirkung, vorausgesetzt, dass diese Aktenstiicke die Handlungen genau umschreiben,
urn derentwillen sie ausgestellt wurden.

Diese Urkunden werden durch den Minister ffir Auswartiges des ersuchenden Staates oder
gegebenenfalls durch dessen diplomatische oder konsularische Vertretung legalisiert.

Sie sollen von einer Abschrift des auf die eingeklagte Handlung anwendbaren Gesetzes begleitet
sein gegebenenfalls auch von einer 10bersetzung in die franzijsische bezw. deutsche Sprache und
wenn m6glich das Signalement des Auszuliefernden oder sonst alle zur Feststellung seiner Per-
sonengleichheit dienlichen Angaben enthalten.

Artik1 8.

In dringlichen FAllen soll provisorische Verhaftung durchgefiihrt werden auf briefliche oder
telegraphische Mitteilung vom Vorhandensein eines der in Art. 7 erwahnten Dokumente, unter der
Voraussetzung, dass diese Anzeige regelrecht dem Ministerium des Aussern des ersuchten Staates
iibergeben wird.

Diese Verhaftung erfolgt freiwillig (ist fakultativ), wenn das Begehren einer gerichtlichen oder
administrativen Beh6rde eines der beiden Staaten direkt gestellt wird.

Die provisorische Verhaftung erfolgt in den Formen und nach den Regeln der im ersuchten
Staate geltenden Gesetzgebung. Sie wird nicht weiter aufrechterhalten, wenn der Beschuldigte
nicht binnen 3 Wochen von ihrer Vomahme an Mitteilung von einer der im Artikel 7 dieses Ver-
trages erwahnten Urkunden erhalten hat.

Artikel 9.

Im Falle einer Auslieferung werden alie Gegenstande, welche von dem Verbrechen oder Ver-
gehen herriihren, oder die als Oberffihrungsstficke dienen k6nnen, soferne sie im Augenblicke der
Verhaftung des Auszuliefernden in seinem Besitze gefunden werden, oder wen sie spater entdeckt
werden, beschlagnahmt und dem ersuchenden Staate fibergeben, wenn die Behrde des ersuchten
Staates dies anordnet.

Diese tlbergabe kann selbst dann erfolgen, wenn die Auslieferung wegen der Flucht oder dem
Ableben des Auszuliefernden nicht vollzogen werden kann.

Immerhin bleiben die an den erwfihnten Gegenstanden erworbenen Rechte Dritter gewahrt
und diese Gegenstande mtissen ihnen gegebenenfalls am Schlusse des Verfahrens kostenfrei zurflck-
gegeben werden.
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Article Io.

Les frais d'arrestation, d'entretien et de transport de l'individu dont l'extradition aura 6t
accord6e, ainsi que ceux de consignation et de transport des objets, qui, aux termes de l'article
prc6dent, doivent etre restitu~s ou remis, resteront A charge des deux Etats dans les limites de
leurs territoires respectifs.

Les frais de transport ou autres sur le territoire des Etats interm~diaires sont h la charge de
l'Etat rclamant.

Article II.

L'extradition par voie de transit sur les territoires respectifs des Etats contractants, d'un
individu n'appartenant pas au pays de transit, sera accord6e sur la simple production, en original
ou en exp dition authentique, de lFun des documents mentionn~s dans lParticle 8, pourvu que le
fait servant de base A l'extradition soit compris dans la pr6sente convention et ne rentre pas dans
les previsions des articles 3 et 5.

Les frais de transit seront A la charge de la partie requ.rante.

Article 12.

Lorsque, dans la poursuite d'une affaire p~nale non politique, l'audition de personnes se trou-
vant dans F'un des deux pays ou tout autre acte d'instruction seront jug6s n~cessaires, une com-
mission rogatoire, le cas 6ch6ant, accompagn~e d'une traduction en langue franqaise ou en langue
allemande, sera adress~e, A cet effet, par la voie officielle, sans prejudice du recours 6ventuel A ]a
voie diplomatique ou consulaire et, A mons que le gouvernement requis ne constate l'impossibiit
de la faire executer, il y sera donn6 suite en observant les lois du pays dans lequel l'audition ou l'acte
d'instruction devra avoir lieu.

Toutefois, les commissions rogatoires tendant A faire op6rer soit une visite domiciliaire, soit la
saisie du corps du d~lit ou de pices A conviction, ne pourront 6tre ex~cutees que pour un des faits
6numrs A l'article 2 et sous la reserve exprim6e au dernier paragraphe de l'article 9 ci-dessus.

Les gouvernements respectifs renoncent au remboursement des frais r~sultant de l'excution
des commissions rogatoires en mati~re p~nale, m~me dans le cas oA il s'agirait d'expertises, pourvu,
toutefois, que cette expertise n'ait pas entrain6 plus d'une vacation.

Article 13.

En mati~re p~nale non politique, lorsque le gouvernement de Fun des deux pays jugera nces-
saire la notification d'un acte de procedure ou d'un jugement A un individu r6sidant sur le terri-
toire de l'autre pays, la pice transmise par la voie oflicielle, sans prejudice du recours 6ventuel
A la voie diplomatique ou consulaire et, le cas 6ch~ant, accompagn~e d'une traduction en langue
frangaise ou en langue allemande, sera signifi6e A la personne A la requite du Minist~re public du
lieu de la r6sidence par les soins d'un officier comp6tent et l'original constatant la notification sera
renvoy6 par la m~me voie au gouvernement requ~rant, sans restitution des frais.

Article 14.

Si dans une cause p~nale non politique, la comparution personnelle d'un t6moin est n6cessaire,
le gouvernement du pays ou reside le t~moin l'engagera A se rendre A l'invitation qui lui sera faite.

Quant A l'indemnit6 A accorder au t6moin, un accord interviendra dans chaque cas particulier.
entre le gouvernement requ~rant et le gouvernement requis.

Aucun t~moin, quelle que soit sa nationalit6, qui, cit6 dans IFun des deux pays, comparaltra
volontairement devant les juges de 1 autre pays, ne pourra y etre poursuivi ou d6tenu pour des faits
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Artikel io.

Die Kosten der Verhaftung, des Unterhaltes und des Transportes einer Person, deren Aus-
lieferung bewiligt worden ist, sowie diejenigen der Aufbewahrung und des Transportes der gemass
dem vorhergehenden Artikel zu fibergebenden oder zurfickzugebenden Gegenstande bleiben zu
Lasten der beiden Staaten innert der Grenzen ihres Gebietes.

Die Transport- und sonstigen Kosten auf dem Gebiete eines Durchlieferungsstaates fallen zu
Lasten des ersuchenden Staates.

Artikel iI.

Die Transitauslieferung einer dem Transitstaate nicht angeh6renden Person durch das Gebiet
eines der vertragschliessenden Staaten wird bewilligt auf einfache Beibringung einer der in Art. 8
erwEhnten Urkunden hin, in Urschrift oder beglaubigter Ausfertigung, vorausgesetzt, dass die Tat
unter diesen Vertrag fdlt und nicht dessen Artikel 3 und 5 anwendbar sind.

Z,Die Transitkosten fallen zu Lasten des ersuchenden Staates.

Artikel 12.

Wenn im Laufe eines Strafverfahrens nicht politischer Natur die Einvernahme von Personen
in einem der Vertragsstaaten oder eine andere Untersuchungshandlung ffir n6tig erachtet wird, soll
ein Rechtshilfebegehren (Requisitorial) gestelt werden, gegebenenfalls begleitet von einer franz6-
sischen bezw. deutschen ]Gbersetzung, auf offiziellem Wege, unter Vorbehalt allenfalls des diploma-
tischen oder konsularischen Weges ; einem solchen Begehren ist unter Beobachtung der Gesetze
des Landes zu entsprechen, in welchem die Einvernahme oder die Untersuchungshandlung erfolgt,
soferne nicht die ersuchte Regierung die Unm6glichkeit der Durchfiihrung feststellt.

Immerhin kann einem Rechtshilfebegehren auf Haussuchung oder Beschlagnahme von
Gegenstdnden des Verbrechens oder fberfiihrungsstflcken nur entsprochen werden, soferne es
sich um einen unter Artikel 2 dieses Vertrages erw~ihnten Tatbestand handelt und unter dem in
Artikel 9 letzter Absatz erwahnten Vorbehalt.

Die beiden Regierungen verzichten auf Vergfitung von Kosten, die aus der Ausfiihrung von
Rechtshilfebegehren in Strafsachen entstehen, auch im Falle einer Expertise, soferne letztere nicht
mehr als eine Sitzung (amtliches Erscheinen) beanspruchte.

Artikel 13.

Wenn im Laufe eines wegen eines nicht politischen Deliktes eingeleiteten Strafverfahrens der
Regierung eines der vertragschliessenden Staaten die amtliche Zustellung eines Prozessakten-
stickes oder eines Urteiles an eine Person im anderen Staate notwendig erscheint, so wird ein solches
Dokument, gegebenenfalls begleitet von einer franz6sischen bezw. deutschen Qbersetzung, auf
diplomatischem oder konsularischem Wege den Behbrden des Aufenthaltsstaates und von diesem
der betreffenden Person auf Anordnung der Staatsanwaltschaft ihres Aufenthaltsortes auf offi-
ziellem Wege durch den dafiir zustdndigen Beamten zugestellt und die Urschrift mit Bescheinigung
dieser Zustellung wird auf gleichem Wege der ersuchenden Regierung zugestellt, ohne Kostenver-
giitung.

Artikel 14.

Wenn in einer nicht politischen Strafsache das pers6nliche Erscheinen eines Zeugen notwendig
ist, wird die Regierung des Staates, in welchem diese Person sich aufhalt, sie einladen, der Vorladung
Folge zu leisten.

Uber die dem Zeugen auszurichtende Entschddigung werden sich die beiden Regierungen
von Fall zu Fall einigen.

Kein Zeuge, welchem Staate er auch angeh6ren mag, der in einem der beiden Vertragsstaaten
vorgeladen wurde und freiwillig vor dem Richter des anderen Staates erschienen ist, kann dort
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ou condamnations criminels ant~rieurs, ni sous pr6texte de complicit: dans les faits,'objet du procs
oii il figurera comme t6moin.

Article 15.

Lorsque, dans une cause p~nale non politique instruite dans 'un des deux pays, la communi-
cation de pices de conviction ou de documents se trouvant entre les mains des autorit~s de l'autre
pays sera jug~e n~cessaire ou utile, la demande en sera faite par la voie officielle, sans prejudice
du recours 6ventuel . la voie diplomatique ou consulaire, et l'on y donnera suite, h moins que des
considerations particulires ne s'y opposent et sous l'obligation de renvoyer les pi~ces et documents.

Les Gouvernements contractants renoncent au remboursement des frais resultant, dans les
limites de leurs territoires respectifs de l'envoi et de la restitution des pi~ces de conviction et docu-
ments.

Article 16.

Les deux gouvernements s'engagent h se communiquer r6ciproquement, sans restitution de
frais, les condamnations pour crimes ou d~lits de toute esp~ce qui auront 6t6 prononc~es par les
tribunaux de F'un des deux Etats contre les sujets de l'autre.

Cette communication sera effectu~e moyennant l'envoi par la voie diplomatique d'un bulletin
ou extrait, le cas 6ch~ant, accompagn6 d'une traduction en langue franqaise ou en langue allemande,
de la decision d6finitive au gouvernement du pays auquel appartient le condarnn.

Article 17.

Le pr6sent trait6 sera ratifi6 et les ratifications en seront 6chang6es le plus t6t possible &
Bruxelles.

Il entrera en vigueur dix jours apr~s sa publication dans les formes prescrites par les lois des
deux pays.

Chacune des Parties contractantes pourra, en tout temps, le d~noncer en pr~venant I'autre
Partie de son intention, six mois & l'avance.

A partir du jour ohi le pr6sent trait6 entrera en vigueur, la Convention d'extradition entre les
deux pays du 2o d~cembre 1852 cessera ses effets ; mais le present trait6 sera applicable A tous les
crimes et d~lits pr~vus A ce trait6, qu'ils aient 6t0 commis avant ou apr~s ]a date oil il sera entr6
en vigueur.

En foi de quoi, les pl6nipotentiaires respectifs ont signd le present trait6 et y ont appos6 leurs
cachets.

Fait en double exemplaire A Bruxelles, le 5 aofit 1936.

(L. S.) (S.) P. H. SPAAK. (L. S.) (S.) Fred6ric BARBEY.
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verfolgt oder in Haft gesetzt werden wegen frilherer verbrecherischer Handlungen oder Verurtei-
lungen, noch wegen angeblicher Teilnabme an den Handlungen, welche dem Verfahren zu Grunde
liegen, in dem er als Zeuge auftritt.

Artikel 15.

Wenn in einem nicht politischen Strafverfahren in einem der vertragschliessenden Staaten
die Mitteilung von Qberfihrungsstficken oder Dokumenten, die sich in den Hinden der Behdrden
des anderen Staates befinden, n6tig oder niitzlich erscheint, wird darum auf offiziellem Wege
ersucht werden, unter Vorbehalt allenfaUs des diplomatischen oder konsularischen Weges, und es
wird dem Gesuche entsprochen, soferne nicht besondere Grilnde entgegenstehen, unter Pflicht zur
Riickgabe der Urkunden oder Dokumente.

Die vertragschliessenden Regierungen verzichten auf Vergiltung der in ihrem Gebiete aus der
(bersendung oder Rilckgabe von Uberfihrungsstficken oder Dokumenten entstehenden Kosten.

Artikel 16.

Die beiden Regierungen verpflichten sich, sich gegenseitig die Verurteilungen wegen Verbrechen
oder Vergehen aller Art kostenlos mitzuteilen, die von den Gerichten des einen Staates gegen
Angehbrige des andern ausgesprochen werden.

Diese Mitteilung erfolgt durch Zustellung eines Formulares oder Auszuges aus der endgiltigen
Entscheidung, allenfalls begleitet von einer franz6sischen bezw. deutschen (bersetzung, auf diplo-
matischem Wege, gerichtet an die Regierung des Staates, dem der Verurteilte angeh6rt.

Artikel 17.

Dieser Vertrag wird ratifiziert und die Ratifikationen werden so bald als m6glich in Brifissel
ausgetauscht.

Er tritt in Kraft io Tage nach seiner Ver6ffentlichung gemdss den in beiden Landern geltenden
Vorschriften.

Jede Partei kann ihn jederzeit kiindigen durch 6 Monate vorher erfolgende Mitteilung an die
andere Partei.

Am Tage des Inkrafttretens des gegenwartigen Vertrages verliert der Auslieferungsvertrag
zwischen den beiden Ldndern vom 20. Dezember 1852 seine Giltigkeit. Der gegenwdrtige Vertrag
ist aber anwendbar auf alle in diesem Vertrage erwahnten Verbrechen und Vergehen, gleichgiltig,
ob sie vor oder nach seinem Inkrafttreten begangen wurden.

Zu Urkund dessen haben die Bevo1lm5.chtigten diesen Vertrag unterzeichnet und mit ihren
Siegeln versehen.

So geschehen zu Briissel, in zwei Ausfertigungen, am 5. August 1936.

(L. S.) (G.) P.-H. SPAAK. (L. S.) (G.) Frederic BARBEY.
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1 TRADUCTION. - TRANSLATION.

No. 4302. - EXTRADITION TREATY BETWEEN BELGIUM AND THE
PRINCIPALITY OF LIECHTENSTEIN. SIGNED AT BRUSSELS,
AUGUST 5TH, 1936.

His MAJESTY THE KING OF THE BELGIANS
and

HIS SERENE HIGHNESS THE SOVEREIGN PRINCE OF LIECHTENSTEIN,
Having resolved to conclude a new Treaty for the reciprocal extradition of certain offenders,

have for this purpose appointed as their Plenipotentiaries:

HIS MAJESTY THE KING OF THE BELGIANS :

M. Paul-Henri SPAAK, His Minister for Foreign Affairs and Foreign Trade ; and

HIS SERENE HIGHNESS THE SOVEREIGN PRINCE OF LIECHTENSTEIN:

His Excellency M. Fr6dric William BARBEY, Envoy Extraordinary and Minister Pleni-
potentiary of the Swiss Confederation at Brussels;

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions:

Article i.

The Governments of His Majesty the King of the Belgians and His Serene Highness the Sove-
reign Prince of Liechtenstein undertake to deliver up to each other, under the circumstances and
conditions stated in the present Convention, persons other than their own nationals who have
fled from Belgium to Liechtenstein or from Liechtenstein to Belgium and who are accused or have
been convicted of a crime or misdemeanour committed in the territory of the Party making appli-
cation, provided that such persons have reached the age of sixteen at the time the offence was
committed.

Nevertheless, if the crime or misdemeanour giving rise to the requisition for extradition has
been committed outside the territory of the country making application, the requisition may be
granted provided that the laws of the country applied to permit the prosecution of the same offence
if committed outside its territory.

Article 2.

The crimes and misdemeanours for which extradition is granted are as follows:
(I) Murder, poisoning, parricide, infanticide, manslaughter ;
(2) Deliberate or premeditated assault or assault which has caused an apparently

incurable disease, permanent incapacity for work, complete loss of the use of an organ,
serious mutilation or unintended death ;

(3) The deliberate or culpable administering of substances capable of causing
death or of seriously injuring health, but without intent to cause death;

(4) Abortion;

1 Translated by the Secretariat of the League
of Nations, for information.

I Traduit par le Secrtariat de la Socidt6 des
Nations, & titre d'information.
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14 artikla.

RADIOSANOMIEN SUUNTAAMINEN.

Suomen, Tanskan, Norjan tai Ruotsin lipulla purjehtivien laivojen radioasemilla on oikeus
365 ja 515 kj /s:n (822-583 metrin) vd.lisilld A 2 -tai B-lajin aalloilla ty6skennellessaidn l ihettda
laivan kotimaassa olevalle lIhimmalle rannikkoasemalle tahatn maahan osoitetut radiosanomat,
ehdolla:

ettd. laiva on vdhintddn 25 meripenikulman pdassdi jokaisesta muusta yleiselle
s5.hkbsanomien vaihdolle avatusta rannikkoasemasta ;

etti laivan etdiisyys kysymyksess5. olevasta rannikkoasemasta ei ole suurempi kuin
mista tahansa toisesta, muussa maassa kuin Suomessa, Tanskassa, Norjassa tai Ruotsissa
sijaitsevasta rannikkoasemasta, joka on avoinna yleiselle sdhk6sanomien vaihdolle;

ettd lhetys keskeytetdin heti, jos jokin liihempdindi sijaitseva rannikkoasema, jonka
ifikennett ldIhetys hdiritsee, sitd vaatii.

V LUKU.

YLEISIA MAARAYKSIA.

15 artikla.

KONFERENSSIT.

Sopimushallintojen edustajien tulee, ellei toisin sovita, vuosittain kokoontua konferenssiin
tarkastamaan tai taydentdmainn sopimusta ja sen 1iitteita, sekd kasittelemdan muita pikatiedoi-
tuskysymyksia, jotka ovat maille yhteisesti tarkeitd.

16 artikla.

ERIKOISSOPIMUKSET.

Tahdn sopimukseen kuuluu ifitteind erikoissopimuksia, jotka kysymyksessa olevat eri hallinnot
ovat tUman sopimuksen yhteydessd kesken5An tehneet. Kunkin sellaisen sopimuksen voivat ne
hallinnot, jotka sen ovat tehneet, muuttaa sopimuksessa mainitussa j~.jestyksessd.

17 artikla'

SOPIMUKSEN VOIMASSAOLOAIKA.

Tdmai sopimus tulee voimaan tammikuun i pdivnda 1937.
Samanaikaisesti kumotaan

vuoden 1929 sopimus erindisista poikkeuksista Washingtonissa vuonna 1927 tehtyyn
kansainvaliseen radiosopimukseen liittyvdn yleisen ohjesddnn6n 26 artiklan maiirdyksistdi
seka

vuoden 1931 sopimus Suomen, Tanskan, Islannin, Norjan ja Ruotsin sahk6sanomien
jilkeen- tai edelleenldhettdmisestd maksutta.

Lisdksi lakkaavat samasta hetkest, eri sopimushallintojen vailisissa aikaisemmissa sopimuksissa
olevat mdrdykset olemasta voimassa, mikali ne ovat ristiriidassa tamdin sopimuksen kanssa.
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Overenskomsten gaelder indtil videre og kan opsiges af enhver af de kontraherende
Administrationer, i hvilket Tilfelde den oph0rer at gxlde et Aar efter Opsigelsen.

Overenskomsten er udfierdiget i fern Eksemplarer : Et paa dansk, et paa finsk og svensk, et
paa islandsk, et paa norsk og et paa svensk Sprog ; hver af Administrationerne har beholdt det paa
sit Sprog affattede Eksemplar og tilstillet enhver af de 0vrige Administrationer en Afskrift af samme.

HELSINGFORS

Finlands I
(sig

REYKJAVIK, den 13. Januar 1937. OSLO, d

Islands Post- og Telegra/styrelse. Kongelige
(sign.) G. F. HLIDDAL. (sign.)

/(sign.) Frb. ADALSTEINSSON.

STOCKHOLM, den 15. december 1936.

Kongelige Svenske Telegra/styrelse.

den 19. december 1936.

ost- og Telegra/styrelse.
n.) ALBRECHT.

/(sign.) Urho TALVITIE.

en 30 desember 1936.

Norske Telegralstyre.
Hermod PETERSEN.

/(sign.) HADLAND.

(sign.) A. HAMILTON.

/(sign.) Artur KARLSSON.

In fidem
C. MONDRUP.

Vu pour 16galisation de la signature de
M. C. I. Mondrup, Directeur g~n6ral des Postes
et T616graphes danois, appos~e sur le prdsent
acte.

Copenhague, le 20 octobre 1937.

Pour le Ministre des Aflaires dtrangres,
P. a.

Bolt-J6rgensen.

No 509/37.

No 4303

KOBENHAVN, den 19. December 1936.

Generaldirektoratet for Post- og
Telegraivcsenet.

(sign.) C. MONDRUP.

/(sign.) Arne KROG.
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Sopimus on voimassa toistaiseksi ja voi kukin sopimushallinto sen irtisanoa, missd tapauksessa
se lakkaa olemasta voimassa vuoden kuluttua irtisanomisesta lukien.

Sopimusta on tehty viisi kappaletta : yksi suomen- ja ruotsinkielelld, yksi tanskankielelld,
yksi islanninkieleUld, yksi norjankielelld ja yksi ruotsinkielelld; kukin hallinto on ottanut omalla
kielelldian laaditun kappaleen ja toimittanut siitd jdljenn6ksen muille hallinnoille.

HELSINGISSA 19 piiivinii joulukuuta 1936.

Suomen posti- ja lennitinhallitus.
G. E. F. ALBRECHT (sign.)

REYKJAVIKISSA 13 pliivdni januar 1937.

Islannin Posti- ja lennwdtinhallitus.
G. J. HLfDDAL (sign.)

/Frb. AnALSTEINSSON (sign.)

K66PENHAMINASSA 19 piiivintd December 1936.

Posti- ja lenndtinhallitus.
C. MONDRUP (sign.)

/G (sign.)

OSLOSSA II piiviini ebruar 1937.

Kunink. Norjan lennmitinhallitus.
Hermod PETERSEN (sign.)

/HADLAND (sign.)

TUKHOLMASSA 15 pdiv nli joulukuuta 1936.

Kunink. Ruolsin lennitinhallitus.

A. HAMILTON (sign.)
/Artur KARLSSON (sign.)

La conformit6 & l'original est certifi~e.
Direction g~n~rale des Postes

et des T6l6graphes,
Copenbague, le 23 fIvrier 1938.

P. a.
Axel Kromann,

Fuldmegtig.

Vu pour l1galisation de la signature de
M. Axel Kromann, sous-chef de bureau . la
Direction g~n6rale des Postes et T6I6graphes,
appos~e sur le pr6sent acte.

Copenhague, le 7 mars 1938.
Pour le Ministre des Aflaires jtrang~res,

Pb. a.
F. H6egh-Guldberg.

No 109/38.
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TEXTE ISLANDAIS. - ISLANDIC TEXT.

No 4303. - SAMNINGUR
FINNLANDS, ISLANDS,

UM FJARSKIFTI MILLI
NOREGS OG SVIIJODAR.

DANMERKUR,

Sfmastj6mirnar i Danm6rku, Finnlandi, Islandi, Noregi og Svipj6t hafa, samkvrmmt umboti
1vf, sem Peim er veitt, gert me5 sjer eftirfarandi samning urn fjarskifti milli nefndra landa.

I. KAFLI.

AKVIEDI UM RITSIMAVIDSKIFTIN.

I. grein.

GILDI ALMENNRA ALV'J6DAAKV-DA.

Ritsfmavitskifti skal haga eftir ikvxeSum gildandi albj6Sa samykktar um fjarskifti og
ritsfmareglugertar, er bar a5 1 tur, a5 bvf undanteknu, ser getit er um f 2. og 3. grein hjer i eftir
og i fylgiskj6lum Pessa samnings, sem nefnd eru f 16. grein.

2. grein.

EFTIR- OG AFRAMSENDING SKEYTA.

i. Skeyti, sem afhent eru til sendingar i Danm6rku (isamt Fxreyjum), Finnlandi, fslandi,
Noregi og Svi)j6&S eta send eru fri d6nsku, finnsku, islensku, norsku eta sansku skipi um
strandarstot einhvers bessara landa, m eftir- eta Aframsenda einu sinni gjaldlaust innan eta
milli Dessara landa, at Dvi tilskildu, at skeyti5 haldi D6 upphaflegum forgangsrjetti sinum og fari
ekki urn 6nnur 16nd en lau, ser nd voru nefnd.

2. Ef Dess er 6ska5, Degar skeyti er eftir- eta dframsent svo sem greinir f i. lit, at skeytit
sje sent met Ori forgangsrjetti en upphaflega, skal gjaldi5 vera a6eins Dab, sem mismun
simagjaldanna nemur.

3. Akvaei Dessarar greinar gilda einnig um simap6stivfsanir, D6 at fj~irhz 5 vfsanarinnar
sje breytt i mynt Dess lands, er i tekar vi5 henni.

3. grein.

UMSENDING SKEYTA, ER LINUR BILA.

1egar ritsimalfnur slitna eta bila verulega f Danm6rku, Finnlandi, Noregi eta Svfij66, mi
senda innlend skeyti eins landsins um ritsimalinur hinna landanna, in Pess at grei6a
umsendingargjald.
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II. KAFLI.

AKVXI UM SiMTOL MILLI DAMMERKUR, FINNLANDS, NOREGS OG SvfpJ61)AR.

4. grein.

GILDI ALMENNRA ALpJ6DAAKVA:DA.

Sfmtbl milli Danmerkur, Finnlands, Noregs og Svipj6tar skal haga eftir Akvmetum gildandi
alpj6ta sampykktar um a pj6tafjarskifti og talsfmareglugertar, er par a5 1~tur, svo og reglum
Peim, er hin alpj6bdlega r igjafanefnd f talsimamdlum maelir met og viburkenndar eru af
sfmastj6rnum Peim, er hlut eiga a5 mAli, met Peim vi b6tum og endurtekningum, sem getib er
um i 5.-lO. grein hjer i eftir og f fylgiskj6lum Pessa samnings, sem nefnd eru i 16. grein.

5. grein.

GJALDSVME-ASKIFTING.

Londunum er skift i gjaldsvoe6i svo sem hjer segir

Danmdrk.

Gjaldsvei A nxr yfir talsfmast6tvarnar i eyjunum austan St6rabeltis og Langalandsbeltis,
isamt kerfum Peirra.

Gjaldsvae i B nxr yfir hinar talsfmast6tvarnar, dsamt kerfum Peirra.

Fintland.

Gjaldsvai A nxr yfir talsimast6tvarnar A Alandseyjum, isamt kerfum Peirra.

Gjaldsvoti B nxr yfir talsimast6tvar i meginlandi Finnlands, sunnan 620 norbMxgrar breiddar
og vestan 260 austlegrar lengdar mitat vi5 Greenwich, isamt kerfum leirra.

Gjaldsve i C naer yfir talsImast6tvar sunnan 620 norblegrar breiddar og austan 20o austlxgrar
lengdar mitat vi5 Greenwich, Asamt kerfum Peirra.

Gjaldsvxti D nar yfir talsImast6tvar milli 620 og 640 30' nortl1egrar breiddar, isamt kerfum
Peirra.

GjaldsvaSi E nar yfir talsfmast6tvar nortan 640 30' norb51agrar breiddar, Asamt kerfum
Peirra.

Noregur.

Gjaldsvx ci A nxr yfir talsimast6bvar sunnan 610 nortlaegrar breiddar og austan 80 austlagrar

lengdar mibat vib Greenwich, at undanskildri Kristiansand S, Asamt kerfum peirra.
Gjaldsvcebi B nmer yfir talsimast6tvar milli 610 og 640 30' nortlaegrar breiddar og austan 80

austlagrar lengdar mi-at vi5 Greenwich, isamt kerfum Peirra.
No. 4303
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Gjaldsvati CI ner yfir talsfmast6ovar sunnan 610 norIlegrar breiddar og vestan 80 austlegrar
lengdar mitat vib Greenwich isamt Kristiansand S, Asamt kerfum Peirra.

Gjaldsvacti C2 nmr yfir talsimast6b5var nortan 610 nortIIgrar breiddar og vestan 80 austlegrar
lengdar mita5 vit Greenwich, 6isamt kerfum Peirra.

Gjaldsvceti Di naer yfir talsimast6tvar milli 640 30' og 680 nortlegrar breiddar, dsamt kerfum
Peirra.

Gjaldsvxti D2 ner yfir talsimast6Svar norban 680 norM61xgrar breiddar, 6isamt kerfum Peirra.

svipi6.

Gjaldsvtii A nxr yfir talsimast6bvar sunnan 570 30' nor6lgrar breiddar, 6samt kerftun
Peirra, P6 a5 undanskildum st6tvunum d Gotlandi.

GjaldsveTbi BI nor yfir talsfmast6Svar milli 570 30' og 61o noirlegrar breiddar og vestan 150
austlagrar lengdar mitat vit Greenwich, isamt kerfum Peirra.

Gjaldsvei B2 nxr yfir talsfmast6 var milli 570 30' og 610 nor-1egrar breiddar, og austan 150
austlxgrar lengdar mitab vit Greenwich, Asamt kerfum leirra, og st6tvarnar A. Gotlandi.

Gjaldsvaebi C mer yfir talsfmast6tvar milli 610 og 640 30' norIlxgrar breiddar, 6isamt
Vilhelmina, 6samt kerfum neirra.

Gjaldsvcei D nmer yfir atrar talsfmast6tvar og kerfi beirra.

6. grein.

SAMSETNING GJALDANNA.

Gjaldahlutirnir, sem falla til hvers lands, eru ikvebnir met samningum milli simastj6rna
Peirra, er hlut eiga at m6.li og eru Peir tilgreindir f fylgiskjilum Pessa samnings, sem 16. grein
getur urn.

7. grein.

LAGGJALDSTfMI.

Lmkkub gj6ld gilda

i vibskiftum milli Danmerkur, Noregs og Svipj6-6ar 6. timanum kl. 18-kl. 9
i vitskiftum milli Danmerkur, Noregs og Svipj6tar annarsvegar og Finnlands

hinsvegar 6. tfmanum kl. i 9-kl. 8 (timi landsins, sem sendir).

8. grein.

HEIMILAR TEGUNDIR Si MTALA.

Heimilar eru allar Par tegundir sfmtala, sem nefndar eru i alpj6tareglugerrum urn talsfma
eta hin alpj6tlega r6. gjafanefnd I talsfmam6.lum mpelir met, a5 svo miklu leyti, sem sfmastj6mir
Doer, er hlut eiga at mdli, hafa fallist A 1.Tr.
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9. grein.

FASTA-SfMT6L.

Sfmgj6ld fyrir fasta sfmt6l, sem p6ntut eru as minnsta kosti i heilan almanaks mnuS, fara
fram milli kl. 23 og kl. 7 og standa yfir eigi skemur en 15 mfndtur, eru pribiungur gjaldsins fyrir
venjulegt simtal met fullu verti.

IO. grein.

GJALD FYRIR BODSENDINGAR TiT FYRIR SKEYTABURDARSVXDID.

Fyrir botsendingar it fyrir skeytaburbarsvmtis (conversations avec avis d'appel) er sama
gjald og fyrir kvatningu fyrir fram, at vitbottum 0.50 gull franka fyrir hvern km., tali's fri
sfmst6binni, loft-lei-6 eta fara leit, eftir venju vitt6kulandsins.

III. KAFLI.

SfMT6L MILLI DANMERKUR, IFINNLANDS, NOREGS OG SVjJ6-I)AR ANNARS VEGAR OG ISLANDS HINS
VEGAR.

II. grei".

GJALDSV.EDASKIFTING.

Urn simt6l milli Danmerkur, Finnlands, Noregs og Svpj6 ar annars vegar og Islands hins

vegar, er hvert land eitt gjaldsvxti.

12. grein.

GJ6LD OG HEIMILAR TEGUNDIR SiMTALA.

Gj6ld og skifting peirra milli leirra landa, er viskiftin eiga, svo og heimilar tegundir simtala,
eru tilgreind f sjerst6ku fylgiskjali Dessa samnings.

IV. KAFLI.

AKVMDI UM LOFTSKEYTI.

13. grein.

GILDI ALMENNRA ALpJ6DAAKVAEDA.

Sendingu loftskeyta skal haga eftir ikvmurn gildandi alpj6tasampykktar urn fiarskifti og
regluger,6a Peirra, er Dar as WIta, at bvf undanskildu, sern geti5 er um 14. grein hjer a eftir, og f
fylgiskj6lurn Peim, er 16. grein raebir urn.
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14. grein.

UM SENDINGU LOFTSKEYTA.

Loftskeytast6bvar f skipum, sern sigla undir d6nskum, finnskum, norskurn eta sanskurn fina,
mega senda til nxstu strandarst6bvar heirnalands skipsins lau loftskeyti, sern til oess lands eiga
at fara, ef 61duflokkurinn er A2 eta B i 61dusvitinu 365-515 k /s (822-583 metrar) - D6 Pvf a*eins

ab skipi5 sje minnsta kosti 25 sj6milur fr6 hverri annari strandarst6b, leirra er opnar
eru til almennrar skeytalj6nustu ;

at skipit sje ekki fjoer strandarst6binni, sen sent er til, en einhverri annari
strandarst65 annars lands en Danmerkur, Finnlands, Noregs eta Svipj6tar, er opin er til
almennrar skeytalj6nustu ;

at sendingu sje tafarlaust hett, ef einhver strandarst6b ser nar er heirntar lat,
er vitskifti hennar truflast af sendingunni.

V. KAFLI.

ALMENN AKV&DI.

15. grein.

RAi)STEFNUR.

Fulltr-iar simastj6rna peirra, er at Pessum samningi standaskulu, nema 6'6ruvfsi sje urn samib,
koma saman A r6tstefnu ir hvert til Dess at endurskota eta fullkomna samninginn isamt
fylgiskj6lum hans, og til Dess at taka til metferbar 6nnur vitfangsefni fjarskiftanna, er varia
16ndin 611.

16. grein.

SJERSAMNINGAR.

Fylgiskj61 Dessa samnings er sjersamningar, er sfrnastj6mir hinna einst6ku landa hafa gert
f vibb6t vi5 Dennan samning. Hverjum slikum sjersamningi geta laer sfmastj6rnir, er gertu hann,
breytt samkvmt leim fyrirmaelum, sem f honum eru.

17. grein.

GILDISTiMI SAMNINGSINS.

Samningur Dessi gengur f gildi i. janfiar 1937.
Samtfmis fellur ir gildi :

samningurinn frd 1929 urn sjerstakar undantekningar frd Akvxbum 26. kafla i
almennu reglugerlinni, er fylgdi allj6'Sasampykktinni um loftskeyti, er gert var f
Washington 1927, og samningur urn gjaldlausa eftir- og 6framsendingu skeyta milli
Danmerkur, Finnlands, Islands, Noregs og Svqpj6bar.

Ennfremur falla dir gildi fri sama tfma ;.kvxbi f 6trum, Aur gerburn samningurn milli lessara
sfmastj6rna, at svo miklu leyti, sem Pau kora I baga vib Dennan samning.
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Samningurinn gildir fyrst urn sinn, og getur hver sfmastj6rnin, sem hlut A a mnAli, sagt honum
upp, og fellur hann lA fir gildi einu Ari eftir upps6gnina.

Samningur Pessi er gertur f fimn eintokum: einn A d6nsku, einn 6 finnsku og sznsku, einn i
islenzku, einn A norsku og einn a sxnsku ; hver sfmastj6rn heldur Pvf eintaki, sem sami5 er A
hennar mAli og latur jafnframt hverri hinna sfmastj6rnanna i tje afrit af Pvf.

REYKJAVfK, 13. janmar 1937.

Pdst- og slmamdlast1drnin.
(L. S.) (Sign.) G. J. HLfDDAL.

/(Sign.) Frb. ADALSTEINSSON.

K6BENHAVN, den 19. December 1936.

Generaldirektoratet for Post- og
Telegraviwsenet.

(Sign.) C. MONDRtJP.
/(Sign.) Arne KROG.

OSLO, den ii. Februar 1937.

Kgl. Norske Telegra/styre.
(Sign.) Hermod PETERSEN.

/(Sign.) HADLAND.

La conformit6 h F'original est certifi~e.
Direction g~n~rale des Postes

et des T616graphes.
Copenhague, le 23 f6vrier 1938.

p. a,
Axel Kromann,

Fuldmaegtig.

Vu pour l~galisation de la signature de
M. Axel Kromann, Sous-Chef de Bureau A la
Direction g~n~rale des Postes et des T6lgra-
pies, appos~e sur le pr6sent acte.

Copenhague, le 7 mars 1938.
Pour le Ministre des Aflaires dtrangires,

P. a.
F. H6egh-Guldberg.

No 110/38.

HELSINGFORS, den 19. December 1936.

Finlands Post- og Telegrastyrelse.
(Sign.) ALBRECHT.

/(Sign.) Urho TALVITIE.

STOCKHOLM, den 15. December 1936.

Kungl. Svenska Telegra/styrelsen.
(Sign.) A. HAMILTON.

/(Sign.) Artur KARLSSON.
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TEXTE NORVEGIEN. - NORWEGIAN TEXT.

No 4303. - OVERENSKOMST MELLEM TELEGRAFADMINISTRAS-
JONENE I DANMARK, FINNLAND, ISLAND, NORGE OG
SVERIGE OM TELEKOMMUNIKASJONSTRAFIKKEN MELLEM
NEVNTE LAND. UNDERTEGNET I STOCKHOLM, KJOBENHAVN,
HELSINGFORS, OSLO OG REYKJAVIK DEN 15, 19 OG 21
DESEMBER 1936 OG DEN i3 JANUAR 1937.

Telegrafadministrasjonene i Danmark, Finnland, Island, Norge og Sverige har, i henhold
til bemyndigelser som er meddelt dem, sluttet nedenst6ende overenskomst om telekommu-
nikasjonstrafikken mellem nevnte land.

KAPITEL I.

BESTEMMELSER OM TELEGRAFTRAFIKKEN.

Art. I.

ANVENDELSE AV ALMINDELIGE INTERNASJONALE BESTEMMELSER.

For telegraftrafikken anvendes bestemmelsene i g-eldende internasjonale telekommunikasjons-
konvensjon og i dertil hrende telegrafreglement med de undtagelser som angis i artiklene 2-3
nedenfor og i de i art. 16 omhandlede bilag til denne overenskomst.

Art. z.

EFTER- OG VIDERESENDELSE AV TELEGRAMMER.

i. Telegram som er innlevert i Danmark (inklusive Fxr6yane), Finnland, Island, Norge
eller Sverige eller som er befordret fra dansk. finsk, islandsk, norsk eller svensk fart6i over en
kyststasjon i ett av de nevnte land, kan avgiltsfritt efter- eller videresendes en gang innen eller
mellem disse land under forutsetning av at telegrammet derved bibeholder sin oprinnelige
fortrinsrett og ikke passerer noget annet land enn de nevnte.

2. Forlanges det ved slik efter- eller videresendelse som omhandlet i punkt i at telegrammet
skal befordres med h6iere fortrinsrett enn den oprinnelige, opkreves for dette bare forskjelen
mellem avgiftene for de ulike befordringsm6ter.

3. Bestemmelsene i denne artikkel gjelder ogsO med hensyn til telegrampostanvisninger
uten hinder av at anvisningsbelbpet omgj6res til det nye adresselands mynt.

Art. 3.

TRANSITTERING AV TELEGRAMMER VED LINJEFEIL.

Ved avbrytelse eller betydelige feil pl Danmarks, Finnlands, Norges eller Sveriges
telegrafledninger kan disse lands innenlandske telegrammer befordres over telegrafledningene i
de bvrige land uten at det erlegges transittavgift for dette.
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TEXTE SUE DOIS. - SWEDISH TEXT.

No 4303. - AVTAL MELLAN TELEGRAFFORVALTNINGARNA I
DANMARK, FINLAND, ISLAND, NORGE OCH SVERIGE
ANGAENDE FJARRMEDDELANDETRAFIKEN I NAMNDA LAN-
DER, UNDERTECKNAT I STOCKHOLM, KOPENHAMN, HELSING-
FORS, OSLO OCH REYKJAVIK DEN 15, 19 OCI 30 DECEMBER
1936 OCH DEN 13 JANUARI 1937.

Telegraff6rvaltningama i Danmark, Finland, Island, Norge och Sverige hava, i kraft av dem
meddelade bemyndiganden, traffat nedanstAende avtal angAende fjarrmeddelandetrafiken mellan
namnda lander.

KAPITEL I.

BESTAMMELSER ANGAENDE TELEGRAFTRAFIREN.

Artikel i.

TILLAiMPNING AV ALLMANNA INTERNATIONELLA BESTAMMELSER.

I telegraftrafiken tillampas bestammelserna i gallande internationella fj arrf6rbindelsekonvention
och i dirtill h6rande telegrafreglemente, med de undantag, som angivas i artiklarna 2-3 hat nedan
samt i de i artikel 16 omhandlade bilagoma till detta avtal.

Artikel 2.

EFTER- OCH VIDARESANDNING AV TELEGRAM.

i. Telegram, som ar inlamnat i Danmark (inklusive Fr6ama), Finland, Island, Norge eller
Sverige eller som befordrats frAn danskt, finskt, islandskt, norskt eller svenskt fartyg 6ver
kuststation i nAgot av sagda lander, kan avgi/ts/ritt efter- eller vidaresandas en gdng inom eller
mellan dessa lander, under f6rutsattning att telegrammet darvid bibehAller sin ursprungliga
f6retrddesratt och icke passerar annat land an de ndmnda.

2. Begares vid sAdan efter- eller vidaresandning, som i mom. i avses, att telegrammet skall
befordras med h6gre fbretradesratt an den ursprungliga, upptages hdrf6r allenast skillnaden
mellan avgifterna f6r de olika befordringssatten.

3. Bestammelserna i denna artikel galla aven i frAga om telegrampostanvisningar, utan
hinder av att anvisningsbeloppet omfbres till det nya adresslandets mynt.

Artikel 3.

TRANSITERING AV TELEGRAM VID LINJEFEL.

Vid avbrott eller svarare fel A Danmarks, Finlands, Norges eller Sveriges telegrafledningar
kunna ettdera landets inlandska telegram befordras 6ver telegrafledningarna i nAgot av de 6vriga
landerna, utan att transitavgift erldgges harf6r.
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KAPITEL II.

BESTEMMELSER 0M TELEFONTRAFIKKEN MELLEM DANMARK, FINNLAND, NORGE OG SVERIGE.

Art. 4.

ANVENDELSE AV ALMINDELIGE INTERNASJONALE BESTEMMELSER.

For telefontrafikken mellem Danmark, Finnland, Norge og Sverige anvendes bestemmelsene
i gjeldende internasjonale telekommunikasjonskonvensjon og dertil hbrende telefonreglement
og likesA de av den internasjonale rAdgivende telefonkomit6 anbefalte regler som er godkjent
av vedkommende administrasjoner, med de tillegg og undtagelser som angis i art. 5-io nedenfor
og i de i art. 16 ombandlede bilag til denne overenskomst.

Art. 5.

SONEINNDELING.

For bestemmelse av avgiftene er landene inndelt i soner pA f6lgende mte:

Danmark.

So-ne A omfatter centraltelefonstasjonene pA 6yene 5stenfor Storebelt og Langelandsbelt
med underordnede nett.

Sone B omfatter de 6vrige centraltelefonstasjoner med underordnede nett.

FinnIland.

Sone A omfatter centraltelefonstasjonene i landskapet Aland med underordnede nett.

Sone B omfatter de centraltelefonstasjoner pA Finnlands fastland som ligger s6nnenfor 620
nordlig bredde og vestenfor 26. lengdegrad 6st for Greenwich med underordnede nett.

Sone C omfatter de centraltelefonstasjoner som ligger s6nnenfor 620 nordlig bredde og
bstenfor 26. lengdegrad 6st for Greenwich med underordnede nett.

Sone D orfatter de centraltelefonstasjoner som ligger mellem 620 og 640 30' nordlig bredde
med underordnede nett.

Sone E omfatter de centraltelefonstasjoner som ligger nordenfor 640 30' nordlig bredde med
underordnede nett.

Norge.

Sone A omfatter de centraltelefonstasjoner som ligger s6nnenfor 610 nordlig bredde og
6stenfor 8. lengdegrad 6st for Greenwich med undtagelse av Kristiansand S., alt med underordnede
nett.

Sone B omfatter de centraltelefonstasjoner som ligger mellem 61o og 640 30' nordlig bredde
og 6stenfor 8. lengdegrad 6st for Greenwich med underordnede nett.
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KAPITEL II.

BEST MMELSER ANGAENDE TELEFONTRAFIKEN MELLAN DANMARK, FINLAND, NORGE OCH SVERIGE.

Artikel 4.

TILLAMPNING AV ALLMANNA INTERNATIONELLA BESTAMMELSER.

I telefontrafiken mellan Danmark, Finland, Norge och Sverige tilldmpas bestnimmelserna i
gallande internationella fjArrf6rbindelsekonvention och i dartill hbrande telefonreglemente avensom
de av den internationella rAdgivande telefonkommitt~n anbefallda regler, som godkdnts av
vederb6rande f6rvaltningar, med de tillagg och undantag, som angivas i artiklarna 5-1o hAr nedan
saint i de i artikel 6 omhandlade bilagorna till detta avtal.

Artikel 5.

ZONINDELNING.

For avgifternas bestdmmande aro landerna pA fbljande satt indelade i zoner:

Danmark.

Zon A omfattar centraltelefonstationer pA 6ara 6ster om Storebalt och Langelandsbalt
med underlydande nt;

Zon B omfattar 6vriga centraltelefonstationer med underlydande nat.

Finland.

Zon A omfattar centraltelefonstationer i landskapet Aland med underlydande nat;

Zon B omfattar centraltelefonstationer A Finlands fastland belagna s6der om 620 nordlig bredd
och vdster Om 26:e langdgraden 6ster om Greenwich med underlydande nat ;

Zon C omfattar centraltelefonstationer belagna s6der om 620 nordlig bredd och 6ster om
26:e langdgraden 6ster om Greenwich med underlydande nat ;

Zon D omfattar centraltelefonstationer belagna mellan 620 och 640 30' nordlig bredd med
underlydande nat ;

Zon E omfattar centraltelefonstationer belagna norr om 640 30' nordlig bredd med underlydande
nait.

Norge.

Zon A omfattar centraltelefonstationer belagna s6der om 610 nordlig bredd och 6ster om
8:e Iangdgraden 6ster om Greenwich med undantag av Kristiansand S, allt med underlydande
nt ;

Zon B omfattar centraltelefonstationer belagna mellan 610 och 640 30' nordlig bredd saint
6ster om 8:e 1angdgraden 6ster om Greenwich med underlydande nat;
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Sone C I omfatter de centraltelefonstasjoner som ligger s6nnenfor 61o nordlig bredde og
vestenfor 8. lengdegrad 6st for Greenwich og Kristiansand S., alt med underordnede nett.

Sone C 2 omfatter de centraltelefonstasjoner som ligger nordenfor 61o nordlig bredde og
vestenfor 8. lengdegrad 6st for Greenwich med underordnede nett.

Sone D i omfatter de centraltelefonstasjoner som ligger mellem 640 30' og 680 nordlig bredde
med underordnede nett.

Sone D 2 omfatter de centraltelefonstasjoner som ligger nordenfor 680 nordlig bredde med
underordnede nett.

Sverige.

Sone A omfatter de centraltelefonstasjoner som ligger s6nnenfor 570 30' nordlig bredde
med underordnede nett dog med undtagelse av stasjonene pA Gotland.

Sone B i omfatter de centraltelefonstasjoner som ligger mellem 570 30' og 61o nordlig bredde
og vestenfor 15. lengdegrad bst for Greenwich med underordnede nett.

Sone B 2 omfatter de centraltelefonstasjoner som ligger mellem 570 30' og 61 ° nordlig
bredde og 6stenfor 15. lengdegrad 6st for Greenwich med underordnede nett, og stasjonene pa.
Gotland.

Sone C omfatter de centraltelefonstasjoner som ligger mellem 610 og 640 30' nordlig bredde
og Vilhelmina, alt med underordnede nett.

Sone D omfatter de 6vrige centraltelefonstasjoner med underordnede nett.

Art. 6.

AVGIFTENES SAMMENSETNING.

De takstandeler sor tilfaller hvert land fastsettes ved overenskomst mellem vedkommende
administrasjoner og angis i de i art. 16 omhandlede bilag til denne overenskomst.

Art. 7.

TID FOR NEDSATT TAKST.

Nedsatt takst gjelder
i trafikk mellem Danmark, Norge og Sverige i tiden k]. 18 - kl. 9,
i trafikk mellem pA den ene side Danmark, Norge og Sverige og .pA den annen side

Finnland i tiden kl. i9 - kl. 8 (utgangslandets tid).

Art. 8.

TILLATTE SAMTALESLAG.

Alle de samtaleslag som er nevnt i det internasjonale telefonreglement eller som er anbefalt
av den internasjonale rAdgivende telefonkomit6 er tillatt i den utstrekning de er godkjent av
vedkommende administrasjoner.
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Zon Ci omfattar centraltelefonstationer belagna s6der om 610 nordlig bredd och vaster om
8:e la.ngdgraden 6ster om Greenwich samt Kristiansand S, allt med underlydande nat ;

Zon C2 omfattar centraltelefonstationer belagna norr om 610 nordlig bredd och vaster om
8:e langdgraden bster om Greenwich med underlydande nat ;

Zon D i omfattar centraltelefonstationer belagna mellan 640 30' och 680 nordlig bredd med
underlydande nat ;

Zon D 2 omfattar centraltelefonstationer belagna norr om 680 nordlig bredd med underlydande
nat.

Sverige.

Zon A omfattar centraltelefonstationer belagna s6der Om 570 3o' nordlig bredd med
underlydande nat, dock med undantag av stationerna A Gotland ;

Zon B i omfattar centraltelefonstationer belagna mellan 570 30' och 610 nordlig bredd samt
vaster om 15:e langdgraden 6ster om Greenwich med underlydande nat;

Zon B 2 omfattar centraltelefonstationer belagna mellan 570 30' och 610 nordlig bredd och
6ster om 15:e langdgraden 6ster om Greenwich med underlydande nat samt stationerna At Gotland ;

Zon C omfattar centraltelefonstationer belagna mellan 610 och 640 30' nordlig bredd samt
Vilhelmina, allt med underlydande nat ;

Zon D omfattar 6vriga centraltelefonstationer med underlydande nat.

Artikel 6.

AVGIFTERNAS SAMMANSATTNING.

De varje land tillfallande taxeandelarna faststAllas genom 6verenskommelser mellan de
ber6rda f6rvaltningarna och angivas i de i artikel 16 onhandlade bilagorna till detta avtal.

Artikel 7.

TIm FOR NEDSATT TAXA.

Nedsatt taxa galler :
i trafik mellan Danmark, Norge och Sverige under tiden kl. 18--kl. 9;
i trafik mellan A ena sidan Danmark, Norge och Sverige och A andra sidan Finland

under tiden kl. I9-kl. 8 (avgAngslandets tid).

Artikel 8.

MEDGIVNA SLAG AV SAMTAL.

Samtliga i det internationella telefonreglementet omnmmnda eller av den internationella
rAdgivande telefonkommitt~n anbefallda slag av santal aro medgivna, i den mAn de godkdnts av
vederb6rande f6rvaltningar.
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Art. 9.

ABONNEMENTSSAMTALER.

For abonnementssamtaler som bestilles for minst en hel kalendermAned beregnes, sAfremt
samtalen finner sted mellem kl. 23 og kl. 7 og har en varighet av minst 15 minutter, en tredjedel
av avgiften for almindelige private samtaler i tid med full takst.

Art. io.

AVGIFT FOR BUDSENDELSE UTENFOR TELEGRAMOMB2ERINGSKRETSEN.

For budsendelse utenfor telegramombaringskretsen beregnes for personlig samtale med
budsendelse (conversations avec avis d'appel) i tillegg til tilsigelsesgebyret en tilleggsavgift
av 0.50 gullfr. pr. km. regnet fra stasjonen hvorved avstanden beregnes efter luftlinje eller efter
ferdselsvei pA den mAte som er brukelig i adresselandet.

KAPITEL III.

TELEFONTRAFIKKEN MELLEm DANMARK, FINNLAND, NORGE OG SVERIGE PA DEN ENE SIDE
OG ISLAND PA DEN ANNEN SIDE.

Art. ii.

SONEINNDELING.

I telefontrafikken mellem Danmark, Finnland, Norge og Sverige pA den ene side og Island
pA den annen side utgj6r hvert land en avgiftssone.

Art. 12.

AVGIFTER OG TILLATTE SAMTALESLAG.

Avgiftene og deres fordeling mellem de land som deltar i trafikken og likeledes tillatte
samtaleslag angis i et swrskilt bilag til denne overenskomst.

KAPITEL IV.

BESTEMMELSER ANGAENDE RADIOTRAFIKKEN.

Art. 13.

ANVENDELSE AV ALMINDELIGE INTERNASJONALE BESTEMMELSER.

For radiotrafikken anvendes bestemmelsene i gjeldende internasjonale telekommunikasjons-
konvensjon og i dertil h6rende reglementer med de undtagelser som angis i art. 14 nedenfor og i
de i art. I6 omhandlede bilag til denne overenskomst.

No 4303



1938 League of Nations - Treaty Series. 49

(5) Rape ; indecent assault with violence ; indecent assault without violence or
threats on the person or with the aid of a minor of either sex under sixteen ; indecent
assault without violence or threats committed by an ascendant relative upon the person
or with the aid of a minor of either sex, even if over sixteen but not emanicipated by
marriage ; offences against morals by instigating, facilitating or encouraging the
debauching, corruption or prostitution of a minor of either sex in order to satisfy another's
passions; enticing away, seducing or abducting a married woman or an unmarried
woman of full age for immoral purposes when the act is committed by fraud or force,
threats, the abuse of authority or any other means of compulsion employed to satisfy the
passions of others ; the retaining of a person in a brothel against her will or constraint
put upon an adult person for the purpose of debauchery;

(6) Bigamy;
(7) The abduction of minors;
(8) Kidnapping, receiving, removal, replacement or substitution of children
(9) The exposing or abandoning of children;
(io) Conspiracy ;
(II) Larceny, extortion, swindling, breach of trust, fraud;
(12) Threatened attacks upon persons or property, if punishable by death, hard

labour or solitary confinement;
(43) Offers or proposals to commit a crime or to be a party to it, or the acceptance

of such offers or proposals ;
(I4) Attacks by private persons on the liberty of the individual and the inviolability

of the dwelling;
(45) Counterfeit currency, including the counterfeiting or altering of the currency,

the uttering and putting into circulation of counterfeit or altered currency and fraud
in the choice of specimens for testing the standard and weight of coins ;

(16) The counterfeiting or falsification of public bonds or bank notes and public
or private securities ; the issue or putting into circulation of such counterfeit or forged
bonds or securities ; forgeries in writing or in telegrams, and the use of such counterfeit,
forged or falsified telegrams, bonds, notes or securities ;

(17) The counterfeiting or falsification of seals, stamps, dies, tickets for the
conveyance of persons or things, postage or other adhesive stamps, use of these counterfeit
or forged articles, improper use of genuine seals, stamps, dies and marks ; the malicious
or fraudulent placing upon a work of art or in a literary work or musical composition
of the name of an author or of any distinctive sign adopted by him to indicate his work,
the sale, offering for sale, keeping in shops and introducing into the country for sale of
the said objects;

(18) Perjury and false statements by experts or interpreters ; subornation of
witnesses, experts or interpreters

(i9) False swearing ;
(20) Peculation and embezzlement by public officials, bribery of public officials;
(21) Fraudulent bankruptcy and fraud committed in bankruptcy;
(22) Deliberate obstruction of railway traffic by the placing of objects of any kind

on the line, by interfering with the rails or their supports, by removing bolts or pins or
by the use of any other means calculated to stop the train or cause it to leave the rails

(23) Arson;

(24) Destruction of buildings, steam engines or telegraphic apparatus, the destruc-
tion or defacing of tombs, monuments, works of art, or public or private title deeds,
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destruction of or injury to movable property by means of force or threats, wilful or
fraudulent destruction of or damage to goods or materials used in manufacture

(25) Destruction or devastation of crops, plants, trees or scions;
(26) Destruction of agricultural implements ; destruction or poisoning of cattle

or other animals ;
(27) Opposition to the execution of public works
(28) Abandonment of a merchant or fishing vessel by the captain except in cases

provided for by the laws of the two countries ;
(29) Stranding, loss or destruction by the captain or officers and crew ; appropriation

of any ship or merchant or fishing vessel by the captain ; unnecessary jettisoning or
destruction of all or part of the cargo, provisions or effects on board ; altering the course,
the unnecessary raising of money on the ship or on the ship's provisions or stores, or the
pledging or sale of merchandise or food or the insertion in the accounts of fictitious
damage or expenditure, the sale of the ship without special authority except in the event
of unseaworthiness ; pilferage ; the adulteration of food or the alteration of merchandise
effected on board by admixture of noxious substances ; attack upon or resistance to the
captain by more than one-third of the crew accompanied by violence or assault; refusal
to obey orders issued by the captain or officer in command in the interests of the safety
of the vessel or cargo when accompanied by assault ; conspiracy against the safety, liberty
or authority of the captain ; seizure of the vessel by crews or passengers by the use of
fraud or violence against the captain ;

(3o ) Receiving of articles obtained by means of one of the crimes or misdemeanours
covered by the present Convention

(31) Slave trade ;
(32) Resistance by captains or crews to the orders of officers acting in virtue of

Article 42 et seq. of the General Act of the Conference of Brussels dated July 2nd, 189o ;
(33) Offences against the regulations prohibiting fire-arms and ammunition

contained in Articles 8 and 9 of the said General Act.
The foregoing classes of offences shall include complicity in and attempts to commit such

offences when punishable under the laws of both countries.
In all cases and for all crimes and misdemeanours extradition may not take place unless the

corresponding offence is punishable under the laws of the country to which the requisition is
addressed.

Article 3.
Extradition shall not be granted :

(i) If, subsequently to the acts alleged or to the last stage in the proceedings or to
the sentence, exemption from prosecution or punishment has been acquired by lapse
of time under the laws of the country in which the accused person has taken refuge at the
time when his surrender might take place ;

(2) When the requisition for extradition is based upon an offence in respect of which
the person claimed has been prosecuted and discharged or is still being proceeded against
or has already been tried in the country to which the requisition for surrender is made.

Article 4.

If the person claimed is being proceeded against or has been convicted in the country applied
to for an offence other than that for which extradition is requested, the extradition may be deferred
until the conclusion of the proceedings and, in the event of a conviction, until he shall have under-
gone his sentence.
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Should he be proceeded against or kept in custody in the same country by reason of obligations
contracted towards private persons, his extradition shall nevertheless take place, subject to the
right of such persons to present their claims before the competent authority later.

Article 5.

Extradition shall not be granted if the offence for which it is requested is regarded by the
Party applied to as a political offence or an act connected with a political offence.

An alien whose extradition has been granted may not be proceeded against or punished for any
political offence committed prior to the surrender, nor for any act connected with such an offence,
nor for any of the crimes or misdemeanours not covered by the present Convention.

An outrage committed or attempted against the person of the Head of a foreign State or the
members of his family shall not be deemed to be a political offence or an act connected with a
political offence when it constitutes murder, assassination or poisoning.

Nevertheless, a surrendered person may in the following cases be proceeded against or punished,
provided he is given an opportunity of being heard, for an offence other than that for which extra-
dition was granted:

(i) If he has asked to be tried or to serve his sentence, in which case his request
shall be communicated to the Government which surrendered him;

(2) If he has failed to leave the country to which he was surrendered within the
month following his final release ;

(3) If the offence is covered by the Convention and if the Government to which
he has been surrendered has previously obtained the approval of the Government granting
extradition. The latter may, if it deems fit, require the production of one of the documents
mentioned in Article 7 of the present Convention.

Re-extradition to a third country shall be subject to the same regulations.

Article 6.

The requisition for extradition must always be made through the diplomatic channel.

Article 7.

Extradition shall be granted on the production, either in the original or in a certified copy,
of the judgment or sentence, of the decree of the Chambre du Conseil, the order of the Chambre
des mises en accusation or the writ issued by the competent judge, expressly ordering or authorising
as of full right the bringing of the prisoner or accused person before the criminal courts. Extra-
dition shall also be granted on the production of the warrant of arrest or any other document
having the same validity issued by the competent foreign authority, provided that these documents
contain an exact description of the act in respect of which they have been issued.

These documents shall be legalised by the Minister for Foreign Affairs of the applicant State
and, when necessary, by the diplomatic or consular agent of the said State.

They shall be accompanied by a copy of the text of the law applicable to the subject of the
charge and, if necessary, by a translation in French or in German and, whenever possible, by a
description of the person claimed or of any other indications calculated to establish his identity.

Article 8.

In urgent cases, provisional arrest shall be effected on notification by post or telegraph of the
existence of one of the documents mentioned in Article 7, provided, however, that such notification
is legally furnished to the Minister for Foreign Affairs of the country applied to.

This arrest shall be optional if the requisition has been made direct to a judicial or administra-
tive authority in one of the two countries.
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Provisional arrest shall take place in the form and in accordance with the regulations established
by the laws of the Government applied to. It shall be annulled if within three weeks of his arrest
the accused has not received one of the documents mentioned in Article 7 of the present Convention.

Article 9.
In extradition cases all articles, obtained as a result of the crime or misdemeanour or which

may serve as proof, found in the possession of the person claimed at the time of his arrest or
discovered later, shall be seized and handed over to the applicant State if the competent authorities
of the State applied to so decree.

These articles may be handed over even if extradition cannot take place owing to the escape
or death of the person claimed.

Nevertheless, any rights to the said articles which may have been acquired by third parties
shall be reserved, such articles being, if necessary, restored to them free of charge at the conclusion
of the proceedings.

Article IO.

The expenses occasioned by the arrest, maintenance and conveyance of a person whose
extradition has been granted, together with the cost of consigning and transporting objects which
have to be restored or surrendered under the preceding Article, shall be borne by the two States
within the limits of their respective territories.

The cost of conveyance or other expenses incurred in the territory of intermediate States shall
be borne by the State applying for extradition.

Article iI.

The extradition by transit through the respective territories of the contracting States of a
person not a national of the country of transit shall be granted simply on the production, either in
the original or in a certified copy, of one of the documents mentioned in Article 8, provided that
the act for which extradition is granted is covered by the present Convention and does not come
under the provisions of Articles 3 and 5.

The cost of transit shall be borne by the applicant Party.

Article 12.

If in proceedings connected with a criminal case of a non-political nature the hearing of persons
who happen to be in one of the two countries or any other act of judicial enquiry is deemed to be
necessary, letters of request, accompanied if need be by a French or German translation, shall be
addressed for this purpose through the official channel, without prejudice to the right to resort
subsequently to the diplomatic or consular channel and, unless the Government applied to states
that it is impossible, they shall be executed in accordance with the laws of the country in which
the hearing or the act in question is to take place.

Nevertheless, letters of request for a domiciliary search or for the seizure of articles connected
with or serving as proof of the crime may only be executed for one of the acts mentioned in Article 2
and subject to the reservation expressed in the last paragraph of Article 9 above.

The respective Governments waive all claims to the refund of expenses resulting from the
execution of letters of request in penal matters, even in the case of expert enquiries, provided,
however, that such enquiries have not occupied more than one sitting.

Article 13.
If in criminal cases of non-political nature the Government of one of the two countries deems

it necessary that notification of a summons or of a judgment should be made to a person residing
in the territory of the other country, the document shall be forwarded through the official channel,
without prejudice to the right to resort subsequently to the diplomatic or consular channel, accom-
panied if necessary by a French or German translation, and shall be served on the person concerned
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at the request of the public prosecution authorities at the place in which he is residing, through a
competent official ; the original document, certifying that notification has been made, shall be sent
back through the same channel to the applicant Government, without refund of expenses.

Article 14.

If in a criminal case of a non-political nature the personal attendance of a witness is required
in court, the Government of the country in which the witness resides shall urge him to comply
with the request made to him.

With regard to the allowance to be paid to the witness, an agreement shall be made in each
particular case between the applicant Government and the Government applied to.

No witness, whatever his nationality may be, who, when subpoenaed in one of the two countries,
voluntarily appears before the courts of the other country may be prosecuted or kept in custody
in that country for previous criminal acts or convictions or on the ground of complicity in the acts
forming the subject of the case in which he is a witness.

Article 15.

If, in a criminal case of a non-political nature which is being investigated in one of the two
countries, it is deemed necessary or expedient to obtain articles serving as proof of the crime or
documents which are in the hands of the authorities of the other country, application shall be
made for them through the official channel, without prejudice to the right to resort subsequently
to the diplomatic or consular channel, and the request shall be granted unless there are special
objections thereto and subject to the obligation to return such articles and documents.

The contracting Governments waive all claims to the refund of expenses resulting within the
limits of their respective territories from the despatch and return of articles serving as proof of the
crime and documents.

Article 16.

The two Governments undertake to communicate to each other, without refund of expenses,
sentences for crimes or misdemeanours of all kinds pronounced by the courts of either of the States
against the nationals of the other.

Such communications shall be made by the despatch through the diplomatic channel of a
bulletin or extract from the final decision, accompanied if necessary by a French or German
translation, to the Government of the country of which the convicted person is a national.

Article 17.

The present Treaty shall be ratified and the ratifications shall be exchanged as soon as possible
at Brussels.

It shall enter into force ten days after its publication in the form prescribed by the laws of the
two countries.

Each of the Contracting Parties may denounce it at any time by giving the other Party six
months' notice of its intention.

From the date of entry into force of the present Treaty, the Extradition Convention between
the two countries, dated December 2oth, 1852, shall cease to apply ; but the present Treaty shall
be applicable to all the crimes and misdemeanours mentioned in that Treaty, whether committed
before or after the date of its entry into force.

In faith whereof the respective Plenipotentiaries have signed the present Treaty and have
thereto affixed their seals.

Done in duplicate at Brussels, this 5th day of August, 1936.

(L. S.) (Signed) P. H. SPAAK. (L. S.) (Signed) Frederic BARBEY.
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DANEMARK, FINLANDE, ISLANDE,
NORVEGE ET SUEDE

Accord entre les Administrations des tilegra-
phes du Danemark, de ]a Finlande, de
l'Islande, de ]a Norvege et de ia Suede
concernant les tdelcommunications entre
ces pays. Signe Stockholm, Copenhague,
Helsinki, Oslo et Reykjavik, les 15, 19,
21 et 3o decembre 1936, 13 janvier et
ii fivrier 1937.

DENMARK, FINLAND, ICELAND,
NORWAY AND SWEDEN

Agreement between the Telegraph Adminis-
trations of Denmark, Finland, Iceland,
Norway and Sweden regarding Telecom-
munications between these Countries.
Signed at Stockholm, Copenhagen, Hel-
sinki, Oslo and Reykjavik, December
15th, 19 th, 21st and 3oth, 1936, January
13th and February i ith, 1937.



56 Socite' des Nations - Recuei des Traites. 1938

TEXTE DANOIS. - DANISH TEXT.

No 4303. - OVERENSKOMST ANGAAENDE TELEKOMMUNIKAT1ONS-
KORRESPONDANCEN MELLEM DANMARK, FINLAND, ISLAND,
NORGE OG SVERIGE. UNDERTEGNET I STOCKHOLM, KOBEN-
HAVN, HELSINGFORS OG REYKJAVIK DEN 15, 19, OG
30 DECEMBER 1936, OG 13 JANUAR 1937.

Textes officiels danois, finnois, islandais, norvigien et suddois communiquds par le ddldgud permanent
du Danemark pros la Socidt des Nations. L'enregistrement de cet accord a eu lieu le 21 mars 1938.

Telegrafstyrelserne i Danmark, Finland, Island, Norge og Sverige har i Henhold til den dem
meddelte Bemyndigelse, afsluttet nedenfor anforte Overenskomst angaaende Telekommunikations-
korrespondancen mellem navnte Lande.

KAPITEL I.

BESTEMMELSER ANGAAENDE TELEGRAFKORRESPONDANCEN.

Artikel i.

A NVENDELSE AF DE ALMINDELIGE, INTERNATIONALE BESTEMMELSER.

I Telegrafkorrespondancen kommer Bestemmelserne i den gxldende internationale Tele-
kommunikationskonvention og det dertil h0rende Telegrafreglement til Anvendelse, med de
Undtagelser, der er angivet i nedennevnte Artikler 2-3 samt de i Artikel 16 omhandlede Tillig
til denne Overenskomst.

Artikel 2.

EFTER- OG VIDERESENDELSE AF TELEGRAMMER.

i. Telegrammer, der er indleveret i Danmark (incl. Feroerne), Finland, Island, Norge eller
Sverige eller som er befordret fra dansk, finsk, islandsk, norsk eller svensk Skib over en Kyststation
i et af de novnte Lande, kan gebyr/rit efter- eller videresendes een Gang indenfor eller mellem
disse Lande, under Forudsoetning af, at Eftersendelsen sker med samme Befordringsret som det
oprindelige Telegram og ikke passerer andre Lande and de novnte.

2. Hvis der ved en saadan Efter-eller Videresendelse som nxvnt i Punkt I forlanges, at
Telegrammet skal befordres med storre Befordringsret end det oprindelige Telegram, opkroves
herfor kun Forskellen mellem Gebyrerne for de forskellige Befordringsmaader.

3. Bestemmelserne i denne Artikel glelder ogsaa for Telegrampostanvisninger, uanset at
Anvisningsbel0bet skal omregnes til det nye Adresselands Mont.
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TEXTE FINNOIS. - FINNISH TEXT.

No 4303. -- TANSKAN, SUOMEN, ISLANNIN, NORJAN JA RUOTSIN
LENNATINHALLINTOJEN VALINEN NAITTEN MAITTEN
VALISTA PIKATIEDOITUSLIIKENNETI A KOSKEVA SOPIMUS.
ALLEKIRJOITETTU TUKHOLMASSA, KOOPENHAMINASSA, HEL-
SINGISSA, OSLOSSA JA REYKJAVIKISSA I5, JA 19 PAIVANA
JOULUKUUTA 1936 SEKA 13 PAIVANA TAMMIKUUTA JA
ii PAIVANA HELMIKUUTA 1937.

Danish, Finnish, Icelandic, Norwegian and Swedish official texts communicated by the Permanent
Delegate of Denmark to the League of Nations. The registration of this Agreement took place
March 2Ist, 1938.

Suomen, Tanskan, Islannin, Norjan ja Ruotsin lennditinhallinnot ovat niile annettujen
valtuutusten nojalla tehneet seuraavan sopimuksen mainittujen maiden valisesta pikatiedoi-
tushiikenteestd.

I LUKU.

LENNXTINLIIKENNETTA KOSKEVIA MAAAYKSIA.

I artikla.

YLEISTEN KANSAINVALISTEN MXARAYSTEN SOVELTAMINEN.

Lennditinliikenteeseen sovelletaan voimassa olevan kansainvdilisen pikatiedoitussopimuksen
ja sen lennatinohjesdidnn6n mdArdyksia huomioonottamalla ne poikkeukset, jotka ilmoitetaan
alempana 2-3 artiklassa seki 16 artiklassa mainituissa sopimuksen iitteissi.

2 artikla.

SAHKOSANOMIEN JALKEEN- JA EDELLEENLAHETTAMINEN.

i. Suomessa, Tanskassa (Fdirsaaret mukaanluettuina), Islannissa, Norjassa tai Ruotsissa
1ahetettivdksi jdtetty tai suomalaiselta, tanskalaiselta, islantilaiselta, norjalaiselta tai ruotsalaiselta
laivalta jonkin sanotuissa maissa olevan rannikkoaseman kautta vdiitetty sdhk6sanoma voidaan
maksutta kerran jdikeen- tai edelleenldhettdid nissdi maissa tai naiiden maiden valilld, edellyttaen,
ettd sahk6sanoma tdillin sdilyttdd alkuperdiisen 1hettdmisjarjestyksensA eikd kuije muiden kuin
mainittujen maiden kautta.

2. Jos i kohdassa tarkoitetun jalkeen tai edelleenlahetyksen ollessa kysymyksessd pyydetadn,
etta sdhk6sanoma lihetettdisiin alkuperaista suuremmalla etuoikeudella, peritdin tdsta ainoastaan
mainittuihin eri lahetystapoihin sovellettavien maksujen vd1inen erotus.

3. Tamn artikan maardyksid sovelletaan my6s sahk6postiosoituksiin huolimatta siita,
etta osoitusmdara muunnetaan uuden osoitusmaan rahaksi.
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Artikel 3.

TRANSITERING AF TELEGRAMMER VED LINIEAFBRYDELSER.

Ved Afbrydelse af eller storre Feji paa Danmarks, FiDlands, Norges eller Sveriges
Telegrafledninger kan et af disse Landes indenlandske Telegrammer befordres over Telegraf-
ledningerne i et eller flere af de 0vrige Lande, uden at der herfor betales Transitafgift.

KAPITEL II.

BESTEMMELSER ANGAAENDE TELEFONKORRESPONDANCEN MELLEM DANMARK, FINLAND,
NORGE OG SVERIGE.

Artikel 4.

ANVENDELSE AF DE ALMINDELIGE, INTERNATIONALE BESTEMMELSER.

I Telefonkorrespondancen mellem Danmark, Finland, Norge og Sverige anvendes
Bestemmelserne i den gmldende, internationale Telekommunikationskonvention og det dertil
h0rende Telefonreglement, saavelsom de af den internationale, raadgivende Telefonkomit6 anbefalede
Bestemmelser, som er godkendt af vedkommende Administrationer med de Tilling og Undtagelser,
som angives i nedenstaaende Artikler 5-10 saint i de i Artikel 16 omhandlede Tilling til denne
Overenskomst.

Arlikel 5.

ZONEINDDELING.

Med Hensyn til Fastsaettelsen af Taksterne er Landene inddelt i nedennovnte Zoner.

Danmark.

Zone A omfatter Centraler paa Oerne Ost for Storebaelt og Langelandsbaeltet, med
underliggende Net.

Zone B omfatter 0vrige Centraler, med underliggende Net.

Finland.

Zone A omfatter Centraler i Landsdelen Aland med underliggende Net.

Zone B omfatter Centraler, der ligger paa Finlands Fastland Syd for 620 nordlig Bredde og
Vest for 260 0stlig Lxngde (Greenwich), med underliggende Net.

Zone C omfatter Centraler, der ligger Syd for 620 nordlig Bredde og Ost for 260 0stlig Laengde
(Greenwich), med underliggende Net.

Zone D omfatter Centraler, der ligger mellem 620 og 640 30' nordlig Bredde, med underliggende
Net.

Zone E omfatter Centraler, der ligger Nord for 640 30' nordlig Bredde, med underliggende Net.
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3 artikla.

SAHKOSANOMIEN KAUTTAKULJETUS LINJAVIAN SATTUESSA.

Katkoksen tai vaikeahkon linjavian sattuessa Suomen, Tanskan, Norjan tai Ruotsin
lennitinjohdoilla voidaan kunkin maan kotimaisia sahk6sanomia kauttakulkumaksua suorittamatta
vdilittdA lenndtinjohdoilla, jotka kuuluvat jollekin muulle nfistd maista.

II LUKU.

SUOMEN, TANSKAN, NORJAN JA RUOTSIN VALISTA PUHELINLIIKENNETTA KOSKEVIA MAARAYKSIA.

4 artikla.

YLEISTEN KANSAINVALISTEN MAARAYSTEN SOVELTAMINEN.

Suomen, Tanskan, Norjan ja Ruotsin vAliseen puhelinliikenteeseen sovelletaan voimassa
olevan kansainv~lisen pikatiedoitussopimuksen ja sen puhelinohjesdAnn6n mddrdyksid sekd niitd
kansainvEalisen neuvoa-antavan puhelinkomitean suosittelemia ohjeita jotka asianomaiset hallinnot
ovat hyvaksyneet, huomioonottamalla ne lisdykset ja poikkeukset, jotka ilmoitetaan alempana
5-1o artiklassa seka 16 artiklassa mainituissa sopimuksen 1iitteissai.

5 artikla.

VY6HYKEJAKO.

Maksujen mdriidmistd varten jaetaan maat vy6hykkeisiin seuraavasti:

Suomi.

Vyohyke A kdsittdd Ahvenanmaan maakunnan puhelinkeskukset verkkoineen

Vyihyke B ksittad ne puhelinkeskukset verkkoineen, jotka ovat Suomen mantereella
eteldpuolella 620 pohjoista leveytt. ja ldnsipuolella Greenwichin 26. meridiaania ;

Vy6hyke C kdsittaa ne puhelinkeskukset verkkoineen, jotka ovat eteldpuolella 620 pohjoista
leveytta ja itdpuolella Greenwichin 26. meridiaania ;

Vy6hyke D kdsittlia ne puhelinkeskukset verkkoineen, jotka ovat 620 ja 640 30' villii
pohjoista leveyttd ;

Vy6hyke E kdsittdii ne puhelinkeskukset verkkoineen, jotka ovat pohjoispuolella 640 30'
pohjoista leveytta.

Tanska.

Vyohyke A kdsittdd Ison-Beltin ja Langelandin Beltin itapuolella olevien saarien puhelin-
keskukset verkkoineen ;

Vy6hyke B kdsittdd muut puhelinkeskukset verkkoineen.
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Norge.
Zone A omfatter Centraler, der ligger Syd for 610 nordlig Bredde og Ost for 80 0stlig Lengde

(Greenwich), med Undtagelse af Kristiansand S, med underliggende Net.
Zone B omfatter Centraler, der ligger mellem 610 og 640 30', nordlig Bredde og Ost for 80 0stlig

Lengde (Greenwich), med underliggende Net.
Zone Ci omfatter Centraler, der ligger Syd for 610 nordlig Bredde og Vest for 80 0stlig Lengde

(Greenwich) saint Kristiansand S, med underliggende Net.
Zone C2 omfatter Centraler, der ligger Nord for 610 nordlig Bredde og Vest for 80 0stlig Lzngde

(Greenwich), med underliggende Net.
Zone Di omfatter Centraler, der ligger mellem 640 30' og 680 nordlig Bredde, med

underliggende Net.
Zone D2 omfatter Centraler, der ligger Nord for 680 nordlig Bredde, med underliggende Net.

Sverige.
Zone A omfatter Centraler, der ligger Syd for 570 30' nordlig Bredde med Undtagelse af

Centralerne paa Gotland, med underliggende Net.
Zone Bi omfatter Centraler, der ligger mellem 570 30' og 61o nordlig Bredde saint Vest for 150

0stlig Lengde (Greenwich), med underliggende Net.
Zone B2 omfatter Centraler, der ligger mellem 570 30' og 610 nordlig Bredde og Ost for 150

ostlig Lmengde (Greenwich) saint Centralerne paa Gotland, med underliggende Net.
Zone C onfatter Centraler, der ligger mellem 610 og 640 30' nordlig Bredde samt Vilhelmina,

med underliggende Net.
Zone D omfatter ovrige Centraler, med underliggende Net.

Artikel 6.

TAKSTERNES SAMMENSAXTNING.

De hvert Land tilkommende Takstandele fastsettes ved Overenskomster mellen de respektive
Administrationer og angives i de i Artikel 16 omhandlede Tilling til denne Overenskomst.

Artikel 7.

TID FOR NEDSAT TAKST.

Nedsat Takst gxlder :
i Korrespondancen mellem Danmark, Norge og Sverige i Tiden Ki. 18-9; i

Korrespondancen mellein Danmark, Norge og Sverige paa den ene Side og Finland paa
den anden Side i Tiden KI. 19-8 (Afgangslandets Tid).

Artikel 8.

TILLADTE SAMTALEARTER.

Samtlige de i det internationale Telefonreglement omhandlede eller af den internationaleraadgivende Telefonkomit6 anbefalede Saintalearter er tilladte i den Udstrxkning, de godkendes
af vedkommende Administration.
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Norja.

Vy6hyke A ksittai ne puhelinkeskukset verkkoineen, jotka ovat etelpuolella 61o pohjoista
leveyttd seka itdpuolella Greenwichin 8. meridiaania, paitsi Kristiansandia S verkkoineen ;

Vy6hyke B kiisittdd ne puhelinkeskukset verkkoincen, jotka ovat 61o ja 640 30' vdlill. pohjoista
leveyttd sekd itdpuolella Greenwichin 8. meridiaania;

Vy6hyke C i kdsittdd ne puhelinkeskukset verkkoineen, jotka ovat eteldpuolella 61o pohjoista
leveytt& ja lansipuolella Greenwichin 8. meridiaania seka Kristiansand S:n verkkoineen;

Vyihyke C 2 kasittdd ne puhelinkeskukset verkkoineen, jotka ovat pohjoispuolella 61o
pohjoista leveytta ja lansipuolella Greenwichin 8. meridiaania ;

Vy5hyke D i kdsittad ne puhelinkeskukset verkkoineen, jotka ovat 640 30' ja 680 valilla
pohjoista leveytta;

VY'6h 'ke D 2 kdsittdd ne puhelinkeskukset verkkoineen, jotka ovat pohjoispuolella 680
pohjoista leveyttd.

Ruolsi.

Vy6hyke A kdsittdd ne puhelinkeskukset verkkoineen jotka ovat etelpuolella 570 30'
pohjoista leveytta, paitsi Gotlannin saaren asemia ;

Vyohyke B i kdsittdd ne puhelinkeskukset verkkoineen, jotka ovat 570 30' ja 610 valill
pohjoista leveytt& ja lansipuolella Greenwichin 15. meridiaania ;

Vy6hyke B 2 kdsitta, ne puhelinkeskukset verkkoineen, jotka ovat 570 30' ja 61o vdlilla
pohjoista leveytta ja itapuolella Greenwichin 15. meridiaania seka Gotlannin saaren asemat ;

Vvhyke C kdsittdd ne puhelinkeskukset verkkoineen, jotka ovat 61o ja 640 30' vdlilla pohjoista
leveytta seka Vilhelminan keskuksen verkkoineen ;

Vyihyke D kdsittaa muut puhelinkeskukset verkkoineen.

6 artikla.

MAKSUJEN KOKOONPANO.

K unkin maan maksuosuudet mddrataan asianomaisten hallintojen vilisillid sopimuksilla
ja ilinoitetaan 16 artiklassa mainituissa sopimuksen liitteissi.

7 artikla.

ALENNETUN TAKSAN AIKA.

Alennettu taksa on voimassa
Tanskan, Norjan ja Ruotsin vilisessa Iiikenteessa klo 18-9;
toisaalta Suomen, toisaalta Tanskan, Norjan ja Ruotsin vlisessa liikenteessd klo

19-8 (lahtomaan aikaa).

8 artikla.

SALLITUT PUHELULUOKAT.

Kaikki kansainvalisessa puhelinohjesafinn6ss, mainitut tai kansainvalisen neuvoaantavan
puhelinkomitean suosittelemat puheluluokat ovat sallittuja, mikali asianomaiset hallinnot ovat
ne hyvaksyneet.
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Artikel 9.

ABONNEMENTSSAMTALER.

For Abonnementssamtaler, der bestilles for mindst en hel Kalendermaaned, og som udveksles
mellem Kl. 23-7 med en Varighed af mindst 15 Minutter, udg0r Taksten en Trediedel af Taksten
for en almindelig Samtale til fuld Takst.

Artikel io.

GEBYR FOR TILKALDELSE UDENFOR GEBYRFRI UDBRINGNINGSOMRAADE.

Gebyret for Tilkaldelse udenfor det gebyrfri Udbringningsomraade (conversations avec avis
d'appel) er fastsat til samme Belob som Gebyret for Forudanmeldelse, med et Tilling af 0,5o Guldfranc
pr. km., regnet fra Stationen ; Afstanden beregnes enten i Luftlinie eller ad farbar Vej, alt efter
hvad der benyttes i Adresselandet.

KAPITEL III.

TELEFONKORRESPONDANCEN MELLEM DANMARK, FINLAND, NORGE OG SVERIGE PAA DEN ENE SIDE
SAMT ISLAND PAA DEN ANDEN SIDE.

Artikel ii.

ZONEINDDELING.

I Telefonkorrespondancen mellem Danmark, Finland, Norge og Sverige paa den ene samt
Island paa den anden Side, udgor hvert Land een Takstzone.

Artikel 12.

TAKSTER OG TILLADTE SAMTALEARTER.

Takster og Fordeling af disse mellem de i Trafiken deltagende Lande, saavelsom tilladte
Samtalearter angives i sxrligt Tilleg til denne Overenskomst.

KAPITEL IV.

BESTEMMELSER ANGAAENDE RADIOKORRESPONDANCEN.

Arlikel 13.

ANVENDELSE AF DE ALMINDELIGE, INTERNATIONALE BESTEMMELSER.

I Radiokorrespondancen anvendes Bestemmelserne i den gxldende intemationale Telekommu-
nikationskonvention og de dertil horende Reglementer med de Undtagelser, som er angivet i
nedenstaaende Artikel 14 og i de i Artikel 16 onhandlede Tilling til denne Overenskomst.
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9 artikla.

TILAUSPUHELUT.

Tilauspuhelusta, joka tilataan vdhintdin koko kalenterikuukaudeksi, kannetaan, jos puhelu
valitetdidn klo 23 ja klo 7 v~lilld ja kestdid vdhintddn 15 minuuttia, kolmasosa tavallisesta
yksityispuhelusta tayden taksan aikana perittdvdistdi muksusta.

IO artikla.

MAKSU PUHELUKUTSUN TOIMITTAMISESTA SHK6SANOMIEN KANTOALUEEN ULKOPUOLELLE.

Puhelukutsupuheluun (conversation avec avis d'appel) kuuluvan kutsun toimittamisesta
saihk6sanomien kantoalueen ulkopuolelle kannetaan puheluilmoitusmaksun lisdksi 0.50 kultafrangin
suuruinen lisdmaksu kilometrilta asemalta laskettuna, jolloin valimatka lasketaan linnuntieta
tai kuljettua tiet& osoitemaassa kdytdnn6ssdi olevan tavan mukaan.

III LUKU.

PUHELINLIIKENNE TOISAALTA SUOMEN, TANSKAN, NORJAN JA RUOTSIN,

TOISAALTA ISLANNIN VALILLA.

ii artikla.

VYOHYKEJAKO.

Puhelinliikenteessd toisaalta Suomen, Tanskan, Norjan ja Ruotsin, toisaalta Islannin vilill
muodostaa kukin maa yhden maksuvy6hykkeen.

12 artikla.

MAKSUT JA SALLITUT PUHELULUOKAT.

Maksut ja niiden jako liikenteeseen osaaottavien maiden kesken samoinkuin sallitut puhe-
luluokat ilmoitetaan tahtin sopimukseen kuuluvassa erikoisessa liitteessi.

IV LUKU.

RADIOLIKENNETTk KOSKEVIA MXARAYKSIA.

13 artikla.

YLEISTEN KANSAINVALISTEN MAARAYSTEN SOVELTAMINEN.

Radioliikenteeseen sovelletaan voimassa olevan kansainvdlisen pikatiedoitussopimuksen ja
sen ohjesaantojen mddrdyksia huomioonottamalla ne poikkeukset, jotka ilmoitetaan alempana
14 artiklassa sekd 16 artiklassa mainituissa sopimuksen Iiitteissa.
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Artikel 14.

RADIOTELEGRAMMERS DIRIGERING.

Radiostationerne ombord i Skibe, der sejler under dansk, finsk, norsk eller svensk Flag, har
Ret til over nermeste Kyststation i Skibets Hiemland at sende de Radiotelegrammer, der er bestemt
til dette Land, forsaavidt der gores Anvendelse af B0lgetyperne A2 eller B indenfor B0lgeomraadet
365-515 kc/s (822-583 Meter) og under Forudscetning af :

at Skibet befinder sig i en Afstand af mindst 25 S0mil fra enhver anden for offentlig
Telegramkorrespondance aaben Kyststation ; at Afstanden mellem Skibet og den
paagaeldende Kyststation ikke overstiger den Afstand, der er mellem Skibet og enhver
anden for offentlig Korrespondance aaben Kyststation i andre Lande end Danmark,
Finland, Norge eller Sverige ; at Befordringen uopholdeligt oph0rer efter Anmodning fra
en naermere liggende Kyststation, hvis Korrespondence forstyrres af Befordringen.

KAPITEL V.

ALMINDELIGE BESTEMMELSER.

Artikel 15.

KONFERENCER.

Reprxsentanter for de respektive Administrationer skal, saafremt andet ikke bestemmes,
hvert Aar modes til Konference for at revidere eller komplettere Overenskomsten med dertil h0rende
Tilloeg samt for at behandle andre Telekommunikationssp0rgsmaal af fxlles Interesse for Landene.

Artikel 16.

S)ERLIGE OVERENSKOMSTER.

Som Tillig til denne Overenskomst findes sxrlige i Tilslutning hertil afsluttede Overenskomster
mellem de forskellige Administrationer. Hver saadan Overenskomst kan, i Overensstemmelse
med det deri foreskrevne, aendres af de Administrationer, som har afsluttet denne.

Arlikel 17.

OVERENSKOMSTENS GYLDIGHEDSFRIST.

Denne Overenskomst traeder i Kraft den I. Januar 1937.
Samtidig hermed bortfalder :

Overenskomst af 1929 angaaende visse Undtagelser fra Bestemmelserne i Artikel 26
i det almindelige Reglement, der er vedf0jet den internationale Radiotelegrafkonvention
(Washington 1927) saint

Overenskomst af 1931 angaaende gebyrfri Efter-eller Videresendelse af Telegrammer
mellem Danmark, Finland, Island, Norge og Sverige.

Endvidere oph0rer fra samme Tidspur.kt Bestemmelserne i ovrige tidligere mellem de
kontraherende Administrationer afsluttede Overenskomster at gxlde i den Udstrmekning, de strider
mod denne Overenskomst.
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Artikcl 9.

ABONNEMANGSSAMTAL.

F6r abonnemangssamtal, som bestdilles f6r minst en hel kalendermAnad, utgAr, om samtalet
ager rum mellan kl. 23 och kl. 7 och har en ldngd av minst 15 minuter, en trediedel av avgiften f6r
privat vanligt samtal under tid f6r full taxa.

Artikel IO.

AVGIFT FOR BUDSANDNING UTANFOR TELEGRAMBARINGSOMRADE.

FOr budsdndning utanfbr telegrambdringsomrAde utgAr vid avisamtal med bud (conversations
avec avis d'appel) ut6ver aviavgiften en tilldggsavgift av 0.50 guldfranc per km frAn stationen
raknat, varvid avstAndet berdknas efter fAgelvag eller fiirdvdg pA satt i adresslandet ar bruldigt.

KAPITEL III.

TELEFONTRAFIKEN MELLAN DANMARK, FINLAND, NORGE OCH SVERIGE A ENA SIDAN SAMT

ISLAND A ANDRA SIDAN.

Artikel ii.

ZONINDELNING.

I telefontrafiken mellan Danmark, Finland, Norge och Sverige A ena sidan saint Island A
andra sidan utg6r varje land en avgiftszon.

Artikel 12.

AVGIFTER OCH MEDGIVNA SLAG AV SAMTAL.

Avgifterna och deras f6rdelning mellan de i trafiken deltagande landerna aivensom medgivna
slag av samtal angivas i sarskild bilaga till detta avtal.

KAPITEL IV.

BESTAMMELSER ANGAENDE RADIOTRAFIKEN.

Arlikel 13.

TILLAMPNING AV ALLMANNA INTERNATIONELLA BESTAMMELSER.

I radiotrafiken tilldmpas bestdmmelsema i gallande internationella fjirrf56rbindelsekonvention
och i dirtill h6rande reglementen, med de undantag, som angivas i artikel 14 har nedan och i de
i artikel 16 omhandlade bilagorna till detta avtal.
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Art. 14.

RADIOTELEGRAMMENES DIRIGERING.

Radiostasjoner ombord pA fartbi som seiler under dansk, finsk, norsk eller svensk flagg har
rett til ved telegramtrafikk pA bblger av type A 2 eller B innen bAndet 365-515 kc/s (822-583 meter)
A ekspedere til nermeste kyststasjon i fart6iets hemland de radiotelegrammer som er adressert
til dette land pA betingelse av

at fart6iet befinner sig minst 25 sj6mil fra enhver annen kyststasjon som er Apen
for almindelig telegrafkorrespondanse ;

at avstanden mellem fart6iet og vedkommende kyststasjon ikke er st6rre enn
fra hvilken som helst annen kyststasjon som er Apen for almindelig korrespondanse i et
annet land enn Danmark, Finnland, Norge eller Sverige ;

at sendingen avbrytes 6ieblikkelig ifall en nermere beliggende kyststasjon hvis
korrespondanse blir forstyrret av sendingen, forlanger dette.

KAPITEL V.

ALMINDELIGE BESTEMMELSER.

Art. 15.

KONFERANSER.

Representanter for de administrasjoner som har avsluttet overenskomsten skal, hvis ikke
annet avtales, komme sammen hvert Ar til konferense for revisjon eller komplettering av
overenskomsten med dertil hrende bilag og for behandling av andre telekommunikasjonssp6rsmAl
av felles interesse for landene.

Art. 16.

SERSKILTE OVERENSKOMSTER.

Til denne overenskomst finnes tilf6iet som bilag sxrskilte overenskomster som i tilslutning
til denne overenskomst er blitt truffet mellem de forskjellige administrasjoner. Hver slik
overenskomst kan i den utstrekning det er foreskrevet i denne, foreskrevet i denne, forandres av
de administrasjoner som har avsluttet den.

Art. 17.

OVERENSKOMSTENS GYLDIGHETSTID.

Denne overenskomst trer ikraft i. januar 1937.
Samtidig dermed opheves

overenskomst av Ar 1929 angAende visse undtagelser fra bestemmelsene i art. 26
i det almindelige reglement til den i Washington Ar 1927 avsluttede intemasjonale
radiotelegrafkonvensjon og

overenskomst av Ar 1931 angAende avgiftsfri efter- eller videresendelse av tele-
grammer mellem Danmark, Finnland, Island, Norge og Sverige.

Ennvidere skal fra samme tidspunkt bestemmelsene i de 6vrige tidligere overenskomster
mellem de forskjellige administrasjoner som har sluttet denne avtale, oph6re A gjelde i den
utstrekning de strider mot denne overenskomst.
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Artikel 14.

RADIOTELEGRAMS DIRIGERING.

Radiostationer ombord A fartyg, som segla under dansk, finsk, norsk eller svensk flagga, hava
rat tatt vid telegramtrafik A vAgor av typ A 2 eller B inom bandet 365-515 kc/s (822-
583 meter) till narmaste kuststation i /arlygets hendand expediera till detta land adresserade
radiotelegram under villkor :

att fartyget befinner sig minst 25 sj6mil frAn varje annan f6r allman
telegrafkorrespondens 6ppen kuststation ;

att avstAndet mellan fartyget och ifrAgavarande kuststation icke ar st6rre an frAn
vilken som helst annan f6r allmdn korrepondens 6ppen kuststation i annat land an
Danmark, Finland, Norge eller Sverige ;

att sindningen avbrytes omedelbart, i hdndelse nAgon ndrmare beldgen kuststation,
vars korrespondens st6res av sandningen, fordrar detta.

KAPITEL V.

ALLMANNA BESTAMMELSER.

Artikel 15.

KONFERENSER.

Ombud f6r de avtalsslutande f6rvaltningarna skola, om icke annorlunda 6verenskommes,
varje Ar sammankomma till konferens f6r revision eller komplettering av avtalet med df-till h6rande
bilagor samt f6r behandling av andra fjdrrf6rbindelsefrAgor av gemensamt intressa f6r linderna.

Artikel c6.

SARSKILDA OVERENSKOMMELSER.

Till detta avtal finnas sAsom bilagor fogade sdirskilda 6verenskommelser, vilka i anslutning
till detta avtal blivit trdffade mellan de skilda f6rvaltningarna. Varje sAdan 6verenskommelse
kan, i den ordning dri f6reskrives, dndras av de f6rvaltningar, som avslutat densamma.

Artikel 17.

AVTALETS GILIGHETSTID.

Detta avtal trader i kraft den i januari 1937-
Samtidigt darmed upphdvas:

6verenskommelsen av Ar 1929 angAende vissa undantag frAn best§.mmelserna i
artikel 26 i allmanna reglementet till den i Washington Ar 1927 avslutade internationella
radiotelegrafkonventionen samt

6verenskommelsen av Ar 1931 angAende avgiftsfri efter- eller vidaresandning av
telegram mellan Danmark, Finland, Island, Norge och Sverige.

Vidare skola frAn samma tidpunkt bestammelserna i 6vriga tidigare 6verenskoimelser meilan
de olika avtalsslutande f6rvaltningarna upph6ra att gaia, i den mAn de strida mot detta avtal.
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Overenskomsten gjelder inntil videre og kan opsis av enhver av de administrasjoner som
bar sluttet overenskomsten ; is~all ophorer den A gjelde ett Ar efter opsigelsen.

Overenskomsten er utferdiget i fern eksemplarer : Ett pA dansk sprog, ett pA finsk og svensk
sprog, ett pA islandsk, ett pA norsk sprog og ett pA svensk sprog. Hver administrasjon har beholdt
det eksemplar som er avfattet pA dens sprog og tilstillet hver og en av de 6vrige administrasjoner
en avskrift av vedkommende eksemplar.

KJ6BENHAVN den 19. december 1936.

Generaldirektoratet for Post- og
Telegralvasenet.

(sign.) C. MONDRUP.
(sign.) Arne KROG.

REYKJAVIK den 13. januar 1937.

Islands Post- og Telegra/styrelse.
(sign. G. J. HLiDDAL.

(sign.) Frb. ADALSTEINSSON.

HELSINGFORS den 19. december 1936.

Finlands Post- och Telegra/styrelse.
(sign.) ALBRECHT.

(sign.) Urho TALVITIE.

OSLO, den 21. desember 1936.

Det Norske Telegra/styre.
(sign.) Hermod PETERSEN.

(sign.) HAARBERG.

STOCKHOLM den 15. december 1936.

Kungliga Svenska Telegra/styreisen.
(sign.) A. HAMILTON.

(sign.) Artur KARLSSON.

La conformit6 k l'original est certifi6e:

Direction g6n6rale des Postes
et des T616graphes,

Copenhague, le 23 f6vrier 1938.
P. a.

Axel Kromann,
Fuldmaegtig.

Vu pour 1galisation de la signature de
M. Axel Kromann, sous-chef de bureau . la
Direction g6n~rale des Postes et des T6l6gra-
phes, appos3e sur le pr6sent acte.

Copenhague, le 7 mars 1938.

Pour le Ministre des Affaires 6trangres,
P. a.

F. H6egh-Guldberg.

No 111/38.
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Avtalet galler tills vidare och kan av envar av de avtalsslutande f6rvaltningarna uppsdgas,
i vilket fall det upphbr att g 1la ett Ar efter uppsagningen.

Avtalet bar upprittats i fem exemplar : ett pA danska sprAket, ett pA finska och svenska
sprAken, ett pA islindska spr~ket, ett pA morska sprAket och ett pA svenska sprAket; varje f6rvaltning
har tagit det pA dess sprAk avfattade exemplaret och tillstallt var och en av 6vriga f6rvaltningar
en avskrift av detsamma.

K6PENHAMN den 19 december 1936.

Generaldirektoratel for Post-
og Telegra/vaesenet.

C. MONDRUP.

Arne KROG.

REYKJAVIK den 13 januari 1937.

Islands Post- och Telegra/styrelse.
G. J. HLfDDAL.

Frb. ADALSTEINSSON.

HELSINGFORS den 19 december 1936.

Finlands Post- och Telegra/styrelse.

G. E. F. ALBRECHT.

Urho TALVITIE.

OSLO den 30 december 1936.

Kungl. Norska Telegra/styret.
Hermod PETERSEN.

HADLAND.

STOCKHOLM den 15 december 1936.

Kungl. Svenska Telegra/styrelsen.
A. HAMILTON.

Artur KARLSSON.

La conformit6 A l'original est certifi~e

Direction g~nrale des Postes
et des T616graphes,

Copenhague, le 23 f6vrier 1938.
P5. a.

Axel Kromann,
Fuldmaegtig.

Vu pour lgalisation de la signature de
M. Axel Kromann, sous-chef de bureau A la
Direction gfnfrale des Postes et des T616gra-
phes, apposfe sur le present acte.

Copenhague, le 7 mars 1938.

Pour le Ministre des Aflaires dtrangires,
P. a.

F. H6egh-Guldberg.

No 117/38.
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I TRADUCTION.

No 4303. - ACCORD ENTRE LES ADMINISTRATIONS DES TiLR-
GRAPHES DU DANEMARK, DE LA FINLANDE, DE L'ISLANDE,
DE LA NORVEGE ET DE LA SUEDE CONCERNANT LES T]3L1-
COMMUNICATIONS ENTRE CES PAYS. S1GNE A STOCKHOLM,
COPENHAGUE, HELSINKI, OSLO ET REYKJAVIK, LES 15, 19, 21

ET 3o DflCEMBRE 1936, 13 JANVIER ET ii FEVRIER 1937.

Les Administrations des t6l~graphes du Danemark, de la Finlande, de l'Islande, de la Norv~ge
et de la Suede, agissant en vertu des pouvoirs qui leur sont conf~r6s, ont conclu l'accord suivant
relatif aux t6l~communications entre les pays en question.

CHAPITRE PREMIER

DISPOSITIONS RELATIVES AUX COMMUNICATIONS TfLUGRAPHIQUES.

Article premier.

APPLICATION DU RP-GLEMENT INTERNATIONAL GANf-RAL.

Les dispositions de la convention internationale des t~lcommunications et du r~glement
ttl6graphique qui y est annex6, seront applicables aux communications t~l6graphiques avec les
exceptions indiqu6es aux articles 2 et 3 ci-dessous nomm6s et les additions au present accord
mentionn~es h l'article 16.

Article 2.

TU1L1GRAMMES A R]tEXPtDIER ET A FAIRE SUIVRE.

I. Tout t~l6gramme d6pos6 au Danemark (y compris les fles F76ro6), en Finlande, en Islande,
en Norv~ge ou en Suede, ou exp~di6 d'un navire danois, finlandais, islandais, norv~gien ou su~dois, par
l'interm~diaire d'une station c6ti~re d'un des pays susmentionn~s, pourra 6tre r6exp6di6 une lois
gratuitement, h l'int~rieur de chacun de ces pays ou entre ces diff~rents pays, L condition toutefois
que le t~l6gramme soit exp~di6 dans le m6me ordre de priorit6 que le t6lgramme original et qu'il
ne passe point par d'autres pays que ceux dont il vient d'6tre fait mention.

2. Si l'on veut qu'un t~l6gramme r6expidi6 conform6ment au paragraphe premier soit transmis
comme t~l~gramme d'un rang sup6rieur ?L celui du t~l~gramme original, on n'aura h acquitter
pour ce tl6gramme qu'une taxe 6gale h la difference de prix des deux categories de t~l~grammes.

3. Les dispositions du present article seront 6galement applicables aux t6lgrammes-mandats,
sans qu'il soit tenu compte du fait que le montant du mandat devra 8tre recalcul6 dans la monnaie
de nouveau pays de destination.

Traduit par le Secretariat de la Socit des Nations, t, titre d'information.
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1 TRANSLATION.

No. 4303. - AGREEMENT BETWEEN THE TELEGRAPH ADMINIS-
TRATIONS OF DENMARK, FINLAND, ICELAND, NORWAY AND
SWEDEN REGARDING TELECOMMUNICATIONS BETWEEN
THESE COUNTRIES. SIGNED AT STOCKHOLM, COPENHAGEN,
HELSINKI, OSLO AND REYKJAVIK, DECEMBER 15TH, 19TH, 2IST
AND 30TH, 1936, JANUARY 13TH AND FEBRUARY IITH, 1937.

The telegraph Administrations of Denmark, Finland, Iceland, Norway and Sweden, acting
under the powers granted to them, have concluded the following Agreement regarding
telecommunications between the countries in question.

CHAPTER I.

PROVISIONS REGARDING TELEGRAPHIC COMMUNICATIONS.

Article i.

APPLICATION OF THE GENERAL INTERNATIONAL REGULATIONS.

The provisions of the International Telecommunication Convention and the Telegraph
Regulations annexed thereto shall be applicable to telegraphic communications, with the exceptions
indicated in Articles 2 and 3 below and the additions to the present Agreement referred to in
Article 16.

Article 2.

REDIRECTION AND FORWARDING OF TELEGRAMS.

i. Telegrams handed in in Denmark (including the Faroe Islands), Finland, Iceland, Norway
,or Sweden, or forwarded from a Danish, Finnish, Icelandic, Norwegian or Swedish ship via a coast
station in one of the above-mentioned countries may be redirected or forwarded once free of charge
within or between those countries, provided that the telegram is forwarded in the same order of
priority as the original telegram and does not pass through other countries than those mentioned.

2. If it is requested that a telegram redirected or forwarded in accordance with paragraph I
shall be despatched at a more urgent rate than the original telegram, only the difference between
the rates for the different methods of despatch shall be charged.

3. The provisions of the present Article shall also apply to money-order telegrams, regardless
,of the fact that the amount of the money order is to be recalculated in the currency of the new
country of destination.

I Translated by the Secretariat of the League of Nations, for information.
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Article 3.

ThLGRAMMES EN TRANSIT LORSQUE LA LIGNE EST INTERROMPUE.

En cas d'interruption ou de derangements s~rieux sur les lignes t~l~graphiques du Danemark,
de la Finlande, de la Norv~ge ou de la Suede, les t6l~grammes int6rieurs de Pun quelconque de ces
pays pourront 6tre transmis par l'interm~diaire des lignes t~l~graphiques de l'un ou de plusieurs
des autres pays sans avoir h acquitter de taxe de transit.

CHAPITRE II

RtGLEMENT RELATIF AUX COMMUNICATIONS TtLtPHONIQUES ENTRE LE DANEMARK, LA FINLANDE,
LA NORVAGE ET LA SUDE.

Article 4.

APPLICATION DU RIGLEMENT INTERNATIONAL GP-NP-RAL.

Seront applicables aux communications t~lphoniques entre le Danemark, la Finlande, la
Norv~ge et la Suede, les dispositions de la convention internationale des t~lcommunications en
vigueur, ainsi que le r~glement t~l~phonique qui y est annex6, et les dispositions recommand~es
par le Comit6 consultatif international t~l~phonique qui sont approuv~es par les administrations
nt~ress~es, avec les additions et exceptions pr~vues aux articles 5 & IO ci-dessous et aux annexes

du present accord mentionn~es & 'article 16.

Article 5.

DIVISION EN ZONES.

Pour la fixation des tarifs, les pays seront divis~s en zones de la mani~re suivante:

Danemark.

Zone A comprenant les stations situ~es dans les iles qui sont : lest du Grand-Belt et du
Langeland-Belt, ainsi que leurs r6seaux.

Zone B comprenant les autres stations ainsi que leurs r6seaux.

Finlande.

Zone A comprenant les stations de l'archipel d'Aland ainsi que leurs r~seaux.
Zone B comprenant les stations situ~es en terre ferme dans la partie de la Finlande au sud

du 620 de latitude nord et l'ouest du 260 de longitude est (Greenwich), ainsi que leurs r6seaux.
Zone C comprenant les stations situ~es au sud du 620 de latitude nord et k l'est du 260 de

longitude est (Greenwich), ainsi que leurs r~seaux.
Zone D comprenant les stations situ~es entre le 620 et le 640 30' de latitude nord, ainsi que

leurs r~seaux.
Zone E comprenant les stations situ~es au nord du 640 30' de latitude nord, ainsi que leurs

r~seaux.
No 4303
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Article 3.

TRANSIT OF TELEGRAMS WHEN THE LINE IS INTERRUPTED.

In the case of interruption or serious defects in the telegraph lines of Denmark, Finland,
Norway or Sweden, the inland telegrams of one of these countries may be sent via the telegraph
lines of one or more of the other countries without the payment of transit charges.

CHAPTER II.

REGULATIONS REGARDING TELEPHONE COMMUNICATIONS BETWEEN DENMARK, FINLAND,

NORWAY AND SWEDEN.

Article 4.

APPLICATION OF THE GENERAL INTERNATIONAL REGULATIONS.

In the case of telephone communications between Denmark, Finland, Norway and Sweden,
the provisions of the International Telecommunication Convention in force shall apply, together
with the Telephone Regulations annexed thereto and the provisions recommended by the
International Telephone Consultative Committee which are approved by the Administrations
concerned, together with the additions and exceptions contained in Articles 5-1o below and in
the Annexes to the present Agreement mentioned in Article 16.

Article 5.

DIVISION INTO ZONES.

With a view to fixing the rates, the countries shall be divided into the following zones:

Denmark.

Zone A, comprising the stations with their systems on the islands east of the Great Belt and
the Langeland Belt.

Zone B, comprising the other stations with their systems.

Finland.

Zone A, comprising the stations in Aland with their systems.
Zone B, comprising the stations with their systems situated on the mainland of Finland south

of 620 N. latitude and west of 260 E. longitude (Greenwich).
Zone C, comprising the stations with their systems situated south of 620 N. latitude and east

of 260 E. longitude (Greenwich).

Zone D, comprising the stations with their systems situated between 620 and 640 30' N. latitude.

Zone E, comprising stations with their systems situated north of 640 30' N. latitude.

No. 4303
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Norv~ge.
Zone A comprenant les stations situes au sud du 610 de latitude nord et A Fest du 80 de

longitude est, A l'exception de Christiansand S. (Greenwich), ainsi que leurs r6seaux.
Zone B comprenant les stations situ~es entre le 610 et le 640 30' de latitude nord et A Pest du

80 de longitude est (Greenwich), ainsi que leurs r6seaux.
Zone CI comprenant les stations situ~es au sud du 61o de latitude nord et A l'ouest du 80 de

longitude est, y compris Christiansand S. (Greenwich), ainsi que leurs r6seaux.
Zone C2 comprenant les stations situ~es au nord du 610 de latitude nord et A l'ouest du 80

de longitude est (Greenwich), ainsi que leurs r6seaux.
Zone Di comprenant les stations situ6es entre le 640 30' et le 680 de latitude nord, ainsi que

leurs r~seaux.
Zone D2 comprenant les stations situes au nord du 680 de latitude nord, ainsi que leurs r6seaux.

Suede.

Zone A comprenant les stations situ~es au sud du 570 30' de latitude nord, A l'exception des
stations de File de Gotland, ainsi que leurs r~seaux.

Zone Bi comprenant les stations situ6es entre le 570 30' et le 610 de latitude nord et A l'ouest
du 150 de longitude est (Greenwich), ainsi que leurs r6seaux.

Zone B2 comprenant les stations situ~es entre le 570 30' et le 610 de latitude nord et A l'est du
150 de longitude est, y compris les stations de l'ile de Gotland (Greenwich), ainsi que leurs r6seaux.

Zone C comprenant les stations situ~es entre le 61o et le 640 30' de latitude nord, y compris
Vilhelmina, ainsi que leurs r~seaux.

Zone D comprenant les autres stations ainsi que leurs r6seaux.

Article 6.

ETABLISSEMENT DES TARIFS.

Les quotes-parts des tarifs dues A chaque pays sont 6tablies par voie d'accord entre les
diffirentes administrations int6ress6es et sont indiqu6es dans les annexes du pr6sent accord
mentionn6es A l'article 16.

Article 7.

HEURES DES TARIFS RADUITS.

Des tarifs r~duits seront applicables :
Aux communications 6chang~es entre le Danemark, la Norv~ge et la Suede de

18 heures A 9 heures ;
Aux communications 6chang6es entre le Danemark, la Norv6ge et la Suede, d'une

part, et la Finlande, d'autre part, de 19 heures A 8 heures (heures du pays d'6mission).

Article 8.

CATEGORIES DE COMMUNICATIONS ADMISES.

Toutes les categories de communications mentionn~es dans le r~glement t~l6phonique
international ou recommand~es par le Comit6 consultatif international t6l6phonique seront accept6es,
A condition qu'elles aient t6 admises par l'administration int6ress~e.
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Norway.

Zone A, comprising the stations with their systems situated south of 61o N. latitude and
east of 80 E. longitude (Greenwich), with the exception of Christiansand S.

Zone B, comprising the stations with their systems situated between 61o and 640 30' N. latitude
and east of 80 E. longitude (Greenwich).

Zone C I, comprising the stations with their systems situated south of 610 N. latitude and
west of 80 E. longitude (Greenwich), together with Christiansand S.

Zone C 2, comprising the stations with their systems situated north of 610 N. latitude and
west of 80 E. longitude (Greenwich).

Zone D I, comprising the stations with their systems situated between 640 30' and 680 N.
latitude.

Zone D 2, comprising the stations with their systems situated north of 680 N. latitude.

Sweden

Zone A, comprising the stations with their systems situated south of 570 30' N. latitude, with
the exception of stations on Gotland.

Zone B I, comprising the stations with their systems situated between 570 30' and 61o N.
latitude and west of 150 E. longitude (Greenwich).

Zone B 2, comprising the stations with their systems situated between 570 30' and 61 o N.
latitude and east of 150 E. longitude (Greenwich) and the stations on Gotland.

Zone C, comprising the stations with their systems situated between 61o and 640 30' N. latitude,
together with Vilhelmina.

Zone D, comprising the other stations with their systems.

Article 6.

COMPOSITION OF THE RATES.

The portions of the rates due to each country are established by agreement between the
respective Administrations and are stated in the Annexes to the present Agreement mentioned
in Article 16.

Article 7.

TIMES FOR REDUCED RATES.

Reduced rates shall apply:
To calls between Denmark, Norway and Sweden from 6 p.m. to 9 a.m.

To calls between Denmark, Norway and Sweden, on the one hand, and Finland,
on the other hand, from 7 p.m. to 8 a.m. (time of the country of despatch).

Article 8.

KINDS OF CALLS ADMITTED.

All the kinds of calls referred to in the International Telephone Regulations or recommended
by the International Telephone Consultative Committee shall be accepted in so far as they are
approved by the Administration concerned.

No. 4303
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Article 9.

CONVERSATIONS PAR ABONNEMENT.

Pour toute conversation par abonnement qui serait demand6e un mois entier d'avance au
moins et qui s'effectuerait entre 23 heures et 7 heures, pendant une dur~e d'au moins 15 minutes,
la taxe ne sera 6gale qu'au tiers de la taxe per~ue pour une communication ordinaire A tarif plein.

Article io.

TAXES CONCERNANT LES COMMUNICATIONS TALPPHONIQUES AVEC AVIS D'APPEL DESTINE'ES A DES
PERSONNES SE TROUVANT EN DEHORS DU SECTEUR DE REMISE GRATUITE DES TPLP-GRAMMES.

La taxe A acquitter pour les communications t lphoniques avec avis d'appel destin6es A des
personnes se trouvant en dehors du secteur de remise gratuite des t~lgrammes sera fix~e au m~me
taux que la taxe A acquitter pour les communications avec pr6avis ; ii sera perqu en sus o,5o franc-or
pour chaque kilom~tre compt6 A partir de la station ; cette distance sera calcule, soit en ligne
droite, soit par une voie praticable selon la coutume en usage dans le pays de destination.

CHAPITRE III

COMMUNICATIONS TPLPPHONIQUES ENTRE LE DANEMARK, LA FINLANDE, LA NORVkGE ET LA SUADE,
D'UNE PART, ET L'ISLANDE, D'AUTRE PART.

Article ii.

DIVISION EN ZONES.

Pour toute communication t~lphonique 6chang~e entre le Danemark, la Finlande, la Norv~ge
et la Suede, d'une part, et l'Islande, d'autre part, chaque pays constituera une zone pour la fixation
des taxes.

Article 12.

TARIFS ET CATP-GORIES DE COMMUNICATIONS ADMISES.

Les taxes et leur repartition entre les diff6rents pays participant au trafic, ainsi que les diff6rentes
categories de communications admises, sont indiqu~es dans une annexe sp~ciale jointe au present
accord.

CHAPITRE IV

RtGLEMENT RELATIF AUX RADIOCOMMUNICATIONS.

Article 13.

APPLICATION DU RPGLEMENT INTERNATIONAL GP-NP-RAL.

Les dispositions de la convention internationale des t~l6communications actuellement en
vigueur, ainsi que le r~glement qui y est annex6, seront applicables aux radiocommunications
avec les exceptions indiqudes dans l'article 14 ci-dessous nomm6 et dans les annexes du present
accord mentionn6es A 1'article 16.
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Article 9.

SUBSCRIPTION CALLS.

In the case of subscription calls booked at least a complete calendar month in advance and
taking place between ii p.m. and 7 a.m., of a duration of at least 15 minutes, the rate shall be
one-third of the charge for an ordinary call at the full rate.

Article Io.

CHARGES FOR SUMMONING PERSONS OUTSIDE THE FREE TELEGRAM DELIVERY DISTRICT.

The charge for summoning persons outside the free telegram delivery district (avis d'appel
calls) shall be fixed at the same rate as priavis calls, with the addition of 0.50 gold franc per
kilometre from the station ; the distance shall be calculated either in a straight line or by a practicable
road, according to the custom in the country of destination.

CHAPTER III.

TELEPHONE CALLS BETWEEN DENMARK, FINLAND, NORWAY AND SWEDEN, ON THE ONE HAND,
AND ICELAND, ON THE OTHER HAND.

Article II.

DIVISION INTO ZONES.

In the case of telephone calls between Denmark, Finland, Norway and Sweden, on the one
hand, and Iceland, on the other hand, each country shall constitute one zone for purposes of
charges.

Article 12.

RATES AND ADMITTED KINDS OF CALLS.

The charges and their distribution among the countries participating in the traffic, together
with the kinds of calls accepted, are given in a special annex to the present Agreement.

CHAPTER IV.

REGULATIONS REGARDING RADIOCOMMUNICATIONS.

Article 13.

APPLICATION OF THE GENERAL INTERNATIONAL REGULATIONS.

The provisions of the existing International Telecommunication Convention and the
Regulations annexed thereto shall apply to radiocommunications, with the exceptions contained
in Article 14 below and in the Annexes to the present Agreement mentioned in Article 16.
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Article 14.

ENVOI DE RADIOTALItGRAMMES.

Les stations sans-fll plac~es h bord de bAtiments battant pavillon danois, finlandais, norv~gien
ou su6dois auront le droit d'envoyer des radiotdl~grammes destines au pays d'attache du bAtiment
par l'interm~diaire de la station c6ti~re de ce pays la plus proche, A condition toutefois d'utiliser
des types d'ondes A, ou B comprises entre 365 et 515 kc/s (822-583 m~tres) et dans les conditions
suivantes :

Que le navire soit h une distance d'au moins 25 milles marins de toute autre station
c6ti~re ouverte aux communications ttlhgraphiques publiques ;

Que la distance qui s~pare le navire de la station c6ti6re en question ne d6passe
pas la distance qui s~pare ce navire de toute autre station c6ti~re ouverte aux commu-
nications publiques dans des pays autres que le Danemark, la Finlande, la Norv~ge
ou la Suede ; et

Que la transmission cesse imm6diatement au cas oii une station c6tire moins
6loign~e en ferait la demande en raison des perturbations que cette transmission
apporterait A. ses propres communications.

CHAPITRE V

DISPOSITIONS GA N]RALES.

Article 15.

CONFERENCES.

Des repr~sentants des administrations int6ress6es se r~uniront chaque annie, ;k moins qu'il
n'en soit ddcid6 autrement, en conftrence pour reviser ou complter le present accord ainsi que
ses annexes, et r~gler les autres questions de t6lcommunication int~ressant l'ensemble des pays
repr6sent6s.

Article 16.

ACCORDS PARTICULIERS.

II est annex6 au present accord des accords particuliers conclus h ce propos entre les diff~rentes
administrations int~ress~es. Chacun desdits accords pourra, conform~ment aux dispositions pr6vues,
6tre amend6 par les administrations qui l'ont conclu.

Article 17.

DURfE DE VALIDITt DE L'ACCORD.

Le pr6sent accord entrera en vigueur le Ier janvier 1937.
A la m~me date seront abrog~s :

L'Accord de 1929 concernant certaines d~rogations aux dispositions de 1'article 26
du r~glement g~n~ral annex6 L la Convention internationale radiot~lkgraphique
(Washington, 1927), et

L'Accord de 1931 concernant la r~exp6dition h titre gratuit de t~lgrammes entre
le Danemark, la Finlande, 'Islande, la Norv~ge et la Suede.

De plus, iL partir de la mme date, les dispositions des autres accords prc6dents conclus entre
les administrations contractantes, cesseront d'6tre valables dans la mesure o-h elles sont contraires
au present accord.
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Article 14.

DESPATCH OF RADIOTELEGRAMS.

Wireless stations on board vessels sailing under the Danish, Finnish, Norwegian or Swedish
flag shall be entitled to send radiotelegrams to the country of registration o/the vessel via the nearest
coast station in that country, provided wave-length types A, or B are used within the wave-length
limits 365 - 515 kc/s (822 - 583 m) and on the following conditions :

That the ship is at a distance of at least 25 sea miles from any other coast station
open for public telegraphic communications;

That the distance between the ship and the coast station in question does not
exceed the distance between the ship and any other coast station open for public
communications in countries other than Denmark, Finland, Norway or Sweden; and

That the transmission immediately ceases upon a request from a coast station
situated at a shorter distance whose communications are disturbed by the transmission.

CHAPTER V.

GENERAL PROVISIONS.

Article 15.

CONFERENCES.

Representatives of the Administrations concerned shall, unless otherwise decided, meet each
year at a Conference in order to revise or supplement the Agreement, together with the Annexes
thereto, and to deal with other questions of telecommunications of common interest to the
countries.

Article 16.

SPECIAL AGREEMENTS.

Annexed to the present Agreement are special agreements which have been concluded in
connection therewith between the various administrations. Each such agreement may, in
accordance with the provisions which it contains, be amended by the Administrations which have
concluded it.

Article 17.

PERIOD OF VALIDITY OF THE AGREEMENT.

The present Agreement shall come into force on January Ist, 1937.
The following shall simultaneously be annulled :

Agreement of 1929 regarding certain exceptions to the provisions of Article 26 of
the General Regulations annexed to the International Radiotelegraph Convention
(Washington 1927) ; and

Agreement of 1931 regarding the redirection or forwarding of telegrams free of charge
between Denmark, Finland, Iceland, Norway and Sweden.

In addition, as from the same date, the provisions contained in other agreements previously
concluded between the contracting Administrations shall cease to apply in so far as they are
contrary to the present Agreement.
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Le pr6sent accord est valable jusqu'A nouvel ordre et peut 6tre d~nonc6 par l'une quelconque
des administrations contractantes. En ce cas, il cessera d'6tre applicable un an apr~s la d~nonciation.

Le present accord a W 6tabli en cinq exemplaires : un en danois, un en finlandais et en su~dois,
un en islandais, un en norv6gien et un en su6dois ; chacune des administrations a conserv6 1'exem-
plaire r~dig6 en sa propre langue, et en a transmis une copie h chacune des autres administrations.

COPENHAGUE, le 19 decembre 1936.

(Signd) C. MONDRUP.

(Signd) Arne KROG.

(Signd) G.
Direction gindrale des Postes et Tdldgraphes.

REYKJAVIK, le 13 janvier 1937.

(Signd) G. J. HLfDDAL.

(Signi) Frb. ADALSTEINSSON.

Administration des Postes et Tdldgraphes
de l'Islande.

HELSINKI, le 19 dicembre 1936.

(Sign) G. E. F. ALBRECHT.

(Signd) Urho TALVITIE.

Administration des Postes et Tdldgraphes
de la Finlande.

OSLO, les 21 et 30 ddcembre 1936, et
ii /dvrier 1937.

(SignJ) Hermod PETERSEN.

(Signd) HADLAND.
Administration royale des Tdldgraphes

de la Norv~ge.

STOCKHOLM, le 15 ddcembre 1936.

(Signd) A. HAMILTON.

(Signd) Artur KARLSSON.

Administration royale des Tiligraphes
de la Suede.

No 4303
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The present Agreement shall apply until further notice and may be denounced by any one
of the contracting Administrations, in which case it shall cease to apply one year after
denunciation.

The Agreement is drawn up in five copies : one in Danish, one in Finnish and Swedish, one in
Icelandic, one in Norwegian and one in Swedish ; each of the Administrations has retained the
copy drawn up in its own language and has transmitted a copy thereof to each of the other
Administrations.

COPENHAGEN, December I9 th, 1936.

(Signed) C. MONDRUP.

(Signed) Arne KROG.

(Signed) G.
General Directorate of Posts and Telegraphs.

REYKJAVIK, January 13th, 1937.

(Signed) G. J. HLfDDAL.
(Signed) Frb. ADALSTEINSSON.

Icelandic Administration of Posts
and Telegraphs.

HELSINKI, December I 9 th, 1936.

(Signed) G. E. F. ALBRECHT.

(Signed) Urho TALVITIE.

Finnish Administration of Posts
and Telegraphs.

OSLO, December 2Ist and 30th, 1936, and

February ilth, 1937.

(Signed) Hermod PETERSEN.

(Signed) HADLAND.

Royal Norwegian Administration
of Telegraphs.

STOCKHOLM, December 15th, 1936.

(Signed) A. HAMILTON.

(Signed) Artur KARLSSON.
Royal Swedish Administration of Telegraphs.

7 No. 4303





No 4304.

DANEMARK, FINLANDE ET SUEDE

Accord entre les Administrations des teikgra-
phes du Danemark, de ]a Finlande et de
]a Suede relatif i ]a correspondance tele-
phonique entre le Danemark et ]a Finlande
(annexe , ]'Accord collectif de decem-
bre , 936,janvier et fevrier , 937, concernant
les tielcommunications). Signe ' Copen-
hague et Helsinki, le i decembre 1936,
et a Stockholm, le 23 decembre ,936.

DENMARK, FINLAND AND SWEDEN

Agreement between the Telegraph Adminis-
trations of Denmark, Finland and Sweden
regarding Telephonic Correspondence
between Denmark and Finland (Annex j
to the Collective Agreement of Decem-
ber 1936, January and February ,937,
regarding Telecommunications). Signed
at Copenhagen and Helsinki, Decem-
ber , 9 th, 1936, and at Stockholm, De-
cember 23rd, j936.
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No 4304. - OVERENSKOMST 1 ANGAAENDE TELEFONKORRESPON-
DANCEN MELLEM DANMARK OG FINLAND. (TILLAEG NR. i TIL
OVERENSKOMST 2 AF DECEMBER-JANUAR 1936-1937 ANGAAENDE
TELEKOMMUNIKATIONSKORRESPONDANCEN MELLEM DAN-
MARK, FINLAND, ISLAND, NORGE OG SVERIGE.) UNDERTEG-
NET I KOBENHAVN OG I HELSINGFORS, DEN 19. DECEMBER
1936, OG I STOCKHOLM, DEN 23. DECEMBER 1936.

Textes officiels danois, finnois et suddois commu-
niquds par le ddldgud permanent du Danemark
pros la Socidid des Nations. L'enregistrement
de cet accord a eu lieu le 21 mars 1938.

Danish, Finnish and Swedish official texts
communicated by the Permanent Delegate
of Denmark to the League of Nations. The
registration ol this Agreement took place
March 2Ist, 1938.

TEXTE DANOIS. - DANISH TEXT.

Det kgl. danske Generaldirektorat for Post-og Telegrafvxsenet, den finske Post-og Telegraf-
styrelse saint den kgl. svenske Telegrafstyrelse har afsluttet f0lgende, sarlige Overenskomst
angaaende Telefonkorrespondancen mellem Danmark og Finland.

Artikel I.

For Samtaler, der udveksles terninalt mellem Finland og Danmark, erlxgges f0lgende Andele
pr. Takstenhed :

A. Via Sokablet A land - Sverige.
Finlands Andel :

Zone A . . .
Zone B . . .
Zone C . . .
Zone D . . .
Zone E . . .

Danmarks Andel :

Guldfrancs I,OO
5 3,00

4,00
,, 4,00

5,00

Zone A ......... ....................... Guldfrancs
Zone B ...... ....................... . . ...

Sveriges Andel :
Uden Hensyn til Afgangs- eller Adressestation ..... Guldfrancs 3,50

... 'Came into force January Ist, 1937.

.;..See page 55 of this Volume.
I Entr6 en vigueur le je r janvier 1937.
2 Voir page 55 de ce volume.

1,00
2,00
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B. Via Tornio - Haparanda.
Finlands Andel :

Zone E ....... ....................... ... Guldfrancs I,OO

Danmarks Andel :
Zone A ....... ....................... ... Guldfrancs I,OO
Zone B ..... ....................... ..... 2,00

Sveriges Andel :
Uden Hensyn til Afgangs- eller Adressestation ....... Guldfrancs 5,50

Artikel 2.

Med Undtagelse af Statssamtaler og Abonnementssamtaler, som tegnes for en lengere Varighed
end 12 Minutter, begranses Samtalernes Varighed til 12 Minutter, for saa vidt der foreligger andre
Samtalebestillinger.

Artikel 3.
.Endring i denne Overenskomst kan foretages, saa ofte samtlige tre Administrationer enes

derom.

Narvwrende Overenskomst, der udfardiges i tre Eksemplarer, hvoraf et paa dansk, et paa
finsk og svensk saint et paa svensk Sprog, traeder i Kraft den I. Januar 1937, fra hvilken Dato den
i Kobenhavn den 16. Januar 1929, i Helsingfors den 22. December 1928 og i Stockholm den 14.
Januar 1929 afsluttede OverenskomstI angaaende Telefonkorrespondancen mellem Danmark og
Finland ophorer at gxlde.

Opsiges Overenskomsten af en af Administrationerne, oph0rer den at gaelde tre Maaneder
efter den Dag, da Opsigelsen indgives.

KOBENHAVN, den 19. December 1936. HELSINGFORS, den 19. december 1936.

Generaldirektoratet for Post- og Telegralvasenet. Finlands Post- og Telegralstyrelse.

(sign.) C. MONDRUP. (sign.) ALBRECHT.

(sign.) A. K. (sign.) Urho TALVITIE.

STOCKHOLM, den 23. december 1936.

Kongelige svenske Telegra/styrelse.

(sign.) A. HAMILTON.

In fidem: (sign.) Artur KARLSSON.

C. Mondrup.

Vu pour l6galisation de la signature de
M. C. J. Mondrup, Directeur g~n6ral des Postes
et T616graphes danois, appos6e sur le pr6sent acte.

Copenhague, le 2o octobre 1937.

Pour le Ministre des Aaaires itrang~res,
P. a.

Bolt-J6rgensen.
No 510/37.

1 Vol. LXXXVII, page 155 ; et vol. C, page 249, 'Vol. LXXXVI, page 155; and Vol. C,
de ce recueil. page 249, of this Series.

No. 4304
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TEXTE FINNOIS. - FINNISH TEXT.

No 4304. - SOPIMUS SUOMEN JA
TANSKAN VALISISTA PUHE-
LINYHTEYKSISIA. (LIITE NR I
SUOMEN, TANSKAN, ISLAN-
NIN, NORJAN JA RUOTSIN VA-
LISEEN PIKATIEDOITUSSOPI-
MUKSEEN JOULUKUULTA 1936.)
ALLEKIRJOITETTU KOOPEN-
HAMINASSA JA HELSINGISSA
i9 PAIVANA JOULUKUUTA 1936
JA TUKHOLMASSA 23 PAIVANA
JOULUKUUTA 1936.

Suomen posti- ja lennitinhallitus, Tanskan
posti- ja lennatinhallitus seka Kunink. Ruotsin
lennatinhallitus ovat tehneet seuraavan eFn-
koissopimuksen Suomen ja Tanskan vdlisista
puhelinyhteyksistd.

i artikla.

Puheluista, jotka vaihdetaan yksinomaan
Suomen ja Tanskan valilld, kannetaan seu-
ravaat osuudet maksuyksik61td.

A. Ahvenanmaan ia Ruotsin vilisen vedenalaisen
kaapelin kautta.

kultafrangia FinlandsSuome" osuus

vy6hyke A
vybhyke B
vy6hyke C
vy6hyke D
vyohyke E

:1.00
3.00

* 4.00
4.00
5.00

TEXTE SUItDOIS. - SWEDISH TEXT.

No 4304. - OVERENSKOMMELSE
ANGAENDE TELEFONFORBIN-
DELSERNA MELLAN FINLAND
OCH DANMARK. (BILAGA NR I
TILL AVTALET AV DECEMBER
1936 ANGAENDE FJARRMED-
DELANDETRAFIKEN MELLAN
FINLAND, DANMARK, ISLAND,
NORGE OCH SVERIGE.) UNDER-
TECHNAD I KOPENHAMN OCH I
HELSINGFORS DEN i DECEM-
BER 1936 OCH I STOCKHOLM
DEN 23 DECEMBER 1936.

Finlands post- och telegrafstyrelse, Gene-
raldirektoratet f6r post- och telegrafvAsendet
i Danmark samt Kungl. svenska telegrafsty-
relsen hava trdffat fo1jande sirskilda 6verens-
kommelse angAende telefonfdrbindelserna mellan
Finland och Danmark.

Artikel i.

F6r samtal, vilka utvdxlas terminalt mellan
Finland och Danmark, utgA f6ljande andelar
per taxeenhet.

A. Via undervattenskabdn Aland-
Sverige.

andel : gdfrans
. . . . . . . . . . . . . 1.00
. . . . . . . . . . . . . 3.00
. . . . . . . . . . . . . 4.00
. . . . . . . . . . . . . 4.00
. . . . . . . . . . . . . 5.00

zon A
zon B
zon C
zon D
zon E
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vyhyke A ..... ........... I.OO
vybhyke B .............. ... 2.00

Ruotsin osuus :

l5ht6- tai osoitetoimipaikasta riippu-
matta ... ............ ... 3.50

B. Tornion - Haaparannan kautta.

Suomen osuus :

vy6hyle E .... ........... i.oo

Tanskan osuus :

vy6hyke A ..... ........... I.OO
vy6hyke B .............. ... 2.00

Ruotsin osuus :

l5ht6- tai osoitetoinipaikasta riippu-
matta ..... ............ 5.50

2 artikla.

Puhelu saa, jos muu puhelu on odottamassa,
kestaa enintdan 12 minuuttia, lukuunottamatta
kuitenkaan valtiopuheluja, joiden pituus on
rajoittamaton, ja sellaisia tilauspuheluja, jotka
on merkitty pitemmAksi ajaksi kuin 12 minuu-
tiksi.

3 artikla.

TAta sopimusta voidaan muuttaa aina,
milloin kaikki sopimuspuolet siihen suostuvat.

Tdmer sopimus, jota on tehty kolme kap-
paletta, nimittijin yksi suomen- ja ruotsin-
kielellA, yksi tanskankielellA ja yksi ruot-
sinkielell, tulee voimaan I p5iivna tam-
mikuuta 1937, mistA pdivdsta lukien Hel-
singissa 22 paivn. joulukuuta 1928, Tuk-
holmassa 14 pgiivAnA tammikuuta 1929 ja
K66penhaminassa 16 paivAnA tammikuuta 1929
allekirjoitettu sopimus Suomen ja Tanskan
viiisestd puhelinlikenteestA lakkaa olemasta
voimassa.

No. 4304

guldfrancs

zon A .................
zon B ..................

Sveyiges andd :

utan avseende pA avgAngs- eller
adressanstalt ........... ... 3.50

B. Via Tornio - Haparanda.

Finlands andel :

zon E ... .............. I.00

Danmarks andel :

zon A . . . ... ..........
zon B ... ..............

Sveriges andd :

utan avseende pA avgAngs- eller
adressanstalt ............

.00
2.00

5.50

Artikel 2.

Samtal fAr, om annat samtal vantar, pAgA
h6gst 12 minuter, med undantag dock for
statssamtal, vars lAngd ar obegransad och sAdant
abonnemangssamtal, som tecknats for lAngre
varaktighet an 12 minuter.

Artikel 3.

Andring i denna 6verenskommelse kan ske,
nArhelst samtliga parter dArom Aro ense.

Denna 6verenskommelse, vilken upprAttats
i tre exemplar, darav ett pA finska och svenska
sprAken, ett pA danska sprAket samt ett pA
svenska sprAket, trader i kraft den i januari
1937, frAn vilken dag den i Helsingfors den
22 december 1928, i Stockholm den 14 januari
1929 och i Kpenhamn den 16 januari 1929
undertecknade 6verenskommelsen angAende
telefontrafiken mellan Finland och Danmark
upph6r att galla.

Tanskan osuus : kultafrangia Danmarks ande :
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Jos jokin asianosainen sanoo sopimuksen
irti, lakkaa se olemasta voimassa kolme kuu-
kautta sen pdivdn jdlkeen, jona irtisanominen
on tapahtunut.

HELSINGISSA 19 fidiviind joulukuuta 1936.

Suomen posti- ja lenniitinhallitus.

Uppsdges 6verenskommelsen av nAgondera
parten, upph6r densamma att gdlla tre mAnader
efter den dag, dA uppsdgningen skett.

HELSINGFORS den 19 december 1936.

Finlands post- och telegra/styrese.

(sign.) G. E. F. ALBRECHT.

K66PENHAMINASSA, I9pdivdnd december 1936. K6PENHAMN den 19 December 1936.

Tanskan posti- ja lenndtinhallitus Generaldirektoratet for Post- och
Telegravaesenet.

(sign.) C. MONDRUP.
(sign.) G.

TUKHOLMASSA 23 fidiviini joulukuuta 1936. STOCKHOLM dem 23 december 1936.

Kunink. Ruotsin lennitinhallitus : Kungl. Svenska Telegra/styrelsen.

(sign.) A. HAMILTON.

(sign.) Artur KARLSSON.

La conformit6 a l'original est certifi~e.
Direction g6n~rale des Postes et des T616graphes,

Copenhague, le 23 f6vrier 1938.
P. a.

Axel Kromann,
Fuldmagtig.

Vu pour l6galisation de la signature de
M. Axel Kromann, sous-chef de bureau A la
Direction g~n~rale des Postes et des T16graphes,
appos~e sur le present acte.

Copenhague, le 7 mars 1938.

Pour le Ministre des Afaires dtrangdres,
P. a.

F. H6egh-Guldberg.

No 112/38.
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1 TRADUCTION.

No 4304. - ACCORD ENTRE LES
ADMINISTRATIONS DES TILIt-
GRAPHES DU DANEMARK, DE
LA FINLANDE ET DE LA SUtDE
RELATIF A LA CORRESPON-
DANCE TItLItPHONIQUE
ENTRE LE DANEMARK ET LA
FINLANDE (ANNEXE i A L'AC-
CORD COLLECTIF DE DE-
CEMBRE 1936, JANVIER ET
FIRVRIER 1937, CONCERNANT
LES TELECOMMUNICATIONS).
SIGNt A COPENHAGUE ET
HELSINKI, LE 19 DECEMBRE
1936, ET A STOCKHOLM, LE
23 DPCEMBRE 1936.

La Direction g~n~rale royale des Postes et
T6l6graphes du Danemark, 'Administration des
Postes et T61graphes de la Finlande et l'Admi-
nistration royale des T61graphes de la Suede
sont convenues de l'accord particulier suivant
relativement aux communications t~l6phoniques
entre le Danemark et la Finlande.

Article premier.

Pour des conversations 6chang6es aux bureaux
totes de ligne entre la Finlande et le Danemark,
il sera pay6 par unit6 de taxe les quotes-parts
suivantes :

A. Par cdble sous-marin Aland - Suede.

Quote-part de la Finlande :
Zone A .......
Zone B ...........
Zone C ...........
Zone D .......
Zone E .......

1 TRANSLATION.

No. 4304. - AGREEMENT BET-
WEEN THE TELEGRAPH ADMI-
NISTRATIONS OF DENMARK,
FINLAND AND SWEDEN RE-
GARDING TELEPHONIC COR-
RESPONDENCE BETWEEN
DENMARK AND FINLAND (AN-
NEX i TO THE COLLECTIVE
AGREEMENT OF DECEMBER
1936, JANUARY AND FEBRU-
ARY 1937 REGARDING TELE-
COMMUNICATIONS). SIGNED
AT COPENHAGEN AND HELS-
INKI, DECEMBER 19TH, 1936,
AND AT STOCKHOLM, DECEM-
BER 23RD, 1936.

The Royal Danish Directorate General of
Posts and Telegraphs, the Finnish Administra-
tion of Posts and Telegraphs and the Royal
Swedish Telegraph Administration have conclu-
ded the following special Agreement regarding
telephone communications between Denmark
and Finland.

Article i.

For terminal calls. between Finland and
Denmark the following quotas shall be paid
per unit charge :

A. Via Submarine Cable, Aland - Sweden.

Francs-or Finnish quota : Gold francs

..... IOO Zone A .... .............. I.00

..... 3,00 Zone B ................ ... 3.00

..... 4,00 Zone C ................ ... 4.00

..... 4,00 Zone D ................ ... 4.00

..... 5,00 Zone E ..... ............. 5.00

1 Translated by the Secretariat of the League
of Nations, for information.

1 Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.
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Quote-part du Danemark :

Zone A . . . . . . . . . . . .
Zone B . . . . . . . . . . . .

Quote-part de la Suede :

Ind6pendamment de la station d'ori-
gine ou de destination ........

B. Via Tornio - Haparanda.

Quote-part de la Finlande :

Zone E . . . . . . . . . . . .

Quote-part du Danemark :

Zone A . . . . . . . . . . . .
Zone B . . . . . . . . . . . .

Quote-part de la Suge :

Ind.pendamment de la station d'ori-
gine ou de destination ....

Francs-or
1,00
2,00

3,50

I,00

I'00
2,00

5,50

Article 2.

A l'exception des communications gouver-
nementales et des communications par abonne-
ment qui ont 6t6 demanddes pour une durde
de plus de douze minutes, la durde des com-
munications sera de douze minutes, si d'autres
appels sont inscrits.

Article 3.

Des amendements pourront 6tre apport6s
au present accord toutes les fois que les trois
administrations en conviendront.

Le present accord, 6tabli en triple expddition
- une en langue danoise, une en langues finnoise
et suddoise et une en langue suddoise - entrera
en vigueur le Ier janvier 1937, date L partir
de laquelle l'Arrangement relatif aux commu-
nications tdhphoniques entre le Danemark et la
Finlande, sign6 h Copenhague le 16 janvier
1929, A Helsinki le 22 d6cembre 1928 et A
Stockholm le 14 janvier 1929, cessera d'avoir
effet.

Danish quota : Gold francs

Zone A ..... ............ .i.oo
Zone B .... ............ ... 2.0o

Swedish quota :

Irrespective of the station of origin
or destination ........ 3.50

B. Via Tornio - Haparanda.

Finnish quota :

Zone E .... ............. . .O

Danish quota :

Zone A .... ............. .O.O
Zone B ..... ............. 2.oo

Swedish quota :

Irrespective of the station of origin
or destination ......... 5.50

Article 2.

With the exception of Government calls and
of subscription calls booked for a longer period
than twelve minutes, the calls shall be restricted
to a duration of twelve minutes if other calls
are waiting.

Article 3.

Changes may be made in the present Agree-
ment whenever all three Administrations consent
thereto.

The present Agreement, which is drawn
up in three copies, one in the Danish, one
in the Finnish and the Swedish and one in the
Swedish language, shall come into force on
January ist, 1937, from which date the Agree-
ment signed in Copenhagen on January 16th,
1929, in Helsinki on December 22nd, 1928,
and in Stockholm on January 14 th, 1929,

regarding telephone communications between
Denmark and Finland, shall cease to be
valid.

No 4304
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Si l'accord est d~nonc6 par l'une des adminis-
trations, il cessera d'6tre applicable trois
mois apr~s la date de ladite d~nonciation.

COPENHAGUE, le 19 ddcembre 1936.

(Sign6) C. MONDRUP.
(Signd) A. K.

(Signd) G.
Direction gdndrale des Postes et

Tildgraphes.

HELSINKI, le 19 ddcembre 1936.

(Signd) G. E. F. ALBRECHT.

(Signd) Urho TALVITIE.

Administration des Postes et Tld-
graphes de la Finlande.

STOCKHOLM, is 23 ddcembre 1936.

(Signd) A. HAMILTON.

(Signd) Artur KARLSSON.

Administration royale des Tdldgraphes
de la Suede.

If the Agreement is denounced by one of the
Administrations, it shall cease to be valid three
months after the date of such denunciation.

COPENHAGEN, December I9 th, 1936.

(Signed) C. MONDRUP.

(Signed) A. K.
(Signed) G.

Directorate General ol Posts and
Telegraphs.

HELSINKI, December i 9 th, 1936.

(Signed) G. E. F. ALBRECHT.

(Signed) Urho TALVITIE.

Finnish Administration ol Posts
and Telegraphs.

STOCKHOLM, December 23rd, 1936.

(Signed) A. HAMILTON.

(Signed) Artur KARLSSON.

Royal Swedish Telegraph
Administration.

No. 4304
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DANEMARK, NORVEGE ET SUEDE

Accord entre les Administrations des telegra-
phes du Danemark, de ]a Norvege et de
]a Suede relatif ]a correspondance te'-
phonique entre le Danemark et ]a Norvege
(annexe 2 'a l'Accord collectif de decem-
bre 1936, janvier et fivrier 1937, concer-
nant les tilecommunications). Signe '
Copenhague, le j9 dicembre 1936, i
Oslo, le 9 janvier j937, et i Stockholm,
le 6 mars 1937.

DENMARK, NORWAY AND SWEDEN

Agreement between the Telegraph Adminis-
trations of Denmark, Norway and Sweden
regarding Telephonic Correspondence
between Denmark and Norway (Annex 2

to the Collective Agreement of Decem-
ber j936, January and February j937,
regarding Telecommunications). Signed at
Copenhagen, December 19 th, 1936, at
Oslo, January 9 th, 1937, and at Stockholm,
March 6th, 1937.
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TEXTE DANOIS. - DANISH TEXT.

No 4305. - OVERENSKOMST 1 ANGAAENDE TELEFONKORRESPON-
DANCEN MELLEM DANMARK OG NORGE. (TILLAEG NR. 2 TIL
OVERENSKOMST 2 AF DECEMBER 1936 ANGAAENDE TELE-
KOMMUNIKATIONSKORRESPONDANCEN MELLEM DANMARK,
FINLAND, ISLAND, NORGE OG SVERIGE.) UNDERTEGNET I
KOBENHAVN, DEN 19. DECEMBER 1936, I OSLO, DEN 9. JANUAR
1937 OG I STOCKHOLM, DEN 6. MARTS 1937-

Textes officiels danois, norvdgien et suddois com-
muniqugs par le ddldgud permanent du Dane-
mark pros la Socidtd des Nations. L'enregis-
trement de cet accord a eu lieu le 21 mars 1938.

Danish, Norwegian and Swedish official texts
communicated by the Permanent Delegate of
Denmark to the League of Nations. The
registration of this Agreement took place
March 2ISt, 1938.

Det kgl. danske Generaldirektorat for Post-og Telegrafvasenet, det kgl. norske Telegrafstyre
saint den kgl. svenske Telegrafstyrelse har afsluttet folgende, sxrlige Overenskomst angaaende
Telefonkorrespondancen mellem Danmark og Norge.

Artikel i.

For Samtaler, der udveksles terminalt mellem Danmark og Norge erlxgges folgende Andele
pr. Takstenhed

Danmarks Andel:
Zone A ....... ....................... ... Guldfrancs 0,75
Zone B ....... ........................ 1.75

Norges Andel :
Zone A
Zone B
Zone C I
Zone C 2
Zone D i
Zone D 2

Sveriges Andel :
Uden Hensyn

. . . . . . . . . . . . . . . . . . . . . . Guldfrancs 0,75

. . . . . . . . . . . . . . . . . . . . . . 1,75

. . . . . . . . . . . . . . . . . . . . . . 1,75

. . . . . . . . . . . . .. . . .... .. 1,75

. . . . . . . . . . . . . . . . . . . . .. . ,1,75

. . . . . . . . . . . . . . . . . . . . . . 2,75

til Afgangs-eller Adressestation .... . Guldfrancs

I Came into force January Ist, 1937.
2 See page 55 of this Volume.

I Entr6 en vigueur le ier janvier 1937.
2 Voir page 55 de ce volume.

1,50
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Artikel 2.

Med Undtagelse af Statssamtaler og Abonnementssamtaler, som tegnes for en langere Varighed
end 12 Minutter, begrwnses Samtalernes Varighed til 12 Minutter, for saa vidt der foreligger andre
Samtalebestillinger.

Artikel 3.

IEndring i denne Overenskomst kan foretages, saa ofte samtlige tre Administrationer enes
derom.

Narvarende Overenskomst, der udfzrdiges i tre Eksemplarer, hvoraf et paa dansk, et paa
norsk og et paa svensk Sprog, trwder i Kraft den I. Januar 1937, fra hvilken Dato den i K0benhavn
den 22. December 1928, i Oslo den 13. December 1928 og i Stockholm den 8. December 1928
afsluttede OverenskomstI angaaende Telefonkorrespondancen mellem Norge og Danmark oph0rer
at galde.

Opsiges Overenskomsten af en af Administrationerne, ophorer den at golde tre Maaneder
efter den Dag, da Opsigelsen indgives.

KOBENHAVN, den 19. December 1936.

Generaldirektoratet
for Post- og Telegraivasenet:

(sign.) C. MONDRUP.
(sign.) A. K.

OSLO, den 9. januar 1937.

Det kgl. norske Telegra/styre:

(sign.) Hermod PETERSEN.

(sign.) HAARBERG.

STOCKHOLM, den 6 mars 1937.

Den kgl. svenske Telegraistyrelse
(sign.) A. HAMILTON.

(sign.) Patrick HAMILTON.

In fdem :
C. Mondrup.

Vu pour l6galisation de la signature de M.
C. J. Mondrup, directeur g~n~ral des Postes et
T61graphes danois, appos~e sur le present acte.

Copenhague, le 2o octobre 1937.

Pour le Ministre des Aflaires d6rang~res,
P. a.

Bolt-J6rgensen.
No 511/37.

I Vol. CIV, page 103, of this Series.1 Vol. CIV, page 103, de ce recueil.

No. 4305
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TEXTE NORVEGIEN. - NORWEGIAN TEXT.

No 4305. - OVERENSKOMST AN-
GAENDE TELEFONTRAFIK-
KEN MELLEM DANMARK OG
NORGE. (BILAG NR. 2 TIL OVER-
ENSKOMST AV DESEMBER
1936 ANGAENDE TELEKOMMU-
NIKASJONSTRAFIKKEN MEL-
LEM DANMARK, FINNLAND,
ISLAND, NORGE OG SVERIGE.)
UNDERTEGNET I KJOBEN-
HAVN, DEN i9. DECEMBER 1936,
I OSLO, DEN 9. JANUAR 1937 OG
I STOCKHOLM, DEN 6. MARS
1937.

Det kongelige danske Generaldirektorat for
Post- og Telegrafvsenet, Det norske Telegraf-
styre og Den kongelige svenske Telegrafstyrelse
har avsluttet folgende saroverenskomst an-
gAende telefontrafikken mellem Danmark og
Norge :

Artikel i.

For samtaler, som utveksles terminalt mellem
Danmark og Norge, beregnes f0lgende andeler
pr. takstenhet :

Danmarks andel Gullfrank

Sone A . . . . . . . . . . . . 0.75
Sone B .................. 1.75

Norges andel :
Sone A ...... ............ 0.75
Sone B .................. 1.75
Sone C I ....... ............ 1.75
Sone C 2 ... ............ . 1.75
Sone D I ..... ........... 1.75
Sone D 2 .. ........... . 2.75

Sveriges andel :
Uten hensyn til avgangs- eller adres-

sestasjon : ..... .......... 1.50

Artikkel 2.

Med undtagelse av statssamtaler og abonne-
ments-samtaler som tegnes for en lengere
varighet enn 12 minutter, begrenses samtalenes

TEXTE SUEDOIS. - SWEDISH TEXT.

No 4305. - OVERENSKOMMELSE
ANGAENDE TELEFONFORBIN-
DELSERNA MELLAN DAN-
MARK OCH NORGE. (BILAGA
NR 2 TILL AVTALET AV DECEM-
BER 1936 ANGAENDE FJARR-
MEDDELANDETRAFIKEN
MELLEN DANMARK, FINLAND,
ISLAND, NORGE OCH SVE-
RIGE). UNDERTECKNAD I KO-
PENHAMN, DEN 19 DECEMBER
1936, 1 OSLO, DEN 9 JANUARI 1937
OCH I STOCKHOLM, DEN 6 MARS
1937.

Kungl. danske Generaldirektoratet for Post-
og Telegrafvosenet, Kungl. norska telegraf-
styret samt Kungl. svenska telegrafstyrelsen
hava traffat f6ljande sdrskilda 6verenskom-
melse angAende telefonf6rbindelserna mellan
Danmark och Norge.

Artikel I.

F6r samtal, som utvaxlas terminalt mellan
Danmark och Norge, utgA f6ljande andelar per
taxeenhet :

Danmarks andel :
zon A .... .............
zon B .... .............

Norges andel :
zon A .... .............
zon B .... .............
zon C i . . .. ..........
zon C 2 ... ............
zon D I ... .............
zon D 2 .... .............

guldfrancs

0,75
1,75

0,75
1,75
1,75
1,75
1,75
2,75

Sveriges andel :
utan b insyn till avgAngs- eller adress-

station .... ............ . 1,50

Artikel 2.

Med undantag f6r statssamtal och sAdana
abonnemangssamtal, som tecknats for liingre
varaktighet an 12 minuter, begrdinsas samtalens



1938. League of Nations - Treaty Series. 113

varighet til 12 minutter forsAvidt det foreligger
andre samtalebestillinger.

Artikkel 3.

Forandring i denne overenskomst kan foretas
sA ofte samtlige tre administrasjoner blir enig
om det.

Nervarende overenskomst, som utferdiges i
tre eksemplarer, hvorav ett pA dansk, ett pA
norsk og ett pA svensk sprog, trer i kraft den i.
januar 1937. Fra denne dag oph0rer A gjelde
den i Kj0benhavn den 22. desember 1928, i
Oslo den 13. desember 1928 og i Stockholm
den 8. desember 1928 avsluttede overenskomst
angAende telefontrafikken mellem Norge og
Danmark.

Opsies overenskomsten av en av admini-
strasjonene, oph0rer den A gielde tre mAneder
efter den dag da opsigelsen gis.

OSLO, den 9. januar 1937.
Det norske Telegra/styre

(Sign.) Hermod PETERSEN.
(Sign.) HAARBERG.

STOCKHOLM, den 6. mars 1937.
Den kgl.

svenske Telegra/styrelse
(Sign.) A. HAMILTON.

(Sign.) Patrick HAMILTON.

KOBENHAVN, den 19. desember 1936.
Generaldirektoratet

for Post- og Telegravasenet
(Sign.) C. MONDRUP.

(Sign.) Arne KROG.

La conformit6 l'original est certifi~e.
Direction g~n~rale

des Postes et des T6lgraphes.
Copenhague, le 23 f~vrier 1938.

P.a.
Kromann.

Vu pour l6galisation de la signature de
M. Axel Kromann, sous-chef de bureau & la
Direction g~n~rale des Postes et T6lgraphes,
appos~e sur le present acte.

Copenhague, le 7 mars 1938.
Pour le Ministre des Affaires Jtrangdres,

P. a.
F. H6egh-Guldberg.

No 113/38.

8 No. 4305

liingd till 12 minuter, dA andra samtalsbe-
sta ilningar fdreligga.

Artikel 3.
Andring i denna 6verenskommelse kan ske,

narhelst de tre f6rvaltningarna ddirom dro ense.

Denna 6verenskommelse, vilken upprdittats
i tre exemplar, darav ett pA danskt, ett pA
norskt och ett pA svenskt sprAk, trader i kraft
den I januari 1937, frAn vilken dag den i
K6penhamn den 22 december 1928, i Oslo
den 13 december 1928 och i Stockholm den
8 december 1928 undertecknade 6verenskom-
melsen angAende telefontrafiken mellan Dan-
mark och Norge upph6r att galla.

Uppsdges 6verenskommelsen av nAgon av
parterna, upph6r densamma att gdlla tre
mAnader efter den dag, dA uppsdgningen skett.

STOCKHOLM, den 6 mars 1937.
Kungl. Svenska Telegralstyrelsen:

A. HAMILTON.
Patrick HAMILTON.

KPENHAMN, den 19 december 1936.
Generaldirektoratet

lor Post- og Tdegralvevsenet
C. MONDRUP.

Arne KROG.

OSLO, den 9 januari 1937.
Kungl.

Norska Telegralstyret
Hermod PETERSEN.

HAARBERG.

p. v. C.
J. Moller.

Vu pour l~galisation de la signature de M. J.
Moller, sous-chef de bureau h la Direction g~n6-
rale des Postes et des T6lgraphes, appos~e sur
le pr6sent acte.

Copenhague, le 21 avril 1938.
Pour le Ministre des Aflaires dtrangires,

p. a.
Ivan Moltke.
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1 TRADUCTION.

No 4305. - ACCORD ENTRE LES
ADMINISTRATIONS DES TIPLt-
GRAPHES DU DANEMARK, DE
LA NORVEGE ET DE LA SUEDE
RELATIF A LA CORRESPON-
DANCE TIth]PHONIQUE EN-
TRE LE DANEMARK ET LA
NORVEGE (ANNEXE 2 A L'AC-
CORD COLLECTIF DE DE-
CEMBRE 1936, JANVIER ET
FEVRIER 1937, CONCERNANT
LES TELE-COMMUNICATIONS).
SIGNE A COPENHAGUE, LE
i DIRCEMBRE 1936, A OSLO,
LE 9 JANVIER 1937, ET A
STOCKHOLM, LE 6 MARS 1937.

La Direction g~n~rale royale des Postes et
T6l6graphes du Danemark, l'Administration
royale des T6l6graphes de la Norv~ge et l'Admi-
nistration royale des T16graphes de la Suede
sont convenues de l'accord sp6cial suivant
relatif aux communications t~lphoniques entre
le Danemark et la Norv~ge.

Article premier.

Pour des conversations 6chang~es aux bureaux
totes de ligne entre le Danemark et la Norv~ge,
il sera pay6 par unit6 de taxe les quotes-parts
suivantes :

Quote-part du Danemark :
Zone A . . . . . . . .. . . .
Zone B .................

Quote-part de la Norv~ge :
Zone A . . . . . . . . . . . .
Zone B .................
Zone C I ................
Zone C 2 .... .............
Zone D I . . ... . . . . . ..
Zone D 2 . .. . . . .. . . .

Francs-or

0,75
1,75

0,75
1,75
1,75
1,75
1,75
2,75

1 TRANSLATION.

No. 4305. - AGREEMENT BET-
WEEN THE TELEGRAPH ADMI-
NISTRATIONS OF DENMARK,
NORWAY AND SWEDEN RE-
GARDING TELEPHONIC COR-
RESPONDENCE BETWEEN
DENMARK AND NORWAY (AN-
NEX 2 TO THE COLLECTIVE
AGREEMENT OF DECEMBER
1936, JANUARY AND FEBRU-
ARY 1937 REGARDING TELE-
COMMUNICATIONS). SIGNED AT
COPENHAGEN, DECEMBER
19TH, 1936, AT OSLO, JANUARY
9TH, 1937, AND AT STOCKHOLM,
MARCH 6TH, 1937.

The Royal Danish Directorate General of
Posts and Telegraphs, the Royal Norwegian
Telegraph Administration and the Royal Swe-
dish Telegraph Administration have concluded
the following special Agreement regarding tele-
phone communications between Denmark and
Norway.

Article I.

For terminal calls between Denmark and
Norway the following quotas shall be paid per
unit charge :

Danish quota :
Zone A . . .
Zone B . ..

Norw-g'an quota
Zone A.
Zone B.
Zone C I
Zone C 2
Zone D i
Zone D 2

Gold francs

. . . . . . 0-75
. . . . .. 1.75

0.75
1.75
1.75
1.75
'.75
2.75

1 Traduit par le Secretariat de la Soci6t6 des
Nations, t titre d'information.

1 Translated by the Secretariat of the League
of Nations, for information.

• ° ,

I t •
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Quote-part de la Suede : Francs-or

Ind.pendamment de la station d'o-
rigine ou de destination . . . . 1,50

Article 2.

A l'exception des communications gouverne-
mentales et des communications par abonne-
ment qui ont W demand6es pour une dur6e de
plus de douze minutes, la dur~e des communica-
tions sera de douze minutes, si d'autres appels
sont inscrits.

Article 3.

Des amendements pourront 6tre apport~s au
present accord toutes les fois que les trois admi-
nistrations en conviendront.

Le present accord, 6tabli en triple exp6dition
- une en langue danoise, une en langue nor-
v~gienne et une en langue su~doise - entrera
en vigueur le Ier janvier 1937, date . partir
de laquelle 1'arrangement relatif aux communi-
cations t lMphoniques entre la Norv~ge et le
Danemark, sign6 A Copenhague, le 22 d~cembre
1928, Oslo, le I3 d~cembre 1928, et A
Stockholm, le 8 d~cembre 1928, cessera d'avoir
effet.

Si 1'accord est d~nonc6 par lune des adminis-
trations, il cessera d'avoir effet trois mois aprOs
la date de ladite d~nonciation.

COPENHAGUE, le 19 ddcembre 1936.
(Signi) C. MONDRUP.

(Signd) Arne KROG.

Direction gdndrale
des Postes et Tiligraphes.

OSLO, le 9 janvier 1937.

(Signd) Hermod PETERSEN

(Signd) HAARBERG.

Administration royale
des TdlIdgraphes de la Norvdge.

STOCKHOLM, le 6 mars 1937.

(Signd) A. HAMILTON.

(Signd) Patrick HAMILTON.
Administration royale

des Tdljgraphes de la Suede.

Swedish quota : Gold francs

Irrespective of the station of origin
or destination .... ......... 1.50

Article 2.

With the exception of Government calls and
of subscription calls booked for a longer period
than twelve minutes, the duration of the calls
shall be limited to twelve minutes if other calls
are waiting.

Article 3.

Changes may be made in the present Agree-
ment whenever all three Administrations agree
thereupon.

The present Agreement, which is drawn up in
three copies, one in the Danish, one in the
Norwegian and one in the Swedish language,
shall come into force on January Ist, 1937, on
which date the Agreement regarding telephone
communications between Norway and Denmark,
signed at Copenhagen on December 22nd, 1928,
at Oslo on December 13th, 1928, and at
Stockholm on December 8th, x928, shall cease
to be valid.

If the Agreement is denounced by one of the
Administrations, it shall cease to be valid three
months after the date of such denunciation.

COPENHAGEN, December i 9th, 1936.

(Signed) C. MONDRUP.
(Signed) Arne KROG.

Directorate General
of Posts and Telegraphs.

OsLo, January 9 th, 1937.

(Signed) Hermod PETERSEN.
(Signed) HAARBERG.

Royal Norwegian
Telegraph Administration.

STOCKHOLM, March 6th, 1937.

(Signed) A. HAMILTON.

(Signed) Patrick HAMILTON.
Royal Swedish

Telegraph Administration.

No. 4305





N° 4306.

DANEMARK ET SUEDE

Accord entre les Administrations des
teligraphes du Danemark et de ]a
Suede relatif aux t'licommunica-
tions entre les deux pays (annexe 3
a I'Accord collectif de dicembre
1936, janvier et fivrier 1937, con-
cernant les tilicommunications).
Signe 'a Stockholm, le 3o mars
1 937, et i Copenhague, les 27 avril
et 23 juin 1937.

DENMARK AND SWEDEN

Agreement between the Telegraph
Administrations of Denmark and
Sweden regarding Telecommuni-
cations between the Two Coun-
tries (Annex 3 to the Collective
Agreement of December j936, Ja-
nuary and February j937, regard-
ing Telecommunications). Signed
at Stockholm, March 3oth, j937,
and at Copenhagen, April 27 th
and June 23rd, 1937.
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TEXTE DANOIS. - DANISH TEXT.

No 4306. - OVERENSKOMST1 ANGAAENDE TELEKOMMUNIKATIONS-
KORRESPONDANCEN MELLEM DANMARK OG SVERIGE. (TILLZEG
Nr. 3 TIL OVERENSKOMST 2 AF DECEMBER 1936 ANGAAENDE
TELEKOMMUNIKATIONSKORRESPONDANCEN MELLEM DAN-
MARK, FINLAND, ISLAND, NORGE OG SVERIGE.) UNDERTEGNET
I STOCKHOLM, DEN 30. MARTS 1937 OG I KOBENHAVN, DEN
27. APRIL 1937.

Textes officiels danois et suddois communiquis par le dJldgud permanent du Danemark prds la Socidtd
des Nations. L'enregistrement de cet accord a eu lieu le 21 mars 1938.

Det kgl. danske Generaldirektorat for Post- og Telegrafvesenet og den kgl. svenske Telegraf-
styrelse har afsluttet folgende, sarlige Overenskomst angaaende Telekommunikationskorrespon-
dancen mellem Danmark og Sverige.

LEDNINGER.

Artikel i.

i. Korrespondancen udf0res gennem de i Oresund udlagte Kabler, af hvilke hvert Land ejer
Halvdelen, saxnt gennem et Kabel mellem Bornholm og Sverige, af hvilket 9/IO ejes af Danmark
og i/1O (svarende omtrent til den indenfor svensk S0territorium liggende Del) ejes af Sverige.

2. Vedligeholdelsen af Kablerne bes0rges af det danske Post- og Telegrafvxsen, men Omkost-
ningerne herved fordeles mellem begge Landene i det Forhold, de respektive Kabler ejes af Landene.
Udf0relsen af st0rre Arbejder maa dog ikke foretages, for begge Landes Telegrafstyrelser er blevet
enige derom. De til Kablerne henh0rende S0maerker og Kabelhuse anskaffes og vedligeholdes af
hvert Lands Telegrafstyrelse for egen Regning.

Naar Arbejder vedr0rende Kablernes Vedligeholdelse n0dvendigg0r Arbejdsstyrkens Betrx-
delse af svensk Territorium, bor saadant ikke ske uden forudgaaende Anmeldelse til vedkommende
svenske Lokalmyndighed, hvem det paahviler at yde den til Arbejdets Udf0relse forn0dne Hjmlp.

Den svenske Telegrafstyrelse er berettiget til at have en Reprxsentant til Stede under forefaldne
Reparationsarbej der.

3. Efter hvert Kvartal skal hvert Lands Telegrafstyrelse tilstille det andet Lands Telegraf-
styrelse en specificeret Opg0relse over de i det forlobne Kvartal for falles Regning afholdte Udgifter,

hvorefter Afregning og Likvidering sker sammen med den narmest folgende Kvartalsafregning
vedrorende Telefon-og Telegrafkorrespondancen.

I Entr6 en vigueur le Ier avril 1937.

2 Voir page 55 de ce volume.
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TEXTE SUItDOIS. - SWEDISH TEXT.

No 4306. - OVERENSKOMMELSE 1 ANGkENDE FJARRMEDDELANDE-
TRAFIKEN MELLAN SVERIGE OCH DANMARK (BILAGA N r 3
TILL AVTALET 2 AV DECEMBER 19 36-JANUARI 1937 ANGAENDE
FJARRMEDDELANDETRAFIKEN MELLAN DANMARK, FINLAND,
ISLAND, NORGE OCH SVERIGE). UNDERTECKNAD I STOCKHOLM,
DEN 30 MARS 1937 OCH I KOPENHAMN DEN 23 JUNI 1937.

Danish and Swedish official texts communicated by the Permanent Delegate of Denmark to the League
of Nations. The registration of this Agreement took place March 2Ist, 1938.

Kungl. svenska telegrafstyrelsen och kungl. danska Generaldirektoratet for Post- og Telegraf-
vxsenet hava traffat f~ljande sarskilda 6verenskommelse angAende fjfarrmeddelandetrafiken mellan
Sverige och Danmark.

LEDNINGAR.

Artikel I.

i. Trafiken firmedlas genom i Oresund nedlagda kablar, av vilka vartdera landet ager
h~ifften, samt genom en kabel mellan Sverige och Bornholm, av vilken en tiondedel (ungefdr mots-
varande den room svenskt sj6territorium liggande delen) dges av Sverige och nio tiondedelar av
Danmark.

2. Kablarnas underh~ll ombes6rjes av det danska post- och telegrafverket, men kostnaderna
uppdelas pA bAda liaderna i f6rhAllande till de av dem agda delarna av respektive kablar. St6rre
arbeten mA dock icke f6retagas, f6rran de bAda la-ndernas telegrafstyrelser dirom 6verenskommit.
Till kablarna h6rande sj6mirken och kabelhus anskaffas och underhAlas av vartdera landets
telegrafstyrelse f6r egen rdkning.

Ndr arbeten r6rande kablarnas underhAll n6dviindigg6ra arbetsstyrkans betradande av svenskt
omrAde, b6r sAdant icke ske utan f6regdende anmdlan till vederbirande svenska lokalmyndighet,
vilken det Aligger att tillhandahAlla f6r arbetets utf6rande erforderligt arbetsbitr.de.

Svenska telegrafstyrelsen fir berdttigad att vid reparationsarbeten hava representant niirva-
rande.

3. Efter varje kvartal skall vartdera landets telegrafstyrelse tillst~i~la det andra landets
telegrafstyrelse specificerad uppgift A de under sistf6rflutna kvartal f6r gemensam rd.kning bestridda
kostnaderna, varefter avrdkning och likvid ske i samband med hdst pdf6ljande kvartalsavriikning
rorande telefon- och telegraftrafiken.

I Came into force April ist, 1937.
2 See page 55 of this Volume.
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TELEGRAFKORRESPONDANCEN.

Artikel 2.

For almindelige Telegrammer til fuld Takst, som udveksles terminalt mellem de to Lande,
udgor Taksten 14 Guldcentimer for hvert Ord.

Artikel 3.

Vedr0rende den terminale Telegrafkorrespondance sker Afregning mellem den danske og den
svenske Telegrafstyrelse efter f0lgende Regler :

a) I September og Marts hvert Aar opstiller de to Telegrafstyrelser Beregninger
over Antallet af de i de paageldende Maaneder i begge Retninger udvekslede Terminal-
telegrammer af hver Slags og over deres Ordantal, hvorved hvert Ord i CDE-Telegrammer,
Iltelegrammer, Pressetelegrammer, Brevtelegrammer og meteorologiske Telegrammer
regnes for ligesaa mange Ord henholdsvis Dele af Ord, hvormed Ordtaksten for omhand-
lede Telegramart overstiger henholdsvis udg0r Dele af Ordtaksten for et almindeligt
Telegram til fuld Takst.

Disse Beregninger skal vare afsluttede i November henholdsvis Maj og udveksles
mellem de to Telegrafstyrelser.

Hvis der i Beregningerne skulde vise sig Uoverensstemmelser, der overstiger 1%
af hele Antallet, skal Telegrafstyrelserne til gensidig Sammenligning oversende de af
hver udarbejdede statistiske Fortegnelser over Korrespondancen. Er Uoverensstemmel-
serne mindre end i %, skal Middeltallet mellem de af de to Telegrafstyrelser beregnede
Tal galde som det rigtige.

b) Summen af de if0lge a) for September og Marts i begge Retninger beregnede
Ordantal multipliceres med 14 Guldcentimer, og det saaledes udkomne Belob divideres
med Summen af de if0lge a) beregnede Antal af de i de nmevnte Maaneder udvekslede
Telegrammer. Det saaledes udkomne Bel0b udg0r den for det l0bende danske Finansaar
gaeldende Middelvardi pr. Telegram i begge Retninger.

c) Ved Multiplicering af den ifolge b) beregnede Middelvardi pr. Telegram for det
forudgaaende danske Finansaar med Antallet af de i hver Maaned og i hver Retning
afsendte Telegrammer, faas Gebyrsummen for samtlige fra Danmark henholdsvis Sverige
i paagaeldende Maaned afsendte Telegrammer.

d) For hver Maaned skal
Danmark kreditere Sverige IO/I9 af den ifolge c) beregnede Gebyrsum for de fra

Danmark afsendte Telegrammer og
Sverige kreditere Danmark 9/19 af den if0lge c) beregnede Gebyrsum for de fra

Sverige afsendte Telegrammer.
Den herved opstaaede Saldo likvideres kvartalsvis, sammen med Likvideringen af

Afregningen vedr0rende Transitkorrespondancen.
I Forbindelse med Likvideringen af Kvartalsafregningen for det danske Finansaars

sidste Kvartal, skal Slutregulering for Finansaarets samtlige Kvartaler finde Sted med
Iagttagelse af den Middelverdi pr. Telegram, som er fremgaaet af de for September og
Marts i det samme Finansaar opstillede Beregninger.

Artikel 4.

Udvekslingen af Maanedsopg0relser b0r ske senest midt i den anden Maaned efter den, i hvilken
Telegrammerne er blevet befordret. Kvartalsafregningen opstilles af det danske Generaldirektorat,
umiddelbart efter at samtlige Maanedsopg0relser for Kvartalet er blevet godkendt.

No 4306
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TELEGRAFTRAFIK.

Artikel 2.

F6r vanliga telegram mot full taxa, som utvaxlas terminalt mellan de bAda linderna, utg6r
avgiften 14 centimes guld f6r varje ord.

Artikel 3.

R6rande den terminala telegraftrafiken sker avrakning mellan svenska och danska telegraf-
styrelserna enligt fOljande bestfammelser :

a) I september och mars varje Ar uppg6ra de bAda telegrafstyrelserna ber5ikningar
6ver antalet under ndmnda mAnader i bagge riktningama utvaxdade terminaltelegram
av varje slag och 6ver dessas ordantal, varvid varje ord i CDE-telegram, iltelegram,
presstelegram, brevtelegram och meteorologiskt telegram riiknas sAsom samma mAngfald
respektive del av ord, som ordavgiften f6r ifrAgavarande telegramslag utg6r mAngfald
respektive del av ordavgiften f6r vanligt telegram mot full taxa.

Dessa beraikningar skola vara avslutade i november respektive maj och utvdxlas
mellan de bAda styrelserna.

DArest i berikningama skulle yppa sig skiljaktigheter 6verstigande en procent av
hela antalet, skola styrelserna f6r sammanjdmkning 6msesidigt 6versanda varandra
statistiska f6rteckningar 6ver trafiken. Ar skiljaktigheten mindre fin en procent, skall
medeltalet mellan de av bAda styrelserna beraknade talen gdila sAsom det riktiga.

b) Summan av de enligt a) fOr september och mars i bdgge riktningarna beraknade
ordantalen multipliceras med 14 centimes guld och det sAlunda erhAlIna beloppet divideras
med summan av de enligt a) beraknade antalen under samma mAnader utvdxlade tele-
gram. Det hdrigenom erhAlIna beloppet utg6r det f6r det l6pande danska finansAret
gdllande medelvairdet per telegram i bdgge riktningarna.

c) Genom multiplicering av det enligt b) berd.knade medelviirdet per telegram f6r
f6regAende danska finansAr med antalet av de varje mAnad i vardera riktningen avsAnda
telegrammen erhAlles avgiftssumman fbr samtliga frAn Sverige respektive frAn Danmark
under mAnaden avsdnda telegram.

d) F6r varje mAnad skall
Sverige kreditera Danmark 9/19 av den enligt c) berdknade avgiftssumman f6r de

frAn Sverige avsdnda telegrammen och
Danmark kreditera Sverige lO/19 av den enligt c) beraknade avgiftssumman f6r de

frAn Danmark avsanda telegrammen.
Hdrigenom uppkommande saldo likvideras kvartalsvis i sammanhang med likvi-

derande av avrakningen r6rande transittrafiken.
I samband med likviderandet. av kvartalsavrakningen f6r det danska finansArets

sista kvartal skall slutreglering f6r finansArets samtliga kvartal aga rum med iakttagande
av det medelvarde per telegram, som framgAtt ur de f6r september och mars under samma
finansAr verkstallda berdkningarna.

Artikel 4.

Utvdxling av mAnadsuppgifter b~r ske senast i mitten av andra mAnaden nast efter den,
under vilken telegrammen befordrats Kvartalsavrdkning upprattas av danska generaldirekto-
ratet omedelbart efter det samtliga mAnadsuppgifter f6r kvartalet godkants.
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BILLEDTELEGRAFKORRESPONDANCEN.

Artikel 5.

For Billedtelegrammer, som udveksles terminalt mellem de to Lande gennem Billedtelegraf-
stationeme i Stockholm og Kobenhavn med Anvendelsen af en Billedtromle med 66 mm Diameter,
kommer f0lgende Takster til Anvendelse :

TELEFONKORRESPONDANCEN.

Artikel 6.

i. Den hvert Land tilkommende Andel pr. Takstenhed for Samtaler, som udveksles terminalt
mellem begge Lande, er fastsat saaledes

Danmark :
Zone A ..... ....................
)) B ........... . .. .... .....

Sverige :
Zone A ..... ....................

B) B i ogB 2 ..............
C ogD ...... .................

2. Som Undtagelse herfra gaelder,

a) at for Samtaler, som udveksles mellem,

paa dansk Side:
Stationerne : Helsingor, Hillerod (herunder

kilde, med underliggende Net, samt

Guldfrancs i,oo
"1 2,00

Guldfrancs i,OO
)) 2,00
ii 3,50

Fredensborg), K0benhavn og Ros-

paa svensk Side :
Stationerne tilh0rende Esl6vs, Hd1singborgs, Hbgan5ts, Klippans, Landskrona,

Lunds, Malm0, Tralleborgs og Angelholms Regnskabsomraade,
udgor hvert Lands Andel pr. Takstenhed o,6o Guldfranc,

b) at for Samtaler, som udveksles mellem,

paa dansk Side:
Stationerne paa Bornholm samt,

paa svensk Side :
Stationerne tilh0rende Esl6vs, Halsingborgs, Hdssleholms, H6gands, H6rby,

Karlshamns, Karlskrona, Klippans, Kristianstads, Landskrona, Lunds, Malm0,
Ronneby, Simrishamns, Sblvesborgs, Tralleborgs, Ystads og Angelholms Regnskab-
somraace,

udgor hvert Lands Andel pr. Takstenhed 0,75 Guldfranc, samt
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BILDTELEGRAFTRAFIK.

Artikel 5.

F6r bildtelegram, som utvdixlas terminalt mellan de bAda lindema genom frmedling av
bildtelegrafstationerna i Stockholm och K6penhamn med anvdndande av bildtrumma med 66
millimeters diameter, galla nedanst~ende taxor :

TELEFONTRAFIK.

Arlikel 6.

I. Vartdera landets andel per taxeenhet f6r samtal,
Inderna, ar bestamd till f6ljande belopp:

Sverige :
zon A ....................

B I och zonB 2 ...........
C och zon D ..............

Danmark :
zon A ..........................
,, B ... .... . . . . . . . . . . . . . . .

som utvdxlas terminalt mellan de bAda

. . . guldfrancs I.OO
* . . 2.00
* • • ), 3.50

)) 1.00
)) 2.00

2. SAsom undantag hdrifrAn galler,
a) att f6r samtal, som utv.xlas mellan,

d svensk sida :
stationer tillhbrande Eslvs, Halsingborgs, H6gands, Klippans, Landskrona,

Lunds, Malm6, Tralleborgs och Angelholms redovisningsomrAden samt
d dansk sida :

stationerna Helsingor, Hillerod (med Fredensborg), Kobenhavn och Roskilde
jamte underlydande nat,

vartdera landets andel per taxeenhet utgdr o.6o guldfranc;
b) att f6r samtal, som utv.xlas mellan

d svensk sida :
stationer tillh6rande Eslvs, Halsingborgs, Hassleholms, H6gands, H6rby,

Karlshamns, Karlskrona, Klippans, Kristianstads, Landskrona, Lunds, Maim6,
Ronneby, Simrishamns, S6lvesborgs, Tralleborgs, Ystads och Angelholms redovis-
ningsomrAden samt

d dansk sida :
stationema pA Bornholm,

vartdera landets andel per taxeenhet utg5r 0.75 guldfranc, samt
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c) at for Samtaler som udveksles mellem,

paa dansk Side :
Stationerne Aalborg (herunder Bronderslev), Frederikshavn (herunder Seby),

Hjrring, Hobro og Skagen, med underliggende Net, samt

paa svensk Side :
Stationerne tilhorende Falkenbergs, Grebbestads, G6teborgs, Halmstads, Lyse-

kils, Str6mstads, Uddevalla, Varbergs og Varekils Regnskabsomraade,
udgor hvert Lands Andel pr. Takstenhed i Guldfranc.

Artikel 7.

Med Undtagelse af Statssamtaler og Abonnementssamtaler, som tcgnes for en lhngere Varighed
end 12 Minutter, begraenses Samtalernes Varighed til 12 Minutter, forsaavidt der foreligger andre
Samtalebestillinger.

Narvaerende Overenskomst, der udfaerdiges i to Eksemplarer og paa hvert Lands Sprog,
trmeder i Kraft den i. April 1937.

Overenskomsten gxlder indtil videre og skal kunne inderkastes Revision, saa ofte en af de
kontraherende Parter fremsotter Begaering herom hos den anden. Den vedbliver at gxlde i et Aar
fra den Dag, da den opsiges af en af Parterne.

Ved denne Overenskomst ophoeves Overenskomsten' af 12. og 28. Februar 1929 angaaende
Telegramkorrespondancen mellem Danmark og Sverige saint Overenskomsten 2 af 13. og 8. December
1928 angaaende Telefonkorrespondancen mellem Danmark og Sverige.

KOBENHAVN, den 27. April 1937. STOCKHOLM, den 30. mars 1937.

Generaldirektoratet for Post- og
Telegraivwsenet : Kongelige svenske Telegra/styrelse:

(sign.) C. MONDRUP. (sign.) A. HAMILTON.

(sign.) GREDSTED. (sign.) Artur KARLSSON.

In fidem:
C. Mondrup.

Vu pour lgalisation de la signature de M.
C. J. Mondrup, directeur g6nral des postes et
t6l~graphes danois, appos~e sur le present acte.

Copenhague, le 20 octobre 1937.

Pour le Ministre des Ajaires dtrang~res,
p. a.

Bolt-J6rgensen.
No 512/37.

'Vol. CIV, page 69, de ce recueil.

2 Vol. CIV, page 55, de ce recueil.
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c) att f6r samtal, som utvdxlas mellan

d svensk sida :
stationer tillh6rande Falkenbergs, Grebbestads, G6teborgs, Halmstads, Lysekils,

Str6mstads, Uddevalla, Varbergs och Varekils redovisningsomrAden samt

d dansk sida :
stationerna Aalborg (med Bronderslev), Frederikshavn (med Sxby), Hjorring,

Hobro och Skagen jainte underlydande nat,
vartdera landets andel per taxeenhet utg6r I.OO guldfranc.

Artikel 7.

Samtal fAr, om annat samtal vantar, pAgA h6gst 12 minuter med undantag f/r statssamtal,
vars laIongd x obegr5ansad, och sAdant abonnemangssamtal, sor tecknats f6r ldngre varaktighet an
12 minuter.

Denna 6verenskommelse, vilken utfrdas i tvA exemplar och pA vartdera landets sprAk, trader
i kraft den i april 1937.

Overenskommelsen galler tills vidare och skall kunna underkastas revision, sA ofta endera
av de kontraherande parterna g6r framstallning daxom hos den andra. Den f6rblir gallande intill
ett Ar frAn den dag, dA densamma uppsages av nAgondera av parterna.

Genom denna 6verenskommelse upphaves 6verenskommelsen ' den 12/28 februari 1929 angAende
telegraftrafiken mellan Sverige och Danmark samt 6verenskommelsen2 den 8/13 december 1928
angOtende telefontrafiken mellan Sverige och Danmark.

STOCKHOLM, den 30 mars 1937. K6PENHAMN, den 23 iuni 1937.

Kungl. svenska telegrafstyrelsen: Del kgl. danske Generaldirektorat lor Post-

A. HAMILTON. og Telegralvasenet:

Artur KARLSSON. C. MONDRUP.

GREDSTED.
La conformit6 A l'original est certifi6e.

Direction g6n~rale des Postes et des
T616graphes,

Copenhague, le 23 f6vrier 1938.
P. a.

Axel Kromann,
Fuldmxgtig.

Vu pour l6galisation de la signature de M.
Axel Kromann, sous-chef de bureau A la Direc-
tion gn6rale des Postes et des T6l6graphes,
appos~e sur le present acte.

Copenhague, le 7 mars 1938.

Pour le Ministre des Afaires d1rangdres,
P. a.

F. H6egh-Guldberg.

No 114/38.

I Vol. CIV, page 69, of this Series.
2 Vol. CIV, page 55, of this Series.
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' TRADUCTION.

No 4306. - ACCORD ENTRE LES ADMINISTRATIONS DES TELt-
GRAPHES DU DANEMARK ET DE LA SUEDE RELATIF AUX
TELECOMMUNICATIONS ENTRE LES DEUX PAYS (ANNEXE 3
A L'ACCORD COLLECTIF DE DI3CEMBRE 1936, JANVIER ET
FtVRIER 1937, CONCERNANT LES TELECOMMUNICATIONS).
SIGNE A STOCKHOLM, LE 30 MARS 1937 , ET A COPENHAGUE,
LES 27 AVRIL ET 23 JUIN 1937.

La Direction royale des T61graphes de Suede et la Direction g~n6rale royale des Postes et
T6lgraphes du Danemark ont conclu l'accord particulier suivant relatif aux t6l~communications
entre la Suede et le Danemark.

CABLES.

Article premier.

i. Les communications seront assur6es au moyen de cables places dans le Sund et dont les
deux pays sont propri~taires par moiti6, ainsi qu'au moyen d'un cable entre la Suede et le de
Bornholm dont un dixi~me (ce qui correspond A peu pros A la partie du cable situ6e dans les eaux
territoriales su6doises) appartient A la Suede et dont les neuf dixi~mes appartiennent au Danemark.

2. L'entretien des cables sera confi6 A l'Administration des postes et t~l~graphes du Danemark,
mais les d~penses seront support6es par les deux pays, proportionnellement aux portions de cables
leur appartenant respectivement. Aucun travail important ne sera toutefois entrepris avant que
les Administrations des t~l6graphes des deux pays se soient mises d'accord A ce sujet. Les amers
et hangars A cables appartenant A ces cables seront 6tablis et entretenus par les Administrations
t6l6graphiques de chacun des deux pays A leurs propres frais.

Si des ouvriers ont A p~n6trer en territoire su6dois, pour les travaux 6 faire en vue de l'entretien
des cables, il conviendra d'en aviser au pr6alable les autorit6s locales comp6tentes de la Suede,
auxquelles il incombera de fournir l'aide n6cessaire A l'ex6cution des travaux.

L'Administration des t~l6graphes de la Suede aura le droit, toutes les fois qu'on proc6dera .
des r6parations, de d6signer un repr6sentant qui sera present pendant la dur6e des travaux.

3. Chacune des deux Administrations t~l~graphiques fournira A 'autre, A la fin de chaque
trimestre, un relev6 d6taill6 des d~penses faites h frais communs pendant le trimestre 6coul6 ; apr~s
quoi, on proc~dera au r~glement et A la liquidation de ces comptes en m~me temps qu'au r~glement
des comptes du trimestre suivant relatifs aux communications t6l6phoniques et t6l6graphiques.

COMMUNICATIONS TALtGRAPHIQUES.

Article 2.

Pour les t~l6grammes ordinaires A tarif plein 6chang6s exclusivement entre les deux pays
(t~l6grammes entre bureaux tate de ligne), il sera perqu une taxe de 14 centimes-or par mot.

1 Traduit par le Secretariat de la Socit6 des Nations, h titre d'information.
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1 TRANSLATION.

No. 43o6. - AGREEMENT BETWEEN THE TELEGRAPH ADMINIS-
TRATIONS OF DENMARK AND SWEDEN REGARDING TELECOM-
MUNICATIONS BETWEEN THE TWO COUNTRIES (ANNEX 3 TO
THE COLLECTIVE AGREEMENT OF DECEMBER 1936, JANUARY
AND FEBRUARY 1937 REGARDING TELECOMMUNICATIONS.
SIGNED AT STOCKHOLM, MARCH 30TH, 1937, AND AT COPEN-
HAGEN, APRIL 27TH AND JUNE 23RD, 1937.

The Royal Swedish Telegraph Administration and the Royal Danish General Directorate
of Posts and Telegraphs have concluded the following special Agreement regarding telecommuni-
cations between Sweden and Denmark.

CABLES.

Article I.

i. Communications shall be carried on by means of cables laid in the Sound, which are owned
by the two countries in equal proportions, and by a cable between Sweden and Bornholm of which
one-tenth (approximately corresponding to the part lying in Swedish territorial waters) is owned
by Sweden and nine-tenths by Denmark.

2. The upkeep of the cables shall be entrusted to the Danish Post and Telegraph Administra-
tion, but the costs shall be borne by the two countries in proportion to the parts of the respective
cables which they own. No work on a large scale shall, however, be undertaken until the Telegraph
Administrations of both countries have agreed thereon. The sea marks and cable sheds belonging
to the cables shall be erected and maintained by the Telegraph Administrations of the two
countries at their own expense.

When it is necessary, in connection with work for the maintenance of the cables, for workmen
to enter Swedish territory, previous notification shall be made to the competent Swedish local
authorities, who shall be responsible for affording any necessary help in carrying out the work.

The Swedish Telegraph Administration shall be entitled, whenever any repairs are undertaken,
to appoint a representative to be present during the operations.

3. At the end of each quarter, each of the two Telegraph Administrations shall furnish the
other with a detailed statement of the expenses incurred on joint account during the past quarter,
after which the balancing and settlement of these charges shall be effected in conjunction with the
next quarterly settlement of the accounts for telephone and telegraph traffic.

TELEGRAPH COMMUNICATIONS.

Article 2.

The charge for ordinary full-rate terminal telegrams between the two countries shall be
14 gold centimes per word.

1 Translated by the Secretariat of the League of Nations, for information.
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Article 3.

En ce qui concerne le trafic t6l6graphique entre bureaux t8tes de ligne, les Administrations
des t6l6graphes de la Suede et du Danemark proc~deront au r~glement de leurs comptes conform6-
ment aux dispositions suivantes :

a) En septembre et en mars de chaque ann6e, chacune des Administrations t6l~gra-
phiques dressera un 6tat indiquant le nombre des t6l~grammes de toute nature qui auront
t 6chang6s entre bureaux totes de ligne, dans les deux directions, pendant ces mois,

ainsi que le nombre des mots que renfermaient ces t6l~grammes. Dans les t~l~grammes
C D E, les t6l6grammes urgents, les t~l~grammes de presse, les lettres-t6l6grammes et les
t~l6grammes m~t~orologiques, chaque mot sera compt6 comme 6gal h un multiple ou 5
une fraction de mot suivant le rapport existant entre la taxe par mot applicable h la
categorie de t6l6grammes en question, et la taxe par mot applicable aux t6l6grammes
ordinaires & tarif plein.

Ces 6tats devront 8tre respectivement terminus en novembre et en mai, puis 6chang6s
entre les deux Administrations.

Si ces 6tats accusent des differences sup~rieures & 1 % du nombre total, les Adminis-
trations se transmettront l'une l'autre, aux fins d'arrangement, des relev6s statistiques
du trafic. Si la difference est inf~rieure A i %, la moyenne des chiffres calcul6s par les deux
Administrations sera consid6r6e comme le chiffre correct.

b) Le nombre total des mots 6chang6s dans les deux directions au cours des mois
de septembre et de mars et calcul6s conformment au paragraphe a) sera multipli6 par
14 centimes-or, et la somme ainsi obtenue sera divis~e par le nombre de t~l~grammes
6chang~s durant les m~mes mois et calcul6 conform6ment au paragraphe a). Le montant
ainsi obtenu sera consid~r6 comme repr6sentant la valeur moyenne d'un t6l6gramme,
dans les deux directions, pour l'ann6e financi&re danoise en cours.

c) On obtiendra le montant des taxes aff6rentes sur tous les t6l~grammes respec-
tivement envoy~s de la Suede et du Danemark pendant un mois, en multipliant la valeur
moyenne d'un t6l~gramme pour l'ann6e financi~re danoise pr6c6dente, telle qu elle aura

t6 calcul~e conform6ment au paragraphe b), par le nombre de t6l6grammes 6chang6s
chaque mois dans les deux directions.

d) Chaque mois,
La Suede cr6ditera le Danemark des 9 /1 9 es du montant des taxes calcul6 con-

form6ment au paragraphe c), pour les t~l~grammes envoy6s de Suede, et
Le Danemark cr6ditera la Suede des IO/I9e du montant des taxes calcul6 con-

form~ment au paragraphe c), pour les t6l6grammes envoy6s du Danemark.
Le solde en resultant sera r~gl6 A la fin de chaque trimestre, en m~me temps que les

comptes relatifs au trafic de transit.
A l'occasion du r~glement des comptes trimestriels du dernier trimestre de l'anne

financi~re danoise, il sera proc~d6 . un r~glement final des trimestres de toute l'ann6e
financi~re sur la base de la valeur moyenne d'un t6l~gramme telle qu'elle a 6t6 calcule
pour les mois de septembre et de mars de la m~me annie financire.

Article 4.

L'6change des relev6s mensuels ne devra pas avoir lieu plus tard que le 15 du second mois qui
suivra celui au cours duquel les t~l6grammes auront W exp~di6s. Les comptes trimestriels seront
6tablis par la Direction g6n6rale danoise d6s que tous les relev6s mensuels du trimestre auront W
approuv~s.

No 4306
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Article 3.

As regards terminal telegraph traffic, the settlement between the Swedish and Danish
Telegraph Administrations shall be effected in accordance with the following regulations :

(a) In September and March of each year the two Telegraph Administrations shall
draw up abstracts showing the number of terminal telegrams of all kinds which have
passed in both directions during these months, together with the number of words ; each
word in C D E telegrams, urgent telegrams, press telegrams, letter telegrams and
meteorological telegrams shall be counted as equal to such a multiple or fraction as corres-
ponds to the multiple or fraction of the charge per word for the kinds of telegrams in
question as compared with ordinary full-rate telegrams.

These abstracts shall be closed in November and May respectively, and shall be
exchanged between the two Administrations.

Should the abstracts show a discrepancy exceeding one per cent of the total number,
the Administrations shall, with a view to harmonising the results, transmit to each other
statistical records of the traffic. Should the discrepancy be less than one per cent, the
average of the figures calculated by the two Administrations shall be considered as
correct.

(b) The total number of words calculated for September and March in both
directions in accordance with (a) shall be multiplied by 14 gold centimes and the amount
thus arrived at shall be divided by the number of telegrams exchanged during the same
months, as calculated in accordance with (a). The amount thus arrived at shall be
recognised as the average value per telegram, in both directions, for the current Danish
financial year.

(c) The total charges for all telegrams sent from Sweden or Denmark respectively
during the month shall be obtained by multiplying the average value per telegram for the
previous Danish financial year, as calculated in accordance with (b), by the number of
telegrams sent in both directions each month.

(d) Every month,
Sweden shall credit Denmark with 9/I 9 ths of the total charges, calculated in accor-

dance with (c), in respect of the telegrams sent from Sweden, and
Denmark shall credit Sweden with Io/I9ths of the total charges, calculated in accor-

dance with (c), in respect of the telegrams sent from Denmark.
The balance thus arrived at shall be settled quarterly, concurrently with the accounts

in respect of transit traffic.
On the occasion of the settlement of quarterly accounts for the last quarter of the

Danish financial year, a final settlement shall be effected for all quarters of the financial
year, having regard to the average value per telegram, as calculated for September and
March of the same financial year.

Article 4.

The exchange of monthly statements should take place not later than the middle of the second
month after that in which the telegrams are despatched. The quarterly accounts are drawn up by
the Danish General Directorate immediately after all the monthly statements for the quarter have
been approved.

9 No. 4306
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TRAFIC PHOTOTtLtGRAPHIQUE.

Article 5.

Pour les photot~l~granmes 6chang~s exclusivement entre les deux pays par l'interm~diaire
des stations photot lMgraphiques de Stockholm et de Copenhague, au moyen d'un tambour de
66 millim~tres de diam~tre, il sera per~u les taxes suivantes :

COMMUNICATIONS TPLtPHONIQUES.

Article 6.

i. La quote-part de chaque pays, par unit6 de taxe, pour les conversations 6chang~es exclu-
sivement entre les deux pays, est fix~e comme suit :

Sude :
Zone A ......... .......................

B I et ZoneB 2 . . . . . . . . . . . .. . . . .
C et Zone D ..... ....................

Danemark :
Zone A ........ .........................

D B ........ ............ . ...........

Francs-or

1,00
2,00
3,50

1,00
2,00

2. I1 est fait exception au bar~me indiqu6 ci-dessus dans les cas suivants:
a) Pour les conversations 6chang6es entre

Du c6td suldois :
Les stations relevant des services de comptabilit6 de Esl6v, Helsingborg, Hoganas,

Klippan, Landskrona, Lund, Malmb, Tralleborg, Angelholm, et

Du c6td danois :
Les stations d'Elseneur, Hillerod (y compris Fredensborg), Copenhague et

Roskilde, ainsi que leurs r~seaux,

la quote-part de chaque pays, par unit6 de taxe, sera de o,6o franc-or;
b) Pour les conversations 6chang~es entre

Du c6tJ suddois :
Les stations relevant des services de comptabilit6 de Esl6v, Helsingborg, Hassle-

holm, H6gands, Hdrby, Karlshamn, Karlskrona, Klippan, Kristianstad, Landskrona,
No 4306
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PHOTOTELEGRAPH TRAFFIC.

Article 5.

The following rates shall apply to terminal phototelegrams between the two countries sent
through the phototelegraph stations of Stockholm and Copenhagen with the use of a photo drum
of 66 rm. diameter.

Charge per Picture
Size of Picture Swedish quota Danish quota Total charge

Gold francs Gold francs Gold francs

Not more than 120 sq. cm ..... ............ 10.25 8.25 18.5o
Over 12o sq. cm . . .. ... ...... ... 12.25 9.25 21.50

TELEPHONE COMMUNICATIONS.

Article 6.

i. The quota of each country per unit charge for terminal
is fixed at the following amounts:

Sweden :
Zone A ..... ....................

B I and Zone B 2 ... ...........
C and Zone D ... ..............

Denmark :
Zone A ..... ....................

.B .............. ..........

calls between the two countries

Gold francs i.oo
2.00
3.50

I.00
2.00

2. The following are exceptions to the above rates:
(a) For calls between

On the Swedish side:
Stations belonging to the accountancy districts of Esl6v, Helsingborg, H6gands,

Klippan, Landskrona, Lund, Malm6, Trelleborg, Angelholm, and
On the Danish side :

The stations of Elsinore, Hillerod (with Fredensborg), Copenhagen and Roskilde,
together with their systems,

each country's quota per unit charge amounts to o.6o gold francs;
(b) For calls between

On the Swedish side:
Stations belonging to the accountancy districts of Esl6v, Helsingborg, Ha.ssle-

holm, H6gan5is, Hdrby, Karlshamn, Karlskrona, Klippan, Kristianstad, Landskrona,
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Lund, Malm6, Ronneby, Simrishamn, S61vesborg, Tr1leborg, Ystad, et Angelholm,
et

Du c6td danois
Les stations de l'ile de Bornholm,

la quote-part de chaque pays, par unit6 de taxe, sera de 0,75 franc-or;
c) Pour les conversations 6chang6es entre

Du c6td suddois :
Les stations relevant des services de comptabilit6 de Falkenberg, Grebbestad,

G6teborg, Halmstad, Lysekil, Str6mstad, Uddevalla, Varberg et Varekil, et

Du c6td danois :
Les stations de Aalborg (y compris Br0nderslev), Frederikshavn (y compris

Seby), Hj0rring, Hobro et Skagen, ainsi que leurs r6seaux,

la quote-part de chaque pays, par unit6 de taxe, sera de i,oo franc-or.

Article 7.

A l'exception de communications gouvernementales dont la dur6e est illimit6e, et des commu-
nications par abonnement qui ont 6t6 demand6es pour une dur6e de plus de douze minutes, les
entretiens ne devront pas d6passer douze minutes, si d'autres appels sont inscrits.

Le present accord, 6tabli en double expdition et r6dig6 dans la langue de chacun des deux
pays, entrera en vigueur le ier avril 1937.

Cet accord sera applicable jusqu'I nouvel ordre et pourra 6tre amend6 toutes les fois que l'une
des deux Parties contractantes en fera la demande l'autre. I1 restera en vigueur pendant une
p6riode d'un an apr~s la date & laquelle il aura W d~nonc6 par l'une ou l'autre des Parties.

Le pr6sent accord abroge l'Arrangement des 12 et 28 f6vrier 1929, concernant le service
t6ldgraphique entre la Suede et le Danemark, et 1'Arrangement des 8 et I3 dcembre 1928,
concernant le service t6l~phonique entre la Suede et le Danemark.

STOCKHOLM, le 30 mars 1937. COPENHAGUE, les 27 avril et 23 iuin 1937.

(Signd) A. HAMILTON. (Signd) C. MONDRUP.

(Signd) Artur KARLSSON. (Signd) GREDSTED.

Administration royale des Tdldgraphes Direction gindrale royale des Posies
de la Suide. et Tdidgraphes du Danemark.
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Lund, Malm6, Ronneby, Simrishamn, S61vesborg, Trilleborg, Ystad and Angelholm,
and

On the Danish side:
Stations on Bornholm,

each country's quota per unit charge amounts to 0.75 gold franc;
(c) For calls between

On the Swedish side:
Stations belonging to the accountancy districts of Falkenberg, Grebbestad,

G6teborg, Halmstad, Lysekil, Str6mstad, Uddevalla, Varberg and Varekil, and

On the Danish side :
The stations of Aalborg (together with Br0nderslev), Frederikshavn (with Seby),

Hj0rring, Hobro and Skagen, together with their systems,

each country's quota per unit charge amounts to I.oo gold franc.

Article 7.

If other calls are waiting, conversations may not continue for more than 12 minutes, with the
exception of Government calls, the length of which is unlimited, and subscription calls which have
been booked for a longer period than 12 minutes.

The present Agreement, which has been drawn up in duplicate and in the language of each
of the two countries, shall come into force on April Ist, 1937.

The Agreement shall remain valid until further notice and may be revised whenever one
Contracting Party makes a request to this effect to the other. It shall remain in force for one year
from the date on which it is denounced by either of the Parties.

The present Agreement cancels the Agreement of February i2th and 28th, 1929, regarding
telegraph service between Sweden and Denmark and the Agreement of December 8th and
13th, 1928, regarding telephone service between Sweden and Denmark.

STOCKHOLM, March 30th, 1937. COPENHAGEN, April 27 th and June 23rd, 1937.

(Signed) A. HAMILTON. (Signed) C. MONDRUP.

(Signed) Artur KARLSSON. (Signed) GREDSTED.
Royal Swedish Telegraph Royal Danish General Directorate

Administration. ol Posts and Telegraphs.
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DANEMARK, FINLANDE, ISLANDE,
NORVEGE ET SUEDE

Accord entre les Administrations des tilegraphes du
Danemark, de ]a Finlande, de 'lslande, de ]a Nor-
vege et de ]a Suede, relatif a ]a correspondance
telephonique entre l'islande et le Danemark, ainsi
qu'entre lIslande et ]a Finlande, ]a Norvege et ]a
Suede, par le Danemark (annexe 7 a I'Accord col-
lectif de dicembre 1936, janvier et fevrier 1937,
concernant les telecommunications). Signe i Copen-
hague, Helsinki, Stockholm, Oslo et Reykjavik, les
24 et 25 juin, i -, 5, 7, 17, 20 et 31 juillet, 2 et 6
aout, et 9 et 15 septembre 1937.

DENMARK, FINLAND, ICELAND,
NORWAY AND SWEDEN

Agreement between the Telegraph Administrations of
Denmark, Finland, Iceland, Norway and Sweden
regarding Telephonic Correspondence between
Iceland and Denmark, and between Iceland and
Finland, Norway and Sweden via Denmark (An-
nex 7 to the Collective Agreement of December
1936, January and February 1937, regarding Tele-
communications). Signed at Copenhagen, Helsinki,
Stockholm, Oslo and Reykjavik, June 24 th and 25th,
July ist, 5th, 7 th, 17 th, 2oth and 31st, August
2nd and 6th, and September 9 th and 15th, 1937.
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TEXTE DANOIS. - DANISH TEXT.

No 4307. - OVERENSKOMST I ANGAAENDE TELEFONKORRESPON-
DANCEN MELLEM ISLAND OG DANMARK OG VIA DANMARK
MED FINLAND, NORGE OG SVERIGE (TILL/EG No 7 TIL OVERENS-
KOMST AF DECEMBER-JANUAR 1936-37 ANGAAENDE TELE-
KOMMUNIKATIONSKORRESPONDANCEN MELLEM DANMARK,
FINLAND, ISLAND, NORGE OG SVERIGE). UNDERTEGNET I
KOBENHAVN, HELSINGFORS, STOCKHOLM, OSLO OG REYJAVIK,
DEN 24 OG 25 JUNI, 5, 20 OG 31. JULI 1937.

Textes officiels danois, finnois, islandais, norvdgien et suddois communiquds par le daldgud permanent
du Danemark prds la Socitd des Nations. L'enregistrement de cet accord a eu lieu le 21 mars 1938.

I Henhold til Kapitel III, Artiklerne ii og 12 i (Overenskomst 2 angaaende Telekommunikations-
korrespondancen mellem Danmark, Finland, Island, Norge og Sverige )) af 15. December 1936-
13. Januar 1937 har de paagaeldende Telegrafstyrelser afsluttet nedenfor anf0rte sarlige
Overenskomst angaaende Telefonkorrespondancen mellem de paagaldende Lande.

Artikel i.

Takstenheden er ved Befordring over Radioforbindelsen K0benhavn-Reykjavik i8,oo Guld-

francs, der fordeles paa f0lgende Maade :

I Forbindelsen Island-Danmark:
Islands Andel .............
Danmarks Andel ............

I Forbindelsen Island-Finland :
Islands Andel .............
Danmarks Andel ............
Sveriges Andel ..............
Finlands Andel ..............

I Forbindelsen Island-Norge:

Islands Andel .............
Danmarks Andel ............
Sveriges Andel ..............
Norges Andel ..............

Guldfrancs 9,00
9,00

Guldfrancs 6,616
> 6,615

2,57
2,20

Guldfrancs 7,36
7,36
x,64
1,64

1 Entr6 en vigueur le Ier juillet 1937.
* Voir page 55 de ce volume.
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TEXTE FINNOIS. - FINNISH TEXT.

No 4307. - SOPIMUS I PUHELINLIIKENTEESTA TOISAALTA ISLANNIN,
TOISAALTA TANSKAN SEKA TANSKAN KAUTTA SUOMEN,
NORJAN JA RUOTSIN VALILLA (LIITE No 7 SUOMEN, TANSKAN,
ISLANNIN, NORJAN JA RUOTSIN VALISEEN PIKATIEDOITUS-
SOPIMUKSEEN JOULUKUULTA 1936 - HELMIKUULTA 1937).
ALLEKIRJOITETTU KOOPENHAMINASSA, HELSINGISSA, TUK-
HOLMASSA, OSLOSSA, REYKJAVIKISSA, 25 PAIVINA KESA-
KUUTA, 5, 7, 20 JA 31 PAIVINA HEINAKUUTA, 1937.

Danish, Finnish, Icelandic, Norwegian and Swedish ofcial texts communicated by the Permanent
Delegate of Denmark to the League of Nations. The registration of this Agreement took place,
March 2ISt, 1938.

Joulukuun 15 paivdna 1936 - helmikuun II paivand 19372 allekirjoitetun Suomen, Tanskan
Islannin, Norjan ja Ruotsin vilisen pikatiedoitussopimuksen III luvun ii ja 12 artiklan perusteella
ovat mainittujen maiden lennatinhallinnot tehneet seuraavan erityissopimuksen kysymyksessa
olevien maiden valisestd puhelinliikenteesta.

i artikla.

Maksuyksikk6 on K66penhamninan-Reykjavikin
I8.oo kultafrangia, joka jaetaan seuraavasti :

Islannin--Tanskan vilisessd liikenteessd:
Islannin osuus .............
Tanskan osuus .............

Islannin-Suomen vilisesst liikenteessi :
Islannin osuus .............
Tanskan osuus .............
Ruotsin osuus .............
Suomen osuus .............

Islannin-Norjan viilisessi liikenteessii
Islannin osuus .............
Tanskan osuus .............
Ruotsin osuus .............
Norjan osuus ..........

viilista radioyhteyttd kdytettaessa

kultafrangia
1)

kultafrangia
1)

kultafrangia

9.00
9.00

6.61,i
6.61,,
2.57
2.20

7.36
7.36
1.64
1.64

I Came into force July ist, 1937.
2 See page 55 of this Volume.
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I Forbindelsen Island-Sverige :
Islands Andel ..............
Danmarks Andel. ............
Sveriges Andel ..............

Guldfrancs 8,io
8,io
1,80

Meldingsgebyret er ved Befordring over Radioforbindelsen Kobenhavn-Reykjavik 3 Guldfrancs,
der fordeles paa f0lgende Maade :

I Forbindelsen Island-Danmark:

Islands Andel ..........
Danmarks Andel ........

I Forbindelsen Island-Finland:
Islands Andel .........
Danmarks Andel ........
Sveriges Andel .........
Finlands Andel .........

I Forbinddsen Island-Norge :
Islands Andel .........
Danmarks Andel ........
Sveriges Andel .........
Norges Andel .........

I Forbindelsen Island-Sverige:
Islands Andel .........
Danmarks Andel ........
Sveriges Andel. ........

Guldfrancs 1,50
1,50

Guldfrancs

Guldfrancs

Guldfrancs

1,10
1,10
0,43
0,37

1,23
1,23
0,27
0,27

1,35
1,35
0,30

Artikel 2.

Taksering finder Sted i Overensstemmelse med de for Telefontrafik ad overs0iske
Radioforbindelser anvendte Regler. For Forudmelding og Tilkaldelse indenfor den gebyrfri Rayon
betales intet Tillagsgebyr, naar Samtalen kommer i Stand. Hvis en Bestilling ikke f0rer til Samtale,
opkrxves et Meldingsgebyr i Overensstemmelse med de af C. C. I. F. anbefalede Regler.

Artikel 3.

Kun almindelige Statssamtaler og almindelige private Samtaler er tilladt.

Artikel 4.

Samtalemes Varighed kan begrxnses til 12 Minutter for saa vidt der foreligger andre Samtalebe-
stillinger. Herfra undtages Statssamtaler.

Artikel 5.

AEndring i denne Overenskomst kan paa Forslag af en af Styrelserne foretages, naar samtlige
Administrationer er enige derom.
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Islannin-Ruotsin valisessd liikenteessd :
Islannin osuus .............
Tanskan osuus .............
Ruotsin osuus .............

kultafrangia 8.io
8.1o
1.8o

Tilausmaksu on K66penhaminan-Reykjavikin vailista radioyhteytt5. kdiytettdess. 3 kultafrangia
joka jaetaan seuraavasti :

Islannin-Tanskan viilisessii liikenteessdi.
Islannin osuus .............
Tanskan osuus .............

Islannin-Suomen valisessd liikenteessi :
Islannin osuus ..............
Tanskan osuus .............
Ruotsin osuus ..............
Suomen osuus .............

Islannin-Noran valisessii liikenteessd :
Islannin osuus .............
Tanskan osuus .............
Ruotsin osuus .............
Norjan osuusp ..............

Islannin-Ruotsin valisessii liikenteessd :
Islannin osuus .............
Tanskan osuus .............
Ruotsin osuus ..............

kultafrangia

kultafrangia

kultafrangia

kultafrangia

2 arlikla.

Hinnoituksessa noudatetaan samoja sddnt6jd kuin valtameren takaisissa radiopuhe-
linyhteyksissd. Puheluilmoituksista ja maksuttomalla kantoalueella toimitettavista puhelukutsuista
ei perita lisdnaksua, jos puhelu saadaan aikaan. Jos tilaus ei johda puheluun, peritddn tilausmaksu
C. C. I. F. : n suosittelemien sddnt6jen mukaan.

3 artikla.

Ainoastaan tavalliset valtiopuhelut ja tavalliset yksityispuhelut ovat sallittuja.

4 artikla.

Puhelun pituus voidaan rajoittaa 12 minuutiksi, jos muita puhelutilauksia on odottamassa.
Valtiopuhelut tekevait kuitenkin poikkeuksen.

5 artikla.

Tata sopinusta voidaan jonkin sopimushallinnon ehdotuksesta muuttaa, jos kaikki hallimmot

siihen suostuvat.
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Overenskomsten, der udfardiges i fem Eksemplarer, hvoraf et paa islandsk, et paa dansk,
et paa finsk og svensk, et paa norsk og et paa svensk, traeder i Kraft den I. Juli 1937.

Opsiges Overenskomsten af en af Administrationerne, oph0rer den at galde tre Maaneder
efter den Dag, da Opsigelsen er meddelt de 0vrige Administrationer.

REYKJAVIK, den 31. Juli 1937.

Islands Post- og Telegra/styrelse.
(sign.) G. J. HLfIDDAL.

(sign.) ADALSTEINSSON.

HELSINGFORS, den 25. Juni 1937.

Finlands Post- og Telegra/styrelse.
(sign.) ALBRECHT.

(sign.) Kouvo.

STOCKHOLM, den 5.

KOBENHAVN, den 24. Juni 1937.

Generaldirektoratet for Post- og
Telegralveasenet.

(sign.) C. MONDRUP.
' (sign.) GREDSTED.

OSLO, den 2o. Juli 1937.

Det Kongelige Norske Telegra/styre.
(sign.) F. G. HADLAND.

(sign.) WA-L.

Juli 1937.

Den Kongelige Svenske Telegra/styrelse.
(sign.) A. HAMILTON.

(sign.) P. HAMILTON.

In fidem :
C. Mondrup.

Vu pour 16galisation de la signature de
M. C. J. Mondrup, Directeur g~n6ral des Postes
et T616graphes danois, appos~e sur le pr6sent
acte.

Copenhague, le 20 octobre 1937.

Pour le Ministre
des Aflaires dtrangres,

P5. a.
Bolt-J5rgensen.

No 513 /37.
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Tama sopimus, jota on tehty viisi kappaletta, nimittdin yksi islanninkielelld, yksi tanskan-
kieellia, yksi suomen- ja ruotsinkielell, yksi norjankielella ja yksi ruotsinkielelld, tulee voimaan
i paivana heinaikuuta 1937.

Jos jokin asianosainen sanoo sopimuksen irti, lakkaa se olemasta voimassa kolme kuukautta
sen paiv5n j5Ikeen, jona irtisanomisesta on ilmoitettu muille asianosaisille.

HELSINGISSA, 25 pdivdisn kesdkuuta 1937.

Suomen posti- ja lennitinhallitus.
G. E. F. ALBRECHT (Sign.)

Urho TALVITIE (sign.)

K66PENHAMINASSA, 7 pdivifd heindkuuta 1937.

Tanskan posti- ja lenneitinhallitus.
C. MONDRUP (Sign.)

GREDSTED (sign.)

REYKJAVIKISSA, 31 pdivinti heitzakuuta 1937.

Islannin posti- ja lennatinhallitus.

G. J. HLfDDAL (sign.)

Frb. ADALSTEINSSON (sign.)

OSLOSSA, 2o piivani heinakuuta 1937.

Kunink. Norian lennatinhallitus.
F. G. HADLAND (sign.)

WAHL (sign.)

TUKHOLMASSA, 5 PaiViind heinakuuta 1937.

Kunink. Ruotsin lenndtinhallitus.
A. HAMILTON (sign.)

Patrick HAMILTON (sign.)

La conformit6 A l'original est certifi6e.

Direction g6n6rale des Postes et des
T6 l6graphes,

Copenhague, le 23 f~vrier 1938.

P.a.
Axel Kromann.

Fuldmegtig.

Vu pour lgalisation de la signature de
M. Axel Kromann, sous-chef de bureau A la
Direction g6nrale des Postes et des T61gra-
phes, appos~e sur le present acte.

Copenhague, le 7 mars 1938.

Pour le Ministre des Afaires dtrang~res,
P. a.

F. H6egh-Guldberg.

No 116/38.
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TEXTE ISLANDAIS. - ICELANDIC TEXT.

No 4307. - SAMNINGUR UM TALSIMAVIDSKIPT1 MILLI ISLANDS
ANNARSVEGAR OG DANMERKUR, FINNLANDS, NOREGS OG
SVIPJODAR HINSVEGAR (VIDBOT No 7 VID SAMNING
GERDAN DESEMBER - JANUAR 1936 -- 37 UM FJARSKIPTI
MILLI DANMERKUR, FINNLANDS, ISLANDS, NOREGS OG
SVIDJODAR). GERDUR I KAUPMANNAHOFN, HELSINGFORS,
STOKKHOLMI, OSLO OG REYKJAVIK, HINN 25. JUNI, i. JULI,
6 AUGUST, 9 OG 15 SEPTEMBER, 1937.

Me5 tilvfsun til III. kafla iI. og 12. greinar i ( samningi urn fjarskipti milli Danmerkur,
Finnlands, Islands, Noregs og Svfp)j66ar D, dags. 15. desember 1936 til 13. janiar 1937, hafa
sfmastj6rnir Dessara rfkja gert met s~r eftirfarandi s~rsamning um talsimavi-6skipti milli
framangreindra landa.

I. gr.

Vittalsbilagjaldit fyrir sfmt6l, sem fram fara rad16-leibina Reykjavfk - Kaupmannah6fn,
er f vitskipturn miUlli Islands annarsvegar og Danmerkur, Finnlands, Noregs og Svf~j6tar hinsvegar
18,oo gullfrankar og skiptist sem h6r segir:

Island-Danmgrk :

Hluti Islands . .
Hluti Danmerkur.

Island-Finnland :

Hluti Islands
Hluti Danmerkur.
Hluti Svfpj6Sar
Hluti Finnlands

Island-Noregur :

Hluti Islands
Hluti Danmerkur.
Hluti Svf~j6bar
Hluti Noregs...

Island-Svip d :

Hluti Islands
Hluti Danmerkur.
Hluti Svflj66ar .

gull-frankar
)) Sr

gull-frankar
Sl Sa

gull-frankar

gull-frankar

) ))

9.00
9.00

6.61',
6.615
2.57
2.20

7.36
7.36
1.64
1.64

8.1o
8.1o
1.80
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TEXTE NORVAGIEN. - NORWEGIAN TEXT.

No 4307. - OVERENSKOMST ANGAENDE TELEFONTRAFIKKEN
MELLEM ISLAND OG DANMARK OG VIA DANMARK MED FINN-
LAND, NORGE OG SVERIGE (BILAG NR. 7 TIL OVERENSKOMST
AV DESEMBER-JANUAR 1936-1937 ANGAENDE TELEKOMMUNI-
KASJONSTRAFIKKEN MELLEM DANMARK, FINNLAND, ISLAND,
NORGE OG SVERIGE). UNDERTEGNET I KJOBENHAVN, HEL-
SINGFORS, STOCKHOLM, OSLO OG REYKJAVIK, DEN 25 JUNI,
20 OG 31 JULI, 2 AUGUST, 9 SEPTEMBER 1937.

I henhold til kapitel III, artiklene ii og 12 i ((Overenskomst angAende telekommunikasjons-
trafikken mellem Danmark, Finnland, Island, Norge og Sverige)) av 15. desember 1936-13. januar
1937 har de pgjeldende telegrafstyrer avsluttet nedenfor anf6rte sxrlige overenskomst ang~ende
telefontrafikken mellem de pAgjeldende land.

Artikkel i.

Takstenheten er ved befordring over radioforbindelsen Kj6benhavn-Reykjavik 18.oo gullfrank,
som fordeles pA f6lgende mte :

I trafikk Island-Danmark :

Islands andel ..... ........... gullfrank 9.0o
Danmarks andel .......... 9.00

I trafikk Island-Finnland .

Islands andel .. ........... .... gullfrank 6.615
Danmarks andel .......... 6.615
Sveriges andel ... ........... . ,. 2.57
Finnlands andel .......... 2.20

I trafikk Island-Norge :

Islands andel .. ........... .... gullfrank 7.36
Danmarks andel .......... 7.36
Sveriges andel .................... 1.64
Norges andel ...................... 1.64

I trafikk Island-Sverige :

Islands andel .. ........... .... gullfrank 8.1o
Danmarks andel .......... 8.1o
Sveriges andel ........... . i.8o
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Gjaldi6 fyrir kvabningu um radf6-leitina Reykjavik-Kaupmannah6fn er 3
skiptist 1at sem h6r segir

Island-Danmdrk.

HlButi fslands . .
Hluti Danmerkur.

Island-Finnland :

Hluti fslands
Hluti Danmerkur.
Hluti Svfpj6bar
HIuti FinnIands

Island-Noregur :

Hluti Islands
Hluti Danmerkur.
Hluti Svipj6,6ar .
Hluti Noregs...

Island-Svfpjd :

Hluti fslands
Hluti Danmerkur.
Hluti Svfpj6,ar .

gull-frankar og

gull-frankar 1.50
) )) 1.50

gull-frankar

)) ))

gull-frankar

gull-frankar

A) ))

I.lO
1.10
0.43
0.37

1.23
1.23
0.27
0.27

1.35
1.35
0.30

2. gr.

Um talningu framangreindra gjalda skal fara eftir gildandi reglum urn sfmt6l loftleiSis yfir
haf.

Fyrir fyrirframtilkynningu eta kva ningu innan hins gjaldfrjdlsa sveis skal eigi greiba
neitt aukagjald, ef af simtali vertur. Verti hins vegar ekki af sfmtali, skal grei-6a tilkynningar-
eta kvatningargjald effir reglum 1eim, sem C. C. I. F. hefir maelt me5.

3. gr.

Engin 6nnur sfmt6l en venjuleg stj6marsfmt6l og venjuleg einkasfmt6l eru leyf'6.

4. gr.

Takmarka mA sfmtala-tfmann vib 12 mfnitur, ef fleiri simtalsbei-6nir liggja fyrir, P6 ekki
stj6rnarsfmt6l.

5. gr.

Komi uppdstunga fri einhverri 1eirra sfmastj6rna, er hlut eiga at mdli, um a5 breyta Dessum
samningi, mA gera Da, s~u allar hinar sfmastj6mirnar Dv sampykkar.

Samningur Pessi er gertur f fimm eint6kum : einn i fslenzku, einn A d6nsku, einn A finnsku

og sxnsku, einn A norsku og einn A sansku, og gengur f gildi I. jiilf 1937.
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Oplysningsgebyret er ved befordring over radioforbindelsen Kj6benhavn-Reykjavik 3 gullfrank,
som fordeles pA f6lgende mAte :

I trafikk Island--Danmark:

Islands andel .. . . .. . . .. .
Danmarks andel .............

I trafikk Island-Finland :

Islands andel .. .............
Danmarks andel .............
Sveriges andel ...............
Finnlands andel ..............

I trafikk Island-Norge :

Islands andel .... ...........
Danmarks andel .............
Sveriges andel ..............
Norges andel ................

I trafikk Island-Sverige:

Islands andel .... ...........
Danmarks andel .............
Sveriges andel ..............

gulffrank 1.50
1.50

gullfrank

gullfrank

gullfrank

.IO
I.I0

0.43
0.37

1.23
1.23
0.27
0.27

Artikkel 2.

Taksering finner sted i overensstemmelse med de regler som anvendes for telefontrafikk via
oversj6iske radioforbindelser. For tilsigelse og budsending innenfor den almindelige telegram-
ombaringskrets betales intet tilleggsgebyr nAr samtale kommer istand. Hvis en bestilling ikke
forer til samtale opkreves et oplysningsgebyr i overensstemmelse med de regler som er gitt av
C. C. I. F.

Artikkel 3.

Bare almindelige statssamtaler og almindelige private samtaler er tilatt.

Arlikkel 4.

Samtalenes varighet kan begrenses til 12 minutter forsAvidt det foreligger andre samtale-
bestillinger. Herfra undtas statssamtaler.

Artikkel 5.

Endring i denne overenskomst kan foretas efter forslag fra ett av styrene, nAr samtlige
administrasjoner er enige derom.

Overenskomsten som utferdiges i fem eksemplarer, hvorav ett pA islandsk, ett pA dansk, ett
pA finsk og svensk, ett pA norsk og ett pA svensk, trer i kraft den I. juli 1937.

I0 No. 4307
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Ef einhver sfmastj6manna segir samningnum upp, fellur bann dir gildi Drem mAnu~um frA
Peim degi a' telja, sem upps6gnin barst hinum sfmastj6rnunum f hendur.

REYKJAViK, I. JfU 1937.

P6st- og simamdlastjdrn Islands.
(Sign.) G. J. HLIfDDAL.

(Sign.) Frb. ADALSTEINSSON.

HELSINGFORS, den 25. Juni 1937.

Finlands post- og telegra/styrelse.
(Sign.) ALBRECHT.

(Sign.) Urho TALVITIE.

K6BENHAVN, den 15. Sept. 1937.

Generaldirektoratet for Post-
og Telegravwesenet.

(Sign.) C. MONDRUP.

(Sign.) M. A. MARCUSSEN.

OsLo, den 6. August 1937.

Kgl. norsk telegra/styre.
(Sign.) Hermod PETERSEN.

(Sign.) Leif LARSEN.

STOCKHOLM, den 9. September 1937.

Kungl. svenska telegra/styrelsen.
(Sign.) A. HAMILTON.

(Sign.) Artur KARLSSON.

La conformit6 k 1'original est certifi~e.

Direction g~n~rale des Postes et des
T61graphes.

Copenhague, le 23 f6vrier 1938.
P. a.

Axel Kromann.
Fuldmxgtig.

Vu pour lgalisation de la signature de
M. Axel Kromann, sous-chef de bureau t la
Direction g~nrale des Postes et des T6l6gra-
phes, apposde sur le present acte.

Copenhague, le 7 mars 1938.

Pour le Ministre des Aflaires ltrang es,
p. a.

F. Hegh-Guldberg.

No 119/38.
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Opsis overenskomsten av en av administrasjonene, ophorer den A gjelde tre mneder efter
den dag da opsigelsen er meddelt de ovrige administrasjoner.

OSLO, den 20. iuli 1937.

Det Norske Telegra/styre.
F. G. HADLAND (sign.)

H. E. STOKKE (sign.)

KJOBENHAVN, den 2. aug. 1937.

Generaldirektoratet /or Post- og
Telegraveesenet.

C. MONDRUP (sign.)

M. A. MARCUSSEN (sign.)

REYKJAVIK, den 31. iuli 1937.

Islands Post- og Telegra/styrelse.
G. J. HLfDDAL (sign.)

Frb. ADALSTEINSSON (Sign.)

HELSINGFORS, den 25. juni 1937.

Finnlands Post- og Telegralstyrelse.
G. E. F. ALBRECHT (sign.)

Urho TALVITIE. (sign).

STOCKHOLM, den 9. sept. 1937.

Den Kgl. Svenske Telegra/styrelse.
A. HAMILTON (sign.)

Artur KARLSSON (sign.)

La conformit6 . l'original est certifi~e.

Direction g~n~rale des Postes et des
T6M1graphes,

Copenhague, le 23 f6vrier 1938.
p. a.

Axel Kromann.

Fuldmzegtig.

Vu pour 16galisation de la signature de
M. Axel Kromann, sous-chef de bureau A la
Direction g~n~ral des Postes et des T6lgra-
phes, appos6e sur le pr6sent acte.

Copenhague, le 7 mars 1938.

Pour le Ministre des Affaires jtrangres,
P. a.

F. H6egh-Guldberg.

No 118/38.
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TEXTE SUADOIS. - SWEDISH TEXT.

No 4307. - OVERENSKOMMELSE ANGAENDE TELEFONTRAFIKEN
MELLAN ISLAND OCH DANMARK SAMT VIA DANMARK MELLAN
A ENA SIDAN ISLAND OCH A ANDRA SIDAN FINLAND, NORGE
OCH SVERIGE. (BILAGA No 7 TILL AVTALET AV DECEMBER
19 36-JANUARI 1937 ANGAENDE FJARRMEDDELANDETRAFIKEN
MELLAN DANMARK, FINLAND, ISLAND, NORGE OCH SVERIGE.)
UNDERTECKNAD I KOPENHAMN, HELSINGFORS, STOCKHOLM,
OSLO OCH REYKJAVIK, DEN 5, 7, 17, 2o OCH 31 JULI 1937.

PA grund av kapitel In, artiklama ii och 12, i avtalet den 15 december 1936-13 januari 1937
angAende fjarrmeddelandetrafiken mellan Danmark, Finland, Island, Norge och Sverige hava
sagda landers telegrafstyrelser traffat f6ljande sdrskilda 6verenskommelse angAende telefontrafiken
mellan ifrAgavarande lander.

Artikel i.

Taxeenheten utg6r vid befordran 6ver radiof6rbindelsen K6penhamn-Reykjavik 18.oo guld-
francs, som f6rdelas pA f6ljande sdtt :

F6r trafik Island-Danmark:

Islands andel .... ........... guldfrancs 9.00
Danmarks andel .......... 9.00

F6r trafik Island-Finland:

Islands andel ..... ........... guldfrancs 6.615
Danmarks andel .......... .. 6.615
Sveriges andel .......... 2.57
Finlands andel ..... .......... 5 2.20

For trafik Island-Norge :

Islands andel ..... ........... guldfrancs 7.36
Danmarks andel .......... 7.36
Sveriges andel .......... 1.64
Norges andel ........... 1.64

F6r trafik Island-Sverige :

Islands andel ..... ........... guldfrancs 8.io
Danmarks andel .......... 8.1o
Sveriges andel .......... i.8o
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BestaUningsavgiften utg6r vid befordran
3.00 guldcfrancs, som f6rdelas pA f6ljande sAtt :

6ver radiof6rbindelsen K6penhamn-Reykjavik

F6r trafik Island-Danmark :

Islands andel ..............
Danmarks andel .............

Fcr trafik Island-Finland:

Islands andel ..............
Danmarks andel .............
Sveriges andel ..........
Finlands andel .............

For trafik Island-Norge :

Islands andel ..............
Danmarks andel .............
Sveriges andel ..............
Norges andel ...............

Fdr trafik Island-Sverige :

Islands andel ....
Danmarks andel...
Sveriges andel . . .

guldfrancs 1.50
D 1.50

guldfrancs

guldfrancs

guldfrancs

I.10
I.10

0.43
0.37

1.23
1.23
0.27
0.27

1.35
1.35
0.30

Artikel 2.

Taxering sker i enlighet med de regler, som g~lla f6r telefontrafik A transoceana radiof6rbindelser.
F6r avi och budsAndning inom adresstations telegrambaringsomrAde utgAr ingen tilldggsavgift,
nir samtalet kommer till stAnd. Om bestilning icke leder till samtal, utgAr bestaUningsavgift
i 6verensstAmmelse med av C. C. I. F. anbefailda regler.

Artikel 3.

Endast vanliga stattssamtal och vanliga privata samtal 5.o medgivna.

Artikel 4.
Samtals 1angd kan begrdnsas till 12 minuter, om andra samtalsbestilningar f6religga. Detta

galler dock ej f6r statssamtal.

Artikel 5.

Andring i denna 6verenskommelse kan pA f6rslag av nAgon av de avtalsslutande f6rvaltningama
f6retagas, dA samtliga f6rvaltningar dirom aro ense.

Denna 6verenskommelse, vilken upprittats i fern exemplar, ddrav ett pA isl~.ndska sprAket,
ett pA danska sprAket, ett pA finska och svenska sprAken, ett pA norska sprAket och ett pA svenska
sprAket, trader i kraft den I juli 1937.

No. 4307
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Uppsdiges 6verenskommelsen av nAgon av parterna, upph6r densamma att gd.lia tre mAnader
efter den dag, dA uppsdigningen meddelats 6vriga parter.

STOCKHOLM den 5 iuli 1937.

Kungl. Svenska Telegra/styrelsen.

A. HAMILTON.

Patrick HAMILTON.

HELSINGFORS den 7 iuli 1937.

Finlands Post- och Telegra/styrelse.
G. E. F. ALBRECHT.

T. Kouvo.

K6PENHAMN den 17 iuli 1937.

Generaldirektoratet lor Post- og
Telegralvxsenet.
C. MONDRUP.

GREDSTED.

REYKJAVIK den 31 iuli 1937.

Islands Post- och Telegra/styrelse.
G. J. HLfIDDAL.

Frb. ADALSTEINSSON.

OSLO den 20 juli 1937.

Kungl. Norska Telegra/styret.

F. G. HADLAND.

WAHL.

La conformit6 A l'original est certifi~e.

Direction g~n6rale des Postes et des
T16graphes,

Copenhague, le 23 f6vrier 1938.

P.a.
Kromann.

Vu pour l6galisation de la signature de
M. Axel Kromann, sous-chef de bureau A
la Direction g~n~rale des Postes et des T61-
graphes, appos6e sur le pr6sent acte.

Copenhague, le 7 mars 1938.

Pour le Ministre des Aflaires etrang~res,
P. a.

F. H6egh-Guldberg.

No 115 /38.
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1 TRADUCTION.

No 4307. - ACCORD ENTRE LES ADMINISTRATIONS DES TRL]R-
GRAPHES DU DANEMARK, DE LA FINLANDE, DE L'ISLANDE,
DE LA NORVEGE ET DE LA SUEDE, RELATIF A LA CORRES-
PONDANCE T]ELEPHONIQUE ENTRE L'ISLANDE ET LE DANE-
MARK, AINSI QU'ENTRE L'ISLANDE ET LA FINLANDE, LA
NORVEGE ET LA SUEDE, PAR LE DANEMARK (ANNEXE 7
A L'ACCORD COLLECTIF DE D]RCEMBRE 1936, JANVIER ET
FtVRIER 1937, CONCERNANT LES TPlLP-COMMUNICATIONS).
SIGNI A COPENHAGUE, HELSINKI, STOCKHOLM, OSLO ET
REYKJAVIK, LES 24 ET 25 JUIN, Ier, 5, 7, 17, 20 ET 31 JUILLET,
2 ET 6 AOUT, ET 9 ET 15 SEPTEMBRE 1937.

Vu les dispositions du chapitre III, articles ii et 12, de 1'Accord relatif aux t~l~communications
conclu le 15 decembre 1936/13 janvier 1937 entre le Danemark, la Finlande, l'Islande, la Norv~ge
et la Suede, les administrations t~lgraphiques int~resses ont conclu l'accord particulier suivant
relatif aux communications t~lbphoniques entre les pays susnomm6s.

Article premier.

Pour uine transmission faite par le service radiophonique Copenhague-Reykjavik, l'unit6
de taxe perque sera de 18,oo francs-or, se r6partissant comme suit

Pour les communications entre l'Islande et le Danemark :
Quote-part de l'Islande ....... ... francs-or
Quote-part du Danemark ........

Pour les communications entre l'Islande et la Finlande
Quote-part de l'Islande ....... .... francs-or
Quote-part du Danemark ....... .
Quote-part de la Suede .. .......
Quote-part de la Finlande ........

Pour les communications entre l'Islande et la Norvgge
Quote-part de l'Islande ....... .... francs-or
Quote-part du Danemark ........
Quote-part de la Suede ........ .
Quote-part de la Norv~ge ........

Pour les communications entre l'Islande et la Sugde:
Quote-part de l'Islande ....... .... francs-or
Quote-part du Danemark ...... .
Quote-part de la Suede ........ .

9,00
9,00

6,61 5
6,615

2,57
2,20

7,36
7,36
1,64
1,64

8,1o
8,10
i,8o

1 Traduit par le Secretariat de la Soci6td des Nations, & titre d'information.



1938 League. of Nations - Treaty Series. 153

1 TRANSLATION.

No. 4307. - AGREEMENT BETWEEN THE TELEGRAPH ADMINIS-
TRATIONS OF DENMARK, FINLAND, ICELAND, NORWAY
AND SWEDEN REGARDING TELEPHONIC CORRESPONDENCE
BETWEEN ICELAND AND DENMARK AND BETWEEN ICELAND
AND FINLAND, NORWAY AND SWEDEN, VIA DENMARK
(ANNEX 7 TO THE COLLECTIVE AGREEMENT OF DECEMBER
1936, JANUARY AND FEBRUARY 1937 REGARDING TELE-
COMMUNICATIONS). SIGNED AT COPENHAGEN, HELSINKI,
STOCKHOLM, OSLO AND REYKJAVIK, JUNE 24TH AND 25TH,
JULY IST, 5TH, 7TH, 17TH, 20TH AND 31ST, AUGUST 2ND AND 6TH,
AND SEPTEMBER 9TH AND 15TH, 1937.

With reference to Chapter III, Articles ii and 12, of the Agreement between Denmark, Finland,
Iceland, Norway and Sweden regarding Telecommunications of December 15th, 1936/January 13th,
1937, the Telegraph Administrations concerned have concluded the following special Agreement
regarding telephone communications between the countries in question

Article I.

The unit charge for transmission via the wireless connection Copenhagen-Reykjavik shall be
18.oo gold francs, divided up as follows :

For connections between Iceland and Denmark:
Icelandic quota ........... ... gold francs 9.00
Danish quota .............. .. 9.00

For connections between Iceland and Finland:
Icelandic quota ........... ... gold francs 6.615
Danish quota .............. ., 6.61 5
Swedish quota .............. ,, ,, 2.57
Finnish quota .............. .. 2.20

For connections between Iceland and Norway:
Icelandic quota ........... ... gold francs 7.36
Danish quota .............. .. 7.36
Swedish quota .............. .. 1.64
Norwegian quota .. ........ ,, ,, 1.64

For connections between Iceland and Sweden:
Icelandic quota ........... ... gold francs 8.io
Danish quota .... .......... ,, ,, 8.io
Swedish quota ................ 1.8o

1 Translated by the Secretariat of the League of Nations, for information.
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Pour une demande de transmission par le service radiophonique Copenhague-Reykjavik, il
sera per~u une taxe de 3 francs-or, se r6partissant comme suit :

Pour les communications entre l'Islande et le Danemark

Quote-part de l'Islande .........
Quote-part du Danemark ........

francs-or 1,5o
1,50

Pour les communications entre l'Islande et la Finlande :
Quote-part de l'Islande .........
Quote-part du Danemark ........
Quote-part de la Suede .........
Quote-part de la Finlande ........

francs-or IIO

0,43
0,37

Pour les communications entre l'Islande et la Norvdge :
Quote-part de l'Islande .........
Quote-part du Danemark ........
Quote-part de la Suede .........
Quote-part de la Norv~ge ........

francs-or 1,23
1,23

0,27
0,27

Pour les communications entre l'Islande et la Suede :
Quote-part de l'Islande .........
Quote-part du Danemark ........
Quote-part de la Suede .........

francs-or 1,35
1,35
0,30

Article 2.

Les taxes seront 6tablies conform~ment aux r~gles applicables aux communications
t~lphoniques par radiophonie transoc6anique. Pour les conversations avec pr~avis et les
conversations avec avis d'appel dans la zone gratuite, il ne sera perqu aucune taxe suppl6mentaire
si la communication a lieu. Si la demande de communication n'est pas suivie d'une communication,
il sera per~u une taxe de demande conform~ment aux r~gles recommand~es par le Comit6 consultatif
international t~lphonique (C. C. I. F.).

Article 3.

Sont seules autoris~es les conversations d'Etat ordinaires et les conversations priv6es ordinaires.

Article 4.

La dur~e des conversations pourra 6tre limit~e A douze minutes, si d'autres appels sont inscrits.
Cette r~gle ne s'appliquera pas aux conversations d'Etat.

Article 5.

Des amendements pourront 6tre apport~s au present accord sur la proposition de l'une des
administrations si toutes les autres administrations sont d'accord A ce sujet.

Le pr6sent accord, 6tabli en cinq exemplaires - un en langue islandaise, un en langue danoise,
un en langues finnoise et su~doise, un en langue norv~gienne et un en langue su6doise -, entrera
en vigueur le Ier juillet 1937.

N' 43o7
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The booking charge for transmission via the wireless connection Copenhagen-Reykjavik shall
be 3 gold francs, divided up as follows :

For connections between Iceland and Denmark:
Icelandic quota .. ......... ... gold francs 1.50
Danish quota ... .......... .. . 1.50

For connections between Iceland and Finland:
Icelandic quota .. ......... ... gold francs I.IO
Danish quota ........... .... i.io
Swedish quota ............ .. , . 0.43
Finnish quota ............ .. .. 0.37

For connections between Iceland and Norway:
Icelandic quota .. ......... ... gold francs 1.23
Danish quota .... .......... .. . ., 1.23
Swedish quota ............ .. ., 0.27
Norwegian quota .. ........ ,, ,, 0.27

For connections between Iceland and Sweden:
Icelandic quota .. ......... ... gold francs 1.35
Danish quota ... .......... .. . 1.35
Swedish quota ............ .. , . 0.30

Article 2.

The rating shall be effected in accordance with the rules applicable to telephone communications
by overseas wireless connections. For prIavis and avis d'appel calls within the free area no additional
charge shall be made if the conversation takes place. If a booking does not result in a conversation,
a booking charge shall be made in accordance with the rules recommended by the International
Telephone Consultative Committee (C. C. I. F.).

Article 3.

Only ordinary Government calls and ordinary private calls shall be permitted.

Article 4.

The duration of the calls may be restricted to 12 minutes if other calls are waiting. This rule
shall not apply to Government calls.

Article 5.

Changes in the present Agreement may be made on the proposal of one of the Administrations
if all the Administrations agree thereupon.

The present Agreement, which is drawn up in five copies, one in the Icelandic, one in the
Danish, one in the Finnish and the Swedish, one in the Norwegian and one in the Swedish language,
shall come into force on July Ist, 1937.

No. 43o7
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Si 'accord est d6nonc6 par l'une des administrations, il cessera d'avoir effet trois mois apr~s
la date h laquelle ladite d~nonciation aura t4 notifi~e aux autres administrations.

REYKJAVIK, les Ier et 31 juillet 1937.

(Signd) G. J. HLfDDAL.

(Signd) Frb. ADALSTEINSSON.

Administration des Postes et Tdldgraphes
de l'Islande.

COPENHAGUE, les 24 utn, 7 et 17 juillet,
2 aoiat et 15 septembre 1937.

(Signi) C. MONDRUP.

(Signd) GREDSTED.

(Signg) M. A. MARCUSSEN.

Direction gdndrale des Postes et Tddgraphes
du Danemark.

HELSINKI, les 25 juin et 7 juillet 1937.

(Signd) G. E. F. ALBRECHT.

(Signd) T. Kouvo.
(Signd) Urho TALVITIE.

Administration des Postes et Tdldgraphes
de la Finlande.

OSLO, les 20 juillet et 6 aoiU 1937.

(Signd) F. G. HADLAND.

(Signd) Hermod PETERSEN.

(Signd) WAHL.
(Signd) Leif LARSEN.
(Signd) H. E. STOKKE.

Administration des Tdldgraphes de la Norv~ge.

STOCKHOLM, les 5 iuillet et 9 septembre 1937.

(Signd) A. HAMILTON.

(Signd) Patrick HAMILTON.

(Signd) Artur KARLSSON.

Administration des Tildgraphes de la Suede.

No 4307
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If the Agreement is denounced by one of the Administrations, it shall cease to be valid three
months after the date on which the denunciation is notified to the other Administrations.

REYKJAVIK, July ist and 31st, 1937.

(Signed) G. J. HLiDDAL.

(Signed) Frb. ADALSTEINSSON.

Icelandic Post and Telegraph Administration.

COPENHAGEN, June 24th, July 7th and 17th,
August 2nd and September I5th, 1937.

(Signed) C. MONDRUP.

(Signed) GREDSTED.

(Signed) M. A. MARCUSSEN.

Directorate General ol Posts and Telegraphs
ol Denmark.

HELSINKI, June 25th and July 7th, 1937.

(Signed) G. E. F. ALBRECHT.

(Signed) T. Kouvo.
(Signed) Urho TALVITIE.

Finnish Post and Telegraph Administration.

OSLO, July 2oth and August 6th, 1937.

(Signed) F. G. HADLAND.

(Signed) Hermod PETERSEN.

(Signed) WAHL.

(Signed) Leif LARSEN.

(Signed) H. E. STOKKE.

Norwegian Telegraph Administration.

STOCKHOLM, July 5th and September 9th, 1937.

(Signed) A. HAMILTON.

(Signed) Patrick HAMILTON.

(Signed) Artur KARLSSON.

Swedish Telegraph Administration.

No. 4307
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GRECE ET NORVEGE

Accord pour regler les echanges
commerciaux entre les deux pays.
Sign' ' Athines, le 28 fevrier 1938.

GREECE AND NORWAY

Agreement for the Regulation of
Commercial Exchanges between
the Two Countries. Signed at
Athens, February 28th, 1938.
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No 4308. - ACCORD POUR RIGLER LES ICHANGES COMMERCIAUX
ENTRE LA GRECE ET LA NORVEGE. SIGN A ATHtNES, LE
28 FIVRIER 1938.

Texte officiel francais communiqud par le ddldgud permanent de la Norvdge prds la Sociit des Nations.
L'enregistrement de cet accord a eu lieu le 21 mars 1938.

LE GOUVERNEMENT NORVP-GIEN et LE GOUVERNEMENT HELLANIQUE, reconnaissant d'un commun
accord la n~cessit6 de r6gler les 6changes commerciaux entre leurs deux pays, sont convenus des
dispositions suivantes :

A rticle premier.

i. Les importations en Grace de marchandises originaires de la Norv~ge, dont le paiement
est admis par voie de clearing conform~ment 6. l'AccordI de Paiements sign6 en date de ce jour,
s'effectueront sur la base de contingents annuels indiqu6s dans la liste suivante en pourcentages
du total desdites importations :

Poisson salk et morue s6ch6e ..... .............. 50%
Conserves de poisson .... ................. ..... 8%
Lait condens6... . .... .. .................... 8%
Huile de foie de morue .... ............... .... 12%
Autres marchandises ........ ................. 22%

Total ............. l00%

Jusqu'h la liquidation definitive du solde qui, au moment de l'entree en vigueur de l'Accord
de Paiementg sign6 en date de ce jour, subsisterait au cr6dit du compte commun en livres sterling
aupr~s de la Banque de Grce pr~vu h l'Accord provisoire de Compensation norv6go-grec sign"
le 9 novembre 1933, les contingents indiqu~s h l'alin6a premier de cet article seront octroy6s comme
suit :

A partir de la date de l'entr6e en vigueur du present accord jusqu'au 31 d~cembre 1938, soit
pour une p~riode de dix mois, le total des contingents sera fix6 h livres sterling 25.000.

A partir du Ier janvier 1939 le total des contingents sera fix6 pour chaque annie A 50 pour cent
des versements effectu~s par les importateurs norv6giens h la Banque de Norv~ge pendant l'ann~e
pr6c6dente.

Si le solde subsistant L la date de l'entr6e en vigueur de l'Accord de Paiements sign6 ce jour
mme est liquid6 au cours de l'ann~e 1938 par suite d'achat sp6cial de marchandises grecques, le
montant indiqu6 ci-dessus de livres sterling 25.000 sera port6 h livres sterling 50.000.

Dans le cas oii cette liquidation n'aurait lieu qu'apr&s le jer janvier 1939, le total annuel des
contingents devra h partir du semestre qui suivra la liquidation 6tre augment6 h IOO pour cent.

1 Voir page 165 de ce volume.
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1 TRADUCTION. - TRANSLATION.

No. 43o8. - AGREEMENT FOR THE REGULATION OF COMMERCIAL
EXCHANGES BETWEEN GREECE AND NORWAY. SIGNED AT
ATHENS, FEBRUARY 28TH, 1938.

French official text communicated by the Permanent Delegate of Norway to the League of Nations.
The registration of this Agreement took place March 21St, 1938.

THE NORWEGIAN GOVERNMENT and THE HELLENIC GOVERNMENT, recognising the necessity
of regulating commercial exchanges between their two countries, have agreed on the following
provisions :

Article I.

i. The import into Greece of the goods of Norwegian origin, for which payment may be
made through the clearing system under the Payments Agreement 2 signed this day, shall be effected
on the basis of the annual quotas indicated in the following list as percentages of the total amount
of such imports :

Salt fish and dried cod .... ................ .... 50%
Canned fish ...... ..................... ..... 8%
Condensed Milk ..... ................... ..... 8%
Cod liver oil ........ .. .................... 12%
Other goods ..... ..................... ..... 22%

Total .... ......... lOO%

Up to the final liquidation of such balance as, on the entry into force of the Payments Agreement
signed this day, may stand to the credit of the general sterling account at the Bank of Greece
provided for by the provisional Compensation Agreement between Norway and Greece of November
9 th, 1933, the quotas indicated in the first paragraph of this Article shall be allotted as below :

As from the date of the entry into force of the present Agreement up to December 31st, 1938,
that is to say, for a period of ten months, the total amount of the quotas shall be fixed at £25,000
sterling.

As from January Ist, 1939, the total amount of the quotas for each year shall be fixed at 50%
of the payments made by the Norwegian importers into the Bank of Norway during the previous
year.

Should the balance remaining at the date of the entry into force of the Payments Agreement
signed this day be liquidated during the year 1938 by the special purchase of Greek merchandise,
the above sum of £25,000 sterling shall be increased to £50,000 sterling.

Should liquidation not take place until after January Ist, 1939, the annual total amount of
the quotas shall be increased to lOO% as from the half-year following such liquidation.

1 Traduit par le Secretariat de la SociWt des 1 Translated by the Secretariat of the League
Nations, & titre d'information. of Nations, for information.

9 See page 165 of this Volume.
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2. Le Gouvernement hell~nique pourvoira h la d6livrance des permis d'importation n6cessaires
A l'utilisation enti~re des contingents indiqu~s ci-dessus.

Le Gouvernement hell6nique veillera 6galement i" ce que, lors de la r6partition du contingent
fix6 pour la cat~gorie (, Autres marchandises ,,, soit les rogues, les hame~ons, les papiers, celluloses
et autres, soit conserv~e, d'une fa~on g~n~rale, la composition des importations de ces marchandises
d'apr~s les chiffres des annes 1934 A 1936 pour autant, bien entendu, qu'il existe des demandes
des marchandises en question sur le march6 grec.

Article 2.

Les deux gouvernements pourront, avant l'expiration de chaque annie, s'entendre pour
modifier et 6ventuellement complter la liste de contingents 6tablie a 'article premier, alin6a
premier, du present accord.

Article 3.

Le present accord entrera en vigueur le Ier mars 1938 et aura effet jusqu'au 31 d~cembre de
la m~me annie. S'il n'est pas d~nonc6 un mois avant cette date il sera renouvel6 par tacite reconduc-
tion de six mois en six mois, touj ours avec facult6 de le dnoncer un mois avant l'expiration de
chaque semestre. Le present accord suivra en tout cas le sort de l'Accord de Paiements sign6 en
date de ce jour.

Fait A Ath~nes, en double exemplaire, le 28 f~vrier 1938.

(s) P. PREBENSEN. (s) N. MAVROUDIS.

Pour copie certifi~e conforme :
Minist~re des Affaires 6trang6res,

Oslo, le 16 mars 1938.

Le Directeur des Aflaires
de la Soci'td des Nations,

Rolf Andersen.

No 4308
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2. The Hellenic Government shall provide for the issue of import permits representing the
full amount of the quotas indicated above.

The Hellenic Government shall also see that the allocation of the quota fixed for the category
"Other Goods ", that is to say cods' roes, fish hooks, paper, wood pulp and other goods, is, generally
speaking, based upon the respective amounts of the imports of such goods as shown by the figures
for the years 1934 to 1936 in so far, naturally, as there is a demand for the goods in question on
the Greek market.

Article 2.

The two Governments may, before the end of each year, decide by mutual agreement to modify
and, if necessary, add to the list of quotas set out in Article I, paragraph I, of the present Agreement.

Article 3.

The present Agreement shall come into force on March Ist, 1938, and shall remain in force
up to December 31st of the same year. Unless denounced one month before that date, it shall be
extended by tacit consent for further successive periods of six months, subject always to denuncia-
tion one month before the expiry of each such period. The duration of the present Agreement
shall in any case be the same as that of the Payments Agreement signed on to-day's date.

Done at Athens in duplicate, this 28th day of February, 1938.

(Signed) P. PREBENSEN. (Signed) N. MAVROUDIS.

No. 4308
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No 4309. - ACCORD DE PAIEMENTS ENTRE LA GRECE ET LA
NORVtGE. SIGNI- A ATHtNES, LE 28 FRVRIER 1938.

Texte officiel lrangais communiqud par le ddligud permanent de la Norvdge pros la Socidtd des Nations.
L'enregistrement de cet accord a eu lieu le 21 mars 1938.

Afin de faciliter les paiements relatifs aux 6changes commerciaux entre la Norv6ge et la Grce,
LE GOUVERNEMENT NORV:9GIEN et LE GOUVERNEMENT HELLtNIQUE sont convenus de remplacer
les dispositions de l'Accord provisoire de Compensation, conclu entre les deux pays et sign6 A
Ath~nes le 9 novembre 1933, par les dispositions suivantes:

Article premier.

i. Les montants dus pour tout achat de marchandises originaires de la Grace, import~es
directement ou indirectement en Norvge, seront verss h ]a Banque de Norvge. La Banque de
Norvge portera les montants encaiss6s au credit d'un compte global sans int~r~ts, en livres sterling,
qu'elle ouvrira au nom de la Banque de Grce.

2. Les montants dus pour tout achat de marchandises originaires de la Norvge, import~es
directement ou indirectement en Grace, seront vers6s A la Banque de Grace. La Banque de Grace
portera les montants encaiss6s au credit d'un compte global sans int~r~ts, en livres sterling, qu'elle
ouvrira au nom de la Banque de Norv~ge.

Article 2.

Si le montant dfi est libelI6 en devises autres que la livre sterling, il sera converti en cette
devise d'apr~s les derniers cours connus de Londres.

Article 3.

i. Les montants en livres sterling qui se trouvent au credit du ((compte commun
aupr~s de la Banque de Norvge, pr~vu l'Accord provisoire de Compensation norv~go-grec du
9 novembre 1933, seront ds l'ouverture du compte global pr~vu A l'article premier, par. I,
du present accord, verses int~gralement au credit dudit compte global.

2. Les-montants en livres sterling qui se trouvent au credit du ((compte commun))
aupr~s de la Banque de Grace, pr6vu l'Accord provisoire de Compensation norv.go-grec du
9 novembre 1933, seront d~s l'ouverture du compte global pr6vu a l'article premier, par. 2,
du pr6sent accord, vers6s int~gralement au credit de ce compte global.

3. Les deux banques s'aviseront des versements effectu~s conform~ment aux dispositions
de cet article.



1938 League of Nations - Treaty Series. 167

1 TRADUCTION. - TRANSLATION.

No. 4309. - PAYMENTS AGREEMENT BETWEEN GREECE AND
NORWAY. SIGNED AT ATHENS, FEBRUARY 28TH, 1938.

French ofcial text communicated by the Permanent Delegate of Norway to the League of Nations.
The registration of this Agreement took place March 21st, 1938.

In order to facilitate payments in connection with commercial exchanges between Norway
and Greece, THE NORWEGIAN GOVERNMENT and THE HELLENIC GOVERNMENT have agreed to
replace the provisions of the provisional Compensation Agreement concluded by the two
countries and signed at Athens on November 9 th, 1933, by the following provisions:

Article i.

i. The amounts due in respect of all purchases of goods of Greek origin imported directly
or indirectly into Norway shall be paid into the Bank of Norway. The Bank of Norway shall credit
the amounts received to a pooled account in pounds sterling, not bearing interest, to be opened
by it in the name of the Bank of Greece.

2. The amounts due in respect of all purchases of goods of Norwegian origin imported directly
or indirectly into Greece shall be paid into the Bank of Greece. The Bank of Greece shall credit
the amounts received to a pooled account in pounds sterling, not bearing interest, to be opened
by it in the name of the Bank of Norway.

Article 2.

If the amount due is expressed in currencies other than the pound sterling, it shall be converted
into the latter currency at the latest known London rates.

Article 3.

i. The sums in pounds sterling standing to the credit of the " general account " at the Bank
of Norway, provided for by the provisional Compensation Agreement between Norway and Greece
of November 9 th, 1933, shall, on the opening of the pooled account provided for by Article i,
paragraph i, of the present Agreement be credited in full to the said pooled account.

2. The sums in pounds sterling standing to the credit of the " general account " at the Bank
of Greece provided for by the provisional Compensation Agreement between Greece and Norway,
of November 9 th, 1933, shall, on the opening of the pooled account provided for by Article 1,
paragraph 2, of the present Agreement be credited in full to the said pooled account.

3. The two Banks shall advise each other of the amounts thus credited under the provisions
of this Article.

L Translated by the Secretariat of the League
of Nations, for information.

I Traduit par le Secretariat de la Soci6t6 des
Nations, h titre d'information.
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Article 4.

Chacune des deux banques avisera imm6diatement l'autre de tout versement reu. L'avis
y relatif mentionnera pour chaque versement la somme vers~e, le nom du donneur d'ordre, le
nom du b~n~ficiaire et toutes les indications n6cessaires identifier la cr6ance.

Article 5.

i. Les avis de versement vis6s aux articles prec&dents serviront d'ordres de paiement aux
b~n~ficiaires respectifs dans les limites des disponibilit~s sur les comptes globaux pr~vus a l'article
premier et par ordre chronologique des versements regus.

2. La Banque de Norv~ge portera chaque paiement au debit du compte global ouvert au nom
de la Banque de Grace, et la Banque de Grace portera chaque paiement au debit du compte global
ouvert au nom de la Banque de Norv6ge.

3. Les deux banques s'aviseront sans d~lai des paiements effectu~s, en se r~f~rant aux avis
de versement y relatifs.

Article 6.

i. Les dispositions du present accord ne s'appliquent pas h l'achat de navires. Les deux
gouvernements pourront cependant se mettre d'accord pour autoriser dans certains cas le r6glement
d'achats de navires conform~ment A ces dispositions.

2. Les dispositions du present accord s'appliquent egalement au paiement des marchandises
grecques achet6es par les navires norv6giens dans les ports grecs et des marchandises norv6giennes
achet~es par les navires grecs dans les ports norv6giens.

3. Les frais et commissions resultant de la vente de marchandises norv~giennes en Grace
et de la vente de marchandises grecques en Norv~ge, doivent, ou bien 6tre r~gl~s par voie de clearing
conformiment aux dispositions du present accord, ou bien 8tre d6duits des montants vers6s au
compte de clearing par les importateurs des deux pays.

Toutefois, les deux banques se r~servent le droit de verifier la nature et de contr6ler l'emploi
de ces montants, et de s'assurer qu'ils repr~sentent r~ellement la contre-valeur des frais et
commissions plus haut mentionn~s.

Dans le cas oii des marchandises originaires de 'un des deux pays auraient 6t6 vendues h l'autre
par un interm6diaire 6tabli dans un pays tiers, les autorit6s du pays exportateur pourront s'opposer

ce que les frais et commissions dus A ce dernier, pour autant qu'ils exc~dent un certain pourcentage
du montant dfi a 1'exportateur originaire, A fixer d'un commun accord entre les deux banques,
soient r6gl6s conform~ment aux dispositions ci-dessus.

Article 7.

Des operations de compensation priv~e de marchandises originaires de la Norv~ge et de la
Grace ne pourront avoir lieu qu'avec le consentement pr~alable des institutions de clearing des
deux pays.

Article 8.

Chacun des deux gouvernements prendra, en ce qui le concerne, les mesures n~cessaires pour
assurer le fonctionnement r~gulier du syst~me de r~glement des cr6ances pr6vu par les dispositions
du pr6sent accord.

Article 9.

Les deux banques s'entendront sur les modalit6s techniques n6cessaires A assurer le
fonctionnement r~gulier du pr6sent accord.
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Article 4.

Each of the two Banks shall immediately advise the other of all sums paid in, with particulars,
in the case of each payment, of the amount, the name of the party from whom the order for payment
proceeds, and the name of the payee, together with any other particulars required for the identi-
fication of the debt to which the payment relates.

Article 5.

i. The advices of payment referred to in the above Articles shall be treated as orders for
payment to the respective payees, in so far as the necessary funds are available in the pooled
accounts provided for in Article i and in the chronological order of the payments received.

2. The Bank of Norway shall debit all sums thus paid out to the pooled account to be opened
in the name of the Bank of Greece, and the Bank of Greece shall debit all such payments to the
pooled account opened in the name of the Bank of Norway.

3. The two Banks shall advise each other without delay of all sums paid out, quoting, in each
case, the in-payment advice relating thereto.

Article 6.

i. The provisions of the present Agreement shall not apply to the purchase of vessels.
Nevertheless, the two Governments may agree, in particular cases, to authorise the making of
payments in respect of the purchase of vessels in accordance with the present provisions.

2. The provisions of the present Agreement shall also apply to payments in respect of Greek
goods purchased by Norwegian vessels in Greek ports and in respect of Norwegian goods purchased
by Greek vessels in Norwegian ports.

3. Charges and commissions in respect of the sale of Norwegian goods in Greece and of the sale
of Greek goods in Norway must either be paid through the clearing system in accordance with the
provisions of the present Agreement or be deducted from the sums paid into the clearing account
by the importers of the two countries.

Nevertheless, both Banks reserve the right to ascertain the nature and verify the purpose of
such amounts and to satisfy themselves that they genuinely represent the equivalent of the above-
mentioned charges and commissions.

In cases where goods originating in one of the two countries are sold to the other through an
intermediary in a third country, the authorities of the exporting country may object to charges
and commissions due to the latter being paid by the method provided for above, if they exceed
a certain percentage of the amount due to the original exporter, such percentage being fixed by
mutual agreement between the two Banks.

Article 7.

Private compensation transactions in respect of goods of Norwegian or of Greek origin shall
not be permitted without the previous consent of the clearing authorities of both countries.

Article 8.

Each of the two Governments shall take the necessary steps, in so far as it is concerned, with
a view to the proper operation of the payments system provided for by the present Agreement.

Article 9.
The two Banks shall, in consultation, decide upon the technical arrangements necessary to

ensure the proper operation of the present Agreement.

No. 4309
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Article io.

Si, apr~s l'expiration du present accord, un solde subsistait aupr~s de l'une des deux banques
en faveur de l'autre, les importateurs du pays cr6ancier devront continuer h verser les montants
dus h la banque de leur pays, jusqu'A l'amortissement integral des cr~ances correspondant k ce solde.

Article ii.

Le present accord entrera en vigueur le Ier mars 1938 et aura effet jusqu'au 31 d~cembre de
la m~me annie. S'il n'est pas d~nonc6 un mois avant cette date, il sera renouvel6 par tacite
reconduction de six mois en six mois, avec facult6 de le d~noncer un mois avant l'expiration de chaque
semestre.

Le pr6sent accord suivra en tout cas le sort de l'Accordl pour le r~glement des 6changes
commerciaux en date de ce jour.

Fait A Ath~nes, en double exemplaire, le 28 f~vrier 1938.

(s) P. PREBENSEN. (s) N. MAVROUDIS.

Pour copie certifi~e conforme :
Minist~re des Affaires 6trang~res,

Oslo, le 16 mars 1938.
Le Directeur des Afjaires
de la Socijtd des Nations,

Rolf Andersen.

I Voir page 159 de ce volume.

No 4309
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Article io.

If, on the expiry of the present Agreement, there should remain at either of the two Banks
a balance outstanding in favour of the other, the importers of the creditor country shall continue
to pay the amounts due into the Bank of their country until the whole of the debts represented
by such balance have been duly paid off.

Article ii.

The present Agreement shall come into force on March Ist, 1938, and shall remain in force
until December 3Ist of the same year. Unless denounced one month before that date, it shall
be extended by tacit consent for further successive periods of six months, subject always to denun-
ciation one month before the expiry of each such period.

The duration of the present Agreement shall in any case be the same as that of the Agreement
for the Regulation of Commercial Exchanges signed on to-day's date.

Done at Athens in duplicate, this 28th day of February, 1938.

(Signed) P. PREBENSEN. (Signed) N. MAVROUDIS.

1 See page 159 of this Volume.
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AUTRICHE, BELGIQUE,
BULGARIE, ESPAGNE,

FRANCE, etc.

Convention internationale pour ]a
lutte contre les maladies conta-
gieuses des animaux, et declara-
tion annexe. Signees Genive,
le 20 fivrier 1935.

AUSTRIA, BELGIUM,
BULGARIA,

SPAIN, FRANCE, etc.

International Convention for the
Campaign against Contagious
Diseases of Animals, and Declara-
tion attached. Signed at Geneva,
February 2oth, j935.
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No 4310. - CONVENTION INTERNATIONALE I POUR LA LUTTE
CONTRE LES MALADIES CONTAGIEUSES DES ANIMAUX. SIGNEE
A GENEVE, LE 20 FIVRIER 1935.

Textes officiels en lranfais et en anglais. Cette convention a etd enregistrde par le Secrdtariat, con/ormdment
son article 14, le 23 mars 1938, date de son entrie en vigueur.

LE PRtSIDENT FtD]IRAL D'AUTRICHE ; SA MAJESTf, LE RoI DES BELGES ; SA MAJESTt LE

RoI DES BULGARES; LE PRtSIDENT DE LA RPPUBLIQUE ESPAGNOLE ; LE PRf-SIDENT DE LA

R]tPUBLIQUE FRANCAISE ; SA MAJESTfI LE Roi DES HELIkNES ; SA MAJESTfi LE Roi D'ITALIE ;

LE PRtSIDENT DE LA RP-PUBLIQUE DE LETTONIE ; SA MAJEST LA REINE DES PAYS-BAS ; LE

PRIkSIDENT DE LA RfiPUBLIQUE DE POLOGNE ; SA MAJEST LE Rol DE ROUMANIE ; LE CONSEIL

Ff-DtRAL SUISSE ; LE PRf-SIDENT DE LA Ri!PUBLIQUE TCHtCOSLOVAQUE ; LE PRf-SIDENT DE LA

Rf-PUBLIQUE TURQUE ; LE COMITf- CENTRAL EXI CUTIF DE L'UNION DES RIIPUBLIQUES SOVIfTIQUES

SOCIALISTES,
Convaincus qu'une lutte sans trove et toujours plus efficace contre les maladies contagieuses

des animaux ne peut 6tre men6e A bonne fin que par une action concert6e des pays int6ress~s ;

Unanimes, d'autre part, h reconnaitre que toute action destin6e h faciliter les 6changes
internationaux de b~tail et de produits animaux doit porter en the de son programme l'am41ioration
des conditions sanitaires v~t~rinaires par tous les moyens, y compris une collaboration internationale
plus 6troite et plus fr6quente ;

Ont d~sign6 pour leurs plknipotentiaires

LE PRP-SIDENT FE-DERAL D'AUTRICHE :

M. Emerich PFLtGL, reprsentant permanent auprs de la Socit6 des Nations, envoy6
extraordinaire et ministre pl6nipotentiaire.

SA MAJESTfI LE RoI DES BELGES :

M. Paul VAN ZEELAND, premier ministre, ministre des Affaires trangres et du Commerce
ext6rieur.

1 Ratifications :

BULGARIE ...... ................... 28 aofit 1936.
LETTONIE ...... ................... 4 mai 1937.
BELGIQUE ...... ................... 21 juillet 1937.
UNION DES RAIPUBLIQUES SOVIETIQUES SOCIALISTES 20 septembre 1937.
ROUMANIE ...... ................... 23 dcembre 1937.

Adhdsion :

IRAK ........ ...................... 24 d6cembre 1937.

Adhdsion sous rdserve de ratification :

CHILI ....... ..................... . . O octobre 1936.
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No. 4310. - INTERNATIONAL CONVENTION' FOR THE CAMPAIGN
AGAINST CONTAGIOUS DISEASES OF ANIMALS. SIGNED AT
GENEVA, FEBRUARY 20TH, 1935.

Official texts in French and English. This Convention was registered with the Secretariat, in accordance
with its Article 14, on March 23rd, 1938, the date o/its entry into force.

THE FEDERAL PRESIDENT OF AUSTRIA; HIS MAJESTY THE KING OF THE BELGIANS; His
MAJESTY THE KING OF THE BULGARIANS ; THE PRESIDENT OF THE SPANISH REPUBLIC ; THE
PRESIDENT OF THE FRENCH REPUBLIC ; HIS MAJESTY THE KING OF THE HELLENES ; HIS MAJESTY
THE KING OF ITALY; THE PRESIDENT OF THE LATVIAN REPUBLIC; HER MAJESTY THE QUEEN
OF THE NETHERLANDS ; THE PRESIDENT OF THE REPUBLIC OF POLAND ; His MAJESTY THE KING
OF ROUMANIA ; THE SWISS FEDERAL COUNCIL ; THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC ;
THE PRESIDENT OF THE TURKISH REPUBLIC ; THE CENTRAL EXECUTIVE COMMITTEE OF THE UNION
OF SOVIET SOCIALIST REPUBLICS,

Being convinced that an unceasing and increasingly effective campaign against contagious
diseases of animals can only be successfully prosecuted by concerted action by the countries
concerned ;

Recognising unanimously, moreover, that, in any action intended to facilitate international
trade in live-stock and animal products, the first item in the programme must be the improvement
of veterinary health conditions by every possible means, including closer and more frequent
international co-operation ;

Have appointed as their Plenipotentiaries

THE FEDERAL PRESIDENT OF AUSTRIA :

M. Emerich PFLOGL, Permanent Representative accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary.

HIS MAJESTY THE KING OF THE BELGIANS :

M. Paul VAN ZEELAND, Prime Minister, Minister for Foreign Affairs and External Trade.

1 Ratifications :

BULGARIA ...... .................. ... August 28th, 1936.
LATVIA ...... ................... .. May 4 th, 1937.
BELGIUM ......... .................. July 21st, 1937.
UNION OF SOVIET SOCIALIST REPUBLICS .... September 2oth, 1937.
ROUMANIA ...... .................. .. December 23rd, 1937.

Accession :
IRAQ ....... .................... .. December 24 th, 1937.

Accession subject to ratification :
CHILE ...... ................... .. October ioth, 1936.
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SA MAJESTt LE Rol DES BULGARES :

M. Nicolas ANTONOFF, d6l~gu6 permanent pros la Soci6t6 des Nations, ministre pl6ni-
potentiaire.

LE PRASIDENT DE LA R9PUBLIQUE ESPAGNOLE:

M. Julio L6PEZ OLIVAN, envoy6 extraordinaire et ministre pl6nipotentiaire pros le Conseil
f~d~ral suisse.

LE PRPSIDENT DE LA R9PUBLIQUE FRAN AISE:

Le docteur V. DROUIN, chef du Service v~t~rinaire du Ministre de l'Agriculture.

SA MAJESTt LE Roi DES HELLANES.

M. Raoul BIBICA-RoSETTI, d~l~gu6 permanent aupr~s de la Soci6t6 des Nations, ministre
pl6nipotentiaire.

SA MAJESTPl LE Rol D'ITALIE:

Le professeur C. BISANTI, inspecteur g6n~ral v~t~rinaire du Minist~re de l'Int~rieur.

LE PRASIDENT DE LA RPUBLIQUE DE LETTONIE :

M. Jules FELDMANS, d6lkgu6 permanent pros la Soci6t6 des Nations, envoy6 extraordinaire
et ministre pl~nipotentiaire pros le Conseil f~d~ral suisse.

SA MAJESTt LA REINE DES PAYS-BAS :

M. le chevalier C. VAN RAPPARD, d~l~gu6 permanent aupr6s de la Soci~t6 des Nations,
envoy6 extraordinaire et ministre pl6nipotentiaire pros le Conseil f~d6ral suisse.

LE PRtSIDENT DE LA R1PUBLIQUE DE POLOGNE :

M. Titus KOMARNICKI, d~l~gu6 permanent pros la Soci~t6 des Nations, ministre
pl~nipotentiaire.

SA MAJESTA LE RoI DE ROUMANIE:

M. Constantin ANTONIADE, envoy6 extraordinaire et ministre pl~nipotentiaire pros la
Soci~t6 des Nations.

LE CONSEIL F]ADtRAL SUISSE :

Le docteur G. FLUCKIGER, directeur de l'Office v~t~rinaire f6d~ral.

LE PRIISIDENT DE LA RtPUBLIQUE TCHECOSLOVAQUE :

M. Rodolphe KUNZL-JIZERSKf , d6l~gu6 permanent pros la Soci6t6 des Nations, envoy6
extraordinaire et ministre pl~nipotentiaire pros le Conseil f6d~ral suisse.

LE PRtSIDENT DE LA RPPUBLIQUE TURQUE :

M. Cemal HOSNu TARAY, d6l~gu6 permanent pros la Soci~t6 des Nations, envoye
extraordinaire et ministre pl~nipotentiaire pros le Conseil f6d6ral suisse.

LE COMITP CENTRAL EXECUTIF DE L'UNION DES REPUBLIQUES SOVItTIQUES SOCIALISTES:

M. Vladimir POTEMKINE, ambassadeur extraordinaire et plknipotentiaire pros le president
de la R6publique franqaise,
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HIs MAJESTY THE KING OF THE BULGARIANS:

M. Nicolas ANTONOFF, Permanent Delegate accredited to the League of Nations, Minister
Plenipotentiary.

THE PRESIDENT OF THE SPANISH REPUBLIC:

M. Julio L6PEZ OLIVAN, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council.

THE PRESIDENT OF THE FRENCH REPUBLIC:

Dr. V. DROUIN, Head of the Veterinary Service at the Ministry of Agriculture.

His MAJESTY THE KING OF THE HELLENES:

M. Raoul BIBICA-ROSETTI, Permanent Delegate accredited to the League of Nations,
Minister Plenipotentiary.

His MAJESTY THE KING OF ITALY:

Professor C. BISANTI, Veterinary Inspector-General at the Ministry of the Interior.

THE PRESIDENT OF THE REPUBLIC OF LATVIA:

M. Jules FELDMANS, Permanent Delegate accredited to the League of Nations, Envoy
Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

Ridder C. VAN RAPPARD, Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE PRESIDENT OF THE REPUBLIC OF POLAND:

M. Titus KOMARNICKI, Permanent Delegate accredited to the League of Nations, Minister
Plenipotentiary.

His MAJESTY THE KING OF ROUMANIA:

M. Constantin ANTONIADE, Envoy Extraordinary and Minister Plenipotentiary to the
League of Nations.

THE Swiss FEDERAL COUNCIL:

Dr. G. FLtCKIGER, Director of the Federal Veterinary Office.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

M. Rodolphe KfiNZL-JIZERSKI , Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE PRESIDENT OF THE TURKISH REPUBLIC:

M. Cemal HiSNO TARAY, Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE CENTRAL EXECUTIVE COMMITTEE OF THE UNION OF SOVIET SOCIALIST REPUBLICS:

Vladimir POTEMKINE, Ambassador Extraordinary and Plenipotentiary to the President
of the French Republic.
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Lesquels, apr~s avoir produit leurs pleins pouvoirs trouv~s en bonne et due forme, sont
convenus des dispositions suivantes :

Article premier.

Les Hautes Parties contractantes prendront les mesures lgislatives et administratives
n~cessaires pour assurer une action concert~e et efficace contre l'apparition et la diffusion des
maladies contagieuses des animaux.

Ces mesures devront sp~cialement viser

Io La surveillance des divers effectifs d'animaux domestiques, celle de tous les 6tablis-
sements offrant un intrt special pour la lutte contre les 6pizooties, tels que les abattoirs,
les ateliers d'6quarrissage, les march6s aux bestiaux ou aux viandes, les 6tablissements
d'engraissement, les laiteries, les 6tables des auberges, des commer ants et des relais,
les 6tablissements utilisant des produits animaux ; le contr~le de la production et du
commerce des serums, des virus et des cultures microbiennes att6nu6es ou non et des
produits biologiques diagnostiques, celle de tous moyens de transport, des leux
d'embarquement, de d~barquement des animaux et des stations de quarantaine ;

20 La constatation de l'apparition des maladies contagieuses des animaux, ainsi que
l'indication des localit6s atteintes ;

30 Les moyens de prevention et de lutte contre les maladies contagieuses des animaux;

40 La r6glementation des transports sous toutes leurs formes, notamment au point

de vue de la disinfection des v~hicules ;

50 Les sanctions . prendre en cas d'infraction aux mesures 6dict6es.

Article 2.

Les Hautes Parties contractantes s'engagent A crier, au cas oil elle n'existerait pas encore,
et entretenir dans leurs pays respectifs, une organisation sanitaire v6t~rinaire officielle destin~e
A assurer l'ex6cution des mesures vis6es 'article premier. Cette organisation officielle comprendra
en principe :

Io Un service sanitaire v6t6rinaire d'Etat ayant notamment pour mission:

a) La surveillance des lieux et 6tablissements vis~s l'article premier, en vue
de constater l'apparition et l'6volution des maladies contagieuses des animaux ;

b) L'application des mesures relatives aux maladies contagieuses des animaux
ainsi que de celles destinies . les pr6venir et & les combattre

c) L'inspection des animaux et des produits animaux ;
d) La d~livrance des certificats concernant l'origine et l'6tat sanitaire des

animaux ou l'origine et la saubrit6 des produits animaux.

20 Des 6tablissements d'enseignement et de recherches propres h la formation du
personnel des services sanitaires v~t~rinaires ; des laboratoires scientifiques ndcessaires
au bon fonctionnement de ces services.

Article 3.

Les services sanitaires v~t~rinaires de chacune des Hautes Parties contractantes seront
organis~s suivant les principes 6numdr~s ci-dessous, reconnus comme essentiels et indispensables
pour l'organisation r~guli~re d'un service v~t~rinaire :

Io Le service sanitaire v6t6rinaire d'Etat doit tre plac6 sous la direction d'un chef
v~trinaire responsable, relevant directement du ministre competent.

20 Le nombre et les attributions des v6t6rinaires d'Etat et des v6trinaires agr6s
par l'Etat pour certaines fonctions officielles doivent garantir, compte tenu de l'importance
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Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions :

Article i.

The High Contracting Parties undertake to enact the necessary legislation and take the
necessary administrative measures for ensuring joint and effective action against the appearance
and spread of contagious diseases of animals.

These measures should more particularly provide for
(i) Control over farm animals and over establishments which are of special

importance in the campaign against animal diseases, such as slaughter-houses, knackers'
yards, cattle and meat markets, fattening establishments, dairies, the stables of inns,
traders and relay stations, establishments utilising animal products ; supervision over the
production of and trade in sera, viruses and microbe cultures, whether attenuated or
not, and biological diagnostic products; supervision over the means of transport and
of loading and unloading places and quarantine stations

(2) The discovery of any outbreak of contagious disease of animals, together with
an indication of the areas infected ;

(3) The methods of preventing and dealing with contagious diseases of animals;
(4) The regulation of transport in all its forms, and particularly with a view to the

disinfection of vehicles ;
(5) The penalties to be imposed in the event of an infringement of the measures

enacted.
Article 2.

The High Contracting Parties undertake to establish and maintain in their respective countries,
where not already existing, an official veterinary health organisation to ensure the execution
of the measures referred to in Article x. In principle, this official organisation should comprise

(i) Government veterinary health service, the chief functions of which would be:
(a) To supervise the places and establishments referred to in Article I for the

purpose of ascertaining the outbreak and development of contagious diseases of
animals ;

(b) To apply the measures concerning contagious diseases of animals, as
well as measures for preventing and combating these diseases;

(c) To inspect animals and animal products;
(d) To issue certificates regarding the origin and health of animals and the

origin and soundness of animal products ;
(2) Teaching and research institutions for the training of the personnel of

veterinary health services ; scientific laboratories necessary for the satisfactory working
of these services.

Article 3.
The High Contracting Parties undertake to organise their respective veterinary health services

on the principles specified hereinafter and recognise as essential for the proper organisation
of a veterinary service :

(i) The Government veterinary health service should be under the authority of
a chief veterinary officer directly responsible to the competent Minister.

(2) The number and the duties of Government veterinary officers and of veterinary
surgeons approved by the State for certain official duties should, regard being had to
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de l'61evage et de l'6tendue du terrain cultiv6, et de l'intensit6 du trafic, l'exercice d'un
contr6le v6t~rinaire sanitaire efficace et rapide sur toute l'6tendue du territoire, divis6
en circonscriptions sanitaires g~ographiquement d~finies, ainsi que sur la totalit6 des
animaux domestiques.

Ce service sanitaire v~t~rinaire doit permettre h l'Etat d'attester l'origine et, confor-
m6ment aux connaissances scientifiques, les conditions sanitaires des animaux et des
produits animaux destines h l'exportation. I1 disposera d'un personnel proportionn6 L
l'importance du cheptel A surveiller.

30 Les v~t6rinaires d'Etat, et ceux qui seraient agr6s pour certaines fonctions
doivent 6tre pourvus d'un dipl6me d'6tudes v6t6rinaires d'Etat ou reconnu par l'Etat.

Ne peuvent 6tre consid~rs comme v~t~rinaires d'Etat que les v6t~rinaires
fonctionnaires d'Etat indemnis~s par lui.

D'autres v~t~rinaires que les fonctionnaires d'Etat peuvent 6tre charges exception-
nellement de certaines interventions sanitaires, h cette condition que l'Etat soit responsable
de leurs interventions.

40 Le contr6le sanitaire v6t~rinaire aux fronti~res ne doit 6tre exerc6 que par des
v~t~rinaires d'Etat ou agr6s par lui A cet effet.

50 a) L'inspection des viandes destinies h la vente et h la consommation publique
doit 6tre confi6e, en principe, & des v~t~rinaires places sous le contr6le des services
v6t~rinaires de l'Etat.

b) Le contr6le sanitaire v~t~rinaire des viandes et des pr6parations de viande
destinies & l'exportation sera exerc6 par des v6t~rinaires de l'Etat ou agr66s par lui
cet effet.

Article 4.

L'existence d'une organisation sanitaire v6t6rinaire conforme aux dispositions des articles
2 et 3 sera notifi~e par chacune des Hautes Parties contractantes ; l'aide d'un m~moire r6sumant
les modalit6s essentielles de l'organisation et remis au plus tard au moment du d~p6t de la ratification
au Secrtaire g~n~ral de la Socit des Nations, qui en informera les autres Hautes Parties
contractantes.

Article 5.

Les Hautes Parties contractantes, s'inspirant des recommandations de l'Office international
des 6pizooties, s'engagent k publier r~guli~rement un bulletin sanitaire v~t~rinaire r6pondant
aux modalit6s fix6es ci-apr~s :

Io Les bulletins sanitaires v~t~rinaires devront 6tre publics le Ier et le 15 de chaque
mois et fournir tous les renseignements concernant la quinzaine pr~c~dente.

20 ns devront 6tre 6chang~s entre les autorit~s v~t~rinaires centrales sans avoir
recours h la voie diplomatique.

30 Ils donneront tous renseignements statistiques sur les maladies d~sign~es
ci-apr~s : peste bovine (Pestis bovum), fi~vre aphteuse (Aphte epizootia), p~ripneumonie
contagieuse (Pleuro-pneumonia bovum contagiosa), fi~vre charbonneuse (Anthrax),
clavel6e (Variola ovium), rage (Rabies), morve (Malleus), dourine (Exanthema coitale
paralyticum), peste porcine (Pestis suum).

40 Chaque pays pourra donner en outre des renseignements statistiques ou autres
concernant d'autres maladies.
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the extent of stock-breeding, the area of land under cultivation, and the volume of traffic,
be such as to ensure effective and rapid veterinary supervision of the whole territory,
which should be divided up into definite geographical sanitary districts, as well as of
all the domestic animals.

This veterinary health service should enable the State to determine the origin and,
so far as scientific knowledge permits, the state of health of animals and the soundness
of animal products intended for export. The personnel should be in proportion to the
quantity of live-stock to be supervised.

(3) Government veterinary officers or veterinary surgeons approved for certain
duties should hold a State diploma in veterinary medicine or a diploma recognised by
the State.

Only veterinary surgeons who are employed and paid by the State may be regarded
as Government veterinary officers.

In exceptional cases, other veterinary surgeons may be entrusted with certain duties
provided that the State is responsible for any action they may take.

(4) Veterinary inspection at the frontier should be carried out only by Government
veterinary officers or veterinary surgeons approved by the State for that purpose.

(5) (a) In principle, the inspection of meat intended for sale and public
consumption must be entrusted to approved veterinary surgeons placed under the
supervision of the Government veterinary service.

(b) Veterinary health inspection of meat and meat preparations intended for export
must be carried out by Government veterinary officers or veterinary surgeons approved
by the State for that purpose.

A rticle 4.

The existence of a veterinary health organisation in conformity with the provisions of Articles
2 and 3 shall be notified by each of the High Contracting Parties by means of a memorandum,
summarising the main features of the organisation and forwarded, at latest at the moment of
depositing the ratification of the Convention, to the Secretary-General of the League of Nations,
who will notify the other High Contracting Parties thereof.

Article 5.

The High Contracting Parties undertake on the basis of the recommendations of the
International Office for Contagious Diseases of Animals to publish regularly a veterinary health
bulletin in accordance with the rules laid down below :

(i) The veterinary health bulletins should be published on the Ist and 15th of
each month and give all information for the previous fortnight.

(2) They should be exchanged between the central veterinary authorities without
recourse to diplomatic channels.

(3) They should give all statistical information regarding the following diseases:
cattle plague (Pestis bovum), foot-and-mouth disease (Aphttv epizootiT), contagious peri-
pneumonia (Pleuro-pneumonia bovum contagiosa), anthrax fever (Anthrax), sheep-pox
(Variola ovium), rabies, glanders (Malleus), dourine (Exanthema coitale paralyticum),
swine fever (Pestis suum).

(4) Each country may also give statistical or other information regarding other
diseases.
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Le bulletin sanitaire v~t~rinaire devra n6cessairement indiquer la situation sanitaire v~t~rinaire
A la date de la publication : c'est- -dire le nombre et l'indication des grandes divisions territoriales
(provinces, d~partements, districts), le nombre des communes et exploitations infect~es A la date
de la parution du bulletin et celui des communes et exploitations nouvellement infect~es dans
la p~riode consid~r~e.

Article 6.

Lorsque, sur le territoire de l'une des Hautes Parties contractantes, on constate la premiere
apparition de la peste bovine, porcine ou aviaire, de la fi~vre aphteuse, de la rage, de la p6ripneumonie
contagieuse des bovids ou de la dourine, l'autorit6 centrale v6t~rinaire des autres Hautes Parties
contractantes sera imm~diatement inform~e par la direction du Service v~t~rinaire de 'apparition
de la maladie et de ]a repartition de ses foyers. Cette communication sera faite par voie t~lgraphique
ou radiot~l~graphique aux Etats imm6diatement voisins et dans tous les cas oil des 6changes
d'animaux ou de produits d'origine animale ont lieu entre les Hautes Parties contractantes.

De plus les Hautes Parties contractantes s'engagent ?L exiger de leurs autorit~s sanitaires
v~t6rinaires du premier degr6 6tablies A la fronti~re qu'elles communiquent directement et sans
retard aux autorit~s correspondantes des autres Hautes Parties contractantes limitrophes l'apparition
et l'extension dans les zones de leurs attributions, des maladies vis6es dans l'alin6a precedent et,
en outre, l'apparition et l'extension de la clavel~e, de la morve et du cholera aviaire. Ces communi-
cations doivent 6tre faites, dans tous les cas d'urgence, par voie t~l~graphique, sans prejudice
des dispositions sp~ciales r6sultant d'accords bilat6raux en vigueur entre certaines des Hautes
Parties contractantes.

Article 7.

Les Hautes Parties contractantes s'engagent favoriser

a) L'admission d'6tudiants, de professeurs, d'agr6g6s et d'assistants des pays des
autres Hautes Parties contractantes dans les institutions et laboratoires de leur pays;

b) Les 6changes temporaires de fonctionnaires v6t6rinaires entre leurs diff6rentes
administrations ;

c) L'6tablissement permanent ou temporaire de fonctionnaires v~t6rinaires d'une
Haute Partie contractante sur le territoire d'une autre si, pour les relations particulires
entre les pays en cause, de s~rieux avantages peuvent en rtsulter ;

d) L'organisation de missions d'6tude compos6es de fonctionnaires v~t~rinaires d'une
ou de plusieurs Hautes Parties contractantes en vue de suivre les 6tudes ou m~thodes
en cours dans l'un ou l'autre des pays des Hautes Parties contractantes, et, t ce sujet,
d'entrer en pourparlers directs d~s qu'une demande 6manant d'une des Hautes Parties
contractantes leur sera adress~e.

Article 8.

Les Hautes Parties contractantes reconnaissent le droit des directions des services sanitaires
v6t~rinaires de s'informer directement entre elles des difficult~s d'ordre v6t6rinaire qui surgissent
dans les 6changes r~ciproques des animaux et des produits d'origine animale. Copie de toutes ces
communications sera transmise par la voie diplomatique.

Les Hautes Parties contractantes s'engagent A exiger de leurs directions des services sanitaires
v~t~rinaires qu'elles se mettent en rapport avec les directions correspondantes d'une autre Haute
Partie contractante si des difficult~s s~rieuses surgissent dans les 6changes r6ciproques du b~tail
ou des produits animaux avec ce pays.
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The veterinary health bulletins should necessarily indicate the veterinary health situation
on the date of publication - i.e., the number and names of the large territorial divisions (provinces,
departments, districts), the number of communes and premises infected at the date on which
the bulletin is published, and the number of communes and premises which have become infected
during the period under consideration.

Article 6.

When an outbreak of cattle plague, swine fever or fowl plague, foot-and-mouth disease, rabies,
contagious peri-pneumonia of bovines or dourine is first discovered in the territory of one of the
High Contracting Parties, the central veterinary authorities of the other High Contracting Parties
must immediately be notified by the chief of the veterinary service of the outbreak of the disease
and the position of the various infected centres. Such notification shall be made by telegraph
or wireless to all contiguous States and in all cases in which an exchange of animals or animal
products takes place between the High Contracting Parties.

The High Contracting Parties further undertake to require their veterinary health authorities
of the first instance who are posted at the frontier to notify directly and without delay the
corresponding authorities of the other neighbouring High Contracting Parties of the outbreak
and extent of the diseases mentioned in the above paragraph and, in addition, of the outbreak
and extent of sheep-pox, glanders, and fowl cholera. Such communications must in all urgent
cases be made by telegraph without prejudice to the special provisions arising out of bilateral
agreements in force between any of the High Contracting Parties.

Article 7.

The High Contracting Parties undertake to give favourable consideration to
(a) The admission of students, professors, lecturers and assistants of the countries

of the other High Contracting Parties to the institutions and laboratories of their countries;
(b) Temporary exchanges of veterinary officers between their various administra-

tions ;

(c) The permanent or temporary establishment of veterinary officers of one High
Contracting Party in the territory of another if, in view of the special relations between
the countries concerned, substantial advantages might be derived therefrom;

(d) The organisation of missions for study composed of veterinary officers of one
or more of the High Contracting Parties for the purpose of enquiring into the research
work or methods pursued in one or other of the countries of the High Contracting Parties,
and, on the request of one of the High Contracting Parties, to negotiate direct on such
questions.

Article 8.

The High Contracting Parties recognise the right of the chiefs of veterinary health services
to communicate with one another direct, when difficulties of a veterinary nature arise in connection
with the trade in animals and animal products. Copies of all such communications shall be forwarded
through diplomatic channels.

The High Contracting Parties undertake to require the chiefs of their veterinary health
services to get into touch with the corresponding chiefs of another High Contracting Party if
serious difficulties should arise in connection with the trade in live-stock or animal products with
such country.
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DISPOSITIONS FINALES.

Article 9 (R~glement des difdrends).

i. S'il s'6lve entre les Hautes Parties contractantes un diffdrend quelconque relatif A
l'interprdtation ou A l'application de la pr6sente convention et si ce diff6rend n'a pu 6tre r6solu
de fagon satisfaisante par voie diplomatique, il sera r6glM conformdment aux dispositions en vigueur
entre les parties concernant le r~glement des diff~rends internationaux.

2. Au cas oii de telles dispositions n'existeraient pas entre les parties au diff6rend, elles le
soumettront h une proc6dure arbitrale ou judiciaire. A d6faut d'un accord sur le choix d'un autre
tribunal, elles soumettront le diffdrend, h la requ6te de l'une d'elles, h la Cour permanente de Justice
internationale, si elles sont toutes parties au ProtocoleI du 16 d6cembre 192o, relatif au Statut
de ladite Cour, et, si elles n'y sont pas toutes parties, un tribunal d'arbitrage constitu6 conform6-
ment k la Convention 2 de La Haye du 18 octobre 1907 pour le r glement pacifique des conflits
internationaux.

Article io (Langues, date).

La pr6sente convention, dont les textes fran ais et anglais feront 6galement foi, portera la
date de ce jour.

Article ii (Signature, rati/ication).

i. La pr6sente convention pourra 6tre signde jusqu'au 15 f6vrier 1936 au nom de tout Membre
de la Soci~t6 des Nations ou de tout Etat non membre auquel le Conseil de la Socidt6 des Nations
aura communiqu6 i cet effet copie de la prdsente convention.

2. La prdsente convention sera ratifi~e. Les instruments de ratification seront d6pos6s aupr~s
du Secr6taire g6n6ral de la Socidt6 des Nations, qui en notifiera le d6p6t h tous les Membres de
la Socit6 des Nations et aux Etats non membres vis6s au paragraphe pr6cddent.

Article 12 (Adhdsion).

i. A partir du 16 fvrier 1936, tout Membre de la Soci6t6 des Nations et tout Etat non membre
auquel le Conseil de la Soci6t6 des Nations aura communiqu6 copie de la pr~sente convention pourra
y adh6rer.

2. Les instruments d'adh6sion seront d6pos6s aupr~s du Secrdtaire g6n6ral de la Soci6t6 des
Nations, qui en notifiera le d~p6t h tous les Membres de la Socift6 des Nations et aux Etats non
membres visas au paragraphe prdc6dent.

Article 13 (Entrde en vigueur).

i. Un proc~s-verbal sera dress6 par le Secrdtaire g~n6ral de la Soci6t6 des Nations ds que
cinq ratifications ou adh6sions auront 6 d6pos6es.

1 Vol. VI, page 379 ; vol. XI, page 404 ; vol. XV, page 304 ; vol. XXIV, page 152 ; vol. XXVII,
page 416 ; vol. XXXIX, page 165 ; vol. XLV, page 96 ; vol. L, page 159 ; vol. LIV, page 387 ; vol. LXIX,
page 70; vol. LXXII, page 452 ; vol. LXXVIII, page 435 ; vol. LXXXVIII, page 272 ; vol. XCII,
page 362 ; vol. XCVI, page 18o; vol.'C, page 153 ; vol. CIV, page 492 ; vol. CVII, page 461 ; vol. CXI,
page 402 ; vol. CXVII, page 46 ; vol. CXXVI, page 430 ; vol. CXXX, page 440 ; vol. CXXXIV, page 392 ;
vol. CXLVII, page 318; vol. CLII, page 282; vol. CLVI, page 176 ; vol. CLX, page 325 ; vol. CLXIV,
page 352 ; vol. CLXVIII, page 228 ; vol. CLXXII, page 388 ; vol. CLXXVII, page 382 ; vol. CLXXXI,
page 346; et vol. CLXXXV, page 370, de ce recueil.

S DE MARTENS, Nouveau Recueil gdndral de Traitds, troisi~me s6rie, tome III, page 360.
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FINAL PROVISIONS.

Article 9 (Settlement of Disputes).

i. If there should arise between the High Contracting Parties a dispute of any kind relating
to the interpretation or application of the present Convention, and if such dispute cannot be
satisfactorily settled by diplomacy, it shall be settled in accordance with any applicable agreements
in force between the Parties providing for the settlement of international disputes.

2. In case there is no such agreement in force between the Parties, the dispute shall be referred
to arbitration or judicial settlement. In the absence of agreement on the choice of another tribunal,
the dispute shall, at the request of any one of the Parties, be referred to the Permanent Court
of International Justice if all the Parties to the dispute are Parties to the Protocol' of December
16th, 192o, relating to the Statute of that Court and, if any of the Parties to the dispute is not
a Party to the Protocol of December I6th, I92O, to an arbitral tribunal constituted in accordance
with the Hague Convention 2 of October 18th, 1907, for the Pacific Settlement of International
Disputes.

Article io (Languages and Date).

The present Convention, of which the English and French texts are both authoritative,
shall bear this day's date.

Article ii (Signature and Ratification).

I. The present Convention may be signed until February 15th, 1936, on behalf of any Member
of the League of Nations or any non-member State to which the Council of the League of Nations
shall have communicated a copy of the present Convention for the purpose.

2. The present Convention shall be ratified. The instruments of ratification shall be deposited
with the Secretary-General of the League of Nations, who will notify the deposit thereof to all
the Members of the League of Nations and to the non-member States referred to in the preceding
paragraph.

Article 12 (Accession).

i. On and after February 16th, 1936, any Member of the League of Nations and any
non-member State to which the Council of the League of Nations shall have communicated a copy
of the present Convention may accede to it.

2. The instruments of accession shall be deposited with the Secretary-General of the League
of Nations, who will notify such deposit to all the Members of the League of Nations and to the
non-member States referred to in the preceding paragraph.

Article 13 (Entry into Force).

I. The Secretary-General of the League of Nations will draw up a proces-verbal when five
ratifications or accessions have been received.

I Vol. VI, page 379 ; Vol. XI, page 405 ; Vol. XV, page 305 ; Vol. XXIV, page 153 ; Vol. XXVII,
page 47; Vol. XXXIX, page 165; Vol. XLV, page 96; Vol. L, page 159; Vol. LIV, page 387;
Vol. LXIX, page 70; Vol. LXXII, 452; Vol. LXXVIII, page 435; Vol. LXXXVIII, page 272; Vol.
XCII, page 362 ; Vol. XCVI, page 18o; Vol. C, page 153 ; Vol. CIV, page 492 ; Vol. CVlI, page 461 ;
Vol. CXI, page 402 ; Vol. CXVII, page 46; Vol. CXXVI, page 430; Vol. CXXX, page 440; Vol.
CXXXIV, page 392; Vol. CXLVII, page 318; Vol. CLII, page 282; Vol. CLVI, page 176; Vol. CLX,
page 325 ; Vol. CLXIV, page 352 ; Vol. CLXVIII, page 228 ; Vol. CLXXII, page 388 ; Vol. CLXXVII,
page 382 ; Vol. CLXXXI, page 346; and Vol. CLXXXV, page 370, of this Series.

2 British and Foreign State Papers, Vol. ioo, page 298.
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2. Une copie certifi6e conforme de ce proc6s-verbal sera remise A chacun des Membres de la
Soci~t6 des Nations et ?i tout Etat non membre vis6 & 1'article ii par les soins du Secr6taire g~n6ral
de la Soci~t6 des Nations.

Article 14.

i. La pr~sente convention sera enregistr~e par les soins du Secr~taire g~n~ral de la Soci~t6
des Nations quatre-vingt-dix jours apr~s la date du proc~s-verbal vis6 l'article 13. Elle entrera
alors en vigueur.

2. A 'gard de chacun des Membres ou Etats non membres au nom desquels un instrument
de ratification ou d'adh6sion sera ult6rieurement d6pos6, la convention entrera en vigueur le
quatre-vingt-dixi~me jour apr~s la date du d~p6t de cet instrument.

Article 15 (Durie, ddnonciation).

i. La pr~sente convention aura une dur~e de deux ans A partir de sa mise en vigueur.
2. Elle restera en vigueur pour une nouvelle p~riode de quatre ans et ainsi de suite vis-A-vis

des Parties contractantes qui ne l'auront pas d6nonc6e six mois au moins avant l'expiration du
terme.

3. La d6nonciation se fera par notification 6crite adress~e au Secr~taire g~n~ral de la Soci6t6
des Nations, qui en informera tous les Membres de la Soci~t6 et les Etats non membres mentionn~s
Sl'article II.

Article 16 (Application aux colonies, protectorats, etc.).

i. Sauf d6claration contraire d'une Haute Partie contractante lors de la signature, lors de
la ratification ou lors de l'adh~sion, les dispositions de la pr~sente convention ne s'appliquent
pas aux colonies, protectorats, territoires d'outre-mer, territoires places sous sa suzerainet6 ou
territoires pour lesquels un mandat lui a t confi6.

2. Cependant les Hautes Parties contractantes se r~servent le droit de signer la convention
ou d'y adh~rer suivant les conditions des articles ii et 12 pour leurs colonies, protectorats, territoires
d'outre-mer, territoires places sous leur suzerainet6 ou territoires pour lesquels un mandat leur
a ti confi6.

3. Elles se r~servent 6galement le droit de la d6noncer s6par6ment suivant les conditions de
l'article 15.

Article 17 (Revision).

i. Des conferences de revision pourront 8tre convoqu~es en vue d'apporter A la convention
les changements dont l'exp~rience aurait fait apparaitre l'utilit6.

2. Une conference de revision sera convoqu6e par le Secr6taire g6n~ral de la Soci6t6 des
Nations chaque fois que la demande lui en sera faite au moins par cinq des Hautes Parties
contractantes.

Celles-ci indiqueront sommairement les changements qu'elles proposent et les motifs de ces
changements.

3. A moins que l'unanimit6 des Hautes Parties contractantes n'y consente, aucune demande
visant la convocation d'une conference de revision qui se tiendrait moins de deux ans apr~s la
mise en vigueur de la convention ou quatre ans apr~s la cl6ture d'une pr6c~dente conference de
revision ne sera recevable.

4. Le Secr~taire g~n~ral de la Soci6t6 des Nations pr~parera avec le concours de l'Office
international des 6pizooties les travaux des conf6rences de revision.
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2. A certified true copy of this procs-verbal shall be transmitted by the Secretary-General
of the League of Nations to all the Members of the League and to all non-member States mentioned
in Article ii.

Article 14.

i. The present Convention shall be registered by the Secretary-General of the League of
Nations ninety clays after the date of the procds-verbal mentioned in Article 13. It will come into
force on that date.

2. In respect of each Member or non-member State on whose behalf any instrument of
ratification or accession is subsequently deposited, the Convention shall come into force ninety
days after the date of the deposit of such instrument.

Article 15 (Duration and Denunciation).

i. The duration of the present Convention shall be for two years from its entry into force.
2. It shall remain in force for a further period of four years, and subsequently in respect

of such Contracting Parties as have not denounced it at least six months before the expiry of the
period.

3. The denunciation shall be effected by a written notification addressed to the Secretary-
General of the League of Nations, who will inform all the Members of the League and the non-
member States referred to in Article ii.

Article 16 (Application to Colonies, Protectorates, etc.).

i. In the absence of a contrary declaration by one of the High Contracting Parties at the
time of signature, ratification or accession, the provisions of the present Convention shall not apply
to colonies, protectorates, overseas territories, territories under its suzerainty or territories in respect
of which a mandate has been entrusted to it.

2. Nevertheless, the High Contracting Parties reserve the right to sign the Convention or
to accede thereto, in accordance with the provisions of Articles ii and 12, for their colonies,
protectorates, overseas territories, territories under their suzerainty or territories in respect of
which a mandate has been entrusted to them.

3. They further reserve the right to denounce the Convention separately, in accordance
with the provisions of Article 15.

Article 17 (Revision).

I. Conferences for the revision of the present Convention may be called with a view to making
such changes therein as experience may have shown to be useful.

2. A Conference for the revision of the present Convention shall be called by the Secretary-
General of the League of Nations whenever so requested by not less than five of the High
Contracting Parties.

The latter shall indicate succinctly the changes they propose and the reasons for such changes.

3. In default of the unanimous consent of the High Contracting Parties, no demand for the
calling of a conference for the revision of the present Convention within less than two years from
the entry into force of the Convention or four years from the end of a previous Conference for
its revision shall be admissible.

4. The Secretary-General of the League of Nations shall prepare the work of conferences
for the revision of the present Convention with the co-operation of the International Office for
Contagious Diseases of Animals.
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En foi de quoi les pl6nipotentiaires sus-
mentionn~s ont sign6 la prsente convention.

Fait 6L Gen~ve le vingt f~vrier mil neuf
cent trente-cinq, en un seul exemplaire, qui
sera conserv6 dans les archives du Secretariat
de la Soci6t6 des Nations et dont copie certifi~e
conforme sera remise A. tous les Membres de
la Socit et aux Etats non membres visas h
l'article ii.

Autriche

Belgique :

Bulgarie :

Espagne :

France :

In faith whereof the above-mentioned Pleni-
potentiaries have signed the present Convention.

Done at Geneva on the twentieth day
of February, one thousand nine hundred and
thirty-five, in a single copy, which shall be
kept in the archives of the Secretariat of the
League of Nations, and of which a certified
true copy shall be delivered to all the Members
of the League and to the non-member States
referred to in Article Ii.

E. PFLijGL.

Au moment de signer la pr~sente convention,
je d~clare, au nom de mon gouvernement, que
celui-ci ne consid6re pas le seul fait qu'en Bel-
gique l'inspection des viandes, bien qu'effectu~e
par des v6t6rinaires de l'Etat ou agr~6s par lui,
se trouve plac6e sous le contr6le du ministre
de l'Int6rieur (Inspection des denr6es alimen-
taires), comme 6tant contraire aux dispositions
de l'article 3, paragraphe 5, de la pr~sente con-
vention ; et cela d'autant moins que toutes les
prescriptions dudit article sont suivies en
Belgique 1.

Paul VAN ZEELAND.

Austria :

Belgium :

Bulgaria :

Spain :

France :

N. ANTONOFF.

J. L6PEZ OLIVAN.

V. DROUIN.

Raoul BIBICA-RoSETTI.

C. BISANTI.

Grce :

Italie:

Greece :

Italy :

Translation :
1 On signing the present Convention, I declare on behalf of my Government that it does not regard

the mere fact that in Belgium the inspection of meat, while carried out by Government veterinary
surgeons or by veterinary surgeons approved by the Government, is placed under the supervision of the
Minister of the Interior (Inspection of Foodstuffs), as being contrary to the provisions of Article 3,
paragraph 5, of the present Convention; particularly since all the requirements of the said Article are
observed in Belgium.
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Lettonie :

Pays-Bas:

Pologne :

Roumanie:

Suisse :

Tchdcoslovaquie :

Latvia :
J. FELDMANS.

Pour le Royaume en Europe 1

C. VAN RAPPARD.

Titus KOMARNICKI.

C. ANTONIADE.

FLUCKIGER.

Rodolphe KNZL-JIZERSK'.

The Netherlands :

Poland :

Roumania :

Switzerland :

Czechoslovakia :

Cemal H0SNt TARAY.

V. POTEMKINE.

Union of Soviet
Socialist Republics

DIZCLARATION ANNEXE

Au moment de proc~der h la signature
de la Convention internationale pour la lutte
contre les maladies contagieuses des animaux
portant la date du 20 f~vrier 1935, les sous-
sign~s d~clarent au nom de leurs gouverne-
ments respectifs qu'ils consid6rent, 6L titre
exceptionnel, que le service sanitaire v~t6ri-
naire d'Etat, tel qu'il est actuellement organis6
en Italie, r~pond aux exigences des prescriptions
de l'article 3, chiffre i), de ladite convention.

En foi de quoi les soussign6s ont sign6 la
pr6sente d~claration.

Fait h Gen~ve, le vingt f6vrier mil neuf
cent trente-cinq, en un seul exemplaire, qui
sera conserv6 dans les archives du Secretariat
de la Socit6 des Nations et dont copie certifi6e

DECLARATION ATTACHED.

In proceeding to the signature of the Inter-
national Convention for the Campaign against
Contagious Diseases of Animals dated February
2oth, 1935, the undersigned declare on behalf
of their respective Governments that they
regard the Government Veterinary Health
Service as at present organised in Italy as
complying, as an exceptional case, with the
requirements of Article 3, paragraph (i), of
the said Convention.

In faith whereof the undersigned have signed
the present Declaration.

Done at Geneva on the twentieth day of
February, one thousand nine hundred and
thirty-five, in a single copy, which shall be
kept in the archives of the Secretariat of the

Translation :
1 For the Kingdom in Europe.
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conforme sera remise & tous les Membres de League of Nations, and of which a certified
la Soci6t6 et aux Etats non membres vis6s A true copy shall be delivered to all the Members
l'article ii de la convention, of the League and to the non-member States

referred to in Article Ii.

Autriche : Austria :
E. PFLtGL.

Belgique : Belgium :
Paul VAN ZEELAND.

Bulgarie : Bulgaria :
N. ANTONOFF.

Espagne : Spain :
J. L6PEZ OLIVAN.

France: France :
V. DROUIN.

Gr&e : Greece :
Raoul BIBICA-ROSETTI.

Italie : Italy :
C. BISANTI.

Lettonie : Latvia :
J. FELDMANS.

Pays-Bas: The Netherlands :
C. VAN RAPPARD.

Pologne Poland :
Titus KOMARNICKI.

Roumanie: Roumania :
C. ANTONIADE.

Suisse : Switzerland :
FLUCKIGER.

Tchdcoslovaquie : Czechoslovakia :
Rodoiphe KUNZL-JIZERSK' .

Turquie : Turkey :
Cemal HUSNU TARAY.

Union des Rdpubliques Union of Soviet
sovidtiques socialistes : Socialist Republics :

V. POTEMKINE.

No 4310



N° 431j.

TCHIECOSLOVAQUI E
ET YOUGOSLAVIE

Echange de notes comportant un
accord additionnel a ]a Convention
du 3o mars 193j additionnelle au
Traite de commerce et de naviga-
tion du 14 novembre 1928. Beo-
grad, le jo novembre j936.

CZECHOSLOVAKIA
AND YUGOSLAVIA

Exchange of Notes constituting an
Additional Agreement to the
Convention of March 3oth, 1931,

additional to the Treaty of Com-
merce and Navigation of Novem-
ber 14 th, 1928. Belgrade, No-
vember ,oth, 1936.
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No 4311. - VY MNA NOT' MEZI
REPUBLIKOU CESKOSLOVENS-
KOU A KRALOVSTVIM JIHO-
SLAVII OBSAHUJICI DODAT-
KOVR UJEDNANI K DODAT-
KOV]t UMLUV]R ZE DNF 30.
BREZNA 1931 2 K OBCHODNI A
PLAVEBNI SMLOUVR ZE DNE
14. LISTOPADU 19383. V BRLEH-
RADIR, DNE io. LISTOPADU 1936.

Textes officiels serbo-croate et tchdcoslovaque com-
muniquds par le chargd d'Agaires a. i. de la
Ldgation de la Rdpublique tchicoslovaque 4
Berne. L'enregistrement de cet jchange de
notes a eu lieu le 26 mars 1938.

No 4311. - IZMENA NOTA IZMED-
JU VLADA CEHOSLOVACKE I
JUGOSLOVENSKE KOJE DO-
PUNJUJU DOPUNSKI SPORA-
ZUM OD 30 MARTA 19312 GOD.
UZ UGOVOR 0 TRGOVINI I
PLOVIDBI OD 14 NOVEMBRA
1928 3 GOD. U BEOGRADU, IO
NOVEMBRA 1936 GOD.

Serbo-Croat and Czechoslovak official texts com-
municated by the Chargi d'Affaires a. i. of the
Legation of the Czechoslovak Republic in
Berne. The registration of this Exchange ol
Notes took place March 26th, 1938.

TEXTE SERBO-CROATE. - SERBO-CROAT TEXT.

ROYAUME DE YOUGOSLAVIE.

MINISTtRE DES AFFAIRES PTRANGtRES.
DtPARTEMENT DES AFFAIRES tCONOMIQUES

ET CONSULAIRES.
K. P. No. 11225.

BEOGRAD, I0 novembra 1936 godine.
GOSPODINE MINISTRE,

Cast mi je saopgtiti Vain da je Kraljevska Jugoslovenska Vlada sporazumna da se pri uvozu
dole nazna~ene robe iz Cehoslova6ke u Jugoslaviju primenjuju ovako izmenjeni slede~i stavovi
iz Predloga zakona o opgtoj carinskoj tarifi :

Broj Naimenovanje

car. tarife

od ioo kg.
iz Br. 121

iz Br. 335

Pivo sviju vrsta :
i. u buradima .......... ...........................

Pletena (9trikana i virkovana) i mreiasta roba:
iZ 2. 6arape

a) svilene
a) 6arape od prirodne svile ..... ..................

20.-

3500.-

I L'6change des ratifications a eu lieu h Prague,
le 25 janvier 1938.

L'accord a W mis provisoirement en vigueur
le 4 d6cembre 1936.

2 Vol. CXXV, page 273, de cc recueil.

3 Vol. XCVII, page 9, de ce recueil.

1 The exchange of ratifications took place at
Prague, January 2 5 th, 1938.

The Agreement was put provisionally into force
on December 4 th, 1936.

2 Vol. CXXV, page 273, of this Series.

3 Vol. XCVII, page 9, of this Series.
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Broj Naimenovanje

car. tarife

od Ioo kg.

iz Br. 363 Sekiri u obliku zvona (tuljci) :
3. od klobu~ine : od komada

a) sirovi ili beljeni ...... ..................... .o.... 0.35
b) bojeni ili ftampani ........ .................... .

iz Br. 415 Materije fivotinjske za reckariju na drugom mestu nepomenute, i izrade
od njih :
iz 2 a) Vegta~ka creva bez §ava izradjena od 6istih livotinjskih od xoo kg.

materija Airine preko 70 mm .......... ................ 300.-
iz Br. 536 Gvodje :

3 a) u plo~ama, Aipkama, 6etvrtasto, 6estougaono, okruglo, poluo-
kruglo, koritasto, i uopgte gvo dje fto se upotrebljava u zanatstvu 12.-

iz Br. 539 Cevi i delovi sa spajanje cevi :
iz i. Kovane, valjane ili izvu~ene

a) neobradjene sa unutra§njim pre6nikom preko 8o mm..... 12.-
b) obradjene sa unutragnjim pre6nikom preko 8o mm ......... 15.-

iz Br. 541 Primedba. - Na robu iz br. 541, koja se ne izradjuje u zemlji plata
se i.- din. od ioo kg. ukoliko Ministar trgovine i industrije u sporazumu
sa Ministrom finansija bude prethodno objavio u e Slu benim novinama',
koja se roba iz ovoga broja izradjuje u zemlji.

Br. 552 Plugovi i njihovi delovi; plugovi kopai i plugovi ogrta~i i njihovi
delovi :
i. Plugovi i kolefke; plugovi kopa~i i ogrta~i ...... .......... 20.-
2. Delovi : plugova, plugova kopa6a i ogrta~a:

a) u komadu tegkom 5 kg. i vine ....... .............. 20.-
b) u komadu te~kom do 5 kg ........ ................. 20.-

Br. 553 Sprave za merenje dimenzija izuzimaju~i mikrometre ; lenjiri i cirkle ;
sprave za uvijanje i odvijanje zavrtnjeva, i na drugom mestu nepo-
menute sprave i alati - pa i u vezi sa drvetom ..... .......... 35.-

Br. 584 Izrade od kovnog gvoidja na drugom mestu nepomenute, pa i u vezi
s drvetom ili livenim gvoidjem:
i. neobradjene :

a) u komadu te~em od ioo kg ........ ................ 22.-
b) u komadu teiem od 25 do zaklju6no ioo kg .... ........ 27.-
c) u komadu teiem od 5 do zaklju~no 25 kg .... ........ 32.-
d) u komadu te~kom do zaklju~no 5 kg ............... .... 44.-

2. obradjene :
a) u komadu te~em od IoO kg ........ ................ 32.-
b) u komadu te~em od 25 do zaklju~no ioO kg .... ........ 37.-
c) u komadu teiem od 5 do zaklju6no 25 kg .... ........ 42.-
d) u komadu te~kom do zaklju~no 5 kg ............... .... 6o.-

iz Br. 653 Poljoprivredne magine :
iz 2. Sejalice kombinovane sa rasturaem djubreta .......... 5--
iz 5 Se~ke za se~enje slame i repe u komadu preko 2oo kg. teine 8.-

Ovaj sporazum bi6e ratifikovan i izmene ratifikacionih instrumenata izvr9ide se u Pragu.
On 6e stupiti na snagu i decembra 1936, va i6e godinu dana i produii6e se predutno na

neodredjeno vreme, s tim da ga svaka ugovorna strana posle I decembra 1937 moe otkazati na
tri meseca.

Bio bih Vain zahvalan, Gospodine Ministre, kad biste me izvestili o saglasnosti Vage Vlade
po ovome.

Izvolite primiti, Gospodine Ministre, i ovom prilikom uverenje o mom odli~nom pogtovanju.

Njegovoj Ekselenciji Dr. M. STOJADINOVId.
Gospodinu Dr. Vaclavu Girsi,

Izvanrednom Poslaniku i Opunomodenom Ministru
Cehoslova~ke Republike,

Beograd.
13 No. 4311
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II.

TEXTE TCHACOSLOVAQUE. - CZECHOSLOVAK TEXT.

VYSLANECTVI REPUBLIKY CESKOSLOVENSKf,
v Blehrad&

PANE PkEDSEDO,

MArm 6est VA n oznaAmiti, le vlAda republiky Ceskoslovensk6 souhlasi, aby se pfe dovozu
niie ozna~en6ho zboii z Ceskoslovenska do Jugoslavie pouiivalo tchto zmnn3ch sazeb pfedlohy
zAkona o vgeobecn6m celnim sazebniku

Cislo celniho

sazebniku PojmenovW.ni

za oo kg.

z fs. 121 Pivo vgeho druhu
i. v sudech ............. .......................... 20.-

z dis. 335 Zbo~i pleten6 (pleten6 i st6.vkov6) a sitkovan6
ex 2. pun~ochy:

a) hedv~bn6:
cc) pun~ochy z pfirodniho hedvgb .... .............. .... 3500.-

z 6is. 363 Klobouky zvonov6ho tvaru (6i§Sky)
1. z pisti : za kus

a) surov6 nebo bilen6 ...... ....................... -. 35
b) barven6 nebo potigt6n6 ......... .................. .I.-

z dis. 415 Ikezb6fsk6 hmoty zvifeci jinde nejmenovan6 a v~rrobky z nich :
ex 2 a) UmMl stieva beze MvfI vyroben6. pouze ze zviiecfch hmot, za ioo kg.

girok6 pies 70 mm ........... ...................... 300.-

z 6fs. 536 Zelezo :
3 a) V deskich, ty~ich, tyihrann6, gestihrann6, okrouhl6, polo-

okrouhl6, dut6 vypoukl6 a vfibec lelezo, kter6ho se pouivA v
.ivnostech ........ ......................... .... 12.

z 6fs. 539 Roury a rourov6 spojky :
ex. i. kujn6, v~lcovan6 nebo ta.en6

a) neopracovan6 o vnitfnim prim~ru pies 8o mm .... ........ 12.-

b) opracovan6 o vnitfnfm prfim~ru pies 8o mm .... ......... 15.-

z M1s. 541 Pozndmka. - Ze zbo~i z 6isla 541, kter6 se nevyrAbi v zemi, plati se
z.- din. za IOO kg., pokud by ministr obchodu a prfimyslu v dohod6 s
ministrem financi napfed nevyhl~sil v e Slubenih novinah s, kter6
zbo~i z tohoto 6isla se vyrAbi v zemi.

dis. 552 Pluhy a jejich sou6Astky ; ple6ky a pluhy zahrnovaci a jejich sou6stky
i. Pluhy a pluhov6 piedky ; ple6ky a pluhy zahrnovaci. ...... 2.-
2. Sou6stky : pluh6i, ple6ek a pluhf6 zahrnovacich :

a) o vAza kusu 5 kg. a vice ........ ................. 20.-
b) o vAze kusu do 5 kg ........... .................. 20.-

6is. 553 NAstroje k m6feni rozm~rA, vyjimajic miktometry ; pravitka a krulitka;
nAstroje na utahovAni a uvolfiovfni groubAi a jinde nejmenovan6
nAstroje a nAfadi - t6l spojen6 se dfevem .............. ... 35-
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iSlOsazebnikuho Pojmenovnl

za 100 kg.

is. 584 Vrobky z kujn6ho geleza jinde nejmenovan6, tl spojen6 se dfevem

nebo litinou :
I. neopracovan6:
a) o vAze kusu pies ioo kg .................. . .... ... 22.--
b) o vAze kusu pies 25 a! vetn6 ioo kg ..... ........... 27.-
c) o vAze kusu pies 5 ai v~etn6 25 kg ............. .... 32.-
d) o rAze kusu ai vetn6 5 kg .... ................ .... 44.-

2. opracovan6 :
a) o vAze kusu pies ioo kg ..... .................. ..... 32.-
b) o vAze kusu pies 25 ag vdetn6 ioo kg ..... ........... 37.- -
c) o vaze kusu pies 5 a2 v~etn6 25 kg ..... ........... 42.--
d) o vAze kusu ag vetn6 5 kg ........ ................ 6o.--

z dIs. 653 HospodAisk6 stroje :
ex. 2. Seci stroje kombinovan6 s rozmetadly hnojiv ........ .5.
ex. 5. lRezadky na slmu a fepu o vAze kusu pies 2oo kg ........... 8.--

Tato dohoda bude ratifikovdna a v~m~na ratifika~nich listin bude provedena v Praze.
Vstoupi v f~innost I. prosince 1936, bude platiti jeden rok a prodluuje se mlkky na neur~itou

dobu s tim, ie po I. prosinci 1937 mde ji kadA ze smluvnich stran vypov~dti s tfim~sini lhftou.

Rafte pfijati, slovutn pane pfedsedo, ujigt~ni m6 hlubok6 6cty.

V Blehrad dne io. listopadu 1936.
Dr. V. GIRSA.

Panu
Dru Milanu Stojadonoviku,

piedsedovi ministersk6 rady a ministru zahrani6nich vkci.

Copie certifi~e conforme

Praha, le 3 mars 1938.

Dr j. Papougek,
Directeur des Archives.
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1 TRADUCTION.

No 4311. - RCHANGE DE NOTES
ENTRE LES GOUVERNEMENTS
TCHI3COSLOVAQUE ET YOUGO-
SLAVE COMPORTANT UN AC-
CORD ADDITIONNEL A LA CON-
VENTION DU 30 MARS 1931
ADDITIONNELLE AU TRAIT
DE COMMERCE ET DE NAVIGA-
TION DU 14 NOVEMBRE 1928.
BEOGRAD, LE io NOVEMBRE
1936.

ROYAUME DE YOUGOSLAVIE.

MINISTRE
DES AFFAIRES P-TRANGtRES.

D9PARTEMENT DES AFFAIRES
PCONOMIQUES ET CONSULAIRES.

K. P. No 11225.

BEOGRAD, le I0 novembre 1936.

MONSIEUR LE MINISTRE,

J'ai l'honneur de vous informer que le Gou-
vernement royal yougoslave accepte que les
taux modifies ci-apr~s, prdvus par le projet de
loi sur le tarif douanier general, soient appliques
aux exportations de Tch6coslovaquie & destina-
tion de la Yougoslavie des articles ci-apr~s

du tarif Ddsignation des marchandisesdouanierl

par
ex 121 Bibres de toute sorte : oo kg.

I. En ffits .... ........ 20.-
ex 335 Articles en tricot ou en filet

ex 2. Bas:
a) Soie:

oc) Bas de sole pure . . 3.500,-

1 Traduit par le Secrtariat de la Socit6 des
Nations, & titre d'information.

'TRANSLATION.

No. 4311. - EXCHANGE OF NOTES
BETWEEN THE CZECHOSLO-
VAK AND YUGOSLAV GOVERN-
MENTS CONSTITUTING AN
ADDITIONAL AGREEMENT TO
THE CONVENTION OF MARCH
30TH, 1931, ADDITIONAL TO THE
TREATY OF COMMERCE AND
NAVIGATION OF NOVEMBER
14TH, 1928. BELGRADE, NOVEM-
BER IOTH, 1936.

I.

KINGDOM OF YUGOSLAVIA.

MINISTRY
OF FOREIGN AFFAIRS.

DEPARTMENT FOR ECONOMIC
AND CONSULAR QUESTIONS.

K. P. No. 11225.

BELGRADE, November ioth, 1936.

YOUR EXCELLENCY,

I have the honour to inform you that the
Royal Yugoslav Government agrees that the
following amended rates taken from the draft
Law on the General Customs Tariff shall apply
to exports of the under-mentioned goods from
Czechoslovakia to Yugoslavia

No. in
Customs Description of Goods

Tariff

Per
ex 121 Beer of every kind ioo kg.

I. In barrels ... ....... 20.-
ex 335 Knitted or netted goods

ex. 2. Stockings:
(a) Silk:

(a) Stockings of pure silk 3,500-

'Translated by the Secretariat of the League
of Nations, for information.
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Ddsignation des marchandises

ex 363

ex 415

ex 536

ex 539

ex 541

552

553

par piece

-,35
I,-

Par
ioo kg.
300,-

No. in
Customs

Tariff

ex 363

ex 415

ex 536

Cloches pour chapeaux (cas-
ques):
i. En feutre

a) Brutes ou blanchies.
b) Teintes ou imprim6es.

Mati~res d'origine animale t
tailler, non ddnommdes ail-
leurs, et ouvrages en ces ma-
ti6res :
ex 2. a) Tubes sans soudure

exclusivement en mati~res
animales ayant plus de
70 mm. de diamtre . . .

Fer :
3. a) En plaques, en tiges,

carr6, hexagonal, rond, de-
mi-rond, creux et, en g-
ndral, fer pour usages in-
dustriels ...........

Tuyaux et tubes, ainsi que rac-
cords de tuyaux :
ex i. Forges, laminus ou 6ti-

rds :
a) Non travaillds, avec un

diam~tre int6rieur de
plus de 8o mm. .....

b) Travaillds, avec un dia-
metre intdrieur de plus
de 8o mm ........

Note : Les articles ex No 541
qui ne sont pas manufactures
dans le pays acquitteront i di-
nar par ioo kg., h moins que
le ministre du Commerce et de
l'Industrie, d'accord avec le
ministre des Finances, n'ait
ddsign6, au prdalable, dans la
Gazette Officielle, les articles
de ce numdro qui sont manu-
facturas dans le pays.

Charrues et leurs parties ; her-
ses et charrues-buttoirs, ainsi
que leurs parties :
i. Charrues et trains de roues

pour charrues, herses et
charrues-buttoirs ....

2. Parties de charrues, de
herses et de charrues-but-
toirs :
a) Pesant chacune 5 kg. et

plus. .........
b) Pesant chacune jusqu'h

5 kg.. ........
Instruments de mesure, h l'ex-

ception des microm~tres ; r&-
gles et compas ; tournevis

12,-

'5,-

ex 541

552

20,-

20,-

20,-

Description of Goods

Hat blocks, bell-shaped (hel-
mets) :
I. Of felt

(a) Raw or bleached
(b) Dyed or printed

Carving materials of animal
origin not elsewhere enume-
rated and manufactures the-
reof :
ex 2. (a) Seamless tubing

made of animal materials
only, more than 70 mm.
cross-section .........

Iron :
3. (a) In slabs, rods, square,

hexagonal, round, semi-
round, hollow and, gene-
rally, iron for industrial
purposes ...........

Pipes and tubes and pipe con-
nections :
ex i. Forged, rolled or

drawn :
(a) Unworked, with an

internal diameter of
more than 8o mm.

(b) Worked, with an in-
ternal diameter of more
than 8o mm .......

Note : Goods ex No. 541
not manufactured in the coun-
try will pay i dinar per ioo kg.
unless the Minister of Trade
and Industry, in agreement with
the Minister of Finance, has
previously specified in the " Of-
ficial Gazette " the goods under
this number which are manu-
factured in the country.

Ploughs and parts thereof;
cultivators and ridge-ploughs
and parts thereof :
i. Ploughs and wheel-frames

for ploughs ; cultivators
and ridge-ploughs ....

2. Parts of ploughs, culti-
vators and ridge-ploughs

(a) Weighing each 5 kg.
and more ......

(b) Weighing each up to
5 kg............

Instruments for measuring, ex-
cept micrometers ; rules and
compasses ; screw-drivers and

No
dou tarif
douanier

ex 539

I

No. 4311

Each

-35
I.-

Per
zoo kg.

300.-

12.-

12.-

20.-

20.-

20.-
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D~signation des marchandises I

ainsi qu'instruments et outils
non d6nomm6s ailleurs -
m~me combines avec du bois

Articles en fer forge non d~nom-
m6s ailleurs, m~me com-
bin6s avec du bois ou du fer
fondu :
i. Non ouvr~s, pesant par

piece :
a) Plus de ioo kg ...
b) Plus de 25 et jusqu'h

Ioo kg. inclusivement .
c) Plus de 5 et jusqu'h

25 kg. inclusivement .
d) Jusqu'h 5 kg. inclusi-

vement ...........
2. Ouvr~s, pesant par piece

a) Plus de ioo kg......
b) Plus de 25 et jusqu'b

ioo kg. inclusivement .
c) Plus de 5 et jusqu'k

25 kg. inclusivement .
d) Jusqu',t 5kg. inclusive-
ment . . . . . . . .

Machines agricoles :
ex 2. D~fonceuses combin~es

avec distributeurs d'engrais
ex 5. Hache-paille et coupe-

navets, pesant chacun plus
de 2oo kg ...........

No. in
Customs

Tariff

par
io kg.

35,-

22,-

27,-

32,-

44,-

32,-

37,-

42,-

60,-

584

ex 653

Description of Goods

instruments and tools not
elsewhere mentioned, com-
bined or not with wood .

Wares of wrought iron not
elsewhere enumerated, com-
bined or not with wood or
cast iron :
i. Unworked, weighing per

piece :
(a) More than too kg.
(b) More than 25 and up

to Ioo kg. inclusive . .
(c) More than 5 and up

to 25 kg. inclusive . . .
(d) Up to 5 kg. inclusive

2. Worked, weighing per
piece :
(a) More than ioo kg.
(b) More than 25 and up

to Ioo kg. inclusive . .
(c) More than 5 and up

to 25 kg. inclusive . .
(d) Up to 5 kg. inclusive

Agricultural machinery :
ex 2. Drills combined with

manure-spreaders ....
ex 5. Straw and turnip cut-

ters, weighing each more
than 200 kg .........

Le pr6sent accord sera ratifi6, et l'6change des
instruments de ratification aura lieu A Prague.

I1 entrera en vigueur le Ier dcembre 1936,
sera valable pour un an et renouvelable par
tacite reconduction pour une p~riode ind~finie,
6tant entendu qu'apr~s le Ier d~cembre 1937,
chaque Etat contractant pourra le d~noncer
moyennant un pr~avis de trois mois.

Je vous serais reconnaissant, Monsieur le
Ministre, si vous vouliez bien me faire savoir
que votre gouvernement est d'accord A ce sujet.

Veuillez agr~er, etc.

Dr M. STOJADINOVId.

Son Excellence
le Dr Vdclav Girsa,

Envoy6 extraordinaire et
Ministre pl6nipotentiaire

de la R~publique tch~coslovaque,
Beograd.

The present Agreement shall be ratified and
the exchange of the instruments of ratification
shall take place at Prague.

It shall come into force on December Ist,
1936, be valid for one year, and be renewed by
tacit agreement for an indefinite period, with
the proviso that after December Ist, 1937,
either contracting State may denounce it at
three months' notice.

I should be grateful if Your Excellency
would inform me that your Government is in
agreement on this matter.

I have the honour to be, etc.

Dr. M. STOJADINOVI6.

His Excellency
Dr. Viclav Girsa,

Envoy Extraordinary and Minister
Plenipotentiary of the

Czechoslovak Republic,
Belgrade.

N' 4311

NoIdu tarif
douanier

ex 653

Per
zoo kg.

35.-

22.-

27.-

32.-
44--

32.-

37.-

42.-
60.-

5.-

8.-

I I
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LUGATION DE LA
R-IPUBLIQUE TCHtCOSLOVAQUE,

BEOGRAD.

MONSIEUR LE PRASIDENT,

J'ai l'honneur de vous informer que le Gou-
vernement de la R~publique tch6coslovaque
accepte que les taux modifies ci-apr~s, pr~vus
par le projet de loi sur le tarif douanier g~n~ral,
soient appliqu6s aux exportations de Tchco-
slovaquie h destination de la Yougoslavie des
articles ci-apr~s

No
du tarif D~signation des marchandises
douanier I

Bi~res de toute sorte :
i. En fflts ...........

Articles en tricot ou en filet
ex 2. Bas

a) Sole
oc) Bas de soie pure

Cloches pour chapeaux (cas-
ques):
i. En feutre

a) Brutes ou blanchies.
b) Teintes ou imprim~es.

Mati~res d'origine animale h
tailler, non d~nomm6es ail-
leurs, et ouvrages en ces ma-
ti~res :
ex 2. a) Tubes sans soudure

exclusivement en mati~res
animales ayant plus de
70 mm. de diam~tre . . .

Fer :
3. a) En plaques, en tiges,

carr6, hexagonal, rond, de-
mi-rond, creux et, en g6-
n~ral, fer pour usages in-
dustriels ............

Tuyaux et tubes, ainsi que rac-
cords de tuyaux :
ex i. Forges, laminas ou 6ti-

r~s :
a) Non travaill~s, avec un

diam~tre int~rieur de
plus de 8o mm. .....

b) Travaill6s, avec un dia-
m~tre int6rieur de plus
de 8o mm ........

Note : Les articles ex No 541
qui ne sont pas manufactur6s

par
ioo kg.

20,-

3.5°0,-

par piece
0,35
I,-

par
ioo kg.
300,-

12,-

LEGATION OF THE
CZECHOSLOVAK REPUBLIC,

BELGRADE.

YOUR EXCELLENCY,

I have the honour to inform you that the
Government of the Czechoslovak Republic
agrees that the following amended rates taken
from the draft Law on the General Customs
Tariff shall apply to exports of the under-
mentioned goods from Czechoslovakia to Yugo-
slavia

No. in
Customs Description of Goods

Tariff I

ex 121

ex 335

ex 363

ex 415

ex 536

ex 539

ex 121

ex 335

ex 363

ex 415

ex 536

ex 539

ex 541 ex 541

Beer of every kind :
i. In barrels ..........

Knitted or netted goods
ex. 2. Stockings:

(a) Silk :
(a) Stockings of pure

silk ...........
Hat blocks, bell-shaped (hel-

mets):
I. Of felt

(a) Raw or bleached
(b) Dyed or printed

Carving materials of animal
origin not elsewhere enume-
rated and manufactures the-
reof :
ex 2. (a) Seamless tubing

made of animal materials
only, more than 70 mm.
cross-section .........

Iron :
3. (a) In slabs, rods, square,

hexagonal, round, semi-
round, hollow and, gene-
rally, iron for industrial
purposes ...........

Pipes and tubes and pipe-con-
nections :
ex i. Forged, rolled or

drawn :
(a) Unworked, with an

internal diameter of
more than 8o mm.

(b) Worked, with an in-
ternal diameter of more
than 8o mm .......

Note: Goods ex No. 541
not manufactured in the coun-

Per
ioo kg.

20.-

3,500.-

each
-. 35

I.-

Per
ioo kg.
300.-

12.-

12.-

'5-

12,-

'5,-

No. 4311
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Designation des marchandises

dans le pays acquitteront i di-
nar par ioo kg., h moins que
le ministre du Commerce et de
l'Industrie, d'accord avec le
ministre des Finances, n'ait
d~sign6, au pr~alable, dans la
Gazette Officielle, les articles
de ce num6ro qui sont manu-
factures dans le pays.

Charrues et leurs parties ; her-
ses et charrues-buttoirs, ainsi
que leurs parties:
i. Charrues et trains de roues

pour charrues, herses et
charrues-buttoirs .

2. Parties de charrues, de
herses et de charrues-but-
toirs :
a) Pesant chacune 5 kg. et

plus ............
b) Pesant chacune jusqu' t

5 kg ............
Instruments de mesure, h l'ex-

ception des microm~tres ; r6-
gles et compas; tournevis
ainsi qu'instruments et outils
non d6nomm6s ailleurs -
m6me combin~s avec du bois

Articles en fer forg6 non d~nom-
m~s ailleurs, mme com-
binds avec du bois ou du fer
fondu :
i. Non ouvr6s, pesant par

piece :
a) Plus de ioo kg ...
b) Plus de 25 et jusqu'h

ioo kg. inclusivement .
c) Plus de 5 et jusqu'

25 kg. inclusivement .
d) Jusqu'hi 5 kg. inclusi-

vement .......
2. Ouvr~s, pesant par piece

a) Plus de Ioo kg......
b) Plus de 25 et jusqu'hi

Ioo kg. inclusivement .
c) Plus de 5 et jusqu'h

25 kg. inclusivement .
d) Jusqu' 5kg. inclusive-

ment . . . . . . . .
Machines agricoles :

eX 2. Ddfonceuses combindes
avec distributeurs d'engrais

ex 5. Hache-paille et coupe-
navets, pesant chacun plus
de 200 kg. ..........

No. in
Customs
Tariff I

Par
oo kg"

20,-

20,-

20,-

35,-

552

553

584

ex 653 ex 653

Description of Goods

try will pay i dinar per Ioo kg.
unless the Minister of Trade
and Industry, in agreement with
the Minister of Finance, has
previously specified in the " Of-
ficial Gazette " the goods under
this number which are manu-
factured in the country.

Ploughs and parts thereof;
cultivators and ridge-ploughs
and parts thereof :
i. Ploughs and wheel-frames

for ploughs ; cultivators
and ridge-ploughs ....

2. Parts of ploughs, culti-
vators and ridge-ploughs :

(a) Weighing each 5 kg.
and more ......

(b) Weighing each up to
5 kg ...........

Instruments for measuring, ex-
cept micrometers ; rules and
compasses ; screw-drivers and
instruments and tools not
elsewhere mentioned, com-
bined or not with wood . .

Wares of wrought iron not
elsewhere enumerated, com-
bined or not with wood or
cast iron :
(i) Unworked, weighing per

piece :
(a) More than ioo kg.
(b) More than 25 and up

to Ioo kg. inclusive . .
(c) More than 5 and up

to 25 kg. inclusive . * *
(d) Up to 5 kg. inclusive

(2) Worked, weighing per
piece :
(a) More than ioo kg.
(b) More than 25 and up

to ioo kg. inclusive . .
(c) More than 5 and up

to 25 kg. inclusive . .
(d) Up to 5 kg. inclusive

Agricultural machinery :
ex 2. Drills combined with

manure-spreaders ....
ex 5. Straw and turnip cut-

ters, weighing each more
than 20o kg .........

No
du tarif
douanier

22,-

27,-

32,-

44,-

32,-

37,-

42,-

6o,-

Per
ioo kg.

20.-

20.-

20.-

35.-

22.-

27.-

32.-
44.--

32.-

37.-

42.-
60.-

5.-

8.-

No 4311
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Le present accord sera ratifi6, et l'6change des
instruments de ratification aura lieu h Prague.

I1 entrera en vigueur le Ier d~cembre 1936,
sera valable pour un an et renouvelable par
tacite reconduction pour une p6riode ind6finie,
6tant entendu qu'apr~s le Ier d~cembre 1937,
chaque Etat contractant pourra le d6noncer
moyennant un pr~avis de trois mois.

Veuillez agr~er, etc.

Dr V. GIRSA.

BEOGRAD, le 10 novembre 1936.

Le Dr Milan Stojadinovi6,
President du Conseil et Ministre

des Affaires 6trang~res.

The present Agreement shall be ratified and
the exchange of the instruments of ratification
shall take place at Prague.

It shall come into force on December ist,
1936, be valid for one year, and be renewed
by tacit agreement for an indefinite period,
with the proviso that after December Ist, 1937,
either contracting State may denounce it at
three months' notice.

I have the honour to be,etc.

Dr. V. GIRSA.

BELGRADE, November ioth, 1936.

Dr. Milan Stojadinovi6,
Prime Minister and

Minister for Foreign Affairs.

No. 4311
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POLOGNE ET
UNION DES REPUBLIQUES
SOVIETIQUES SOCIALISTES

Echange de notes comportant un
arrangement relatif i ]a reconnais-
sance riciproque des certificats de
jaugeage. Moscou, le 3, mars 1 936.

POLAND
AND UNION OF SOVIET

SOCIALIST REPUBLICS

Exchange of Notes constituting an
Agreement regarding the Recipro-
cal Recognition of Tonnage Certi-
ficates. Moscow, March 3 jst, i9 3 6.
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No 4312. - POROZUMIENIE
MIEDZY RZADEM RZECZPOS-
POLITEJ POLSKIEJ A RZADEM
ZWIAZKU SOCJALISTYCZNYCH
REPUBLIK RAD W SPRAWIE
WZAJEMNEGO UZNAWANIA

WIADECTW POMIAROWYCH
OKREtTOW HANDLOWYCH.
MOSKWA, 31-GO MARCA, 1936.

Textes officiels polonais et russe communiques
par le commissaire du peuple aux Affaires
Itrang~res de l'Union des Rdpubliques sovid-
tiques socialistes. L 'enregistrement de cet
dchange de notes a eu ligu le 29 mars 1938.

Xo 4312. - COPJIAIIIEHHE MEMY
COI030M COBETCI{HX COI1I4AJH4-
CTFPIECI14X PECIYBJII4R H HOIJIb-
CR01 PECHYBJIHROI4 0 B3AHMHOM
IPI43HAHHH MEPHTEJIbHbIX CBI4-

AETEJIbCTB TOPPOBbIX CYAOB.
MOCKBA, 31 MAPTA 1936 rO,iJA.

Polish and Russian official texts communicated
by the People's Commissary for Foreign
A fairs of the Union of Soviet Socialist Repu-
blics. The registration of this Exchange
of Notes took place March 29th, 1938.

TEXTE POLONAIS. - POLISH TEXT.

MOSKWA, dnia 31 marca 1936.
PANIE KOMISARZU LUDOWY,

W celu ulatwienia ieglugi morskiej miqdzy Rzecz~pospolit, Polsk, a Zwiqzkiem Socjalistycz-
nych Republik Rad, mam zaszczyt z polecenia mego Rz~du zaproponowa6 Rzqdowi ZwiEtzku
Socjalistycznych Republik Rad nastqpujce Porozumienie :

i. Okrqty, egluj~ce pod banderq Rzeczypospolitej Polskiej i opatrzone w §wiadec-
twa pomiarowe wydane przez wlagciwe wladze Rzeczypospolitej Polskiej i zawijajqce do
port6w Zwiqzku Socjalistycznych Republik Rad, zar6wno jak okrqty ±egluj~ce pod
bander, Zwiqzku Socjalistycznych Republik Rad, opatrzone w gwiadectwa pomiarowe
wydane przez Rejestr Zwizku Socjalistycznych Republik Rad, zawijajtce do port6w
Rzeczypospolitej Polskiej nie bqd, podlegaly 2adnym nowym pomiarom w zwi~zku z
pobieraniem oplat portowych lub innych nale~nogci w portach.

Te oplaty i naleinogci bqdq obliczane na podstawie odnognych danych wskazanych
w gwiadectwie pomiarowem okrqtu.

1 L'6change des notes confirmant la ratification
de l'arrangement par les deux gouvernements a
eu lieu h Varsovie, le 4 d~cembre 1936.

Par un 6change de notes entre les deux gouver-
nements, en date du 23 f~vrier 1937, les effets du
present arrangement ont 6t6 6tendus -i la Ville
libre de Dantzig.

I The exchange of notes confirming the ratifi-
cation of the Agreement by both Governments
took place at Warsaw on December 4 th, 1936.

By an exchange of notes between the two
Governments dated February 23rd, 1937, the
effects of this Agreement were extended to the
Free City of Danzig.
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2. W razie zmiany przepis6w dotyczgcych pomiaru pojemnogci statk6w morskich,
a obowiqzujqcych obecnie w Rzeczypospolitej Polskiej lub w Zwiqzku Socjalistycznych
Republik Rad - sprawa wzajemnego uznawania gwiadectw pomiarowych, wydawanych
na podstawie wyiej wspomnianych nowych przepis6w, podlega6 bqdzie rozwaieniu w
drodze dyplomatycznej.

3. Rzgd Rzeczypospolitej Polskiej, do kt6rego naleiy prowadzenie spraw
zewnqtrznych Wolnego Miasta Gdafiska na podstawic um6w miqdzynarodowych,
zastrzega sobie prawo ogwiadczenia w. drodze dyplomatycznej w cicgu okresu mocy
obowiqzujcej niniejszego Porozumienia, ze Wolne Miasto Gdafisk przyjmuje zobowiIzania
i nabywa prawa, wynikajqce z tego Porozumienia.

4. Niniejsze Porozumienie wchodzi w tycie trzydziestego dnia od daty wzajemnej
notyfikacji Umawiajocych siQ Stron o zatwierdzeniu Porozumienia przez katd z nich.

Wypowiedzenie niniejszego Porozumienia mote nastqpi6 w drodze dyplomatycznej za
szegcio-miesiqcznem uprzedzeniem.

Podajqc powyisze do Pafiskiej wiadomogci, mam zaszczyt prosi6 Pana o powiadomienie mnie,
czy Rz2d Zwilzku Socjalistycznych Republik Rad przyjmuje zaproponowane w nocie niniejszej
Porozumienie.

Zechce Pan przyjq6, Panie Komisarzu Ludowy, wyrazy mego prawdziwego szacunku.

(Signg) J. LUKASIEWICZ.
Do Pana Borysa Stomoniakowa,

Zast~pcy Komisarza Ludowego
Spraw Zagranicznych

w Moskwie.

II.

TEXTE RUSSE. - RUSSIAN TEXT.

MOCKBA, 31 aapina 1936 o~a.
rOCIIOAHH -ocOJI,

I4Meio qecb IIOATBep lITE, ioJIyqeHe Bameft HOTMI OT 31 mapTa 1936 roga cJegyiloigero
cogepmaHHfl:

(B ijeJinx o6JIerqeHHH MopelJIaBaHI Mem{y HIojiEcKi o Pecny6I~oift H
COIo30M COBeTCImX CoIu4aJIHCTHqecirnx Peciny6JIlH HMeIo qeCTb, no inopyqeHHIo
moero HIpaBIITeJbcTBa, iIpegojIOMTb IIpaBHTeJIbCTBy Coio3a CoBeTcIKHX CoIqIa-
JIHCTH'qecHHX Pecny6.irH HmecJIegyioujee CorjiamenH~e:

1. Cyga, njiaamiolge Hog Jiarom HoJciMoI PeciiyJmiI 11 cHa6XeHHNIe
MepHTeJbHILIMH CBHleTeJIbCTBaMH, BMigaHHMMH HagjiealXHMH BJIaCTHMH

HoJmcboHr Pecliy6JmIHIn , npH6Limaiouie B nOPTi Coiosa COBeTCRHIX CoIM-
JiHCTwHqecHiix Pecny6nHK, paBHo iHa cyga, iijiaiaoiuIIe Ho jiaroM Coio~a
COBeTCIrHX CoriaJiHCTiqeciiiix Pecny6JmIH, CHa6menLHLHe MepHTeJIbHMlMH CBH-
geTeJIbcTBaMHi, BLigaHHMMH, PePrfcTpoM Coio3a CoBeTCHUX CoIw~aaiCTHqecIH~x
Pedny6riNE, npH6LNBaouiie B IIOPTlI IHojicIoft Pecny6mn, He 6ygyT
noA~epraTbeC HHIaiHoMy HOBOMy HMepeHHIO B OBHSH C BSMaHieM 11OpTOBlIX

C6opOlB Wl HI1IX nJiaT B nOpTax.
3TH c6opmiI miamI 6yAyT eIC'qHCJIHTbeh, Ha OCHOBe COOTBeTCTBYIOIMHX

gaHHLIX, yIa3aHHLTX B MepHTeJIbHOM CBH~eTeJIbCTBe CyAHa.

No. 4312
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2. B caiyqae H3meHeHHH -lpaBwa 8MaepeHH BmeCTHMOCTH MOPCIHX
OyAOB, HMHe gef4CTByIOIAx B loncHoA1 Pecny6ftuie wix B Coiose CoBeTCHHX
CoiiaancTnrqectu x Pecny6jniH, BOnpOC 0 BaHMHOM rPH8HaHHH MeprHTejbHLIX
CBHIeTeJIbCTB, BLIgaHHLIX Ha OCHOBaHHH BhIUeYIIOMHHYTIX HOBbIX HpaBHJR,
6ygeT nogiiemaTb o6cymgeHII HnJIoMaTHqecHHM nyTeM.

3. HpaBHTeJIbCTBO IIOJICHoi4 Pecnyirnrn, HOTOpOMy npNHagjieMHT
BegeHHe BHeUXHHX cHomeHift BoJIbHoro ropoga AaHiura Ha OCHOBe Memgy-
HapoAHX 0ro0OpOBB, OCTaBJIHeT Ba co6oio npaBo 8afHBHTb HnjioMaTHqecIHM
ayTeM B TeqeHne Cpoa AeftCTBII, 06yCJIOBjieHHOrO HaCTOrIIUI4M CoriameHeM,

'qTO BoubH~fl ropog Aaniwr nPNHHMaeT o6II3aTeJlbCTBa H npNo6peTaeT npaBa,
BLITe~aIouIAe N3 BTOrO CorJIameH14.

4. HacToqnilee CoriiameHiie BCTyiiaeT B C1JIY Ha TptI~aTMift geHb OT
AaTI B3aHMHOR nOTH HIaqi~il AOroBapHioIAHXCi CTOPOH O6 YTBepmgeHN
CorJIa!leHHH Hamgo0i4 N3 HHX.

HacTofmwee CoriJiameHHe MOMeT 6Tb AeHOHCIPOBaHO HriIOMaTHqecRHM
nyleM c npegynpemgeHneM aa IlfeCTb mecCeB.

A0BOJH BbmmeljiaomeHHOe go Bamero CBegeHINH, iMeio qeCTb fpOCHTb Bac
yBeg0MTb MeH, lpINHiMaeT JUN lpaBTeJIbCTBO Coioaa COBeTCHI'IX CoI.i4ajINCTN-
,qecix Pecny6iH npegnoweHHoe B HaCTonlgelf HOTe CoriaueHNe)).

OgHOBpeMeHHO NMei 'Iecwb CO06lql4Tb BaM, qTO IpaBNTeJIbCTBO Coioaa COBeTCHHX
CoiANaaNcTqeciix Pecny6anu npiiNHNmaeT CoraiameHNe MewHy COIOSOM COBeTCHHX
Co i4aJicTwNtecHNx Pecny6Mmi H HoJIbCHof4 Pecny6jnEoAi, npegaoMeHoe B BLImeNBHJoMeH-
HOtk HOTe.

HpNMITe, IPOCno IH HOCOJI, yBepeHNl B MOeM BbICOHOM yBameHIN.

(noen.) B. CTOMOHRHOB.
POCnoANHy IOJINymy JlyiaceBN'Iy,

lIpe3BuafiHoMy N HOJIHOMOqHOMy HOCay

HoIbcHoi4 Pecny6MNi,
MOCRBa.

Copie certifide conforme h l'original

Le Directeur du Dipartement juridique
au Commissariat du Peuple des Affaires

dtrangdres de l'Union des R. S. S.
M. Plotkine.
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1 TRADUCTION.

No 4312. - tCHANGE DE NOTES
ENTRE LE GOUVERNEMENT
DE LA R]tPUBLIQUE DE PO-
LOGNE ET LE GOUVERNE-
MENT DE L'UNION DES RItPU-
BLIQUES SOVITIQUES SO-
CIALISTES COMPORTANT UN
ARRANGEMENT RELATIF A
LA RECONNAISSANCE R1CI-
PROQUE DES CERTIFICATS
DE JAUGEAGE. MOSCOU, LE
31 MARS 1936.

Moscou, le 31 mars 1936.

MONSIEUR LE COMMISSAIRE DU PEUPLE,

En vue de faciliter la navigation maritime
entre ]a R~publique de Pologne et l'Union des
R~publiques sovi~tiques socialistes, j'ai l'hon-
neur, d'ordre de mon gouvernement, de proposer
au Gouvernement de l'Union des R~publiques
sovi~tiques socialistes la conclusion de l'arran-
gement suivant :

i. Les navires battant pavillon de la
Ripublique de Pologne et poss~dant des
certificats de jauge d6livr~s par les autorit~s
comp6tentes de la R6publique de Pologne,
qui font relAche dans les ports de l'Union
des R~publiques sovi~tiques socialistes,
de m~me que les navires battant pavillon
de l'Union des R~publiques sovi~tiques
socialistes et poss~dant des certificats
de jauge d~livr~s par le Service d'imma-
triculation de l'Union des Ripubliques
soviitiques socialistes et qui font relhche

1 Traduit par le Secretariat de la Soci~t6 des
Nations, & titre d'information.

1 TRANSLATION.

No. 4312. - EXCHANGE OF NOTES
BETWEEN THE GOVERNMENT
OF THE REPUBLIC OF POLAND
AND THE GOVERNMENT OF
THE UNION OF SOVIET SOCIA-
LIST REPUBLICS CONSTITUT-
ING AN AGREEMENT REGARD-
ING THE RECIPROCAL RECOG-
NITION OF TONNAGE CERTI-
FICATES. MOSCOW, MARCH
31ST, 1936.

Moscow, March 31st, 1936.

SIR,

With a view to facilitating maritime naviga-
tion between the Polish Republic and the Union
of Soviet Socialist Republics, I am instructed
by my Government to propose to the Govern-
ment of the Union of Soviet Socialist Republics
the following Agreement :

I. Vessels sailing under the flag of the
Polish Republic and furnished with meas-
urement certificates issued by the competent
authorities of the Polish Republic, which
call at the ports of the Union of Soviet
Socialist Republics, and, similarly, vessels
sailing under the flag of the Union of
Soviet Socialist Republics and furnished
with measurement certificates issued by
the Registry of the Union of Soviet Socialist
Republics, which call at the ports of the
Polish Republic, shall be exempt from

1 Translated by the Secretariat of the League
of Nations, for information.
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dans les ports de la R6publique de Pologne,
seront dispenses de l'obligation d'6tre
jaug6s A nouveau en vue de la perception
des droits de port et des autres redevances
perques dans les ports.

Ces droits et redevances seront calcul6s
d'apr~s les indications pertinentes qui
figurent dans le certificat de jauge du
navire.

2. Au cas oii les r6glements concernant le
jaugeage des navires de mer actuellement
en vigueur dans la R~publique de Pologne
ou dans l'Union des R6publiques sovi&
tiques socialistes viendraient h 6tre modifi6s,
la question de la reconnaissance r6ciproque
des certificats de jauge 6tablis en vertu
des nouveaux r~glements susvis~s sera
r~gl~e par la voie diplomatique.

3. Le Gouvernement de la R~publique
de Pologne, . qui la representation diplo-
matique de la Ville libre de Dantzig est
confide en vertu des conventions inter-
nationales, se reserve le droit de declarer,
par la voie diplomatique, pendant la
duroe du present arrangement, que la Ville
libre de Dantzig assume les obligations
et acquiert les droits d~coulant du pr6sent
arrangement.

4. Le present arrangement entrera en
vigueur le trenti~me jour qui suivra la
date h laquelle les deux Parties contrac-
tantes s'aviseront mutuellement de la
ratification par elles dudit arrangement.

Le present arrangement pourra tre d&
nonc6 par la voie diplomatique moyennant
un pr~avis de six mois.

En portant ce qui precede k votre connais-
sance, j'ai l'honneur de vous prier de bien vou-
loir me faire savoir si le Gouvernement de l'Union
des R~publiques sovi6tiques socialistes accepte
l'arrangement propos6 dans la pr6sente note.

Veuillez agr~er, etc.

(Signd) J. LUKASIEWICZ.

Monsieur Boris Stomoniakov,
Commissaire adjoint du Peuple

pour les Affaires 6trang~res,
Moscou.

remeasurement in connection with the
levying of harbour dues or other charges
in port.

Such dues and charges shall be calculated
on the basis of the relevant particulars
shown in the vessel's measurement certi-
ficate.

2. In the event of the regulations concern-
ing the tonnage measurement of seagoing
vessels at present in force in the Polish
Republic or in the Union of Soviet Socialist
Republics being varied, the question of
the reciprocal recognition of measurement
certificates issued in virtue of the new
regulations above referred to shall be
settled through the diplomatic channel.

3. The Government of the Polish Repu-
blic, to which it pertains to ensure the
conduct of the foreign relations of the
Free City of Danzig in virtue of interna-
tional agreements, reserves the right to
declare through the diplomatic channel,
during the term of validity of the present
Agreement, that the Free City of Danzig
assumes the obligations and acquires the
rights deriving from this Agreement.

4. The present Agreement shall come
into force thirty days after the Contracting
Parties have notified each other of its
ratification by each of them.

The present Agreement may be denounced
through the diplomatic channel subject to
six months' notice.

In bringing the above to your knowledge,
I have the honour to request you to inform me
whether the Government of the Union of Soviet
Socialist Republics accepts the Agreement
proposed in the present note.

I have the honour to be, etc.

(Signed) J. LUKASIEWICZ.

Monsieur Boris Stomonyakov,
Acting People's Commissary for

Foreign Affairs,
Moscow.

No 4312
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Moscou, le 31 mars 1936.

MONSIEUR L'AMBASSADEUR,

J'ai l'honneur d'accuser reception de votre
note en date du 31 mars 1936, qui 6tait r~dig6e
comme suit :

((En vue de faciliter la navigation
maritime entre la R6publique de Pologne
et l'Union des R~publiques sovi6tiques
socialistes, j'ai 1'honneur, d'ordre de mon
gouvernement, de proposer au Gouver-
nement de l'Union des R~publiques sovi6-
tiques socialistes la conclusion de l'arran-
gement suivant :

(( I. Les navires battant pavillon de
la R6publique de Pologne et poss6dant
des certificats de jauge d~livr6s par les
autorit6s comp6tentes de la R~publique
de Pologne, qui font relAche dans les
ports de l'Union des R~publiques sovi6-
tiques socialistes, de m~me que les navires
battant pavillon de l'Union des R~pu-
bliques socialistes sovi6tiques et poss6-
dant des certificats de jauge d~livr~s
par le Service d 'immatriculation de
l'Union des R6publiques sovi6tiques so-
cialistes et qui font relAche dans les
ports de la R~publique de Pologne, seront
dispens6s de l'obligation d 'tre jaug6s

nouveau en vue de la perception des
droits de port et des autres redevances
per~ues dans les ports.

) Ces droits et redevances seront
calcul6s d'apr~s les indications perti-
nentes qui figurent dans le certificat
de jauge du navire.

)) 2. Au cas o0i les r~glements concer-
nant le jaugeage des navires de mer
actuellement en vigueur dans la R6pu-
blique de Pologne ou dans l'Union des
R6publiques sovi~tiques socialistes vien-
draient A tre modifies, la question de
la reconnaissance r6ciproque des certi-
ficats de jauge 6tablis en vertu des
nouveaux r~glements susvis~s sera r~gl~e
par la voie diplomatique.

)) 3. Le Gouvernement de ]a R~pu-
blique de Pologne, A qui la repr6sentation
diplomatique de la Ville libre de Dantzig
est confide en vertu des conventions

14 No. 4312

Moscow, March 31St, 1936.

YOUR EXCELLENCY,

I have the honour to acknowledge the receipt
of your note of March 31st, 1936, reading
as follows :

" With a view to facilitating maritime
navigation between the Polish Republic
and the Union of Soviet Socialist Republics,
I am instructed by my Government to
propose to the Government of the Union
of Soviet Socialist Republics the following
Agreement :

" I. Vessels sailing under the flag
of the Polish Republic and furnished
with measurement certificates issued
by the competent authorities of the
Polish Republic, which call at the
ports of the Union of Soviet Socialist
Republics, and, similarly, vessels sailing
under the flag of the Union of Soviet
Socialist Republics and furnished with
measurement certificates issued by the
Registry of the Union of Soviet Socialist
Republics, which call at the ports of
the Polish Republic, shall be exempt
from remeasurement in connection with
the levying of harbour dues or other
charges in port.

" Such dues and charges shall be
calculated on the basis of the relevant
particulars shown in the vessel's mea-
surement certificate.
" 2. In the event of the regulations

concerning the tonnage measurement of
seagoing vessels at present in force in
the Polish Republic or in the Union of
Soviet Socialist Republics being varied,
the question of the reciprocal recognition
of measurement certificates issued in
virtue of the new regulations above
referred to shall be settled through
the diplomatic channel.
" 3. The Government of the Polish

Republic, to which it pertains to ensure
the conduct of the foreign relations of
the Free City of Danzig in virtue of
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internationales, se rserve le droit de
dclarer, par la voie diplomatique, pen-
dant la dur~e du present arrangement,
que la Ville libre de Dantzig assume
les obligations et acquiert les droits
dcoulant du present arrangement.

)) 4. Le pr6sent arrangement entrera
en vigueur le trenti~me jour qui suivra
la date A laquelle les deux Parties
contractantes s'aviseront mutuellement
de la ratification par elles dudit arran-
gement.

) Le present arrangement pourra 6tre
d~nonc6 par la voie diplomatique moyen-
nant un pr~avis de six mois.
)) En portant ce qui prcede A votre

connaissance, j'ai l'honneur de vous prier
de bien vouloir me faire savoir si le Gouver-
nement de l'Union des R~publiques sovi&
tiques socialistes accepte l'arrangement
propos6 dans la pr~sente note. ))

J'ai 6galement l'honneur de porter k votre
connaissance que le Gouvernement de l'Union
des R~publiques sovi~tiques socialistes accepte
l'arrangement entre l'Union des R~publiques
sovi6tiques socialistes et la R6publique de
Pologne qui est propos6 dans la note ci-dessus.

Veuilez agr~er, etc.

(Signd) B. STOMONIAKOV.

Monsieur Juljusz Lukasiewicz,
Ambassadeur extraordinaire et

pl~nipotentiaire de la
R6.publique de Pologne,

Moscou.

international agreements, reserves the
right to declare through the diplomatic
channel, during the term of validity
of the present Agreement, that the
Free City of Danzig assumes the obli-
gations and acquires the rights deriving
from this Agreement.
" 4. The present Agreement shall come

into force thirty days after the Contrac-
ting Parties have notified each other
of its ratification by each of them.

" The present Agreement may be de-
nounced through the diplomatic channel
subject to six months' notice.
" In bringing the above to your know-

ledge, I have the honour to request you
to inform me whether the Government
of the Union of Soviet Socialist Republics
accepts the Agreement proposed in the
present note.

I have at the same time the honour to inform
you that the Government of the Union of Soviet
Socialist Republics accepts the Agreement
between the Union of Soviet Socialist Republics
and the Polish Republic proposed in the afore-
said note.

I have the honour to be, etc.

(Signed) B. STOMONYAKOV.

Monsieur Juljusz Lukasiewicz,
Ambassador Extraordinary

and Plenipotentiary of
the Polish Republic,

Moscow.

No 4312



N" 43,3.

POLOGNE ET
UNION DES REPUBLIQUES
SOVIETIQUES SOCIALISTES

Echange de notes comportant un
arrangement relatif au rigime de
]a nation ]a plus favorisie dans la
question des droits payes par les
navires de commerce de I'une des
deux Parties dans les ports de
I'autre. Moscou, le 3, mars j936.

POLAND
AND UNION OF SOVIET

SOCIALIST REPUBLICS

Exchange of Notes constituting an
Agreement regarding Most-fa-
voured-nation Treatment in the
Matter of Dues paid by Merchant
Ships of One of the Two Parties
in the Ports of the Other. Moscow,
March 31st, 1936.
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No 4313. - POROZUMIENIE I
MIIDZY RZADEM RZECZPOS-
POLITEJ POLSKIEJ A RZA-
DEM ZWIAZKU SOCJALISTYCZ-
NYCH REPUBLIK RAD W SPRA-
WIE STOSOWANIA SKALI
PAI&STWA NAJBARDZIEJ UP-
RZYWILEJOWANEGO PRZY PO-
BIERANIU OPLAT LUB NALEZ-
NOkCI PORTOWYCH OD OKREt-
TOW HANDLOWYCH. MOSK-
WA, 31-GO MARCA, 1936.

Textes officiels polonais et russe communiquis par
le commissaire du peuple aux Affaires itran-
g~res de l'Union des Ripubliques sovidtiques
socialistes. L'enregistrement de cet ichange de
notes a eu lieu le 29 mars 1938.

Nq 4313. - COPJIAIIIEHI4E MEM1{AY
COIO30M COBETCI14X CO1AHAJI1-
CTHWIECIHX PECHYBhIHK H flOJIb-
CHOfl PECHYBJIFIHOfl 0 PEWHME
HA fB0 IIIEr0 BJIAPOHPHHT-
CTBOBAH14H B OTHOIIIEH414 HOP-
TOBbIX CBOPOB C TOPPOBbIX
CYJOB. MOCHBA, 31 MAPTA 1936
rOA.

Polish and Russian official texts communicated
by the People's Commissary for Foreign
Affairs of the Union of Soviet Socialist Repu-
blics. The registration of this Exchange of
Notes took place March 29 th, 1938.

TEXTE POLONAIS. - POLISH TEXT.

MOSKWA, dnia 31 marca 1936.
PANIE KOMISARZU LUDOWY,

W celu ulatwienia teglugi morskiej miqdzy Rzeczqpospolit4 Polskl a Zwiqzkiem Socjalistycznych
Republik Rad, main zaszczyt z polecenia mego Rzqdu zaproponowa6 Rz~dowi Zwiqzku
Socjalistycznych Republik Rad nastqpujlce Porozumienie :

i. Wladze portowe Rzeczypospolitej Polskiej nie bqda pobieraly od okrqt6w
pod bander Zwiqzku Socjalistycznych Republik Rad, zawijajqcych do port6w
Rzeczypospolitej Polskiej innych lub wyiszych oplat bqdi naleinogci, ani~eli te, kt6re
sq pobierane w portach Rzeczypospolitej Polskiej od okretow, 2eglujqcych pod banderq
Pafistwa najbardziej uprzywilejowanego.

I L'6change des notes confirmant la ratifica-
tion de l'arrangement par les deux gouvernements
a eu lieu A Varsovie, le 4 d6cembre 1936.

Par un 6change de notes entre les deux gou-
vernements en date du 23 f~vrier 1937, les effets
du pr6sent arrangement ont 6t6 6tendus L la Ville
libre de Dantzig.

1 The exchange of notes confirming the ratifica-
tion of the Agreement by both Governments took
place at Warsaw on December 4 th, 1936.

By an exchange of notes between the two
Governments dated February 23rd, 1937, the
effects of this Agreement were extended to the
Free City of Danzig.
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2. Wfadze portowe Zwiqzku Socjalistycznych Republik Rad nie b.dq pobieraly od
okrqt6w pod banderq Rzeczypospolitej Polskiej, zawijajqcych do port6w ZwiEtzku
Socjalistycznych Republik Rad innych lub wyiszych oplat batdi naletnogci, aniieli te,
ktdre s4 pobierane w portach Zwi~zku Socjalistycznych' Republik Rad od okrqt6w,
egluj~cych pod bander4 Pafistwa najbardziej uprzywilejowanego.

3. Rzad Rzeczypospolitej Polskiej, do kt6rego nale y prowadzenie spraw zewnetrznych
Wolnego Miasta Gdafiska na podstawie um6w miqdzynarodowych, zastrzega sobie prawo
ogwiadczenia w drodze dyplomatycznej, w ciqgu okresu mocy obowizzuj .cej niniej szego
Porozumienia, ze Wolne Miasto Gdafisk przyjmuje zobowiqzania i nabywa prawa
wynikajtce z tego Porozumienia.

4. Niniejsze Porozumienie wchodzi w iycie trzydziestego dnia od daty wzajemnej
notyfikacji Umawiajqcych siq Stron o zatwierdzeniu Porozumienia przez kaid4 z nich.

Wypowiedzenie niniejszego Porozumienia mote nastapi6 w drodze dyplomatycznej
za szegciomiesiqcznem uprzedzeniem.

Podajqc powyisze do Patiskiej wiadomogci, marn zaszczyt prosi6 Pana o powiadomienie mnie,
czy Rzqd Zwiqzku Socjalistycznych Republik Rad przyjmuje zaproponowane w niniejszej nocie
Porozumienie.

Zechce Pan przyjq6, Panie Komisarzu Ludowy, wyrazy mego prawdziwego szacunku.

(Si gnd) J. LUKASIEWICZ.

Do Pana Borysa Stomoniakowa,

Zastqpcy Komisarza Ludowego
Spraw Zagranicznych

w Moskvie.

II.

TEXTE RUSSE. - RUSSIAN TEXT.

MOCRBA, 31 w.apma 1936 o~a.
rocno~n Hoco3i,

MMeio 'qeCTb IIOgTBepg4Tb nonryqeHe Bamefi HOTbI OT 31 mapTa 1936 rosa caIegyongero
cogepmaHHa:

«<B iiHx o6JIerqeHq MopeniiaBaHw Merey HOJIbCKOIA PecnyJMRok H

COIOBOM COBeTCHUX CoiAiaJICTHqec Hnx Pecny6SIHI HMeio qeCTb no nIopyqennlo
Moero HlpaBHTeIbCTBa ipegJIOMiIITb -pa3HTeJIbCTBy Coioaa COBeTCIiHX CoAi-
ajilcTIUeeiHx Pecny6aHn nnmeciegyionee coFJiamenie:

1. HopTorbne BJIaCTH IHoJl CIO1 Pecny.minr He 6yAyT Bm aMTb C CygOB
nOg drJIaroM Coiaa COBeTCHHX Coi;HaJuiCTnqecinlx Pecny6 ImE, npH46IBaIjHX
B IIOpTbI fIo I IboI PeCny6nnari, HHIIX 14JII 6oiee BLIjcoI4X C6OpOB WIIJ IlaT,
qeM Te, IlOTOpbIe B3HMaIOTC{ B iopTax IHonIbCIOr Peciy6rin c cygoB,
nJiiaBaniou x nog tjiaroM HaH6oJIee 6JIaronpK5LTCTByeMoro rocygapcTBa.

2. HopTOBble BjiaCTn Coioaa COBeTCeIIX CoIHaJIIiCTlqecexX Pecny6nni
He 6yAyT B3HMaTb C cyAO riog 4jiaroM HlojibcKoi Pecny6jSHHH, npii61iBaiotigx
B IIOpTbI Coioaa COBeTCHI4X CoIIaIncTnIqecMx Pecny6ifi, IIHIX Him 6ojiee
BbICOIC IX C60pOB HJIm nIaT, -eM Te, IHOTOpbie B31MaOOTCH B IOpTax Coio3a
Co~ IlCX Goq~anIHCTTjqecjI-[x Pecny6rmH c cygoB, njiaBaowHx uo) PaaroM
Han6ojiee 6jIaronpH~qTCTByeMoro rocygapcTBa.

No. 4313
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3. IpaBHTeJmCTBO HOJIECIOII Pecly6aJiH , 0TopoMy HpHHagiieHwT
BexeHHe BHemHHX CHOmeHHf BoabHoro ropoga AaHi4ra Ha ocuose MeIngy-
Hapognbx gOFOBOpOB, OCTaBJIfeT sa co6o ipaBo a0 B~b H gIIrOMaTHqecHHM
nyTeM BweqenHe cpoxa efICTBHH, o6ycJuoBJernHoro HaCTOfIWHM CornameHneM,
qwo BOJMLhHIfI Fopog AaHiUr npnMiaeT o6aaaTeJlbCTBa H npno6peTaeT
npaBa, BblTe1aIOmIe 1H nToro CorJaamennH.

4. Hacfonguee CoriiamenHxe BCTynaeT B CHIny Ha TpHgnlaTLit geHb OT
gaTuI B~aHMHOfI HOT4IIHiaIWHH JoroBapnBaionxcn CTOpOII 06 YTBepmgeHmH
Coriiamernrn namAoik iH HHx.

HacToillee CoraameiMe MomeT 6L1Th geHOHCHpoBaHO gjHuJiOMaTHecHHN1

IyweM c nipegynpemgeHmeM 3a meCwb MeCHAeB.
ILoBoxi BLTi1eiH3jIo,-eHHoe 9o Bar ero cBegeHH , HMeiO qeCTL IIp0CI4T, Bac

yBetOMHTb MeHII, npHHHMaeT J114 IhaBk{TeJIhCTBO Coiosa COBeTCHX CoilaaJrHcTec-
HHX Pecfy6JHiR ripegaiomeHHoe B HacToMileft HOTe CoriaflmeHne.

OwHOBpeMeHHO iHMem qeCTb coo6ImHTL BaM, wTO HlpaBHTeJmcTBO Coxooa COBeTCIUIX
ConnanIrTxtecxInx Pecny6mH npHH1mMaeT CoriameHne Merely CoiooM COBeTCHHX
ConnaJrnCTuqecrmx Pecny6JnK H floJbdn]c0 Pecnyfjunioft, HpeJIomeHHoe B BLieluHOJIomeH-
HORh HOTe.

H-pHMHTe, PoCnOHH IIoCo, yBepeHHM B MoeM BMCOIOM yBameHHH.

(noOn.) 1. CTOMOHInrOB.

rocnogxny Inymuy JMy~aceBn'qy,
MpeoBbu'alHOMy H flo0IHOMOtIHOMy IOcJy

HojIboofit Pecny6SncUl,
MoceBa.

Copie certifife conforme h l'original:•

Le Directeur du Dipartement juridique
au Commissariat du Peuple des Aflaires

dtrangires de t'Union des R. S. S.,
M. Plotkine.
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1 TRADUCTION.

No 4313. - CHANGE DE NOTES
ENTRE LE GOUVERNEMENT
DE LA RRPUBLIQUE DE PO-
LOGNE ET LE GOUVERNEMENT
DE L'UNION DES RIPUBLI-
QUES SOVIMTIQUES SOCIA-
LISTES COMPORTANT UN AR-
RANGEMENT RELATIF AU Rt-
GIME DE LA NATION LA PLUS
FAVORISIE DANS LA QUES-
TION DES DROITS PAYtS PAR
LES NAVIRES DE COMMERCE
DE L'UNE DES DEUX PARTIES
DANS LES PORTS DE L'AUTRE.
MOSCOU, LE 31 MARS 1936.

Moscou, le 31 mars 1936.

MONSIEUR LE COMMISSAIRE DU PEUPLE,

En vue de faciliter la navigation maritime
entre la R~publique de Pologne et l'Union des
R~publiques sovi~tiques socialistes, j'ai l'hon-
neur, d'ordre de mon gouvernement, de pro-

oser au Gouvernement de l'Union des R6pu-
liques sovi~tiques socialistes la conclusion de

l'arrangement suivant :
i. Les autorit6s des ports de la R~pu-

blique de Pologne ne percevront pas des
navires battant pavillon de l'Union des
R~publiques sovi~tiques socialistes et fai-
sant relAche dans les ports de la R~pu-
blique de Pologne des droits ou redevances
autres ou plus 6lev~s que ceux qui sont
per~us dans les ports de la R~publique
de Pologne des navires battant pavilion de
la nation jouissant du traitement le plus
favoris6.

l Traduit par le Secretariat de la Socirt6 des
Nations, h titre d'information.

I TRANSLATION.

No. 4313. - EXCHANGE OF NOTES
BETWEEN THE GOVERNMENT
OF THE REPUBLIC OF POLAND
AND THE GOVERNMENT OF
THE UNION OF SOVIET SOCIA-
LIST REPUBLICS CONSTITUT-
ING AN AGREEMENT REGARD-
ING MOST-FAVOURED-NATION
TREATMENT IN THE MATTER
OF DUES PAID BY MERCHANT
SHIPS OF ONE OF THE TWO
PARTIES IN THE PORTS OF
THE OTHER. MOSCOW, MARCH
31ST, 1936.

Moscow, March 31St, 1936.

With a view to facilitating maritime navi-
gation between the Polish Republic and the
Union of Soviet Socialist Republics, I am in-
structed by my Government to propose to the
Government of the Union of Soviet Socialist
Republics the following Agreement :

i. The port authorities of the Polish
Republic shall not levy on vessels flying
the flag of the Union of Soviet Socialist
Republics, and calling at the ports of the
Polish Republic, any dues or charges other
or higher than those levied in the ports of
the Polish Republic on vessels sailing under
the flag of the most-favoured nation.

1 Translated by the Secretariat of the League
of Nations, for information.
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2. Les autoritds des ports de l'Union des
Rdpubliques sovidtiques socialistes ne per-
cevront pas des navires battant pavillon de
la R6publique de Pologne et faisant relAche
dans les ports de 1'Union des Rdpubliques
sovidtiques socialistes des droits ou rede-
vances autres ou plus dlevds que ceux qui
sont per~us dans les ports de l'Union des
Rdpubliques sovi6tiques socialistes des na-
vires battant pavillon de la nation jouissant
du traitement le plus favorisd.

3. Le Gouvernement de la R6publique
de Pologne, A qui la representation diploma-
tique de la Ville libre de Dantzig est
confide en vertu des conventions interna-
tionales, se rdserve le droit de d6clarer,
par la voie diplomatique, pendant la dur6e
du present arrangement, que la Ville libre
de Dantzig assume les obligations et
acquiert les droits dicoulant du pr6sent
arrangement.

4. Le pr6sent arrangement entrera en
vigueur le trenti~me jour qui suivra la date
A laquelle les deux Parties contractantes
s'aviseront mutuellement de la ratification
par elles dudit arrangement.

Le prdsent arrangement pourra 6tre d6-
nonc6 par la voie diplomatique moyennant
un prdavis de six mois.

En portant ce qui pr6c~de A votre connais-
sance, j'ai l'honneur de vous prier de bien
vouloir me faire savoir si le Gouvernement de
l'Union des R6publiques sovidtiques socialistes
accepte l'arrangement propos6 dans la prdsente
note.

Veuillez agrder, etc.

(Signd) J. LUKASIEWICZ.

Monsieur Boris Stomoniakov,
Commissaire adjoint du Peuple

pour les Affaires 6trang~res,
Moscou.

2. The port authorities of the Union of
Soviet Socialist Republics shall not levy on
vessels flying the flag of the Polish Repu-
blic, and calling at the ports of the Union
of Soviet Socialist Republics, any dues or
charges other or higher than those levied
in the ports of the Union of Soviet Socialist
Republics on vessels sailing under the flag
of the most-favoured nation.

3. The Government of the Polish Re-
public, to which it pertains to ensure the
conduct of the foreign relations of the Free
City of Danzig in virtue of international
agreements, reserves the right to declare
through the diplomatic channel, during
the term of validity of the present Agree-
ment, that the Free City of Danzig assumes
the obligations and acquires the rights
deriving from this Agreement.

4. The present Agreement shall come
into force thirty days after the Contracting
Parties have notified each other of its rati-
fication by each of them.

The present Agreement may be denounced
through the diplomatic channel subject to
six months' notice.

In bringing the above to your knowledge, I
have the honour to request you to inform me
whether the Government of the Union of Soviet
Socialist Republics accepts the Agreement pro-
posed in the present note.

I have the honour to be, etc.

(Signed) J. LuxAsIwIcz.

Monsieur Boris Stomonyakov,
Acting People's Commissary

for Foreign Affairs,
Moscow.

No 4313
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Moscou, le 31 mars 1936.

MONSIEUR L'AMBASSADEUR,

J'ai l'honneur d'accuser reception de votre
note en date du 31 mars 1936, qui 6tait r~dig~e
comme suit :

(( En vue de faciliter la navigation mari-
time entre la R~publique de Pologne et
l'Union des R6publiques sovi6tiques socia-
listes, j'ai l'honneur, d'ordre de mon gou-
vernement, de proposer au Gouvernement
de l'Union des R~publiques sovi~tiques so-
cialistes la conclusion de l'arrangement
suivant :

) i. Les autorit6s des ports de la R6pu-
blique de Pologne ne percevront pas des
navires battant pavillon de l'Union des
R~publiques sovi~tiques socialistes et
faisant rellche dans les ports de la
R6publique de Pologne des droits ou rede-
vances autres ou plus 6lev~s que ceux
qui sont pergus dans les ports de la
R~publique de Pologne des navires battant
pavillon de la nation jouissant du trai-
tement le plus favorise.

) 2. Les autorit~s des ports de l'Union
des R~publiques sovi~tiques socialistes
ne percevront pas des navires battant
pavillon de la R~publique de Pologne et
faisant relAche dans les ports de l'Union
des R~publiques sovi~tiques socialistes
des droits ou redevances autres ou plus
6lev~s que ceux qui sont per~us dans les
ports de 'Union des R6publiques sovi6-
tiques socialistes des navires battant
pavillon de la nation jouissant du trai-
tement le plus favoris&

1 3. Le Gouvernement de la R6publique
de Pologne, h qui la representation diplo-
matique de la Ville libre de Dantzig
est confide en vertu des conventions
internationales, se r~serve le droit de
d6clarer, par la voie diplomatique, pen-
dant la dur6e du present arrangement,
que la Ville libre de Dantzig assume les
obligations et acquiert les droits d~cou-
lant du pr6sent arrangement.

) 4. Le present arrangement entrera en
vigueur le trenti~me jour qui suivra la

No. 4313

Moscow, March 31st, 1936.

YOUR EXCELLENCY,

I have the honour to acknowledge the receipt
of your note of March 31st, 1936, reading as
follows :

" With a view to facilitating maritime
navigation between the Polish Republic
and the Union of Soviet Socialist Repu-
blics, I am instructed by my Government
to propose to the Government of the Union
of Soviet Socialist Republics the following
Agreement :

" I. The port authorities of the Polish
Republic shall not levy on vessels flying
the flag of the Union of Soviet Socialist
Republics, and calling at the ports of
the Polish Republic, any dues or charges
other or higher than those levied in the
ports of the Polish Republic on vessels
sailing under the flag of the most-favoured
nation.

" 2. The port authorities of the Union
of Soviet Socialist Republics shall not
levy on vessels flying the flag of the
Polish Republic, and calling at the ports
of the Union of Soviet Socialist Repu-
blics, any dues or charges other or higher
than those levied in the ports of the
Union of Soviet Socialist Republics on
vessels sailing under the flag of the most-
favoured nation.

" 3. The Government of the Polish
Republic, to which it pertains to ensure
the conduct of the foreign relations of
the Free City of Danzig in virtue of
international agreements, reserves the
right to declare through the diplomatic
channel, during the term of validity of
the present Agreement, that the Free
City of Danzig assumes the obligations
and acquires the rights deriving from this
Agreement.
" 4. The present Agreement shall

come into force thirty days after tha
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date h laquelle les deux Parties contrac-
tantes s'aviseront mutuellement de la
ratification par elles dudit arrangement.

s Le pr6sent arrangement pourra 6tre
d6nonc6 par la voie diplomatique moyen-
nant un pr~avis de six mois.
) En portant ce qui precede votre con-

naissance, j'ai l'honneur de vous prier de
bien vouloir me faire savoir si le Gouver-
nement de l'Union des R6publiques sovi6-
tiques socialistes accepte l'arrangement
propos6 dans la pr~sente note. )

J'ai 6galement l'honneur de porter A votre
connaissance que le Gouvernement de l'Union
des R~publiques sovi~tiques socialistes accepte
l'arrangement entre l'Union des R6publiques
sovi~tiques socialistes et la R6publique de
Pologne qui est propos6 dans la note ci-dessus.

Veuillez agr~er, etc.

(Signd) B. STOMONIAKOV.

Monsieur Juljusz Lukasiewicz,
Ambassadeur extraordinaire

et pl~nipotentiaire
de la R6publique de Pologne,

Moscou.

Contracting Parties have notified each
other of its ratification by each of them.

" The present Agreement may be de-
nounced through the diplomatic channel
subject to six months' notice.
" In bringing the above to your know-

ledge, I have the honour to request you
to inform me whether the Government of
the Union of Soviet Socialist Republics
accepts the Agreement proposed in the
present note. "

I have at the same time the honour to inform
you that the Government of the Union of Soviet
Socialist Republics accepts the Agreement bet-
ween the Union of Soviet Socialist Republics
and the Polish Republic proposed in the
aforesaid note.

I have the honour to be, etc.

(Signed) B. STOMONYAKOV.

Monsieur Juljusz Lukasiewicz,
Ambassador Extraordinary

and Plenipotentiary
of the Polish Republic,

Moscow.

NO 4313
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ETATS-UNIS D'AMERIQUE
ET CHILI

Echange de notes comportant un
accord relatif l'change des
publications officielles, et listes
annexees. Santiago, les 22 et 27
octobre 1937.

UNITED STATES OF AMERICA
AND CHILE

Exchange of Notes constituting an
Agreement regarding the Exchange
of Official Publications, and
attached Lists. Santiago, October
22nd and 27 th, j937.
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No. 4314. - EXCHANGE OF NOTES
BETWEEN THE GOVERNMENT
OF THE UNITED STATES OF
AMERICA AND THE GOVERN-
MENT OF CHILE CONSTITUT-
ING AN AGREEMENT REGARD-
ING THE EXCHANGE OF
OFFICIAL PUBLICATIONS.
SANTIAGO, OCTOBER 22ND AND
27TH, 1937.

English and Spanish official texts communicated
by the Envoy Extraordinary and Minister
Pilenipotentiary of the United States of America
at Berne. The registration of this Exchange
of Notes took place March 29 th, 1938.

EMBASSY
OF THE UNITED STATES

OF AMERICA.
No. 565.

No 4314. - CANJE DE NOTAS
ENTRE EL GOBIERNO DE LOS
ESTADOS UNIDOS DE AMERICA
Y EL GOBIERNO DE CHILE
ESTABLECIENDO UN ACUERDO
RELATIVO AL INTERCAMBIO
DE PUBLICACIONES OFICIA-
LES. SANTIAGO, 22 Y 27 DE
OCTUBRE DE 1937.

Textes officiels anglais et espagnol communiquds
par l'envoyd extraordinaire et ministre pldni-
potentiaire des Etats-Unis d'Amdrique i Berne.
L'enregistrement de cet dchange de notes a eu
lieu le 29 mars 1938.

SANTIAGO, October 22nd, 1937.
EXCELLENCY,

With reference to my memorandum No. 473 of June 8th ultimo and to Your Excellency's
Notes No. 6777 of August 2nd and No. 7659 of August 24th, 1937, I have the honor to express
our agreement for the exchange of official publications between the Governments of the United
States of America and of Chile as follows:

There shall be a complete exchange of official publications between the Government
of the United States of America and the Government of Chile, which shall be conducted
in accordance with the following provisions:

I. The official exchange office for the transmission of publications of the United
States is the Smithsonian Institution. The official exchange office on the part of
Chile is the National Library in Santiago.

2. The exchange sendings shall be received on behalf of the United States
by the Library of Congress ; on behalf of Chile by the National Library in Santiago.

3. The Government of Chile shall furnish regularly in one copy a full set of
the official publications of its several departments, bureaus, offices, and institutions.
A list of such departments and instrumentalities is attached (List No. i). This list
shall be extended to include, without the necessity of subsequent negotiation, any
new offices that the Government may create in the future.
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4. The Government of the United States shall furnish regularly in one copy
a full set of the official publications of its several departments, bureaus, offices,
and institutions. A list of such departments and instrumentalities is attached (List
No. 2). This list shall be extended to include, without the necessity of subsequent
negotiation, any new offices that the Government may create in the future.

5. With respect to departments and instrumentalities which at this time do
not issue publications and which are not mentioned in the attached lists, it is
understood that publications issued in the future by these offices shall be furnished
in one copy.

6. Neither Government shall be obligated by this Agreement to furnish
confidential publications, blank forms, or circular letters not of a public nature.

7. Each Party to the Agreement shall bear the postal, railroad, steamship,
and other charges arising in its own country.

8. Both Parties express their willingness as far as possible to expedite shipments.
9. This Agreement shall not be understood to modify the already existing

exchange agreements between the various government departments and instru-
mentalities of the two countries.
Upon the receipt of an identic note from Your Excellency, my Government will

consider that the foregoing Agreement enters into effect.

I avail myself of this opportunity to reiterate to Your Excellency the assurances of my highest
and most distinguished consideration.

HOFFMAN PHILIP.

His Excellency
Sefior Don Jos6 Ram6n Guti~rrez Alliende,

Minister for Foreign Affairs,
Santiago.

TEXTE ESPAGNOL. - SPANISH TEXT.

REP6BLICA DE CHILE.

MINISTERIO
DE RELACIONES EXTERIORES.

EBC
No E 8/1/23/21 9902.

SANTIAGO, 27 de octubre de 1937.

SEIROR EMBAJADOR:

En respuesta a su atenta nota No 565, fecha
22 de octubre en curso, tengo el honor de
manifestar a Vuestra Excelencia el acuerdo del

1 Traduction du Gouvernement des Etats-Unis
d'Am6rique.

No. 4314

I TRADUCTION. - TRANSLATION.

REPUBLIC OF CHILE.

MINISTRY
OF FOREIGN RELATIONS.

EBC
No. E 8/1/23/21 9902.

SANTIAGO, October 2 7 th, 1937.

MR. AMBASSADOR,

In reply to your kind note No. 565, dated the
twenty-second of the current October, I have
the honor to state to Your Excellency the

1 Translation supplied by the Government of the
United States of America.
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Gobierno de Chife para celebrar con el de los
Estados Unidos de America el siguiente Convenio
sobre intercambio de publicaciones oficiales:

Habri. un completo intercambio de
publicaciones oficiales entre el Gobierno
de Chile y el Gobierno de los Estados
Unidos, que se regiri pot las siguientes
normas :

i o La oficina oficial de intercambio
para la transmisi6n de publicaciones de
los Estados Unidos seri el Instituto
Smithsoniano. La oficina oficial de inter-
cambio serA, en Chile, la Biblioteca
Nacional de Santiago.

20 Las publicaciones ser6n recibidas
en los Estados Unidos por la Biblioteca
del Congreso y en Chile por la Biblioteca
Nacional de Santiago.

30 El Gobierno de Chile remitir6
regularmente un ejemplar de cada una
de las publicaciones editadas por sus
diversos departamentos, reparticiones e
instituciones. Se acompafia una lista de
estos departamentos y de las publica-
ciones (Lista 1o). En esta lista se incluiri,
sin necesidad de posteriores negocia-
ciones, cualesquiera nueva oficina que
pudiera crear posteriormente el Gobierno.

40 El Gobierno de los Estados Unidos
remitir, regularmente un ejemplar de
cada una de las publicaciones editadas
por sus diversos departamentos, reparti-
clones e instituciones. Se acompafia una
lista de estos departamentos y de las
publicaciones (Lista No 2). En esta lista
se incluird, sin necesidad de posteriores
negociaciones, cualesquiera nueva repar-
tici6n que pudiera crear posteriormente
el Gobierno.

50 Queda entendido que las publica-
clones editadas en el futuro por los
departamentos e instituciones que actual-
mente no editan publicaciones y que
no estdn citadas en las listas anexas seran
remitidas en un ejemplar.

60 El presente Convenio no obliga a
ninguno de los dos Gobiernos a proceder
al intercambio de publicaciones confi-
denciales, formularios en blanco o cartas
circulares que no tengan cartcter pfiblico.

agreement of the Government of Chile to
conclude with that of the United States of
America the following Agreement regarding the
exchange of official publications :

There will be a complete exchange of
official publications between the Govern-
ment of Chile and the Government of the
United States, which will be governed by
the following rules :

i. The official office of exchange for
the transmission of publications of the
United States shall be the Smithsonian
Institution. The official office of exchange
in Chile shall be the National Library of
Santiago.

2. The publications shall be received
in the United States by the Library of
Congress, and in Chile by the National
Library of Santiago.

3. The Government of Chile shall
transmit regularly one copy of each of
the publications issued by its various
departments, bureaus and institutions.
There is enclosed a list of these depart-
ments and of the publications (List No. i).
In this list there shall be included,
without the necessity of later negotia-
tions, any new office which the Govern-
ment may later create.

4. The Government of the United
States shall transmit regularly one copy
each of the publications issued by its
various departments, bureaus and insti-
tutions. There is enclosed a list of these
departments and of the publications
(List No. 2). In this list there shall be
included, without the necessity of later
negotiations, any new bureaus which the
Government may later create.

5. It is understood that publications
issued in the future by the Departments
and institutions which do not now issue
publications and are not cited in the
enclosed lists, will be transmitted in one
copy.

6. This Agreement does not oblige
either one of the two Governments to
proceed to the exchange of confidential
publications, blank forms or circular
letters which do not have a public
character.

No 4314
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70 Cada Parte sufragari los gastos
postales, de ferrocarriles o marftimos y
otras cargas, relativos al envfo de las
publicaciones, originados en su propio
pais.

80 Ambas Partes manifiestan su deseo
de facilitar en cuanto sea posible los
envfos de publicaciones.

90 Queda entendido que el presente
Convenio no modifica los convenios ya
existentes en materia de intercambio de
publicaciones entre las diversas reparti-
ciones ptiblicas e instituciones de ambos
paises.
El presente acuerdo comenzard a regir

desde la recepci6n de la presente nota por
Vuestra Excelencia.

Sfrvase aceptar, sefior Embajador, las segu-
ridades de mi ms alta y distinguida conside-
raci6n.

Jos6 Ram6n GUTItRREZ ALLIENDE.

Al Excmo.
Sefior Hoffman Philip,

Embajador Extraordinario y
Plenipotenciario de los Estados Unidos.

LISTA No I.

[LISTA DE LOS DIVERSOS DEPARTAMENTOS, REPAR-
TICIONES E INSTITUCIONES DEL GOBIERNO DE
CHILE CUYAS PUBLICACIONES HAN DE SER
REMITIDAS, ASi COMO LOS TfTULOS DE LAS PUBLI-
CACIONES PRINCIPALES QUE HAN DE INCLUIRSE
EN EL INTERCAMBIO.]

PRESIDENCIA.

I. Mensajes Presidenciales (anual).

CONGRESO.

2. Boletin de Sesiones del Senado.
3. Boletin de Sesiones de la CAmara de Diputados.
4. Reglamento del Senado.
5. Reglamento de la Cimara de Diputados.

MINISTERIO DEL INTERIOR.

6. Actas oficiales del Proyecto de Constituci6n
Politica. *

7. Anuario del Ministerio del Interior.

I Traduit par le Secretariat de la SociWt des
Nations, t titre d'information.

* Se encuentra actualmente en el dep6sito.

NO. 4314

7. Each of the Parties shall pay for
the postal, railroad, or maritime expenses
and other charges relative to the sending
of the publications which originate in
its own country.

8. Both Parties express their desire to
facilitate as much as possible the ship-
ments of publications.

9. It is understood that this Agreement
does not amend the agreements already
in existence on the subject of the exchan-
ge of publications between the various
public bureaus and institutions of the
two countries.
This Agreement shall come into force

from the receipt of this note by Your
Excellency.

Please accept, Mr. Ambassador, the assurances
of my highest and most distinguished consi-
deration.

Jos6 Ram6n GUTIP-RREZ ALLIENDE.

To His Excellency
Hoffman Philip,

Ambassador Extraordinary and
Plenipotentiary of the United States.

'TRADUCTION. - TRANSLATION.

LIST No. I.

(LIST OF THE VARIOUS DEPARTMENTS, DIVISIONS,
AND INSTITUTIONS OF THE CHILEAN GOVERN-
MENT, THE PUBLICATIONS OF WHICH ARE TO
BE FURNISHED, TOGETHER WITH THE TITLES OF
THE PRINCIPAL PUBLICATIONS TO BE INCLUDED
IN THE EXCHANGE.)

PRESIDENCY.

I. Presidential Messages (annual).

CONGRESS.

2. Record of Sessions of the Senate.
3. Record of Sessions of the Chamber of Deputies.
4. Rules of Procedure of the Senate.
5. Rules of Procedure of the Chamber of Depu-

ties.

MINISTRY OF THE INTERIOR.

6. Official Acts of the Draft Political Constitu-
tion. *

7. Year-Book of the Ministry of the Interior.

' Translated by the Secretariat of the League
of Nations, for information.

* At present in store.
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8. Boletin Municipal de la Repdblica.
9. Boletin Oficial, Direcci6n General de Carabi-

neros (semanal).
io. Boletin Oficial de la Direcci6n General de

Correos y Tel~grafos (mensual).
II. Constituci6n Politica de la Repfiblica de

Chile, afio 1925. *
12. Decreto Ley NO 283 sobre organizaci6n del

Cuerpo de Carabineros.
13. Decreto No 249o de 25 de marzo de 1936, que

fija los limites de la provincia de Valdivia.
14. Diario Oficial.
15. Estatuto Org~nico de los funcionarios civiles

del Estado.
16. Guia Administrativa.
17. Leyes electorales.
18. Ley sobre Registro Electoral.
19. Ley de R~gimen Interior, afto 1885.
20. Ley sobre impuesto de patente municipal.
21. Ley orgAnica de los funcionarios civiles del

Estado. Afio 1928.
22. Ley sobre Registro Electoral.
23. Memorias de la Empresa de Agua Potable.
24. Memorias del Ministerio del Interior (1928).
25. Padrones electorales de la Repfiblica.
26. Recopilaci6n de las disposiciones relativas a

las policias fiscales y comunales, afto 191o.

27. Reglamento para las construcciones domici-
liarias del alcantarillado de Santiago. 1929.

28. Reglamento general de la Direcci6n de
Aprovisionamiento del Estado.

29. Reglamento del servicio interno de la Conta-
bilidad de las reparticiones dependientes
del Ministerio del Interior. 1929.

3o . Reglamento interno del Ministerio del Inte-
rior.

31. Reglamento del servicio interno de la conta-
bilidad del Ministerio del Interior.

32. Reglamento de los servicios de Agua Potable
y Alcantarillado.

33. Reglamento para el manejo, cuidado y
control de los aparatos cloradores.

34. Reglamento general para Instalaciones Domi-
ciliarias de Agua Potable y Alcantarillado.

35. Reglamento para los servicios particulares de
Agua Potable, salobre o de mar y de
Alcantarillado.

36. Memoria de los servicios de Agua Potable
y Alcantarillado.

DIREccI6N GENERAL DE ALCANTARILLADO DE
SANTIAGO.

37. Reglamento para los Proyectistas y Construc-
tores de Instalaciones domiciliarias de
Alcantarillado.

38. Ley OrgAnica de la Direcci6n General de
Alcantarillado de Santiago y su Regla-
mento.

• Se encuentra actualmente en el dep6sito.

8. Municipal Gazette of the Republic.
9. Official Gazette of the Directorate-General of

Carabineers (weekly).
Io. Official Gazette of the Directorate-General

of Posts and Telegraphs (monthly).
in. Political Constitution of the Republic of

Chile, Year 1925. *
12. Legislative Decree No. 283 on the Organisa-

tion of the Corps of Carabineers.
13. Decree No. 2490 of March 2 5 th, 1936, fixing

the boundaries of the Province of Valdivia.
14. Official Journal.
15. Fundamental Statute of the State Civil

Service.
16. Administrative Guide.
17. Electoral Laws.
I. Law on the Electoral Register.
19. Law on the Internal Regime, Year 1885.
2o. Law on the Municipal Licence Tax.
21. Fundamental Law of the State Civil Service,

Year 1928.
22. Law on the Electoral Register.
23. Reports of the Drinking-Water Undertaking.
24. Reports of the Ministry of the Interior (1928).

25. Electoral Rolls of the Republic.
26. Summary of the Provisions relating to the

Revenue and Communal Police Forces,
Year igo,

27. Regulations governing Domestic Sanitary
Installations in Santiago, 1929.

28. General Regulations of the State Directorate
of Supply.

29. Regulations of the Internal Accountancy
Service of the Subsidiary Divisions of the
Ministry of the Interior, 1929.

30. Internal Regulations of the Ministry of the
Interior.

31. Regulations of the Internal Accountancy
Service of the Ministry of the Interior.

32. Regulations of the Drinking-Water and
Sewage Disposal Services.

33. Regulations for the Operation, Care, and
Supervision of Chlorinating Apparatus.

34. General Regulations for Domestic Drinking-
Water and Sanitary Installations.

35. Regulations for Private Drinking, Salt, or
Sea Water, and Sewage Disposal Services.

36. Report of the Drinking-Water and Sewage
Disposal Services,

DIRECTORATE-GENERAL OF SEWAGE DISPOSAL OF
SANTIAGO.

37. Regulations for Designers and Constructors
of Domestic Sanitary Installations.

38. Fundamental Law and Regulations of the
Directorate-General of Sewage Disposal of
Santiago.

* At present in store.
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39. Reglamento general para las instalaciones
domiciliarias de Alcantarillado y Agua
Potable de Santiago.

40. Memoria anual (afio 19o8).
41. Memoria anual (afto 1934).
42. Ley No 5613 y Decreto Supremo No 1687 de

23 de abril de 1935, sobre construcci6n de
instalaciones domiciliarias de Alcantari-
llado y Agua Potable, financiadas por la
Caja Nacional de Ahorros.

43. Reglamento del Trabajo.

DIREccIoN GENERAL DE CARABINEROS.

44. Gaceta de Carabineros (mensual).
45. Reglamento del Servicio.

DIRECCI6N DE INVESTIGACIONES.

46. Revista ((Detective ).

DmIPccI6N GENERAL DE PAVIMENTACI6N.

47. Recopilaci6n de Leyes sobre Pavimentaci6n
de las comunas rurales de Santiago y San
Bernardo.

48. Ley No 5757 de 12 de diciembre de 1935, de
Pavimentaci6n general, que se aplica en
diversas ciudades de la Repfiblica.

49. Reglamento general de Ejecuci6n de Obras
de Pavimentaci6n, aprobado por Decreto
del Ministerio del Interio No 1248 de 12
de marzo de 1936.

5o . Reglamento sobre Pavimentaci6n de nuevas
poblaciones.

5I. Reglamento sobre Conservaci6n y Reposici6n
de Pavimentos en las comunas rurales de
Santiago.

52. Memoria anual de la Direcci6n General de
Pavimentaci6n.

DIRECCI6N GENERAL DE APROVISIONAMIENTO DEL

ESTADO.

53. Ley 48oo, Orginica de Aprovisionamiento y
su Reglamento.

54. Pliego de Informaciones para los servicios
pfiblicos.

55. Memoria de la Direcci6n.
56. Monografia de los servicios, publicada por la

Gaceta de Chile.

MINISTERIO DE HACIENDA.

57. Arancel Aduanero. Edici6n Oficial.
58. Boletln, Caja de Amortizaci6n.
59. Boletin de Aduanas. Superintendencia de

Aduanas. Valparaiso. (mensual)
6o. Boletn de la Contralorta General.
61. Boletin de Hacienda.
62. Disposiciones vigentes sobre Sociedades An6-

nimas (actualmente derogadas).

15 No. 4314

39. General Regulations for Domestic Sanitary
and Drinking-Water Installations in Santi-
ago.

40, Annual Report (Year 19o8).
41. Annual Report (Year 1934).
42. Law No. 5613 and Supreme Decree No. 1687

of April 23rd, 1935, on the Construction
of Domestic Sanitary and Drinking-Water
Installations financed by the National
Savings Bank.

43. Labour Regulations.

DIRECTORATE-GENERAL OF CARABINEERS.

44. Carabineers' Gazette (monthly).
45. Service Regulations.

DIRECTORATE OF INVESTIGATIONS.

46. Detective Review.

DIRECTORATE-GENERAL OF ROADS.

47. Summary of Laws on Roadmaking for the
Rural Communes of Santiago and San
Bernardo.

48. Law No. 5757 of December 12th, 1937, on
General Roadmaking as applied in various
Cities of the Republic.

49. General Regulations for the Execution of
Roadmaking Works, approved by Decree
of the Ministry of the Interior, No. 1248,
of March 12th, 1936.

5o. Regulations for Roadmaking in newly-popu-
lated districts.

51. Regulations for the Upkeep and Repair of
Road Surfaces in the Rural Communes of
Santiago.

52. Annual Report of the Directorate-General of
Roads.

STATE DIRECTORATE-GENERAL OF SUPPLY.

53. Fundamental Law No. 48oo on Supply,
and Regulations.

54. File of Reports for the Public Services.

55. Report of the Directorate.
56. Monograph on the Services, published by the

"Gaceta de Chile ".

MINISTRY OF FINANCE.

57. Customs Tariff, Official Edition.
58. Gazette of the National Debt Service.
59. Customs Gazette. Inspectorate of Customs,

Valparaiso (monthly).
6o. Gazette of the Audit Office.
61. Financial Gazette.
62. Provisions governing Limited Companies (at

present suspended).
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63. Disposiciones sobre Instituciones de Cr6di-
to. FernAndez.

64. Ley No 5169. Impuesto a la Renta, edici6n
hecha por el Diario Oficial.

65. Rol de Avalfos de la comuna de Villa Ale-
mana. Direcci6n General de Impuestos
Internos.

66. Memorias de la Superintendencia de Aduanas.
67. Memorias del Ministerio de Hacienda.
68. Memorias del Consejo de Defensa Fiscal.
69. Memorias de la Contraloria General de la

Repdblica.
7o . N6mina de los Decretos Leyes que establecen

entradas a favor del Fisco y de las Muni-
cipalidades, 1929.

71. Presupuesto de entrada ordinaria, 1930.
72. Proyecto de Presupuestos (anual).
73. Proyecto de ley sobre impuesto a los tabacos,

afio 1926.
74. Recopilaci6n de Decretos con fuerza de Ley

del Ministerio de Hacienda, afio 1927.
75. Recopilaci6n de leyes por orden num~rico,

21 vols. (agotados IV, XII, XIII y
XIX).

76. Recopilaci6n de Decretos con fuerza de Ley,
afto 1927. Contraloria de la Repfblica.
3 vols. (Tomos II y III agotados).

77. Reglamento General de Fianzas para emplea-
dos pfiblicos. Decreto No 500.

78. Roles de avalfios de la Rep6blica.
79. Recopilaci6n de Decretos con fuerza de Ley,

afios 1930-193I. 3 vols. *

SUPERINTENDENCIA DE ADUANAS.

8o. Ordenanza de Aduanas.
81. Boletin de Aduanas (mensual).

CONTRALARfA GENERAL DE LA REPfJBLICA.

82. Balance general de la Hacienda Pfiblica.
83. Inversi6n del Presupuesto Ordinario de la

Naci6n.

SUPERINTENDENCIA DE COMPAMfAS DE SEGUROS
Y SOCIEDADES AN6NIMAS.

84. Circulares y fallos arbitrales expedidos por la
Superintendencia (3 vols.) desde su fun-
daci6n en xo enero 1928, hasta el 31 dic.
1933.

MINISTERIO DE EDUCACI6N.

85. Anales de la Universidad de Chile.
86. Anuario de la Universidad de Chile.
87. Anuario del Servicio Meteorol6gico de Chile.

88. Anuario de la Prensa chilena (Biblioteca

Nacional) (1914 y 1915 hay). *

* Se encuentra actualmente en el dep6sito.

63. Provisions governing Credit Institutions.
FernAndez.

64. Law No. 5169. Income Tax, published by
the Official Journal.

65. Valuation Roll of the Commune of Villa
Alemana. Directorate-General of Inter-
nal Taxation.

66. Reports of the Inspectorate of Customs.
67. Reports of the Ministry of Finance.
68. Reports of the Revenue Defence Board.
69. Reports of the Audit Office of the Republic.

70. List of Legislative Decrees which assign
revenue to the Treasury and the Munici-
palities, 1929.

71. Estimates of Ordinary Revenue, 1930.
72. Draft Estimates (annual).
73. Draft Law on the Tobacco Tax, 1926.

74. Summary of Decrees with Force of Law
issued by the Ministry of Finance, 1927.

75. Summary of Laws in numerical order. 21
volumes (Volumes IV, XII, XIII, and
XIX out of print).

76. Summary of Decrees with Force of Law,
1927. Audit Office of the Republic. 3
volumes (Volumes II and III out of print).

77. General Regulations for Fidelity Bonds for
Public Employees, Decree No. 5oo.

78. Valuation Rolls of the Republic.
79. Summary of Decrees with Force of Law,

Years 1930, 1931, 1932. 3 volumes.*

INSPECTORATE OF CUSTOMS.

8o. Customs Ordinance.
81. Customs Gazette (monthly).

AUDIT OFFICE OF THE REPUBLIC.

82. General Balance-Sheet of the Public Finances.
83. Allocation of the Ordinary Budget of the

Nation.

INSPECTORATE OF INSURANCE COMPANIES AND
LIMITED COMPANIES.

84. Circulars and Arbitral Awards issued by the
Inspectorate (3 volumes), from its founda-
tion on January ist, 1928, to December
3 1s t, 1933.

MINISTRY OF EDUCATION.

85. Annals of the University of Chile.
86. Year-Book of the University of Chile.
87. Year-Book of the Chilean Meteorological

Service.
88. Year-Book of the Chilean Press (National Li-

brary) (1914 and 1915 volumes available).

* At present in store.
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89. Biblioteca Escritores de Chile. Tomos I al
XIII (agotados en el Dep6sito los tomos
2, 3, 4, 5, 6, 7). *

go. Boletin de la Biblioteca Nacional.
91. Boletin Pedag6gico (Direcci6n General de

Instrucci6n Primaria).
92. Boletln Oficial del Ministerio de Educaci6n.
93. Boletln del Servicio Sismol6gico de la Uni-

versidad de Chile.
94. Boletln del Museo Nacional.
95. Boletin del Museo Nacional de Historia

Natural.
96. Revista de Educaci6n.
97. CatAlogo de Autores Griegos y Latinos

(Biblioteca Nacional) *.
98. Catlogo del Archivo de la Real Audiencia.

3 vols. Archivo Nacional. *

99. Catilogo de la Secci6n Americana de la
Biblioteca Nacional. *

1oo. Catilogo de los manuscritos relativos a los anti-
guos jesuitas de Chile * (Archivo Nacional).

1oi. Catdlogo de ]a Biblioteca Medina. 6 vols.
Biblioteca Nacional.

102. Colecci6n de Historiadores de ]a Independen-
cia. J. T. Medina, (tomo XXVIII) Biblioteca
Nacional.

103. Cruz Ernesto. Epistolario de O'Higgins.
Tomo I.

1O4. Diaz Mesa. - Cr6nicas de la Conquista.
Tomos II y III.

105. ' En plena Colonia. (Tomos II
y III).

io6. Guia del Archivo de Escribanos. Archivo
Nacional. 3 vols.

107. Grasel. Manual de Bibliotecario. (2 vols.)
io8. Ley sobre Instrucci6n Primaria.
1O9. Ley sobre propiedad Intellectual (agotada).
iio. Lista sobre publicaciones peri6dicas chilenas,

(1915, 1921, 1923, 1924, 1925, 1926, 1927,
1928). Biblioteca Nacional.

1iir. Memorias de la Biblioteca Nacional.
112. Memorias de la Universidad de Chile.
113. Memorias del Ministerio de Educaci6n.
114. Prats de Sarratea. Educaci6n de las j6venes. *
115. Recopilaci6n de Decretos Leyes del Ministerio

de Instrucci6n, 1925.
116. Recopilaci6n de Leyes y Reglamentos de

Instrucci6n Primaria y Normal.

117. Reglamento general de las Escuelas Voca-
cionales (1930).

118. Reglamento que establece la censura cinema-
togrAfica.

I19. Riquelme Daniel. Cuentos de la Guerra. *
12o. Servicio Meteorol6gico de Chile. *
121. Vaisse. Bibliografia general de Chile. *
122. Westenhofer. Diagn6stico y T6cnica de Ana-

tomia Patol6gica. (agotada en el dep6sito).

* Se encuentra actualmente en el dep6sito.
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89. Library of Chilean Authors. Volumes I to
XIII. (Volumes II, III, IV, V, VI, and
VII out of stock in the store).*

90. National Library Gazette.
91. Teachers' Gazette (Directorate-General of

Primary Education).
92. Official Gazette of the Ministry of Education.
93. Gazette of the Seismological Department of

the University of Chile.
94. National Museum Gazette.
95. Gazette of the National Museum of Natural

History.
96. Educational Review.
97. Catalogue of Greek and Latin Authors

(National Library). *
98. Catalogue of the Archives of the " Real

Audiencia ". 3 volumes, National Ar-
chives. *

99. Catalogue of the American Section of the
National Library. *

oo. Catalogue of Manuscripts relating to the
early Jesuits in Chile (National Archives).*

1oi. Catalogue of the Medina Library. 6 volumes,
National Library.

102. The J. T. Medina Collection of Historians
of the War of Independence (Volume
XXVIII), National Library.

103. Cruz Ernesto, " Letters of O'Higgins ",

Volume I.
104. Diaz Mesa, " Chronicles of the Conquest ",

Volumes II and III.
105. Diaz Mesa, " En Plena Colonia ", Volumes

II and III.
io6. Guide to the Archives of the Notaries.

National Archives, 3 volumes.
107. Grasel, Librarian's Handbook (2 volumes).
io8. Law on Primary Education.
iog. Law on Intellectual Property (out of print).
iio. List of Chilean Periodical Publications (1915,

1921, 1923, 1924, 1925, 1926, 1927, 1928),
National Library.

iii. Reports of the National Library.
112. Reports of the University of Chile.
113. Reports of the Ministry of Education.
114. Prats de Sarratea, " Education of Girls " *
115. Summary of Legislative Decrees of the

Ministry of Education, 1925.
116. Summary of Laws and Regulations on

Primary Education and the Training of
Teachers.

117. General Regulations for Vocational Schools
(1930).

i18. Regulation establishing Film Censorship.

119. Riquelme Daniel, " Stories of the War ".*
120. Chilean Meteorological Service.*
121. Vaisse, - General Bibliography of Chile "*
122. Westenhofer, " Diagnostics and Technique

of Pathological Anatomy " (out of stock
in the store).

* At present in store.
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MINISTERIO DE FOMENTO.

123. Anuario Estadistico de la Repfiblica de Chile.

124. Anuario Estadistico de Chile. Vol. IV, afio
1934. Minerfa e industria.

125. Anuario Estadistico, afio 1935. Vol. VII.
Direcci6n General de Estadistica.

126. Boletin semanal de la Direcci6n General de
Estadistica.

127. Boletin de los FF. CC. del Estado.
128. Boletfn del Departamento de Minas y Petr6-

leo.
129. Bolettn de la Inspecci6n de Geografla y

Minas.
130. C6digo de Mineria (derogado).
131. Ley de Caminos No 4851. Direcci6n General de

Obras Pfiblicas. Departamento de Caminos.
132. Estadistica (Publicaciones, Direcci6n General

de Estadistica).

Afio 1915.

I.
II.

III.

IV.

V.
VI.

VII.

VIII.
IX.

X.
XI.

XII.

Demografia.
Beneficencia, Medicina e Hi-

giene.
Politica y Administraci6n.
Justicia, Policia y Crimina-

lidad.
Instrucci6n.
Hacienda.
Agricultura.
Mineria y Metalurgia.
Industria Manufacturera.
Comercio Interior.
Comercio Exterior.
Comunica ciones.
Sinopsis Estadistica.

Atios 1916-I9I7 y 1918 igual al ato 1915.

A~io 1919.

145. Vol. I. Demograffa.
146. II. Beneficencia, Medicina e Higiene.
147. , III. Politica y Administraci6n.
148. IV. Justicia, Policia y Criminalidad.
149. 0 V. Instrucci6n.
15o. o VI. Hacienda.
151. , VII. Agricultura.
152. o VIII. Mineria y Metalurgia.
153. o IX. Industria Manufacturera.
154. 0 X. Comercio Interior.
155. 0 XI. Comercio Exterior.
156. o XII. Comunicaciones.

Sinopsis Estadistica y desde el
mes de mayo el Boletin Esta-
distico mensual.

Ao 1920.

158. Vol. I. Demograffa.
159. ) II. Beneficencia, Medicina e Higiene.

MINISTRY OF NATIONAL ECONOMY.

123. Statistical Year-Book of the Republic of
Chile.

124. Statistical Year-Book of Chile, Volume IV,
1934, Mining and Industry.

125. Statistical Year-Book, 1935, Volume VIi,
Directorate-General of Statistics.

126. Weekly Gazette of the Directorate-General of
Statistics.

127. State Railways Gazette.
128. Gazette of the Department of Mines and

Petroleum.
129. Gazette of the Inspectorate of Surveys and

Mines.
130. Mining Code (repealed).
131. Highway Law No. 4851, Directorate-General

of Public Works, Highways Department.
132. Statistics (Publications of the Directorate-

General of Statistics).

Year 1915.

132 a. Vol.
133. ,,

I. Demography.
II. Charity, Medicine and Hygiene.

134. ,, III. Politics and Administration.
135. ,, IV. Justice, Police and Crime.

136. ,, V. Education.
137. ,, VI. Finance.
138. ,, VII. Agriculture.
139. ,, VIII. Mining and Metallurgy.
140. ,, IX. Manufacturing Industry,
141. ,, X. Home Trade.
142. ,, XI. Foreign Trade.
143. ,, XII. Communications.
144. ,, XIII. Statistical Review.

Years 1916, 1917, and 1918 the same as year 1915.

Year 1919.

145. Vol. I. Demography.
146. ,, II. Charity, Medicine and Hygiene.
147.,, III. Politics and Administration.
148. ,, IV. Justice, Police and Crime.
149. ,, V. Education.
15o.,, VI. Finance.
151.,, VII. Agriculture.
152.,, VIII. Mining and Metallurgy.
153.,, IX. Manufacturing Industry.
154. ,, X. Home Trade.
155. XI. Foreign Trade.
156. ,, XII. Communications.

Statistical Review and, from May
onwards, Monthly Statistical
Gazette.

Year 1920.

158. Vol. I. Demography.
159. ,, II. Charity, Medicine and Hygiene.
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16o. Vol. III. Politica y Administraci6n.
16x. IV. Justicia, Policia y Criminalidad.
162. ) V. Instrucci6n.
163. D VI. Hacienda.
164. VII. Agricultura.
165. D VIII. Mineria y Metalurgia.
166. IX. Industria manufacturera.
167. X. Comercio Interior.
168. , XI. Comercio Exterior.
169. b XII. Comunicaciones.
170. XIII. Sinopsis Estadistica.

Boletin Estadfstico.
Censo de la Poblaci6n.

Agos 1921, 1922, 1923, 1924, 1925 y 1926 igual
al aiio x919.

((En el aflo 1927 no se public6 c Industria Manu-
facturera. )

173.
174.

175.
176.
177.

178.

179.
18o.

181.

182.

183.
184.
185.

I86.

187.
188.
189.

190.
191.

192. V

193.

194.

Aiio r928.
ol. I. Demografia y Beneficencia.

II. Administraci6n, Justicia y Edu-
caci6n.III. Agricultura.

IV. Minerfa e Industria.
V. Finanzas, Bancos y Cajas Sociales.

, VI. Comercio Interior y Comunica-
ciones.

VII. Comercio Exterior.
Anuario Estadistico.
Revista mensual ( Estadistica

Chilena ,.

Censo de la Industria manufac-
turera y del Comercio.

Afto 1929.

rol. I. Demografia y Asistencia social.

II. Administraci6n, Justicia y Edu-
caci6n.

III. Agricultura.
IV. Mineria e Industria.
V. Finanzas, Bancos y Cajas Sociales.

VI. Comercio Interior y Comunica-
ciones.

, VII. Comercio Exterior.
Anuario Estadistico.
Revista mensual ( Estadistica

chilena )).
Censo Agropecuario.
Censo de la Poblaci6n.

Ao 193o.

ol. I. Demografia y Asistencia social.

D, II. Politica y Administraci6n, Justi-
cia y Educaci6n.

III. Agricultura.

III.
IV.
V.

VI.
VII.

VIII.
Ix.

X.
XI.

XlI.
XIII.

Politics and Administration.
Justice, Police and Crime.
Education.
Finance.
Agriculture.
Mining and Metallurgy.
Manufacturing Industry.
Home Trade.
Foreign Trade.
Communications.
Statistical Review.
Statistical Gazette.
Census of the Population.

Years 1921 to 1926 inclusive, the same as 1919.

Manufacturing Industry " was not published
in 1927.

173. Vol.
174.

175.
176.
177.

178.

179.
18o.

181. Vol.

182.

183.
184.
185.

186.

187.
i88.
189.

19o.
191.

192. Vol.

193.

194.

Year 1928.

I. Demography and Charity.
II. Administration, Justice and Edu-

cation.
III. Agriculture.
IV. Mining and Industry.
V. Financial Institutions, Banks and

Insurance Funds.
VI. Home Trade and Communications

VII. Foreign Trade.
Statistical Year-Book.
Monthly Review, "Chilean Statis-

tics ".
Census of Manufacturing Industry

and Commerce.

Year 1929.

I. Demography and Social Assis-
tance.

II. Administration, Justice and Edu-
cation.

III. Agriculture.
IV. Mining and Industry.
V. Financial Institutions, Banks and

Insurance Funds.
VI. Home Trade and Communications.

VII. Foreign Trade.
Statistical Year-Book.
Monthly Review, "Chilean Statis-

tics ".
Census of Livestock.
Census of the Population.

Year 1930.

I. Demography and Social Assis-
tance.

11. Politics and Administration,
Justice and Education.

III. Agriculture.
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195.
196.

197.

198.

199.

200.
201.
202.

203.

204.

205.
206.
207.
208.

209.

210.

211.

212.
213.
214.

215.

216.
217.

218.

219.
220.
221.
222.

223.

224.
225.

226.

227.
228.

Vol. IV.
i V.

'c VI.

C) VII.

ol. I.

,) II.

,) III.
IV.
V.

VI.

, VII.

Vol. I.

, II.

, III.
IV.
V.

VI.

Vol. I.

II.
n III.

cc IV.
V.

VI.

VIi.

Mineria e Industria.
Finanzas, Bancos y Cajas Sociales.

Comercio Interior y Comunica-
ciones.

Comercio Exterior.
Revista mensual c Estadistica

Chilena )).
Anuario Estadistico.
Censo Agropecuario.
Censo de Poblaci6n.

Aio 1931

Demografia y Asistencia social.

Administraci6n, Justicia y Edu-
caci6n.

Agricultura.
Mineria e Industrias.
Finanzas, Bancos y Cajas Sociales.
Comercio Interior y Comunica-

ciones.
Comercio Exterior.
Revista mensual c Estadistica

Chilena )).

Aio 1932.

Demografia y Asistencia social.

Administraci6n, Justicia y Edu-
caci6n.

Agricultura.
Mineria e Industria.
Finanzas, Bancos y Cajas Sociales

Comercio Interior y Comunica-.
ciones.

Comercio Exterior.
Revista mensual ac Estadistica Chi-

lena )) y desde el mes de setiem-
bre ( Bar6metro Econ6mico c
(semanal).

Aio 1933.

Demografla y Asistencia social.

Administraci6n y Justicia.
Agricultura.
Mineria e Industrias.
Finanzas, Bancos y Cajas Sociales.

Comercio Interior y Comunica-
ciones.

Comercio Exterior.
Revista mensual a Estadistica

Chilena n.
Boletin semanal cBar6metro Eco-

n6mico )) Hasta nov.
Sinopsis Geogr6.fico-Estadistico.
Censo de Educaci6n.

195. Vol.
196.

197.

198.
199.

200.

201.

202.

203. Vol.

204.

205.
206.
207.

208.
209.

"210. Vol.

211. ,,

212.
213.
214.

215.

216.
217.

218. Vol.

219.
220. ,,
221. ,,
222.

223.

224.
225.

226.

227.
228.

IV. Mining and Industry.
V. Financial Institutions, Banks and

Insurance Funds.
VI. Home Trade and Communications

VII. Foreign Trade.
Monthly Review, "' Chilean Statis-

tics ".
Statistical Year-Book.
Census of Livestock.
Census of the Population.

Year 1931.

I. Demography and Social Assis-
tance.

II. Administration, Justice and Edu-
cation.

III. Agriculture.
IV. Mining and Industry.
V. Financial Institutions, Banks and

Insurance Funds.
VI. Home Trade and Communications.

VII. Foreign Trade.
Monthly Review, " Chilean Statis-

tics ".

Year 1932.

I. Demography and Social Assis-
tance.

II. Administration, Justice and Edu-
cation.

III. Agriculture.
IV. Mining and Industry.
V. Financial Institutions, Banks and

Insurance Funds.
VI. Home Trade and Communications.

VII. Foreign Trade.
Monthly Review, " Chilean Statis-

tics ".
From September onwards, "Eco-

nomic Barometer" (weekly).

Year 1933.

I. Demography and Social Assis-
tance.

II. Administration and Justice.
III. Agriculture.
IV. Mining and Industry.
V. Financial Institutions, Banks and

Insurance Funds.
VI. Home Trade and Communications.

VII. Foreign Trade.
Monthly Review, "Chilean Statis-

tics ".
Weekly Gazette, " Economic

Barometer ", up to November.
Geographic Statistical Survey.
Census of Education.
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Aiio 1934.

Hasta la fecha se han publicado los vols. II, III
y VII.

Revista mensual Estadistica Chilena.
Boletin semanal en reemplazo de a Bar6metro

Econ6mico i.

Afio x935.
Revista a Estadistica Chilena b hasta el mes de sep.
Boletn Estadistico en reemplazo del Boletin

semanal hasta julio.
230. Esquistos Betuminosos de Lonquimay y

Pular. Del Departamento de Minas y
Petr6leos. Ministerio de Fomento. Chile.

231. Ley No 4531 y Reglamento General de
Cooperativas Agricolas. Ministerio de Fo-
mento.

232. Estadistica de los FF. CC. del Estado y
Particulares.

233. Estadfstica de los FF. CC. en explotaci6n.
234. Kaempfer. Industria del Salitre y del

Yodo. *.
235. Ley y Reglamento de la Caja de Cr6dito

Minero.
236. Ley Especial de Obras Pdblicas y Cesantfa.

1932.
237. Memorias de la Caja de Retiro de los FF.

CC. del Estado.
238. Memorias del Ministerio de Fomento.
240. Proyecto de creaci6n de una Caja de Retiro

y Previsi6n de los FF. CC. del Estado. 1916.
241. Reglamento del Trabajo del Personal de

Cuadrillas de vfas y obras, FF. CC. del
Estado.

242. Sinopsis Estadistica de la Repfiblica de Chile.
243. Vila. Recursos Minerales no metilicos de

Chile.
244. Reglamento para contratos de construcci6n

de edificios fiscales.
245. Especificaciones t~cnicas generales para la

construcci6n de edificios fiscales.
246. Normas para la Mensura de las obras que se

ejecutan por Administraci6n y por Con-
tratos a Serie de Precios.

247. Normas para el cilculo y la construcci6n de
obras de hormig6n armado.

248. Ley No 4563 sobre Construcciones asismicas.

249. Reglamento para conductores de obras.
250. Normas chilenas para la aceptaci6n del

cemento Portland en las obras pfiblicas.
251. Reglamentos de servicio para el Archivo

t~cnico del Departamento de Arquitectura
de la Direcci6n General de Obras Pdblicas.

252. Reglamentos para la inscripci6n en el Registro
de Contratistas.

253. Reglamento Orginico de la Oficina.
254. Ley general sobre Construcciones y Urba-

nizaci6n.

• Se encuentra actualmente en el dep6sito.
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Year 1934.

So far, Volumes II, III, and VII have been
published.

Monthly Review, "Chilean Statistics ".
Weekly Gazette in place of "Economic Baro-

meter "

Year 1935.

Review, "Chilean Statistics ", up to September.
Statistical Gazette in place of the Weekly Gazette

up to July.
23 o . Bituminous Schists from Lonquimay and

Pular, Department of Mines and Petroleum,
Ministry of National Economy, Chile.

231. Law No. 4531 and General Regulations for
Agricultural Co-operative Societies. Mi-
nistry of National Economy.

232. Statistics of State and Private Railways.

233. Statistics of Railways in Operation.
234. Kaempfer, " The Nitrate and Iodine Indus-

try ". (*)
235. Law and Regulations for the Mining Credit

Fund.
236. Special Law on Public Works and Unem-

ployment, 1932.
237. Reports of the Pension Fund of the State

Railways.
238. Reports of the Ministry of National Economy.
240. Scheme for the Establishment of a Pension and

Insurance Fund for the State Railways, 1916.
241. Labour Regulations for the Staff of Perma-

nent Way and Working Gangs of the
State Railways.

242. Statistical Review of the Republic of Chile.
243. Vila, " Chile's Non-metallic Mineral Re-

sources ".
244. Regulations for Contracts for the Construc-

tion of Government Buildings.
245. General Technical Specifications for the

Construction of Government Buildings.
246. Standards for the Measurement of Works

carried out by the Administration or by
Sliding-Scale Contracts.

247. Standards for the Estimation and Construc-
tion of Works in Reinforced Concrete.

248. Law No. 4563, on Earthquake-Proof Con-
structions.

249. Regulations for Clerks of Works.
250. Chilean Standards for Portland Cement in

Public Works.
251. Service Regulations for the Technical Ar-

chives of the Department of Architecture
of the Directorate-General of Public Works.

252. Regulations for Entry in the Register of
Contractors.

253. Fundamental Regulations of the Office.
254. General Law on Housing and Town-Planning.

* At present in store.
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DEPARTAMENTO DE INDUSTRIAS FABRILES.

255. Monograffa Industrial de Chile. 191o.
256. Decreto Ley sobre Propiedad Industrial.
257. Clasificaci6n de marcas.
258. Los sustitutos del arroz.
259. Gas pobre.

JARDfN ZOOL6GIco.

260. Las aves de caza en Chile. No i.
261. Concordancia en el colorido de diversos

insectos de la fauna chilena. NO 2.

262. Los vertebrados aut6ctonos chilenos que aun
viven en libertad dentro del recinto ocu-
pado por el Jardin Zool6gico Nacional de
Chile. No 3.

263. Antecedentes para la historia del Jardin Zoo-
16gico Nacional de Chile. No 4.

264. Memoria del Jardin Zool6gico Nacional de
Chile (1928) presentada al sefior Ministro
de Fomento por el Director don Carlos
S. Reed. No 5.

265. Instrucciones sobre el aprovechamiento de
la piel y de la came del conejo silvestre
en Chile. No 6.

266. Memoria del Jardin Zool6gico Nacional de
Chile (1930) presentada al sefior Ministro
de Fomento por el Director don Carlos
Reed. No 7.

267. Informe presentado al sefior Ministro de
Fomento por la Comisi6n nombrada para
investigar el estado del Jardin Zool6gico.
No 8.

268. Nomenclatura actual y distribuci6n geo-
gr,fica de las ayes continentales de Chile
segfin el Field Museum of Natural History.
Chicago U. S. A. No 9.

269. Las aves ex6ticas que viven aclimatadas en
estado silvestre en algunas regiones de Chile.
No io.

MINISTERIO DE JUSTICIA.

270. Ap6ndice 240 al Indice del Archivo Judicial.

271. Boletin del Servicio del Registro Civil (irre-
gular).

272. Boletin de la Direcci6n General de Protecci6n
de Menores.

273. Boletin de la Direcci6n General de Prisiones.
274. Boletin de las Leyes y Decretos del Gobierno

(mensual) *
275. C6digo de Procedimiento Civil (agotado).
276. Decreto Ley No 407 que organiza el servicio

Notarial en la Repfilblica. *.

277. Decretos Leyes Nos 363 y 446. Juzgados de
Menor Cuantia. *

278. Gaceta de los Tribunales (semestral).

* Se encuentra actualmente en el dep6sito.

DEPARTMENT OF MANUFACTURING INDUSTRY.

255. Monograph on Chilean Industry, I9IO.
256. Legislative Decree on Industrial Property.
257. Classification of Trade Marks.
258. Rice Substitutes.
259. Producer Gas.

ZOOLOGICAL GARDENS.

260. Game-Birds in Chile. No. I.
261. Concordance of the Colouring of Various

Insects of the Chilean Fauna. No. 2.
262. The Chilean Autochthonous Vertebrates still

living in Freedom within the Precincts of
the National Zoological Gardens of Chile.
No. 3.

263. Notes for the History of the National Zoolo-
gical Gardens of Chile. No. 4.

264. Report of the National Zoological Gardens
of Chile (1928), presented to the Minister
of National Economy by the Director, Don
Carlos S. Reed. No. 5.

265. Instructions for the Utilisation of the Skin
and Flesh of the Wild Rabbit in Chile.
No. 6.

266. Report of the National Zoological Gardens
of Chile (1930), presented to the Minister
of National Economy by the Director,
Seflor Carlos Reed. No. 7.

267. Report presented to the Minister of National
Economy by the Commission appointed to
investigate the state of the Zoological
Gardens. No. 8.

268. Present Nomenclature and Geographical Dis-
tribution of the Continental Birds of Chile,
according to the Field Museum of Natural
History. Chicago, U.S.A. No. 9.

269. Exotic Birds acclimatised in the wild state in
certain regions of Chile. No. Io.

MINISTRY OF JUSTICE.

270. Twenty-fourth Appendix to the Index to the
Judicial Archives.

271. Civil Register Service Gazette (irregular).

272. Gazette of the Directorate-General for the
Protection of Minors.

273. Gazette of the Directorate-General of Prisons.
274. Government Laws and Decrees Gazette

(monthly) (*).
275. Code of Civil Procedure (out of print).
276. Legislative Decree No. 407, on the Organisa-

tion of the Notarial Service in the Repu-
blic. (*)

277. Legislative Decrees Nos. 363 and 446, on
Courts of Summary Jurisdiction.(*)

278. Law Courts Gazette (half-yearly).

* At present in store.
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279. Indice del Archivo Judicial. *
280. Letelier. DictAmenes Fiscales. *
281. Ley sobre Protecci6n de Menores, No 4447.
282. Proyecto del C6digo Penal. 1930.
283. Protocolos Notariales de Valdivia. *.
284. Recopilaci6n de Decretos Leyes y Reglamen-

tos del Ministerio de Justicia. 1925.

285. Revista de Ciencias Penales.

MINISTERIO DE DEFENSA NACIONAL.

286. Anuario del Ministerio de Guerra.
287. Anuario Hidrogrfico de la Marina de Chile.

288. Boletin Oficial del Instituto Geogrfico
Militar.

289. Boletln Oficial de la Subsecretarfa de Avia-
ci6n.

290. C6digo de Justicia Militar (agotado en el
dep6sito).

291. Memorias del Ministerio de Marina.
292. Memorias del Ministerio de Guerra.
293. Revista de la Marina.
294. Reglamento de Caballerla. 2 vols. Ministerio

de Defensa Nacional. Comando en Jefe del
Cuartel General del Ejdrcito. 1936.

MINISTERIO DE GUERRA.

Estado Mayor del Ejdrcito.

295. Tdctica general, por el Coronel Culmann
(traducci6n).

296. Tratado Guerra de Montafia, por el General
Dose (traducci6n).

297. Lecciones de la Guerra, por el Comandante
Bouvard (traducci6n).

298. Servicio de Intendencia, por el General Hans
von Kiesling.

299. Operaciones en alta montafia, por el General
Hans von Kiesling.

3oo. Empleo de la Caballeria, por el General
Bremke (traducci6n).

301. Memorial del Ej~rcito. Revista Militar
(bimestral).

Instituto Geogrdlico Militar.

302. Memoria T~cnica del Ej6rcito.
303. Anuario del Instituto (1891 a 1932).

Direccion de Reclutamiento y Tiro Nacional.

304. Cartilla para las Sociedades Nacionales de
Tiro, sobre aseo, conservaci6n, almacena-
miento, recepci6n, devoluci6n y reemplazo
de armamentos.

305. Cartilla de Instrucciones para el desempefio
de ]as funciones de Inspectores de Tiro.

306. Proyecto de Ley de Tiro Obligatorio.

* Se encuentra actualmente en el dep6sito.
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279. Index to the Judicial Archives.(*)
28o. Letelier, " Fiscal Decisions ".(*)
281. Law on the Protection of Minors, No. 4447.
282. Draft Penal Code, 1930.
283. Notarial Records of Valdivia.(*)
284. Summary of Legislative Decrees and Regu-

lations of the Ministry of Justice, 1925.
285. Penal Sciences Review.

MINISTRY OF NATIONAL DEFENCE.

286. Ministry of War Year-Book.
287. Hydrographic Year-Book of the Chilean

Navy.
288. Official Gazette of the Military Geographic

Institute.
289. Official Gazette of the Under-Secretariat of

Air.
290. Code of Military Justice (out of stock in

the store).
291. Records of the Ministry of Marine.
292. Records of the Ministry of War.
293. Navy Review.
294. Cavalry Regulations, 2 volumes. Ministry of

National Defence; High Command of the
Army Headquarters, 1936.

MINISTRY OF WAR.

Army General Staff.

295. " General Tactics ", by Colonel Culmann
(translation).

296. " Treatise on Mountain Warfare ", by Gene-
ral Dose (translation).

297. " Lessons of War ", by Major Bouvard (trans-
lation).

298. " Intendance Service ", by General Hans
von Kiesling.

299. " High Mountain Operations ", by General
Hans von Kiesling.

300. " The Use of Cavalry ", by General Bremke
(translation).

301. Army Report; Military Review (two-month-
ly).

Military Geographic Institute.

302. Army Technical Report.

303. Year-Book of the Institute (1891 to 1932).

Directorate of Recruiting and National Musketry
Training.

304. Handbook for National Rifle Clubs on the
Cleaning, Maintenance, Storage, Receipt,
Return, and Replacement of Arms.

305. Handbook of Instructions for the Perfor-
mance of the Duties of Inspectors of
Musketry.

3o6. Draft Law on Compulsory Rifle Practice.

* At present in store.
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307. Instrucciones sobre materias que tratarin los
funcionarios que se constituyan en visita
de inspecci6n en las oficinas de Recluta-
miento y Tiro Nacional.

308. Revista c Patria), (mensual).
309. Revista del Suboficial (mensual).

Departamento de Sanidad Militar.
310. CAnceres traumAticos y profesionales.
311. Revista de Sanidad Militar (bimensual).

MINISTERIO DE MARINA.

312. Publicaci6n No I Observaciones met. en
mina Aguila, Bolivia.
1909.

313. 2 Observaciones met. Prov.
1910.

314. o 3 Anuario Met. Ia. y 2a.
parte.

315. )) 4 Observaciones met. en I.
de Pascua 1911-12.

316. 5 Valores horarios de
Santiago, 1922.

317. 1 6 Agua caida, medida en
1912.

318. 1 7 Valores horarios San-
tiago, 1922.

319. o 8 Anuario Met. 1912, Ia.
parte.

320. o 9 Ondas herzianas registra-
das en San Carlos de
Ancud.

321. A io Anuario Met. 1912. 2a.
parte.

322. D ii Valores horarios de
Punta Arenas, 1911-12.

323. 1 ) 12 Valores horarios de
Santiago, 1913.

324. 13 Valores horarios de
Valdivia, 1911-12.

325. A 14 Valores horarios de
Santiago, 1914.

326. , 15 Anuario Met. de Chile,
1913.

327. A 16 Medida de agua caida en
1913.

328. 1 17 Anuario Met. 1913.

329. D I8 Valores horarios de los
Andes, 1911-12.

330. D 1 19 Anuario Met. 1915. Ia.
parte.

331. 20 Rec. de sumas de aguas
cafdas en Chile.

332. ) 21 Rec. de las observaciones
de la Est. de Santiago,
1911 a 1915 (agotada).

307. Instructions as to the Matters to be dealt
with by Officials on Visits of Inspection
to Recruiting and National Musketry
Training Offices.

308. " Patria " review (monthly).
309. The Non-Commissioned Officers' Review

(monthly).

Army Medical Department.
31o. Traumatic and Occupational Cancers.
311. Army Medical Review (fortnightly).

MINISTRY OF MARINE.

312. Publication No. I Meteorological Observa-
tions at Mina Aguila,
Bolivia, 19o9.

313. 1 1 2 Meteorological Observa-
tions, Prov., 191o.

314. 3 Meteorological Year-
Book, first and second
parts.

315. 1 4 Meteorological Observa-
tions on Easter Island,
1911-12.

316. D 5 Hourly Records of San-
tiago, 1922.

317. , 6 Average Rainfall in 1912.

318. 1 7 Hourly Records of San-
tiago, 1922.

319. 8 Meteorological Year-
Book, 1912, first part.

320. 1 9 Hertzian Waves recorded
at San Carlos de Ancud.

321. A I0 Meteorological Year-
Book, 1912, second part.

322. II Hourly Records of Punta
Arenas, 1911-12.

323. 12 Hourly Records of San-
tiago, 1913.

324. 13 Hourly Records of Val-
divia, 1911-12.

325. 1 14 Hourly Records of San-
tiago, 1914.

326. 15 Meteorological Year-
Book of Chile, 1913.

327. 1 16 Average Rainfallin 1913.

328. 1 17 Meteorological Year-
Book, 1913.

329. o 18 Hourly Records of the
Andes. 1911-12.

330. 19 Meteorological Year-
Book, 1915, first part.

331. A D 20 Summary of Rainfall in
Chile.

332. 21 Summary of Observa-
tions in the State of San-
tiago, 1911-15 (out of
print).
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333. Publicaci6n No 22 Anuario Met. 1915. 2a.
parte.

334. D 3 23 Lluvias en 1916.
335. A 3 24 V D 1917.
336. D 25 Anuario Met. 1914.

337. D 3 26 x 3 1916.

338. 3 ) 27 1917.

339. 33 28 Obsrv. Met. en algunas
ciudades de Chile. Rs.
1911 a 1915 (agotada).

29 Lluvias en 1918.
) 30 Anuario Met. de Chile de

1918 y Res. de valores
horarios y de las
observaciones de tem-
peratura a diferentes
profundidades en San-
tiago, 1915.

31 Anuario Met. 1919.
33 33 32 33 . 1920.

) 33 p 3 1921.
p 3 34 3 D 1922.
p 3 35 3 3 1923.
D D 36 D 3 1924.

37 Lluvias mensuales, 1918-
25. Anexo lluvias max.
en diversos perlodos,
estudio sobre las de-
presiones atmosf6ricas
en Chile y grAficos.

340.
341.

342.

343.
344.
345.
346.
347.
348.

349.
350.
351.
352.
353-
354.
355.
356.
357.
358.

Anuario Met.
3) D

33 )3

3) 3

1925.
1926.
1927.
1928.
1929.
1930.
1931.
1932.
1933.
1934.

DEPARTAMENTO DE OBRAS MARfTIMAS.

359. Puerto de Iquique. Proyecto del puerto.
Memoria 1927.

360. i3 Iquique. Obras fundamentales del
puerto.

361. 3 D Antofagasta. Piegodecondiciones,
1917.

362. 3 3 Obras complemen-
tarias, 1926.

363. D Valparaiso. Propuesta para la
construcci6n de
obras, I9O6.

364. 0 A Mejoramiento de los
cauces y quebra-
das.
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333. Publication No. 22 Meteorological Year-
Book, 1915, second part.

334. ) 23 Rainfall in 1916.
335. 3) 24 ) in 1917.
336. 25 Meteorological Year-

Book, 1914.
337. 33 26 Meteorological Year-

Book, 1916.
338. 27 Meteorological Year-

Book, 1917.
339. 33 28 Meteorological Observa-

tions in certain cities
of Chile, 1911-1915
(out of print).

340. D 29 Rainfall in 1918.
341. 13 30 Meteorological Year-

Book of Chile for 1918
and Summary of
Hourly Records and
Temperature Observa-
tions at various depths
in Santiago, 1915.

342. 3 3) 31 Meteor. Year-Book,I919.
343. 33 33 32 3) 3) ) 1920.
344. 3 33 ) 1921.
345. 33 34 ) ) 1922.
346. D 3 35 33 33 33 1923.
347. D 3 36 A 33 33 1924.
348. 8 D 37 Monthly Rainfall, 1918-

1925. Annex: maxi-
mum rainfall at va-
rious periods and a
study of atmospheric
depressions in Chile,
illustrated by graphs.

349, A3 ) 38 Meteor. Year-Book,1925.
350. D3 39 3 ' 33 1926.
351. 3 3 40 3 3) 3) 1927.
352. 3) 33 41 3) 33 1928.
353. A 3 42 ) 1929.
354. 33 43 1930.
355. 3) 33 44 ) A 1931.
356. 33 33 45 ) 33 33 1932.
357. A 33 46 3) 1933-
358. 3 ) 47 33 3) 1934-

DEPARTMENT OF MARITIME WORKS.

359. 1

360.

361.

362.

363.

364.

Port of

,, 11

Iquique. Harbour scheme. Report,
1927.

Harbour FoundationWorks.

Antofagasta. Schedule of Charges,
1917.

Supplementary Works,
1926.

Valparaiso. Proposal for the con-
struction of works,
19o6.

Improvement of river-
beds and valleys.
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365. Puerto de Valparaiso. Pliego de condicio-
nes para la cons-
trucci6n del Molo,
1922.

366. , San Antonio. Folleto de propa-
ganda del puerto.
1923.

367. Pliego de condicio-
nes, 1911.

368. Constituci6n. Proyecto de mejo-
ramiento del
puerto. 1918.

369. Pliego de condicio-
nes para la cons-
trucci6n de obras
fundamentales del
puerto. 1923.

370. ) Talcahuano. Obras complemen-
tarias del Malec6n
Blanco Encalada,
1913.

371. )) o Lebu. Pianos.
372. )) D 0 Proyecto de mejoramiento

del puerto, 1933.
373. , Montt. Obras de mejoramiento,

1928.
374. Memoria de Contabilidad

del Departamento de
Obras maritimas. 1934.

MINISTERIO DEL TRABAJO.

375. Boletin Oficial de la Caja Nacional de Emplea-
dos Pdblicos y Periodistas.

376. Boletfn de la Inspecci6n general del Trabajo.

377. Boletln del Ministerio de Bienestar Social.
378. Frfas Collao. Legislaci6n sobre accidentes de

trabajo.
379. Ley No 1838 sobre habitaciones para obreros.
38o. Ley No 4563 sobre construcciones astsmicas.

Afio 1929.
381. Reglamento de la Ley No 5579 sobre finan-

ciamiento de la habitaci6n popular. Im-
prenta La Naci6n. Edici6n Oficial.

382. Memorias del Ministerio de Bienestar Social.
383. Memorias del Ministerio del Trabajo.

INSPECCI6N GENERAL DEL TRABAJO.

384. Revista del Trabajo (mensual).
385. Disposiciones legales y reglamentarias rela-

tivas a la Organizaci6n y Funcionamiento
de la Inspecci6n General del Trabajo. 1935.

DIRECCI6N GENERAL DE CRP-DITO POPULAR

Y DE CASAS DE MARTILLO.

386. Recopilaci6n completa de las leyes y regla-
mentos de la Direcci6n General de Cr6dito
Popular y de Casas de Martillo.

387. Memoria anual de la Direcci6n.

365. Port of Valparaiso.

366. ,,,, San Antonio.

367. ,,,,

368. ,,,, Constituci6n.

Schedule of Charges
for the Construction
of the Mole, 1922.

Advertising leaflet of
the Port, 1923.

Schedule of charges,
1911.

Scheme for Improve-
ment of the Har-
bour, 1918.

Schedule of charges for
the Construction of
the Harbour Foun-
dation Works, 1923.

370.,,,, Talcahuano. Additional Works on
the Blanco Encalada
Breakwater, 1913.

371..... Lebu. Plans.
372. ,,.. .. Scheme for Improvement of

the Harbour, 1933.
373. Puerto Montt. Improvement Works, 1928.

374. Report on the Accounts of
the Department of Mari-
time Works, 1934.

MINISTRY OF LABOUR.

375. Official Gazette of the National Fund for
Public Servants and Journalists.

376. Gazette of the Inspectorate-General of
Labour.

377. Gazette of the Ministry of Social Welfare.
378. Frtas Collao. "Legislation on Industrial

Accidents ".
379. Law No. 1838, on Workers' Dwellings.
380. Law No. 4563, on Earthquake-Proof Construc-

tions. Year 1929.
381. Regulation of Law No. 5579, on the Financing

of Popular Housing, printed by " La
Naci6n ". Official Publication.

382. Reports of the Ministry of Social Welfare.
383. Reports of the Ministry of Labour.

INSPECTORATE-GENERAL OF LABOUR.

384. Labour Review (monthly).
385. Legal provisions and regulations regarding

the Organisation and Operation of the
Inspectorate-General of Labour, 1935.

DIRECTORATE-GENERAL OF POPULAR CREDIT

INSTITUTIONS AND AUCTIONEERING FIRMS.

386. Complete summary of the laws and regula-
tions of the Directorate-General of Popular
Credit Institutions and Auctioneering Firms.

387. Annual Report of the Directorate.
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DEPARTAMENTO DE EXTENSI6N CULTURAL.

388. El mensaje del pueblo, por don Tomis Gatica
Martinez.

389. El problema social y la cultura obrera, por
don Tom6s Gatica Martinez.

39o. Derechos ciudadanos, por don Ren6 Hurtado
Borne.

391. Concepto de Gobierno, por don Ren6 Hurtado
Borne.

392. Conceptos generales de Educaci6n Cfvica, por
don Ren6 Hurtado Borne.

393. Feminismo Obrero, por Vera Zouroff.

394. Boletfn informativo del Departamento
(bimensual).

MINISTERIO DE AGRICULTURA.

395. Boletfn del Ministerio de Agricultura (trimes-
tral).

396. Ley No 4097 sobre contrato de Prenda
Agraria.

397. Boletin de las Escuelas Experimentales.
398. Memorias del Ministerio de Agricultura.

DEPARTAMENTO DE ARBORICULTURA Y SANIDAD

VEGETAL.

399. Leyes, reglamentos y disposiciones referentes
a la industria fruticola.

400. Contribuci6n al desarrollo de la Fruticultura
en Chile.

401. Cuidados culturales de los huertos frutales.
402. Cosecha, selecci6n, preparaci6n y embalaje

de frutos para la exportaci6n.
403. El cultivo del Manzano.

DEPARTAMENTO DE GANADERfA Y SANIDAD ANIMAL

404. Cuadro explicativo de la Distomatosis.
405. Cuadro explicativo de la Fiebre aftosa.

406. Calendario de las enfermedades infecto-conta-
giosas del ganado y la 6poca en que deben
efectuarse las vacunas preventivas.

407. Folleto de la Ley de Policla Sanitaria Ani-
mal (agotado).

408. Rabia.
409. D Fiebre aftosa.
410. A del Carbunclo Bacteridiano.
411. de la Anaplasmosis.
412. A i) Sarna ovina.
413. , , Crianza del ganado en el

territorio de Magallanes.
414. , del estudio quimico y efectos t6xicos

del Olivillo.
415. D breve resefia de los territorios de

Magallanes y Aysen.
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DEPARTMENT OF CULTURAL EXTENSION.

388. "The People's Message ", by Don Tomis
Gatica Martinez.

389. " The Social Problem and the Education of
the Working Classes ", by Don TomAs
Gatica Martinez.

390. "Civic Rights ", by Don Ren6 Hurtado
Borne.

391. "Theory of Government ", by Don Ren6
Hurtado Borne.

392. "General Theories of Civic Education ", by
Don Ren6 Hurtado Borne.

393. "Working-class Feminism ", by Vera Zou-
roff.

394. Departmental Information Gazette (fort-
nightly).

MINISTRY OF AGRICULTURE.

395. Ministry of Agriculture Gazette (quarterly).

396. Law No. 4097, on Agricultural Mortgage
Contracts.

397. Experimental Schools Gazette.
398. Reports of the Ministry of Agriculture.

DEPARTMENT OF ARBORICULTURE AND
PLANT HYGIENE.

399. Laws, Regulations and Provisions relating
to the Fruit-growing Industry.

400. Contribution to the Development of Fruit-
growing in Chile.

401. Directions for the Care of Orchards.
402. The Picking, Selection, Preparation, and

Packing of Fruit for Export.
403. Apple-growing.

DEPARTMENT OF STOCKBREEDING AND ANIMAL
HYGIENE.

404. Explanatory Table for Liver-Bot.
405. Explanatory Table for Foot-and-Mouth

Disease.
4o6. Calendar of infectious and contagious diseases

of livestock, with the periods at which pre-
ventive vaccination should be carried out.

407. Pamphlet on the Law on Veterinary Inspec-
tion (out of print).

4o8 . ... Rabies.
409. Foot-and-Mouth Disease.

410 . . Anthrax.
411. Anaplasmosis.
412 . ... Sheep Scab.
413. Stockraising in the Territory

of Magallanes.
414 . . the chemical study and the

toxic effects of " Olivillo ".
415. Brief pamphlet descriptive of the Territories

of Magallanes and Aysen.
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INSPECCI6N DE SERVICIOS PROVINCIALES.

416. Agricultura general, de don Roberto Opazo G.

417. Monografia cultural de las diversas plantas
agricolas, de don Roberto Opazo G.

418. Plantas forrajeras y plantas industriales, de
don Roberto Opazo G.

SERVICIO DE GENP-TICA.

419. Cuadro ilustrativo de los trigos gen6ticos
elaborados por el Servicio de Gen6tica.

420. Folleto o El Control de las semillas ),.
421. Circular No I del Servicio de Gen6tica a

sus clientes, referente a abonos.
422. Hoja descriptiva del trigo gen6tico Bar6n .
423. D , General)).
424. ( ( o , Lucia ).
425. a , , oSra.

Verde o.

SERVICIO DE LABORATORIO DE INVESTIGACIONES

AGRfCOLAS.

426. Estudio de la calidad industrial de algunas
variedades de trigo.

MONOGRAFIAS PUBLICADAS Y DE LAS CUALES HAY
EXISTENCIA DE EJEMPLARES DISPONIBLES.

427. Publicaci6n No I. Servicio de Sanidad Ve-
getal. Polisilfuro de
Calcio.

428. 2. Servicio de Sanidad Ve-
getal. Caldo Bordal~s.

429. 3. Silva Figueroa, Carlos.
Mariposas perjudicia-
les. 1922.

430. 4. Servicio de Sanidad Ve-
getal. Ley y Regla-
mento de Policia
Vegetal.

431. 5 5. Camacho, Carlos. Algunos
insectos perjudiciales a
las legumbres culti-
vadas el afio 1919.

432. D D 6. Graf Marin, Alberto. La
venturia del manzano.
1933.

433. 5 o 7. Camacho, Carlos. El
gusano del poroto, 19I8.

434- , 8. Camacho, Carlos. Las
cuncunillas.

435. o 0 9. Silva Figueroa, Carlos.
Mariposas perjudicia-
les. Las polillas de la
papa. 1920.

INSPECTORATE OF PROVINCIAL SERVICES.

416. " General Agriculture ", by Don Roberto
Opazo G.

417. Monograph on " The Cultivation of the Va-
rious Plants of Use in Agriculture ", by
Don Roberto Opazo G.

418. " Plants of Use for Fodder and for Industrial
Purposes ", by Don Roberto Opazo G.

GENETIC SERVICE.

419. Descriptive table of the genetic grains
obtained by the Genetic Service.

42o. Leaflet on seed control.
421. Circular No. I of the Genetic Service, distri-

buted to subscribers, relating to fertilisers.
422. Leaflet describing the genetic grain " Bar6n,,.
423. . .. .. .. ., . "General".
424. . .. .. .. .. .. 'Lucia ".
425 . . . . . . " Sra.

Verde".

LABORATORY AND AGRICULTURAL RESEARCH
SERVICE.

426. Study of the industrial value of certain
varieties of grain.

PUBLISHED MONOGRAPHS OF WHICH COPIES

ARE AVAILABLE.

427. Publication No. I. Plant Hygiene Service.
Calcium Polysulphide.

2. Plant Hygiene Service.
Bordeaux Mixture.

3. Silva Figueroa, Carlos.
" Harmful Butter-
flies " (1922).

4. Plant Hygiene Service.
Law and Regulations
on Plant Precautions.

5. Camacho, Carlos. "Cer-
tain Insects Harmful
to Cultivated Vegeta-
bles " (1919).

6. Graf Main, Alberto.
"The 'Venturia' of the
Apple-Tree " (1933).

7. Camacho, Carlos. " The
Pea Grub " (1918).

8. Camacho, Carlos. "Cater-
pillars ".

9. Silva Figueroa, Carlos.
- Harmful Butter-
flies The Potato
Moth" (1920).
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436. Publicaci6n No io. Espinosa B., Marcial.
Contribuci6n al cono-
cimiento de las malezas
chilenas.

437. , 1I. Servicio de Sanidad Ve-
getal. El quintral, la
margarita, la cizafia
pfirpura y la galega.
Plantas declaradas
plagas de la agricul-
tura, afio 1929.

MINISTERIO DE SALUBRIDAD.

438. Boletin de la Direcci6n General de Sanidad.
439. Boletin Sanitario.
440. C6digo Sanitario (agotado).
441. Memorias del Ministerio de Salubridad.
442. Proyecto del C6digo Sanitario, a~fo 191o.
443. Reglamento de Estupefacientes. Direcci6n

General de Sanidad.
444. Reglamento sobre profilaxis de enfermedades

infecciosas.
445. Reglamento de la Beneficencia Pdblica.

Afio 1923.

DIREccI6N GENERAL DE SANIDAD.

446. Monograflas (afio 1929).
447. Boletin del servicio Nacional de Salubridad

(actualmente interrumpido).

MINISTERIO DE BIENESTAR SOCIAL.

Departamento de Previsi6n Social.

448. Memoria del Departamento de Previsi6n
Social (aflo 1934).

449. Memoria del Departamento de Previsi6n
Social (afto 1936).

45 o . Boletin de a Previsi6n Social D (bimestral).

MINISTERIO DE RELACIONES EXTERIORES

Y COMERCIO.

451. Boletfn del Departamento de Relaciones
Exteriores.

452. Memorias del Ministerio de Relaciones Exte-
riores.

453. Memorias del Ministerio de Comercio.
454. Monthly Economic Survey of Chile. Ministry

of Foreign Affairs and Commerce (mensual).
Se publica en cuatro idiomas (espafiol,
francds, inglds y alemAn).

455. Proyecto de Ordenanza Consular y Decreto
Orginico, aflo 1927.

436. Publi

437.

cation No. io. Espinosa B., Marcial.
"Contribution to the
Knowledge of Chilean
Weeds ".

ii. Plant Hygiene Service.
Mistletoe, Marguerite,
Purple Darnel, and
Officinal Goat's-Rue.
Plants condemned as
Agricultural Pests
(1929).

MINISTRY OF HEALTH.

438. Gazette of the Directorate-General of Health.
439. Health Gazette.
440. Health Code (out of print).
441. Reports of the Ministry of Health.
442. Draft Health Code (191o).
443. Narcotics Regulations. Directorate-General of

Health.
444. Regulations of the prophylaxis of infectious

diseases.
445. Public Welfare regulations (1923).

DIRECTORATE-GENERAL OF HEALTH.

446. Monographs (1929).

447. National Health Service Gazette (discon-
tinued for the present).

MINISTRY OF SOCIAL WELFARE.

Department ol Social Insurance.

448. Report of the Department of Social Insurance
(I934)-

449. Report of the Department of Social Insurance
(1936).

450. Social Insurance Gazette (two-monthly).

MINISTRY OF FOREIGN AFFAIRS AND COMMERCE.

451. Gazette of the Department of Foreign Affairs.

452. Reports of the Ministry of Foreign Affairs.

453. Reports of the Ministry of Commerce.
454. Monthly Economic Survey of Chile Ministry

of Foreign Affairs and Commerce (Monthly).
Published in four languages (Spanish,
French, English and German).

455. Draft Consular Ordinance and Fundamental
Decree (1927).
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MINISTERIO DE TIERRAS Y COLONIZACI6N.

456. Boletfn del Ministerio de Propiedad Austral.
457. Memorias de la Inspecci6n de Tierras y

Colonizaci6n.
458. Memorias de la Oficina de Mensura de Tierras.
459. Memorias del Ministerio de Tierras y Coloni-

zaci6n.

MINISTRY OF LANDS AND COLONISATION.

456. Gazette of the Ministry of Southern Estates.
457. Reports of the Inspectorate of Lands and

Colonisation.
458. Reports of the Land Survey Office.
459. Reports of the Ministry of Lands and Coloni-

sation.

LIST No. 2.

LIST OF THE VARIOUS DEPARTMENTS AND INSTRUMENTALITIES OF THE UNITED STATES GOVERNMENT

THE PUBLICATIONS OF WHICH ARE TO BE FURNISHED TOGETHER WITH THE TITLES OF THE

PRINCIPAL SERIAL PUBLICATIONS TO BE INCLUDED IN THE EXCHANGE.

AGRICULTURE DEPARTMENT :

Crops and markets, monthly.
Department leaflet.
Farmer's bulletin, irregular.
Journal of agricultural research,
Technical bulletin, irregular.
Yearbook of agriculture, bound.

Agricultural economics bureau :
Agricultural situation, monthly.
Statistical bulletin.
Report, annual.

Agricultural engineering bureau
Report, annual.

semi-monthly.

Animal Industry bureau :
Service and regulatory announcements.

Biological survey bureau :
North American fauna.
Report, annual.

Chemistry and soils bureau

Soil survey reports.
Report, annual.

Dairy industry bureau:

Report, annual.

Entomology and plant quarantine bureau:

Report, annual.

Experiment station office
Experiment station record, monthly.
Report on agricultural experiment stations, annual.

Extension service :
Extension service review, monthly.

Food and drug administration.

Forest service :

Report, annual.
No 4314



1938 League of Nations - Treaty Series. 241

AGRICULTURE DEPARTMENT (Continued.)
Home economics bureau

Report, annual.

Inormation of/ice :
Report, annual.

Plant industry bureau.

Public roads bureau :
Public roads, journal of highway research, monthly.
Report, annual.

Soil conservation service
Soil conservation, monthly.
Report, annual.

Weather bureau :
Climatological data for U. S., monthly.
Monthly weather review.

CIVIL SERVICE COMMISSION :

Official register of the U. S., annual, bound.
Report, annual.

COMMERCE DEPARTMENT:

Annual report of the Secretary of commerce.

Air commerce bureau.

Census bureau :
Decennial census.
Biennial census of manufactures.
Birth, stillbirth and infant mortality statistics, annual.
Financial statistics of cities over Ioo,ooo, annual.
Financial statistics of state and local governments, annual.
Mortality statistics, annual.
County and city jails, prisoners, annual.
Prisoners in state and federal prisons, annual.

Coast and geodesic survey:
Special publications.

Fisheries bureau
Bulletin.
Fishery circular.
Investigational report.

Foreign and domestic commerce bureau
Domestic commerce series.
Survey of current business.
Foreign commerce and navigation, bound, annual.
Monthly summary of foreign commerce.
Commerce reports, weekly.
Statistical abstract, annual.
Trade information bulletin.
Trade promotion series.

Lighthouses bureau.

National bureau of standards:
Circular.
Journal of research, monthly.
Technical news bulletin, monthly.
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COMMERCE DEPARTMENT (Continued).
Navigation and steamboat inspection bureau:

Merchant marine statistics, annual.
Merchant vessels of the United States, annual.

Patent office :
Official gazette, weekly.
Index of trademarks, annual.
Index of patents, annual.

Shipping board bureau :
Shipping board bureau reports.

CONGRESS:

Congressional record, bound.
Congressional directory, bound.
Statutes at large, bound.
Code of laws and supplements, bound.

House of representatives
Journal, bound.
Documents, bound.
Reports, bound.

Senate :
Journal, bound.
Documents, bound.
Reports, bound.

COURT OF CLAIMS :

Report of cases decided.

COURT OF CUSTOMS AND PATENT APPEALS:

Reports (decisional), bound.

DISTRICT OF COLUMBIA :

Reports of the various departments of the local government.

EMPLOYEES' COMPENSATION COMMISSION

Annual report.
FARM CREDIT ADMINISTRATION:

Annual report.

FEDERAL COMMUNICATIONS COMMISSION:

Annual report.

FEDERAL EMERGENCY ADMINISTRATION OF PUBLIC WORKS

FEDERAL HOME LOAN BANK BOARD :

Federal home loan bank review, monthly.

FEDERAL HOUSING ADMINISTRATION:

Annual report.

FEDERAL POWER COMMISSION:

Annual report.

FEDERAL RESERVE SYSTEM:

Federal reserve bulletin, monthly.
Annual report.

FEDERAL TRADE COMMISSION:

Annual report.
Decisions, bound.
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GENERAL ACCOUNTING OFFICE :

Decisions of comptroller-general, bound.

GOVERNMENT PRINTING OFFICE:

Annual report.
Documents office :

Documents catalog, biennial.
Monthly catalog.

INTERIOR DEPARTMENT:

Annual report.
Decisions.

Education office:
Bulletin.
Pamphlet series.
School life, monthly, except July and August.
Vocational education bulletin.

General land office.

Geological survey:
Bulletin.
Professional paper.
Water supply papers.

Mines bureau:
Bulletin.
Minerals yearbook.
Technical paper.

NATIONAL PARK SERVICE:

Reclamation bureau :
Reclamation era, monthly.

INTERSTATE COMMERCE COMMISSION:

Annual report.
Annual report of statistics on railways.
Interstate commerce commission reports (decisions), bound.

JUSTICE DEPARTMENT :

Annual report of the Attorney General.
Opinions of the

Prisons bureau :
Federal offenders, annual.

LABOR DEPARTMENT:

Annual report.
Children's bureau.

Employment service.

Immigration and naturalization service.

Labor standards division
Bulletin.
Industrial health and safety series.

Labor statistics bureau
Bulletin.
Monthly labor review.

Women's bureau
Bulletin.
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LIBRARY OF CONGRESS:

Annual report, bound.

Copyright office :
Catalog of copyright entries.

Documents division :
Monthly checklist of state publications.

Legislative re/erence service :
State law index, biennial, bound.

NATIONAL ACADEMY OF SCIENCES:

Annual report.

NATIONAL ADVISORY COMMITTEE FOR AERONAUTICS:

Annual report.
Bibliography of aeronautics, annual.
Technical reports.

NATIONAL ARCHIVES.

NATIONAL EMERGENCY COUNCIL:

United States government manual.

NATIONAL LABOR RELATIONS BOARD:

Decisions.

NATIONAL MEDIATION BOARD:

Annual report.

NATIONAL RESOURCES BOARD:

Report.

NAVY DEPARTMENT:

Annual report of the Secretary of the Navy.

Engineering bureau.

Marine corps.

Medicine and surgery bureau
Naval medical bulletin, quarterly.
Annual report of the surgeon-general.

Naval war college :
International law situations, annual, bound.

Navigation bureau :
Navy directory, quarterly.
Register, annual.

Hydrographic office:
Publications.

Nautical almanac office:
American ephemeria and nautical almanac, annual.
American nautical almanac, annual.

Supplies and accounts bureau :
Naval expenditures, annual.
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POST OFFICE DEPARTMENT:

Post[al] guide, annual, with monthly supplements.
Annual report of the Postmaster-general.

Postal savings system
Annual report.

PRESIDENT OF THE UNITED STATES:

Addresses, messages.

RECONSTRUCTION FINANCE CORPORATION:

Report, quarterly.

SECURITIES AND EXCHANGE COMMISSION

Decisions.
Annual report.

SMITHSONIAN INSTITUTION

Report, annual.

Ethnology bureau :
Annual report.
Bulletin.

National museum

Report, annual.

STATE DEPARTMENT :

Arbitration series.
Conference series.
Executive agreements series.
Foreign relations, annual, bound.
Latin American series.
Press releases weekly.
Territorial papers of the United States, bound.
Treaty series.
Treaty information bulletin, monthly.

SUPREME COURT:

Official reports, bound.

TARIFF COMMISSION :

Annual report.
Miscellaneous series.
Reports.

TAX APPEALS BOARD:

Board of tax appeals reports.

TREASURY DEPARTMENT:

Annual report of the Secretary of the Treasurer on the state of finances.
Combined statement of receipts, expenditures, balances, etc., annual.
Treasury decisions, bound.

Budget bureau :
Budget, annual, bound.

Bookkeeping and warrants division

Digest of appropriations, annual.

Coast guard :
Register, annual.
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TREASURY DEPARTMENT (Continued.)

Comptroller ol the currency
Annual report.

Internal revenue bureau
Internal revenue bulletin, weekly.
Annual report of the commissioner of internal revenues.
Statistics of income.

Mint bureau :
Annual report.

Narcotics bureau.

Procurement division.

Public health service :
National institute of health bulletin.
Public health bulletin, irregular.
Public health reports, weekly.
Annual report.
Venereal disease information, monthly.

VETERANS' ADMINISTRATION:

Annual report.
Medical bulletin, quarterly.

WAR DEPARTMENT:

Report of the Secretary of war, annual.

Adjutant-general's department :
Official army register, annual.
Army list and directory, semi-annual.

Engineer department :
Report of the chief of engineers (incl. commercial statistics on water-borne commerce), annual
Rivers and harbors board. Port series.

General staff corps :

Insular affairs bureau:
Annual report.

Medical department:
Report of the surgeon-general, annual.

Military intelligence division.

National guard bureau.

Ordnance department.

Quartermaster general.

Signal office.

Certified to be a true and complete textual
copy of the original Agreement in all the
languages in which it was signed.

For the Secretary
of State of the United States of America

Edward Yardley,
Chiel Clerk and Administrative Assistant.
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I TRADUCTION. - TRANSLATION.

No 4314. - IECHANGE DE NOTES ENTRE LE GOUVERNEMENT DES
P-TATS-UNIS D'AMtRIQUE ET LE GOUVERNEMENT DU CHILI
COMPORTANT UN ACCORD RELATIF A L'ECHANGE DES PUBLI-
CATIONS OFFICIELLES. SANTIAGO, LES 22 ET 27 OCTOBRE 1937.

I.

AMBASSADE
DES ETATS-UNIS D'AMf-RIQUE.

No 565.

SANTIAGO, le 22 octobre 1937.MONSIEUR LE MINISTRE,

Comme suite au m6morandum No 473, en date du 8 j uin dernier, et aux notes de Votre Excel-
lence No 6777, en date du 2 aofit, et No 7659, en date du 24 aofit 1937, j'ai l'honneur de consigner
l'accord relatif l' change de publications officielles, intervenu entre le Gouvernement des Etats-
Unis d'Am~rique et le Gouvernement du Chili. Cet accord est ainsi con~u :

I sera proc~d6 h un 6change complet des publications officielles entre le Gouvernement
des Etats-Unis d'Am~rique et le Gouvernement du Chili, 6change qui sera assur6 dans
les conditions suivantes :

i. Le service officiel d'6change charg6 de la transmission des publications des
Etats-Unis est ((The Smithsonian Institution ). Le service officiel d'6change au
Chili est la Biblioth~que nationale de Santiago.

2. Les envois effectu~s A titre d'6change seront reus, pour le compte des Etats-
Unis, par la Biblioth~que du Congr~s et, pour le compte du Chili, par la Biblioth~que
nationale de Santiago.

3. Le Gouvernement du Chili foumira r~gulirement, en un seul exemplaire,
une collection complete des publications officielles des divers ministres, bureaux,
offices et institutions figurant dans la liste no i ci-jointe. On compl~tera cette liste
en y faisant figurer, sans qu'il soit ncessaire de proc~der A de nouvelles n~gociations,
tout nouvel office cr6 ult~rieurement par le gouvernement.

4. Le Gouvernement des Etats-Unis fournira r~guli~rement, en un seul exemplaire,
une collection complete des publications officieles des d~partements, bureaux, offices
et institutions figurant dans la liste no 2 ci-jointe. On compl~tera cette liste en y
faisant figurer, sans qu'il soit n~cessaire de proc6der h de nouvelles n~gociations,
tout nouvel office cr6 ult~rieurement par le gouvernement.

5. En ce qui concerne les offices et les institutions qui, A l'heure actuelle, ne
font pas paraitre de publications et qui ne figurent pas dans les listes ci-jointes, il
est convenu que les publications qu'ils pourront faire paraitre ult6rieurement seront
fournies en un exemplaire.

1 Traduit par le Secretariat de la Soci6t des 1 Translated by the Secretariat of the League
Nations, & titre d'information. of Nations, for information.
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6. Le present accord n'oblige aucun des deux gouvernements A proc 6er A
l'6change des publications confidentielles, des formules en blanc ou des circulaires
de caract~re non public.

7. Chacune des Parties h l'accord assumera les frais de transport par poste,
chemin de fer ou bateau, ainsi que les autres frais encourus dans son propre pays.

8. L'une et l'autre Partie se d~clarent dispos~es h acc~l6rer les envois dans la
mesure du possible.

9. Le pr6sent accord n'affecte en aucune mani6re les conventions d'6change
existant dejh entre les diverses administrations et institutions des deux pays.

D~s r~ception d'une note de Votre Excellence con~ue dans les m~mes termes que
la pr~sente communication, mon gouvernement consid~rera que l'accord ci-dessus entre
en vigueur.

Je saisis cette occasion, etc.
HOFFMAN PHILIP.

Son Excellence
Monsieur Jos6 Ram6n Guti~rrez Alliende,

Ministre des Affaires 6trang~res,
Santiago.

II.

R]tPUBLIQUE DU CHILI.

MINISTARE DES AFFAIRES tTRANGP-RES.

EBC
No E 8/1/23/21 9902.

SANTIAGO, le 27 octobre 1937.
MONSIEUR L'AMBASSADEUR,

En r~ponse A votre note No 565 en date du 22 octobre de l'anne en cours, j'ai l'honneur de
faire connaitre A Notre Excellence que le Gouvernement du Chili accepte de conclure avec le
Gouvernement des Etats-Unis d'Am~rique l'accord suivant relatif h l'6change de publications
officielles :

I1 sera proc~d6 A un 6change complet des publications officielles entre le Gouvemement
du Chili et le Gouvernement des Etats-Unis d'Am6rique, 6change qui sera assur6 dans
les conditions suivantes :

i. Le service officiel d'change charg6 de la transmission des publications des
Etats-Unis est ((The Smithsonian Institution ). Le service officiel d'change au
Chili est la Biblioth~que nationale de Santiago.

2. Les envois effectu~s A titre d'change seront re~us, aux Etats-Unis, par
la Biblioth~que du Congr~s et au Chili, par la Bibliothque nationale de Santiago.

3. Le Gouvernement du Chili fournira r6guli6rement un exemplaire de toutes
les publications des divers d6partements, services et institutions. Ces d6partements
et ces publications figurent dans la liste no i ci-jointe. On compl6tera cette liste
en y faisant figurer, sans qu'il soit n~cessaire de proc6der k de nouvelles n6gociations,
tout nouvel office cr6 ult~rieurement par le gouvernement.

4. Le Gouvernement des Etats-Unis fournira r6gulirement un exemplaire de
toutes les publications des divers d6partements, services et institutions. Ces d6parte-
ments et ces publications figurent dans la liste no 2 ci-jointe. On compl6tera cette
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liste en y faisant figurer, sans qu'il soit n6cessaire de procder de nouvelles
n6gociations, tout nouveau bureau cr66 ult6rieurement par le gouvernement.

5. En ce qui concerne les d6partements et les institutions qui, A 1'heure actuelle,
ne font pas paraitre de publications et qui ne figurent pas dans les listes ci-jointes, il
est convenu que les publications qu'ils pourront faire paraitre ult6rieurement seront
fournies en un exemplaire.

6. Le pr6sent accord n'oblige aucun des deux gouvemements h proc6der t
l'6change des publications confidentielles, des formules en blanc ou des circulaires
de caract6re non public.

7. Chacune des Parties assumera les frais de transport par poste, chemin de
fer ou bateau, ainsi que les autres frais encourus pour l'exp6dition des publications
originaires de son propre pays.

8. L'une et l'autre Partie se d6clarent dispos6es t faciliter dans la mesure
du possible l'envoi des publications.

9. Le pr6sent accord n'affecte en aucune mani6re les conventions d'6change
existant d6jA entre les diverses administrations et institutions des deux pays.
Le pr6sent accord entrera en vigueur ds r6ception de la pr6sente note par Votre

Excellence.
Veuillez agr6er, etc.

Jos6 Ram6n GUTIARREZ ALLIENDE.Son Excellence

Monsieur Hoffman Philip,
Ambassadeur extraordinaire et pl6nipotentiaire

des Etats-Unis.

LISTE No i

(LISTE DES DIVERS DIAPARTEMENTS, SERVICES ET INSTITUTIONS DU GOUVERNEMENT DU CHILI DONT
LES PUBLICATIONS DEVRONT tTRE FOURNIES, ET DES TITRES DES PUBLICATIONS PRINCIPALES QUI
DOIVENT P-TRE COMPRISES DANS L'ACHANGE.)

PR1tSIDENCE.
I. Messages pr6sidentiels (annuel).

CONGRPS.
2. Bulletin des s6ances du S6nat.
3. Bulletin des s6ances de la Chambre des d~put6s.
4. R~glement du S6nat.
5. R~glement de la Chambre des d6put6s.

MINISTARE DE L'INTARIEUR.

6. Actes officiels du projet de constitution politique *.
7. Annuaire du minist6re de l'int6rieur.
8. Bulletin municipal de la R~publique.
9. Bulletin officiel de la direction g6n~rale des carabiniers (hebdomadaire).

Io. Bulletin officiel de la direction g6n6rale des postes et t l6graphes (mensuel).
ii. Constitution politique de la R~publique du Chili, ann6e 1925 *
12. D6cret-loi NO 283 sur l'organisation du corps des carabiniers.
13. D~cret NO 2490, du 25 mars 1936, fixant les limites de la province de Valdivia.
14. Journal officiel.

* Se trouve actuellement t la r6serve.
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15. Statut organique des fonctionnaires civils de l'Etat.
I6. Guide administratif.
17. Lois 6lectorales.
i8. Loi sur les listes 6lectorales.
19. Loi de r6gime int6rieur, ann6e 1885.
20. Loi sur l'imp6t de patente municipale.
21. Loi organique des fonctionnaires civils de l'Etat, ann6e 1928.
22. Loi sur les listes 6lectorales.
23. M6moires de l'entreprise d'eau potable.
24. M6moires du minist~re de l'int6rieur (1928).
25. Recensements 6lectoraux de la R6publique.
26. Recueil des dispositions relatives aux polices fiscales et communales, ann6e 191O.
27. R~glement pour les installations L domicile du tout-h-l'6gout de Santiago, 1929.
28. R~glement g6n6ral de la direction de l'approvisionnement de l'Etat.
29. R~glement du service int6rieur de la comptabilit6 des services d6pendant du ministre de

l'int6rieur, 1929.
3o . R~glement int6rieur du ministare de l'int~rieur.
31. R~glement du service int6rieur de la comptabilit6 du minist~re de l'int6rieur.
32. R~glement des services d'eau potable et du tout-h-1'6gout.
33. R~glement pour l'utilisation, l'entretien et le contrble des appareils de javellisation.
34. Rglement g6n6ral pour les installations h domicile d'eau potable et du tout-h-l'6gout.
35. R~glement pour les services particuliers d'eau potable, sal6e ou de mer et du tout-h-l'6gout.
36. M6moire des services d'eau potable et du tout-&-l'6gout.

DIRECTION GE-NERALE DES SERVICES D'fGOUT DE SANTIAGO.

37. R~glement pour les entrepreneurs et constructeurs d'installations h domicile du tout-h-l'6gout.
38. Loi organique de la direction g6n6rale des 6gouts de Santiago et r~glement d'application.
39. R~glement g6n6ral pour les installations h domicile du tout-4-l'6goflt et de 1'eau potable de

Santiago.
40. M6moire annuel (ann6e 19o8).
41. M6moire annuel (anne 1934).
42. Loi No 5613 et d6cret supreme No 1687, du 23 avril 1935, sur la construction et l'installation &

domicile du tout-h-l'6gout et de l'eau potable, financ6es par la caisse nationale d'6pargne.
43. R~glement du travail.

DIRECTION GPNRALE DES CARABINIERS.

44. Gazette des carabiniers (mensuelle).
45. R1glement de service.

DIRECTION DES ENQUATES POLICIARES.

46. Revue ( Detective ).

DIRECTION GPENARALE DU REVTEMENT DES VOTES DE COMMUNICATION.

47. Recueil de lois sur le revftement des voies de communication dans les communes rurales de
Santiago et de San Bernardo.

48. Loi No 5757, du 12 d6cembre 1935, sur le revftement g6n6ral des voies de communication,
applicable dans les diverses villes de la R6publique.

49. R1glement g6n~ral d'ex6cution des travaux de rev6tement des voies de communication, approuvd
par d6cret du minist~re de l'int6rieur No 1248, du 12 mars 1936.

50. R~glement sur le rev6tement des vo:es de communication dans les nouvelles agglom6rations.
5I. R~glement sur l'entretien et le remplacement du rev6tement des voies de communication dans les

communes rurales de Santiago.
52. M6moire annuel de la Direction g6nerale du revetement des voies de communication.

DIRECTION GAN11RALE DE L'APPROVISIONNEMENT DE L'ETAT.

53. Loi organique No 4800 sur l'approvisionnement et reglement d'application de cette loi.
54. Cahier d'information pour les services publics.
55. M6moire de la Direction.
56. Monographie des services, publi6e par la Gazette du Chili.
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MINISTARE DES FINANCES.

57. Tarif douanier. - Edition officielle.
58. Bulletin de la caisse d'amortissement.
59. Bulletin des douanes. Surintendance des douanes. - Valparaiso (mensuel).
6o. Bulletin du contr6le g6n~ral des finances.
6i. Bulletin des finances.
62. Dispositions en vigueur sur les soci6t~s anonymes (actuellement abrog6es).
63. Dispositions sur les institutions de cr6dit. - Fernandez.
64. Loi No 5169 sur l'imp6t sur le revenu, 6dition du Journal officiel.
65. R61e des estimations de la commune de Villa Alemana. - Direction g6n6rale des imp6ts

int6rieurs.
66. M6moires de la surintendance des douanes.
67. M6moires du minist~re des finances.
68. M6moires du conseil de d6fense fiscale.
69. M6moires du contr6le g6n6ral des finances de la R6publique.
70. Liste des d6crets-lois 6tablissant des recettes en faveur du fisc et des municipalit6s, 1929.
71. Budget des recettes ordinaires, 1930.
72. Projet de budgets, annuel.
73. Projet de loi d'imp6t sur les tabacs, annie 1926.
74. Recueil des d6crets ayant force de loi du minist~re des finances, ann6e 1927.
75. Recueil des lois par ordre num6rique, 21 volumes (volumes 6puis6s: IV, XII, XIII, XIX).
76. Recueil des d6crets ayant force de loi, ann6e 1927. Contr6le des finances de la R6publique.

3 volumes. (Tomes II et III 6puis6s.)
77. Rglement g6n6ral des cautions A verser par les fonctionnaires publics. D6cret No 500.
78. R61es d'6valuation de la R6publique.
79. Recueil des d6crets ayant force de loi, ann6es 1930, 1931, 1932. 3 volumes *

SURINTENDANCE DES DOUANES.

8o. Ordonnance sur les douanes.
81. Bulletin des douanes (mensuel).

CONTR6LE GANtRAL DES FINANCES DE LA R9PUBLIQUE.

82. Bilan g6n6ral des finances publiques.
83. Emploi du budget ordinaire de la nation.

SURINTENDANCE DES COMPAGNIES D'ASSURANCE ET DES SOCI]ITES ANONYMES.

84. Circulaires et sentences arbitrales rendues par la surintendance (3 volumes) depuis sa fondation,
le ior janvier 1928, jusqu'au 31 d6cembre 1933.

MINISTtRE DE L']tDUCATION.

85. Annales de l'universit6 du Chili.
86. Annuaire de l'universit6 du Chili.
87. Annuaire du service m6t6orologique du Chili.
88. Annuaire de la presse chilienne (Biblioth6que nationale. - I1 existe les ann6es 1914 et 1915) *
89. Biblioth~que des 6crivains du Chili. Tomes I h XIII. (Les tomes II, III, IV, V, VI et VII sont

6puis6s 5 la r6serve.) *
9o. Bulletin de la Biblioth~que nationale.
91. Bulletin p6dagogique (direction g6n6rale de l'instruction primaire).
92. Bulletin officiel du ministre de l'6ducation.
93. Bulletin du service s6ismologique de l'universit6 du Chili.
94. Bulletin du Mus6e national.
95. Bulletin du Mus6e national d'histoire naturelle.
96. Revue de l'6ducation.
97. Catalogue d'auteurs grecs et latins (Biblioth6que nationale) *
98. Catalogue des archives de la ((Real Audiencia ,. 3 volumes. Archives nationales *.
99. Catalogue de la section am6ricaine de la Biblioth6que nationale *.

* Se trouve actuellement & la r6serve.
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ioo. Catalogue des manuscrits relatifs aux anciens J6suites au Chili *. (Archives nationales.)
IoI. Catalogue de la Biblioth~que Medina. 6 volumes. Biblioth~que nationale.
lO2. Collection J. T. Medina des historiens de l'Ind6pendance. (Tome XXVIII.) (Biblioth~que

nationale.)
103. Ernesto Cruz. - Lettres de O'Higgins. (Tome I.)
104. Diaz Mesa. - Chroniques de la conqu8te. (Tomes II et III.)
105. , En pleine colonie. (Tomes II et III.)
io6. Guide des archives des officiers minist~riels. Archives nationales. 3 volumes.
107. Grasel. - Manuel du biblioth6caire (2 volumes).
io8. Loi sur rinstruction primaire.
1O9. Loi sur la propri6t6 intellectuelle (6puis6).
iio. Liste des publications p6riodiques chiliennes (1915, 1921, 1923, 1924, 1925, 1926, 1927, 1928).

Biblioth~que nationale.
iii. M6moires de la Biblioth~que nationale.
112. M6moires de l'universit6 du Chili.
113. M6moires du ministare de l'6ducation.
114. Prats de Sarratea. - Education des jeunes filles *
115. Recueil des d~crets-lois du ministite de l'instruction, 1925.
z16. Recueil des lois et r~glements sur l'instruction primaire et les 6coles normales.
117. R~glement g6n6ral des 6coles professionnelles (1930).
118. R~glement 6tablissant la censure cin6matographique.
119. Riquelme Daniel. - Contes de la guerre *
120. Service m6t6orologique du Chili *.

2I. Vaisse. - Bibliographie g6n6rale du Chili *
122. Westenhofer. - Diagnostic et technique de 'anatomie pathologique (6puis6 & la reserve).

MINISTf:RE DE L']tCONOMIE PUBLIQUE.

123. Annuaire statistique de la R6publique du Chili.
124. Annuaire statistique du Chili. Volume IV, ann6e 1934. Mines et industrie.
125. Annuaire statistique annie 1935. Volume VII. Direction g6n6rale de statistique.
126. Bulletin hebdomadaire de la direction g6n6rale de statistique.
127. Bulletin des chemins de fer de l'Etat.
128. Bulletin du d6partement des mines et du p6trole.
129. Bulletin de l'inspection de g6ographie et des mines.
130. Code des mines (abrog6).
131. Loi sur les ponts et chauss6es No 4851. - Direction g6n6rale des travaux publics. D6parte-

ment des ponts et chauss6es.
132. Statistique (Publications de la direction g~n6rale de statistique).

Annde 1915.

132 bis. Vol. I. D6mographie.

133. II. Bienfaisance, m6decine et hygiene.
134. III. Politique et administration.
135. o IV. Justice, police et criminalit6.
136. , V. Instruction.
137. o VI. Finances.
138. D VII. Agriculture.
139. , VIII. Mines et m6tallurgie.
140. ) IX. Industrie manufacturire.
141. D X. Commerce int6rieur.
142. , XI. Commerce extdrieur.
143. ,, XII. Communications.
144. ) XIII. Tableaux statistiques.

Anndes 1916, 1917, 1918 comme l'annde 1915.
Annde 1919..

145. Vol. I. D6mographie.

146. II. Bienfaisance, m6decine et hygiene.
147. III. Politique et administration.

* Se trouve actuellement t la r6serve.
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148. Vol. IV. Justice, police et criminalit6.
149. ) V. Instruction.
150. D VI. Finances.
151. D VII. Agriculture.
152. D VIII. Mines et m6tallurgie.
153. D IX. Industrie manufacturi~re.
154. I X. Commerce int6rieur.
155. D XI. Commerce extdrieur.
156. D XII. Communications.

Tableaux statistiques et, h partir du mois de mai, Bulletin statistique mensuel.

Annde 1920.
158. Vol. I. D~mographie.
159. II. Bienfaisance, m6decine et hygiene.
16o. n III. Politique et administration.
161. i IV. Justice, police et criminalit6.
162. 1 V. Instruction.
163. vI. Finances.
164. VII. Agriculture.
165. D VIII. Mines et m6tallurgie.
166. IX. Industrie manufacturi6re.
167. , X. Commerce int~rieur.
168. XI. Commerce ext~rieur.
169. D XII. Communications.
170. n XIII. Tableaux statistiques.

Bulletin statistique.
Recensement de la population.

Anndes 1921, 1922, 1923, 1924, 1925 et 1926 comme l'annde 1919.

En 1927, le volume c Industrie manufacturi&e ) n'a pas 6t6 publi6.

Annde 1928.

173. Vol. I. D6mographie et bienfaisance.
174. D II. Administration, justice et 6ducation.
175. III. Agriculture.
176. IV. Mines et industrie.
177. D V. Finances, banques et caisses d'assurances sociales.
178. D VI. Commerce int6rieur et communications.
179. D VII. Commerce ext~rieur.
I8o. Annuaire statistique.

Revue mensuelle a Statistique chilienne s.
Recensement de l'industrie manufacturi~re et du commerce.

Annie 1929.

181. Vol. I. D6mographie et assistance sociale.
182. II. Administration, justice et 6ducation.
183. III. Agriculture.
184. IV. Mines et industrie.
185. , V. Finances, banques et caisses d'assurances sociales.
186. I VI. Commerce int6rieur et communications.
187. VII. Commerce ext~rieur.
188. Annuaire statistique.
189. Revue mensuelle ( Statistique chilienne .
19o. Recensement de l'61evage.
191. Recensement de la population.

Annde 1930.
192. Vol. I. Ddmographie et assistance sociale.
193. D II. Politique et administration, justice et 6ducation.
194. 1 III. Agriculture.
195. D IV. Mines et industrie.
196. D V. Finances, banques et caisses d'assurances sociales.
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197. Vol. V1. Commerce int~rieur et communications.
198. a VII. Commerce ext~rieur.
199. Revue mensuelle a Statistique chilienne a.
200. Annuaire statistique.
201. Recensement de 1l'6evage.
202. Recensement de la population.

Annde 1931.
203. Vol. I. D6mographie et assistance sociale.
204. a II. Administration, justice et 6ducation.
205. D III. Agriculture.
2o6. a IV. Mines et industrie.
207. a V. Finances, banques et caisses d'assurances sociales.
208. a VI. Commerce int6rieur et communications.
209. a VII. Commerce ext6rieur.

Revue mensuelle a Statistique chilienne D.

Annie 1932.

210. Vol. I. D6mographie et assistance sociale.
211. a II. Administration, justice et 6ducation.
212. a III. Agriculture.
213. a IV. Mines et industrie.
214. a V. Finances, banques et caisses d'assurances sociales.
215. a VI. Commerce int6rieur et communications.
216. a VII. Commerce ext~rieur.
217. Revue mensuelle a Statistique chilienne a et, k partir du mois de septembre, a Barom~tre

6conomique D (hebdomadaire).

Annie 1933.
218. Vol. I. D6mographie et assistance sociale.
219. a II. Administration et justice.
220. a III. Agriculture.
221. a IV. Mines et industrie.
222. a V. Finances, banques et caisses d'assurances sociales.
223. a VI. Commerce int~rieur et communications.
224. a VII. Commerce extdrieur.
225. Revue mensuelle (( Statistique chilienne a.
226. Bulletin hebdomadaire a BaromUtre 6conomique a jusqu'au mois de novembre.
227. Tableaux g6ographico-statistiques.
228. Recensement de l'6ducation.

Annie 1934.
Jusqu'& pr6sent, les volumes II, III et VII ont t6 publi~s.
Revue mensuelle a( Statistique chilienne a.

Bulletin hebdomadaire en remplacement du a Barom~tre 6conomique a.

Anne X935.
Revue a Statistique chilienne o jusqu'au mois de septembre.
Bulletin statistique en remplacement du Bulletin hebdomadaire jusqu'au mois de juillet.

230. Schistes bitumineux de Lonquimay et Pular. D~partement des mines et du p~trole. Minist~re
de 'Aconomie publique. Chili.

231. Loi No 4531 et R6glement g6n~ral des cooperatives agricoles. Minist~re de l'6conomie publique.
232. Statistique des chemins de fer de l'Etat et des chemins de fer particuliers.
233. Statistique des chemins de fer en exploitation.
234. Kaempfer. - Industrie du salp6tre et de l'iode *.
235. Loi et r~glement de la Caisse de credit minier.
236. Loi sp~ciale sur les travaux publics et le ch6mage, 1932.
237. M~moires de la Caisse de retraite des chemins de fer de l'Etat.
238. M~moires du minist~re de l'6conomie publique.
24 o . Projet de creation d'une Caisse de retraite et de pr~voyance des chemins de fer de 'Etat, 1916.

* Se trouve actuellement t la r6serve.
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241. Rglement de travail du personnel des 6quipes des voies et travaux de Chemins de fer de l'Etat.
242. Tableau statistique de la R~publique du Chili.
243. Vila. - Ressources min6rales non m~talliques du Chili.
244. R~glement pour les contrats de construction des 6difices publics.
245. Specifications techniques g~n~rales pour la construction des 6difices publics.
246. Normes pour la mensuration des travaux executes par l'administration ou par contrats A bar;me

de prix.
247. Normes pour le calcul et la construction de travaux en ciment arm6.
248. Loi No 4563 sur les constructions as~ismiques.
249. R~glement pour les conducteurs des travaux.
25o. Normes chiliennes pour l'acceptation du ciment de Portland dans les travaux publics.
251. R~glement de service pour les archives techniques du d~partement d'architecture de ]a direction

g~n~rale des travaux publics.
252. R~glement pour l'inscription sur le registre des entrepreneurs.
253. R~glement organique du bureau.
254. Loi g~n~rale sur les constructions et l'urbanisation.

DAPARTEMENT DES INDUSTRIES DE FABRICATION.

255. Monographie industrielle du Chili, 191o.
256. D6cret-loi sur les propri6t~s industrielles.
257. Classification des marques de fabrique.
258. Les succ6dan~s du riz.
259. Gaz pauvre.

JARDIN ZOOLOGIQUE.

260. Gibier de plume au Chili. No i.
261. Correspondance entre les couleurs de divers insectes de la faune chilienne. No 2.
262. Les vert6br~s autochtones chiliens qui vivent encore en libert6 dans l'enceinte du jardin zoologique

national du Chili. No 3.
263. Notes pour l'histoire du jardin zoologique national du Chili. No 4.
264. M6moire du jardin zoologique national du Chili (1928) pr~sent6 au ministre de l'6conomie publique

par le directeur, M. Carlos S. Reed. No 5.
265. Instructions pour l'utilisation de la peau et de la viande du lapin des bois au Chili. No 6.
266. M6moire du jardin zoologique national du Chili (1930) pr6sent6 au ministre de l'6conomie publique

par le directeur, M. Carlos Reed. No 7.
267. Rapport pr6sent6 au ministre de l'6conomie publique par la Commission charg~e d'enqu~ter sur

l'6tat du jardin zoologique. No 8.
268. Nomenclature actuelle et distribution g6ographique des oiseaux continentaux du Chili d'apr6s le

a Field Museum of Natural History ). Chicago, Etats-Unis d'Am~rique. No 9.
269. Les oiseaux exotiques qui vivent acclimates & l'6tat sauvage en certaines regions du Chili. No IO.

MINISTARE DE LA JUSTICE.

270. Appendice 24 h l'Index des archives judiciaires.
271. Bulletin du service de l'6tat civil (paralt irr~gulirement).
272. Bulletin de la direction g~n~rale de protection de l'enfance.
273. Bulletin de la direction g~n~rale des prisons.
274. Bulletin des lois et dcrets du gouvernement (mensuel) *
275. Code de procedure civile (6puis6).
276. D~cret-loi No 407 portant organisation du service notari6 dans la r~publique *
277. D6crets-lois Nos 363 et 446 sur les tribunaux inf6rieurs *
278. Gazette des tribunaux (semestrielle).
279. Index des archives judiciaires *
28o. Letelier. - D6cisions fiscales *
281. Loi sur la protection de l'enfance No 4447.
282. Projet de code p6nal, 1930.
283. Registres notaries de Valdivia *
284. Recueil de d~crets-lois et de r~glements du minist~re de la justice, 1925.
285. Revue des sciences p~nales.

* Se trouve actuellement b la r~serve.
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MINISTARE DE LA DEFENSE NATIONALE.

286. Annuaire du minist~re de la guerre.
287. Annuaire hydrographique de la marine du Chili.
288. Bulletin officiel de l'Institut militaire de g6ographie.
289. Bulletin officiel du sous-secrtariat de l'aviation.
290. Code de justice militaire (6puis6 b la r6serve).
291. M6moires du minist~re de la marine.
292. M6moires du minist~re de la guerre.
293. Revue de la marine.
294. R~glement de cavalerie. Deux volumes. Minist~re de la d6fense nationale. - Commandement en

chef du Quartier g6n6ral de l'arm6e. 1936.

MINISTAtRE DE LA GUERRE.

Etat-major de l'armde.

295. Tactique g6n6rale, par le colonel Culmann (traduction).
296. Trait6 de la guerre en montagne, par le g~n6ral Dose (traduction).
297. Legons de la guerre, par le commandant Bouvard (traduction).
298. Service d'intendance, par le g6n6ral Hans von Kiesling.
299. Op6rations en haute montagne, par le g6n6ral Hans von Kiesling.
3oo. Emploi de la cavalerie, par le g6n6ral Bremke (traduction).
301. M6morial de l'arm6e. Revue militaire (parait tous les deux mois).

Institut militaire de gdographie.

302. M6moire technique de l'arm~e.
303. Annuaire de l'Institut (1891-1932).

Direction du recrutement et du tir national.

304. Instructions pour les soci6t6s nationales de tir sur le nettoyage, l'entretien, l'emmagasinage, la
rception, la restitution et le remplacement des armes.

305. Instructions relatives aux fonctions d'inspecteur de tir.
3o6. Projet de loi sur le tir obligatoire.
307. Instructions sur les mati&res dont doivent s'occuper les fonctionnaires qui proc~dent des visites

d'inspection dans les bureaux du recrutement et du tir national.
308. Revue €e Patria , (mensuelle).
309. Revue du sous-officier (mensuelle).

Ddpartement des services de santd militaire.

310. Cancers traumatiques et professionnels.
311. Revue du service de sant6 militaire (bimensuelle).

MINISTtkRE DE LA MARINE.

Publication No

D

Observations m6t6orologiques h Mina Aguila, Bolivie, 19o9.
Observations m6t6orologiques, Prov., 191o.
Annuaire m6t6orologique. Premiere et deuxi~me parties.
Observations m6t6orologiques It File de Piques, I9II-I2.
Valeurs horaires de Santiago, 1922.
Moyenne des pluies en 1912.

Valeurs horaires de Santiago, 1922.
Annuaire m6t6orologique 1912. Premiere partie.
Ondes hertziennes re'ues h. San Carlos de Ancud.
Annuaire m6t~orologique 1912. Deuxi~me partie.
Valeurs horaires de Punta Arenas, 1911-12.

Valeurs horaires (.e Santiago, 1913.
Valeurs horaires de Valdivia, 1911-12.
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325. Publication
326.
327. D
328.
329.

330.
331.
332.

333.
334.
335. A
336.
337-
338.
339.

340.
341.

342.
343.
344-
345- "
346.
347.
348.

349.
350.
351.
352.

353.
354.
355-
356.
357.
358.

No 14.
0 15.

1 16.
o 17.

18.
)) 19.

0 20.

0 21.

0 22.
o 23.
, 24.

) 25.
0 26.

27.
0 28.

29.
, 30.

, 31.
A 32.
" 33.
0 34.
0 35.
0 36.
0 37.

0 38.
0 39.

40.
41.

0 42.
0 43.
0 44.

45.
, 46.

47.

Valeurs horaires de Santiago, 1914.
Annuaire m&6torologique du Chili, 1913.
Moyenne des pluies en 1913.
Annuaire mt orologique 1913.
Valeurs horaires dans les Andes, 1911-12.

Annuaire m6torologique 1915. Premiere partie.
Relev6 des pr6cipitations atmosph~riques au Chili.
Recueil des observations de la station m&t6orologique de Santiago de 1911 bt

11915 (6puis6).
Annuaire m~t6orologique 1915. Deuxi~me partie.
Pluies en 1916.

,) D 1917.
Annuaire m&t6orologique 1914.

, 1916.
0 0 1917.

Observations m6torologiques dans certaines villes du Chili de 1911 h 1915
(6puis6).

Pluies en 1918.
Annuaire m6torologique du Chili de 1918, et Recueil des valeurs horaires et des

observations sur la temp6rature & diff6rentes profondeurs & Santiago, 1915.
Annuaire m&t6orologique I919.

0 1920.

S0A 1921.
0 } 1922.
0 ,, 1923.
, ,, 1924.

Pluies mensuelles 1918-1925. Annexe : maximum des pluies & diverses p6riodes,
6tude sur les d6pressions atmosph6riques au Chili, et graphiques.

Annuaire m&6torologique 1925.
, ,, 1926.

, 1927.
0 1928.

O 0' 1929.
0 1930.

1931.
1932.

0 " 1933.
0 0 1934.

Di9PARTEMENT DES TRAVAUX MARITIMES.

359. Port d'Iquique. Projet du port. M6moire 1927.
360. , Travaux des fondations du port.
361. 0 d'Antofagasta. Cahier des charges 1917.
362. Travaux compl6mentaires 1926.
363. , de Valparaiso. Soumission pour la construction de travaux, 19o6.
364. )) , , Am61iorations I apporter au lit des fleuves et aux vall6es.
365. , o Cahier des charges pour la construction du m6le, 1922.
366. , o San Antonio. Brochure de propagande du port, 1923.
367. " , , , Cahier des charges, 1911.
368. 0 Constituci6n. Projet d'am6liorations h apporter au port, 1918.
369. 0 , Cahier des charges pour la construction des travaux de fondation du port,

1923.
370. , , Talcahuano. Travaux compl6mentaires de la digue Blanco Encalada, 1913.
371. , , Lebu. Plans.
372. 0 0 o Projet d'am6liorations a apporter au port, 1933.
373. Puerto-Montt. Travaux d'am6lioration, 1928.
374. M6moire de comptabilit6 du d6partement des travaux maritimes, 1934.

MINISTIkRE DU TRAVAIL.

375. Bulletin officiel de la Caisse nationale des employ6s publics et des journalistes.
376. Bulletin de l'Inspection g6n6rale du travail.
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377. Bulletin du minist~re de la pr6voyance sociale.
378. Frias Collao. - Lois sur les accidents du travail.
379. Loi No 1838 sur les habitations ouvri~res.
38o. Loi No 4563 sur les constructions as6ismiques, ann6e 1929.
381. R~glement d'application de la loi No 5579 sur le financement des habitations populaires. Impri-

merie cc La Naci6n )). Edition officielle.
382. Mrmoires du minist~re de la pr6voyance sociale.
383. M6moires du minist&re du travail.

INSPECTION GANtRALE DU TRAVAIL.

384. Revue du travail (mensuelle).
.385. Dispositions l6gales et r6glementaires relatives h l'organisation et an fonctionnement de linspection

g6n6rale du travail, 1935.

DIRECTION GANARALE DU CRADIT POPULAIRE ET DES MAISONS DE VENTE AUX ENCHARES.

386. Recueil complet des lois et r~glements de la direction g6n6rale du cr6dit populaire et des maisons
de vente aux ench~res.

387. M~moire annuel de la direction.

DAPARTEMENT DE PROPAGANDE CULTURELLE.

388. a Le message du peuple c, par M. TomAs Gatica Martinez.
389. (( Le probl~me social et la culture ouvri~re )), par M. TomAs Gatica Martinez.
390. a Droits du citoyen cc, par M. Ren6 Hurtado Borne.
391. a Notion de gouvernement c,, par M. Ren6 Hurtado Borne.
392. a Notions g6n~rales sur l'6ducation civique c, par M. Ren6 Hurtado Borne.
393. c Frminisme ouvrier D, par Vera Zouroff.
394. Bulletin d'information du d6partement (bimensuel).

MINISTARE DE L'AGRICULTURE.

395. Bulletin du minist~re de l'agriculture (trimestriel).
396. Loi No 4097 relative au contrat de gage sur les produits agricoles.
397. Bulletin des 6coles exp6rimentales.
398. Mrmoires du minist~re de l'agriculture.

[DAPARTEMENT DE L'ARBORICULTURE ET DE PROTECTION SANITAIRE DES VAGATAUX.

399. Lois, r~glements et dispositions relatives h la production des fruits.
400. Contribution au d6veloppement de la production des fruits au Chili.
401. Soins de la culture des vergers.
402. R6colte, s6lection, pr6paration et emballage des fruits pour l'exportation.
403. La culture du pommier.

DAPARTEMENT DE L'tLEVAGE ET DE LA PROTECTION SANITAIRE DES ANIMAUX.

404. Tableau explicatif de la distomatose.
405. Tableau explicatif de la fi~vre aphteuse.
4o6. Calendrier des maladies infecto-contagieuses du b6tail et 6poque h laquelle doit s'effectuer la

vaccination pr6ventive.
407. Brochure sur la loi de police v6t6rinaire (6puis6).
4o8. D c c rage.
409. ) c, c fi~vre aphteuse.
410. c c le charbon bact6ridien.
411. c c l'anaplasmose.
412. ,, c, la gale des moutons.
413. c c l'61evage du b6tail dans le Territoire de Magellan.
414. c c l'6tude chimique et les effets toxiques de l'olivillo.
415. D contenant une description breve des Territoires de Magellan et d'Aysen.
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INSPECTION DES SERVICES PROVINCIAUX.

416. ((Agriculture g6n6rale i, par M. Roberto Opazo G.
417. Monographie sur la culture des diverses plantes en usage dans l'agriculture, par M. Roberto Opazo G.
418. ( Plantes fourrag~res et cultures industrielles )), par M. Roberto Opazo G.

SERVICE DE GJ NtTIQUE.

419. Tableau descriptif des bl6s g6n6tiques obtenus par le service de g~n6tique.
420. Brochure: ( Le contr6le des semences i.
421. Circulaire No I du service de g6n6tique h ses clients, relative aux engrais.
422. Planche descriptive du bW6 g6n6tique a Baron D.
423. a C) C ) ) C General .
424. a C) C) C) ) ( Lucia ).
425. (( C) 7) C, 7) Sra. Verde C7.

SERVICE DE LABORATOIRE DES RECHERCHES AGRICOLES.

426. Etude de la qualit6 industrielle de certaines vari6t6s de b16.

MONOGRAPHIES PUBLIP-ES DONT IL EXISTE UN STOCK D'EXEMPLAIRES DISPONIBLES.

427. Publication No I. Service de protection sanitaire des v6g6taux. Polysulfure de calcium.
428. A) 2. Service de protection sanitaire des v6g6taux. Bouillie bordelaise.
429. 3. Silva Figueroa, Carlos. Les papillons nuisibles. 1922.
430. C) CC 4. Service de protection sanitaire des v~g6taux. Loi et r~glement de police

sanitaire v6g6tale.
431. 5C (C 5. Camacho, Carlos. Quelques insectes nuisibles aux 16gumes cultiv~s. 1919.
432. ( 6. Graf Matin, Alberto. La ( venturias) du pommier. 1933.
433. ( 7. Camacho, Carlos. Le ver du haricot. i918.
434. 8. Camacho, Carlos. Les chenilles.
435. CC C) 9. Silva Figueroa, Carlos. Les papillons nuisibles. La teigne de la pomme de

terre. 1920.
436. io ,) 1O. Espinosa B., Marcial. Contribution h la connaissance des mauvaises herbes

du Chili.
437. II. Service de protection sanitaire des v6g~taux. Le gui, la marguerite, l'ivraie

pourpre et le faux indigo. Plantes d6clar6es fl6aux de l'agriculture.
Ann6e 1929.

MINISTARE DE L'HYGIANE.

438. Bulletin de la direction g6n6rale de la sant6.
439. Bulletin sanitaire.
440. Code sanitaire (6puis6).
441. Mdmoires du minist~re de l'hygi~ne.
442. Projet de Code sanitaire. Ann6e 191o.
443. R6glement sur les stup6fiants. Direction g6n6rale de la sant&
444. R~glement sur la prophylaxie des maladies infectieuses.
445. R~glement sur l'assistance publique. Ann6e 1923.

DIRECTION GgNERALE DE LA SANTt.

446. Monographies. Ann6e 1929.
447. Bulletin du service national d'hygi~ne (la publication en est actuellement interrompue).

MINISTARE DU BIEN-4TRE SOCIAL.

Ddpartement de la prdvoyance sociale.
448. M6moire du d6partement de la pr6voyance sociale. Ann6e 1934.
449. M6moire du d~partement de la pr~voyance sociale. Ann6e 1936.
450. Bulletin de ( Pr6voyance sociale s (parait tous les deux mois).

MINISTPRE DES AFFAIRES ItTRANGARES ET DU COMMERCE.

451. Bulletin du d6partement des affaires 6trang~res.
452. M6moires du minist~re des affaires 6trang~res.
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453. M6moires du minist~re du commerce.
454. Monthly Economic Survey of Chile, Ministry of Foreign Affairs and Commerce (mensuel). Est

publi6 en 4 langues : espagnol, fran~ais, anglais et allemand.
455. Projet d'ordonnance consulaire et d~cret organique. Annie 1927.

MINISTkRE DES TERRES ET DR LA COLONISATION.

456. Bulletin du ministre de la propri6t6 australe.
457. M6moires de l'inspection fonci~re et de la colonisation.
458. M~moires du bureau d'arpentage des terres.
459. M~moires du ministare des terres et de la colonisation.

LISTE No 2

LISTE DES DIVERS DE PARTEMENTS ET BUREAUX DU GOUVERNEMENT DES ETATS-UNIS DONT LES

PUBLICATIONS DEVRONT PTRE FOURNIES, ET DES TITRES DES PRINCIPALES PUBLICATIONS PERIO-

DIQUES QUI DOIVENT PTRE COMPRISES DANS L'1tCHANGE.

DtPARTEMENT DE L'AGRICULTURE :

R~coltes et march~s, mensuel.
Brochure du d6partement.
Bulletin du fermier (parait irr~guli~rement).
Journal des recherches agricoles (paralt tous les deux mois).
Bulletin technique (paraft irr6guli6rement).
Annuaire de l'agriculture, reli6.

Bureau de V'dconomie agricole :

Situation agricole, mensuel.
Bulletin statistique.
Rapport, annuel.

Bureau du gdnie agricole:

Rapport, annuel.

Bureau de l'industrie animale:

Annonces de service et annonces r~glementaires.

Bureau des travaux biologiques :

Faune de l'Am6rique du Nord.
Rapport, annuel.

Bureau du service chinmique et des terrains
Rapports sur les conditions des terrains.
Rapport, annuel.

Bureau de l'industrie laiticre
Rapport, annuel.

Bureau d'entomologie et de quarantaine des vdgdtaux

Rapport, annuel.

Office des stations d'expirimentation
Compte rendu des stations d'exp6rimentation, mensuel.
Rapport sur les stations d'exp6rimentation agricole, annue.

Service d'extension :
Revue du service d'extension, mensuelle.

Administration de i'alimentation et des drogues

Service lorestier :
Rapport, annuel.

Bureau de l'dconomie nationale
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DIIPARTEMENT DE L'AGRICULTURE (suite).

Office d'in/ormation :
Rapport, annuel.

Bureau des plantations industrielles

Bureau des voies publiques :
Voies publiques, Journal des recherches relatives aux ponts et chauss6es, mensuel.
Rapport, annuel.

Service de conservation du sol
Conservation du sol, mensuel.
Rapport, annuel.

Bureau mdtdorologique
Donn6es climatologiques pour les Etats-Unis, mensuel.
Revue mdt~orologique mensuelle.

COMMISSION DES SERVICES ADMINISTRATIFS:

Registre officiel des Etats-Unis, annuel, reli6.
Rapport, annuel.

DiPARTEMENT DU COMMERCE:

Rapport annuel du secr6taire du commerce.

Bureau du commerce adrien

Bureau du recensement :
Recensement ddcennal.
Recensement biennal des manufactures.
Statistiques de la natalitd, de la morti-natalit6 et de la mortalit6 infantile, annuel.
Statistiques financi('res des villes de plus de ioo.ooo habitants, annuel.
Statistiques financibres des gouvernements des Etats et des gouvernements locaux, annuel.
Statistiques de mortalit6, annuel.
Prisons de comt6 et prisons municipales, prisonniers, annuel.
Prisonniers dans les prisons d'Etat et les prisons fdd6rales, annuel.

Service c6tier et service gdoddsique
Publications spdciales.

Bureau des pgcheries
Bulletin.
Circulaire sur les p6cheries.
Rapport d'enqu6te.

Bureau du commerce extdrieur et intdrieur
Recueil de publications sur le commerce int6rieur.
Revue des affaires courantes.
Commerce ext6rieur et navigation, reli6, annuel.
R6sum6 mensuel du commerce ext6rieur.
Rapports commerciaux, hebdomadaires.
Relevd statistique, annuel.
Bulletin d'information commerciale.
Recueil de publications sur le d6veloppement commercial.

Bureau des phares:

Bureau national des etalons:
Circulaire.
Journal des recherches, mensuel.
Bulletin de nouvelles techniques, mensuel.
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DI9PARTEMENT DU COMMERCE (suite):

Bureau de l'inspection de la marine et de la navigation:
Statistiques de la marine marchande, annuel.
Les navires marchands des Etats-Unis, annuel.

Office des brevets :
Gazette officielle, hebdomadaire.
Index des marques de fabrique, annuel.
Index des brevets, annuel.

Bureau de la marine marchande:
Rapports du bureau de la marine marchande.

CONGRAS:

Archives du Congr~s, reli6.
Rdpertoire du Congr~s, reli6.
Lois et r~glements, reli6.
Code des lois et supplements, reli6.

Chambre des reprdsentants:
Journal, reli6.
Documents, relid.
Rapports, reli6.

Sinat:
Journal, reli6.
Documents, reli6.
Rapports, reli6.

a COURT OF CLAIMS Dc:

Rapport sur les affaires jugdes.

COUR D'APPEL EN MATItRE DE DOUANE ET DE BREVETS:

Rapports sur les d6cisions rendues, reli6.

DISTRICT DE COLUMBIA:

Rapports des divers d6partements du gouvernement local.

COMMISSION D'INDEMNISATION DES EMPLOYtS:

Rapport annuel.

ADMINISTRATION DU CRfDIT AGRICOLE

Rapport annuel.

COMMISSION FtDARALE DES COMMUNICATIONS:

Rapport annuel.

ADMINISTRATION FPDtRALE D'URGENCE DES TRAVAUX PUBLICS:

cc FEDERAL HOME LOAN BANK BOARD ) :

((Federal Home Loan Bank Review ), mensuel.

ADMINISTRATION FAD3RALE DU LOGEMENT:

Rapport annuel.

COMMISSION FADRALE DES FORCES MOTRICES:

Rapport annuel.

SYSTtME F]IDP-RAL DE RtSERVE:

((Federal reserve bulletin )), mensuel.
Rapport annuel.

COMMISSION FADPRALE DU COMMERCE:

Rapport annuel.
D6cisions, reli6.
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OFFICE DE LA COMPTABILIT]t GtNPRALE :

D6cisions du contr6leur g6n~ral, reli6.

IMPRIMERIE NATIONALE :

Rapport annuel.

Service des documents
Catalogue des documents, biennal.
Catalogue mensuel.

DiePARTEMENT DE L'INT-RIEUR:

Rapport annuel.
Decisions.

Office de l'dducation:
Bulletin.
Recueil de brochures.
La vie scolaire, mensuel, sauf juillet et aofit.
Bulletin de l'enseignement professionnel.

Office gdndral foncier:

Service gdologique
Bulletin.
Journal professionnel.
Documents concernant le service des eaux.

Bureau des mines:
Bulletin.
Annuaire des minerais.
Journal technique.

SERVICE DU PARC NATIONAL:

Bureau des rdcupirations
( Reclamation era D, mensuel.

COMMISSION DU COMMERCE ENTRE LES ETATS:

Rapport annuel.
Rapport annuel de statistique des chemins de fer.
Rapports (d~cisions) de la commission du commerce entre les Etats, reli6.

DAPARTEMENT DE LA JUSTICE :

Rapport annuel de l'( Attorney General o.
Avis de l' Attorney General)).

Bureau des prisons :
D6lits contre les lois f~d6rales, annuel.

DI-PARTEMENT DU TRAVAIL:

Rapport annuel.
Bureau de l'en/ance

Service de l'emploi :

Service de l'immigation et de la naturalisation

Division des normes du travail
Bulletin.
Recueil de publications sur l'hygi~ne industrielle et la s~curit6 du travail.
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DAPARTEMENT DU TRAVAIL (suite) :

Bureau des statistiques du travail
Bulletin.
Revue mensuelle du travail.

Bureau de la lemme
Bulletin.

BIBLIOTHPLQUE DU CONGRaS:
Rapport annuel, reli6.

Bureau des droits d'auteur :
Catalogue des inscriptions au registre des droits d'auteur.

Division des documents :
Relev6 mensuel des publications des Etats.

Service de documentation idgislative :
Index des lois des Etats, biennal, reli6.

ACADEMIE NATIONALE DES SCIENCES

Rapport annuel.

COMMISSION CONSULTATIVE NATIONALE DE L'A]ZRONAUTIQUE

Rapport annuel.
Bibliographie de l'a~ronautique, annuel.
Rapports techniques.

ARCHIVES NATIONALES :

CONSEIL NATIONAL D'URGENCE:

Manuel du Gouvernement des Etats-Unis.

COMMISSION NATIONALE DES RELATIONS OUVRIkRES"

D6cisions.

COMMISSION NATIONALE DE MIIDIATION:

Rapport annuel.

COMMISSION NATIONALE DES RESSOURCES:

Rapport.

DtPARTEMENT DE LA MARINE:

Rapport annuel du secr6taire de la marine.

Bureau du gdnie maritime :

Infanterie et artillerie de marine:

Bureau de mddecine et de chirurgie
Bulletin de la m6decine navale, trimestriel.
Rapport annuel du chirurgien g~nral.

Ecole de guerre navale :
Pr6c6dents de droit international, annuel, reli6.

Bureau de la navigation :
R6pertoire de la marine, trimestriel.
Registre, annuel.

Office hydrographique
Publications.
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DAPARTEMENT DE LA MARINE (suite):

Office de l'Almanach de la marine
Eph6m6rides et almanach maritime am6ricains, annuel.
Almanach maritime am6ricain, annuel.

Bureau des fournitures et de la comptabilitd
D~penses navales, annuel.

DAPARTEMENT DES POSTES :

Guide postal, annuel avec des suppl6ments mensuels.
Rapport annuel du ministre des P.T.T.

Caisse d'dpargne postale
Rapport annuel.

PRtSIDENT DES ETATS-UNIS:

Discours, messages.
( RECONSTRUCTION FINANCE CORPORATION ):

Rapport, trimestriel.

((SECURITIES AND EXCHANGE COMMISSION a:

Decisions.
Rapport annuel.

a SMITHSONIAN INSTITUTION a:

Rapport, annuel.
Bureau d'ethnologie :

Rapport, annuel.
Bulletin.

Musde national
Rapport, annuel.

DAPARTEMENT DES AFFAIRES ETRANGARES:

Recueil des arbitrages.
Recueil des confdrences.
Recueil des r~glements d'application.
Affaires 6trang~res, annuel, reli6.
Recueil des publications relatives h l'Am6rique latine.
Communiqu6s I la presse, hebdomadaire.
a( Territorial papers a des Etats-Unis, reli6.
Recueil des trait6s.
Bulletin d'information sur les trait6s, mensuel.

COUR SUPRftME :

Rapports officiels, reliA.
COMMISSION DES TARIFS DOUANIERS:

Rapport annuel.
Publications diverses.
Rapports.

COMMISSION DES APPELS EN MATIPRE DE TAXATION

Rapports de la commission.
DftPARTEMENT DE LA TRI SORERIE "

Rapport annuel du secr6taire de la tr~sorerie sur l'6tat des finances.
Expos6 combin6 des recettes, d6penses, balances, etc., annuel.
D6cisions de la tr6sorerie, reli6.

Bureau du budget :
Budget, annuel, reli6.

Comptabilitd et division des ((warrants ))
Recueil des ouvertures de cr6dit, annuel.
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D19PARTEMENT DE LA TRPSORERIE (suite):

Service des garde-c6tes
Registre, annuel.

Contr6leur de la monnaie
Rapport annuel.

Bureau des recettes intgrieures
Bulletin des recettes int6rieures, hebdomadaire.
Rapport annuel du commissaire aux recettes int~rieures.
Statistique des revenus.

Bureau de la monnaie :
Rapport annuel.

Bureau des stupdfiants :

Service des journitures :

Bureau de l'hygihne publique
Bulletin de l'Institut national d'hygi~ne publique.
Bulletin d'hygiene publique (paralt irr6guli6rement).
Rapports sur l'hygi~ne publique, hebdomadaire.
Rapport annuel.
Informations sur les maladies v6n6riennes, mensuel.

ADMINISTRATION DES ANCIENS COMBATTANTS:

Rapport annuel.
Bulletin m~dical, trimestriel.

D]tPARTEMENT DE LA GUERRE:

Rapport du secr6taire h la guerre, annuel.
Ddpartement de l'adjudant gindral :

Registre officiel de l'arm~e, annuel.
Liste et repertoire de l'arm~e, semestriel.

Ddpartement du gdnie:
Rapport du directeur du g6nie (y compris les statistiques commerciales sur le commerce mari-

time et fluvial), annuel.
Conseil des rivi~res et des ports. Recueil des ports.

Corps d'iat-major gdndral :

Bureau des affaires insulaires
Rapport annuel.

Service de santd :
Rapport du chirurgien g6n~ral, annuel.

Service des renseignements militaires

Bureau de la garde nationale

Bureau de l'artillerie :

Quartier-maitre gdndral

Office de signalisation
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TEXTE RUSSE. - RUSSIAN TEXT.

JN 4315. - HIPOTOKOJI 1, BO3OBHOBJIUIIOI.14H AOFOBOP 0 HE HAHAAEHHI4H
MEH AY JI4TBO 1 H COIO30M COBETCRHX C01HAJ1HCTI4LIECK4X
PECHIYBJII4K OT 28-ro CEHTRBPfl 1926 rOJA, IIOrIHCAHHbIfl B F0PO E
MOCKBE 4-ro AUIPEJII 1934 FOAA.

Textes officiels russe et lithuanien communiquds par le commissaire du Peuple aux Afaires 6trangdres
de l'Union des Ripubliques sovidliques socialistes. L'enregistrement de ce protocole a eu lieu le
Ier avril 1938.

UjEHTPAJIbHIf Hc1IOJIHHTEJIbHbIfI IROM-TET COIO3A COBETCHX COII1HAJIHCTHqECHHX
PECIIYBJIRI H I[PE8H14EHT JIHTOBCKOft PECIIYBJIHIRI,

pyl OBOgHMme CTPeMJIeHleM o6ecneqiTb BO3MOM1HO 6osiee npoqHyIO 6aay ml paBBHTH
OTHomneHHIl' MehV oY HX cTpaHaMH,

meaH gaTb gpyr Apyry HOBoe goHa3aTeJIbCTBO HeH3MeHHOcTH H IIpOqHOCTH cqaCTJIMBO
YCTatiOBHBMl4XCHq MeHgy HHMH MMPHLIX H gpymeCTBeHHIIX OTHOmeHHll m

BoO)ylIeBleHHLIe meaJHmeM CoeiCTBOBaTb y~penimmo Beo611gero M pa, a Taume
cTa6HJIbHOCTH H MIpHOMoy pa3BHT4IO MemgyrooygapCTBeHHbIX OTHOmIeHH]It B BOCTOqHOf
Eepolle H

IIOHCTaTHpyH, qTO 3alJvioeHHe AoroBopa 28 cerHT6pfl 1926 2 roga Merey COo3OM
COBeTCRHX COIIHaJIHCTHqeoC4X Pecny6AH t HJ1 HTBO1t H npoJilHH ero B 1931 3 rogy olaaaam
6JIarOTBOpHoe Bo3gef4CTBHe Ha HX OTHomeHHfI H Ha paapemeHHe yHasaHHLIX 8agaq,

pemHJiH nOAlHcaTb HaCTORITHR IIpOTOROJI 1 JII 8TOI 1LeJIH HaSHaqIHIH CBOHX YInOJIHO-
MoqelHlIX, a HMeHHO:

IEHTPAJIBHIAI ICIOJIHHTEJIbHIi4 I{0MHTET COIO3A COBETCKHX COI HAJIHCTHqECKHX PECIIYBJIHM:

MaicHMa MaHCHMOBHIqa JIIHTBHHOBA, MJCieHa UIeHTpaJIbHOrO IIcnOJIHTern Horo
KOMHTeTa Cooaa COBeTCIHX CoifaJIIHCTHqeciHHx Pecny6mmH, HapoAHoro
RoMHccapa no HHOCTpaHHblM geJIaM;

IIPEBHgEHT JIHTOBCHOI4 PECIIYBJIHIIH:

I0prlca BAJITPYIIARITHCA, 4pe3BlqaAHoro HocJiaHHHma I lOJIHOMO'roro MHHHCTpa
JIHTOBcIOft Pecny6HImH B MOCIBe,

HOTopIe, ITO B3aHMHOM IIpeA'BJIeHHH CBOHX nOJIHOMOqIm, HaigjCHHMIX COOTaBJIeHHIIMH
B AOJIMHHOM H HagjiemaleM BH e,

CoPJIaCHJIHCb 0 H1mEecJle ylomLleM:

1 L'6change des ratifications a eu lieu h Kaunas, le 4 juin 1934.

2 Vol. LX, page 145 de ce recueil.
3 Vol. CXXV, page 255 de ce recueil.
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TEXTE LITHUANIEN. - LITHUANIAN TEXT.

No 4315. - PROTOKOLAS' SUTARTI TARP LIETUVOS RESPUBLIKOS
IR SOCIALISTINIU TARYBU RESPUBLIKU SAJUNGOS, PASIRA-

YT4 1926 M. R'UGStJO MEN. 28.D. PRATESTI. SUDARYTA
MASKVOJE, 1934 M. BALANDZIO MEN. 4 DIENA.

Russian and Lithuanian official texts communicated by the People's Commissary for Foreign
Affairs of the Union of Soviet Socialist Republics. The registration of this Protocol took place
April Ist, 1938.

SOCIALISTINIq TARYBiM RESPUBLIKIO S4JUNGOS CENTRALINIE VYKDOMASIS KOMITETAS ir
LIETUVOS RESPUBLIKOS PREZIDENTAS,

vadovaudamiesi siekimu uftikrinti galimai stipresni pagrindq santykiams tarp jtq galiq igpi~sti,

nor~dami duoti vienas kitam nauj laimingai nusista~iusiq tarp jil taiki4 ir draugingi santykitt
nepakei~iamyb6s ir tvirtumo darodymq ir

jkv~pti noro pad~ti visuotinos taikos sustiprininui, o taip pat tarpvalstybinit santykiq Ryttq
Europoje pastovumui ir taikingam klest~jimui ir

konstatuodami, kad sudarymas 1926 2 metq rugs~jo m6nesiO 29 dienq Sutarties tarp Socia-
listiniq TarybM Respublikq Sqjungos ir Lietuvos ir jos 1931 3 metais pratqsimas gaivinamai paveik6
jq santykius ir nurodytl uidaviniq igsprendim,

nutar6 pasiragyti 9j Protokolq ir giam tikslui paskyr6 savo igaliotinius, butent

SOCIALISTINIq TARYBq RESPUBLIKII SAJUNGOS CENTRALINIS VYKDOMASIS KOMITETAS:

Maksim Maksimovi~iti LITVINOVA, Centralinio Vykdomojo Komiteto Narj, Uisieniq
Reikahi Liaudies Komisarq,

LIETUvos RESPUBLIKOS PREZIDENTAS:

Jurgi BALTRU§AITj, Lietuvos Respublikos Nepaprast Pasiuntinj ir Igaliotq Minister i
Maskvoje,

kurie pateikQ vienas antram savo igaliojimus, rastus tinkamoje ir teis~toje tvarkoje, susitar6
kaip seka :

1 The exchange of ratifications took place at Kaunas. June 4 th, 1934.
2 Vol. LX, page 145, of this Series.
3 Vol. CXXV, page 255, of this Series.
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Cmamba I.

Bo HaMeHeHHe CTaTbI I HpOTOIioJIa, rnoxnucaHHoro B MOCHBe 6 Maq 1931 roa, LorOBOp,
8aHjiioaqeHHLIR Merey ComoM COBeTCHIIX Coiiaj4wCTnqeCHHx Pecnyriu~ H JIHTOBCHOR
Peciy6MaHof 28 CeHT6pq 1926 roga BMeCTe C HpHjioHCHHLIMH H HeMy oeMil HOTaMm
HIpaBHTeabCTBa Coma COBeTCHHX CoqHaJu4cTnIHecHHx Pecny6anK 1 JIITOBCHOtR PecnyaiH ,
c'-HTaeTcH HpogaeHHMM go 31 geHa6pfl 1945 roga.

Cmamba 2.

HacToIfAHIIl lpOTOROJ COCTaBjieH B gByX 8eMlJimpax, Ha pyccHom H JIHTOBOH OM
af8Hax, npi-iqe o~a TeHCTa H MeIOT OgffHaHOBYI0 cwry. O 6ygeT paTHgHqpoBaH B BOSMOhMHO
HOpOTHnil cpoH, H paTI3HHaijuOHHbie rpaMoTb 6y YT 06MeHeHbI Me'Hgy BbiCORHMN Aoro-
BapIBaouAiiumcH CTOpOHaMH B ropoge KayHac.

HacTo.Ingrnl lpOTOOJI BCTyIHT B CIIJy CO AHII o6MeHa paTHmiaI OHHLIMH rpaMOTamu.

B yAOCTOBepeHHe qero, nOHMeHOBaHHbIe BbIfIe YOJiHoMoieHHbIe iio11iCaJimi HaCTOJIM14i
l'powo~oir If fpIPJIoHJIH H neMy CBOIH neqaTll.

VYrHeHO jB ropoge MocHie, B gByx aRs8MJIHpax, Ha pYCCHOM H JI4TOBCHOM m3bImax,

4 anpean 1934 roga.

(M. H.) (no~n.) M. iIHTBHHOB.

(M. 17.) (no&n.) 10. BAMTPYDIAIRTC.

Copie certifi~e conforme h 'original:

Le Directeur du Dipartement j-uridique
au Commissariat du Peuple des Aflaires dtrang~res

de I'Union des R. S. S..:
M. Plotkine.

No 4315
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I Straipsnis.

Pakei~iant 1931 metil geguAs m~nesio 6 dienq Maskvoje pasiragyto Protokolo I straipsni,
Sutartis, sudaryta tarp Socialistinit Tarybq Respublikq Sqjungos ir Lietuvos Respublikos
1926 metil rugs~jo m~nesio 28 dienq kartu su abiejomis prijungtomis prie jos Socialistiniti Tarybq
Respublikq Sqjungos ir Lietuvos Vyriausybiq notomis, laikoma prat~sta iki 1945 metq gruodlio
m~nesio 31 dienos.

II Straipsnis.

Sis Protokolas sudarytas dviejuose egzemplioriuose, rusq ir lietuviq kalbomis, ir abudu tekstai
turi vienod4 gali4. Jis bus ratifikuotas trumpiausiu laiku. ir ratifikavimo ragtais bus pasikeista
Aukgttqjq Susitarianiqjq Saliq Kauno mieste.

Sitas Protokolas igys galios nuo ratifikacijos raftais pasikeitimo dienos.

Siam patvirtinti aukg~iau igvardintieji Igaliotiniai pasirak git4 Protoko1 ir prid6jo savo
antspaudus.

Sudaryta Maskvos mieste, dviejuose egzemplioriuose, rusil ir lietuvitt kalbomis, 1934 metq
balandiio m~nesio 4 dienz.

(L. S.) (Signd) LITVINOFF. (L. S.) (Signd) BALTRU§AITIS.

Copie certifi~e conforme A 1'original:

Le Directeur du Ddpartement juridique
au Commissariat du Peuple des Aflaires dtrangdres

de l'Union des R. S. S.:
M. Plotkine.

No. 4315
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1 TRADUCTION.

No 4315. - PROTOCOLE PROROGEANT LE TRAITR DE NON-
AGRESSION DU 28 SEPTEMBRE 1926 ENTRE LA LITHUANIE
ET L'UNION DES RRPUBLIQUES SOVItTIQUES SOCIALISTES.
SIGNR A MOSCOU, LE 4 AVRIL 1934.

LE COMITt CENTRAL EXtCUTIF DE L'UNION DES RtPUBLIQUES SOVItTIQUES SOCIALISTES et
LE PR1tSIDENT DE LA RtPUBLIQUE LITHUANIENNE,

Anim~s du d~sir de donner une base aussi solide que possible au d~veloppement des relations
entre leurs pays ;

D~sireux de se donner r6ciproquement un nouveau t6moignage du caract6re in~branlable
et de la solidit6 des relations pacifiques et amicales heureusement 6tablies entre eux ;

Anims du d~sir de collaborer au renforcement de la paix mondiale ainsi qu'h la stabilit6 et
au d~veloppement pacifique des relations internationales en Europe orientale ;

Et constatant que la conclusion, le 28 septembre 1926, du Trait6 entre l'Union des R6publiques
sovi~tiques socialistes et la Lithuanie ainsi que sa prorogation en 1931 ont eu une influence
bienfaisante sur le d~veloppement de leurs relations et sur la solution des probl~mes mentionn~s
plus haut ;

Ont d~cid6 de signer le present protocole et ont d~sign6 A cet effet pour leurs pl6nipotentiaires:

LE COMIT] CENTRAL EXtCUTIF DE L'UNION DES RPPUBLIQUES SOVIP-TIQUES SOCIALISTES:

Maxime Maximovitch LITVINOFF, membre du Comit6 central ex~cutif de l'Union des
R6publiques sovi~tiques socialistes, commissaire du Peuple aux Affaires 6trang~res;

LE PRPSIDENT DE LA RP-PUBLIQUE LITHUANIENNE:

Jurgis BALTRU§AITIS, ambassadeur extraordinaire et ministre pl6nipotentiaire de la
R~publique lithuanienne . Moscou ;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs reconnus en bonne et due forme,
sont convenus des dispositions suivantes:

Article premier.

Par modification de l'article premier du Protocole sign6 A Moscou le 6 mai 1931, le Trait6
du 28 septembre 1926 conclu entre 'Union des R~publiques sovi~tiques socialistes et la R6publique
lithuanienne, ainsi que les deux notes annexes des Gouvemements de 1'Union des R~publiques
sovidtiques socialistes et de la R6publique lithuanienne, seront consid6r6s comme prorog~s
jusqu'au 31 d~cembre 1945.

1 Traduit par le Secretariat de ]a Soci6t6 des Nations, L titre d'information.
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1 TRANSLATION.

No. 4315. - PROTOCOL RENEWING THE TREATY OF NON-
AGGRESSION OF SEPTEMBER 28TH, 1926, BETWEEN LITHUANIA
AND THE UNION OF SOVIET SOCIALIST REPUBLICS. SIGNED
AT MOSCOW, APRIL 4TH, 1934.

THE CENTRAL EXECUTIVE COMMITTEE OF THE UNION OF SOVIET SOCIALIST REPUBLICS and
THE PRESIDENT OF THE REPUBLIC OF LITHUANIA;

Being desirous of providing as firm a basis as possible for the development of the relations
between their countries ;

Being desirous of giving each other fresh proof of the unchangeable character and solidity
of the peaceful and friendly relations happily established between them ;

Actuated by. the desire to contribute to the consolidation of world peace and to the stability
and peaceful development of international relations in Eastern Europe ;

And noting that the conclusion of the Treaty of September 28th, 1926, between the Union
of Soviet Socialist Republics and Lithuania, and its prolongation in 1931 have had a beneficial
influence on their relations and on the solution of the above-mentioned problems ;

Have decided to sign the present Protocol and have for this purpose appointed as their
Plenipotentiaries :

THE CENTRAL EXECUTIVE COMMITTEE OF THE UNION OF SOVIET SOCIALIST REPUBLICS:

Maxime Maximovitch LITVINOFF, Member of the Central Executive Committee of the
Union of Soviet Socialist Republics, People's Commissary for Foreign Affairs

THE PRESIDENT OF THE REPUBLIC OF LITHUANIA:

Jurgis BALTRU§AITIS, Ambassador Extraordinary and Minister Plenipotentiary of the
Republic of Lithuania at Moscow;

Who, having communicated their full powers, found in good and due form, have agreed on
the following provisions

Article I.

In modification of Article i of the Protocol signed at Moscow on May 6th, 1931, the Treaty
of September 28th, 1926, concluded between the Union of Soviet Socialist Republics and the
Lithuanian Republic, together with the two annexed notes of the Government of the Union of
Soviet Socialist Republics and of the Lithuanian Republic, shall be deemed to be prolonged until
December 31st, 1945.

I Translated by the Secretariat of the League of Nations, for information.
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Article 2.

Le present protocole est r~dig6 en double exemplaire, en langues russe et lithuanienne, les deux
textes faisant 6galement foi. 1 sera ratifi6 le plus t6t possible, et les instruments de ratification
seront 6chang~s entre les Hautes Parties contractantes Kaunas.

Le present protocole entrera en vigueur le jour de l'6change des instruments de ratification.

En foi de quoi les susdits pl6nipotentiaires ont sign6 le pr6sent protocole et y ont appos6 leurs

cachets.

Fait en deux exemplaires & Moscou, en langues russe et lithuanienne, le 4 avril 1934.

(L. S.) (Signd) M. LITVINOFF.

(L. S.) (Signd) J. BALTRU§AITIS.
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Article 2.

The present Protocol is drawn up in duplicate, in the Russian and Lithuanian languages, both
texts being equally authentic. It shall be ratified as soon as possible and the instruments of rati-
fication shall be exchanged between the High Contracting Parties at Kaunas.

The present Protocol shall come into force on the date of the exchange of the instruments
of ratification.

In faith whereof the above-mentioned Plenipotentiaries have signed the present Protocol
and have thereto affixed their seals.

Done at Moscow in duplicate, in the Russian and Lithuanian languages, this 4th day of
April, 1934.

(L. S.) (Signed) M. LITVINOFF.

(L. S.) (Signed) J. BALTRU§AITIS.

No. 4 3 1





No 43j6.

ALLEMAGNE
ET GRANDE-BRETAGNE
ET IRLANDE DU NORD

Accord concernant ]'exemption rici-
proque de l'imp6t pour certains
benifices 'rialises par des entre-
prises de transports airiens. Signe
i Berlin, le jo novembre 2937.

GERMANY
AND GREAT BRITAIN

AND NORTHERN IRELAND

Agreement regarding the Reciprocal
Exemption from Taxation of Cer-
tain Profits arising from Air
Transport. Signed at Berlin,
November 2oth, 1937.
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No. 4316. - AGREEMENT I BETWEEN THE GOVERNMENT OF THE
GERMAN REICH AND HIS MAJESTY'S GOVERNMENT IN THE
UNITED KINGDOM REGARDING THE RECIPROCAL EXEMP-
TION FROM TAXATION OF CERTAIN PROFITS ARISING FROM
AIR TRANSPORT. SIGNED AT BERLIN, NOVEMBER IOTH, 1937.

English and German official texts communicated by His Majesty's Secretary of State for Foreign
Afairs in Great Britain. The registration of this Agreement took place April Ist, 1938.

THE GOVERNMENT OF THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND
and THE GERMAN GOVERNMENT, being desirous of concluding an agreement for reciprocal exemption
from taxation in certain cases of profits or gains arising from the business of air transport, by their
Plenipotentiaries, viz. :

His British Majesty's Ambassador Extraordinary and Plenipotentiary at Berlin, the
Right Honourable Sir Nevile HENDERSON,

Acting for the Government of THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN

IRELAND;

The Secretary of State for Foreign Affairs, Hans Georg VON MACKENSEN, and the Director
in the Ministry of Finance of the Reich, Professor Dr. Otto HEDDING,

Acting for THE GERMAN GOVERNMENT;

Have agreed as follows :
Article I.

The Government of the United Kingdom of Great Britain and Northern Ireland undertake
that any profits or gains arising from the business of air transport carried on by an individual
resident in Germany and not resident in the United Kingdom or by a company which manages
and controls such business in Germany shall, so long as the exemption specified in Article 2 hereof
remains effective, be exempted from Income Tax (including Surtax) chargeable in the United
Kingdom for the year of assessment 1931-32 commencing on the 6th day of April, 1931, and for
every subsequent year of assessment, and will take the necessary action under Section 18 of the
Act of Parliament of the United Kingdom known as the Finance Act, 1923, as extended by Section 9
of the Act of Parliament of the United Kingdom known as the Finance Act, 1931, to profits or
gains arising from the business of air transport, with a view to giving the force of law to the
exemption aforesaid.

Articlc 2.

The German Government undertake that any profits or gains arising from the business of
air transport carried on by an individual resident in the United Kingdom and not resident in

I Came into force November ioth, 1937.
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TEXTE ALLEMAND. - GERMAN TEXT.

No 4316. - ABKOMMEN 1 ZWISCHEN DER DEUTSCHEN REGIE-
RUNG UND DER REGIERUNG DES VEREINIGTEN KONIG-
REICHS VON GROSSBRITANNIEN UND NORDIRLAND OBER
DIE BEFREIUNG DER EINK]UNFTE AUS LUFTVERKEHRS-
BETRIEB VON DER EINKOMMENSTEUER. GEZEICHNET IN
BERLIN, AM io. NOVEMBER 1937.

Textes officiels anglais et allemand communiquds par le secrdtaire d'Etat aux Afaires dtrangres de
Sa Majestd en Grande-Bretagne. L'enregistrement de cet accord a eu lieu le Ie r avril 1938.

DIE DEUTSCHE REGIERUNG und DIE REGIERUNG DES VEREINIGTEN KONIGREICHS VON

GROSSBRITANNIEN UND NORDIRLAND haben, von dem Wunsch geleitet, ein Abkommen fiber die
gegenseitige Befreiung der Einkfinfte oder Gewinne aus dem Luftverkehrsbetrieb abzuschliessen,
durch ihre Bevollmdchtigten :

Den Staatssekretar des Auswdrtigen Amts, Hans Georg VON MACRENSEN, und den
Ministerialdirektor im Reichsfinanzministerium, Professor Dr. Otto HEDDING,

ffir DIE DEUTSCHE REGIERUNG ;

Den ausserordentlichen und bevollmachtigten Botschafter Seiner Britischen Majestat in
Berlin, Sir Nevile HENDERSON,

ffir DIE REGIERUNG DES VEREINIGTEN K3NIGREICHS VON GROSSBRITANNIEN UND
NORDIRLAND;

das Folgende vereinbart :
Artikel i.

Die Regierung des Vereinigten K6nigreichs von Grossbritannien und Nordirland verpflichtet
sich, alle Einkiinfte aus Luftverkehrsbetrieb, sowohl die einer natfirlichen Person, die im Deutschen
Reich ihren Wohnsitz hat, ohne im Vereinigten K6nigreich einen Wohnsitz zu haben, als auch die
einer Gesellschaft, die im Deutschen Reich den Ort der Leitung hat, solange die in Artikel 2 dieses
Abkommens bezeichnete Befreiung in Kraft bleibt, von der Einkommensteuer (einschliesslich
Surtax) zu befreien, die im Vereinigten K6nigreich ffir das am 6. April 1931 beginnende Steuerjahr
1931-32 und jedes folgende Steuerjahr zu erheben wdre. Sie wird die gemdss Artikel 18 des
Finanzgesetzes 1923 in seiner durch Artikel 9 des Finanzgesetzes 1931 auf Einkiinfte aus
Luftverkehrsbetrieb ausgedehnten Fassung erforderlichen Massnahmen ergreifen, um die vorstehend
angefffihrte Befreiung rechtswirksam zu machen.

Arlikel 2.

Die Deutsche Regierung verpflichtet sich, alle Einkfinfte aus Luftverkehrsbetrieb, sowohl
die einer natfirlichen Person, die im Vereinigten K6nigreich ihren Wohnsitz hat, ohne im Deutschen

I Entr6 en vigueur le io novembre 1937.
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Germany or by a company which manages and controls such business in the United Kingdom
shall, so long as the exemption specified in Article i hereof remains effective, be exempted from
Einkommensteuer and K6rperschaftssteuer chargeable in Germany for periods subsequent to the
ist day of April, I93i, and will take the necessary action under Section 15 of the Reichsabgabe-
nordnung with a view to giving the force of law to the exemption aforesaid.

Article 3.

The expression " business of air transport " means the business carried on by an owner of
aircraft, afid for the purposes of this definition the expression " owner " includes any charterer.

Article 4.

This Agreement may be denounced at any time, subject to six months' notice being given by
either contracting Government to the other.

Article 5.

This Agreement shall not require ratification and shall come into force immediately.

In witness whereof the respective Plenipotentiaries have signed the Agreement and affixed
thereto their seals.

Done in duplicate at Berlin, the ioth November, 1937.

(L. S.) Nevile HENDERSON.

No 4316
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Reich einen Wohnsitz zu haben, als auch die einer Gesellschaft, die im Vereinigten Kbnigreich
den Ort der Leitung hat, solange die in Artikel I dieses Abkommens bezeichnete Befreiung in Kraft
bleibt, von der Einkomrnmensteuer und K~rperschaftsteuer zu befreien, die im Deutschen Reich
fir die Zeit nach dem i. April 1931 zu erheben wdre. Sie wird die gemass § 15 der Reichsabgaben-
ordnung erforderlichen Massnahmen ergreifen, um die vorstehend angefhfirte Befreiung
rechtswirksam zu machen.

Artikel 3.

Unter ,, Luftverkehrsbetrieb " ist das Geschaft zu verstehen, das von einem Luftfahrzeug-
eigentilmer als solchem betrieben wird; hierbei umfasst der Ausdruck ,, Eigentfimer " auch
den Charterer.

Artikel 4.

Dieses Abkommen kann jederzeit gekiindigt werden, doch muss jede der beiden vertrag-
schliessenden Regierungen eine sechsmonatige Kfindigungsfrist einhalten.

Artikel 5.

Dieses Abkommen erfordert keine Ratifikation und tritt sofort in Kraft.

Zu Urkund dessen haben die beiderseitigen Bevollmachtigten das Abkommen unterzeichnet
und hierunter ihre Siegel gesetzt.

In doppelter Urschrift ausgefertigt zu Berlin am io. November 1937.

(L. S.) Hans Georg v. MACKENSEN.
(L. S.) Otto HEDDING.

No. 4316
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' TRADUCTION. - TRANSLATION.

No 4316. - ACCORD ENTRE LE GOUVERNEMENT DU REICH
ALLEMAND ET LE GOUVERNEMENT DE SA MAJESTt DANS LE
ROYAUME-UNI CONCERNANT L'EXEMPTION RIRCIPROQUE DE
L'IMPOT POUR CERTAINS B1RNRFICES RIRALIS]tS PAR DES
ENTREPRISES DE TRANSPORTS AP-RIENS. SIGN]t A BERLIN,
LE io NOVEMBRE 1937.

LE GOUVERNEMENT Du ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD et
LE GOUVERNEMENT ALLEMAND, d~sireux de conclure un accord en vue de l'exemption r6ciproque
de l'imp6t, dans certains cas de b6n6fices ou de gains r6alis~s par des entreprises de transports
a~riens,, ont d~sign6 pour leurs pl6nipotentiaires :

Le tr~s honorable sir Nevile HENDERSON, ambassadeur extraordinaire et pl6nipotentiaire
de Sa Majest6 britannique A Berlin,

pour LE GOUVERNEMENT Du ROYAUME-UNI DE GRANDE-BRETAGNE ET D"IRLANDE

DU NORD;

Monsieur Hans Georg VON MACKENSEN, secr6taire d'Etat aux Affaires 6trang~res, et le
professeur Dr Otto HEDDING, directeur au Ministre des Finances du Reich,

pour LE GOUVERNEMENT ALLEMAND ;

Lesquels sont convenus des dispositions suivantes

Article Ptremier.

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord s'engage aussi
longtemps que l'exon6ration spdcifi6e h l'article 2 du present accord restera en vigueur h exon~rer
tous profits ou b6n6fices r~aliss par une entreprise de transports a6riens exploit~e par une personne
domicili6e en Allemagne et non domicili~e dans le Royaume-Uni, ou par une soci~t6 qui dirige et
contr6le une telle entreprise en Allemagne, de l'imp6t sur le revenu (y compris la surtaxe) dont ils
seraient passibles dans le Royaume-Uni pour l'ann~e fiscale 1931-32 commengant le sixi~me jour
d'avril 1931 et pour toute l'ann~e fiscale ult~rieure, et h prendre les dispositions n~cessaires en vertu
de la section 18 de la loi du Royaume-Uni connue sous le nom de ((Finance Act 1923 1, telle qu'elle
a 6t6 6tendue, par la section 9 de la loi du Royaume-Uni connue sous le nom de ((Finance Act 1931 5,

aux profits et b~n~fices r~alis~s par des entreprises de transports a~riens, afin de donner force de
loi h la susdite exoneration.

Article 2.

Le Gouvernement allemand s'engage aussi longtemps que l'exon6ration sp6cifi6e h l'article
premier du present accord restera en vigueur h exon~rer tous profits ou b~n6fices provenant d'une
entreprise de transports a6riens exploit6e par une personne domicili~e au Royaume-Uni et non

1 Traduit par le Secr6tariat de la Soci~t6 des
Nations, h titre d'information.

1 Translated by the Secretariat of the League
of Nations, for information.
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domicili6e en Allemagne, ou par une socit qui dirige et contr6le une telle entreprise dans le
Royaume-Uni, de 1' ,Einkommensteuer , et du ((K6rperschaftsteuer , dont ils seraient passibles
en Allemagne pour les priodes ultrieures an premier jour d'avril 1931, et prendre les dispositions
n~cessaires, en vertu de la section 15 du "(Reichsabgabenordnung , afin de donner force de loi
A la susdite exonration.

Article 3.

L'expression (C entreprise de transports a~riens ) signifie l'entreprise exploit~e par un
propriftaire d'a~ronefs, et, aux fins de cette definition, l'expression (( propri6taire ,, comprend tout
affr6teur.

Article 4.

Le present accord peut 6tre d6nonc6 A tout moment moyennant un pr~avis de six mois donn6
par l'un des Gouvernements contractants h l'autre.

Article 5.

Le present accord n'aura pas h 8tre ratifi6 et entrera en vigueur imm6diatement.

En foi de quoi, les pl~nipotentiaires respectifs ont sign6 le present accord et y ont appos6 leurs
sceaux.

Fait en double exemplaire, l Berlin, le IO novembre 1937.

(L. S.) Nevile HENDERSON.

(L. S.) Hans Georg v. MACKENSEN.

(L. S.) Otto HEDDING.

No. 4316
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GRANDE-BRETAGNE
ET IRLANDE DU NORD

ET CHILI

Echange de notes comportant un
accord commercial provisoire, San-
tiago, le 26 novembre j937, et
echange de notes relatif ' ]a pro-
longation de ]a validite de l'accord
susmentionne, Santiago, le 3o mai
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AND NORTHERN IRELAND

AND CHILE

Exchange of Notes constituting a
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ment, Santiago, November 26th,
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Validity of the above-mentioned
Agreement, Santiago, May 3oth,
j938.
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No. 4317. - EXCHANGE OF
NOTES' BETWEEN HIS MA-
JESTY'S GOVERNMENT IN THE
UNITED KINGDOM AND THE
CHILEAN GOVERNMENT CON-
STITUTING A TEMPORARY
COMMERCIAL AGREEMENT.
SANTIAGO, NOVEMBER 26TH,
1937.

English and Spanish official texts communicated
by His Majesty's Secretary of State for Foreign
Affairs in Great Britain. The registration
of this Exchange of Notes took place April Ist,
1938.

No 4317. - CANJE DE NOTAS1
ENTRE EL GOBIERNO DE SU
MAJESTAD EN EL REINO UNI-
DO Y EL GOBIERNO DE CHILE
ESTABLECIENDO UN ACUERDO
PROVISIONAL DE COMERCIO.
SANTIAGO, 26 DE NOVIEMBRE
1937.

Textes officiels anglais et espagnol communiquds
par le secrdtaire d'Etat aux Afgaires dtrangires
de Sa Majestd en Grande-Bretagne. L'enre-
gistrement de cet dchange de notes a eu lieu
le Ier avril 1938.

SIR C. BENTINCK TO SEIROR DON J. RAm6N GUTIERREZ.

SANTIAGO, November 26th, 1937.
EXCELLENCY,

I have the honour to confirm that the following provisions constitute a temporary commercial
Agreement between the Government of the United Kingdom of Great Britain and Northern Ireland
and the Chilean Government pending the conclusion of a definite treaty of commerce and
navigation :

(i) His Majesty's Government in the United Kingdom will continue to extend to
the commerce of Chile with the United Kingdom of Great Britain and Northern Ireland
the treatment of most favoured foreign countries as provided in the exchange of notes 2

between the Chilean Government and His Majesty's Government in the United Kingdom,
dated the I5th October, 1931.

(2) The Chilean Government agree that the most-favoured-nation treatment shall
continue to be applied to the commerce between Chile and the United Kingdom as
stipulated in the exchange of notes between the Chilean Government and His Majesty's
Government in the United Kingdom, dated the 15th October, 1931.

(3) The present Agreement shall remain in force until the 3oth June, 1938, unless
previously replaced by the Treaty of Commerce and Navigation now under negotiation
between the two Governments, and it may be denounced by either of the Parties at one
month's notice.

(4) The present note and your Excellency's reply in similar terms shall be regarded
as constituting an Agreement between the two Governments in this matter.

I avail, etc.
C. H. BENTINCK.

2 Came into force November 26th, 1937.2 Vol. CXXVlII, page 439, of this Series.
I Entr6 en vigueur le 26 novembre 1937.
2Vol. CXXVIII, page 439, de ce recueil.
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ii

II.

TEXTE ESPAGNOL. - SPANISH TEXT.

SEROR DON J. RAM6N GUTIERREZ A SIR C. BENTINCK.

MINISTERIO
DE RELACIONES EXTERIORES.

SANTIAGO, 26 de noviembre de 1937.
SR. EMBAJADOR,

Me honro en confirmar a V. E. que las siguientes disposiciones constituyen un Acuerdo Comercial
Provisional entre el Gobierno de Chile v el Gobierno del Reino Unido de Gran Bretafia e Irlanda
del Norte mientras se concluye un Traiado de Comercio y Navegaci6n definitivo :

io El Gobierno de Su Majested en el Reino Unido continuar extendiendo al
comercio de Chile con el Reino Unido de Gran Bretafia e Irlanda del Norte el tratamiento
de los paises extranjeros mis favorecidos estipulado en el cambio de notas entre el
Gobierno de Chile y el Gobierno de Su Majestad en el Reino Unido, fecha 15 de octubre
de 1931.

20 El Gobierno de Chile conviene en que se continuari aplicando el tratamiento
de la naci6n m~s favorecida al comercio entre Chile y el Reino Unido estipulado en el
cambio de notas entre el Gobierno de Chile y el Gobierno de Su Majestad en el Reino
Unido, fecha 15 de octubre de 1931.

30 El presente Acuerdo permanecer en vigor hasta el 30 de junio de 1938, a menos
que fuese antes reemplazado por el Tratado de Comercio y Navegaci6n que actualmente
se negocia entre los dos Gobiernos, y podrd ser denunciado por cualquiera de las Partes
con un mes de aviso.

40 Se considerari que la presente nota y la respuesta, en t~rminos similares, de
Vuestra Excelencia, constituyen un acuerdo entre ambos Gobiernos sobre esta materia.

Me valgo de esta oportunidad para reiterar, etc.
J. Ram6n GUTIERREZ.

1 TRADUCTION. - TRANSLATION.

MINISTRY
FOR FOREIGN AFFAIRS.

SANTIAGO, November 26th, 1937.
SR. EMBAJADOR,

(As in No. I.)

I avail, etc.
J. Ram6n GUTIERREZ.

1 Traductiondu Foreign Office de Sa Majest6 1 Translation of His Britannic Majesty's Foreign
britannique. Office.

No. 4317
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I TRADUCTION. - TRANSLATION.

No 4317. - RCHANGE DE NOTES ENTRE LE GOUVERNEMENT DE
SA MAJESTt DANS LE ROYAUME-UNI ET LE GOUVERNEMENT
CHILIEN COMPORTANT UN ACCORD COMMERCIAL PROVISOIRE.
SANTIAGO, LE 26 NOVEMBRE 1937.

I.

SIR C. BENTINCK A M. J. RAM6N GUTIERREZ.

SANTIAGO, le 26 novembre 1937.
MONSIEUR LE MINISTRE,

J'ai l'honneur de confirmer que les dispositions ci-apr~s constituent un accord commercial
provisoire entre le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
et le Gouvernement chilien, en attendant la conclusion d'un trait6 de commerce et de navigation
d6finitif :

I0 Le Gouvernement de Sa Majest6 dans le Royaume-Uni continuera A appliquer
au commerce du Chili avec le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
le traitement des pays 6trangers les plus favoris~s, comme le pr~voit l'6change de notes
entre le Gouvernement chilien et le Gouvernement de Sa Majest6 dans le Royaume-Uni,
en date du 15 octobre 1931.

20 Le Gouvernement chilien accepte que le traitement de la nation la plus favoris~e
continue A 6tre appliqu6 au commerce entre le Chili et le Royaume-Uni, conform~ment
h l'6change de notes entre le Gouvernement chilien et le Gouvernement de Sa Majest6
dans le Royaume-Uni, en date du 15 octobre 1931.

30 Le present accord restera en vigueur jusqu'au 30 juin 1938, . moins qu'il ne soit
remplac6 une date plus rapproch~e par le trait6 de commerce et de navigation que les
deux gouvernements n~gocient actuellement, et il pourra tre d6nonc6 par chacune des
Parties moyennant un pr~avis d'un mois.

40 La pr6sente note et votre r6ponse conque en termes identiques seront consid~r~es
comme constituant un accord entre les deux gouvernements en cette mati~re.

Veuillez agr~er, etc.

C. H. BENTINCK.

1 Traduit par le Secr6tariat de la Soci6t6 des
Nations, A titre d'information.

1 Translated by the Secretariat of the League
of Nations, for information.
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II.

M. J. RAM6N GUTIERREZ A SIR C. BENTINCK.

MINISTRE
DES AFFAIRES P-TRANGtRES.

SANTIAGO, le 26 novembre 1937.
MONSIEUR L'AMBASSADEUR,

J'ai l'honneur de confirmer que les dispositions ci-apr~s constituent un accord commercial
provisoire entre le Gouvernement chilien et le Gouvernement du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord, en attendant la conclusion d'un trait6 de commerce et de navigation
d~finitif :

io Le Gouvernement de Sa Majest dans le Royaume-Uni continuera A appliquer
au commerce du Chili avec le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
le traitement des pays 6trangers les plus favoris6s, comme le pr~voit l'6change de notes
entre le Gouvernement chilien et le Gouvernement de Sa Majest6 dans le Royaume-Uni,
en date du 15 octobre 1931.

20 Le Gouvernement chilien accepte que le traitement de la nation la plus favoris~e
continue A 6tre appliqu6 au commerce entre le Chili et le Royaume-Uni, conform6ment
A l'6change de notes entre le Gouvernement chilien et le Gouvernement de Sa Majest6
dans le Royaume-Uni, en date du 15 octobre 1931.

30 Le pr6sent accord restera en vigueur jusqu'au 30 juin 1938, A moins qu'il ne soit
remplac6 A une date plus rapproch6e par le trait6 de commerce et de navigation que les
deux gouvernements n~gocient actuellement, et il pourra 6tre d6nonc6 par chacune des
Parties moyennant un pr6avis d'un mois.

40 La pr~sente note et votre r~ponse con~ue en termes identiques seront consid~r~es
comme constituant un accord entre les deux gouvernements en cette mati~re.

Veuillez agr~er, etc. J. Ram6n GUTIERREZ.

19 No. 4317
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CANJE DE NOTAS

ENTRE EL GOBIERNO DE SU MAJESTAD EN EL

REINO UNIDO Y EL GOBIERNO DE CHILE
PRORROGANDO LA VIGENCIA DEL ACUERDO

PROVISIONAL DE COMERCIO DEL 26 DE NO-
VIEMBRE DE 1937. SANTIAGO, 30 DE MAYO
DE 1938.

Enregistrd le 27 juillet 1938 i la demande du
secritaire d'Etat aux Affaires dtrangres de
Sa Majestd en Grande-Bretagne.

I.

TEXTE ESPAGNOL. - SPANISH TEXT.

REPIJBLICA DE CHILE.
MINISTERIO

DE RELACIONES EXTERIORES.

SECCI6N POLfTICA COMERCIAL.

No 5625.

SANTIAGO, 30 de mayo de 1938.

SEIROR EMBAJADOR,
Tengo el honor de manifestar a V. E. la

conformidad de mi Gobierno para renovar
hasta el 31 de julio de 1938 la vigencia del
Acuerdo Comercial Provisional de 26 de no-
viembre de 1937, en los mismos t~rminos en que
fu6 celebrado. A menos que antes haya sido
reemplazado por el Tratado de Comercio y
Navegaci6n que actualmente se gestiona entre
los dos Gobiernos, el Acuerdo se prorrogard
autom~tivamente, a contar del IO de agosto
pr6ximo, por dos meses, hasta el 3o de sep-
tiembre, pudiendo ser denunciado por cual-
quiera de las Partes con 15 dias de aviso.

Se considerar que la presente nota y la
respuesta de V. E. en t~rminos similares,
constituyen un acuerdo entre ambos Gobiernos
sobre la materia.

Me valgo de esta oportunidad para reiterar a
V. E. las seguridades de mi m.s alta y distin-
guida consideraci6n.

G. CORREA F.
Al Excno.

Sefior Charles Bentinck,
Embajador de Su Majestad Britinica

en Chile.
Presente.

1 Traduit par le Secretariat de la Soci6t6 des
Nations, & titre d'information.

EXCHANGE OF NOTES

BETWEEN HIS MAJESTY'S GOVERNMENT IN THE

UNITED KINGDOM AND THE CHILEAN GOVERN-
MENT REGARDING THE PROLONGATION OF
THE VALIDITY OF THE TEMPORARY COMMER-

CIAL AGREEMENT OF NOVEMBER 26TH, 1937.
SANTIAGO, MAY 30TH, 1938.

Registered on July 27th, 1938, at the request of
His Majesty's Secretary of State for Foreign
Abfairs in Great Britain.

I.

1 TRADUCTION. - TRANSLATION.

REPUBLIC OF CHILE.

MINISTRY

OF FOREIGN AFFAIRS.

DEPARTMENT OF COMMERCIAL AFFAIRS.

No. 5625.

SANTIAGO, May 3oth, 1938.

YOUR EXCELLENCY,

I have the honour to inform Your Excellency
that my Government agrees to extend until
July 31st, 1938, the temporary Commercial
Agreement of November 26th, 1937, in the
terms in which it was concluded. Unless it
has previously been replaced by the Treaty of
Commerce and Navigation which is at present
being negotiated between our two Governments,
the Agreement will be automatically prolonged
for two months, from August ist next until
September 3oth, subject to denunciation by
either Party at a fortnight's notice.

The present note and Your Excellency's
reply in similar terms shall be regarded as
constituting an Agreement between the two
Governments in this matter.

I avail myself of this opportunity, etc.

His Excellency
Charles Bentinck, Esq.,

His Britannic Majesty's
to Chile,

Santiago.

G. CORREA F.

Ambassador

1 Translated by the Secretariat of the League
of Nations, for information.

N' 4317
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II.

BRITISH EMBASSY.

No. 73.

SANTIAGO, May 30th, 1938.
EXCELLENCY,

I have the honour to confirm that my Government agree to extend until the 3 Ist July, 1938,
the temporary Commercial Agreement of the 26th November, 1937, between the Government of
the United Kingdom of Great Britain and Northern Ireland and the Chilean Government. Unless
the Agreement has previously been replaced by the Treaty of Commerce and Navigation which is
at present being negotiated between our two G-overnments, this Agreement will be automatically
prolonged for two months, from the ist August next until the 3oth September, subject to
denunciation by either Party at a fortnight's notice.

2. The present note land Your Excellency's reply in similar terms shall be regarded as
constituting an Agreement between the two Governments in this matter.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

Ch. BENTINCK.

His Excellency
Sefior don Guillermo Correa Fuenzalida,

Minister for Foreign Affairs, a. i.,
Santiago.

'TRADUCTION. - TRANSLATION.

RCHANGE DE NOTES

ENTRE LE GOUVERNEMENT DE SA MAJESTt DANS LE ROYAUME-UNI ET LE GOUVERNEMENT CHILIEN
RELATIF A LA PROLONGATION DE LA VALIDITA DE L'AccORD COMMERCIAL PROVISOIRE DU
26 NOVEMBRE 1937. SANTIAGO, LE 30 MAI 1938.

RP'PUBLIQUE DU CHILI.

MINISTARE
DES AFFAIRES P-TRANGtRES.

SECTION DE POLITIQUE COMMERCIALE.

No 5625.

SANTIAGO, le 30 mai 1938.
MONSIEUR L'AMBASSADEUR,

J'ai l'honneur de faire connaitre A Votre Excellence que mon gouvernement est d'accord
pour renouveler jusqu'au 31 juillet 1938 l'Accord commercial provisoire du 26 novembre 1937,
dans les m~mes conditions qu'au moment oii il a W conclu. S'il n'est pas remplac auparavant par
le trait6 de commerce et de navigation au sujet duquel des ndgociations se poursuivent actuellement

I Traduit par le Secr6tariat de la Socidt6 des 'Translated by the Secretariat of the League
Nations, 4 titre d'information. of Nations, for information.

No. 4317
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entre les deux gouvernements, ledit accord sera prorog6 automatiquement pour deux mois partir
du jer aoft prochain jusqu'au 30 septembre, et il pourra 8tre d~nonc6 par lune des deux Parties
moyennant un pr6avis de quinze jours.

La pr6sente note et la rponse de Votre Excellence r~dig6e en termes analogues, seront
consid~r~es comme constituant un accord ce sujet entre les deux gouvernements.

Je saisis cette occasion, etc.
G. CORREA F.

Son Excellence
Monsieur Charles Bentinck,

Ambassadeur de Sa Majest6 britannique
au Chili.

Santiago.

II.
AMBASSADE DE GRANDE-BRETAGNE.

No 73.

SANTIAGO, le 30 mai 1938.
MONSIEUR LE MINISTRE,

J'ai l'honneur de confirmer que mon gouvernement est d'accord pour prolonger jusqu'au
31 juillet 1938 la dur~e de validit6 de l'Accord commercial temporaire du 26 novembre 1937,
entre le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et le Gouver-
nement chilien. S'il n'est pas remplac6 auparavant par le trait6 de commerce et de navigation au
sujet duquel des n~gociations se poursuivent actuellement entre les deux gouvernements, ledit
accord sera prorog6 automatiquement pour deux mois ht partir du Ier aoait prochain jusqu'au
30. septembre, et il pourra 6tre d6nonc6 par l'une des deux Parties moyennant un pr6avis de
quinze jours.

2. La pr~sente note et la r~ponse de Votre Excellence r~dig~e en termes analogues, seront
considr~es comme constituant un accord 5. se sujet entre les deux gouvernements.

Je saisis cette occasion, etc. Ch. BENTINCK.

Son Excellence
Monsieur Guillermo Correa Fuenzalida,

Ministre des Affaires 6trangres a. i.,
Santiago.

No 4317



N" 4318.

GRANDE-BRETAGNE
ET IRLANDE DU NORD

ET INDE ET SIAM

Echange de notes comportant un
accord relatif l'exploitation de
services airiens reguliers au-dessus
du Siam et au-dessus de I'Inde et
de ]a Birmanie. Bangkok, le 3 di-
cembre j 937.

GREAT BRITAIN
AND NORTHERN IRELAND

AND INDIA AND SIAM

Exchange of Notes constituting an
Agreement for the Operation of
Regular Air Services over Siam
and over India and Burma. Bang-
kok, December 3rd, 1937.
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No. 4318. - EXCHANGE OF NOTES 1 BETWEEN HIS MAJESTY'S
GOVERNMENT IN THE UNITED KINGDOM AND THE
GOVERNMENT OF INDIA AND THE ROYAL SIAMESE
GOVERNMENT CONSTITUTING AN AGREEMENT FOR THE
OPERATION OF REGULAR AIR SERVICES OVER SIAM AND
OVER INDIA AND BURMA. BANGKOK, DECEMBER 3RD, 1937.

English official text communicated by His Majesty's Secretary of State for Foreign Affairs in Great
Britain. The registration of this Exchange of Notes took place April ist, 1938.

I.

SIR J. CROSBY TO LUANG PRADIST MANUDHARM.

BRITISH LEGATION.

BANGKOK, December 3rd, 1937.
MONSIEUR LE MINISTRE,

I have the honour, upon instructions from His Majesty's Principal Secretary of State for
Foreign Affairs, to propose to your Excellency that the following provisions shall be regarded as
constituting an Agreement between His Majesty's Government in the United Kingdom of Great
Britain and Northern Ireland and-the Government of India on the one hand, and the Royal Siamese
Government on the other, for the operation of regular air services by Imperial Airways (Limited)
over Siam, and by the Aerial Transport Company of Siam (Limited) over India and Burma :

(i) Imperial Airways (Limited) may operate regular air services by landplanes or
marine aircraft over the routes :

(a) Rangoon-Bangkok-Singapore.
(b) Bangkok or Pitsanuloke-Hong Kong.

Any intermediate landings between Bangkok or Pitsanuloke and Hanoi shall be
made at Uden.

(2) Imperial Airways' aircraft shall in Siam fly over routes approved by the Siamese
Government. Deviations therefrom may be made only in case of emergency or with the
consent of the competent Siamese authorities.

(3) Imperial Airways' aircraft may, along the routes approved as aforesaid, land
on and take off from any landing-ground in Siam approved by the Siamese Government

I Came into force December 3 rd, 1937.
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1 TRADUCTION. - TRANSLATION.

No 4318. - ICHANGE DE NOTES 2 ENTRE LE GOUVERNEMENT DE
SA MAJESTP_ DANS LE ROYAUME-UNI ET LE GOUVERNEMENT
DE L'INDE, ET LE GOUVERNEMENT ROYAL SIAMOIS, COMPOR-
TANT UN ACCORD RELATIF A L'EXPLOITATION DE SERVICES
AP-RIENS RRGULIERS AU-DESSUS DU SIAM ET AU-DESSUS DE
L'INDE ET DE LA BIRMANIE. BANGKOK, LE 3 DECEMBRE 1937.

Texte officiel anglais communiqud par le secrdtaire d'Etat aux Aflaires dtrangres de Sa Majestd en
Grande-Bretagne. L'enregistrement de cet dchange de notes a eu lieu le Ier avril 1938.

I.

SIR J. CROSBY A LUANG PRADIST MANUDHARM.

LGATION DE GRANDE-BRETAGNE.

BANGKOK, le 3 ddcembre 1937.
MONSIEUR LE MINISTRE,

J'ai l'honneur, d'ordre du principal secr~taire d'Etat de Sa Majest6 aux Affaires 6trang~res,
de proposer A Votre Excellence que les dispositions suivantes soient consid~r~es comme constituant
un accord entre le Gouvernement de Sa Majest6 dans le Royaume-Uni de Grande-Bretagne et
d'Irlande du Nord et le Gouvernement de l'Inde, d'une part, et le Gouvernement royal siamois,
d'autre part, relatif A l'exploitation de services a~riens r~guliers par la Compagnie des Imperial
Airways (Limited) au-dessus du Siam et par la Aerial Transport Company of Siam (Limited)
au-dessus de l'Inde et de la Birmanie :

i. L'Imperial Airways (Limited) aura le droit d'exploiter des services a~riens
r~guliers par avions ou hydravions sur les parcours

a) Rangoun-Bangkok-Singapour ;
b) Bangkok ou Pitsanouloke - Hong-Kong.

Tout atterrissage interm~diaire entre Bangkok ou Pitsanouloke et Hanoi se fera
obligatoirement A Ouden.

2. Les a~ronefs de l'Imperial Airways suivront au Siam les parcours approuv~s par
le Gouvernement siamois. Ils ne pourront s'6carter de ces parcours qu'en cas de force
majeure ou avec le consentement des autorit~s siamoises comp~tentes.

3. Les a~ronefs de l'Imperial Airways qui suivront les parcours approuv~s comme
il est dit ci-dessus, pourront atterrir et prendre leur vol au Siam sur tous terrains

I Traduit par le Secr6tariat de la Soci6t6 des 'Translated by the Secretariat of the League
Nations, & titre d'information. of Nations, for information.

2 Entr6 en vigueur le 3 dcembre 1937.
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and open to commercial aircraft, under such conditions and subject to such charges as
govern civil aerial operations at each such landing-ground.

(4) Imperial Airways shall comply with the laws and regulations now or hereafter
in force.

(5) Imperial Airways shall not transport mails, passengers or goods between points
in Siam except as part of a continuous journey originating or terminating outside Siam.

(6) Imperial Airways shall hand over to the Siamese authorities at such regular
landing-place in Siam as the Government of Siam may fix, any air-mails carried by its
aircraft for delivery in Siam.

(7) The agents of Imperial Airways in Siamese territory shall be a suitable Siamese
company approved by the Siamese Government.

(8) Imperial Airways shall transmit the mails which the Siamese Government may
tender to it, and the rates of payment to the competent British Postal Authorities for
the conveyance of such mails shall not be higher than those charged to other Postal
Administrations which do not contribute to the costs of the service.

(9) Imperial Airways shall convey officials of the Siamese Government at tlie same
rates as in the case of British officials.

(io) The Aerial Transport Company of Siam (Limited) may operate regular air
services with landplanes or marine aircraft over the routes :

(a) Bankok-Rangoon-Akyab-Calcutta, with the right also to land at other
places open to foreign aircraft, and

(b) Bangkok-Hong Kong.
(ii) The Aerial Transport Company shall not transport passengers or goods between

points in India, or between points in Burma, except as part of a continuous voyage
originating or terminating beyond India or Burma, as the case may be.

(12) The Aerial Transport Company shall hand over to the Indian authorities at
such regular landing-place in India as the Government of India may fix, any air-mails
carried by its westbound aircraft for delivery in India ; likewise, it shall hand over to
the Burma authorities at such regular landing-place in Burma as the Government of
Burma may fix, any air-mails carried by its westbound aircraft for delivery in Burma.

(13) In the event of Imperial Airways obtaining rights to fly to Hong Kong over
Chinese territory, or to land at any place in South China, the Government of the United
Kingdom will use their good offices, if requested to do so by the Siamese Government,
with a view to securing similar rights for the Aerial Transport Company.

(14) If requested to do so by the Siamese Government, the Government of the
United Kingdom will use their good offices with the French Government with a view to
securing for the Aerial Transport Company the right to fly over and land at Fort Bayard,
but this and the preceding clause shall not apply in the event of the Aerial Transport
Company becoming associated with foreign interests for the operation of services over
the territories in question.

(15) If requested to do so by the Siamese Government, the Government of the
United Kingdom will allow as many as four students at a time to undergo courses of

No 4318
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d'atterrissage approuv~s par le Gouvernement siamois et ouverts l'aviation commerciale,
aux conditions et moyennant le paiement des taxes fixes par les r6glements applicables
aux appareils de l'aviation civile sur chacun de ces terrains d'atterrissage.

4. L'Imperial Airways devra se conformer aux lois et r~glements qui sont ou qui
pourront 6tre ult~rieurement en vigueur.

5. L'Imperial Airways ne transportera de courrier, de voyageurs ou de marchandises
entre des points situ~s A l'int~rieur du Siam que lorsque ce transport fera partie d'un
voyage ininterrompu dont le point de d6part et le point d'arriv6e se trouvent hors du
territoire siamois.

6. L'Imperial Airways remettra aux autorit6s siamoises sur les terrains d'atterrissage
r~guliers du Siam qui seront fix6s par le Gouvernement siamois tout courrier a~rien
transport6 par ses a~ronefs et destin6 tre distribu6 au Siam.

7. Les agents de l'Imperial Airways en territoire siamois devront 8tre une compagnie
siamoise remplissant les conditions voulues et approuv~e par le Gouvernement siamois.

8. L'Imperial Airways transportera le courrier que le Gouvernement siamois pourra
lui remettre, et le tarif des redevances A payer aux autorit~s postales britanniques
comp~tentes pour le transport de ce courrier ne devra pas 6tre sup~rieur A celui des
redevances r~clam~es h d'autres administrations postales qui ne contribuent pas aux
frais du service.

9. L'Imperial Airways transportera les fonctionnaires du Gouvernement siamois
aux m~mes tarifs que les fonctionnaires du Gouvernement britannique.

io. L'Aerial Transport Company of Siam (Limited) aura le droit d'exploiter des
services a~riens r~guliers par avions ou hydravions sur les parcours :

a) Bangkok-Rangoun-Akyab-Calcutta, avec le droit d'atterrir 6galement sur
d'autres terrains ouverts aux a~ronefs 6trangers, et

b) Bangkok-Hong-Kong.

ii. L'Aerial Transport Company ne transportera de voyageurs ou de marchandises
entre des points situ6s a l'int6rieur de l'Inde ou entre des points situ~s a l'int6rieur de la
Birmanie que lorsque ce transport fera partie d'un voyage ininterrompu dont le point
de depart et le point d'arriv~e se trouvent au del L de l'Inde ou de la Birmanie selon le cas.

12. L'Aerial Transport Company remettra aux autorit6s indiennes sur les terrains
d'atterrissage r~guliers de l'Inde - qui seront fixds par le Gouvernement de l'Inde -
tout courrier adrien transport6 par ses adronefs faisant route vers l'ouest et destin6 h 6tre
distribu6 dans l'Inde ; de m~me, elle remettra aux autorit~s de la Birmanie sur les terrains
d'atterrissage r6guliers de Birmanie qui seront fix6s par le Gouvernement birman tout
courrier a6rien transport6 par ses a~ronefs faisant route vers l'ouest et destin6 h 6tre
distribu6 en Birmanie.

13. Au cas oii les adronefs de l'Imperial Airways obtiendraient le droit de survoler
le territoire chinois pour se rendre t Hong-Kong ou d'atterrir en un lieu quelconque de
la Chine mdridionale, le Gouvernement du Royaume-Uni emploiera ses bons offices, si
le Gouvernement siamois le lui demande, en vue d'assurer des droits identiques Ai l'Aerial
Transport Company.

14. Si le Gouvernement siamois le lui demande, le Gouvernement du Royaume-Uni
emploiera ses bons offices aupr~s du Gouvernement fran~ais en vue d'assurer A l'Aerial
Transport Company le droit de survoler Fort-Bayard et d'y atterrir, mais la prdsente
disposition ainsi que la disposition pr~cddente ne seront pas applicables si l'Aerial
Transport Company s'associe a des groupements 6trangers pour exploiter des services
survolant les territoires en question.

15. Si le Gouvernement siamois le lui demande, le Gouvernement du Royaume-Uni
permettra A des 6lves pilotes, au nombre de quatre h la fois au maximum, de suivre dans
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training in military aviation to which foreigners have been or may hereafter be admitted,
provided that this obligation shall cease to have effect if and when a Siamese service
shall have been in operation in or over British territory for a total period of three years.

(16) This Agreement is to be in force for two years from this date. In case neither
Party shall have notified six months before the expiration of the said two years its intention
of terminating it, it shall remain in force until the expiration of six months from the day
on which either Party shall have denounced it.

2. In the event of these provisions being acceptable to the Royal Siamese Government, I have
the honour further to propose that the present note and your Excellency's reply to that effect
shall be considered as placing upon record the agreement arrived at in regard to this matter.

I avail, etc.
J. CROSBY,

His Majesty's Minister.

Ii.

LUANG PRADIST MANUDHARM TO SIR J. CROSBY.

MINISTRY
FOR FOREIGN AFFAIRS.

SARANROMYA PALACE, December 3rd, 1937.
MONSIEUR LE MINISTRE,

I have the honour to acknowledge receipt of your note of to-day's date, which reads as follows:

(As in No. I.)

2. In reply I have the honour to state that the above provisions are acceptable to the Royal
Siamese Government and that they agree that the present note and your note under reply shall
be considered as placing on record the agreement arrived at in regard to this matter.

I avail, etc.
Luang PRADIST MANUDHARM,

Minister for Foreign Affairs.
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l'aviation militaire des cours d'entrainement auxquels des 6trangers ont t6 admis ou
pourront 1'8tre l'avenir, 6tant entendu que cette obligation cessera d'exister lorsqu'un
service siamois aura fonctionn6 en territoire britannique ou au-dessus d'un territoire
britannique pendant une dur~e totale de trois ans.

i6. Le present accord restera en vigueur pendant deux ans A partir de ce jour. Au
cas oii aucune des Parties n'aurait notifi6, six mois avant 1'expiration de ladite p6riode
de deux ans, son intention d'y mettre fin, il demeurera en vigueur jusqu'A l'expiration
d'une p~riode de six mois A compter du jour oil l'une ou l'autre des Parties l'aura d~nonc&

2. Au cas oii les dispositions ci-dessus mentionn~es paraitraient acceptables au Gouvernement
royal siamois, j'ai l'honneur de proposer que la pr6sente note et la r6ponse de Votre Excellence
A cet effet soient consid~r~es comme enregistrant l'accord intervenu entre les gouvernements en
cette mati~re.

Veuillez agr~er, etc.
J. CROSBY,

Ministre de Sa Majestd.

II.

LUANG PRADIST MANUDHARM A SIR J. CROSBY.

MINISTARE
DES AFFAIRES ATRANGPRES.

PALAIS DE SARANROMYA, le 3 ddcembre 1937.
MONSIEUR LE MINISTRE,

J'ai l'honneur d'accuser r6ception de votre note en date d'aujourd'hui qui est ainsi conque

(Suit le texte de la -note No I.)

2. En r6ponse, j'ai l'honneur de declarer que le Gouvernement siamois accepte les dispositions
qui prcedent et convient que la pr~sente note et la note de Votre Excellence t laquelle il est fait
r~ponse soient consid6r6es comme enregistrant l'accord intervenu en la mati~re.

Veuillez agr~er, etc.
Luang PRADIST MANUDHARM,

Ministre des Aflaires itranggres.
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ALBANIE,
REPUBLIQUE ARGENTINE,

AUTRICHE, BELGIQUE,

ETATS-UNIS DU BRESIL, etc.

Convention internationale concernant
1'emploi de ]a radiodiffusion dans
I'intiret de ]a paix. Signee i
Geneve, le 23 septembre 1936.

ALBANIA,
ARGENTINE REPUBLIC,

AUSTRIA, BELGIUM,
UNITED STATES OF BRAZIL,

etc.

International Convention concerning
the Use of Broadcasting in the
Cause of Peace. Signed at Geneva,
September 23rd, 2936.
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No 4319. - CONVENTION INTERNATIONALE' CONCERNANT
L'EMPLOI DE LA RADIODIFFUSION DANS L'INTI RET DE LA
PAIX. SIGNRE A GENEVE, LE 23 SEPTEMBRE 1936.

Textes ofciels en irana,'s et en anglais. Cette convention a dt6 enregistrde par le Secrdtariat,
con/ormdment 4 son article ii, le 2 avril 1938, date de son entrde en vigueur.

L'ALBANIE, LA RAPUBLIQUE ARGENTINE, L'AUTRICHE, LA BELGIQUE, LES ETATS-UNIS DU
BRASIL, LE ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD, LE CHILI, LA
COLOMBIE, LE DANEMARK, LA REPUBLIQUE DOMINICAINE, L'EGYPTE, L'ESPAGNE, L'ESTONIE,
LA FRANCE, LA GRACE, L'INDE, LA LITHUANIE, LE LUXEMBOURG, LES ETATS-UNIS DU MEXIQUE,
LA NORVtGE, LA NOUVELLE-ZALANDE, LES PAYS-BAS, LA ROUMANIE, LA SUISSE, LA
TCHACOSLOVAQUIE, LA TURQUIE, L'UNION DES RAPUBLIQUES SOVIATIQUES SOCIALISTES et
L'URUGUAY,

Ayant reconnu la n~cessit6 d'4viter, par des r~gles 6tablies d'un commun accord, que la
radiodiffusion ne soit employ~e d'une mani~re contraire h la bonne entente internationale ;

Anim~s, d'autre part, du d~sir d'utiliser, par l'application des m~mes r~gles, les possibilit~s
qu'offre ce mode de transmission de la pens~e pour une meilleure comprehension mutuelle des
peuples :

1 Ratifications :

INDE. ......... .....................
GRANDE-BRETAGNE ET IRLANDE DU NORD ....

DANEMARK ...... ......................
NOUVELLE-ZALANDE. ..... .................

LUXEMBOURG ....... ..................
BRLSIL . . . . . . . . . . . . . . . . . . . .
FRANCE .... ............ ............
NORVAGE ........ ............ .........
EGYPTE ........ ....................
ESTONIE ........ ....................

Adhdsions
AUSTRALIE (y compris les territoires de la Papouasie

et de File de Norfolk et les territoires sous mandat
de la Nouvelle-Guin6e et de Nauru) ........

BIRMANIE ....... ...................
RHOD]ISIE DU SUD ..... ...............
UNION SUD-AFRICAINE (y compris le territoire sous

mandat du Sud-Ouest africain) .......
IRLANDE ........ ....................
SUPDE ........ .....................
SALVADOR ....... ...................
GUATAMALA . . . . . . . . . . . . . . . . . .

FINLANDE ....... ...................

II aoflt 1937.
18 aofit 1937.
ii octobre 1937.
27 janvier 1938.

8 f~vrier 1938.
ii f~vrier 1938.
8 mars 1938.
5 mai 1938.

29 juillet 1938.
18 aoflt 1938.

25 juin 1937.
13 octobre 1937.

ier novembre 1937.

ier f~vrier 1938.
25 mai 1938.
22 juin 1938.
18 aofit 1938.
18 novembre 1938.
29 novembre 1938.
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No. 4319. - INTERNATIONAL CONVENTION 1 CONCERNING THE USE
OF BROADCASTING IN THE CAUSE OF PEACE. SIGNED AT
GENEVA, SEPTEMBER 23RD, 1936.

Ofial texts in French and in English. This Convention was registered with the Secretariat, in
accordance with its Article ii, on April 2nd, 1938, the date ol its entry into lorce.

ALBANIA, THE ARGENTINE REPUBLIC, AUSTRIA, BELGIUM, THE UNITED STATES OF BRAZIL,

THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND, CHILE, COLOMBIA, DENMARK,

THE DOMINICAN REPUBLIC, EGYPT, SPAIN, ESTONIA, FRANCE, GREECE, INDIA, LITHUANIA,

LUXEMBURG, THE UNITED STATES OF MEXICO, NORWAY, NEW ZEALAND, THE NETHERLANDS,

ROUMANIA, SWITZERLAND, CZECHOSLOVAKIA, TURKEY, THE UNION OF SOVIET SOCIALIST

REPUBLICS and URUGUAY,

Having recognised the need for preventing, by means of rules established by common
agreement, broadcasting from being used in a manner prejudicial to good international
understanding ;

Prompted, moreover, by the desire to utilise, by the application of these rules, the possibilities
offered by this medium of intercommunication for promoting better mutual understanding
between peoples:

' Ratifications :
INDIA .......
GREAT BRITAIN
DENMARK. . .
NEW ZEALAND
LUXEMBURG.
BRAZIL ....
FRANCE ....
NORWAY . . .
EGYPT ....
ESTONIA . . .

Accessions :

AND NORTHERN IRELAND .......

AUSTRALIA (including the Territories of Papua and
Norfolk Island and the Mandated Territories of
New Guinea and Nauru) ... .............

BURMA ......... ......................
SOUTHERN RHODESIA ...... ..............

UNION OF SOUTH AFRICA (including the Mandated
Territory of South West Africa) ..........

IRELAND ........ .....................
SWEDEN ........ .....................

SALVADOR ........ ....................

GUATEMALA ....... .....................

FINLAND ........ ............. . . .....

August iith, 1937.
August i8th, 1937.
October ith, 1937.
January 27th, 1938.
February 8th, 1938.
February ilth, 1938.
March 8th, 1938.
May 5th, 1938.
July 29th, 1938.
August 18th, 1938.

June 25th, 1937.
October 13th, 1937.
November Ist, 1937.

February 1st, 1938.
May 25th, 1938.
June 22nd, 1938.
August 18th, 1938.
November i8th, 1938.
November 29 th, 1938.
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Ont d~cid6 de conclure, AL cette fin, une convention et ont nomm6 pour leurs pl6nipotentiaires:

ALBANIE :

M. Thomas LUARASSI, secr~taire de la dl6gation permanente pros la Socit6 des
Nations.

RtPUBLIQUE ARGENTINE:

M. Carlo A. PARDO, conseiller commercial de la Lgation, AL Berne.

AUTRICHE:

Son Excellence le Dr Marcus LEITMAIER, envoy6 extraordinaire et ministre
pl6nipotentiaire.

BELGIQUE :
M. Maurice BoURQUIN, professeur A l'Universit6 de Gen ve.

ETATS-UNIS DU BRmSIL:

M. Elyseu MONTARROYOS, dl6gu6 pros l'Institut international de Coop6ration
intellectuelle.

ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE Du NORD:
Le vicomte CRANBORNE, M.P., sous-secr6taire d'Etat aux Affaires 6trang~res;
M. Frederick William PHILLIPS, directeur des t4lcommunications au D~partement des

Postes ;
M. Henry George Gordon WELCH, chef au Dpartement des Postes.

CHILI :
M. Enrique J. GAJARDO V., chef du Bureau permanent pros la Soci~t6 des Nations.

COLOMBIE :

Son Excellence le Dr Gabriel TURBAY, d6l6gu6 permanent pros la Soci~t6 des Nations,
envoy6 extraordinaire et ministre pl~nipotentiaire ;

Son Excellence le Dr Carlos LOZANO Y LOZANO, envoy6 extraordinaire et ministre
pl6nipotentiaire pros le president de la R~publique espagnole.

DANEMARK:

M. Holger Oluf Quistgaard BECH, premier secr~taire A la d6lgation permanente pr~s
la Soci~t6 des Nations.

RAPUBLIQUE DOMINICAINE:

M. Charles ACKERMANN, consul g~n~ral A Gen~ve.

EGYPTE:

M. Abd-el-Fattah ASSAL, charg6 d'Affaires par int6rim h Berne.

ESPAGNE:
M. Jos6 RIVAS Y GONZALEZ, chef de la Section des Radiocommunications du Minist~re

des Communications ;
M. Manuel MARQUEZ MIRA, professeur A l'Ecole officielle de T616communication.

ESTONIE :
M. Johannes K6DAR, d6lgu6 permanent a. i. pros la Soci~t6 des Nations.
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Have decided to conclude a Convention for this purpose, and have appointed as their
Plenipotentiaries

ALBANIA:

M. Thomas LUARASSI, Secretary of the Permanent Delegation to the League of Nations.

ARGENTINE REPUBLIC :

M. Carlos A. PARDO, Commercial Adviser to the Legation at Berne.

AUSTRIA :

His Excellency Dr. Marcus LEITMAIER, Envoy Extraordinary and Minister
Plenipotentiary.

BELGIUM :

M. Maurice BOURQUIN, Professor at the University of Geneva.

THE UNITED STATES OF BRAZIL:

M. Elyseu MONTARROYOS, Delegate to the International Institute of Intellectual
Co-operation.

UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND:
Viscount CRANBORNE, M. P., Under-Secretary of State for Foreign Affairs;
Mr. Frederick William PHILLIPS, Director of Telecommunications, General Post Office;

Mr. Henry George Gordon WELCH, Principal, General Post Office.

CHILE :

M. Enrique GAJARDO V., Head of the Permanent Office to the League of Nations.

COLOMBIA :

His Excellency Dr. Gabriel TURBAY, Permanent Delegate to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary;

His Excellency Dr. Carlos LOZANO Y LOZANO, Envoy Extraordinary and Minister
Plenipotentiary to the President of the Spanish Republic.

DENMARK:

M. Holger Oluf Quistgaard BECH, First Secretary of the Permanent Delegation to the
League of Nations.

THE DOMINICAN REPUBLIC:

M. Charles ACKERMANN, Consul-General at Geneva,

EGYPT:

M. Abd-el-Fattah AssAL, Acting Charg6 d'Affaires at Berne.

SPAIN :

M. Jos6 RIVAS Y GONZALEZ, Head of the Radio-Communications Section of the Ministry
of Communications ;

M. Manuel MARQUEZ MIRA, Professor at the Official School of Telecommunication.

ESTONIA :

M. Johannes K6DAR, Permanent Delegate a.i. to the League of Nations.
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FRANCE:

M. Marcel PELLENC, directeur g6nfral de la Radiodiffusion au Minist~re des Postes,
T6lgraphes et T6lphones ;

M. Yves CHATAIGNEAU, chef de section au Ministate des Affaires 6trang6res.

GRtCE :

Son Excellence M. Raoul BIBICA-ROSErrI, d~l~gu6 permanent pros la Soci6t6 des
Nations, ministre pl~nipotentiaire.

INDE :

Sir Denys DE SAUMAREZ BRAY, K.C.S.I., K.C.I.E., C.B.E.

LITHUANIE :

M. Juozas URB§YS, ministre pl~nipotentiaire, directeur politique aux Affaires 6trang&res.

LUXEMBOURG:

Son Excellence M. Emile REUTER, ministre d'Etat honoraire, president de la Chambre
des dfputfs.

ETATS-UNIS DU MEXIQUE:

Son Excellence M. Narciso BASSOLS, ambassadeur, envoy6 extraordinaire et ministre
pl~nipotentiaire pros la Cour de Saint-James;

Son Excellence M. Primo VILLA MICHEL, dI6gu6 permanent pros la Soci6t6 des Nations,
envoy6 extraordinaire et ministre pl~nipotentiaire.

NORVAGE :

M. Einar MASENG, dlgu6 permanent pros la Soci~t6 des Nations.

NOUVELLE-ZALANDE "

M. William Joseph JORDAN, haut commissaire 1L Londres;
Sir Christopher James PARR, G.C.M.G.

PAYS-BAS :

Son Excellence le chevalier C. VAN RAPPARD, repr~sentant permanent pros la Soci~t6
des Nations, envoy6 extraordinaire et ministre pl~nipotentiaire pros le Conseil
f 6d~ral suisse.

ROUMANIE

M. Tudor A. TANSESCO, ingenieur au Ministare des Communications, maitre de
conffrence hi l'Ecole polytechnique de Bucarest.

SuISSE :
M. Camille GORGA, conseiller de ligation, chef de la Section de la Soci~t6 des Nations

au D6partement politique f~dfral
M. Jakob BUSER, chef de division L la Direction gfnfrale des Postes et des T6lgraphes.

TcHCOSLOVAQUIE :
Son Excellence M. Rudolf KONZL-JIZERSKR', d~l6gu6 permanent pr~s la Socit6 des

Nations, envoy6 extraordinaire et ministre pl~nipotentiaire pros le Conseil f6d6ral
suisse.

TURQUIE :
Son Excellence M. Necmeddin SADAK, dlgu6 permanent pros la Soci~t6 des Nations,

ministre pl~nipotentiaire.
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FRANCE:

M. Marcel PELLENC, Director-General of Broadcasting of the Ministry of Posts, Telegraphs
and Telephones ;

M. Yves CHATAIGNEAU, Chief of Section at the Ministry of Foreign Affairs.

GREECE:

His Excellency M. Raoul BIBICA-RoSETTI, Permanent Delegate to the League of Nations,
Minister Plenipotentiary.

INDIA :

Sir Denys DE SAUMAREZ BRAY, K.C.S.I., K.C.I.E., C.B.E.

LITHUANIA :

M. Juozas URB9YS, Minister Plenipotentiary, Political Director in the Ministry of Foreign
Affairs.

LUXEMBURG:

His Excellency M. Emile REUTER, Honorary Minister of State, President of the Chamber
of Deputies.

UNITED STATES OF MEXICO:

His Excellency M. Narciso BASSOLS, Ambassador, Envoy Extraordinary and Minister
Plenipotentiary accredited to the Court of St. James;

His Excellency M. Primo VILLA MICHEL, Permanent Delegate to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary.

NORWAY:

M. Einar MASENG, Permanent Delegate to the League of Nations.

NEW ZEALAND :

Mr. William Joseph JORDAN, High Commissioner in London;
Sir Christopher James PARR, G.C.M.G.

THE NETHERLANDS :

His Excellency Ridder C. VAN RAPPARD, Permanent Representative to the League of
Nations, Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal
Council.

ROUMANIA :

M. Tudor A. TANASESCO, Engineer, attached to the Ministry of Communications, Lecturer
at the Bucharest Polytechnic School.

SWITZERLAND :

M. Camille GORGt, Counsellor of Legation, Chief of the League of Nations Section at
the Federal Political Department;

M. Jakob BUSER, Chief of Division at the General Directorate of Posts and Telegraphs.

CZECHOSLOVAKIA :

His Excellency M. Rudolf KONZL-JIZERSK , Permanent Delegate to the League of
Nations, Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal
Council.

TURKEY :
His Excellency M. Necmeddin SADAK, Permanent Delegate to the League of Nations,

Minister Plenipotentiary.
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UNION DES RP-PUBLIQUES SOVIP-TIQUES SOCIALISTES :

M. Edouard HOERSCHELMANN, secr~taire g~n~ral du Commissariat du Peuple pour les
Affaires trangres.

URUGUAY:

Son Excellence M. Victor BENAVIDES, ing6nieuir, envoy6 extraordinaire et ministre
plnipotentiaire pros le Conseil f~d~ral suisse.

Lesquels, apr~s avoir communiqu6 leurs pleins pouvoirs trouv~s en bonne et due forme,
sont convenus des dispositions suivantes

Article premier.

Les Hautes Parties contractantes s'engagent mutuellement A interdire et, le cas 6ch6ant,
A faire cesser sans d~lai sur leurs territoires respectifs toute 6mission qui, au d6triment de la bonne
entente internationale, serait de nature hi inciter les habitants d'wn territoire quelconque A des
actes contraires A l'ordre int~rieur ou & la s6curit6 d'un territoire d'une Haute Partie contractante.

Article 2.

Les Hautes Parties contractantes s'engagent mutuellement ;k veiller A ce que les 6missions
diffus~es par les postes de leurs territoires respectifs ne constituent ni incitation h la guerre contre
une autre Haute Partie contractante ni incitation A des actes susceptibles d'y conduire.

Article 3.

Les Hautes Parties contractantes s'engagent mutuellement 'k interdire et, le cas 6ch~ant,
A faire cesser sans d~lai sur leurs territoires respectifs toute 6mission susceptible de nuire A la
bonne entente internationale par des allegations dont l'inexactitude serait ou devrait 6tre connue
des personnes responsables de la diffusion.

Elles s'engagent mutuellement en outre & veiller A ce que toute 6mission susceptible de nuire
&t la bonne entente internationale par des allegations inexactes soit corrig~e le plus t6t possible
par les moyens les plus efficaces, m~me si 1'inexactitude nest apparue que post~rieurement h la
diffusion.

Article 4.

Les Hautes Parties contractantes s'engagent mutuellement & veiller, notamment en temps
de crise, A. ce que les postes de leurs territoires respectifs diffusent sur les relations internationales
des informations dont 1'exactitude aura 6t6 vdrifi6e par les personnes responsables de la diffusion
de ces informations et cela par tous les moyens en leur pouvoir.

Article 5.

Chacune des Hautes Parties contractantes s'engage h mettre A, la disposition des autres
Hautes Parties contractantes qui le demanderaient les renseignements qui, A son avis, seraient
de nature A faciliter la diffusion, par les diff~rents services de radiodiffusion, d'6missions tendant
A faire mieux connaitre sa propre civilisation et ses conditions particuli~res d'existence, ainsi que
les traits essentiels du d~veloppement de ses rapports avec les autres peuples et sa contribution

l'ceuvre d'organisation de la paix.
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UNION OF SOVIET SOCIALIST REPUBLICS :

M. Edouard HOERSCHELMANN, Secretary-General of the People's Commissariat for Foreign
Affairs.

URUGUAY:

His Excellency M. Victor BENAVIDES, Engineer, Envoy Extraordinary and Minister
Plenipotentiary to the Swiss Federal Council.

Who, having communicated their full powers, found in good and due form, have agreed
upon the following provisions :

Article i.

The High Contracting Parties mutually undertake to prohibit and, if occasion arises, to stop
without delay the broadcasting within their respective territories of any transmission which to
the detriment of good international understanding is of such a character as to incite the population
of any territory to acts incompatible with the internal order or the security of a territory of a
High Contracting Party.

Article 2.

The High Contracting Parties mutually undertake to ensure that transmissions from stations
within their respective territories shall not constitute an incitement either to war against another
High Contracting Party or to acts likely to lead thereto.

Article 3.

The High Contracting Parties mutually undertake to prohibit and, if occasion arises, to stop
without delay within their respective territories any transmission likely to harm good international
understanding by statements the incorrectness of which is or ought to be known to the persons
responsible for the broadcast.

They further mutually undertake to ensure that any transmission likely to harm good
international understanding by incorrect statements shall be rectified at the earliest possible
moment by the most effective means, even if the incorrectness has become apparent only after
the broadcast has taken place.

Article 4.

The High Contracting Parties mutually undertake to ensure, especially in time of crisis,
that stations within their respective territories shall broadcast information concerning international
relations the accuracy of which shall have been verified - and that by all means within their
power - by the persons responsible for broadcasting the information.

Article 5.

Each of the High Contracting Parties undertakes to place at the disposal of the other High
Contracting Parties, should they so request, any information that, in his opinion, is of such a
character as to facilitate the broadcasting, by the various broadcasting services, of items calculated
to promote a better knowledge of the civilisation and the conditions of life of his own country
as well as of the essential features of the development of his relations with other peoples and of his
contribution to the organisation of peace.
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Article 6.
En vue d'assurer un plein effet aux obligations r6sultant des articles pr6c6dents, les Hautes

Parties contractantes s'engagent mutuellement A 6dicter, A l'usage des services de radiodiffusion
plac6s sous la d~pendance directe du gouvernement, et h faire appliquer par ces services, des
instructions et r~glements appropri6s.

Dans le m~me but, les Hautes Parties contractantes s'engagent mutuellement faire figurer,
l'usage des entreprises de radiodiffusion A gestion autonome, soit dans la charte constitutive

d'un institut national, soit dans les conditions impos6es L une soci6t6 concessionnaire, soit dans
les r~glements applicables aux autres exploitations priv6es, des clauses appropr6es, et & prendre
les mesgres n6cessaires pour en assurer l'application.

Article 7.

S'il s'6lve entre les Hautes Parties contractantes un diff6rend quelconque relatif h
l'interpr~tation ou A l'application de la pr6sente convention, et si ce diff6rend n'a pu 6tre r6solu
de fa~on satisfaisante par voie diplomatique, il sera r6gl6 conform6ment aux dispositions en vigueur
entre les parties concernant le r~glement des diff~rends internationaux.

Au cas oii de telles dispositions n'existeraient pas entre les parties au diff6rend, elles le
soumettront h une proc6dure arbitrale ou judiciaire. A d~faut d'un accord sur le choix d'un autre
tribunal, elles soumettront le diff6rend, A la requite de l'une d'elles, a la Cour permanente de
Justice internationale si elles sont toutes parties au Protocole' du 16 d6cembre 192o, relatif au
Statut de ladite Cour, et, si elles n'y sont pas toutes parties, h un tribunal d'arbitrage, constitu6
conform6ment a la Convention 2 de La Haye du 18 octobre 1907, pour le r6glement pacifique des
conflits internationaux.

Avant de recourir aux proc6dures vis6es aux alin6as i et 2 ci-dessus, les Hautes Parties
contractantes pourront, d'un commun accord, faire appel aux bons offices de la Commission
internationale de coop6ration intellectuelle, h qui il appartiendrait de constituer a cet effet un
comit6 sp6cial.

Article 8.
La pr6sente convention, dont les textes fran~ais et anglais feront 6galement foi, portera la

date de ce jour et sera, jusqu'au 1 er mai 1937, ouverte a la signature au nom de tout Membre
de la Soci~t6 des Nations, ou de tout Etat non membre repr6sent6 a la Conf6rence qui a 61abor6
la pr6sente convention, ou de tout Etat non membre auquel le Conseil de la Soci6t6 des Nations
aura communiqu6 copie de la pr6sente convention a cet effet.

Article 9.
La pr6sente convention sera ratifi6e. Les notifications de ratification seront transmises au

Secr6taire g6n6ral de la Soci6t6 des Nations. Celui-ci en notifiera le d6p6t a tous les Membres de la
Soci6t6, ainsi qu'aux Etats non membres vis~s A l'article precedent.

Article io.
A partir du Ier mai 1937, tout Membre de la Soci6t6 des Nations et tout Etat non membre

vis6 A l'article 8 pourra adh6rer a la pr~sente convention.

1 Vol. VI, page 379; vol. XI, page 404; vol. XV, page 304; vol. XXIV, page 152; vol. XXVII,
page 416 ; vol. XXXIX, page 165 ; vol. XLV, page 96 ; vol. L, page 159 ; vol. LIV, page 387 ; vol. LXIX,
page 70; vol. LXXII, page 452; vol. LXXVIII, page 435; vol. LXXXVIII, page 272; vol. XCII,
page 362 ; vol. XCVI, page 18o; vol. C, page 153 ; vol. CIV, page 492 ; vol. CVI, page 461 ; vol. CXI,
page 402 ; vol. CXVII, page 46; vol. CXXVI, page 430; vol. CXXX, page 440; vol. CXXXIV, page
392 ; vol. CXLVII, page 318 ; vol. CLII, page 282 ; vol. CLVI, page 176 ; vol. CLX, page 325 ; vol. CLXIV,
page 352 ; vol. CLXVIII, page 228 ; vol. CLXXII, page 388 ; vol. CLXXVII, page 382 ; vol. CLXXXI,
page 346; et vol. CLXXXV, page 37o, de ce recueil.

DE MARTENS, Nouveau Recueil gdndral de Traitds, troisi~me s6rie, tome III, page 36o.
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Article 6.

In order to give full effect to the obligations assumed under the preceding Articles, the High
Contracting Parties mutually undertake to issue, for the guidance of governmental broadcasting
services, appropriate instructions and regulations, and to secure their application by these services.

With the same end in view, the High Contracting Parties mutually undertake to include
appropriate clauses for the guidance of any autonomous broadcasting organisations, either in
the constitutive charter of a national institution, or in the conditions imposed upon a concessionary
company, or in the rules applicable to other private concerns, and to take the necessary measures
to ensure the application of these clauses.

Article 7.
Should a dispute arise between the High Contracting Parties regarding the interpretation

or application of the present Convention for which it has been found impossible to arrive at a
satisfactory settlement through the diplomatic channel, it shall be settled in conformity with the
provisions in force between the Parties concerning the settlement of international disputes.

In the absence of any such provisions between the Parties to the dispute, the said Parties
shall submit it to arbitration or to judicial settlement. Failing agreement concerning the choice*
of another tribunal, they shall submit the dispute, at the request of one of them, to the Permanent
Court of International Justice, provided they are all Parties to the Protocol' of December I6th,
192o, regarding the Statute of the Court ; or, if they are not all Parties to the above Protocol, they
shall submit the dispute to an arbitral tribunal, constituted in conformity with the Hague
Convention 2 of October 18th, 1907, for the Pacific Settlement of International Disputes.

Before having recourse to the procedures specified in paragraphs i and 2 above, the High
Contracting Parties may, by common consent, appeal to the good offices of the International
Committee on Intellectual Co-operation, which would be in a position to constitute a special
committee for this purpose.

Article 8.
The present Convention, of which the French and English texts are both authentic, shall

bear this day's date, and shall be open for signature until May Ist, 1937, on behalf of any Member
of the League of Nations, or any non-member State represented at the Conference which drew up
the present Convention, or any non-member State to which the Council of the League of Nations
shall have communicated a copy of the said Convention for that purpose.

Article 9.

The present Convention shall be ratified. The instruments of ratification shall be sent to the
Secretary-General of the League of Nations, who shall notify the deposit thereof to all the Members
of the League and to the non-member States referred to in the preceding Article.

Article io.
After May Ist, 1937, any Member of the League of Nations and any non-member State

referred to in Article 8 may accede to the present Convention.

I Vol. VI, page 379; Vol. XI, page 405 ; Vol. XV, page 305 ; Vol. XXlV, page 153 ; Vol. XXVII,
page 417 ; Vol. XXXIX, page 165 ; Vol. XLV, page 96 ; Vol. L, page 159 ; Vol. LIV, page 387 ; Vol.
LXIX, page 70; Vol. LXXII, page 452; Vol. LXXVIII, page 435; Vol. LXXXVIII, rage 272 ; Vol.
XCII, page 362 ; Vol. XCVI, page i8o ; Vol. C, page 153 ; Vol. CIV, page 492 ; Vol. CVlI, page 461 ; Vol.
CXI, page 402 ; Vol. CXVII, page 46 ; Vol. CXXVI, page 430; Vol. CXXX, page 440 ; Vol. CXXXIV,
page 392 ; Vol. CXLVII, page 318; Vol. CLII, page 282 ; Vol. CLVI, page 176; Vol. CLX, page 325;
Vol. CLXIV, page 352 ; Vol. CLXVII, rage 228 ; Vol. CLXXII, page 388 ; Vol. CLXXVII, page 382
Vol. CLXXXI, page 346; and Vol. CLXXXV, page 370, of this Series.

2 British and Foreign State Papers, Vol. ioo, page 298.
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Les notifications d'adh6sion seront transmises au Secr6taire g6n6ral de la Soci6t6 des Nations.
Celui-ci en notifiera le d~p6t h tous les Membres de la SocitY, ainsi qu'A tous les Etats non
membres visas audit article.

Article ii.

La prsente convention sera enregistr~e par le Secr6taire g6n6ral de la Soci6t6 des Nations,
conform6ment aux dispositions de l'article 18 du Pacte, soixante jours apr~s la rception par
lui de la sixi~me ratification ou adhesion.

La convention entrera en vigueur le jour de cet enregistrement.

Article 12.

Chaque ratification ou adh~sion qui interviendra apr~s l'entr~e en vigueur de la convention
produira ses effets soixante jours apr~s sa rception par le Secr6taire g6nral de la Soci~t6 des

ations.

Article 13.

La pr~sente convention pourra tre d~nonc~e par une notification adress~e au Secr~taire
g~n~ral de la Socit des Nations. Cette notification prendra effet un an apr~s sa rception.

Le Secr~taire g~n~ral notifiera A tous les Membres de la Soci~t6 et aux Etats non membres
vis~s a l'article 8 les d~nonciations ainsi reques.

La pr~sente convention cessera de produire ses effets si, A la suite de d~nonciations, le nombre
des Hautes Parties contractantes devient inf6rieur A six.

Article 14.

Toute Haute Partie contractante peut, au moment de la signature, ratification, adh6sion,
ou par la suite, dans un acte 6crit adress6 au Secr6taire g6n6ral de la Soci6t6 des Nations, d6clarer
que la pr~sente convention s'appliquera A l'ensemble ou a une partie de ses colonies, protectorats,
territoires d'outre-mer ou territoires placs sous sa suzerainet6 ou son mandat. La pr~sente
convention s'appliquera au territoire ou aux territoires 6num~r~s dans la dclaration soixante
jours apr~s sa reception. A d6faut d'une telle d6claration, la convention ne s'appliquera h aucun
de ces territoires.

Toute Haute Partie contractante pourra post~rieurement, a n'importe quelle 6poque, par
une notification au Secr~taire g6n~ral de la Soci~t6 des Nations, d6clarer que la pr~sente convention
cessera de s'appliquer a l'ensemble ou h une partie de ses colonies, protectorats, territoires d'outre-
mer ou territoires places sous sa suzerainet6 ou son mandat. La convention cessera de s'appliquer
au territoire ou aux territoires d~sign~s dans la notification un an apr~s sa rception.

Le Secr~taire g~n~ral communiquera A tous les Membres de la Socit6, ainsi qu'aux Etats
non membres mentionn~s h l'article 8, toutes les declarations reques aux termes du present article.

Article 15.

La demande de revision de la pr6sente convention peut 6tre introduite h n'importe quelle
6poque par une Haute Partie contractante, sous la forme d'une notification an Secr~taire g~n6ral
de la Soci6t6 des Nations. Cette notification sera communique par le Secr6taire g6n6ral de la
Soci 6t des Nations aux autres Hautes Parties contractantes. Si un tiers au moins d'entre elles
s'associent a cette demande, les Hautes Parties contractantes conviennent de se r~unir A l'effet de
reviser la convention.

Dans ce cas, il appartiendra au Secr~taire g~n6ral de proposer au Conseil ou A l'Assembl~e de
la Soci~t6 des Nations la convocation d'une conference de revision.
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The notifications of accession shall be sent to the Secretary-General of the League of Nations,
who shall notify the deposit thereof to all the Members of the League and to all the non-member
States referred to in the aforesaid Article.

Article ii.

The present Convention shall be registered by the Secretary-General of the League of Nations,
in conformity with the provisions of Article 18 of the Covenant, sixty days after the receipt by
him of the sixth ratification or accession.

The Convention shall enter into force on the day of such registration.

Article 12.

Every ratification or accession effected after the entry into force of the Convention shall
take effect sixty days after the receipt thereof by the Secretary-General of the League of Nations.

Article 13.

The present Convention may be denounced by a notification addressed to the Secretary-
General of the League of Nations. Such notification shall take effect one year after its receipt.

The Secretary-General shall notify the receipt of any such denunciation to all Members of
the League and to the non-member States referred to in Article 8.

If, as the result of denunciations, the number of High Contracting Parties should fall below
six, the present Convention shall cease to apply.

Article 14.

Any High Contracting Party may, on signing, ratifying or acceding to the present Convention,
or at any subsequent date, by a written document addressed to the Secretary-General of the
League of Nations, declare that the present Convention shall apply to all or any of his colonies,
protectorates, overseas territories, or territories placed under his suzerainty or mandate. The
present Convention shall apply to the territory or territories specified in the declaration sixty
days after its receipt. Failing such a declaration, the Convention shall not apply to any such
territory.

Any High Contracting Party may at any subsequent date, by a notification to the
Secretary-General of the League of Nations, declare that the present Convention shall cease to
apply to any or all of his colonies, protectorates, overseas territories, or territories placed under
his suzerainty or mandate. The Convention shall cease to apply to the territory or territories
specified in the notification one year after its receipt.

The Secretary-General shall communicate to all Members of the League and to the non-member
States referred to in Article 8 all declarations received under the present Article.

Article 15.

A request for the revision of the present Convention may be made at any time by any High
Contracting Party in the form of a notification addressed to the Secretary-General of the League
of Nations. Such notification shall be communicated by the Secretary-General to the other High
Contracting Parties. Should not less than one-third of them associate themselves with such
request, the High Contracting Parties agree to meet with a view to the revision of the Convention.

In that event, it shall be for the Secretary-General of the League of Nations to propose to the
Council or Assembly of the League of Nations the convening of a revision conference.
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Fait . Gen~ve, le vingt-trois septembre
mil neuf cent trente-six, en un.seul exemplaire,
qui sera d~pos6 dans les archives du Secr6tariat
de la Soci6t6 des Nations. Copie certifi6e con-
forme en sera remise a tous les Membres de la
Soci6t6 des Nations et aux Etats non membres
mentionn6s h l'article 8.

Done at Geneva, the twenty-third day of
September, one thousand nine hundred and
thirty-six, in a single copy, which shall remain
deposited in the archives of the Secretariat of
the League of Nations and of which a certified
true copy shall be delivered to all the Members
of the League and to the non-member States
referred to in Article 8.

A lbanie :

Rdpublique Argentine:

A utriche :

Ad referendum
Th. LUARASSI

C. A. PARDO

Albania :

Argentine Republic :

Austria :
M. LEITMAIER

Belgique :
Sous r6serve des

s6ance de c15ture .

Etats-Unis du Brdsil :

Belgium:
declarations ins~r6es dans le procs-verbal de la

BOURQUIN

United States of Brazil :

E. MONTARROYOS

Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord :

United Kingdom of Great Britain
and Northern Ireland :

CRANBORNE

F. W. PHILLIPS

H. G. G. WELCH

1 Translation by the Secretariat o the League of Nations :

Under reservation of the declarations mentioned in the procis-verbal of the final meeting.

Ces ddclarations sont con ues comme suit :
( La d6l6gation de la Belgique d6clare

consid6rer que le droit de brouiller par ses
propres moyens les dmissions abusives 6ma-
nant d'un autre pays, dans la mesure oh un tel
droit existe conform6ment aux r~gles g6n6-
rales du droit international et aux conventions
en vigueur, n'est en rien affect6 par la
convention. ))

These declarations are worded as follows :
" The Delegation of Belgium declares its

opinion that the right of a country to jam by
its own means improper transmissions ema-
nating from another country, in so far as
such a right exists in conformity with the
general provisions of international law and
with the Conventions in force, is in no way
affected by the Convention. "
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Enrique J. GAJARDO V.

Ad referendum
Gabriel TURBAY.

Carlos LOZANO Y LOZANO

Holger BECH

Rdpublique Dominicaine:

Egypte:

Ch. ACKERMANN

F. ASSAL

Dominican Republic :

Egypt :

Espagne: Spain:
Sous r6serve de la declaration ins6rde dans le proc~s-verbal de la s6ance

de cl6ture de la Conference 1.

Jos6 RIVAS Y GONZALEZ

Manuel MARQUEZ

Estonie : Estonia
J. K6DAR

France .
M. PELLENC

Yves CHATAIGNEAU

Ad re/erendum
Raoul BIBICA-ROSETTI

Greece :

I Translation by the Secretariat of the League of Nations :
Under reservation of the declaration mentioned in the procds-verbal of the final meeting of the

Conference.
Cette ddclaration est congue comme suit This declaration is worded as follows

(( La d6ldgation espagnole d&lare que son " The Spanish Delegation declares that its
gouvernement se reserve le droit de faire Government reserves the right to put a stop
cesser par tous les moyens possibles la propa- by all possible means to propaganda liable
gande qui peut nuire b son ordre intdrieur et adversely to affect internal order in Spain
qui constitue une infraction h la convention, and involving a breach of the Convention,
dans le cas obi la procedure envisagde par la in the event of the procedure proposed by
convention ne permettrait pas de faire cesser the Convention not permitting of immediate
immddiatement l'infraction. steps to put a stop to such breach.
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Chili.

Colombie :

Chile :

Danemark :

Colombia :

Denmark :

France:

Grace :
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Denys BRAY

J. URBSYS

Lithuanie :

Luxembourg : Luxemburg :

Etats-Unis du Mexique . United States ol Mexico :
N. BASSOLS

P. V. MICHEL

Einar MASENG

Nouvelle-Zdlande : New Zealand :

W. J. JORDAN
C. J. PARR

The Netherlands :
C. VAN RAPPARD.

T. TANASESCO

C. GORGt

Dr J. BUSER

Tchicoslovaquie : Czechoslovakia :
Rod. KUNZL-JIZERSK'.

Turkey ."
Ad reierendum

N. SADAK

N' 4319

Inde : India :

Lithuania :

REUTER

Norvdge : Norway :

Pays-Bas :

Roumanie :

Suisse :

Roumania :

Switzerland :

Turquie :
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Union des Rdpubliques sovijtiques Union o/ Soviet Socialist
socialistes : Republics :

Sous r6serve des d6clarations ins6r~es dans le proc6s-verbal de la seance
de cl6ture de la Conference 1.

Ed. HOERSCHELMANN

Uruguay : Uruguay:V. BENAVIDES

I Translation by the Secretariat of the League of Nati
Under reservation of the declarations mentioned

Conference.

Ces ddclarations sont confues comme suit
a La d~l6gation de l'Union des Rrpubliques

sovi~tiques socialistes declare que, selon l'avis
du Gouvernement de l'Union des R~publiques
sovi~tiques socialistes, le droit d'appliquer,
en attendant la conclusion de la procedure
envisag6e . Particle 7 de la convention, un
regime de r6ciprocit6 au pays qui effectuerait

son encontre des 6missions abusives, dans la
mesure ob un tel droit existe conform6ment
aux r~gles g~n~rales du droit international et
aux conventions en vigueur, n'est en rien
affect6 par la convention.

La d~lrgation de l'Union des Rrpubliques
sovirtiques socialistes declare que son gouver-
nement, tout en 6tant prt A appliquer, sur la
base de r~ciprocit6, les principes de la conven-
tion h l' gard de tous les Etats contractants,
estime cependant que certaines des disposi-
tions de la convention supposent, notamment
en ce qui concerne la vWrification des infor-
mations et les procedures prrvues pour le
r~glement des litiges, l'existence de relations
diplomatiques entre les Parties contractantes.
Par consequent, le Gouvernement de l'Union
des R~publiques sovi~tiques socialistes est
d'avis que, pour 6viter les contestations et
malentendus possibles entre les Etats parties
h la convention qui n'ont pas entre eux de
relations diplomatiques, il y a lieu de consi-
drrer la convention comme ne cr~ant pas
d'obligations formelles entre ces Etats. )

in the prochs-verbal of the final meeting of the

These declarations are worded as follows :
" The Delegation of the Union of Soviet

Socialist Republics declares that, pending the
conclusion of the procedure contemplated in
Article 7 of the Convention, it considers that
the right to apply reciprocal measures to a
country carrying out improper transmissions
against it, in so far as such a right exists under
the general rules of international law and with
the Conventions in force, is in no way affected
by the Convention.

" The Delegation of the Union of Soviet
Socialist Republics declares that its Govern-
ment, while prepared to apply the principles
of the Convention on a basis of reciprocity to
all the Contracting States, is nevertheless of
opinion that certain of the provisions of the
Convention presuppose the existence of diplo-
matic relations between the Contracting
Parties, particularly in connection with the
verification of information and the forms of
procedure proposed for the settlement of
disputes. Accordingly, the Government of the
Union of Soviet Socialist Republics is of
opinion that, in order to avoid the occurrence
of differences or misunderstandings between
the States Parties to the Convention which do
not maintain diplomatic relations with one
another, the Convention should be regarded
as not creating formal obligations between
such States. "
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LETTONIE ET SAINT-SIEGE

Convention additionnelle au Concor-

dat conclu le 3o mai 1922, et pro-
tocole final. Signes au Vatican, le
25 janvier 1938.

LATVIA
AND THE HOLY SEE

Additional Convention to the Con-
cordat concluded on May 3oth,
1922, and Final Protocol. Signed
at the Vatican, January 25th, j 938.
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No 4320. - CONVENTION ' ADDITIONNELLE AU CONCORDAT CONCLU
LE 30 MAI 1922 ENTRE LE GOUVERNEMENT DE LETTONIE ET
LE SAINT-SIEGE. SIGNtE AU VATICAN, LE 25 JANVIER 1938.

Texte officiel frangais communiqud par le ministre des A faires itrangres de Lettonie. L'enregistrement
de cette convention a eu lieu le 5 avril 1938.

LE SAINT-SIkGE et LA R PUBLIQUE DE LETTONIE ont ddcid6 d'apporter certaines modifications
au Concordat 2 sign6 en date du 30 mai 1922.

En consequence Sa Saintet6 le Pape Pie XI et Son Excellence le Pr6sident de la R6publique
de Lettonie Monsieur Karlis Ulmanis ont nomm6 leurs pl6nipotentiaires respectifs,

SA SAINTETE :

Son Eminence R~v~rendissime le Cardinal Eugene PACELLI, son secrtaire d'Etat

SON EXCELLENCE LE PRP-SIDENT DE LA RikPUBLIQUE DE LETTONIE :

Son Excellence Monsieur Vilhelms MUNTERS, ministre des Affaires 6trang~res.

Les pl~nipotentiaires susnomm~s, apr~s avoir 6chang6 leurs pleins pouvoirs, reconnus en
bonne et due forme, ont convenu des dispositions suivantes:

I.
Vu la cr6ation en Lettonie d'une province eccl~siastique, comprenant l'archidioc~se

m~tropolitain de Riga et le diocese de Liepaja, il sera tenu compte, d'une fagon analogue, de la
nouvelle situation dans Iapplication des dispositions du concordat.

II.

Entre les deux alin~as de l'article XI du concordat sera ins6r6 un nouvel alin~a, con~u dans les
termes suivants :

En vue des 6tudes ecclksiastiques sup~rieures il sera 6rig6 h l'Universit6 de Lettonie
une facult6 de th6ologie catholique.

III.

L'article XII du concordat sera modifi6 comme suit:
Si, A titre extraordinaire, l'archev~que d~sirait faire venir en Lettonie des

eccl6siastiques de l'6tranger, il aura soin d'indiquer au Gouvernement de la R6publique

1 L'6change des ratifications a eu lieu h Riga, le 26 mars 1938.
2 Vol. XVII, page 365, de ce recueil.
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2 TRADUCTION. - TRANSLATION.

No. 4320. - ADDITIONAL CONVENTION 2 TO THE CONCORDAT
CONCLUDED ON MAY 30TH, 1922, BETWEEN THE GOVERNMENT
OF LATVIA AND THE HOLY SEE. SIGNED AT THE VATICAN,
JANUARY 25TH, 1938.

French official text communicated by the Latvian Minister for Foreign Affairs. The registration o/
this Convention took place April 5th, 1938.

THE HOLY SEE and THE REPUBLIC OF LATVIA have decided to make certain changes in the
Concordat$ signed on May 3oth, 1922.

His Holiness Pope Pius XI and His Excellency the President of the Republic of Latvia,
Monsieur Karlis Ulmanis, have accordingly appointed as their respective Plenipotentiaries

His HOLINESS :

His Eminence the Most Reverend Cardinal Eugene PACELLI, His Secretary of State;

HIs EXCELLENCY THE PRESIDENT OF THE REPUBLIC OF LATVIA:

His Excellency Monsieur Vilhelms MUNTERS, Minister for Foreign Affairs.

The above-named Plenipotentiaries, having exchanged their full powers, found in good and
due form, have agreed upon the following provisions

I.

In view of the creation in Latvia of an ecclesiastical province comprising the Metropolitan
Archdiocese of Riga and the Diocese of Liepaja, the new situation shall be duly taken into account
in applying the provisions of the Concordat.

II.

The following new paragraph shall be interpolated between the two paragraphs of Article XI:

For the purpose of advanced ecclesiastical studies, a Faculty of Catholic Theology
shall be set up at the University of Latvia.

III.
Article XII of the Concordat shall be modified as follows:

Should the Archbishop desire, as an exception, to bring ecclesiastics from abroad
to Latvia, he shall duly communicate the names of these ecclesiastics to the Government

1 Traduit par le Secr6tariat de ]a Soci6t6 des I Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Riga, March 26th, 1938.
3 Vol. XVII, page 365, of this Series.
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les noms de ces eccl1siastiques pour savoir si, au point de vue politique, le gouvernement
n'a pas d'objections hL formuler contre eux. Les membres du chapitre, les doyens et les
cur~s titulaires doivent 6tre citoyens lettons.

IV.

La pr~sente convention additionnelle sera ratifi~e et les ratifications seront 6chang6es h Riga.
Elle entrera en vigueur le jour de 1'6change des ratifications, restant subordonn6e aux m~mes
conditions de dur6e que le concordat.

En foi de quoi les pl6nipotentiaires susnomm6s ont sign6 la pr~sente convention additionnelle.

Fait au Vatican, ce 25 janvier 1938, en double exemplaire.

Eugenio Card. PACELLI. V. MUNTERS.

PROTOCOLE FINAL

Au moment de proc~der A la signature de la Convention additionnelle au Concordat entre le
Saint-Si~ge et le Gouvemement de Lettonie, conclue en date de ce jour, les soussign~s
plnipotentiaires dfiment autoris~s ont fait d'un commun accord les declarations suivantes qui
ormeront partie int~grante de la susdite convention additionnelle.

Ad II.

La facult6 de th6ologie catholique fonctionnera en conformit6 avec ses statuts, qui font
l'objet d'un 6change de notes entre le Saint-Si~ge et le Gouvernement de Lettonie.

Fait au Vatican, ce 25 janvier 1938.

Eugenio Card. PACELLI. V. MUNTERS.
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of the Republic in order that he may be informed if the Government has any objection,
from a political point of view, to their appointment. The members of the Chapter, the
Deans and the titulary Vicars must be Latvian nationals.

IV.

The present Additional Convention shall be ratified and the ratifications shall be exchanged
at Riga. It shall come into force on the date of the exchange of ratifications, and shall be subject
to the same conditions as regards its duration as the Concordat.

In faith whereof the above-named Plenipotentiaries have signed the present Additional

Convention.

Done in duplicate at the Vatican, the 25th day of January, 1938.

Eugenio Card. PACELLI. V. MUNTERS.

FINAL PROTOCOL.

On proceeding to sign the Additional Convention to the Concordat between the Holy See
and the Government of Latvia, concluded on this day's date, the undersigned duly authorised
Plenipotentiaries have jointly made the following declarations, which shall form an integral part
of the aforesaid Additional Convention.

Ad II.

The Faculty of Catholic Theology shall be administered in conformity with its Statutes, which
shall form the subject of an exchange of notes between the Holy See and the Government of
Latvia.

Done at the Vatican, the 25th day of January, 1938.

Eugenio Card. PACELLI. V. MUNTERS.
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HONGRIE ET ROUMANIE

Convention d'etablissement, de com-
merce et de navigation, avec
annexes A et B et protocole final,
et annexe C (arrangement veteri-
naire et protocole final), signes i
Sinaia, le j 2 aoCUt 1 93 j, et echan-
ges de notes y relatifs de ]a meme
date.

HUNGARY AND ROUMANIA

Convention of Establishment, Com-
merce and Navigation, with
Annexes A and B and Final Pro-
tocol and Annex C (Veterinary
Arrangement and Final Protocol),
signed at Sinaia, August j 2th,
j93j, and Exchanges of Notes
relating thereto of the same Date.
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No 4321. - CONVENTION 1 D'TABLISSEMENT, DE COMMERCE ET
DE NAVIGATION ENTRE LE ROYAUME DE HONGRIE ET LE
ROYAUME DE ROUMANIE. SIGNtE A SINATA, LE 12 AOUT 1931.

Texte officiel frangais communiqui par le chef de la ddligation royale hongroise prds la Socidtd des
Nations. L'enregistrement de cette convention a eu lieu le 9 avril 1938.

SON ALTESSE SP-RtNISSIME LE RP-GENT Du ROYAUME DE HONGRIE d'une part et SA MAJESTic
LE ROI DE ROUMANIE de l'autre, animus du d~sir de r~gler les conditions d'6tablissement des
ressortissants hongrois en Roumanie et des ressortissants roumains en Hongrie, ainsi que les relations
de commerce et de navigation entre leurs deux pays respectifs, ont r~solu de conclure une
convention et ont nomm6, h cet effet, pour leurs pl6nipotentiaires, ht savoir

SON ALTESSE StRtNISSIME LE RGENT DU ROYAUME DE HONGRIE :

Monsieur Alfred DR NICKL, envoy6 extraordinaire et ministre pl~nipotentiaire, directeur
des Affaires commerciales au Ministare royal hongrois des Affaires 6trang~res; et

SA MAJESTt LE RoI DE ROUMANIE :
Monsieur Basile GRIGORCEA, envoy6 extraordinaire et ministre pl~nipotentiaire de

Roumanie h Budapest ;
Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs, trouv~s en bonne et due

forme, sont convenus des dispositions suivantes :

Article premier.

Les ressortissants de chacune des Hautes Parties contractantes jouiront sur le territoire de
l'autro, en ce qui concerne leur personne et leurs biens, des m~mes droits, privileges et faveurs
que les nationaux, pour autant que les lois du pays n'en disposent autrement. Au cas oil existent
ou existeraient des dispositions spciales concernant les 6trangers, les ressortissants des Hautes
Parties contractantes jouiraient du traitement accord6 h la nation la plus favoris~e.

En consequence, les ressortissants de chacune des Hautes Parties contractantes pourront,
en observant les lois et r~glements du pays, entrer librement, voyager, s~journer et s'6tablir dans
le territoire de l'autre, ou l'abandonner en tout temps, sans 6tre soumis A des restrictions, de quelque
nature qu'elles soient, autres que celles auxquelles sont ou seraient soumis les nationaux ou, s'il
existe des dispositions sp6ciales pour les 6trangers, pr6vues par les lois et les r~glements du pays,
les ressortissants de la nation la plus favorisde.

I L'6change des ratifications a eu lieu h Budapest, le 17 d6cembre 1937.
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1 TRADUCTION. - TRANSLATION.

No. 4321. - CONVENTION 2 OF ESTABLISHMENT, COMMERCE AND
NAVIGATION BETWEEN THE KINGDOM OF HUNGARY AND
THE KINGDOM OF ROUMANIA. SIGNED AT SINAIA, AUGUST
I2TH, 1931.

French official text communicated by the Head of the Royal Hungarian Delegation to the League of
Nations. The registration of this Convention took place April 9 th, 1938.

His SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY, of the one part, and
His MAJESTY THE KING OF ROUMANIA, of the other part, being desirous of defining the conditions
governing the establishment of Hungarian nationals in Roumania and of Roumanian nationals
in Hungary, and of regulating relations between their respective countries in matters of commerce
and navigation, have resolved to conclude a Convention and have to that end appointed as their
Plenipotentiaries :

His SERENE HIGHNESS THE REGENT OF THE KINGDOM OF HUNGARY:

Monsieur Alfred DE NICKL, Enloy Extraordinary and Minister Plenipotentiary, Director
of Commercial Affairs at the Royal Hungarian Ministry of Foreign Affairs;

His MAJESTY THE KING OF ROUMANIA:

Monsieur Basile GRIGORCEA, Envoy Extraordinary and Minister Plenipotentiary of
Roumania in Budapest ;

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions :

Article I.

The nationals of each of the High Contracting Parties shall, in the territory of the other,
enjoy, as regards their persons and property, the same rights, privileges and favours as nationals,
unless otherwise provided by the laws of the country. In the event of the existence or of the
introduction of provisions specially applicable to foreigners, nationals of the High Contracting
Parties shall enjoy the treatment granted to the most-favoured nation.

Subject, therefore, to compliance with the laws and regulations of the country, the nationals
of each of the High Contracting Parties shall be free to enter the territory of the other Party and
to travel, reside and settle there, or to leave such territory at any time without being subject
to any restrictions other than those which are or may hereafter be imposed upon nationals or,
should there be any provisions specially applicable to foreigners in the laws and regulations of the
country, the nationals of the most-favoured nation.

1 Traduit par le Secretariat de la Soci~t6 des I Translated by the Secretariat of the League
Nations, & titre d'information. of Nations, for information.

2 The exchange of ratifications took place at Budapest, December i7th, 1937-
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Il est toutefois entendu que les dispositions ci-dessus ne portent aucune atteinte au droit
reconnu a chacune des Hautes Parties contractantes de r~glementer par une loi l'immigration
ou l'6migration.

Article 2.

Chacune des deux Parties contractantes se reserve le droit d'interdire, par mesures individuelles,
soit A la suite d'une sentence l6gale, soit d'apr~s les lois ou r~glements sur la police des mceurs,
la police sanitaire, la mendicit6, et la sfiret6 int~rieure ou ext6rieure de l'Etat, aux ressortissants
de l'autre Partie, de s'6tablir ou de s6journer sur son territoire et de les expulser pour les motifs
ci-dessus mentionn6s.

L'autre Partie s'engage a accueillir A nouveau ses ressortissants et leurs familles, ainsi
expuls~s, si leur nationalit6 est certifi6e par le consul comp6tent.

Le transport des personnes expuls6es, jusqu'a la fronti&e ou jusqu'au port d'embarquement
de la Partie qui prononce l'expulsion, sera a la charge de cette derni~re.

Article 3.
Les ressortissants de chacune des Hautes Parties contractantes auront le droit d'acqu~rir

et de poss~der, sur le territoire de l'autre, des biens meubles de toute sorte et de toute nature et
des biens immeubles urbains et d'en disposer librement par tout moyen de transmission, aux
m~mes conditions que les nationaux.

En ce qui concerne les biens immeubles ruraux, lesdits ressortissants jouiront du m~me
traitement que celui accord6 a ce sujet aux ressortissants de la nation la plus favoris~e.

Sont r6serv6es en tous cas quant A 'achat, A la possession et . l'usage des biens immeubles,
les exceptions et restrictions, qui sont ou seront 6tablies pour la s-iret6 de l'Etat, par les lois de
chacune des Hautes Parties contractantes a l'6gard des ressortissants de tous les pays 6trangers.

Dans tous les cas ci-dessus 6num~r~s, ainsi qu'a l'occasion de l'exportation du produit de la
vente de leurs biens ou de leurs biens m~mes, ils ne seront assujettis a aucun imp6t, taxe, ni charge,
sous quelque d6nomination que ce soit, autres ou plus 6lev6s que ceux qui sont ou seraient 6tablis
pour les nationaux.

Article 4.

Les ressortissants de chacune des Hautes Parties contractantes auront, sur le territoire de
'autre, dans les m~mes conditions que les nationaux et en se conformant aux lois et r~glements

du pays, le droit d'exercer toutes sortes d'industries et de commerce, ainsi que tout metier et
profession dont 1'exercice n'est pas et ne serait pas, suivant les prescriptions l6gales, r~serv6 aux
nationaux.

Article 5.

Les ressortissants de chacune des Hautes Parties contractantes n'auront A payer, sur le
territoire de l'autre, pour leur personne et leurs biens, ainsi que pour l'exercice de toutes sortes
de commerces, industries, m6tiers et professions, aucun imp6t, taxe, ni charge, de quelque nature
que ce soit, antres ou plus 6lev6s que ceux pergus sur les nationaux.

Les dispositions de cet article ne touchent pas les taxes c de s~jour ,) ni les taxes aff~rentes.

Article 6.
Les ressortissants de chacune des Hautes Parties contractantes ne seront astreints, sur le

territoire de l'autre, A aucun service militaire dans les gardes ou milices nationales, ni a aucune
obligation ou charge remplagant le service militaire.

Ils seront 6galement dispenses de toute fonction officielle obligatoire judiciaire, administrative
ou municipale, sauf celle de la tutelle (curatelle) sur leurs conationaux, ainsi que de toute
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It is, however, understood that the above provisions shall be entirely without prejudice to
the acknowledged right of each of the High Contracting Parties to regulate immigration or
emigration by law.

Article 2.

Each of the two Contracting Parties reserves the right, in individual cases, either in
consequence of the order of a court or under the laws and regulations relating to public morals,
public health, mendicancy or the internal or external safety of the State, to prohibit nationals of
the other Party from settling or residing in his territory and to expel them for the reasons
mentioned above.

The other Party undertakes to receive back into his territory any of his nationals who are
thus expelled, together with their families, provided that their nationality is certified by the
competent consul.

The cost of conveying expelled persons to the frontier or to a port of embarkation of the
expelling Party shall be borne by such Party.

Article 3.

The nationals of each of the High Contracting Parties shall have the right to acquire and to
possess, in the territory of the other Party, movable property of all kinds and urban immovable
property, and to dispose freely of the same by any mode of transfer, under the same conditions
as nationals.

In regard to rural immovable property, the said nationals shall enjoy the same treatment as
that granted in this respect to nationals of the most-favoured nation.

The above provisions shall be without prejudice to any exceptions and restrictions regarding
the purchase, possession and use of immovable property by all foreign nationals which, in the
interests of national security, are or shall be laid down by the laws of either High Contracting
Party.

In all the above-mentioned cases, as also on the export of the proceeds of the sale of their
property or of the property itself, they shall not be subject to taxes, dues or charges, of whatever
kind other or higher than those which are or may be payable by nationals.

Article 4.

The nationals of each of the High Contracting Parties in the territory of the other Party
shall have the right, under the same conditions as nationals and subject to compliance with the
laws and regulations of the country, to engage in all kinds of industry and commerce, and in any
occupations or professions the exercise of which is not or shall not be reserved to nationals by law.

Article 5.

The nationals of each of the High Contracting Parties shall not be subject, in the territory
of the other Party, to any taxes, dues or charges of whatever kind, in respect either of their
persons or property or of any commerce, industry, occupation or profession in which they may be
engaged, other or higher than those payable by nationals.

The provisions of the present Article shall not apply to taxes de sejour or similar charges.

Article 6.

The nationals of each of the High Contracting Parties in the territory of the other shall be
exempt from all military service in the national guard or militia, as well as from any obligations
or dues in lieu of military service.

They shall also be exempt from all compulsory official functions, whether judicial,
administrative or municipal, except that of guardianship (or curatorship) in respect of their fellow
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requisition ou prestation militaire, ainsi que des emprunts forcds, et de toutes autres charges qui
seraient imposdes, pour les besoins de la guerre ou par suite d'autres circonstances exceptionnelles.

En ce qui concerne les charges attachdes la possession, A titre quelconque, d'un bien-fonds,
ainsi que les prestations militaires auxquelles tous les habitants peuvent tre appelds se soumettre
en tant que propri6taires ou fermiers, les deux Hautes Parties contractantes s'accordent
r~ciproquement le traitement de la nation la plus favorisde.

Article 7.

Les ressortissants de chacune des Hautes Parties contractantes jouiront, en tout ce qui concerne
la protection ldgale et judiciaire de leur personne et de leurs biens, du m~me traitement que les
nationaux.

En consiquence, ils auront libre et facile acc~s aupr~s des instances de tout degr6 de juridiction
de l'autre Partie ; ils pourront ester en justice et ils jouiront du bdn6fice de l'assistance judiciaire
aux m~mes conditions et dans les m~mes formes que les nationaux, conform6ment A la convention
judiciaire en vigueur entre les Hautes Parties contractantes.

Ils pourront 6galement avoir recours A des avocats, notaires et agents de toutes cat6gories,
autoris6s par les lois du pays et jouiront, sous ce rapport, des m8mes droits et avantages que ceux
qui sont ou seraient accord6s aux nationaux.

Les ressortissants de chacune des Parties contractantes jouiront, quant A leur personne, leurs
biens, droits et intdr~ts, sous tous les rapports, dans le territoire de l'autre Partie, du m~me
traitement et de la m~me protection pros les autoritds et les juridictions financi~res, dont jouissent
les ressortissants de cette derni~re Partie, pour ce qui concerne les contributions, taxes et imp6ts
de tous genres ainsi que les droits ayant le caract~re de charges publiques.

Article 8.

Les soci6t6s commerciales, industrielles, financi6res, d'assurance, de communication et de
transport, ainsi qu'en gdndral toutes les entreprises ayant une personnalit6 juridique et ayant
leur si~ge sur le territoire de l'une des Hautes Parties contractantes, et qui y sont constitudes en
vertu des lois de ce pays, seront reconnues ldgales dans le territoire de l'autre, et y pourront ester
en justice, soit pour intenter une action, soit pour s'y ddfendre. Elles pourront y 6tablir des
succursales, y exercer leur commerce ou leur industrie avec les modalitds et dans les limites 6tablies
par les lois et ordonnances en vigueur.

Lesdites socidt6s n'auront h payer, dans le territoire de l'autre Partie, pour leur admission et
l'exercice de leur commerce ou de leur industrie, aucun imp6t, droit, ni taxe, autres ou plus 6levds
que ceux per~us sur les soci6tds nationales.

Ces socidtds pourront, dans le cadre et suivant les modalitds de la ligislation en vigueur dans
le pays, acqudrir toutes sortes de biens meubles, ainsi que les biens immeubles n6cessaires au
fonctionnement de la soci6t6.

En tout cas lesdites socidts jouiront, dans le territoire de l'autre Haute Partie contractante,
des m~mes droits qui sont ou seraient accordds aux soci6tds similaires du pays le plus favoris6
h cet 6gard.

Article 9.

Les Hautes Parties contractantes s'engagent a n'entraver en aucune mani~re le commerce
rdciproque des deux pays, par des prohibitions ou des restrictions h l'importation et & l'exportation.

Elles se rdservent toutefois le droit d'apporter des exceptions a ce principe, pour les raisons
ci-apr~s 6num6r6es et pour autant que ces prohibitions ou restrictions soient en m~me temps
applicables a tous les autres pays se trouvant dans les m~mes conditions :

i. Prohibitions ou restrictions relatives a la sdcurit6 publique
2. Prohibitions ou restrictions 6dictdes pour des raisons morales ou humanitaires;
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nationals, and from any requisition or compulsory wartime service or forced loans or any other
levies which may hereafter be made for war requirements or by reason of other exceptional
circumstances.

In regard to the obligations attaching to the possession by whatever title of landed property,
and to wartime services for which all the inhabitants of the country are liable either as landowners
or tenant farmers, the two High Contracting Parties shall reciprocally grant one another
most-favoured-nation treatment.

Article 7.

The nationals of each of the High Contracting Parties shall enjoy, as regards the legal and
judicial protection of their persons and property, the same treatment as nationals.

They shall accordingly have free and unhindered access to all the courts of law of the other
Party ; they shall be entitled to institute or defend proceedings, and shall enjoy the benefit of
the legal aid provided for poor persons under the same conditions and in the same manner as
nationals, in accordance with the judicial convention in force between the High Contracting Parties.

Further, they shall be entitled to employ advocates, notaries or agents of all categories, as
authorised by the law of the country, and shall enjoy, in this respect, the same rights and privileges
as are or shall be accorded to nationals.

The nationals of each of the High Contracting Parties shall enjoy as regards their persons,
property, rights and interests in the territory of the other Party, in all respects, the same treatment
and the same protection with the financial authorities and tribunals as are enjoyed by nationals
of that Party in regard to taxes, dues and imposts of all kinds and to all fees having the character
of public charges.

Article 8.

Commercial, industrial, financial, insurance, communications and transport companies and,
in general, all undertakings possessing legal personality and having their registered offices in the
territory of one of the High Contracting Parties, shall, if duly constituted in accordance with the
laws of that Party, be recognised as legal in the territory of the other Party, and shall accordingly
be entitled to institute or defend legal proceedings in its courts. They shall have the right to
establish branches and to engage in their trade or industry in such territory in the manner and
within the limits laid down by the laws and regulations in force.

The said companies shall not be subject in the territory of the other Party, in respect of their
admission and the conduct of their commerce or industry, to any tax, duty or charge other or
higher than those imposed on companies belonging to that Party.

The said companies may, subject to, and in the manner prescribed by, the laws in force in the
country, acquire every kind of movable property and such immovable property as may be necessary
for carrying on their activities.

In any case such companies shall, in the territory of the other High Contracting Party, enjoy
the same rights as are or shall be granted to similar companies belonging to the most-favoured
nation in this respect.

Article 9.

The High Contracting Parties undertake in no way to hinder trade between the two countries
by means of import or export prohibitions or restrictions.

They nevertheless reserve the right to make exceptions to this principle for the reasons
hereinafter enumerated, provided always that the prohibitions or restrictions also apply to all
other countries in which similar conditions prevail :

(i) Prohibitions or restrictions instituted for reasons of public safety
(2) Prohibitions or restrictions introduced on moral or humanitarian grounds;
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3. Prohibitions ou restrictions concernant le trafic des armes, des munitions et du
materiel de guerre, ou dans les circonstances exceptionnelles, de tous approvisionnements
de guerre ;

4. Prohibitions ou restrictions 6dict~es en vue de prot6ger la sant6 publique ou
d'assurer la protection des animaux ou des plantes contre les maladies, les insectes et les
parasites nuisibles ;

5. Prohibitions ou restrictions l'exportation ayant pour but la protection du
patrimoine national artistique, historique ou arch~ologique ;

6. Prohibitions ou restrictions applicables A l'or, h l'argent, aux esp~ces, au
papier-monnaie et aux titres;

7. Prohibitions ou restrictions ayant pour but d'6tendre aux produits 6trangers
le r6gime 6tabli h l'int~rieur du pays, en ce qui concerne la production, le commerce,
le transport et la consommation des produits nationaux similaires ;

8. Prohibitions ou restrictions appliqu~es h des produits qui font ou feront, A
l'intrieur du pays, en ce qui concerne la production ou le commerce, l'objet de monopole
d'Etat ou de monopole exerc6 sous le contr6le de l'Etat.

Article Io.

Les produits naturels ou fabriqu~s, originaires et en provenance de la Hongrie, jouiront A leur
importation en Roumanie du btn~fice inconditionnel et illimit6 de la clause de la nation la plus
favoris~e.

Les produits naturels ou fabriqu6s, originaires et en provenance de la Hongrie, 6num~r6s dans
le tarif annexe A, joint a la pr~sente convention, seront admis, a leur importation en Roumanie
en acquittant les droits fixes par ledit tarif, ou les droits plus r~duits que la Roumanie pourrait
conc6der aux m6mes produits de toute autre Puissance 6trang6re.

Article II.

Les produits naturels ou fabriqu~s, originaires et en provenance de la Roumanie, jouiront b
leur importation en Hongrie du b~n~fice inconditionnel et illimit6 de la clause de la nation la plus
favorise.

Les produits naturels ou fabriqu~s originaires et en provenance de la Roumanie, 6num~r~s
dans le tarif annexe B, joint a la pr~sente convention, seront admis a leur importation en Hongrie
en acquittant les droits fixes par ledit tarif, ou les droits plus r6duits que la Hongrie pourrait conceder
aux m~mes produits de toute autre Puissance 6trang~re.

Article 12.

A l'exportation vers la Hongrie, il ne sera perqu en Roumanie et a l'exportation vers la
Roumanie, il ne sera perqu en Hongrie d'autres droits, ni des droits de sortie plus 6levs ou des taxes
d'autre nature que ceux qui sont ou seront pergus a l'exportation des m~mes produits vers le pays
le plus favoris6 A cet 6gard.

En outre, toute autre faveur, accord~e par l'une des Hautes Parties contractantes A une tierce
Puissance, A l'6gard de l'exportation sera imm~diatement et sans conditions 6tendue a l'autre.

Article 13.

Quant A la garantie, A la perception des droits et aux autres formalit~s douani~res requises
a l'importation ou a l'exportation, ainsi que par rapport a l'entreposage, a la r~exportation, au
transbordement et au transit, chacune des Hautes Parties contractantes s'engage a faire profiter
l'autre de toute faveur que l'une d'elle pourrait accorder a une tierce Puissance. Toute faveur
ou immunit6 conc6d~e, plus tard, sous ces rapports, a une tierce Puissance, sera 6tendue
inimdiatement et sans compensations a l'autre Haute Partie contractante.

Les Hautes Parties contractantes s'engagent a se communiquer r~ciproquement les offices
et autorits charges de fournir toutes informations relatives A l'application des taxes, formalit~s, etc.
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(3) Prohibitions or restrictions relating to the trade in arms, ammunition and
implements of war and, in exceptional circumstances, in all war supplies;

(4) Prohibitions or restrictions instituted for reasons of public health or to protect
animals or plants against disease, insects and harmful parasites;

(5) Export prohibitions or restrictions instituted for the protection of national
artistic, historical or archaeological treasures ;

(6) Prohibitions or restrictions relating to gold, silver, specie, paper money or
securities,

(7) Prohibitions or restrictions designed to extend to foreign goods the regime
applied within the country in respect of the production, buying and selling, transport and
consumption of home-produced goods of a similar kind;

(8) Prohibitions or restrictions in respect of commodities the production of or trade
in which, within the country, are or may hereafter become a State or State-controlled
monopoly.

Article io.
Natural or manufactured products, originating in and arriving from Hungary, shall, on their

importation into Roumania, be allowed the benefits of the most-favoured-nation clause
unconditionally and without restriction.

The natural or manufactured products, originating in and arriving from Hungary, which are
enumerated in Schedule A, annexed to the present Convention, shall be admitted to Roumania
on the payment of the duties fixed in the said Schedule or of such lower duties as Roumania may
concede to the same products of any foreign Power.

Article ii.

Natural or manufactured products, originating in and arriving from Roumania, shall, on
importation into Hungary, be allowed the benefits of the most-favoured-nation clause
unconditionally and without restriction.

The natural or manufactured products, originating in and arriving from Roumania, which
are enumerated in schedule B, annexed to the present Convention, shall be admitted to Hungary
on the payment of the duties fixed in the said Schedule or of such lower duties as Hungary may
concede to the same products of any foreign Power.

Article 12.

Goods exported to Hungary shall not be subject in Roumania, and goods exported to
Roumania shall not be subject in Hungary, to any duties or dues of any kind other than, or to
export duties higher than, those which are or may hereafter be imposed on the same goods when
exported to the most-favoured country in this respect.

Any favour in the matter of export granted by one of the High Contracting Parties to a third
Power shall be immediately and unconditionally extended to the other Party.

Article 13.
With regard to the provision of security, the collection of duties and other Customs formalities

in connection with import or export, as also with regard to storage in bond, re-export, transhipment
and transit, each of the High Contracting Parties undertakes to extend to the other any favour
which he may accord to a third Power. Any favour or immunity subsequently conceded in these
matters to any third Power shall be extended immediately and unconditionally to the other High
Contracting Party.

The High Contracting Parties shall communicate to each other particulars of the offices and
authorities whose duty it is to give information with regard to the application of duties, formalities, etc.
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Article 14.

Le traitement de la nation la plus favoris~e, pr~vu aux articles pr6cedents, ne comprendra pas:

a) Les privilges qui sont ou pourraient 6tre accord~s par l'une des Hautes Parties
contractantes, pour faciliter le trafic de fronti~re avec les pays limitrophes dans une
zone n'exc~dant pas 15 kilomrtres de part et d'autre de la fronti~re ;

b) Le regime special que la Roumanie pourrait instituer en mati~re tarifaire pour
les importations destinies h faciliter les r~glements financiers resultant de 1'6tat de guerre
oii elle s'est trouvde de 1916 A, 1918 ;

c) Les droits ou privileges nouveaux qui seraient accord~s A I'avenir par l'une des
Hautes Parties contractantes dans les conventions plurilat~rales auxquelles l'autre ne
participe pas, si lesdites conventions sont conclues sous les auspices de la Socit6 des
Nations, enregistr6es par elle et ouvertes a l'adh6sion de tous les Etats; toutefois, le b~n~fice
des droits ou privileges envisag6s pourra 6tre revendiqu6 par la Haute Partie contractante
int~ress~e si lesdits droits ou privileges sont stipul~s 6galement dans des conventions
autres que les conventions collectives r~pondant aux conditions ci-dessus ou encore si
la Partie qui en r6clame la jouissance est dispos~e a accorder la r6ciprocit6 de traitement;

d) Les droits et privileges accord~s a un ou plusieurs autres Etats limitrophes A la
suite de la conclusion d'une union douanire.

Article 15.

En regle g6nerale, la production d'un certificat d'origme ne sera pas requise A l'importation
des produits de l'une des deux Hautes Parties contractantes dans le territoire de l'autre. Toutefois,
si l'une des deux Hautes Parties contractantes soumet les produits d'un tiers pays A des droits
plus 6levds que ceux appliques aux m~mes produits de l'autre Partie, ou si elle assujettit les produits
d'un tiers pays a des prohibitions ou des restrictions d'importation non applicables aux m~mes
produits de l'autre Partie, elle aura la facult6 de faire d6pendre l'application des droits d'entr6e
les plus r6duits aux produits provenant de l'autre Partie, ou leur admission a l'entr~e de la pr6-
sentation d'un certificat d'origine A leur importation.

Les deux Hautes Parties contractantes s'engagent a veiller A ce que le commerce ne soit pas
entrav par des formalit~s inutiles ou par des taxes exag6r~es pour la d~livrance des certificats
d'origine.

Lesdits certificats d'origine pourront 6tre d~livr6s par les chambres de commerce ou d'agriculture
comptentes selon la nature des produits. Les deux gouvernements pourront se mettre d'accord
pour d~f~rer a des autoritds, autres que celles susmentionn~es, la facult6 de d~livrer des certificats
d'origine.

Dans le cas oii les certificats ne seraient pas d6livres par une autorit6 gouvernementale, le
gouvernement du pays importateur pourra exiger qu'ils soient vis6s par les autorit6s diplomatiques
ou consulaires comptentes pour le lieu d'oii les marchandises sont exp~di6es.

Si la legalisation des certificats d'origine est requise, elle aura lieu gratuitement.
Les colis postaux seront dispens6s du certificat d'origine.
Lorsque les produits d'un tiers pays traversent le territoire de l'une des Hautes Parties

contractantes pour 6tre import6s dans le territoire de l'autre Partie, les autorit6s douani6res de
cette derni~re accepteront, comme valables les certificats d6livr6s par les autorit6s douani6res
de l'autre Haute Partie contractante, A condition que ces certificats stipulent que les produits
sont rest6s pendant le transit, sous la surveillance de la douane.

Dans tous les cas oii l'un des deux gouvernements signalera a l'autre que des pratiques
frauduleuses se sont produites dans la d~livrance desdits certificats, le gouvernement, auquel
la plainte aura W adress~e, provoquera immddiatement une enqu~te sp~ciale sur les faits incrimin~s,
en communiquant le r~sultat au gouvernement plaignant et prendra, le cas 6ch6ant, toutes mesures
en son pouvoir pour pr~venir la continuation desdites pratiques frauduleuses.
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Article 14.

Most-favoured-nation treatment as provided for in the preceding Articles shall not include:

(a) Privileges which have been or may hereafter be granted by either of the High
Contracting Parties with the object of facilitating frontier traffic with neighbouring
countries, within a zone not exceeding 15 kilometres on either side of the frontier ;

(b) Any special tariff r6gime which Roumania may establish in respect of imports
designed to facilitate financial settlements resulting from the state of war in which that
country was placed between 1916 and 1918 ;

(c) Any new rights and privileges which either of the High Contracting Parties
may grant under the terms of plurilateral conventions to which the other Party has
not acceded, when such conventions are concluded under the auspices of the League
of Nations, registered by it and open to the accession of all States ; the benefit of such
rights or privileges may nevertheless be claimed by the other High Contracting Party,
if the said rights or privileges are also provided for in conventions other than a collective
convention fulfilling the above-mentioned conditions, or if the Party claiming such
rights is prepared to accord reciprocity of treatment;

(d) Rights and privileges accorded to one or more neighbouring States as the result
of the conclusion of a Customs union.

Article 15.

In general, the production of certificates of origin shall not be required for the importation
of the products of one of the High Contracting Parties into the territory of the other. Nevertheless,
if either of the High Contracting Parties should impose upon the products of a third country duties
higher than those applicable to the same products of the other Party, or if it should subject the
products of a third country to import prohibitions or restrictions to which the products of
the other Party are not subject, he shall be entitled to require the production of a certificate
of origin as a condition of the application of the lowest duties to the products of the other
Party, or of the admission of such products to import.

The two High Contracting Parties agree to see that trade is not impeded by unnecessary
formalities or excessive charges in connection with the issue of certificates of origin.

The said certificates of origin may be issued by the competent Chambers of Commerce or
Agriculture, according to the nature of the goods. The two Governments may agree to empower
authorities other than those mentioned above to issue certificates of origin.

In cases in which the certificates are not issued by a Government authority, the Government
of the importing country may require their endorsement by the diplomatic or consular authorities
competent in respect of the place whence the goods are despatched.

Should the legalisation of certificates of origin be required, this shall be effected without charge.
No certificate of origin shall be required in the case of postal packages.
In the event of the conveyance of the products of a third country through the territory of

one of the High Contracting Parties for the purpose of importation into the territory of the other
Party, the Customs authorities of the latter shall accept the certificates issued by the Customs
authorities of the other High Contracting Party as valid, provided always that such certificates
state that the goods have remained under Customs supervision during transit.

Should either Government notify the other of fraudulent practices in connection with the
issue of the said certificates, the Government to which the complaint is addressed shall at once
set on foot a special enquiry into the facts alleged, duly communicating the result to the Government
making the complaint, and shall, whenever necessary, take any measures in its power to prevent
the continuance of such fraudulent practices.
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Article 16.

Chacune des Hautes Parties contractantes assurera aux ressortissants de l'autre Partie sur
son territoire une protection effective contre la concurrence d6loyale et traitera ces ressortissants
A cet 6gard de la m~me mani~re que les nationaux.

Les Hautes Parties contractantes s'engagent h prendre toutes mesures n6cessaires pour r6primer
sur leurs territoires l'emploi abusif des appellations g~ographiques d'origine concernant les vins,
pourvu que ces appellations soient dfiment protegees par l'autre Partie contractante et aient t6
notifi~es par elle.

La notification ci-dessus pr~vue, devra pr~ciser notamment les dispositions des lois et des
r~glements respectifs de ce pays, constatant le droit aux appellations d'origine.

I1 sera, en particulier, interdit de se servir d'une appellation g6ographique d'origine pour
d6signer les vins autres que ceux qui y ont r~ellement droit, alors m~me que l'origine veritable
des produits serait mentionn~e ou que l'appellation abusive serait accompagn~e de certains termes
rectificatifs, tels que (( genre , fa~on i, ((type )) ou autres.

De m~me, aucune appellation g6ographique d'origine des vins de l'une des Hautes Parties
contractantes, si elle est dfiment proteg6e dans le pays de production et si elle a W r~guli~rement
notifi~e h l'autre Partie, ne pourra 6tre consid~r~e comme ayant un caractre g6nrique.

Les mesures que chacune des Hautes Parties contractantes s'engage a prendre, devront pr6voir
la repression par la saisie et toute autre sanction appropri6e, notamment la prohibition
de 1'importation, de l'exportation, de l'entreposage, de la circulation, de la vente et de la mise
en vente des produits, dans le cas oii figurerait sur les ffits, bouteilles, emballages ou caisses les
contenant, ainsi que sur les factures, papiers de commerce, des noms, inscriptions, illustrations,
ou signes quelconques 6voquant des appellations d'origine employees abusivement.

Les dispositions qui precedent ne font pas obstacle h ce que le vendeur appose son nom et
son adresse sur le conditionnement du produit ; toutefois, il sera tenu, a d~faut d'appellation
g6ographique d'origine de compl6ter cette mention par l'indication en caractres apparents du
pays d'origine du produit chaque fois que, par l'apposition du nom et de l'adresse, il pourrait y
avoir confusion avec une r~gion ou une localit6 situ6e dans un autre pays.

La saisie des produits incrimin~s ou les autres sanctions seront appliqu6es a la requite du
minist~re public ou de tout int6ress6, individu, association ou syndicat conform6ment A la legislation
respective de chacune des Hautes Parties contractantes.

Les dispositions contenues dans le present article ne s'appliqueront pas aux marchandises
en transit.

Article 17.

Pour les marchandises dont les Hautes Parties contractantes font d6pendre le traitement
A l'importation de certaines conditions relatives a la composition, au degr6 de puret6, a la qualit6,
& l'6tat sanitaire de la zone de production, ou a d'autres conditions analogues, les deux gouvernements
examineront ensemble si les formalit~s de contr6le A l'importation ne pourraient tre simplifi~es
par la production d'un certificat d~livr6 par les autorit~s comp6tentes du pays d'exportation.

Dans ce cas, les deux Hautes Parties contractantes s'engagent A tenir compte des certificats
d'analyse concernant les produits naturels et fabriqu~s, tout en se r~servant le droit de faire proc6der
A toute verification qui conditionnerait le r~gime a appliquer A la marchandise.

Chacun des deux gouvernements devra notifier a 1 autre la liste des laboratoires officiels
charges de d~livrer les certificats d'analyse.

Comme consequence de ce qui pr6cede et dans le d~sir de se conformer aux dispositions de
l'article 13 de la Convention ' internationale de Gen~ve pour la simplification des formalit6s douani6res,
du 3 novembre 1923, les deux Parties contractantes s'engagent a conclure des accords sp6ciaux

1 Vol. XXX, page 371 ; vol. XXXV, page 324 ; vol. XXXIX, page 208 ; vol. XLV, page 140; vol. L,
page 161 ; vol. LIV, page 398, vol. LIX, page 365 ; vol. LXIX, page 79; vol. LXXXIII, page 394; vol.
LXXXVIII, page 319; vol. XCII, page 370; vol. CXI, page 404; vol. CXXXIV, page 401 ; et vol.
CXLVII, page 322, de ce recueil.
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Article 16.
Each of the High Contracting Parties shall afford the nationals of the other Party in its territory

effective protection against unfair competition and shall, in this respect, accord them the same
treatment as its own nationals.

The High Contracting Parties undertake to adopt all necessary measures for suppressing in
their respective territories the improper use of geographical appellations of origin in respect of
wines, provided always that such appellations are duly protected by the other Contracting Party
and have been notified by him.

The said notification shall, more particularly, indicate the exact provisions of the laws and
regulations of the country concerned establishing the right to the appellations of origin in question.

The use of a geographical appellation of origin to describe wines other than those genuinely
entitled to the said appellation shall, in particular, be prohibited, even when the true origin of
the goods is indicated or when the improper appellation is accompanied by some such qualifying
term as " variety ", " similar to ", " type ", etc.

Similarly, no geographical appellation of origin of the wines of one of the High Contracting
Parties, if duly protected in the country of origin and regularly notified to the other Party, shall
be regarded as being of a generic nature.

The measures which each of the High Contracting Parties undertakes to adopt shall include
the penalty of seizure and any other appropriate penalties, such as the prohibition of the import,
export, bonding, circulation, sale or offering for sale of the goods if on the casks, bottles, wrappings
or cases containing them, or on the invoices or trade documents in respect of them, appear names,
motives, illustrations or devices of any kind whatsoever suggesting appellations of origin to which
they are not entitled.

The foregoing provisions shall not preclude the vendor from placing his name and address on
the get-up of his goods ; nevertheless, in the absence of a geographical appellation of origin, he
shall, in addition, clearly indicate the country of origin of the goods, wherever the name and address
alone are liable to cause confusion with a district or locality situated in another country.

The seizure of goods infringing the foregoing provisions or the other penalties provided for
shall be enforced at the instance of the Public Prosecutor or on application by any person, association
or syndicate interested in accordance with the respective laws of each of the High Contracting
Parties.

The provisions of the present Article shall not apply to goods in transit.

Article 17.
In respect of goods the treatment of which, on import into the territories of the

High Contracting Parties, is governed by certain requirements relating to their composition,
standard of purity and quality, to health conditions in the area where they were produced, or
to any similar conditions, the two Governments shall together consider whether the import
inspection formalities cannot be simplified by the production of a certificate issued by the competent
authorities of the exporting country.

In that case, the two High Contracting Parties agree to take account of certificates of analysis
concerning natural and manufactured products, while reserving the right to provide for any such
verifications as may be necessary to determine the r6gime applicable to the goods.

Each of the two Governments shall communicate to the other a list of official laboratories
authorised to issue certificates of analysis.

In consequence of the above and being desirous of acting in accordance with the provisions
of Article I3 of the International Convention ' for the Simplification of Customs Formalities signed
at Geneva on November 3rd, 1923, the two Contracting Parties undertake to conclude special

1 Vol. XXX, page 371; Vol. XXXV, page 325; Vol. XXXIX, page 208; Vol. XLV, page 140;
Vol. L, page 161 ; Vol. LIV, page 398 ; Vol. LIX, page 365 ; Vol. LXIX, page 79 ; Vol. LXXXIII, page
394 ; Vol. LXXXVIII, page 319 ; Vol. XCII, page 370; Vol. CXI, page 404; Vol. CXXXIV, page 401
and Vol. CXLVII, page 322, of this Series.
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relatifs aux methodes d'analyse h suivre par les laboratoires officiels, la nature et au caractre
des 6preuves, dans le but de determiner le degr6 de puret6 exigible pour les produits A importer,
de fa~on & ne pas aboutir . une prohibition.

Article i8.

Le r6gime de l'importation, du transit, du transbordement et du passage des animaux sera
d6termin6 par les exigences d'ordre sanitaire v~t~rinaire, conform6ment aux lois de police sanitaire
v6t~rinaire de chaque pays.

A cet effet les Hautes Parties contractantes ont conclu un arrangement special r~glant le
regime d'importation et de transit des animaux et des produits animaux et faisant partie int6grante
de la pr~sente convention (annexe C).

Article 19.

Les droits int6rieurs, per us pour le compte de 1'Etat, des communes ou des corporations,
qui gr~vent ou gr~veront la production, la fabrication ou la consommation d'un article dans le
territoire de l'une des Hautes Parties contractantes, ne frapperont, sous aucun motif, les produits
de l'autre, d'une manire plus forte ou plus g~nante que les produits indig~nes de m~me esp~ce
ou, A d~faut de ces produits, que ceux de la nation la plus favoris6e.

Article 20.

Les n~gociants, fabricants et autres industriels de l'un des deux pays, qui prouveront, par
la presentation d'une carte de l6gitimation sp~ciale, d6livr~e par les autorit~s comptentes de
leur pays, qu'ils y sont l6galement autoris~s A exercer leur commerce ou leur industrie, et qu'ils
y palent les taxes et les imp6ts pr6vus par les lois, auront le droit, soit personnellement, soit par
des voyageurs A leur service, de faire des achats dans le territoire de l'autre Haute Partie
contractante, chez les n~gociants ou producteurs ou dans les locaux de vente publique.

Ils pourront aussi prendre des commandes, m~me sur 6chantillons, chez les n6gociants ou
autres personnes qui, pour leur commerce ou leur industrie, utilisent les marchandises offertes
ou des marchandises correspondant h des 6chantillons. Ni dans un pays, ni dans l'autre, ils ne seront
soumis, h ce titre, au paiement d'une taxe sp6ciale.

Les dispositions ci-dessus ne s'appliquent pas aux industries ambulantes, au colportage et
A la recherche de commandes chez les personnes n'exerqant ni industrie, ni commerce, et les Hautes
Parties contractantes se r~servent, A cet 6gard, l'entire libert6 de leur lgislation.

Les voyageurs de commerce hongrois et roumains, munis d'une carte de legitimation d~livr~e
par les autorit6s de leurs pays respectifs, auront le droit r6ciproque d'avoir avec eux des 6chantillons
ou des modules mais non des marchandises.

Les Hautes Parties contractantes se donneront r~ciproquement connaissance des autorit~s,
charg~es de d6livrer les cartes de legitimation, ainsi que des dispositions auxquelles les voyageurs
doivent se conformer dans l'exercice de leur commerce.

En ce qui concerne les cartes de lgitimation pour les voyageurs de commerce, ainsi que le
r~gime A appliquer aux 6chantillons ou aux mod~les, les deux Hautes Parties contractantes devront
se conformer aux stipulations de la Convention internationale pour la simplification des formalit6s
douani~res, sign~e h Gen~ve le 3 novembre 1923.

Les 6chantillons et modules passibles de droits d'entree et non frappes de prohibition, importes
par les fabricants ou commerqants 6tablis sur le territoire de l'une des Hautes Parties contractantes,
soit personnellement, soit par interm6diaire de voyageurs de commerce, sont admissibles en franchise
provisoire sur le territoire des deux pays, moyennant consignation des droits d'entr~e ou engagement
A caution, garantissant le paiement 6ventuel de ces droits.

Sont consid~r~s comme 6chantillons ou modules tous les specimens d'une marchandise
d~termin~e, sous la double condition qu'ils soient susceptibles d'6tre facilement identifi~s lors
de la r~exportation et qu'ils ne repr6sentent pas des quantit6s ou valeurs qui, dans leur ensemble,
puissent leur enlever le caract~re usuel d'6chantillons.
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agreements in regard to the methods of analysis to be adopted by the official laboratories and the
nature and character of the tests, with the object of determining what standard of purity may be
required for imported goods, without resulting in virtual prohibition.

Article 18.

The r~gime to be applied in respect of the import, transit, transhipment and passage of animals
shall be determined by veterinary requirements, in accordance with the veterinary regulations
of each country.

To that end the High Contracting Parties have concluded a special agreement defining the
regime to be applied to the import and transit of animals and animal products, and forming an
integral part of the present Convention. (Annex C.)

Article 19.

The internal dues which are or shall be levied on behalf of the State, communes or corporations
on the production, manufacture or consumption of any article within the territory of either of the
High Contracting Parties shall on no account constitute a higher or more burdensome charge
on the products of the other Party than on similar articles of native origin or, should no such articles
be produced within the country, on the similar articles of the most-favoured nation.

Article 2o.

Merchants, manufacturers and other traders of either of the countries, who prove by the
production of a special identity card issued by the competent authorities of their own country
that they are duly authorised to carry on their trade or industry in that country and that they
pay the dues and taxes required by its laws shall have the right, either personally or through
travellers in their employ, to make purchases in the territory of the other Contracting Party,
from merchants or producers or in public places of sale.

They may also take orders, even on the submission of samples, from merchants or other persons
who, in their trade or industry, use the goods offered for sale or goods corresponding to the samples.
In neither country shall they be subject to any special tax on this account.

The foregoing provisions shall not apply to itinerant trading, hawking or the soliciting of
orders from persons not engaged in industry or trade, and the High Contracting Parties reserve
to themselves complete legislative freedom in this respect.

Hungarian and Roumanian commercial travellers holding identity cards issued by the
authorities of their respective countries shall be entitled, subject to reciprocity, to carry with
them samples or patterns, but not goods for sale.

The High Contracting Parties shall notify each other of the authorities competent to issue
identity cards, and also of the regulations with which travellers must comply in the exercise of
their calling.

As regards commercial travellers' identity cards and the regime to be applied in the matter
of samples or patterns, the two High Contracting Parties shall comply with the provisions of the
International Convention for the Simplification of Customs Formalities, signed at Geneva on
November 3rd, 1923.

Samples and patterns subject to import duties and not falling under an import prohibition,
which are imported by manufacturers or traders established in the territory of either of the High
Contracting Parties, whether personally or through the agency of commercial travellers, shall
be provisionally admitted free of Customs duty, subject to the deposit of the import duties or
of a bond securing the payment thereof, if required.

Samples and patterns shall be held to mean any specimens of a particular category of goods,
provided always that they are such as to admit of easy identification on re-export, and also that
their total quantity or value is not such as to deprive them of the character of samples in the usual
sense of the term.
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Les 6chantillons ou modules devront 8tre r6export6s et le d6lai de rexportation est fix6 AL six
mois, au maximum, sauf le cas de prolongation, dont 1'octroi est rserv6 A 1 administration douani~re
du pays d'importation.

Une fois le d6lai rglementaire expir6, le montant des droits d'entre, consign6 ou garanti
par une caution, sera acquis au Tr6sor ou recouvr6 & son profit, a moins qu'il ne soit 6tabli que,
dans ce d~lai, les 6chantillons ou modules ont 6t6 r6export~s.

Si avant 1'expiration du d6lai susdit, les 6chantillons ou modules sont pr6sent6s . un bureau
de douane, ouvert ;k cet effet, pour 6tre rexport~s, ce bureau, apres avoir constat6, par une
vrification, que les articles qui lui sont prsent6s sont bien ceux pour lesquels a 6t6 d6livr6 le
permis d'importation, devra restituer le montant de droits d~pos6s ;I limportation, ou prendre
les mesures necessaires pour la d~charge de la caution.

Les deux gouvernements publieront la liste des bureaux auxquels ces attributions auront
t6 conf6rees.

I1 ne sera exig6 de 1'importateur aucun frais, AL 1'exception toutefois des droits de timbre pour
la d6livrance du certificat ou permis et pour l'apposition des marques destinies h assurer l'identit6
des 6chantillons ou modeles.

II est entendu en ce qui concerne toutes les questions trait6es dans ce paragraphe, que les
ressortissants des deux Hautes Parties contractantes jouiront de tous les avantages qui sont ou
pourraient 6tre accord~s aux ressortissants de la nation la plus favoris6e.

Article 21.
Les deux Hautes Parties contractantes s'accorderont r6ciproquement la libert6 du transit

5. travers leurs territoires et elles s'engagent A ne percevoir, de ce chef, aucun droit de transit.
En application de ce principe, les deux Hautes Parties contractantes se conformeront, quant

au transit, aux dispositions contenues dans le Statut faisant partie int6grante de la Convention'
sur la libert6 du transit, signee A Barcelone le 20 avril 1921.

Article 22.

Pour toutes les questions relatives au rgime international des voies ferr6es, les Hautes Parties
contractantes appliqueront, dans leurs relations reciproques, les dispositions de la Convention -

et du Statut sur le rgime international des voies ferries, 6tablis & Geneve le 9 d6cembre 1923.

Article 23.

Chacune des Hautes Parties contractantes s'engage A assurer aux navires de l'autre un
traitement 6gal A celui de ses propres navires, dans les ports maritimes placs sous sa souverainet6
ou autorit6, en ce qui concerne la libert6 d'acc s du port, son utilisation et la complete jouissance
des commodit~s qu'elle accorde Ak la navigation, aux operations commerciales pour les navires,
leur cargaison, et leurs passagers, aux facilit6s de chargement et de d6chargement, ainsi qu'aux
droits et taxes de toute nature, pergus pour le gouvernement, les autorit~s publiques, les
concessionnaires, les 6tablissements de toute sorte ou en leur nom.

Article 24.

Seront completement affranchis de droits de'tonnage et d'exp6dition, dans les ports de chacun
des deux pays:

I. Les navires qui, entrs sur lest, de quelque lieu que ce soit, en repartiront sur lest;

' Vol. VII, page ii ; vol. XI, page 4o6; vol. XV, page 304; vol. XIX, page 278; vol. XXIV, page
154; vol. XXXI, page 244; vol. XXXV, page 298; vol. XXXIX, page 166; vol. LIX, page 344; vol.
LXIX, page 70; vol. LXXXIII, page 373 ; vol. XCII, page 363; vol. XCVI, page 181 ; vol. CIV, page
495 ; vol. CXXXIV, page 393 ; et vol. CXLII, page 34 o , de ce recueil.

2 Vol. XLVII, page 55; vol. L, page 18o; vol. LIX, page 383 ; vol. LXIII, page 417; vol. LXIX,
page 92; vol. LXXVIII, page 472 ; vol. LXXXIII, page 403; vol. LXXXVIII, page 336; vol. XCII,
page 381 ; vol. XCVI, page 191 ; vol. CLVI, page 192 ; vol. CLX, page 338 ; et vol. CLXXVII, page 389,
de ce recueil.
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Samples or patterns shall be re-exported within a period not exceeding six months, unless
such period is extended by the Customs administration of the country of import.

On the expiry of the prescribed period, the amount of the import duty deposited or guaranteed
by bond shall be retained by the Treasury or collected on its behalf failing proof that the samples
or patterns have in the meanwhile been re-exported.

If before the expiry of the prescribed period the samples or patterns are presented for re-export
at a Customs office, authorised for the purpose, such office, after satisfying itself by examination
that the articles presented are in fact those for which the import permit was granted, shall refund
the duty deposited on import or take the necessary steps to discharge the bond.

The two Governments shall publish a list of the offices autborised for the above-mentioned
purposes.

No charge shall be levied on the importer, with the exception of stamp duty for the issue
of the certificate or permit and for the affixing of marks whereby the samples or patterns may
be identified.

It is understood that in regard to all the matters dealt with in the present paragraph, nationals
of the two High Contracting Parties shall enjoy all the advantages which are or shall be accorded
to nationals of the most-favoured nation.

Article 21.

The two High Contracting Parties shall grant one another freedom of transit through each
other's territories, and undertake not to levy any transit duty in respect thereof.

In application of this principle, the two High Contracting Parties shall conform in the matter
of transit to the provisions of the Statute forming an integral part of the Convention1 concerning
Freedom of Transit signed at Barcelona on April 2oth, 1921.

Article 22.

In all matters relating to the international r~gime of railways, the High Contracting Parties
shall apply, in their relations with one another, the provisions of the Convention2 and Statute
concerning the International Regime of Railways drawn up at Geneva on December 9 th, 1923..

Article 23.
Each of the High Contracting Parties undertakes to grant the vessels of the other Party

treatment equal to that of its own vessels in the maritime ports under its sovereignty or authority
in the matter of freedom of access to, and use of, such ports, together with full enjoyment of any
facilities it may grant in respect of shipping and commercial operations relating to ships, their
cargoes and passengers, loading and unloading, and of all dues or charges, of whatever kind, levied
by, or on behalf of, the Government, public authorities, concession holders or establishments of
any kind.

Article 24.

The following categories of vessels of either country shall be entirely exempt from tonnage and
clearance charges in the ports of the other country :

(i) Vessels coming from any place in ballast and leaving in ballast;

' Vol. VII, page ix ; Vol. XI, page 407; Vol. XV, page 305; Vol. XIX, page 279; Vol. XXIV,
page 155 ; Vol. XXXI, page 245 ; Vol. XXXV, page 299 ; Vol. XXXIX, page 166 ; Vol. LIX, page 344;
Vol. LXIX, page 70 ; Vol. LXXXIII, page 373 ; Vol. XCII, page 363 ; Vol. XCVI, page 181 ; Vol. CIV,
page 495 ; Vol. CXXXIV, page 393 ; and Vol. CXLII, page 340, of this Series.

Vol. XLVII, page 55 ; Vol. L, page 18o; Vol. LIX, page 383 ; Vol. LXIII, page 417; Vol. LXIX,
page 92 ; Vol. LXXVIII, page 472 ; Vol. LXXXII, page 403; Vol. LXXXVIII, page 336, Vol. XCII,
page 381 ; Vol. XCVI, page 191 ; Vol. CLVI, page 192 ; Vol. CLX, page 338 ; and Vol. CLXXVII, page
389, of this Series.
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2. Les navires qui, entr~s avec un chargement dans un port, ou en rel~che forc6e,
en sortiront sans avoir fait aucune op6ration de commerce. "

Ne seront pas consid6r6s, en cas de rel~.che forc6e, comme op6rations de commerce, le
d~barquement, le rechargement du navire, le transbordement sur un autre navire, en cas
d'innavigabilit6 du premier, les d~penses n6cessaires au ravitaillement de 16quipage ni la vente
des marchandises avari6es, lorsque l'administration des douanes en aura donn6 l'autorisation.

I1 est entendu que les stipulations de cet article ne regardent pas les droits sanitaires, de pilotage
et de sauvetage, qui seront per~us dans tous les cas pr6vus par les lois du pays et pourvu qu'il n'y
ait pas de diff6rence entre les navires nationaux et les navires de l'autre Haute Partie contractante.

Article 25.
Les navires et bateaux hongrois ainsi que les navires et bateaux roumains pourront passer

d'un port de l'un des deux pays contractants h un ou plusieurs ports du m~me pays, soit pour y
composer ou compl6ter leur chargement pour une destination 6trang&re, soit pour y d~poser leur
cargaison apport~e de l'6tranger, ou une partie de celle-ci, sans y payer d'autres droits que ceux
auxquels sont ou seront soumis, en pareil cas, les navires nationaux.

Article 26.
Les armateurs, chargeurs, fr~teurs et affr~teurs, ressortissants de l'une des Hautes Parties

contractantes, ainsi que leurs repr~sentants et agents, seront libres de faire usage, dans le territoire
de l'autre, sous les m~mes conditions et en payant les m~mes taxes que les nationaux, de tous
ouvrages et installations des ports et de leurs annexes, en tant que ces 6tablissements ou institutions
sont destines A l'usage public.

Sauf les r~glements particuliers sur les phares et fanaux, sur le pilotage, le sauvetage et les
mesures sanitaires, il ne sera per~u aucune taxe, s'il n'a pas t r6ellement fait usage de ces
6tablissements et institutions.

Article 27.
Les navires de l'une des deux Hautes Parties contractantes, contraints, par la temp~te ou

par une avarie, a chercher refuge dans un port de l'autre, seront autoris~s a y proc~der A leur
r~paration et h reprendre la mer, sans avoir a payer d'autres droits que ceux qui, dans les m6mes
circonstances, seraient dus par les navires nationaux. Dans le cas oti le commandant du navire en
r~paration se verrait contraint de disposer d'une partie de la cargaison pour subvenir aux frais,
il sera tenu de se soumettre aux prescriptions et aux tarifs en vigueur dans le lieu du refuge.

Article 28.
En cas de naufrage, 6chouement, avarie en mer ou relAche forc~e d'un navire de l'une des

Hautes Parties contractantes sur les c6tes de l'autre, ce navire y jouira, tant pour le bAtiment
que pour la cargaison, des faveurs et immunit~s que la l~gislation de chacun des pays respectifs
accorde A ses propres navires en pareille circonstance. II sera prt toute aide et assistance au
capitaine et a l'6quipage, tant pour leurs personnes que pour leur navire et cargaison. Les operations
relatives au sauvetage auront lieu conform6ment- aux lois du pays. Tout ce qui aura 6t6 sauv6
du navire et de la cargaison, ou le produit de ces objets, s'ils ont 6t6 vendus, sera restitu6 aux
propriftaires ou A leurs ayants droit, et il ne sera pas pay6 de frais de sauvetage plus forts que ceux
auxquels les nationaux seraient assujettis en pareil cas.

Les Hautes Parties contractantes conviennent, en outre, que les marchandises sauv6es ne seront
soumises au paiement d'aucua droit de douane, a moms qu'on ne les ait destinies a la consommation
int~rieme.

Article 29.
La nationalit6 des navires sera constat6e d'apr6s les lois de l'Etat auquel le navire en question

appartient, au moyen des titres et patentes se trouvant A bord et d~livr~s par les autorit~s
comptentes.
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(2) Vessels entering a port with cargo, or through stress of weather or accident,
and leaving without having engaged in any commercial operation.

Should a vessel be forced into port by stress of weather or accident, the unloading or reloading
of the cargo, or its transhipment to another vessel in the event of the first vessel's not being
seaworthy, or the purchase of supplies for the revictualling of the crew or the sale of damaged
goods, shall not be deemed to be commercial operations, if duly authorised by the Customs
administration.

It is understood that the provisions of the present Article shall not apply to sanitary, pilotage
or salvage dues which shall be payable in all cases as required by the laws of the country, provided
always that no difference is made between national vessels and the vessels of the other High
Contracting Party.

Article 25.

Hungarian vessels and ships and Roumanian vessels and ships shall be permitted to proceed
from any port in one of the two contracting countries to any other port or ports in that country,
whether for the purpose of obtaining or completing a cargo for shipment to a foreign destination,
or of discharging a cargo, or any part thereof, brought from foreign countries, without payment
of any dues other than those to which national vessels are, or shall be, subjected in similar
circumstances.

Article 26.
Shipowners, shippers, and charterers who are nationals of one of the High Contracting Parties,

together with their representatives and agents, shall be free to make use, in the territory of the
other Party, of all equipment and accommodation in the ports of the latter or their dependencies,
under the same conditions and on payment of the same dues as nationals, provided such
establishments or institutions are intended for public use.

Subject to the special regulations relating to lighthouses and beacons, pilotage, salvage and
sanitary measures, no dues shall be levied where no actual use has been made of the aforesaid
establishments or institutions.

Article 27.

Vessels of one of the High Contracting Parties which have been obliged by stress of weather
or by accident to take shelter in a port of the other country shall be permitted to refit therein and
put to sea again without being subjected to any dues other than such as would be payable in similar
circumstances by national vessels. Should the master of a merchant vessel undergoing repairs
be obliged to dispose of a part of his cargo in order to defray his expenses, he shall be bound to
comply with the regulations and tariffs of the place in which his vessel has taken shelter.

Article 28.
If any vessel of either High Contracting Party is wrecked, or runs aground, or is damaged

at sea or compelled through stress of weather or accident to put into harbour on the coasts of the
other Party, such vessel and its cargo shall enjoy the same benefits and immunities as are granted
by the laws of that Party to national vessels in similar circumstances. The captain and crew shall
be given all requisite aid and assistance in respect of their persons, ship and cargo. Salvage
operations shall be carried out in accordance with the laws of the country. Any goods salved from
the vessel or its cargo, or the proceeds of the sale of such goods, shall be restored to the owners
or their representatives, and the charges for salvage shall not exceed those payable by nationals
in such a case.

The High Contracting Parties further agree that goods salved shall not be subject to any
Customs duty unless intended for consumption within the country.

Article 29.

The nationality of vessels shall be determined, in accordance with the laws of the State to
which they belong, by means of the ships' papers issued by the competent authorities and carried
on board.
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Sauf le cas de vente judiciaire, les navires de l'une des Hautes Parties contractantes ne pourront
&re nationalis~s dans l'autre sans une d~claration de retrait de pavilion, d~livr~e par l'autorit6 de
l'Etat dont ils rel~vent.

Jusqu'A la conclusion d'un accord special pour la reconnaissance respective des certificats
de jauge, les navires de chacune des deux Hautes Parties contractantes ne seront assujettis, dans
les ports de l'autre, A aucune nouvelle operation de jaugeage et le montant des droits et taxes de
navigation h payer sera 6tabli d'apr~s les certificats de jauge, d~livr~s par les autorit~s comptentes
du pays dont les navires battent le pavilion, si ces certificats sont 6tablis conform~ment aux r~gles
fix~es par la Commission europ~enne du Danube ou & celles prescrites par la Compagnie du Canal
de Suez.

Article 30.
Sans prejudice des dispositions de la Convention 6tablissant le StatutI d~finitif du Danube,

sign6e a Paris le 23 juillet 1921, relative au regime du r~seau internationalis6 du Danube, seront
appliqu~es aussi les dispositions suivantes, en ce qui concerne la navigation sur ce r6seau :

a) Les biens et les pavilions de l'une des Hautes Parties contractantes jouiront,
sous tous les rapports, dans tous les ports et sur toutes les voies d'eau de 1'autre Partie
contractante, du m~me traitement que les biens et les pavilions de cette derni~re Partie
contractante.

b) Les bateaux et chalands de l'une des Hautes Parties contractantes sont autoris~s
A transporter des voyageurs et des marchandises de toute espce en provenance de cette
Partie ou de 1'6tranger et devant tre d6charg6s dans un ou plusieurs ports de l'autre
Partie ; ou bien de charger dans un ou plusieurs ports de cette derni~re Partie et de
transporter voyageurs et marchandises A destination de la premiere Partie ou de 1'6tranger.
Tout ceci aux conditions qui ne seront pas moins favorables que celles appliqu~es aux
bateaux et chalands de la seconde Partie.

c) Les bateaux et chalands de l'une des Hautes Parties contractantes seront trait~s
sur le pied d'une parfaite 6galit6 avec les bateaux et chalands de l'autre Partie, tant en
ce qui concerne l'usage des ports et des lieux publics d'embarquement et de d6barquement
avec leur outillage et leurs installations, qu'en ce qui concerne les taxes et redevances
de port de toute espce, sans prendre en consid6ration, si cet outillage et ces installations
publiques sont administr~s ou exploit~s par 1'Etat, par des communes ou corporations
publiques ou par des concessionnaires priv~s.

d) En outre, chacune des Hautes Parties contractantes s'engage de mettre dans
ces ports A la disposition des entreprises de navigation de l'autre Haute Partie contractante,a leur demande, et dans la mesure des disponibilit6s qui seront examin6es de commun
accord, des endroits d'amarrage et des places A quai aux m~mes conditions qu'aux bateaux
nationaux, et de leur permettre, aux m~mes conditions, d'y amarrer leurs propres pontons
et ponts d'amarrage, d'effectuer A ces pontons leur trafic de voyageurs, d'embarquer ou
d6barquer les marchandises transportes par leurs bateaux ainsi que de leur permettre
d'entreposer leurs marchandises aux quais et dans les magasins.

Au cas ou de tels magasins n'existeraient pas, les entreprises de navigation, sur leur
demande, seront autoris~es A en construire. Ces magasins devront toutefois ftre amortis
par ces entreprises dans un d~lai de :

20 ans pour les magasins en bois,
25 ) I , I fer,
40 1 pierre ou b6ton,

au bout duquel les magasins demeurent acquis au port oh ils ont 6t6 construits. Les
autorit~s du port en question pourront en outre acqu6rir ces magasins avant ce terme,
en acquittant aux entreprises la valeur rest~e non amortie et en mettant A la disposition

1 Vol. XXVI, page 173 ; et vol. CXVII, page 55, de ce recueil.
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Save in the case of sale by order of a court, vessels of one of the High Contracting Parties
shall not be granted the nationality of the other Party without the issue of a declaration of
withdrawal of nationality by the authorities of the first Party.

Pending the conclusion of a special agreement for the reciprocal recognition of tonnage
certificates, the vessels of either High Contracting Party shall not be subjected to any further
tonnage measurement, in the ports of the other Party, and the amount of shipping dues and
charges shall be assessed on the basis of the tonnage certificates issued by the competent
authorities of the country under whose flag the vessel sails, provided always that such certificates
are made out in accordance with the rules laid down by the European Danube Commission or
with those prescribed by the Suez Canal Company.

Article 30.

Without prejudice to the provisions of the Convention instituting the definitive StatuteI of
the Danube, signed at Paris on July 23rd, 1921, which governs the entire Danube internationalised
river system, the following provisions shall also apply in regard to navigation on the said system :

(a) The property and flags of each High Contracting Party shall, in all the ports
and on all the waterways of the other Contracting Party, enjoy the same treatment in
every respect as that Party's own property and flags.

(b) The vessels and barges of each of the High Contracting Parties shall be
authorised to convey passengers and goods of all kinds from the territory of that Party,
or from some third country to one or more ports of the other Party and land them there ;
or to embark passengers and goods in one or more ports of the second Party for conveyance
to the territory of the first Party or to some third country. All the above operations
shall be permitted under conditions not less favourable than those applied to the ships
and barges of the second Party.

(c) The vessels and barges of each of the High Contracting Parties shall be treated
on a footing of complete equality with the ships and barges of the other Party, both as
regards the use of ports and public places for embarking and landing, together with their
equipment and accommodation, and as regards port charges and dues of all kinds,
irrespective of whether such public equipment and accommodation are under the
administration or management of the State, of municipalities or public corporations or of
private concession holders.

(d) Each of the High Contracting Parties further undertakes to allot to shipping
companies of the other High Contracting Party, at their request and in so far as the
available facilities are found by common agreement to allow, anchorages and berths
at the quays in. the said ports, under the same conditions as national vessels and to allow
them, upon the same conditions, there to moor their own pontoons and lighters and use
them for embarking and landing passengers and loading and unloading the goods
transported by their boats and also to store their goods on the quays and in the warehouses.

The shipping companies shall, at their request, be authorised to build warehouses,
where none exist. In such cases the value shall, however, be written off by the said
companies in :

20 years in the case of wooden warehouses,
25 , .. .. .. , iron ,,
40 ,, ,,. .. ,, stone or concrete warehouses,

at the end of which periods the warehouses shall become the property of the port where
they have been built. The port authorities shall also be entitled to acquire such warehouses
before the end of the prescribed period by paying to the companies a sum equal to the

I Vol. XXVI, page 173 ; and Vol. CXVII, page 55, of this Series.
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des m~mes entreprises une autre place h quai et un autre magasin, dont la situation,
dans le cadre des disponibilit~s, ne sera pas moins favorable.

e) Les entreprises de navigation gardent le droit de propri6t6 sur leurs propres
pontons, ponts d'amarrage et leurs accessoires dont elles se servent clans les ports de
l'autre Partie contractante, et pour le placement desquels aucune taxe et aucun droit
de location ne sera pergu.

/) Les taxes et les redevances pour l'emploi de l'outillage et des installations des
ports ne pourront 6tre exig6es que pour leur emploi effectif.

g) Le trafic des voyageurs et des marchandises ne sera soumis A aucune autre
restriction qu'A celles r6sultant des r~glements de douane et de police, des prescriptions
sanitaires et v~t6rinaires, des prescriptions contenues dans le Statut du Danube relativement
au cabotage, des prescriptions sur l'immigration et l'6migration, ainsi que des prohibitions
ou restrictions h l'importation et h l'exportation.

h) Les bateaux et chalands en transit n'auront h payer aucune taxe de convoyage
ou de visite. En cas d'un convoyage 6ventuel, le propri6taire du batiment devra toutefois
loger gratuitement h bord les membres de l'escorte d'une fa~on appropri~e et livrer au
prix de revient, moyennant le paiement en esp~ces, aux fonctionnaires la nourriture
des officiers du pont et aux agents,' celle des hommes d'6quipage.

i) La reconnaissance r~ciproque des certificats de jaugeage et d'autres papiers de
bord qui seraient d6livr6s par les autorit~s comptentes des deux Parties contractantes
se fera conformment hi la Convention' relative au j augeage des bateaux de navigation
int~rieure sign6e h Paris en 1925.

j) Les deux Hautes Parties contractantes s'engagent A simplifier les formalit~s
n~cessaires pour les contr6les de douane et autres formalit6s de fagon A 6viter des arr~ts
superflus.

k) Sous r6serve des prescriptions et des mesures de contr6le douani~res y relatives
en vigueur, il est entendu que les marchandises transport~es sur les bateaux et chalands
de l'une des Hautes Parties contractantes dans un port de l'autre Partie et y d6barqu~es
provisoirement pour 6tre transport~es de lh. sur d'autres bateaux ou chalands, soit clans
d'autres ports de la derni~re Partie, soit dans un pays tiers, ne seront pas consid~r~es
comme indig~n~es par suite du d~barquement dans le port en question.

Article 31.

Le r~gime du traitement des navires nationaux ne s'6tend pas
i. A l'exercice de la pche dans les eaux territoriales des Hautes Parties contractantes
2. A l'application des lois sp6ciales pour la marine marchande nationale, en ce qui

concerne les encouragements A l'industrie des constructions navales, et a l'exercice de la
navigation, au moyen de primes ou d'autres facilit6s sp6ciales ;

3. Aux avantages accord~s par l'Etat A ses propres navires, exploit6s en r6gie ou en
participation, en ce qui concerne la concession clans les ports de chacune des deux Hautes
Parties contractantes d'un placement special pour l'accostage, ainsi que l'utilisation
d'installations sp~ciales pour l'approvisionnement en combustibles des navires, ainsi
que pour la conservation et la manipulation des marchandises qu'ils transporteraient
et en tant que lesdits navires seraient affect~s A des services publics

4. Aux privileges concedes aux soci~t6s pour le sport nautique ;
5. A l'exercice du service maritime des ports, des rades et des plages, y compris le

pilotage, le remorquage, le sauvetage et l'assistance maritime;

1 Vol. LXVII, page 63 ; vol. LXXXIII, page 443 ; vol. XCVI, page 201 ; vol. C, page 228 ; vol. CIV,

page 511 ; et vol. CXXVI, page 448, de ce recueil.
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amount outstanding on the value of the premises and by placing at their disposal another
quayside berth and another warehouse, the situation of which shall, in so far as the available
facilities allow, be no less favourable.

(e) The shipping companies shall retain the ownership of their own lighters, pon-
toons and other equipment used by them in the ports of the other Contracting Party,
and for the positions allotted to which no fees or rent shall be charged.

(t) Charges and dues for the use of port equipment and accommodation shall
only be payable in the event of the actual use of the latter.

(g) Passenger and goods traffic shall be subject to no restrictions other than those
resulting from Customs and police regulations, sanitary and veterinary regulations,
the provisions of the Statute of the Danube regarding services between ports of one and
the same State, immigration and emigration regulations and import and export
prohibitions and restrictions.

(h) Vessels and barges in transit shall not be liable to any convoy or inspection
charges. In the event of a vessel's being convoyed, however, the owner shall, without
charge, provide proper accommodation on board for the members of the escort, and shall,
for payment in cash and at cost price, provide the officials with the food supplied to
officers and the rank and file with that supplied to members of the crew.

(i) Tonnage certificates and other ships' papers issued by the competent authorities
of the two Contracting Parties shall be reciprocally recognised in accordance with the
Convention, regarding the Measurement of Vessels employed in Inland Navigation signed
at Paris in 1925.

(j) The two High Contracting Parties undertake to simplify the formalities necessary
for Customs examination and other formalities, so as to obviate unnecessary delay.

(k) Subject to the Customs regulations in force and to the methods of examination
therein prescribed, it is understood that goods transported in the vessels and barges of
one of the High Contracting Parties to a port of the other Party and there provisionally
landed with a view to conveyance thence in other vessels or barges, either to other ports
of the latter Party or to a third country, shall not be deemed to have been nationalized
through being landed in the port in question.

Article 31.
The national treatment of vessels shall not include

i. The right to fish in the territorial waters of the High Contracting Parties;

2. Benefits available to the national mercantile marine under special laws for the
encouragement of shipbuilding and shipping by means of bounties or other special
facilities ;

3. Privileges granted by the State to its own vessels, operated by public or semi-public
undertakings, in the matter of the allocation in the respective ports of the High
Contracting Parties of special berths and special facilities for fuelling and for storing
and handling cargo, provided always that the said vessels are employed on public services;

4. Privileges granted to yacht clubs and the like ;
5. The right to employment in the maritime services of ports, roadsteads and shores,

including pilotage, towage, salvage and rescue work;

1 Vol. LXVII, page 63 ; Vol. LXXXIII, page 443 ; Vol. XCVI, page 201 ; Vol. C, page 228 ; Vol. CIV,
page 511 ; and Vol. CXXVI, page 448, of this Series.
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6. A l'migration et au transport des 6migrants, 6tant entendu qu'A ce sujet un
accord pourra 6tre conclu entre les deux Hautes Parties contractantes.

A rticle 32.

Les dispositions de la pr~sente convention ne s'appliquent nullement A la navigation dans les
eaux int~rieures.

Article 33.

Jusqu'A la conclusion et la mise en vigueur d'une nouvelle convention sp6ciale r~glant le trafic
local de fronti~re, les deux Hautes Parties contractantes conviennent d'appliquer les dispositions
contenues dans l'annexe II de l'Accord I commercial sign6 A Bucarest le 16 avril 1924.

Les Hautes Parties contractantes s'engagent d'entamer aussit6t que possible, des n6gociations
en vue de la conclusion d'un arrangement special, concernant les ponts et les chauss~es entrecoup~s
par la frontire.

Article 34.

Toute contestation au sujet de l'interpr~tation ou de l'application des dispositions de la pr6sente
convention, sera soumise A un Tribunal arbitral, qui sera sp~cialement constitu6 pour chaque litige
pouvant surgir entre les deux Hautes Parties contractantes et sera compos6 de trois membres
dont un nomm6 par chaque Haute Partie contractante et le troisi~me ddsign6 de commun accord
par les deux Parties contractantes ou A d6faut d'accord par le president de la Haute Cour permanente
de Justice de La Haye.

Le Tribunal arbitral devra 6tre constitu6 dans un d6lai maximum d'un mois A compter de
la notification du litige.

Le Tribunal ainsi constitu6 prononcera sa d6cision, qui aura force obligatoire dans le plus
bref d~lai possible.

Article 35.
La pr~sente convention sera ratifi~e et les lettres de ratification en seront 6chang~es aussit6t

que faire se pourra.
Elle entrera en vigueur trente jours apr~s l'6change des ratifications.
Toutefois les deux gouvernements pourront s'entendre pour sa mise en vigueur anticip6e si

leurs legislations respectives les y autorisent.
La pr~sente convention aura une dur6e de deux ann6es h partir du jour de l'6change des

ratifications et elle ne prendra fin A l'expiration de ce d~lai, qu'A condition que la d~nonciation
se produise au moins six mois A l'avance.

Si la d6nonciation par l'une des Hautes Parties contractantes n'a pas eu lieu, la pr6sente
convention sera prorogue par tacite reconduction et continuera h rester en vigueur durant six mois,
A compter du jour de sa d6nonciation.

En foi de quoi, les pl~nipotentiaires respectifs ont sign6 la pr~sente convention et y ont appos6
leurs sceaux.

Fait en double exemplaire A Sinala, le 12 aofit mil neuf cent trente et un.

.(L. S.) (Signd) NICKL.

(L. S.) (Signs) Basile GRIGORCEA.

1 Vol. XLVI, page 95, de ce recueil.
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6. Emigration and the transport of emigrants, without prejudice to such agreement
as may subsequently be concluded in the matter between the two High Contracting
Parties.

Article 32.

The provisions of the present Convention shall in no case be applicable to navigation on waters
entirely situated in the territory of either of the High Contracting Parties.

Article 33.
Pending the conclusion and the entry into force of a new special convention to regulate local

frontier traffic, the two High Contracting Parties agree to apply the provisions of Annex II of the
Commercial Agreement I signed at Bucharest on April I6th, 1924.

The High Contracting Parties undertake to open negotiations as soon as possible with a view
to the conclusion of a special agreement regarding roads and highways intersected by the frontier.

Article 34.

All disputes as to the interpretation or application of the provisions of the present Convention
shall be submitted to an Arbitral Tribunal, to be specially constituted for each dispute that may
arise between the two High Contracting Parties and consisting of three members, one of whom
shall be appointed by each of the High Contracting Parties, and the third by both Parties in
agreement or, in default of such agreement, by the President of the Permanent Court of International
Justice at The Hague.

The Arbitral Tribunal shall be constituted within a period not exceeding one month from the
date of the notification of the dispute.

The Tribunal thus constituted shall render its decision, which shall be binding, with the least
possible delay.

Article 35.
The present Convention shall be ratified and the instruments of ratification exchanged as

soon as possible.
It shall come into force thirty days after the exchange of ratifications.
The two Governments may, nevertheless, agree to bring it into force at an earlier date if their

respective laws permit.
The present Convention shall remain in force for a period of two years from the date of the

exchange of ratifications, but shall not be terminated on the expiry of such period, unless denounced
at least six months previously.

Failing denunciation by either of the High Contracting Parties, the present Convention shall
be extended by tacit agreement and shall remain in force until the expiry of a period of six months
as from the date of its denunciation.

In faith whereof the respective Plenipotentiaries have signed the present Convention and
have thereto affixed their seals.

Done in duplicate at Sinaia, the twelfth day of August, one thousand nine hundred and
thirty-one.

(L. S.) (Signed) NICKL.

(L. S.) (Signed) Basile GRIGORCEA.

1 Vol. XLVI, page 95, of this Series.
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ANNEXE A

TARIF DES DROITS A L'ENTREE EN ROUMANIE.

Num~ro Taux des
du tarif Designation des marchandises droits
roumain Lei

par tWte
ex I a) Etalons et juments h sang chaud des races ou souches dites Lipica, grind

et petit Nonius, Furioso, Gidran, du croisement anglo-arabe, ainsi que des
croisements desdites races on souches & sang chaud entre elles, h con-
dition que l'importateur pr6sente au bureau de douane une attestation
du v~t6rinaire officiel hongrois, charg6 de la visite v~t~rinaire &t l'expor-
tation, 6tablissant qu'il s'agit bien de chevaux I sang chaud susindiqu~s 1.000

Remarque : Les reproducteurs des races susindiqu6es, qui sont import6s
avec l'autorisation du Minist~re de l'Agriculture, b6n~ficieront 'k leur
importation de franchise de douane, si l'importateur pr~sente an bureau
de douane une attestation du v6t6rinaire officiel hongrois, charg6 de la
visite v6t6rinaire h l'exportation, 6tablissant qu'il s'agit bien d'animaux
reproducteurs.

ex 2 Chevaux (hongres) de tout age & sang chaud des races on souches dites
Lipica, grand et petit Nonius, Furioso, Gidran, du croisement anglo-
arabe, ainsi que des croisements desdites races on souches h sang chaud
entre elles, & condition que l'importateur pr~sente au bureau de douane
une attestation du v~t~rinaire officiel hongrois, charg6 de la visite
v~t~rinaire h l'exportation, 6tablissant qu'il s'agit bien de chevaux
k sang chaud susindiqu6s ...... .................... .... 1.700

21 Faisans .......... ............................. .... exempts
par ioo kilos

ex 46 Carpes fraiches on congel6es ......... ................... 300
ex 49 Fogas congel~es ........ ......................... ..... 6oo
ex 244 Pate savonneuse de potasse chlorat~e d'un contenu en alcool au-dessous

de 5 P. c. utilis6e dans la fabrication de lysoform sur permis special
du Minist~re de l'Industrie pour une quantit6 annuelle de maximum
200 (deux cents) quintaux ........ ................... ... 000

ex 288 a) Haricots, f~ves, petit pois et lentilles, l'6tat naturel .... ........ 200
ex 288 b) Pois d6cortiqu6s et fendus .......... .................... 500
ex 292 Orge perl6, millet dcortiqu. ......... ................... 66o
ex 298 c) Preparations dites (( Ovomaltine ) et (( Jemalt .. .............. .... 3.000
ex 304 a) Amidon de froment ........... ....................... 90
ex 305 a) Glutin .............. ............................. 3.500

312 Semences de lgumes de toutes sortes ... ............... .... 200
313 Semences de fleurs et toutes autres sortes de semences de jardin . . .. 250

ex 381 b) Racines de chicor~e s~ch6es .......... .................... 300
420 Paprika moulu ............ ......................... 2.500

ex 467 Fils de chanvre pour cordonnier & un seul bout en pelottes pesant an
maximum 50 gr ........ ........................ .1... i.8oo

484 a) Toiles de jute, non blanchies, contenant, en chalne et en trame r6unies
dans un carr6 de 2 cm. de c6t6 jusqu'&L 36 fils inclus, m6me avec rayures
ou carreaux de couleur ...... ..................... ..... 2.000

486 Sacs de toile de jute non blanchis de toutes sortes .... .......... 1.000
ex 565 Sangles en chanvre, combin6es on non avec des mati6res communes, m~me

blanchies, teintes ou imprim~es ..... ................. .... 8.ooo
ex 673 Bancs pour menuisiers ." ...... ..................... ..... 8oo

716 Balais en paille de toutes sortes :
a) Sans manche en autre mati~re ........ ................ 300
b) Avec manche en autre mati~re ........ ................ 6oo
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SCHEDULE A.

DUTIES PAYABLE ON GOODS IMPORTED INTO ROUMANIA.

Number
in Roumanian Description of Goods Duty in lei

Customs
Tariff

per head
ex i (a) Warm-blooded stallions and mares of the Lipica, greater and lesser

Nonius, Furioso and Gidran breeds or stocks and the English thorough-
bred stock and crosses between the said warm-blooded breeds or stocks,
provided the importer produces to the Customs office a certificate
from the official Hungarian veterinary surgeon, responsible for the
veterinary inspection on export, to the effect that the animals are
indeed warm-blooded horses as specified above ..... .......... 1,000

Note : Stud horses of the breeds mentioned above, if imported with
the authorisation of the Ministry of Agriculture, shall be exempt from
Customs duty on import, provided that the importer produces to the
Customs office a certificate from the official Hungarian veterinary surgeon,
responsible for the veterinary inspection on export, to the effect that
they are indeed stud animals.

ex 2 Warm-blooded horses (geldings) of all ages of the Lipica, greater and
lesser Nonius, Furioso, and Gidran breeds or stocks and of the English
thoroughbred stock and crosses between the said warm-blooded breeds
or stocks, provided that the importer produces to the Customs office
a certificate from the official Hungarian veterinary surgeon, responsible
for the veterinary inspection on export, to the effect that they are
indeed warm-blooded horses as specified above ..... .......... 1,700

21 Pheasants .......... ............................ .... exempt
per ioo kg.

ex 46 Carp, whether fresh or frozen ......... .................. 300
ex 49 Pike-perch, frozen ............ ........................ 60o
ex 244 Soap-paste of chlorate of potash with an alcohol content of less than

5%, as used in the manufacture of lysoform, under special permit of
the Ministry of Industry, up to a maximum annual quantity of 200
(two hundred) quintals ............................. 1,000

ex 288 (a) Haricots, beans, peas and lentils, in their natural state ... ....... 200
ex 288 (b) Peas, husked and split ........... ...................... 500
ex 292 Pearl barley, millet groats ...... .................... .... 66o
ex 298 (c) Preparations known as " Ovomaltine " and " Jemalt ". . ...... ... 3,000
ex 304 (a) Wheat starch ............. .......................... 9oo
ex 305 (a) Gluten ........... ............................. .... 3,500

312 Vegetable seeds of all kinds .......... .................... 200
313 Flower seeds and all other kinds of garden seeds ..... ........... 250

ex 381 (b) Dried chicory roots ............ ........................ 300
420 Ground paprika ......................... 2,500

ex 467 Shoemakers' hemp thread, single strand, in balls weighing up to 50
grammes ........................................ i,8oo

484 (a) Jute cloths, unbleached, containing, in warp and woof together, in a
square of 2 cm. side, up to 36 threads inclusive, even with coloured
stripes or checks ........ ....................... .... 2,000

486 Sacks of unbleached jute cloth, of any kind ...... ............. I,000
ex 565 Webbing of hemp, combined or not with common materials, even bleached,

dyed or printed ............ ........................ 8,ooo
ex 673 Carpenters' benches ....... ....................... ..... 8oo

716 Straw brooms of all kinds :
(a) Without handles in another material ....... ........... 300
(b) With handles in another material ....... .............. 6oo
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Num6ro Taux des
du tarif D6signation des marchandises droits
roumain Lei

par i kilo

ex 724

ex 761
766

ex 792

cx 86o b)

935

938

ex 1055

ex 1133

ex 1134

1149

ex II6o
1224 b)

ex 1246 b)
1258

ex 1289

ex 1342

ex 1495 b)

1500
ex 16o9

Chapeaux d'hommes ordinaires pour les paysans, en paille de HajdunAn6s
fabriqu6s de tresses de paille de bl6 ou d'orge, d'une largeur de plus
de 8 mm., avec la calotte petite, les .bords mesurant au moins 15 mm.
et pesant au moins 8 pi~ces par kilo, sans ruban, coiffe en cuir int6rieure

Papiers dits (( Stencil )........ . .. ......................
Papiers et cartons sensibilis6s, de toutes sortes, pour photographies . .
Cabarets (plateaux), jattes, cuvettes, porte-savon et objets similaires

de m6nage, de bureau et hygi6niques, en papier-mAch6, ou carton,
vernis, ou laqu6s, m~me avec bordures et dessins, mais pas en combi-
naison avec des mati~res fines ...... ..................

Eaux min6rales natureles, purgatives de toutes sortes et en r~cipients
de toute sorte ........ ..........................

Articles de m6nage, tels qu'assiettes, tasses, cruches, cuvettes, etc., en
faience :
a) Blancs ou color6s en une seule couleur, mane avec reliefs ....
b) Avec d6corations en une ou plusieurs couleurs, m~me argent6s,

dor6s ........... ............................
Appareils sanitaires et articles hygi6niques, tels que W.-C., lavabos,

cuvettes, etc., en faience:
a) Blancs ou jaun.tre ....... ......................
b) Color~s ou d~cor6s ........ .....................

Fils d'acier, ronds, carr6s o de toute autre forme, ayant en diamtre:
ex a) De 2,5 a 2 mm ...... .....................
b) Moins de 2 jusqu'A i mm ...... ..................
c) Moins de I jusqu'h 0,4 mm ......................
ex d) Moins de 0,4 jusqu'a 0,3 mm .....................

Portes, fen6tres, 6talages et autres ouvrages pour bAtiments en fer, m6me
avec des parties en t6le, dont l'6paisseur nest pas inf6rieure a 5 mm.
pesant par piece :
a) 5o kg. ou plus ........ ........................
b) Moins de 50 jusqu'h 5 kg .......................
c) Moins de 5 jusqu'h '/2 kg ....... ..................
d) Moins de Y/ kg ........ .......................

Les mmes, tourn6s, polis, peints, vernis, 6tam6s, zingu6s, laitonn6s,
cuivr6s, aluminium6s, m6me combin~s avec du cuivre, du bronze,
du laiton ou d'autres mati~res communes .... ..............

Becs de lampes en t6le de fer, mgme laitonn6s, zingu6s, bronzes, nickel6s
ou galvanis6s ......... ..........................

Cuves pour bains, 6maill6es ....... .....................
Batteuses actionn6es par moteurs, ayant en longueur de tambour plus

de 8oo mm .......... ...........................
Pompes h mains, avec godets ...... ....................
Locomobiles h vapeur .... ......................
Rouleaux compresseurs, mus par la benzine, l'61ectricit6 ou toute force

autre que la traction animale ...... ...................
Zinc travaill6 :

a) MartelM ou lamin6 en t6les ou feuilles simples .........
b) En t6les ondul6es ou coup6es autrement qu'a angles droits . . .

Balles creuses ou pleines, non couvertes de tissus et autres jouets non
d~nomm6s en caoutchouc ....... ....................

Poup6es et animaux enti~rement en caoutchouc ...............
Carbonate de potassium ....... ......................

N' 432r

8o
par loo kilos

2.500

1.500

par i kilo

50
par too kilos

150

400

6oo

26o
330

400
500
675
550

800
1.000
1.400
1.8oo

Surtaxe de
25 p.c. sur
les droits
du NoI133

3.500

2.700

150
500
225

400

200
300

5.000

9.000

75
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Number
in Roumanian Description of Goods Duty in lei

Customs
Tariff

per i kg.
ex 724 Hajdunanas men's straw hats, common, for peasants, manufactured of

wheat or barley straw plaits over 8 mm. in width, with small crown,
with brims measuring at least 15 mm. and weighing at least 8 to the
kg., without ribbon, but with leather sweat ...... ............ 8o

per ioo kg.
ex 761 Stencil papers ......... .......................... .... 2,500

766 Sensitised papers and cardboard of any kind for photographs . . .. 1,500
ex 792 Trays, bowls, basins, soap dishes and similar household, office and hygienic

articles, of papier-mach6 or cardboard, varnished or lacquered, even per r kg.
with edging or designs, but not combined with fine materials . . . . 50

per ioo kg.
ex 86o (b) Natural purgative mineral waters of all kinds, in containers of all kinds 15o

935 Household articles, such as plates, cups, cans, bowls, etc., of faience

(a) White or in a single colour, even with reliefs ......... .... 400
(b) With ornaments in one or more colours, even silvered or gilt 600

938 Sanitary appliances and hygienic articles, such as W.C. pans, wash-
stands, basins, etc. of faience :
(a) White or yellowish .......... ..................... 260
(b) Coloured or decorated ................... 330

ex 1055 Steel wire, round, square or of any other shape, having a diameter of:
ex (a) 2.5 to 2 mm ....... ...................... ..... 400
(b) Less than 2 to I mm ...... .................... ..... 500
(c) Less than I to 0.4 mm ......................... ..... 675
ex (d) Less than 0.4 to 0.3 mm ...................... ..... 550

ex 1133 Doors, windows, display frames and other iron work for buildings, with
or without parts in sheet iron, of not less than 5 mm. in thickness,
weighing each :
(a) 5o kg. or more ........... ...................... 800
(b) Less than 50 and down to 5 kg ...... ............... i,000
(c) Less than 5 kg. and down to 2 kg ...... ............ 1,400
(d) Less than 1/2 kg ....... ...................... . 1. i,8oo

ex 1134 The same, lathe-turned, polished, painted, varnished, tinned, zincked,
brassed, coppered, aluminium-coated, even combined with copper,
bronze, brass or other common materials .... ............ ... Surtax of

25% on
the duties
under No.

1149 Lamp burners of sheet-iron, even brassed, zincked, bronzed, nickeled, 1133.
or galvanised ............ ......................... 3,500

ex j16o Bath tubs, enamelled ........ ...................... .... 2,700
1224 (b) Threshers, motor-driven, with drum exceeding 8oo mm. in length. . . 15o

ex 1246 (b) Hand-pumps with buckets .......... .................... 500
1258 Steam portable engines ........... ...................... 225

ex 1289 Rollers driven by benzine, electricity or any power other than animal
traction .......... ............................ ..... 400

ex 1342 Wrought zinc:
(a) Hammered or rolled into plain sheets or foil .... ......... 200
(b) In sheets, corrugated or cut otherwise than rectangular . . .. 300

ex 1495 (b) Balls, hollow or solid, not covered in fabric, and other rubber toys not
specified ............. ............................ 5,000

5oo Dolls and animals, entirely of rubber ..... ................ .... 9,000
ex 16o9 Potassium carbonate ....... ....................... ..... 75
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ANNEXE B

TARIF DES DROITS A L'ENTRAE EN HONGRIE.

DroitsNum6rodenree

du tarif Designation des marchandises d'entre en
hongroiscouronnes-or

hongrois par oo kilos

ex 70 Semences de trifle non 6pur6es ...... .................. .i.o. 10
ex 77 Pommes fraiches :

a) Sans emballage, ah la rinfusa ,:
i. Du ier septembre au 15 novembre ..... ............. I
2. Du 16 novembre au 31 aofit, ainsi qu'en sacs pesant au moins

50 kg. poids brut .......... ..................... 7
Coings frais :

a) Sans emballage, a h la rinfusa ,:
ex I. Du Ier octobre au 15 novembre ....... .............. 4
ex 2. Du 16 novembre au 31 d6cembre, ainsi qu'en sacs pesant au

moins 50 kg. poids brut ......... .................. 4
174 Son de toute sorte ........ ........................ .... exempt
193 Bois & brfler, bfiches, rondins et ramilles, m~me coup6s, sci6s et mis en

fagots; copeaux et d6chets de bois, pommes de sapin vides :
Jusqu' concurrence d'une quantit6 annuelle de 75% de l'importation

hongroise en 193o de bois b brfiler (pos. 193 du tarif douanier hongrois)
d'origine roumaine ..... ............. .............. 0,35

ex 194 Charbon de bois ......... ......................... .... exempt
ex 195 Bois ronds (bois de construction, bois d'oeuvre, long bois, bois en billes,

bois de mines, perches) des for~ts europ6ennes, ainsi que bois de cellu-
lose, arbres de Noel ...... ...................... exempts

196 Piquets taill6s en pointe, ronds, fendus ou sci6s ............ ... exempts
ex 197 Bois d'essences forestinres europ6ennes, 6quarri, charpent6 ou fendu, et

piquets de cl6tures ........... ....................... exempts
ex 198 Traverses pour chemins de fer ...... ................... ... exemptes

199 Bois de tonnellerie, A l'exception des parties de tonneaux appropri6es
et rabot6es ............ .......................... exempt

201 Bois en 6clisses pour tamis ....... .................... .... exempt
202 Bois de charronnage 6bauch6, brut, d6grossi, fendu ou sci6 ...... ... exempt

ex 203 Bois sci6 d'essences forestinres europ6ennes
a) Non rabot6, non bouvet6, non rain6:

i. De conifres ....... ....................... ... exempt
2. De bois feuillus ....... ...................... .. exempt

ex b) Rabot6 :
i. De conifres ........... ....................... 3

ex 223 Ecorces et fruits pour le tannage ........ ................. exempts
ex 226 Sciure de bois, briquettes de sciure ..... ................. .... exemptes
eX 259 Hydroxyde de sodium (soude caustique) :

c) Fondu en cylindres de fer ......... .................. 6
305 Bitume d'asphalte, asphalte en morceaux, asphalte 6pur6, schiste bitu-

mineux .......... ............................ .... exempts
306 Huile min6rale brute, destin6e h 8tre travaill6e dans des raffineries d'huile

min6rale sous contr6le sp6cial ...... .................. .... exempte
ex 470 Caisses et parties de caisses en bois :

a) Parties de caisses coup6es sur mesure
i. Brutes (non rabot6es, non rain6es, non coll6es, non clou6es) . . ,8o

ex 483 Meubles et parties de meubles, courb6s :
a) Non rembourr6s .......... ........................ 30

705 Pl~tre calcin6, m~me moulu ...... .................... .... 0,20
707 Chaux calcin~e, en morceaux et en poudre, ainsi que chaux 6teinte . . I
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SCHEDULE B.

DUTIES PAYABLE ON GOODS IMPORTED INTO HUNGARY.

Number Duty in
in Hungarian Description of Goods Gold Crowns

Customs
Tariff per ioo kg.

ex 70 Clover-seed, unsorted ....... ........................... IO
ex 77 Fresh apples :

(a) Unpacked, in bulk:
i. From September Ist to November 15th .... .......... I
2. From November I6th to August 31st, or in sacks weighing at

least 50 kg. gross .......... ..................... 7
Fresh quinces :

(a) Unpacked, in bulk:
ex I. From October Ist to November Ith ..... .......... 4
ex 2. From November 16th to December 31st, or in sacks weighing

at least 5o kg. gross .......... .................... 4
174 Bran of all kinds ........ ........................ .... free
193 Firewood, billet-wood, round blocks and twigs, even cut, sawn and

bundled, wood-shavings and chips; empty fir-cones:
Up to a quantity amounting annually to 75% of the firewood of

Roumanian origin (Item 193 of the Hungarian Customs Tariff)
imported by Hungary in 1930 ..... ................ 0.35

ex 194 Wood charcoal ......... .......................... .... free
ex 195 Round timber (building timber, hewn timber, long wood, billets, pit

props, poles) of European forests, cellulose timber, Christmas trees, free

196 Stakes, pointed, round, split or sawn .... ............... ..... free
ex 197 European timber squared, hacked or split, and fencing standards . . . free

ex 198 Railway sleepers ........ ......................... ..... free
199 Coopers' timber, except planed, adaptable parts of casks ... ....... free

201 Wood in splints for sieves ...... .................... .... free
202 Wheelwrights' timber, rough-shaped, undressed, hewn, split or sawn. free

ex 203 European timber, sawn :
(a) Neither planed, grooved nor rabbetted:

I. Of conifers .......................... free
2. Of deciduous trees ...... .................... .... free

ex (b) Planed :
I. Of conifers 3....................... 3

ex 223 Bark and fruit for tanning ...... .................... .... free
ex 226 Sawdust, sawdust briquettes ...... ................... .... free
ex 259 Sodiumhydroxide (caustic soda) :

(a) Dissolved in iron cylinders ....... .................. 6
305 Asphalt bitumen, asphalt rock, refined asphalt, bituminous schist . . . free

3o6 Crude mineral oil for treatment in mineral oil refiners under special
supervision ............. .......................... free

ex 470 Wooden cases and parts of cases:
(a) Parts of cases cut to size

I. Rough (neither planed, grooved, stuck nor nailed) ..... 1.8o
ex 483 Furniture and parts of furniture, bent :

(a) Not upholstered ........... ...................... 30
705 Calcined plaster, ground or not ......... .................. 0.20
707 Calcined lime, in lumps or powder, also slaked lime .... ......... I
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PROTOCOLE FINAL

Au moment de proc6der ; la signature de la Convention d'6tablissement, de commerce et
de navigation, conclue 6. la date de ce jour entre la Hongrie et la Roumanie, les pl6nipotentiaires
soussign~s ont fait les d6clarations suivantes qui auront h former partie int6grante de la convention
m~me.

I.

Les deux Parties contractantes sont d'accord de r6server h une convention consulaire sp6ciale
les questions concernant l'admission des consuls (consuls g6n6raux, consuls, vice-consuls et agents
consulaires), ainsi que leurs privileges, exemptions et competence.

I1 est entendu toutefois que, jusqu'1 la conclusion de cette convention, les consuls de l'une
des Parties contractantes b6n6ficieront, apr~s leur admission par l'autre Partie contractante et

charge de r6ciprocit6, dans le territoire de l'autre Partie, des m~mes privileges, exemptions et
attributions dont jouissent ou jouiront les consuls d'un tiers pays quelconque.

Les deux Parties contractantes conviennent en outre, de ne pas conceder, en consid6ration
de la condition de r6ciprocit6, les privileges, exemptions et attributions qui, conform6ment 6 la
clause de la nation la plus favoris~e sont accorder aux consuls d'une Partie dans le territoire
de l'autre, dans une 6tendue plus large qu'ils ne sont accord6s aux repr~sentants consulaires de
cette Partie dans le territoire de la premiere Partie.

II.

EN CE QUI CONCERNE LE TEXTE DE LA CONVENTION.

Ad articles 1 er ct 3.

Le Gouvernement hongrois d6clare que l'acceptation de sa part des dispositions des articles Ier
et 3 de la pr6sente convention ne peut 6tre interpr~t~e comme impliquant une renonciation aux
droits obtenus, selon lui, par ses ressortissants en vertu des articles 63 et 250 du Trait6 de Trianon,
au sujet de l'interpr6tation desquels il entend r6server son point de vue.

De son c6t6 le Gouvernement roumain, en prenant note de cette r6serve, d6clare maintenir
en entier son point de vue, pr6c6demment exprim6 au sujet de l'interpr~tation A donner aux
diff~rentes dispositions du Trait6 de Trianon, qui, selon lui, ne contient pas des prescriptions
contraires & la pr6sente convention.

A d article 8.

I1 est entendu que les soci6t6s anonymes, l6galement constitu6es sur le territoire de l'une des
Hautes Parties contractantes, ne seront plus obligees de prouver 1'existence de la r6ciprocite de
traitement, exig6e aussi bien par la l6gislation hongroise, que par la 16gislation roumaine, pour
obtenir l'admission, respectivement l'inscription dans les registres de commerce, des succursales
qu'elles voudraient 6tablir sur le territoire de 1'autre Partie contractante.

Ad article 9.

I1 est bien entendu que rien ne portera atteinte au droit des deux Hautes Parties contractantes
de prendre des mesures de prohibitions ou de restrictions h l'importation ou a l'exportation pour
sauvegarder dans les circonstances extraordinaires et anormales, les int6r~ts vitaux du pays.

Si des mesures de cette nature sont prises, elles devront 8tre appliqu6es de telle manire qu'il
n'en r6sulte aucune discrimination arbitraire au detriment de l'autre Haute Partie contractante.
Leur dur6e devra tre limit6e a la dur6e des motifs ou des circonstances qui les ont fait naitre.
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FINAL PROTOCOL.

At the time of signing the Convention of Establishment, Commerce and Navigation,
concluded this day between Hungary and Roumania, the undersigned Plenipotentiaries have
made the following declarations, which shall form an integral part of the Convention itself.

I.

The two Contracting Parties agree to reserve for settlement in a special consular convention
all matters relating to the admission of consuls (consuls-general, consuls, vice-consuls and consular
agents), their privileges, immunities and functions.

Pending the conclusion of the said convention, it is, however, understood that, subject to
reciprocity, the consuls of each of the Contracting Parties shall, after their admission by the other
Party, enjoy in the territory of that Party the same privileges, immunities and authority as are
or shall be accorded to the consuls of any third country.

Having regard to the condition of reciprocity, the two Contracting Parties also agree not to
concede privileges, immunities and authority, which in accordance with the most-favoured-nation
clause are to be granted to the consuls of one Party in the territory of the other, more extensive
than those enjoyed by the consular representatives of the latter Party in the territory of the first
Party.

II.

CONCERNING THE TEXT OF THE CONVENTION.

Ad Articles i and 3.

The Hungarian Government declares that its acceptance of the provisions of Articles I and 3
of the present Convention shall not be interpreted as implying any renunciation of the rights which,
in its view, are secured to its nationals by Articles 63 and 250 of the Treaty of Trianon, and is
without prejudice to its opinion regarding the interpretation of those Articles.

The Roumanian Government, while taking note of the foregoing reservation, declares, for
its part, that it fully maintains its views, as previously expressed, regarding the interpretation
of the various provisions of the Treaty of Trianon, which, in its opinion, contains nothing contrary
to the present Convention.

Ad Article 8.

It is understood that companies, duly constituted in the territory of one of the High Contracting
Parties, shall no longer be obliged to prove the existence of reciprocity of treatment, as required
by both Hungarian and Roumanian law, in order to secure the admission of branches which they
may desire to establish in the territory of the other Contracting Party, or the entry of such branches
in the commercial registers.

Ad Article 9.

It is clearly understood that nothing in the present Convention shall affect the right of the
two High Contracting Parties to prohibit or restrict imports or exports, with a view to safeguarding
the vital interests of the country in times of emergency.

Should such measures be taken, they shall be so applied as to obviate any arbitrary discri-
mination against the other High Contracting Party. Their duration shall be limited to that of
the considerations or circumstances which gave rise to them.
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Si lune des Hautes Parties contractantes est amenee A prendre une mesure de prohibition
ou de restriction contre les produits tiers, elle devra l'instituer de telle mani~re que cette mesure
porte le moins possible prejudice au commerce de l'autre Haute Partie contractante.

Toute levee de prohibitions ou restrictions conc~d~e par l'une des Hautes Parties contractantes,
m~me temporairement, au profit d'un pays quelconque sera appliqu~e imm~diatement et incondi-
tionnellement & l'autre.

Ces dispositions ne portent pas atteinte aux prohibitions ou restrictions d~j& existantes sur le
territoire des deux Hautes Parties contractantes.

Ad No 7. Les Hautes Parties contractantes, bien que s'6tant abstenues de viser les mesures
relatives aux produits dits ((standards ) et aux d6finitions de produits, d6clarent que ce paragraphe
doit 6tre interprt comme ne faisant pas obstacle 5 ce qu'elles subordonnent 1'exportation de leurs
produits h certaines conditions de qualit6, en vue de sauvegarder, d'une part, le bon renom de ces
produits et de donner, d'autre part, une garantie & l'acheteur 6tranger. Elles d6clarent au contraire
qu'elles interpr~tent le paragraphe en question comme interdisant le recours & tout syst~me de
classification ou de definition des produits, employ6 comme un moyen d~tourn6 de restreindre
l'importation des produits 6trangers ou de la soumettre A un regime d'injuste discrimination.

Ad article 16.

La Roumanie s'engage A prendre les mesures n~cessaires pour assurer une protection efficace
au paprika d'6pice (piment rouge) hongrois contre toute falsification de sa qualit6, contre son
m.lange avec des paprikas provenant d'autres pays, ainsi que contre la fausse d6signation de son
origme.

Comme l'attestation de la composition chimique du paprika hongrois la Roumanie reconnaitra
les certificats de vWrification et de qualification de paprika d~livr~s par les laboratoires d'Etat
hongrois.

Les plombs et les sceaux appos~s aux emballages des envois de paprika hongrois seront assimil6s
aux timbres, sceaux et 6preuves d'instituts officiels et leur contrefagon sera punie conform~ment
aux lois roumaines.

Ad article 30.

Sous r6serve des prescriptions et des mesures de contr6le douani6res y r latives, en vigueur,
les bateaux de l'une des Hautes Parties contractantes seront autoris6s, dans les ports situ~s dans
le territoire de l'autre Partie, de s'y ravitailler en combustible et vivres, en franchise de douane,
pour subvenir largement & leurs besoins justifies.

'IT.

EN CE QUI CONCERNE LES ANNEXES TARIFAIRES.

Ad Awnexe A (Tari! des droits a l'entrde en Roumanie).
Ad Nos 4, 6, 10, II, 14, 15 et 19.

Dans le cas ofi la Roumanie se verrait amen~e t augmenter les droits des No s susmentionn6s.
de son tarif douanier, les animaux reproducteurs hongrois rentrant dans ces positions b~n~ficieront
& leur importation en Roumanie des droits actuels, si 1'importateur pr6sente au bureau de douane
une attestation du v~t~rinaire officiel hongrois, charg6 de la visite v6t~rinaire h 1'exportation,
6tablissant qu'il s'agit bien d'animaux reproducteurs.

Ad Nos 31 et 32.

Dans le cas ohi un droit inf6rieur h ceux fixes & la position 31 et 32 du tarif douanier serait
accord6 par la Roumanie &. un tiers Etat quelconque pour n'importe quel genre ou sp6cialit6 de
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Should either High Contracting Party be led to introduce measures of prohibition or restriction
in respect of the products of a third country, he shall do so in such a manner as to cause as little
preju ice as possible to the trade of the other High Contracting Party.

Should one of the High Contracting Parties agree to raise any prohibition or restriction in
favour of a third country, even temporarily, such concession shall be extended, immediately and
unconditionally, to the other.

The above provisions shall not affect prohibitions or restrictions already in force in the territories
of the two High Contracting Parties.

Ad No. 7. The High Contracting Parties declare that, though no reference is therein made
to so-called " standard " products and to the definition of products, the present paragraph shall
not be so construed as to affect their right to make the export of their products subject
to compliance with certain requirements in the matter of quality so as to safeguard the
reputation of such goods while at the same time providing the foreign purchaser with a guarantee.
On the other hand, they declare that they interpret this paragraph as prohibiting any recourse
to a system of classification or definition of products as an indirect means of limiting foreign
imports or of subjecting them to unfair discrimination.

Ad Article 16.

Roumania agrees to take the necessary steps to ensure the effective protection of Hungarian
sweet paprika (red pepper) against adulteration, the admixture of paprika from other countries
and false statements of origin.

Roumania shall accept the certificates of analysis inspection issued by the Hungarian State
Laboratories as sufficient evidence of the chemical composition of Hungarian paprika.

Lead seals and stamps affixed to the packing of consignments of Hungarian paprika shall be
assimilated to the stamps, seals and dies of official institutions, and the counterfeiting thereof
shall be punished in accordance with Roumanian law.

Ad Article 30.

Subject to the Customs regulations in force and the methods of examination therein prescribed,
the vessels of each High Contracting Party shall be authorised, in ports situated in the territory
of the other Party, to take in, free of Customs duty, supplies of fuel and victuals amply sufficient
for their legitimate requirements.

iii

CONCERNING THE TARIFF SCHEDULES.

Ad Schedule A (Duties payable on Goods i nported into Roumania).
Ad Nos. 4, 6, 10, II, 14, 15 and 19.

Should Roumania decide to increase the duties under the above-mentioned items of its Customs
tariff, Hungarian breeding animals coming within such items shall, on importation into Roumania,
be admitted at the present rate of duty, provided that the importer produces to the Customs office
a certificate from the official Hungarian veterinary surgeon, responsible for the veterinary inspection
on exportation, to the effect that they are indeed breeding animals.

Ad Nos. 31 and 32.

Should a lower duty than those specified under Nos. 31 and 32 of the Customs tariff be accorded
by Roumania to any third State in respect of any variety or special make of soft or hard
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fromage pAte molle ou dure, le m~me droit sera applique, selon le genre, aux fromages hongrois
de Magyar6vir et Pusztad6r.

Ad Nos 281-293, NO 288 lettre a).

Les c~r~ales des positions susmentionn~es et les lgumineuses de la position 288 a) b~n6ficieront
a leur importation en Roumanie d'un dixi6me du droit A condition que les importations soient
autoris6es par le Minist6re de 1'Agriculture roumain et 1'importateur pr~sente au bureau de douane
une attestation 6manant de l'Institut laboratoire de semences (M. kir. vet6magvizsgil6 illom~is)
de Budapest, 6tablissant qu'il s'agit de c6r~ales et de lgumineuses am6liores. Les autorisations
pour les envois ne d~passant pas IOO q. chacun, seront d6livr6es par les bureaux d6tachs du
Minist~re de l'Agriculture de Bucarest, Jasi, Cluj (Statiunile de amelioratiuni ale Institutului de
Cercet~ri agronomice).

Ad No 440.

Dans le cas oil la Roumanie accorderait A un tiers Etat quelconque des r6ductions de droits
de douane ou d'autres faveurs sp~ciales, y compris celles concemant la surtaxe sur l'alcool, A
n'importe quelle sp6cialit6 de vins sans adjonction de sucre, les m~mes reductions et faveurs seront
appliqu~es, imm6diatement et dans la m6me mesure, aux vins de provenance et d'origine hongroise
des regions viticoles de Sopron, Neszm~ly, Buda-Sashegy, M6r, Somly6, Badacsony, Balatonmell~k,
Somogy-Zala, Szekszird, Villiny-Pcs, Pest-N6gr~d, Gy6ngy6s-Visonta, Eger, Miskolc-Abauj,
Tokaj-Hegyalja, Alf6ld, Nyirs~g.

Le traitement dont ci-dessus sera accord6 aux vins hongrois m~me dans le cas oil il s'agit
de reductions et faveurs conced~es 6 un Etat tiers quelconque pour les vins ayant une appellation
d'origine particuli~rement protegee par les lois du pays producteur.

Ad No 724.

Les cordes, rubans, etc., en paille ne seront pas consid6r6s comme garniture.

Ad No ex 761.

On entend par papier ((stencil)) un papier fin chimiquement pr~par6 pour reproduction par
perforation, fix6 sur un papier plus 6pais correspondant au genre des 6chantillons d~pos~s.

Ad No ex 86o.

I1 est entendu que toute r6duction de droit de douane ou autres faveurs sp~ciales que la
Roumanie a accord6es ou accorderait . un Etat tiers quelconque pour n'importe quelle eau min6rale,
seront appliqu~es, imm~diatement et dans la m~me mesure, aux eaux min6rales hongroises.

Ad Annexe B (Taril des droits & 1'entrde en Hongrie).
Ad No 22.

Toute reduction du droit fix6 k la position 22 du tarif hongrois accord6e h un Etat tiers
quelconque sera appliqu6e de la m6me mani~re h I a caillebote de lait de brebis d'origine roumaine.

Ad NO 23.

I est entendu que toute r6duction qui pourrait 8tre consentie par la Hongrie h un Etat tiers
pour n'importe queUe sorte de fromage sera appliqu~e au sortes similaires de fromage de provenance
roumame.
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cheese, the same duty shall be applied to Hungarian Magyar6vir or Pusztad6r cheese, as the
case may be.

Ad Nos. 281-293, No. 288 (a).

On importation into Roumania, the cereals specified under the above-mentioned items and
the leguminous plants specified in item No. 288 (a) shall be admitted at one-tenth of the normal
rate, provided that the imports are authorised by the Roumanian Ministry of Agriculture and that
the importer produces to the Customs office a certificate from the Budapest Seed-grading Institute
(M. kir. vet6magvizsgil6 illom~s) to the effect that the products concerned are indeed cereals
and leguminous plants of improved varieties. Permits for consignments not exceeding ioo q.
each shall be issued by the local offices of the Ministry of Agriculture at Bucharest, Jasi and Cluj
(Statiunile de amelioratiuni ale Institutului de CercetAri agronomice).

Ad No. 44o.

Should Roumania accord to any third State reductions in Customs duty or any other special
favours, regarding, for example, the alcohol surcharge, in respect of any special variety of wine
without added sugar, such reductions and favours shall also be granted, immediately and to the
same extent, in respect of wines of Hungarian origin and provenance, from the wine-growing districts
of Sopron, Neszm6ly, Buda-Sashegy, M6r, Somly6, Badacsony, Balatonmellk, Somogy-Zala,
Szekszfrd, Villany-Pcs, Pest-N6gr~d, Gy6ngy6s-Visonta, Eger, Miskolc-Abauj, Tokaj-Hegyalja,
Alf6ld, Nyirs~g.

The above-mentioned treatment shall be accorded to Hungarian wines even if the reductions
and favours concerned are granted to a third State in respect of wines having an appellation of
origin specially protected by the laws of the producing country.

Ad No. 724.

Cords, ribbons, etc., of straw shall not be regarded as trimming.

Ad No. ex 761.

The term " stencil " paper shall be understood to mean thin paper, chemically treated, for
the purpose of reproduction by perforation and attached to a thicker paper, corresponding to
the samples submitted.

Ad No. ex. 86o.

It is understood that any reduction of Customs duty or other special favours which Roumania
has accorded or may hereafter accord to any third State in respect of any mineral waters shall be
applied, immediately and to the same extent, to Hungarian mineral waters.

Ad Schedule B (Customs Tariff on Importation into Hungary).
Ad No. 22.

Any reduction of the duty specified in Item 22 of the Hungarian tariff which may be accorded
to any third State shall be similarly applied to ewes' milk curds of Roumanian origin.

Ad No. 23.

It is understood that any reduction which may be accorded by Hungary to a third State in
respect of any variety of cheese shall also apply to similar varieties of cheese from Roumania.
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Ad NO 134.

Les eaux min6rales des sources roumaines ci-dessous ont droit au traitement conventionnel:

De Caciulata, de Malnas, de Slanic, de Borsec, de Matilda et de Valcele.

Ad No 193.

Si la Hongrie accordait h un pays tiers un contingent de bois de chauffage, calcul6 sur un
chiffre de base sup6rieur aux donn6es statistiques hongroises pour l'ann~e 1930 Ou un contingent
avec un coefficient sup~rieur A 75%, le m~me pourcentage de majoration de la quantit6 de base,
respectivement la m~me augmentation du coefficient de 75% seront appliqu6s A la Roumanie
quant A la quantit6 de base 6tablie A l'annexe B de la pr6sente convention.

Les autorit~s douanires hongroises donneront avis aux autorit~s douanires roumaines ds
que les 8o% du contingent seront atteints.

Le contingent annuel quant A la position No 193 sera A calculer A partir du Ier janvier 1932.
Pour 1'ann6e 1931 A partir de la mise en vigueur de la convention, y compris la mise en vigueur

anticip~e aux termes de l'article 35, une quantit6 correspondant aux 30% de l'importation roumaine
de bois de chauffage en 1930, import~e en Hongrie jusqu'au ier octobre et une quantit6 correspondant
aux 20% de l'importation roumaine de bois de chauffage en 1930, import6e jusqu'au 31 d6cembre
seront admises A raison du droit r6duit de 0,35 c. o. par ioo kilos.

Au droit du No 193 est soumis le bois A briler de toute sorte, comme baches, rondins et ramilles,
m~me coup6s, sci6s et mis en fagots ; en outre le bois pour mettre le feu (allume-feu), c'est-A-dire
les dchets de bois provenant du sciage, ordinairement de bois de sapin, mais aussi de bois de h~tre
ou d'autres bois feuillus, des lattes, coup6s en petit morceaux (2o-25 cm. de long), aussi fendus et
ordinairement mis en fagots avec du fil de fer ou cercl6s en fer.

Ad No 306.

i. Des marchandises arrivant sans certificat d'origine et d6clar6es comme huile brute min6rale
seront d6douan6es sous la position 306 du tarif douanier si leur examen par les m~thodes consacr~es
par la science d~montre les qualit6s suivantes :

I o Non raffin6 avec de l'acide sulfurique;
20 Non utilisable pour l'6clairage dans les lampes h mache sans distillation pralable;

30 La distillation faite selon les prescriptions dans l'alambic Engler doit rendre:

Jusqu'A 1300 C. maximum 30% poids d'essence,
Jusqu'A 3200 C. maximum 8o% poids de distillat.

40 Contenu en goudron du r6sidu non distillant jusqu'A 3200 C. selon la m6thode
du laboratoire du chemin de fer de l'Etat hongrois, minimum 40% 6tendue.

50 En cas de litige il faut examiner la fraction non distillant au-dessus de 3200 C.
de sorte qu'on la raffine avec maximum 30% poids d'acide sulfurique concentr6, et une
couche 6paisse de 18 mm. du produit raffin6 ainsi obtenu doit diceler tout au plus une
couleur rouge fonc6 transparente, mais non une couleur plus claire.

60 En cas de litige n'est pas A consid6rer comme huile brute minfrale selon la position
306 la marchandise qui par le simple melange avec de l'acide sulfurique ou avec quelque
autre r~agent chimique, peut tre transformfe de mani~re A devenir utilisable A l'6clairage
dans les lampes A mache.

2. II est cependant entendu qu'un mflange se composant de distillats 6num6r~s dans la position
322 du tarif doaanier ne pourra tre pass6 en aucun cas exempt de droit comme l'huile brute min~rale
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Ad No. 134.

Mineral waters from the Roumanian springs indicated below shall receive the treatment specified
in the Convention :

Caciulata, Malnas, Slanic, Borsec, Matilda and Valcele.

Ad No. 193.

Should Hungary accord to a third country a firewood quota based upon a quantity greated than
the figures of the Hungarian statistics for the year 1930 or a quota with a coefficient higher than
75%, the same percentage increase in the basic quantity or the same increase in the coefficient
of 75 shall be extended to Roumania in respect of the basic quantity specified in Schedule B of the
present Convention.

The Hungarian Customs authorities shall notify the Roumanian Customs authorities as soon
as 80% of the quota has been imported.

The annual quota under Item No. 193 shall be calculated as from January ist, 1932.
As regards the year 1931, after the entry into force of the Convention, including its entry

into force at the earlier date referred to in Article 35, a quantity corresponding to 30% of the
firewood imported from Roumania in 1930, if imported into Hungary before October Ist, and a
quantity corresponding to 20% of the firewood imported from Roumania in 1930, if imported
before December 31st, shall be admitted at the reduced rate of duty of 0.35 c. o. per ioo kg.

The duty specified in Item 193 shall apply to firewood of all kinds, such as billet-wood, round
blocks and twigs, even cut, sawn and bundled; also kindling, i.e., wood chips left after sawing,
usually of pine, but also of beech or other deciduous timber, laths cut into small pieces (20-25 cm.
in length), also split and usually made into bundles with iron wire or hoops.

Ad No. 306.

i. Goods arriving without a certificate of origin and declared as crude mineral oil shall be
cleared from Customs under Item 306 of the Customs tariff, provided that on being tested by the
recognised scientific methods it is found to satisfy the following conditions:

i. It shall not have been refined by sulphuric acid ;
2. It shall not be capable of use for lighting purposes in wick lamps without previous

distillation ;
3. Distillation, when carried out in an Engler retort, in the manner prescribed,

shall yield :
Up to 1300 C a maximum of 30% by weight of petrol
Up to 3200 C a maximum of 8o% by weight of distillate

4. The minimum tar content of the non-distilling residue at 3200 C under the method
in use at the laboratory of the Hungarian State Railways shall be 40% dilute ;

5. In the event of a dispute, the non-distilling residue at temperatures above 3200 C
shall be tested by refining it with not more than 30% by weight of concentrated sulphuric
acid ; a thick layer of 18 mm. of the refined product shall show at most a transparent
dark red, but not a lighter colour.

6. In the event of a dispute, a product which, merely by mixture with sulphuric acid
or any other chemical re-agent may be so transformed as to be capable of use for lighting
purposes in wick lamps, shall not be regarded as crude mineral oil within the meaning
of Item 3o6.

2. It is understood, however, that a mixture of the distillates enumerated in Item 322 of the
Customs tariff shall in no circumstances be admitted free of duty as crude mineral oil within the
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selon la position 3o6, mais il devra tre d~douan6, selon sa composition, pourvu qu'il soit en effet
import6 pour le but d'un traitement ult~rieur, selon la (( Remarque ,, appartenant A lit. c), d),
g) et h) de la position 322.

En foi de quoi, les pl~nipotentiaires ont sign6 le present protocole final et y ont appos6 leurs
sceaux.

Fait A Sinala en double exp6dition, le 12 aofit mil neuf cent trente et un.

(L. S.) (Signd) NICKL.

(L. S.) (Signd) Basile GRIGORCEA.

ANNEXE C

ARRANGEMENT V]PTPRINAIRE ENTRE LA HONGRIE ET LA ROUMANIE.

Article premier.
L'importation du territoire de l'une des Parties contractantes dans celui de l'autre des animaux

(solip~des, ruminants, porcs et volaille), des produits bruts d'origine animale et de tous les produits
ou objets pouvant servir de v~hicules A la contagion des 6pizooties sera soumise aux prescriptions
des lois de police sanitaire-v~t~rinaire des deux Parties, autant que le present arrangement ne pr~voit
des prescriptions sp~ciales.

Article 2.

Ce trafic sera limit6 A certaines stations de fronti~re sp6cialement d6sign6es, oii il sera soumis
au contr~le v~t~rinaire de l'Etat de la part du pays sur le territoire duquel aura lieu l'importation.

Article 3.
Pour le trafic des animaux du territoire de l'une des Parties contractantes sur le territoire

de l'autre, un certificat d'origine d6livr6 par l'autorit6 locale compktente sera ncessaire.

Ce certificat sera r6dig6 de telle manire qu'il permette la constatation exacte de l'origine
des animaux.

Le certificat d'origine doit indiquer : la commune d'origine, le nombre, l'espce, la description
exacte des animaux avec leurs signalements particuliers, ainsi que la station d'embarquement
et le lieu de destination.

Ce certificat doit porter l'indication d'un v~t6rinaire de l'Etat que les animaux sont sains,
que la commune d'origine, ainsi que le territoire traverse' pour rejoindre le lieu, ofi les animaux
ont W charges en wagons, sont indemnes de toutes maladies contagieuses transmissibles aux
animaux vis6s par le certificat, dont la declaration est obligatoire, a l'exception de la tuberculose.

Le certificat pr6vu pour l'importation des animaux susceptibles de contracter:
a) La peste bovine et la p6ripneumonie des bovins ;
b) La fiUvre aphteuse, la dourine, la morve, la peste porcine, la septicemie des porcs

et la clavelke ;
c) La peste aviaire et le cholera de la volaille

doit constater, en ce qui concerne les animaux des espces r~ceptives, que les maladies ci-dessus
mentionn6es ne se sont manifestoes ni dans la commune d'origine, ni dans les communes avoisinantes:
pour les maladies mentionn6es & la lettre

a) Depuis au moins six mois,
b) Depuis au moins quarante jours,
c) Depuis au moins vingt et un jours.
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meaning of Item 3o6, but shall be subject to duty in accordance with its composition, provided
that it can be shown to have been imported with a view to subsequent treatment within the meaning
of the " Note " on points (c), (d), (g) and (h) of Item 322.

In faith whereof the Plenipotentiaries have signed the present Final Protocol and have thereto
affixed their seals.

Done at Sinaia in duplicate, the twelfth day of August, one thousand nine hundred and
thirty-one.

(L. S.) (Signed) NICKL.

(L. S.) (Signed) Basile GRIGORCEA.

ANNEX C.

VETERINARY AGREEMENT BETWEEN HUNGARY AND ROUMANIA.

Article i.
The importation from the territory of one of the Contracting Parties into that of the other

of animals (solipeds, ruminants, pigs and poultry), raw products of animal origin and all products
or articles liable to spread contagious epizootic diseases, shall be subject to the veterinary regulations
of the two Parties, in all matters not specially dealt with in the present Agreement.

Article 2.
Such traffic shall be limited to certain specially designated frontier stations, where it shall

be subject to the supervision and inspection of the State veterinary services of the country
into the territory of which importation is to take place.

Article 3.
For the conveyance of animals from the territory of one of the High Contracting Parties into

the territory of the other, a certificate of origin issued by the competent local authorities shall be
required.

The certificates shall be drawn up in such manner that the exact origin of the animals may
be readily ascertained.

Certificates of origin shall indicate ; the commune of origin, the number, kind and exact
description of the animals, together with their special marks, the place of entrainment or
embarkation and that of destination.

The certificate shall include a statement by a State veterinary officer to the effect that the
animals are healthy and that the commune of origin and the territory crossed by the animals on
their way to the entraining station are free from all contagious diseases which are compulsorily
notifiable and liable to be communicated to the animals specified in the certificate, tuberculosis
excepted.

The certificate required for the import of animals liable to contract
(a) Cattle plague or pleuro-pneumonia of cattle;
(b) Foot-and-mouth disease, dourine, glanders, swine fever, septicaemia of pigs

or sheep-pox ;
(c) Fowl plague or chicken cholera;

shall state, in respect of such animals, that there have been no cases of the above diseases
in the commune of origin or in neighbouring communes as regards the diseases mentioned under:

(a) For at least six months,
(b) For at least forty days,
(c) For at least twenty-one days.
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Pour les animaux susceptibles de contracter l'an6mie infectieuse des chevaux sera attest6
en outre que d'apr~s les donn~es officielles cette maladie ne s'est pas manifest6e dans la commune
d'origine ni au moment de l'exp~dition, ni pendant les six derniers mois.

En cas du trafic des animaux susceptibles de contracter 'an~mie infectieuse des chevaux
et destines h l'abatage, 'attestation du v~t~rinaire d'Etat se bornera au fait que la maladie -
d'apr~s les donn~es officielles - ne s'est pas manifest6e dans la commune d'origine au moment
de 1'exp6dition.

Pour les solip~des et les bovins, les certificats doivent 6tre individuels ; pour les animaux
de l'espce ovine, caprine et porcine, ainsi que pour la volaille, les certificats seront collectifs, ne
pouvant viser que les animaux d'une mme espce, expdi~s & une m~me destination et compris
dans le m~me transport.

La dur~e de la validit6 des certificats de sant6 est fix6e & dix jours.
Avant le chargement, les animaux doivent 6tre soumis L la visite d'un v6t6rinaire de 'Etat.

Le r~sultat de celle-ci devra tre not6 sur les certificats.

Article 4.

La constatation de la rage des chiens et des chats dans la commune d'origine n'emp~chera
pas la d~livrance du certificat d'origine et de sant6 pr~vu A l'article 3.

La constatation de la gale chez les moutons et les ch~vres n'emp~chera pas la d~livrance du
certificat pour les solip~des et vice versa.

Les cas des maladies 6num~r~s dans cet article doivent 6tre mentionn~s dans les certificats
sanitaires-v~t~rinaires.

Article 5.
Les produits d'origine animale 6num~r6s . l'article premier, pour 6tre admis h l'importation,

doivent tre accompagn6s d'un certificat d'origine et de salubrit6 d6livr6 par un v6t~rinaire de l'Etat,
permettant l'identification des produits et portant la dclaration que ceux-ci proviennent d'animaux
sains, ne pr6sentant aucune suspicion et proviennent de communes indemnes de maladies
contagieuses aux esp~ces respectives.

Pour 6tre admis t l'importation, les animaux abattus, la volaille tu~e, les viandes fraiches,
r~frig~r~es, congel6es ou conserv6es par d'autres proc~d~s, les graisses, le saindoux et les produits
carn6s destines h l'alimentation doivent 6tre accompagn6s d'un certificat d6livr6 par un v~t~rinaire
d'Etat attestant que les animaux dont ils proviennent, ont W abattus dans un abattoir public
ou d'exportation, sous le contr6le permanent d'un v6t~rinaire, et ont W soumis 5. la visite v6t~rinaire
avant et apr~s 1'abatage et attestant que les viandes ont t6 reconnues saines et bonnes pour
l'alimentation humaine.

Les viandes fraiches et conserv6es par un proc~d6 frigorifique porteront une estampille appos~e
par un v6t~rinaire d'Etat garantissant que la viande a t6 reconnue utilisable sans condition pour
1'alimentation humaine.

L'estampille appos~e sur les viandes sera appliquie aussi sur le certificat d'origine et de
salubrit6.

L'arrangement ne concerne pas les viandes des solip~des.
Pour les viandes conserv~es ou pr~par6es, le certificat doit attester en outre qu'elles ne contien-

nent aucune substance dont l'utilisation est prohib6e par les r6glements du pays destinataire.
En ce qui concerne les preparations de viande de porc qui se consomment h l'6tat cru (non

bouillies et non cuites), elles devront 6tre accompagn~es d'un certificat v~t~rinaire attestant que les
viandes ont W trouv~es indemnes de trichines.

Les viandes fraiches et pr~par~es doivent 6tre pr~sent~es au contr6le v6trinaire de fronti~re
dans les conditions conformes aux prescriptions en vigueur du pays destinataire.

Toute exploitation exportant des produits carn6s dans le territoire de l'autre Partie
contractante doit remplir les conditions sanitaires-v~t~rinaires et hygi6niques n6cessaires.

Article 6.
Les transports qui ne r6pondent pas aux dispositions qui precedent, ainsi que les animaux

que le m~decin-v6t~rinaire, h leur passage h la fronti~re, trouve atteints ou suspects de maladies
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In the case of animals liable to contract infectious anaemia of horses, it shall also be stated
that, according to the official records, there were no cases of- this disease in the commune of origin
either at the time when the animals were despatched or during the previous six months.

In the case of animals liable to contract infectious anemia of horses and intended for slaughter,
the State veterinary officer shall merely certify that, according to the official records, there were
no cases of this disease in the commune of origin at the time the animals were despatched.

In the case of solipeds and cattle, individual certificates shall be issued ; in that of sheep, goats,
pigs and poultry, collective certificates shall be issued, referring only to animals of the same species,
despatched to the same destination and included in the same consignment.

Certificates of soundness shall be valid for a period of ten days.
Before being entrained or shipped, animals shall be inspected by a State veterinary officer,

who shall enter the result of the examination on the certificate.

Article 4.
The existence of rabies amongst dogs or cats in the commune of origin shall not preclude

the issue of certificates of origin and soundness referred to in Article 3.
The existence of mange amongst sheep and goats shall not preclude the issue of certificates

in respect of solipeds and vice versa.
Cases of the diseases referred to in this Article shall be mentioned on the veterinary certificates.

Article 5.
The products of animal origin enumerated in Article i shall be admitted to import only if

accompanied by a certificate of origin and soundness issued by a State veterinary officer, enabling
the products to be identified and attesting that they come from healthy animals, are free from
all taint of disease and have been despatched from communes free from the diseases to which
the animals in question are liable.

Slaughtered animals, dead poultry, meat whether fresh, frozen, chilled or preserved by other
processes, fats, lard and meat products for human consumption shall be admitted to import only
if accompanied by a certificate issued by a State veterinary officer to the effect that the animals
from which they come were slaughtered in a public or export slaughter-house under the permanent
supervision of a veterinary officer, that they underwent veterinary inspection before and after
slaughter and that the meat was found to be sound and fit for human consumption.

Fresh, chilled and frozen meat shall bear a stamp affixed by a State veterinary officer
guaranteeing that the meat was found to be entirely fit for human consumption.

The stamp affixed to the meat shall also be affixed to the certificate of origin and soundness.

The present Agreement shall not apply to the flesh of solipeds.
In the case of preserved or prepared meat, the certificate shall further state that they contain

no substances the use of which is forbidden by the regulations of the country of destination.
Preparations of pork to be consumed raw (not boiled or cooked) shall be accompanied by a

veterinary certificate to the effect that the meat is free from thread-worm.

Fresh and prepared meat shall be submitted for veterinary inspection at the frontier in the
manner prescribed by the laws and regulations of the country of destination.

All undertakings exporting meat products to the territory of the other Contracting Party
shall satisfy the required veterinary and health conditions.

Article 6.
Consignments which do not comply with the above requirements and animals which on arrival

at the frontier are found by the veterinary officer to be suffering from a contagious disease, or to
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contagieuses, enfin les animaux qui ont 6t6 transport~s avec des animaux malades ou suspects
ou ayant eu un contact quelconque avec des animaux malades ou suspects d'ftre atteints de maladie
contagieuse, seront renvoy~s.

Le renvoi et le motif seront notifi6s, sans retard et par voie la plus courte, par le v6trinaire
ayant proc6d a l'acte de fonction h l'autorit6 administrative comp6tente de la zone fronti~re
de la Partie contractante du territoire de laquelle l'exportation devait avoir lieu.

Si l'on ne s'apercevait d'une telle maladie parmi les animaux import6s qu'apr s le passage
de la fronti~re, l'tat des choses sera constat6 en presence d'un v~t6rinaire d'Etat par proc~s-verbal
et une copie de ce proc~s-verbal sera transmise, sans d~lai, A l'autre Partie contractante.

Dans tous les cas pr6vus par cet article, le d~l~gu6 de l'autre Partie 6ventuellement d6nomm6
(article 9), doit tre averti directement et sans retard.

Article 7.
Si la peste bovine 6clate sur le territoire de l'une des Parties contractantes, l'autre Partie

aura le droit de prohiber ou d~limiter, aussi longtemps que durera le danger de la contagion,
l'importation et le transit des ruminants, des porcs, des produits d'crigine animale et en g~n~ral
de tous les produits et objet.s pouvant servir de v~hicule A la contagion.

Article 8.
Si par le fait du trafic des animaux une des maladies 6pizootiques soumises a la declaration

venait A 6tre importde du territoire de l'une des Parties contractantes sur celui de l'autre, ou bien
si l'une de ces maladies r~gne d'une fa~on mena~ante dans le territoire de l'une des Parties, l'autre
aura le droit de limiter ou de prohiber aussi longtemps que durera le danger, l'importation et le
transit des animaux appartenant aux esp~ces r6ceptives h la maladie, en provenance des territoires
envahis ou menacs.

Dans ces m~mes conditions, la limitation ou la prohibition d'importation et de transit pourra
aussi s'6tendre aux produits et objets 6num~r6s h l'article premier capables de servir de vhicule
A la contagion.

Si la p~ripneumonie des bovins s~vissait sur le territoire de l'une des Parties contractantes,
l'autre aura le droit de restreindre ou de prohiber le trafic dans les conditions des alin6as antrieurs,
m~me si la maladie n'a pas un caract~re mena~ant. Le m~me traitement pourra 6tre appliqu6
aux solip~des en cas de dourine.

L'importation ne doit 6tre prohibie en cas de : charbon bact6rien, charbon symptomatique,
septic~mie h6morragique, rage, exanth6me coital des solip des et des bovins, gale des solip~des,
moutons et ch~vres et rouget du porc, ainsi qu'en cas de tuberculose.

La dur~e de la p~riode de danger de contagion pour les maladies 6numr6es h l'article 3, lettres
a), b), c), h l'exception de la peste bovine, sera compt~e jusqu'au moment de l'expiration du d~lai
pr6vu par l'article 3, terme qui doit commencer A la date de la d6claration officielle de l'extinction
de la maladie.

Si le d~lai pour la d6claration officielle, concernant la disparition d'une 6pizootie, diff~re dans
les territoires des Parties contractantes, le d6lai le plus long servira de r~gle.

Le present arrangement ne porte pas atteinte aux prescriptions pr6vues par la l6gislation des
Parties contractantes concernant les 6pizooties, prescriptions en vertu desquelles, en cas de maladies
contagieuses qui 6clateraient A la fronti~re ou pros de celle-ci, le trafic entre les zones fronti~res,
des deux c6t6s, ainsi que le transit h travers le district de fronti~re menace, peuvent 6tre soumis
h des restrictions et prohibitions, en vue de d~tourner et de r~primer ces maladies.

Les autorit~s administratives des arrondissements fronti~res se notifieront r6ciproquement,
sans retard et par voie directe, l'apparition d'6pizooties dans ces arrondissements.

Article 9.
Les Parties contractantes se rservent mutuellement le droit d'envoyer des d~l6gu6s v~t6rinaires

occasionnels ou permanents sur le territoire de l'autre sans avis pr6alable dans le but de s'informer
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be suspect in that respect, and animals which have been transported together with diseased or
suspect animals or which have come into any contact with such animals, shall be sent back.

Such action, together with the reasons therefor, shall be notified without delay and through the
most direct channel by the veterinary officer responsible to the competent administrative authority
of the frontier zone of the Contracting Party from whose territory export was to have taken place.

In the event of such a disease being observed amongst imported animals only after they have
crossed the frontier, the fact shall be officially recorded in the presence of a State veterinary officer,
and a copy of the record at once communicated to the other Contracting Party.

In all the cases referred to in this Article, the representative to be nominated by the other
Party (Article 9) shall be notified direct and without delay.

Article 7.
Should cattle plague break out in the territory of one of the Contracting Parties, the other

Party shall be entitled to prohibit or restrict, as long as there is any danger of contagion, the import
and transit of ruminants, pigs, products of animal origin and, in general, all products and
articles likely to spread infection.

Article 8.
If, as a result of the traffic in animals, any notifiable epizootic disease has been introduced

from the territory of one of the Contracting Parties into that of the other, or if such a disease is
prevalent, to a dangerous extent, in the territory of one of the Parties, the other Party shall have
the right, so long as the danger lasts, to restrict or prohibit the import and transit of animals
belonging to the species liable to contract the disease from the territories affected or threatened.

In the same circumstances, such restriction or prohibition of import and transit may be extended
to products and articles specified in Article I and likely to spread infection.

Should pleuro-pneumonia of cattle be iife in the territory of one of the Contracting Parties,
the other shall be entitled to restrict or prohibit the traffic, upon the same conditions as those
specified in the preceding paragraphs, even if the disease is not of a threatening character. The
same treatment may be applied to solipeds in the case of dourine.

Importation shall not be prohibited in case of anthrax, symptomatic anthrax, hmmorrhagic
septicamia, rabies, vesicular exanthema of solipeds and cattle, mange of solipeds, sheep and goats,
swine erysipelas, and tuberculosis.

The duration of the period of danger of infection in respect of the diseases enumerated in
Article 3 (a), (b) and (c), with the exception of cattle plague, shall be, in each case, that specified
in Article 3, such period to be reckoned as from the date of the official declaration that the disease
has disappeared.

Should the period which must precede the official declaration regarding the disappearance
of epizootic diseases differ in the territories of the Contracting Parties, practice, in this matter,
shall be based on the longer period.

The present Agreement shall in no way affect the laws of the Contracting Parties concerning
epizootic diseases under which, should contagious diseases break out on, or in the neighbourhood
of the frontier, traffic between the zones on either side of the frontier and transit through the
threatened frontier district may, for the purpose of avoiding and stamping out such diseases, be
subjected to special restrictions and prohibitions.

The administrative authorities of the frontier districts shall immediately notify one another
direct of the appearance of epizootic diseases in the said districts.

Article 9.
Each of the Contracting Parties reserves the right to send occasional or permanent veterinary

representatives into the territory of the other, without previous notice, for the purpose of obtaining
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sur l'6tat sanitaire des animaux, l'am6nagement des marches h bestiaux, les abattoirs, les
tablissements d'engraissement, les 6tablissements de contumace, les stations d'embarquement,

etc., ainsi que sur l'ex~cution des prescriptions de police v~t~rinaire en vigueur.
Les deux Parties donneront des instructions A leurs autorit~s pour prater secours et donner

les informations n6cessaires aux d6l6gu6s techniques de l'autre Partie k leur demande, aussit6t
qu'ils se l6gitimeront comme tels.

Article Io.
Chacune des Parties contractantes s'engage publier au moins le premier et le 15 de chaque

mois un bulletin sur la situation actuelle des 6pizooties, qui doit contenir le nombre exact des
conmunes et des cours infect~es A chaque moment. Ce bulletin aussit6t publi6, sera directement
transmis l'autre Partie contractante.

Les autorit6s administratives des arrondissements de fronti6re se communiqueront sans
retard et directement les cas de maladies infectieuses apparues sur le territoire de leurs
arrondissements.

Article Ii.
Lorsque sur le territoire de l'une des Parties contractantes on constate la peste bovine ou

la p~ripneumonie des bovins ou bien la fi~vre aphteuse sous une forme maligne avec mortalit6
6lev~e ou la dourine, l'autorit6 centrale v~t~rinaire de l'autre Partie contractante en sera
imm6diatement et directement inform~e par voie t~l~graphique.

Article 12.

Le trafic d'animaux entre les zones fronti~res des Parties contractantes sera r~gl6 de la
mani~re suivante :

i. Le trafic des animaux de travail (du b~tail attelM A la charrue ou. h des voitures,
des animaux de trait ou de somme et k selle) est permis dans les deux directions, &
condition que les prescriptions douani~res existantes soient observ6es, et que les animaux
soient munis d'un certificat d'origine (passeport d'animaux) d~livr6 par l'autorit6 locale.
Pour plusieurs animaux, un certificat (passeport d'animaux) collectif peut 6tre d~livr6.
Le certificat devra indiquer le but du passage de la fronti~re, ainsi que le fait que les
animaux proviennent de la zone fronti~re respective et que le trafic ne pourra se faire
que dans la zone fronti~re. De plus, il doit 6tre certifi6 sur le certificat par l'autorit6
locale que dans la commune de provenance, lors du passage de la fronti~re, n'a exist6
aucune maladie 6pizootique, soumise 6. la declaration et transmissible A l'espce respective.

Le certificat attestant l'indemnit6 d'6pizooties des communes, en ce qui concerne
les animaux utilis~s A des travaux agricoles et appel~s passer journellement la fronti~re,
aura une validit6 de 30 jours. A l'expiration de ce terme, la validit6 du certificat devra
tre renouvel~e. Si toutefois, pendant ce d~lai, une maladie 6pizootique transmissible A

1'esp~ce respective et soumise & la dclaration venait h 6clater dans la commune de
provenance, les attestations devront 6tre retirees sans retard.

2. Le trafic de p.turage est admis aux conditions suivantes:

Lors du passage de la fronti~re, les propriftaires des troupeaux pr6senteront pour la
vrification (examen et l6galisation), en double exemplaire, une liste des animaux qu'ils
d~sirent mener au pAturage d~livr~e par l'autorit6 locale et indiquant le nom du propri6-
taire, l'esp~ce, le sexe et le nombre, ainsi que les marques ext~rieures caract6ristiques des
animaux.

Les deux Parties contractantes se r6servent le droit de faire appliquer des signes de
reconnaissance pour 6tablir l'identit6 des animaux provenant de leur propre territoire,
et des animaux qui passent la fronti~re dans le trafic fronti~re venant du territoire de l'autre.

Dans les certificats des animaux conduits aux pkturages journaliers ou ceux d'une
dur~e jusqu'h 7 jours, l'autorit6 locale, ainsi que celle des communes qui seraient travers~es

No 4321



1938 League of Nations - Treaty Series. 371

information with regard to the health conditions among animals, the equipment of cattle markets,
slaughter-houses, fattening establishments, quarantine stations, loading stations and the like,
and the enforcement of veterinary regulations.

Each of the two Parties shall instruct their authorities to give, on request, assistance and all
necessary information to the duly accredited technical representatives of the other Party.

Article io.
Each of the Contracting Parties undertakes to publish, on the Ist and 15th of every month

at least, a bulletin concerning the situation in regard to epizootic disease, which bulletin shall
specify the exact number of communes and farms infected at a given moment. The said
bulletin shall be transmitted, on publication, direct to the other Contracting Party.

The administrative authorities of the frontier districts shall immediately communicate to one
another direct all cases of infectious diseases appearing in their districts.

Article ii.

Should cattle plague, pleuro-pneumonia of cattle, foot-and-mouth disease, in a malignant
form with high mortality, or dourine be detected in the territory of one of the Contracting Parties,
the central veterinary authority of the other Contracting Party shall be immediately informed
by telegram.

Article 12.
The passage of animals between the frontier zones of the Contracting Parties shall be regulated

as follows :
(i) The passage of working animals (plough or carriage animals, draught, saddle

and pack animals) shall be permitted in both directions, provided that the existing
Customs regulations are observed and that the animals are accompanied by a certificate
of origin (animal passport) issued by the local authority. For several animals a collective
certificate (animal passport) may be issued. The certificate shall indicate the purpose
for which the frontier is crossed and the fact that the animals come from the frontier
zone of their country of origin, and that the traffic can be effected only within the frontier
zone. Furthermore, the local authority shall attest on the certificate that, at the time
of crossing the frontier, there were no notifiable epizootic diseases communicable to the
species in question in the commune of origin.

In the case of animals used for agricultural work and obliged to cross the frontier
daily, the certificate attesting the freedom of the communes from epizootic diseases
shall be valid for 30 days. On the expiry of this period, the certificate shall be renewed.
Nevertheless, if a notifiable epizootic disease communicable to the species in question
has in the meantime broken out in the commune from which the animals come, the
certificates shall be withdrawn immediately.

(2) Passage of the frontier for grazing shall be permitted under the following
conditions :

On passing the frontier, the owners of the herds shall submit for verification
(examination and legalisation) a list, in duplicate, of the animals which they desire to
drive to pasture, issued by the local authorities and indicating the name of the owner,
and the species, sex, number and characteristic markings of the animals.

The two Contracting Parties reserve the right to require the application of distinctive.
marks as a means of identifying animals coming from their own territory and animals.
crossing the frontier with the frontier-traffic from the territory of the other Party.

Certificates in respect of animals taken to pasture daily or for a period not
exceeding 7 days shall include an attestation form from the local authorities and those of
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par le b6tail, devront attester que la commune respective est indemne des 6pizooties
soumises a la d6claration et transmissibles A l'esp~ce respective.

Cette attestation est valable 30 jours et apr6s l'expiration de ce d~lai, elle devra 6tre
renouvel~e. Si toutefois, pendant ce d~lai, une maladie 6pizootique transmissible h
l'esp~ce respective et soumise a la d~claration venait a 6clater dans la commune de
provenance, ou - 6ventuellement - sur le territoire d'une commune h traverser, les
certificats relatifs aux phturages journaliers devront 6tre retir6s sans retard.

Pendant ce pacage, les animaux devront 6tre soumis dans leur commune d'origine,
au moins tous les trois mois, A une visite de v6t6rinaire d'Etat.

Sur les listes des animaux qui doivent rester au phturage plus de 7 jours, i doit
cependant 6tre certifi6 par un v~t~rinaire d'Etat que les animaux consign6s dans la liste
ont 6t6 visit~s imm~diatement avant leur depart au pAturage et trouv~s sains et qu'il
ne r~gne dans la commune d'oi les animaux doivent 6tre men6s au pgturage - et au
cas du passage A travers le territoire d'une autre commune, m~me dans la derni&re -
aucune maladie soumise a la dclaration et transmissible h l'esp~ce des animaux respectifs.
Lors du retour de ces animaux du pALturage, le v~t6rinaire d'Etat comptent certifiera
non seulement l'6tat de sant6, mais aussi le fait qu'il ne r~gne ni dans la commune, oh les
animaux 6taient au pAturage, ni dans les communes A travers le territoire desquelles
les animaux doivent tre 6ventuellement conduits, une maladie soumise A la d~claration
et transmissible a l'esp~ce des animaux en question.

3. L'apparition sporadique dans la commune du charbon bact6rien, du charbon
symptomatique, de l'exanth~me coital, du rouget du porc et de la rage n'emp~chera
pas la d~livrance des certificats en question pour les animaux d~nomm~s sous les
chiffres i et 2, et ces maladies ne r6gnent pas dans les fermes d'oil les animaux destines
a passer la fronti~re proviennent.

4. Si toutefois, pendant le pacage ou le travail, une maladie contagieuse, transmissible
A l'esp~ce des animaux respectifs, venait d'6clater, soit dans une partie du troupeau ou
des animaux de travail, soit dans la commune oti se trouvent le phturage ou les terres,
soit sur la route par laquelle le troupeau ou les animaux de travail doivent rentrer au
poste fronti~re, le retour des animaux sur le territoire de l'autre Partie sera interdit
pour autant qu'une force majeure (manque de fourrage, intemp~rie, etc.) n'impose pas
a faire une exception. Dans ce cas, le retour des animaux ne pourra s'effectuer qu'avec
l'application des mesures de sfiret6, convenues par les autoritis comp~tentes de premiere
instance, pour empcher l'importation de l'6pizootie.

5. Les animaux d6nomm6s sous les chiffres I et 2 ne seront pas soumis, lors du
passage de la fronti~re, au contr6le v6t~rinaire de la fronti~re. Pour pouvoir constater
leur identit6, le retour des animaux devra s'effectuer cependant par le m6me poste fronti~re
par lequel a eu lieu la sortie.

6. Si l'6tat sanitaire du b~tail exige certaines restrictions temporaires au trafic des
animaux entre les deux zones fronti~res, les autorit~s v~t6rinaires comp6tentes des
zones fronti~res devront prendre sans d~lai les mesures n~cessaires et en donner
imm~diatement avis direct a l'autorit6 v~t~rinaire comp6tente de la zone frontire de
l'autre Partie.

Article 13.

Si un d~saccord vient a se produire entre les deux Parties contractantes sur l'application
du present arrangement, il sera proc6d6, sur la demande de l'une des Parties, a la nomination
d'une commission mixte dont l'avis sera 6quitablement appr6i dans la decision a prendre.

Chacune des Parties contractantes nommera deux membres pour faire partie de la commission
'laquelle aura le droit de s'adjoindre un cinqui~me membre dans le cas, oii l'accord ne pourrait
.s'6tablir.

Lors de la premiere reunion, exigeant la designation d'un cinqui~me membre, celui-ci
sera choisi parmi les nationaux de l'une des Parties contractantes d~sign~e par le sort ; dans

No 4321



1938 League of Nations - Treaty Series. 373

the communes traversed by the animals to the effect that their respective communes
are free from notifiable epizootic diseases communicable to the species concerned.

Such attestation shall be valid for 3o days and shall require renewal on the expiry
of that period. Nevertheless, if a notifiable epizootic disease communicable to the
species concerned should break out in the commune from which the animals come or
in a commune which they must cross, the daily grazing certificates shall be withdrawn
immediately.

During the period of such grazing, the animals shall be inspected by a State
veterinary officer in the commune of origin at least once every three months.

On the lists of animals remaining at grass for more than 7 days, a State veterinary
officer shall certify that the animals referred to were inspected immediately before
leaving for grass and found to be healthy, and that there were no cases of notifiable
disease communicable to the species concerned in the commune of depasture or in any
commune through which they would have to pass. On the return of the animals from
grazing, the competent State veterinary officer shall certify their condition and also
that there was no notifiable disease communicable to the species concerned in the commune
where they were at grass or in any communes through which they might require to pass.

(3) Sporadic outbreaks in the commune of anthrax, symptomatic anthrax, vesicular
exanthema, swine erysipelas or rabies shall not preclude the issue of the certificates in
question in respect of animals mentioned under (i) and (2), should such diseases not
have broken out in the farms from which the animals crossing the frontier have come.

(4) If, however, during grazing or work, a contagious disease communicable to
the species should break out, among part of the herd or working animals, or in the commune
where the pasturage or land is situated or on the road taken by the herd or by the
working animals when returning to the frontier post, the return of the animals to the
territory of the other Party shall be prohibited, unless such return be rendered unavoidable
by force majeure (lack of forage, bad weather conditions, etc.). In such cases the return
of the animals shall only be permitted when the precautionary measures agreed upon
by the competent local authorities for preventing the importation of the epizootic
disease have been duly taken.

(5) The animals referred to under (I) and (2) shall not be subjected to veterinary
inspection on crossing the frontier. Nevertheless, for purposes of identification, the
animals shall return through the same frontier post by which they entered.

(6) Should the condition of livestock be such as to necessitate temporary restrictions
on the movement of animals between the two frontier zones, the competent veterinary
authorities of the frontier zones shall take the necessary steps without delay and shall
immediately notify the action taken direct to the competent veterinary authority of
the frontier zone of the other Party.

Article 13.
Should a dispute arise between the two Contracting Parties regarding the application of the

present Agreement, a joint Commission shall be set up at the request of either Party and its
opinion given due consideration in reaching a decision.

Each of the Contracting Parties shall appoint two members to the Commission, which shall
be authorised to appoint a fifth member, in the event of disagreement.

On the first occasion on which the nomination of a fifth member is found to be necessary, the

latter shall be chosen from amongst the nationals of one of the Contracting Parties, as decided by
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la r6union suivante, il sera choisi parmi les nationaux de l'autre et ainsi de suite,
alternativement.

Article 14.

Le present arrangement qui concerne exclusivement les territoires des deux Parties
contractantes, entrera en vigueur simultan~ment avec la Convention d'6tablissement, de commerce
et de navigation dont il fait partie int6grante.

En foi de quoi, les pl~nipotentiaires ont sign6 le present arrangement et y ont appos6 leurs
sceaux.

Fait a Sinala, en double exp6dition, le 12 aofit mil neuf cent trente et un.

(L. S.) (Signd) NiICKL.

(L. S.) (Signd) Basile GRIGORCEA.

PROTOCOLE FINAL

Au moment de proc&der a la signature de l'Arrangement v~t6rinaire conclu en date de ce jour,
entre la Hongrie et la Roumanie, les pl6nipotentiaires soussign6s ont fait les d6clarations suivantes
qui formeront partie int6grante de l'arrangement m~me :

x. Les dispositions de cet arrangement ne seront appliqu6es qu'aux animaux, produits
bruts d'origine animale et objets qui proviennent du territoire de 1'une des Parties
contractantes.

2. Sous les conditions pr~vues dans cet arrangement, ils seront admis a l'importation:

I. Sans aucune autorisation sp6ciale :
a) Les ruminants et porcs de boucherie destin6s aux abattoirs publics

de Budapest, respectivement de Bucuresti ; la volaille vivante destin~e A l'abatage
et consommation dans le territoire de la ville de Budapest, respectivement de
Bucuresti ; les viandes fraiches, conserv~es ou pr6parees, ainsi que la volaille
tu6e destinies A Budapest, respectivement a Bucuresti, pour la consommation
dans les territoires de ces villes ;

b) Les solip~des A toute destination
c) Avec un certificat d'origine prescrit dans l'alin6a premier de l'article 3

de cet arrangement, mais sans aucun certificat de sant6 (certificat v6t6rinaire) :
des peaux et des fourrures sches ou salves, des comes, des sabots et ongles,
des os, tous a l'6tat sec, et les plumes parfaitement s~ch6es en sacs clos, ainsi
que des cesophages, des estomacs, des intestins, des vessies s~ch~es ou salves,
emball~es en caisses ou en barils bien ferm~s.

Pour l'importation des intestins sal6s est n~cessaire le certificat v6t~rinaire
prescrit dans l'alin~a 2 de l'article 5 de cet arrangement ;

d) Sans pr6sentation d'un certificat d'origine, la laine lav6e industriellement
et emball~e en sacs clos, les comes press~es en plaques, les r~sidus de peaux,
poil et soie de porc, impregnes de chaux, le suif fondu, le saindoux, les ceufs et
les produits de la laiterie (beurre, fromage).

II. Avec des autorisations sp6ciales, accord6es de cas en cas par l'autorit6
v~t~rinaire centrale comptente et a destination indiqu~e dans celles-ci : les animaux
non destines A l'abatage.

Les mesures de precaution de police v~t~rinaire que l'une des Parties contractantes
jugerait n~cessaire de prendre au sujet d'animaux avant leur admission au libre
trafic, seront limit~es au minimum strictement n~cessaire.
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lot ; on the next occasion he shall be chosen from amongst the nationals of the other Party, and
so on alternately.

Article 14.

The present Agreement, applying exclusively to the territories of the two Contracting Parties,
shall come into force simultaneously with the Convention of Establishment, Commerce and
Navigation, of which it forms an integral part.

In faith whereof the Plenipotentiaries have signed the present Agreement and have thereto
affixed their seals.

Done at Sinaia, in duplicate, on the twelfth day of August, one thousand nine hundred and
thirty-one.

(L. S.) (Signed) NIcKCL.

(L. S.) (Signed) Basile GRIGORCEA.

FINAL PROTOCOL.

At the time of signing the Veterinary Agreement concluded this day between Hungary and
Roumania, the undersigned Plenipotentiaries have made the following declarations, which shall
form an integral part of the Agreement itself :

i. The provisions of the Agreement shall only apply to animals, raw products of
animal origin and articles coming from the territory of one of the Contracting Parties.

2. Upon the conditions specified in the said Agreement the following animals and
products shall be admitted to import :

I. Without special authorisation:
(a) Ruminants and pigs for slaughter consigned to the public slaughter-

houses of Budapest or Bucharest ; live poultry intended for killing and consump-
tion within the limits of the cities of Budapest or Bucharest ; fresh,
preserved or prepared meat and dead poultry consigned to Budapest or Bucharest
for consumption within the limits of those cities;

(b) Solipeds, irrespective of their destination
(c) With a certificate of origin as specified in Article 3, paragraph i, of

this Agreement, but without any certificate of soundness (veterinary certificate) :
dried or salted hides and furs, horns, hooves, claws and bones, all in a dry
condition, fully dried feathers in closed sacks, dried or salted gullets, stomachs,
guts and bladders, packed in cases or securely closed kegs.

For the importation of salted guts, the veterinary certificate specified in
Article 5, paragraph 2, of this Agreement shall be required;

(d) Without a certificate of origin : wool scoured by an industrial process
and packed in closed sacks, horns pressed flat, the residue of hides, hair and
pigs' bristles impregnated with lime, rendered suet, lard, eggs and dairy produce
(butter, cheese).

II. Under a special authorisation granted by the competent central veterinary
authority, in each individual case, and for a specified destination : animals not
intended for slaughter.

The veterinary measures of a precautionary nature which either Contracting
Party may think necessary before the admission of animals without restriction
as to destination shall be confined to the strictly indispensable minimum.
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3. Les chevaux de course et les trotteurs, ainsi que les animaux les accompagnant,
seront admis A l'importation, A condition d'6tre pourvus d'un certificat d'origine et de
sant6, d6livr6 par une soci~t6 hippique sp6cialement autoris6e par l'Etat et 6num6r6s
dans une liste que les deux Parties contractantes se communiqueront r~ciproquement. Le
certificat devra porter le sceau et le visa du club, ainsi que le nom, le domicile du
propri~taire, la description exacte, l'origine et la destination de l'animal.

Ce certificat portera l'attestation d'un vt6rinaire d'Etat de la sant6 de l'animal et
de l'indemnit6 de maladies contagieuses, dans les derniers quarante jours, de l'tablissement
d'oii l'animal provient.

Les facilits seront accord~es pour les chevaux pur sang provenant d'un 6tablissement
qui se trouve sous la surveillance permanente d'un v&t rinaire et destin6s pour un
6tablissement sur le territoire de l'autre Partie contractante se trouvant sous une
surveillance pareille.

4. Les stations de fronti~re par lesquelles devra s'effectuer le trafic entre les deux
Parties contractantes sont:

Pour la Hongrie : LUksh~iza et Biharkeresztes
Pour la Roumanie : Curtici et Episcopia Bihorului.

Dans les stations de fronti~re ci-dessus, des installations n6cessaires seront 6tablies
pour l'accomplissement prompt et sans retard du service de police v&t rinaire.

5. Au point de vue du renvoi pr~vu A l'article 6 de cet arrangement, seront consid~r s
comme suspects les animaux qui ont W en contact quelconque avec des animaux malades
ou suspects, notamment les animaux transport~s simultan~ment dans le m~me wagon
de chemin de fer, ou embarqu~s ou d6barqu~s dans la m~me station par la m~me rampe
et le m~me jour.

6. La d~sinfection des wagons ayant servi aux transports d'animaux ou de produits
6num&r6s A l'article premier du pr6sent arrangement sera reconnue valable, si les
r~glement en vigueur sur les territoires des Parties contractantes ont t6 observes.

7. Pour les envois de volaille se composant de moins de 50 tetes, il ne sera exig6
dans le trafic fronti~re, lors de l'importation dans les territoires de l'une des Parties
contractantes, que le certificat d'origine d~livr6 par l'autorit6 locale conform~ment h
l'article 3 du present arrangement.

8. Aucun certificat d'origine ne doit 8tre pr6sent6 dans le trafic frontire pour le
fumier, dans le trafic postal pour les boyaux, les cesophages, les estomacs et les vessies
ni s6ch~s ni sal6s, et dans le trafic fronti6re pour la viande fraiche et la viande pr6par6e
de chevaux, de bceufs, de porcs, de ch~vres et de moutons, ainsi que pour la volaille tu6e,
destin&e A l'usage personnel des habitants des zones fronti6res, aussi bien que dans le
trafic postal et de voyage priv6.

Sera consid6r6 comme trafic fronti6re au sens des chiffres 7 et 8, le trafic entre la
zone fronti&e de lFune des Parties contractantes et celle de l'autre de marchandises destines
Al'usage dans cette derni~re.

9. Chacune des Parties contractantes s'engage A soumettre A une visite v&t rinaire
d'Etat les animaux et les produits bruts d'origine animale ou objets pouvant servir de
v~hicule A la contagion lors de leur passage de la fronti&re dans le but d'6tre export&s dans
le territoire de l'autre et A prendre toutes les mesures possibles pour 6viter l'introduction
d'une 6pizootie sur le territoire de l'autre Partie.

Io. Dans le trafic mutuel, les certificats d'origine et de sant6 devront tre r~dig~s dans
la langue du pays qui les d6livre et porter une traduction dans la langue de l'autre pays.
Au lieu de cette traduction sera 6galement accept~e la traduction allemande ou fran~aise.

L'exactitude des traductions doit 6tre attest&e par un v~t~rinaire d'Etat.
ii. En ce qui concerne le transport des animaux par chemin de fer ou par bateau

on prendra des mesures pour 6viter les objections au sujet de l'encombrement (surcharge)
et ces mesures seront respect~es exactement dans les stations d'embarquement.
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3. Race-horses and trotters and the animals accompanying them shall be admitted
to import provided that they are supplied with a certificate of origin and soundness issued
by a horse-owners' association, specially authorised by the State and included in the list
which each of the two Contracting Parties shall communicate to the other. The certificate
shall bear the endorsement and stamp of the Club concerned, together with the name and
address of the owner, and the exact description, origin and destination of the animal.

Such certificates shall include a statement by a State veterinary officer to the effect
that the animals concerned are in sound condition and that the establishments from
which they come have been free from contagious disease for the previous forty days.

Special facilities shall be granted in respect of thoroughbred horses coming from an
establishment under the permanent supervision of a veterinary officer and consigned to
an establishment under similar supervision in the territory of the other Contracting
Party.

4. The frontier posts through which traffic between the two Contracting Parties
shall be effected are the following :

For Hungary : L6k6shdza and Biharkeresztes
For Roumania : Curtici and Episcopia Bihorului.

At the above frontier posts the necessary equipment shall be installed to enable
the veterinary services to discharge their duties promptly and without delay.

5. As regards the rejection of animals referred to in Article 6 of the present Agreement,
animals shall be regarded as suspect which have been in contact in any way with diseased
or suspect animals, especially animals transported simultaneously in the same railway
truck, or entrained or detrained at the same places by the same gangway and on the
same day.

6. The disinfection of trucks used for the transport of animals or products specified
in Article i of the present Agreement shall be recognised as sufficient if carried out in
accordance with the regulations in force in the territories of the Contracting Parties.

7. In the case of consignments of poultry consisting of less than 50 birds and imported
in the frontier traffic, only the certificate of origin issued by the local authority, in
accordance with Article 3 of the present Agreement, shall be required for admission to
the territory of either of the Contracting Parties.

8. No certificate of origin shall be required in frontier traffic, in respect of dung
in postal traffic, in respect of guts, gullets, stomachs and bladders, neither dried nor
salted ; and, in frontier traffic and postal traffic or when carried by private travellers,
in resptct of fresh or prepared horse-flesh, beef, pork, goats' flesh, mutton and dead
poultry, if intended for the personal use of the inhabitants of the frontier zones.

Frontier traffic, within the meaning of paragraphs 7 and 8, shall be deemed to be
the conveyance between the frontier zone of one of the Contracting Parties and that of
the other of goods intended for use in the latter.

9. Each of the Contracting Parties undertakes to provide for State veterinary
inspection of animals and raw products of animal origin or articles likely to spread infection
on arrival at the frontier for export into the territory of the other Party, and to take all
possible measures to prevent thL introduction of any epizootic disease into his territory.

io. For the purposes of the traffic between the Contracting Parties, certificates
of origin and soundness shall be made out in the language of the country of issue and shall
bear a translation in the language of the other country. A German or French translation
shall be accepted in lieu of the above translation.

The accuracy of the translations shall be vouched for by a State veterinary officer.
Ii. In regard to the transport of animals by railway or by boat, regulations shall

be issued to avoid possible objections on the score of overcrowding (over-loading), and
such regulations shall be strictly complied with at the places of entrainment or shipment.
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12. Les animaux vivants pourront 6tre transport6s seulement dans des wagons
am~nag~s de telle sorte que la dispersion ou le jet des excrements des animaux, du fumier
ou d'autres objets pouvant servir comme v6hicules de la contagion soient rendus impossibles.

Les planchers des wagons servant au transport des produits bruts d'origine animale
et des objets pouvant servir de v~hicule de contagion, doivent 6tre rendus 6tanches de
sorte que l'6chappement soit exclu.

13. Les restrictions et les prohibitions existantes au moment de la mise en vigueur
du pr6sent arrangement et qui seraient contraires aux stipulations pr6sentes, seront
abrog6es.

En foi de quoi, les pl6nipotentiaires ont sign6 le present protocole final et y ont appos6 leurs
sceaux.

Fait h Sinala en double exp6dition, le 12 aoft mil neuf cent trente et un.

(L. S.) (Signd) NICKL.

(L. S.) (Sig-nd) Basile GRIGORCEA.

I]CHANGE DE NOTES

I.
SINAYA, le 12 aOci 1931.

MONSIEUR LE MINISTRE,

Me r~f~rant A l'article 2 de la Convention d'6tablissement, de commerce et de navigation
entre la Hongrie et la Roumanie sign6e en date de ce jour, j'ai l'honneur de porter & votre connais-
sance que des n6gociations, au sujet d'une convention concernant la r6ception r6ciproque des
expuls~s, seront entam6es aussit6t que faire se pourra entre nos deux pays.

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma haute consideration.

(Signd) NICKL.
A Son Excellence Monsieur Basile Grigorcea,

Envoy6 extraordinaire et ministre pl6nipotentiaire
de Roumanie en Hongrie, Sinaia.

II.
SINAIA, le 12 aott 1931.

MONSIEUR LE MINISTRE,

Par lettre en date de ce jour vous avez bien voulu me faire la communication suivante
(( Me rf~rant A l'article 2 de la Convention d'6tablissement, de commerce et de

navigation entre la Hongrie et la Roumanie sign~e en date de ce jour, j'ai l'honneur de
porter A votre connaissance que des n6gociations, au sujet d'une convention concernant
la r6ception r6ciproque des expuls~s, seront entam~es aussit6t que faire se pourra entre
nos deux pays. ))

Veuillez agr6er, Monsieur le Ministre, l'assurance de ma haute consideration.

(Signd) Basile GRIGORCEA.
A Son Excellence Monsieur Alfred de Nickl,

Envoy6 extraordinaire et ministre pl~nipotentiaire,
President de la d6legation hongroise, Sinala.
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12. Live animals shall only be transported in waggons so built as to prevent the
scattering or leakage of the animals' excrement, or any other matter likely to spread
infection.

The flooring of trucks used for the transport of raw materials of animal origin and
articles likely to spread infection shall be so constructed as to preclude all possibility
of loss or leakage.

13. Restrictions and prohibitions in application at the time of the entry into force
of the present Agreement which are contrary to the present provisions shall be rescinded.

In faith whereof the Plenipotentiaries have signed the present Final Protocol and have thereto
affixed their seals.

Done at Sinaia, in duplicate, the twelfth day of August, one thousand nine hundred and
thirty-one. 

(L. S.) (Signed) NICKL.

(L. S.) (Signed) Basile GRIGORCEA.

EXCHANGE OF NOTES

I.

SINAIA, August I2th, 1931.
SIR,

With reference to Article 2 of the Convention of Establishment, Commerce and
Navigation signed this day by Hungary and Roumania, I have the honour to inform you that
negotiations will be opened as soon as possible between our two countries with a view to the conclu-
sion of a Convention regarding the reception by each country of persons expelled by the other.

I have the honour'to be, etc.

(Signed) NIcKL.
His Excellency Monsieur Basile Grigorcea,

Envoy Extraordinary and Minister Plenipotentiary
of Roumania in Hungary, Sinaia.

II.
SINAIA, August I2th, 1931.

SIR,

In your letter of to-day's date, you were good enough to inform me as follows:
" With reference to Article 2 of the Convention of Establishment, Commerce

and Navigation signed this day by Hungary and Roumania, I have the honour to inform
you that negotiations will be opened as soon as possible between our two countries with
a view to the conclusion of a Convention regarding the reception by each country of
persons expelled by the other.

I have the honour to be, etc.

(Signed) Basile GRIGORCEA.

His Excellency Monsieur Alfred de Nickl,
Envoy Extraordinary and Minister Plenipotentiary,

Head of the Hungarian Delegation, Sinaia.
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I.
SINAIA, le 12 aoC~t 1931.

MONSIEUR LE MINISTRE,

Me r6f~rant A l'article 5 de la Convention d'6tablissement, de commerce et de navigation
entre la Roumanie et la Hongrie sign6e en date de ce jour, j'ai l'honneur de porter A votre
connaissance que le Gouvernement roumain, dans le d~sir de faciliter les relations entre les deux
pays, envisage que la taxe ((de s6jour) per~ue sur les ressortissants hongrois, en Roumanie,
conform~ment aux prescriptions lgales en vigueur, soit valable pour une ann~e, A titre de r~ciprocit6
quant aux conditions auxquelles sont per~ues les taxes de mme nature, payees par les
ressortissants roumains en Hongrie.

Veuillez agr6er, Monsieur le Ministre, l'assurance de ma haute consideration.

(Signi) Basile GRIGORCEA.
A Son Excellence Monsieur Alfred de Nickl,

Envoy6 extraordinaire et ministre pl~nipotentiaire,
President de la d6lgation hongroise, Sinaia.

IL
SINAYA, le 12 aotU 1931.

MONSIEUR LE MINISTRE,

Par lettre en date de ce jour vous avez bien voulu me faire la communication suivante
((Me r~f~rant 6L l'article 5 de la Convention d'6tabl;ssement, de commerce et de

navigation entre la Roumanie et la Hongrie sign~e en date de ce jour, j'ai F'honneur
de porter A votre connaissance que le Gouvemement roumain, dans le d~sir de faciliter
les relations entre les deux pays, envisage que la taxe (( de s6jour ,) percue sur les ressortis-
sants hongrois, en Roumanie, conform6ment aux prescriptions l6gales en vigueur, soit
valable pour une ann~e, A titre de r~ciprocit6 quant aux conditions auxquelles sont perques
les taxes de m~me nature, pay~es par les ressortissants roumains en Hongrie. ))

J'ai l'honneur de vous accuser r6ception et de vous remercier de cette communication, dont
je prends acte.

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma haute consideration.

(Signd) NIcKL.
A Son Excellence Monsieur Basile Grigorcea,

Envoy 6 extraordinaire et ministre pl6nipotentiaire
de Roumanie en Hongrie, Sinaia.

I.

SINAYIA, le 12 aoQt 1931.
MONSIEUR LE MINISTRE,

Me r~f~rant h Farticle premier de la Convention d'6tablissement, de commerce et de navigation
entre la Roumanie et la Hongrie sign6e en date de ce jour, j'ai l'bonneur de porter h votre connaissance
que le Gouvernement royal de Roumanie fait les d~clarations suivantes, en ce qui concerne
'application aux ressortissants hongrois travaillant pour leur propre compte - des dispositions

de la loi du Ier avril 193o, No 1118 sur la protection du travail :
i. Les demandes d'autorisation pr~alable pr~vues h l'article 2 de la loi pr~cit6e, ainsi

que les demandes d'6tablissement et de prolongation de livrets professionnels et de permis
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I.
SINAIA, August I2th, 1931.

SIR,

With reference to Article 5 of the Convention of Establishment, Commerce and
Navigation signed this day by Roumania and Hungary, I have the honour to inform you that
the Roumanian Government, being desirous of facilitating relations between the two countries,
proposes that the residence tax levied on Hungarian nationals in Roumania, in accordance with
the laws in force, shall be valid for one year, subject to reciprocity regarding the conditions under
which similar taxes are levied on Roumanian nationals in Hungary.

I have the honour to be, etc.

(Signed) Basile GRIGORCEA.

His Excellency Monsieur Alfred de Nickl,

Envoy Extraordinary and Minister Plenipotentiary,
Head of the Hungarian Delegation, Sinaia.

II.
SINAIA, August I2th, 1931.

SIR,

In your letter of to-day's date, you were good enough to inform me as follows

" With reference to Article 5 of the Convention of Establishment, Commerce
and Navigation signed this day by Roumania and Hungary, I have the honour to inform
you that the Roumanian Government, being desirous of facilitating relations between
the two countries, proposes that the residence tax levied on Hungarian nationals in
Roumania, in accordance with the laws in force, shall be valid for one year, subject to
reciprocity regarding the conditions under which similar taxes are levied on Roumanian
nationals in Hungary. "

I have duly received the above communication, of the contents of which I am happy to take
note.

I have the honour to be, etc.

(Signed) NIcKL.

His Excellency Monsieur Basile Grigorcea,

Envoy Extraordinary and Minister Plenipotentiary
of Roumania in Hungary, Sinaia.

I.

SINAIA, August 12th, 1931.
SIR,

I have the honour to inform you that, with reference to Article I of the Convention of
Establishment, Commerce and Navigation signed this day by Roumania and Hungary, the Royal
Roumanian Government makes the following declarations in regard to the application to Hungarian
nationals, working on their own account, of the provisions of the labour protection law No. 1118,
of April Ist, 1930 :

(i) Applications by Hungarian nationals wishing to practise any trade or calling
in Roumania for the permit required by Article 2 of the above law and applications for

No. 4321



382 Sociti des Nations - Recuei des Traitis. 1938

de s6jour (articles 12-14) formul~es par les ressortissants hongrois d6sirant exercer une
profession en Roumanie seront examin6es par les autorit6s comp6tentes roumaines avec
bienveillance, aussi bien qu'avec la plus grande rapidit6 possible.

2. Les ressortissants hongrois exer~ant, lors de l'entrfe en vigueur de la loi pr6citfe,
un commerce ou une industrie en Roumanie, conformfment aux lois et r~glements en
vigueur, obtiendront sans exception les livrets professionnels prfvus & l'article 18 de
la loi cit6e plus haut, ainsi que la prolongation de ces livrets (article 15) et de leurs permis
de sfjour. L'6tablissement ainsi que la prolongation des livrets professionnels ne sauraient
6tre refus6s que pour les raisons mentionn6es 5, 1article 16.

3. Les livrets professionnels d~livr6s aux ressortissants hongrois pr6vus . l'alin~a
pr~c~dent, ne sauraient 6tre retir6s que pour des raisons concernant la s~curit6 de 'Etat
(article 16).

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma haute consid6ration.

(Signi) Basile GRIGORCEA.

A Son Excellence Monsieur Alfred de Nickl,

Envoy6 extraordinaire et ministre pl~nipotentiaire,
President de ]a d~l~gation hongroise, Sinaia.

II.
SINAIA, le 12 aoit 1931.

MONSIEUR LE MINISTRE,

Par lettre en date de ce jour vous avez bien voulu me faire la communication suivante
((Me rf~rant A l'article premier de la Convention d'6tablissement, de commerce

et de navigation entre la Roumanie et la Hongrie sign~e en date de ce jour, j'ai l'honneur
de porter ht votre connaissance que le Gouvernement royal de Roumanie fait les dclarations
suivantes, en ce qui concerne l'application aux ressortissants hongrois travaillant pour
leur propre compte - des dispositions de la loi du Ier avril 193o, No 1118 sur la protection
du travail :

)) I. Les demandes d'autorisation pr~alable pr~vues A i'article 2 de la loi pr~cit~e,
ainsi que les demandes d'6tablissement et de prolongation de livrets professionnels
et de permis de s~jour (articles 12-14) formul6es par les ressortissants hongrois d6sirant
exercer une profession en Roumanie seront examinees par les autorit~s comp~tentes
roumaines avec bienveillance, aussi bien qu'avec la plus grande rapidit6 possible.

)) 2. Les ressortissants hongrois exerqant, lors de l'entr~e en vigueur de la loi
pr6cit~e, un commerce ou une industrie en Roumanie, conform~ment aux lois et
r~glements en vigueur, obtiendront sans exception les livrets professionnels pr~vus
& F1article 18 de la loi cite plus haut, ainsi que la prolongation de ces livrets (article 15)
et de leurs permis de s6jour. L'6tablissement ainsi que la prolongation des livrets
professionnels ne sauraient 6tre refuses pour que les raisons mentionn6es A 1 article 16.

)) 3. Les livrets professionnels d~livr6s aux ressortissants hongrois pr6vus A
1'alin~a prec6dent, ne sauraient 6tre retires que pour des raisons concernant la s~curit6
de l'Etat (article 16). ))

J'ai l'honneur de vous accuser rception et de vous remercier de cette communication, dont
je prends acte.

Veuillez agr~er, Monsieur le Ministre, l'assurance de ma haute consideration.

(Signd) NICKL.
A Son Excellence Monsieur Basile Grigorcea,

Envoyf extraordinaire et ministre pl6nipotentiaire
de Roumanie en Hongrie, Sinala.
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the issue and extension of employment and residence permits (Articles 12-14) shall receive
prompt and sympathetic consideration from the competent Roumanian authorities.

(2) Hungarian nationals who, on the entry into force of the above-mentioned law,
were already engaged in commerce or industry in Roumania, in accordance with the
laws and regulations in force, shall, without exception, be granted the employment permits
required by Article 18 of the above law and also the extension of their employment
(Article 15) and residence permits. The issue and extension of employment permits
shall only be refused on the grounds mentioned in Article I6.

(3) The employment permits issued to Hungarian nationals and referred to in the
preceding paragraph shall only be withdrawn for reasons connected with the security
of the State (Article 16).

I have the honour to be, etc.

(Signed) Basile GRIGORCEA.
His Excellency Monsieur Alfred de Nickl,

Envoy Extraordinary and Minister Plenipotentiary,
Head of the Hungarian Delegation, Sinaia.

II.
SINAIA, August I2th, 1931.

SIR,

In your letter of to-day's date you were good enough to inform me as follows :
" I have the honour to inform you that, with reference to Article I of the Convention

ol Establishment, Commerce and Navigation signed this day between Roumania and
Hungary, the Royal Roumanian Government makes the following declarations in
regard to the application to Hungarian nationals working on their own account of the
provisions of the labour protection law No. III8, of April Ist, 1930 :

" (i) Applications by Hungarian nationals wishing to practise any trade or calling
in Roumania for the permit required by Article 2 of the above law and applications
for the issue and extension of employment and residence permits (Articles
12-14) shall receive prompt and sympathetic consideration from the competent
Roumanian authorities.

" (2) Hungarian nationals who, on the entry into force of the above-mentioned
law were already engaged in commerce or industry in Roumania, in accordance
with the laws and regulations in force, shall, without exception, be granted the
employment permits required by Article 18 of the above law and also the extension
of their employment (Article 15) and residence permits. The issue and extension
of employment permits shall only be refused on the grounds mentioned in Article 16.

" (3) The employment permits issued to Hungarian nationals and referred
to in the preceding paragraph shall only be withdrawn for reasons connected with
the security of the State (Article 16). "

I have duly received the above communication, of the contents of which I am happy to take
note.

I have the honour to be, etc.

His Excellency Monsieur Basile Grigorcea, (Signed) NIcKL.

Envoy Extraordinary and Minister Plenipotentiary
of Roumania in Hungary, Sinaia.
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TEXTE PORTUGAIS. - PORTUGUESE TEXT.

No 4322. - TRATADO 1 DE AMIZADE ENTRE 0 AFGHANISTAO E 0
BRASIL. ASSINADO EM ANKARA, EM 2o DE FEVEREIRO DE 1933.

Portuguese, French and Persian oficial texts communicated by the Envoy Extraordinary and
Minister Plenipotentiary of the United States of Brazil at Berne. The registration of this
Treaty took place April 9th, 1938.

0 CHEFE DO GOVERNO PROVISORIO DA REPUBLICA DOS ESTADOS UNIDOS DO BRASIL e SUA
MAJESTADE o REI DO AFGHANISTAO, animados do desejo de estabelecer em bases de sincera e
duradoura amizade as rela96es entre os dous Paizes, resolveram celevrar um Tratado de
Amizade, e nomearam, para esse effeito, seus Plenipotenciarios, a saber:

0 CHEFE DO GOVERNO PROVISORIO DA REPUBLICA DOS ESTADOS UNIDOS DO BRASIL,

A Sua Excellencia o Senhor Mario DE PIMENIrEL BRANDAO, Enviado Extraordinario
e Ministro Plenipotenciario da Republica dos Estados Unidos do Brasil na Turquia;

SUA MAJESTADE o REI DO AFGHANISTAO,

A Sua Excellencia Sultan AHMED Khan, Embaixador Extraordinario e Plenipotenciario
do Afghanistao na Turquia;

Os quaes, depois de se haverem communicado seus Plenos Poderes, achados em b6a e devida
forma, convieram nas disposig6es seguintes :

Artigo Primeiro.

Haveri paz constante e amizade duradoura entre os Governos e Povos das duas Altas Partes

Contractantes.

Artigo II.

As Altas Partes Contractantes terao o direito de estabelecer entre si relagoes diplomaticas
e consulares, na conformidade do Direito das Gentes.

Os Agentes diplomaticos e consulares de cada uma das Altas Partes Contractantes recebergo,
a titulo de reciprocidade, no territorio da Outra, o mesmo tratamento consagrado pelos principios
geraes do Direito Internacional Publico Geral.

Artigo III.

0 presente Tratado seri ratificado, e as ratifica.6es serao trocadas em Ankara, no mais
breve prazo possivel. Entrari em vigor immediatamente ap6s a troca des ratificag6es.

I The exchange of ratifications took place at Paris, December 23rd, 1937.
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No 4322. - TRAITE 1 D'AMITIE ENTRE L'AFGHANISTAN ET LE BRESIL.
SIGNR A ANKARA, LE 20 FP-VRIER 1933.

Textes officiels portugais, /ranpais et persan communiqus par l'envoyd extraordinaire et ministre
pidnipotenhiaire des Etats-Unis du Brdsil d Berne. L'enregistrement de ce traild a eu lieu
le 9 avril 1938.

LE CHEF Du GOUVERNEMENT PROVISOIRE DE LA RAPUBLIQUE DES ETATS-UNIS DU BRASIL

et SA MAJESTA LE RoI D'AFGHANISTAN, anim6s du d6sir d'tablir sur des bases d'amiti6 sincere
et durable les relations entre les deux pays, ont r6solu de conclure un trait6 d'amitiM et, A cette
fin, ont nonumm leurs pl6nipotentiaires, savoir :

LE CHEF DU GOUVERNEMENT PROVISOIRE DE LA RAPUBLIQUE DES ETATS-UNIS DU BRASIL:

Son Excellence Monsieur Mario DE PIMENTEL BRANDAO, envoy6 extraordinaire et
ministre phinipotentiaire de la R~publique des Etats-Unis du Br6sil en Turquie;

SA MAJESThr LE RoI D'AFGHANISTAN :
Son Excellence Sultan AHMED Khan, ambassadeur extraordinaire et pldnipotentiaire

d'Afghanistan en Turquie;

Lesquels, apr&s s'6tre communiqu6 leurs pleins pouvoirs, trouv6s en bonne et due forme,
sont convenus des dispositions suivantes :

Article premier.

I1 y aura paix constante et amiti6 durable entre les gouvernements et les peuples des deux
Hautes Parties contractantes.

Article II.

Les Hautes Parties contractantes auront le droit d'6tablir entre elles des relations diplomatiques
et consulaires, conform6ment aux principes du droit des gens.

Les agents diplomatiques et consulaires de chacune des Hautes Parties contractantes recevront,
A charge de r~ciprocit6, dans le territoire de l'autre, le mme traitement consacr6 par les principes
g~nraux du droit international public g6n~ral.

Article III.

Le pr6sent trait6 sera ratifi6 et les ratifications seront 6chang6es A Ankara, le plus t6t que
faire se pourra.

I1 entrera en vigueur immn6diatement apr~s l'6change des ratifications.

I L'6change des ratifications a eu lieu A Paris, le 23 d6cembre 1937.
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Em testemunho do que, os Plenipotenciarios acima nomeados assignaram este Tratado e
nelle appuzeram seus sellos.

Feito em Ankara, em tres exemplares, cada um nos idiomas portuguez, francez e persa, aos
vinte dias do mez de Fevereiro do anno de mil novecentos e trinta e tres.

(L. S.) M. DE PIMENTEL BRANDAO.

(L. S.) Sultan AHMED Khan.

1 copia authentica:
Secretaria de Estado

das Rela95es Exteriores,
Rio de Janeiro D. F., em 19 de Fevereiro de 1938.

R. Mendes Gongalves,
Chele do Servipo

dos Limites e Actos Internacionaes.

No 4322
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En foi de quoi, les pl~nipotentiaires susmentionn~s ont sign6 le present trait6 et y ont appos6
leurs sceaux.

Fait Ankara, en trois exemplaires chacun en langue portugaise, frangaise et persane, le
vingt f6vrier mil neuf cent trente-trois.

(L. S.) M. DE PIMENTEL BRANDAO.

(L. S.) Sultan AHMED Khan.

P- copia authentica:
Secretaria de Estado

das Relaq6es Exteriores,
Rio de Janeiro D. F., em i de Fevereiro de 1938.

R. Mendes Gongalves,
Chefe do Servipo

dos Limites e Actos Internacionaes.

No. 4322
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No 4322.

TEXTE PERSAN. - PERSIAN TEXT.
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I TRADUCTION. - TRANSLATION.

No. 4322. - TREATY OF FRIENDSHIP BETWEEN AFGHANISTAN
AND BRAZIL. SIGNED AT ANKARA, FEBRUARY 20TH, 1933.

THE HEAD OF THE PROVISIONAL GOVERNMENT OF THE REPUBLIC OF THE UNITED STATES
OF BRAZIL and HIS MAJESTY THE KING OF AFGHANISTAN, being desirous of establishing relations
between the two countries on a basis of sincere and lasting friendship, have resolved to conclude
a Treaty of Friendship and have, with this object, appointed as their Plenipotentiaries :

THE HEAD OF THE PROVISIONAL GOVERNMENT OF THE REPUBLIC OF THE UNITED STATES OF BRAZIL:

His Excellency Monsieur Mario DE PIMENTEL BRANDAO, Envoy Extraordinary and
Minister Plenipotentiary of the Republic of the United States of Brazil in Turkey

HIS MAJESTY THE KING OF AFGHANISTAN:

His Excellency Sultan AHMED Khan, Ambassador Extraordinary and Plenipotentiary
of Afghanistan in Turkey;

Who, having communicated their full powers, found in good and due form, have agreed on
the following provisions:

Article I.

There shall be constant peace and lasting friendship between the Governments and peoples
of the two High Contracting Parties.

Article II.

The High Contracting Parties shall have the right to establish diplomatic and consular
relations with each other, in conformity with the principles of international law.

Subject to reciprocity, the diplomatic and consular agents of each of the High Contracting
Parties shall, in the territory of the other High Contracting Party, enjoy the same treatment
in accordance with the general principles of general public international law.

Article III.

The present Treaty shall be ratified and the ratifications shall be exchanged at Ankara at
the earliest possible date.

It shall come into force immediately after the exchange of ratifications.

In faith whereof the above-mentioned Plenipotentiaries have signed the present Treaty
and have thereto affixed their seals.

Done at Ankara in three copies, each in Portuguese, French and Persian, this twentieth day
of February, one thousand nine hundred and thirty-three.

(L. S.) M. DE PIMENTEL BRANDAO.

(L. S.) Sultan AHMED Khan.

1 Traduit par le Secr6tariat de la Socidt6 des
Nations, & titre d'information.

I Translated by the Secretariat of the League
of Nations, for information.
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BRESIL ET MEXIQUE

Convention pour la revision des
textes de I'enseignement historique
et geographique. Signee ' Rio de
Janeiro, le 28 decembre j933.

BRAZIL AND MEXICO

Convention for the Revision of
History and Geography Text-
Books. Signed at Rio de Janeiro,
December 28th, 1933.
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TEXTE PORTUGAIS. - PORTUGUESE TEXT.

No 4323. - CONVENIO 1 ENTRE 0 BRASIL
REVISAO DOS TEXTOS DE ENSINO
GEOGRAPHIA. ASSINADO NO RIO DE
DEZEMBRO DE 1933.

E 0 MEXICO PARA A
DE HISTORIA E DE
JANEIRO, EM 28 DE

Textes officiels portugais et espagnol communiquds par l'envoyd extraordinaire et ministre plinipoten-
tiaire des Etats-Unis du Brdsil a Berne. L'enregistrement de cette convention a eu lieu
le 9 avril 1938.

O CHEFE DO GOVERNO PROVISORIO DA REPUBLICA DOS ESTADOS UNIDOS DO BRASIL e

O PRESIDENTE DOS ESTADOS UNIDOS MEXICANoS, animados do desejo de estreitar ainda mais,
si possivel, as relaqbes de amizade que vinculam os dois povos, e convencidos de que essa amizade
mais se consolidard pelo perfeito conhecimento que as novas gera 6es adquiram, tanto da geographia
como da historia de suas respectivas patrias, resolveram celebrar um Convenio para a revisdo dos
textos de ensino de historia e de geographia, e, para esse fim, nomearam seus Plenipotenciarios,
a saber :

O CHEFE DO GOVERNO PROVISORIO DA REPUBLICA DOS ESTADOS UNIDOS DO BRASIL:

ao Senhor Doutor Afranio DE MELLO FRANCO, Ministro de Estado das Rela96es Exteriores;

O PRESIDENTE DOS ESTADOS UNIDOS MEXICANOS:

ao Senhor Doutor Jos6 Manuel PUIG CASAURANC, Ministro das Relagdes Exteriores;

Os quaes, depois de haverem trocado seus plenos poderes, achados em boa e devida forma,
convieram nas disposig6es seguintes :

Artigo Primeiro.

O Governo da Republica dos Estados Unidos do Brasil e o Governo dos Estados Unidos
Mexicanos farao proceder a uma revisao dos textos adoptados para o ensino da historia nacional
em seus respectivos paizes, expurgando-os daqueles topicos que sirvam para excitar no animo
desprevenido da juventude a adversdo a qualquer povo americano.

Artigo II.

0 Governo da Republica dos Estados Unidos do Brasil e o Governo dos Estados Unidos
Mexicanos fardo rever periodicamente os textos adoptados para o ensino da geographia, pondo-os
de accordo corn as mais modernas estatisticas e procurando estabelecer nelles ura nogdo approxi-
mada da riqueza e da capacidade de producgio dos Estados americanos.

1 L'6change des ratifications a eu lieu h Mexico, le 3 d6cembre 1937.



1938 League of Nations - Treaty Series. 397

TEXTE ESPAGNOL. - SPANISH TEXT.

No 4323. - CONVENIO I ENTRE EL BRASIL Y MEXICO PARA LA
REVISION DE LOS TEXTOS DE ENSESANZA DE HISTORIA
Y DE GEOGRAFIA. FIRMADO EN RIO DE JANEIRO EL 28 DE
DICIEMBRE DE 1933.

Portuguese and Spanish official texts communicated by the Envoy Extraordinary and Minister
Plenipotentiary of the United States of Brazil at Berne. The registration of this Convention
took place April 9 th, 1938.

EL JEFE DEL GOBIERNO PROVISIONAL DE LA REPPBLICA DE LOS ESTADOS UNIDOS DEL BRASIL
y EL PRESIDENTE DE LOS ESTADOS UNIDOS MEXICANOS, animados del deseo de estrechar m~s
aun si cabe las relaciones de amistad que a ambos pueblos vinculan y convencidos de que esa
amistad se consolidarA mAs mediante el conocimiento perfecto que las nuevas generaciones
adquieran tanto de la geografia como de la historia de sus respectivas patrias, resolvieron celebrar
un Convenio para la revisi6n de los textos de ensefianza de historia y de geografia, y para ese fin
nombraron respectivarnente a los siguientes Plenipotenciarios :

EL JEFE DEL GOBIERNO PROVISIONAL DE LA REPTiBLICA DE LOS ESTADOS UNIDOS DEL BRASIL:

Al Sefior Doctor Afranio DE MELLO FRANCO, Ministro de Estado de Relaciones Exteriores;

EL PRESIDENTE DE LOS ESTADOS UNIDOS MEXICANOS:

Al Sefior Doctor Don Jos6 Manuel PUIG CASAURANC, Secretario de Relaciones Exteriores;

Los cuales, despu~s de comunicarse los respectivos Plenos Poderes, que fueron hallados en
buena y debida forma, convinieron en lo siguiente :

Articulo Primero.

El Gobierno de la Repfiblica de los Estados Unidos del Brasil y el Gobierno de los Estados
Unidos Mexicanos hardn que se proceda a una revisi6n de los textos adoptados para la ensefianza
de la historia nacional en sus respectivos paises, depurdndolos de aquellos t6picos que sirvan para
excitar en el Animo desprevenido de la juventud la adversi6n a cualquier pueblo americano.

Articulo II.

El Gobierno de la Repdiblica de los Estados Unidos del Brasil y el Gobierno de los Estados
Unidos Mexicanos harAn revisar, periodicamente, los textos adoptados para la ensefianza de la
geografia, poni~ndolos de acuerdo con las mls modernas estadisticas y procurando establecer en
ellos una noci6n aproximada de la riqueza y de la capacidad de producci6n de los Estados
americanos.

1 The exchange of ratifications took place at Mexico, December 3rd, 1937.
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Artigo III.

0 Presente Convenio serA ratificado dentro do mais breve prazo possivel e suas ratifica des
se trocardo na cidade do Mexico, continuando ele em vigor indefinidamente at ser denunciado por
uma das Partes contractantes, corn seis mezes de antecipagdo.

Em f6 do que, os Plenipotenciarios acima referidos assignam o presente Convenio, em dois
exemplares, nas linguas portugueza e espanhola, e Ihes app~em os respectivos sellos, no Rio de
Janeiro, D. F., aos vinte e oito dias do mez de Dezembro do anno de mil novecentos e trinta e tres.

(L. S.) Afranio DE MELLO FRANCO.

(L. S.) PUIG.

] copia authentica

Secretaria de Estado das Rela 6es Exteriores,
Rio de Janeiro D. F., em i de Fevereiro de 1938.

R. Mendes Gongalves,
Cheje do Servigo dos Limites e Actos

Internacionaes.

N' 4323
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Articulo III.

El presente Convenio serA ratificado dentro del m~s breve plazo posible y sus ratificaciones
se canjearin en la ciudad de Mexico, continuando en vigor indefinidamente hasta ser denunciado
por una de las Partes contratantes, con seis meses de anticipaci6n.

En fM de lo cual, los Plenipotenciarios arriba referidos firman el presente Convenio, en dos
ejemplares, en las lenguas portuguesa y espafiola, y le imponen sus respectivos sellos, en Rio de
Janeiro, D. F., a los veintiocho dias del mes de diciembre del afio de mil novecientos treinta y
tres.

(L. S.) Afranio DE MELLO FRANCO.

(L. S.) PUIG.

] copia authentica:

Secretaria de Estado das Relagoes Exteriores,
Rio de Janeiro D. F., em 19 de Fevereiro de 1938.

R. Mendes Gon~alves,

Chele do Servipo dos Limites e Actos
Internacionaes.

No. 4323
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1 TRADUCTION.

No 4323. - CONVENTION ENTRE LE BRESIL ET LE MEXIQUE
POUR LA REVISION DES TEXTES DE L'ENSEIGNEMENT
HISTORIQUE ET GEOGRAPHIQUE. SIGNEE A RIO DE JANEIRO,
LE 28 DECEMBRE 1933.

LE CHEF DU GOUVERNEMENT PROVISOIRE DE LA RtPUBLIQUE DES ETATS-UNIS Du BRtSIL
et LE PRASIDENT DES ETATS-UNIS DU MEXIQUE, animus du d~sir de resserrer davantage, si possible,
les relations amicales qui unissert les deux peuples et convaincus que cette amiti6 sera renforc6e
si les nouvelles g6n6rations ont une connaissance parfaite tant de la g6ographie que de l'histoire
de leurs patries respectives, ont d6cid6 de conclure une convention pour la revision des textes
d'enseignement de l'histoire et de la g~ographie et, cette fin, ont nomm6 pour leurs pl~nipoten-
tiaires :
LE CHEF DU GOUVERNEMENT PROVISOIRE DE LA R1PUBLIQUE DES ETATS-UNIS DU BR SIL:

Le Dr Afranio DE MELLO FRANCO, ministre d'Etat des Affaires trangres;

LE PRASIDENT DES ETATS-UNIS DU MEXIQUE:

Le Dr Jos6 Manuel PUIG CASAURANC, ministre des Affaires 6trang~res;
Lesquels, apr~s s'tre communiqu6 leurs pleins pouvoirs trouv~s en bonne et due forme, sont

convenus de ce qui suit :
Article premier.

Le Gouvernement de la R6publique des Etats-Unis du Br6sil et le Gouvemrnement des Etats-Unis
du Mexique feront proc~der A une revision des textes adopt~s pour 'enseignement de l'histoire
nationale dans leurs pays respectifs, en supprimant de ces textes tout sujet de nature A faire naitre
dans 1'esprit non prvenu de la jeunesse l'aversion contre un peuple amricain quelconque.

Article II.

Le Gouvernement de la R~publique des Etats-Unis du Brsil et le Gouvernement des Etats-Unis
du Mexique feront proc~der A une revision p~riodique des textes adopt~s pour l'enseignement
de la g~ographie, qui seront mis A jour conform6ment aux donn6es les plus rcentes de la statistique
et de fagon h donner une idle approximative de la richesse et de la capacit6 de production des
Etats am~ricains.

Article III.

La pr~sente convention sera ratifie dans le plus bref d6lai possible, et les ratifications seront
6chang~es a Mexico. Elle restera en vigueur ind6finiment, sauf d6nonciation par l'une des Parties
contractantes moyennavt pr~avis de six mois.

En foi de quoi, les pl~nipotentiaires susnomm~s ont sign6 la pr6sente convention, 6tablie
en deux exemplaires, en langues portugaise et espagnole, et y ont appos6 leurs cachets.

Fait . Rio de Janeiro, le vingt-huit d~cembre mil neuf cent trente-trois.

(L. S.) Afranio DE MELLO FRANCO.

(L. S.) PuIG.

1 Traduit par le Secretariat de la Socit des Nations, h titre d'information.
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1 TRANSLATION.

No. 4323. - CONVENTION BETWEEN BRAZIL AND MEXICO FOR
THE REVISION OF HISTORY AND GEOGRAPHY TEXT-BOOKS.
SIGNED AT RIO DE JANEIRO, DECEMBER 28TH, 1933.

THE HEAD OF THE PROVISIONAL GOVERNMENT OF THE REPUBLIC OF THE UNITED STATES
OF BRAZIL and THE PRESIDENT OF THE UNITED STATES OF MEXICO, desirous, if possible, of stiength-
ening still further the friendly relations existing between the two nations, and convinced that
this friendship will become even closer if the coming generations acquire an accurate knowledge
of the geography and history of their respective countries, have resolved to conclude a Convention
for the Revision of History and Geography Text-books, and for this purpose have appointed as
their Plenipotentiaries :
THE HEAD OF THE PROVISIONAL GOVERNMENT OF THE REPUBLIC OF THE UNITED STATES OF BRAZIL:

Dr. Afranio DE MELLO FRANCO, Minister of State for Foreign Affairs
THE PRESIDENT OF THE UNITED STATES OF MEXICO:

Dr. Jos6 Manuel PUIG CASAURANC, Minister for Foreign Affairs;
Who, having communicated their full powers, found in good and due form, have agreed as

follows
Article I.

The Government of the Republic of the United Stats of Brazil and the Government of the
United States of Mexico shall arrange for the text-books used for the teaching of national history
in their respective countries to be revised, and for all passages likely to arouse hostility in youthful
minds against any American nation to be deleted.

Article II.

The Government of the Republic of the United States of Brazil and the Government of the
United States of Mexico shall arrange for geography text-books to be periodically revised, so as to
bring them into line with the most recent statistics and to give an approximatc idea oi the wealth
and productive capacity of the American States.

Article III.
The present Convention shall be ratified as soon as possible and the ratifications shall be

exchanged in Mexico City. It shall remain in force for an indefinite period until it is denounced by
one of the Contracting Parties on giving six months' notice.

In faith whereof the above-named Plenipotentiaries have signed the present Convention
in duplicate Portuguese and Spanish texts and have thereto affixed their seals.

Done at Rio de Janeiro, the twenty-eighth day of December, one thousand nine hundred
and thirty-three.

(L. S.) Afranio DE MELLO FRANCO.
(L. S.) PUIG.

1 Translated by the Secretariat of the League of Nations, for information.
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BRESIL ET LITHUANIE

Echange de notes comportant un
accord commercial provisoire. Rio
de Janeiro, le 28 septembre 1937.

BRAZIL AND LITHUANIA

Exchange of Notes constituting a
Provisional Commercial Agree-
ment. Rio de Janeiro, Septem-
ber 28th, j937.
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No 4324. -- 1RCHANGE DE NOTES
ENTRE LES GOUVERNEMENTS
BRI-SILIEN ET L1THUANIEN
COMPORTANT UN ACCORD
COMMERCIAL PROVISOIRE. RIO
DE JANEIRO, LE 28 SEPTEM-
BRE 1937.

Textes officiels franfais et Portugais communiquds
par i'envoyd extraordinaire et ministre pldni-
potentiaire des Etats-Unis du Brdsil 4 Berne.
L'enregistrement de cet dchange de notes a eu
lieu le 9 avril 1938.

No 4324. -- TROCA DE NOTAS
ENTRE 0 GOVERNO BRASI-
LFIRO E 0 GOVERNO DA
LITHUANIA RELATIVAS A UN
ACCORDO COMMERCIAL PRO-
VISORIO. RIO DE JANEIRO,
EM 28 DE SETEMBRO 1937.

French and Portuguese offcial texts communicated
by the Envoy Extraordinary and Minister Ple-
nipotentiary of the United States of Brazil at
Berne. The registration of this Exchange of
Notes took place April 9 th, 1938.

LtGATION DE LITHUANIE.

RIO DE JANEIRO, le 28 septembre 1937.

MONSIEUR LE MINISTRE,

J'ai l'honneur de porter & la connaissance de Votre Excellence, comme suite A ma note du
9 septembre 1936, que le Gouvernement lithuanien m'a autoris6 h faire au Gouvernement br~silien
la d6claration ci-apr~s :

Le Gouvernement lithuanien d~sireux de faciliter et d~velopper les relations corn-
merciales entre la Lithuanie et les Etats-Unis du Br6sil, propose que, jusqu'& la conclusion
d'un trait6 de commerce et navigation entre les deux pays, lesdites relations soient r~gl~es
par les clauses suivantes :

I o Les produits naturels ou manufactures de la Lithuanie import~s au Br~sil
(pour la consommation ou la r~exportation, ou en transit) ne seront passibles de
droits d'entr~e, imp6ts, taxes ou charges douani~res quelconques autres ni plus
6lev~s que ceux appliques aux produits similaires de la nation la plus favoris6e, h
la condition que les produits naturels ou manufactur6s du Br6sil, import~s en Lithuanie
(pour la consommation ou la r6exportation, ou en transit) ne soient passibles de
droits d'entr~e, imp6ts, taxes ou charges douani~res quelconques, autres ni plus
6lev~s que ceux appliques aux produits similaires import~s de la nation la plus
favoris~e. De m~me, la condition de rciprocit6, les produits naturels ou manu-
factures de la Lithuanie import~s au Br~sil ne seront soumis h des formalit~s douani~res
autres que celles applicables aux produits similaires import6s de la nation la plus
favoris~e.
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20 Les produits naturels ou manufactures du Br~sil en Lithuanie ne seront
grev6s d'imp6ts ni de taxes, per us apr~s le d~douanement, autres ni plus 6lev~s
que ceux qui gr~veront les produits similaires import6s de la nation la plus favoris~e,
h la condition que les produits naturels ou manufactur6s de la Lithuanie import~s
au Br6sil ne soient grev6s d'imp6ts ou de taxes, per us apr~s le d~douanement, autres
ni plus 6lev6s que ceux auxquels sont soumis les produits similaires import6s de la
nation la plus favoris~e.

30 Si Fun des deux pays 6tablit une restriction quelconque sur l'importation
d'un article int~ressant essentiellement l'autre pays, celui qui aura 6tabli une telle
restriction donnera suite A la demande de l'autre pays d'entrer imm~diatement en
n~gociations pour arriver une solution satisfaisante. Si un accord ne peut 6tre
r~alis6 dans le d6lai de trente jours partir de la reception de la demande d'ouverture
de n~gociations, le pays qui les aura demand6es aura le droit de d6noncer le present
accord, soit en observant le d~lai de trente jours stipulk ci-dessous, soit avec un
pr6avis de quinze jours.

40 Si le Gouvernement lithuanien faisait d~pendre l'importation de marchandises
de la concession de permis d'achat de devises 6trang~res, il s'engage, d'ores et djA,
Ii accorder les permis n~cessaires A l'importation de produits br6siliens selon le m~me
crit6rium qui serait adopt6 pour la concession des permis d'achat de devises n6cessaires
A l'importation de produits de la nation la plus favoris~e, pourvu que le Gouvernement
br~silien s'engage de son c6t6 . adopter une pratique identique en ce qui concerne
la concession 6ventuelle des permis d'achat de devises n6cessaires A l'importation
de produits lithuaniens au Br6sil.

50 I1 est entendu que le traitement de la nation la plus favoris6e pr6vu dans
les clauses ci-dessus ne s'applique pas aux faveurs sp~ciales accord~es ou qui pour-
raient 8tre accord6es par la Lithuanie L l'Estonie et A la Lettonie.

60 Il est 6galement entendu que le traitement de la nation la plus favoris~e
pr~vu dans les clauses ci-dessus ne s'applique pas aux faveurs sp~ciales que chacun
des deux pays a accorddes ou pourrait accorder aux pays limitrophes en vue de
facilier le trafic frontalier, ni aux faveurs sp~ciales d6coulant d'une union douanire.

2. Si le Gouvernement br~silien agr~ait les clauses ci-dessus, je prierais Votre Excellence de
vouloir bien me le confirmer en les reproduisant dans sa note de r~ponse, laquelle, ensemble avec la
pr~sente, constituerait un accord commercial provisoire entre la Lithuanie et les Etats-Unis du
Br6sil.

3. En outre, j'ai l'honneur de proposer .1 Votre Excellence que cet accord soit mis en
vigueur imm~diatement, les deux gouvernements se r~servant le droit de le d6noncer avec un
pr~avis de trente jours.

Veuillez agr~er, Monsieur le Ministre, les assurances de ma tr~s haute consideration.

Son Excellence (a) AUKSTUOLIS.

Monsieur le Dr Mario de Pimentel Brando,
Ministre des Affaires 6trang6res

des Etats-Unis du Br~sil.

t copia authentica :
Secretaria de Estado das Rela§des Exteriores,
Rio de Janeiro D. F., em 19 de Fevereiro de 1938.

R. Mendes Gonqalves,
Chele do Servipo dos Limites e Actos

Internacionaes.
No. 4324
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TEXTE PORTUGAIS. - PORTUGUESE TEXT.

EC /2/89o. (42) (70e).

Em 28 de Setembro de 1937.

SENHOR MINISTRO,

Tenho a honra de accusar o recebimento da
sua Nota, de hoje, na qual, em additamento
6 de 9 de Setembro de 1936, Vossa Excellencia
se dignou communicar-me que o Governo
lithuanico, desejoso de facilitar e desenvolver
as relag6es commerciaes entra os Estados
Unidos do Brasil e a Lithuania, prop6e que,
at d conclusao de urn Tratado de Commercio
e Navega ao entre os dois paizes, as referidas
rela§aes sejam reguladas pelas seguintes clau-
sulas :

i) Os productos naturaes ou manufac-
turados da Lithuania importados no Brasil
(para o consumo ou a reexporta ao ou em
transito), n5o serdo sujeitos a direitos de
entrada, a impostos, a taxas ou a onus
aduaneiros quaesquer, differentes nem mais
elevados do que os que recahirem sobre os
productos similares importados da nagao
mais favorecida, sob a condigao de que os
E roductos naturaes ou manufacturados do

rasil, importados na Lithuania (para o
consumo ou a reexporta go ou em transito)
ndo sejam sujeitos a direitos de entrada,
a impostos, a taxas ou a onus aduaneiros
quaesquer, ifferentes nem mais elevados
do que os que recahirem sobre os productos
similares importados da nagao mais favo-
recida. Outrosim, sob a condi ao de reci-
procidade, os productos naturaes ou ma-
nufacturados da Lithuania importados no
Brasil, ndo serao submettidos a formali-
dades aduaneiras differentes das que se
applicarem aos productos similares impor-
tados da na ao mais favorecida.

2) Os productos naturaes ou manufac-
turados Lithuania importados no Brasil
nao serio onerados de impostos ou taxas,
cobrados ap6s o despacho aduaneiro, diffe-
rentes nem mais elevados do que os que

I Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.

1 TRADUCTION. - TRANSLATION.

EC /2/89o. (42) (700).

Le 28 septembre 1937.

MONSIEUR LE MINISTRE,

J'ai l'honneur d'accuser r6ception de votre
note de ce jour dans laquelle, comme suite A
celle du 9 septembre 1936, vous voulez bien me
faire savoir que le Gouvernement lithuanien,
d~sireux de faciliter et de d~velopper les rela-
tions commerciales entre les Etats-Unis du
Br6sil et la Lithuanie, propose que, jusqu'A la
conclusion d'un trait6 de commerce et de navi-
gation entre les deux pays, lesdites relations
soient r6gl~es par les clauses suivantes :

vo Les produits naturels ou manufactures
de la Lithuanie import~s au Br~sil (pour la
consommation ou la r~exportation, ou en
transit) ne seront pas passibles de droits
d entree, imp6ts, taxes ou charges doua-
nitres quelconques autres ni plus 6lev6s
que ceux qui sont appliques aux produits
similaires import~s en provenance de la
nation la plus favoris6e, k la condition que
les produits naturels ou manufactures du
Br~sil, import6s en Lithuanie (pour la
consommation ou la r~exportation, ou en
transit) ne soient pas passibles de droits
d'entr6e, imp6ts, taxes ou charges doua-
nitres quelconques, autres ni plus 6lev6s que
ceux qui sont appliqu6s aux produits simi-
laires import6s en provenance de la nation
la plus favoris~e. De m~me, sous condition
de r6ciprocit6, les produits naturels ou
manufactures de la Lithuanie import~s au
Br~sil ne seront pas soumis i des formalit~s
douanires autres que celles qui sont appli-
cables aux produits similaires import~s en
provenance de la nation la plus favoris6e.

20 Les produits naturels ou manufac-
tur6s de Lithuanie import6s au Br6sil ne
seront pas grev6s d'imp6ts ni de taxes,
per~us apr~s le dddouanement, autres ni
plus 6lev6s que ceux qui gr veront les pro-

Translated by the Secretariat of the League

of Nations, for information.
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onerarem os productos similares importados
na nado favorecida, sob a condiqao de que
os productos naturaes ou manufacturados
no Brasil importados na Lithuania nao
sejam onerados de impostos ou taxas,
cobrados ap6s o despacho aduaneiro, diffe-
rentes nem mais elevados do que aquelles
aos quaes estao sujeitos os productos simi-
lares importados da naqdo mais favorecida.

3) Se um dos dois paizes estabelecer
uma restric Ao qualquer i importagao
de artigo que interesse essencialmente o
outro paiz, o que houver estabelecido tal
restricdo attendari ao pedido do outro
paiz de entrar immediatamente em nego-
ciages para chegarem i uma solugo
satisfatoria. Se ndo f6r possivel realizar
um acc6rdo no prazo de trinta dias a partir
do recebimento do pedido de abertura de
negociag6es, o paiz que as tiver solicitado,
teri o direito de denunciar o presente
Acc6rdo, seja observando o prazo de trinta
dias abaixo estipulado, seja com o aviso
previo de quinze dias.

4) Se o Governo brasileiro fizer depender
a importacao de mercadorias da concessao
de licengas para a acquisigo de moedas
estrangeiras ou de cambiaes sobre as
Pra~as estrangeiras, elle se compromette
desde ji a conceder as licenqas necessarias
A importago de productos lithuanicos con-
forme o mesmo criterio que f6r adoptado
para a concessdo das licencas de acquisi9do
de moedas ou de cambiaes necessarias i
importa9!o de productos da naao mais
favorecida, comtanto que o Governo da
Lithuania se comprometta, a seu turno, a
adoptar uma pratica identica quanto 6
concessao eventual das licengas de acquisi-
9do de moedas ou de cambiaes necessarias
A importaao de productos brasileiros na
Lithuania.

5) Fica entendido que o tratamento da
nago mais favorecida, previsto nas clau-
sulas acima, nao se applica aos favores
especiaes concedidos ou que possam ser
concedidos pela Lithuania i Esthonia e
Lethonia.

6) Fica igualmente entendido que o
tratamento da nagao mais favorecida,
previsto nas clausulas acima, n~o se applica
aos favores especiaes que cada um dos dois
paizes condedeu ou venha a conceder aos

No. 4324

duits similaires import6s en provenance de
la nation la plus favoris e, L la condition

ue les produits naturels ou manufactures
u Br6sil import6s en Lithuanie ne soient

pas grev~s d'imp6ts ni de taxes, per~us
apr~s le d6douanement, autres ni plus
6lev~s que ceux auxquels sont soumis les
produits similaires import~s en provenance
de la nation la plus favoris~e.

30 Si l'un des deux pays 6tablit une res-
triction quelconque A 1'importation d'un ar-
ticle int~ressant essentiellement l'autre pays,
celui qui aura 6tabli une telle restriction
donnera suite h la demande de l'autre pays
d&entrer imm~diatement en n6gociations
pour arriver 2 une solution satisfaisante.
Si un accord ne peut 8tre r~alis6 dans le
d~lai de trente jours A partir de la rdception
de la demande d'ouverture de n~gociations,
le pays qui les aura demand~es aura le droit
de d6noncer le pr6sent accord, soit en
observant le d6lai de trente jours stipul6
ci-dessous, soit avec un pr6avis de quinze
jours.

40 Si le Gouvernement br~silien faisait
d6pendre l'importation de marchandises de
la concession de permis d'achat de devises
6trang~res ou de change sur les places 6tran-
gres, il s'engage d'ores et d~jA h accorder
les permis ncessaires A 1'importation de
produits lithuaniens selon le m~me crit~re
qui serait adopt6 pour la concession des
permis d'achat de devises ou de change
n6cessaires l'importation de produits de
la nation la plus favorise, pourvu que le
Gouvernement lithuanien s'engage de son
c6t6 A. adopter une pratique identique en
ce qui concerne la concession 6ventuelle
des permis d'achat de devises ou de
change n~cessaires & l'importation de pro-
duits br6siliens en Lithuanie.

50 Il est entendu que le traitement de
la nation la plus favoris~e, pr6vu dans les
clauses ci-dessus, ne s'applique pas aux
faveurs sp~ciales accord es ou qui pour-
raient 6tre accord~es par la Lithuanie h
1'Estonie et h la Lettonie.

60 I1 est 6galement entendu que le trai-
tement de la nation la plus favoris~e, pr~vu
dans les clauses ci-dessus, ne s'applique
pas aux faveurs spciales que chacun des
deux pays a accord~es ou pourrait accorder
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paizes limitrophes para facilitar o trafego de
fronteiras, ner aos favores especiaes resul-
tantes de uma Uniao aduaneira.

2. Tenho a honra de communicar a Vossa
Excellencia que o Governo brasileiro, animado do
mesmo desejo do Governo lithuanico de facilitar
e desenvolver as rela96es commerciaes entre o
Brasil e a Lithuania, concorda em que estas
sejam reguladas pelas clausulas acima, for-
mando a Nota de Vossa Excellencia, desta
data, com a presente Nota, urn Acc6rdo Com-
mercial Provisorio entre os Estados Unidos do
Brasil e a Lithuania, o qual entrari em vigor
immediatamente e podera ser denunciado, por
qualquer dos dois Governos, corn o aviso pr~vio
de trinta dias.

Aproveito a opportunidade para renovar a
Vossa Excellencia os protestos da minha alta
consideraqao.

(a.) Mario DE PIMENTEL BRANDAO.

A Sua Excellencia
o Senhor Jonas Aukstuolis,

Enviado Extraordinario
e Ministro Plenipotenciario

da Lithuania.

aux pays limitrophes en vue de faciliter le
trafic frontalier, ni aux faveurs spciales
ddcoulant d'une union douanire.

2. J'ai l'honneur de porter At votre connais-
sance que le Gouvernement br~silien, anim6 du
mme d6sir que le Gouvernement lithuanien de
faciliter et de d~velopper les relations commer-
ciales entre le Br~sil et la Lithuanie, accepte que
ces relations soient r6gl6es par les clauses sus-
mentionn6es. Dans ces conditions, votre note
de ce jour et la pr6sente note constituent un
accord commercial provisoire entre les Etats-
Unis du Br~sil et la Lithuanie, accord qui entrera
en vigueur imm6diatement et qui pourra 6tre
d6nonc6 par F'un ou l autre des deux gouver-
nements, avec pr~avis de trente jours.

Je saisis cette occasion, etc.

(Signd) Mario DE PIMENTEL BRANDAO.

Son Excellence
Monsieur Jonas Aukstuolis,

Envoy6 extraordinaire
et ministre pl~nipotentiaire

de Lithuanie.

1] copia authentica :
Secretaria de Estado das Rela96es Exteriores,
Rio de Janeiro D. F., em 19 de Fevereiro de 1938.

R. Mendes Gongalves,
Chefe do Servifo dos Limites e Actos

Internacionaes.
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I TRADUCTION. - TRANSLATION.

No. 4324. - EXCHANGE OF NOTES BETWEEN THE BRAZILIAN AND
LITHUANIAN GOVERNMENTS CONSTITUTING A PROVISIONAL
COMMERCIAL AGREEMENT. RIO DE JANEIRO, SEPTEMBER
28TH, 1937.

I.

LITHUANIAN LEGATION.

RIO DE JANEIRO, September 28th, 1937.
YOUR EXCELLENCY,

With reference to my note of September 9th, 1936, I have the honour to inform Your Excellency
that the Lithuanian Government has authorised me to make the following statement to the
Brazilian Government :

The Lithuanian Government, being desirous of promoting and developing commercial
relations between Lithuania and the United States of Brazil, proposes that, pending
the conclusion of a Treaty of Commerce and Navigation between the two countries, the
said relations should be governed by the following provisions :

(i) Goods produced or manufactured in Lithuania and imported into Brazil
(whether for consumption or re-export or in transit) shall not be subject to any
import duties, taxes, charges or Customs fees other or higher than those to which
like goods, imported from the most-favoured nation, are subject, on condition that
goods produced or manufactured in Brazil and imported into Lithuania (whether
for consumption or re-export or in transit) shall not be subject to any import duties,
taxes, charges or Customs fees other or higher than those to which like goods, imported
from the most-favoured nation, are subject. Similarly, on condition of reciprocity,
goods produced or manufactured in Lithuania and imported into Brazil shall not
be subject to Customs formalities other than those to which like goods imported
from the most-favoured nation are subject.

(2) Goods produced or manufactured in Brazil and imported into Lithuania
shall not be subject to taxes or charges, levied after clearance through the Customs,
other or higher than those to which like goods imported from the most-favoured
nation are subject, on condition that goods produced or manufactured in Lithuania
and imported into Brazil shall not be subject to taxes or charges, levied after clearance
through the Customs, other or higher than those to which like goods imported from
the most-favoured nation are subject.

(3) Should either of the two countries impose any restriction whatsoever on
the importation of an article of vital importance to the other country, the country
which shall have imposed such restriction shall comply with any request of the other
country for the immediate opening of negotiations with a view to reaching a satisfactory
settlement. If agreement cannot be reached within a period of thirty days as from
the receipt of the request for the opening of negotiations, the country which has

1 Translated by the Secretariat of the League
of Nations, for information.

1 Traduit par le Secretariat de la Soci6t6 des
Nations, 6, titre d'information.
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requested the opening of negotiations shall be entitled to denounce the present
Agreement, either with the thirty days' notice specified hereunder or with fifteen
days' notice.

(4) The Lithuanian Government hereby undertakes that, in the event of its
making the importation of goods contingent upon the granting of permits to purchase
foreign exchange, it will grant the permits necessary for the importation of Brazilian
goods on the same conditions as may be adopted for the granting of permits to
purchase the exchange necessary for the importation of goods of the most-favoured
nation, provided that the Brazilian Government undertakes, for its part, to adopt
an identical practice with respect to the granting of any permits to purchase the
exchange necessary for the importation of Lithuanian goods into Brazil.

(5) It is understood that the most-favoured-nation treatment referred to in
the foregoing provisions shall not apply to any special favours that are at present
or may hereafter be accorded by Lithuania to Estonia and Latvia.

(6) It is further understood that the most-favoured-nation treatment referred
to in the foregoing provisions shall not apply to such special favours as either of
the two countries has accorded, or may hereafter accord, to adjacent countries in
order to facilitate frontier traffic, or to special advantages resulting from a Customs
union.

2. Should the Brazilian Government approve the above provisions, I would ask Your
Excellency to be good enough to confirm the fact by reproducing them in your reply, which,
together with the present note, would constitute a Provisional Commercial Agreement between
Lithuania and the United States of Brazil.

3. I have further the honour to propose to Your Excellency that this Agreement should
be brought into force immediately, the two Governments reserving the right to denounce it
with thirty days' notice.

I have the honour to be, etc.
(Signed) AUKSTUOLIS.

His Excellency
Dr. Mario de Pimentel Brandlo,

Minister for Foreign Affairs
of the United States of Brazil.

II.

EC/2/8 9o. (42)(7oe).
September 28th, 1937.

MONSIEUR LE MINISTRE,

I have the honour to acknowledge the receipt of your note of to-day's date, in which, with
reference to your note of September 9th, 1936, Your Excellency was good enough to inform me
that the Lithuanian Government, being desirous of promoting and developing commercial relations
between the United States of Brazil and Lithuania, proposes that, pending the conclusion of a
Treaty of Commerce and Navigation between the two countries, the said relations should be
governed by the following provisions :

(I) Goods produced or manufactured in Lithuania and imported into Brazil (whether
for consumption or re-export or in transit) shall not be subject to any import duties,
taxes, charges or Customs fees other or higher than those to which like goods, imported
from the most-favoured nation, are subject, on condition that goods produced or
manufactured in Brazil and imported into Lithuania (whether for consumption or re-export
or in transit) shall not be subject to any import duties, taxes, charges or Customs fees
other or higher than those to which like goods, imported from the most-favoured nation,
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are subject. Similarly, on condition of reciprocity, goods produced or manufactured
in Lithuania and imported into Brazil shall not be subject to Customs formalities other
than those to which like goods imported from the most-favoured nation are subject.

(2) Goods produced or manufactured in Lithuania and imported into Brazil shall
not be subject to taxes or charges, levied after clearance through the Customs, other
or higher than those to which like goods imported from the most-favoured nation are
subject, on condition that goods produced or manufactured in Brazil and imported into
Lithuania shall not be subject to taxes or charges, levied after clearance through the
Customs, other or higher than those to which like goods imported from the most-favoured
nation are subject.

(3) Should either of the two countries impose any restriction whatsoever on the
importation of an article of vital importance to the other country, the country which
shall have imposed such restriction shall comply with any request of the other country
for the immediate opening of negotiations with a view to reaching a satisfactory settlement.
If agreement cannot be reached within a period of thirty days as from the receipt of the
request for the opening of negotiations, the country which has requested the opening of
negotiations shall be entitled to denounce the present Agreement, either with the thirty
days' notice specified hereunder or with fifteen days' notice.

(4) The Brazilian Government hereby undertakes that, in the event of its making
the importation of goods contingent upon the granting of permits to purchase foreign
currency or bills of exchange on foreign markets, it will grant the permits necessary
for the importation of Lithuanian goods on the same conditions as may be adopted for
the granting of permits to purchase the currency or bills of exchange necessary for the
importation of goods of the most-favoured nation, provided that the Lithuanian Govern-
ment undertakes, for its part, to adopt an identical practice with respect to the granting
of any permits to purchase the currency or bills of exchange necessary for the importation
of Brazilian goods into Lithuania.

(5) It is understood that the most-favoured-nation treatment referred to in the
foregoing provisions shall not apply to any special favours that are at present or may
hereafter be accorded by Lithuania to Estonia and Latvia.

(6) It is further understood that the most-favoured-nation treatment referred to
in the foregoing provisions shall not apply to such special favours as either of the two
countries has accorded or may hereafter accord to adjacent countries in order to facilitate
frontier traffic, or to special advantages resulting from a Customs union.

2. I have the honour to inform Your Excellency that the Brazilian Government, being equally
desirous with the Lithuanian Government to promote and develop commercial relations between
Brazil and Lithuania, agrees that such relations shall be governed by the above provisions and that
Your Excellency's note of to-day's date, together with the present note, shall constitute a Provisional
Commercial Agreement between the United States of Brazil and Lithuania, which shall come
into force immediately, and may be denounced by either of the two Governments with thirty
days' notice.

I have the honour to be, etc.
(Signed) Mario DE PIMENTEL BRANDAO.

His Excellency
Monsieur Jonas Aukstuolis,

Envoy Extraordinary and Minister Plenipotentiary
of Lithuania.
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ETATS-UNIS D'AMERIQUE
ET BRESIL

Echange de notes comportant un
accord relatif ]a suppression des
taxes de visa des passeports pour
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de Janeiro, les i6 et 17 decem-

bre j937.

UNITED STATES OF AMERICA
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Exchange of Notes constituting an
Agreement regarding the Aboli-
tion of Charges for Passport Visas
for Tourists of Both Countries.
Rio de Janeiro, December j 6th
and 17 th, 1937.
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No 4325. - TROCA DE NOTAS
ENTRE 0 GOVERNO DOS ESTA-
DOS UNIDOS DA AMERICA E 0
GOVERNO BRASILEIRO RELA-
TIVAS A UN ACCORDO SUPPRI-
MINDO 0 EMOLUMENTO PARA
0 VISTO EM PASSAPORTE DE
TURISTA. RIO DE JANEIRO, EM
16 E EM 17 DE DEZEMBRO DE
1937.

Textes officiels portugais et anglais communiquds
par l'envoyd extraordinaire et ministre pldni-
potentiaire des Etats-Unis du Brdsil d Berne.
L'enregistrement de cet dchange de notes a eu
lieu le 9 avril 1938.

TEXTE PORTUGAIS. - PORTUGUESE TEXT.

Em 16 de Dezembro de 1937.

SENHOR EMBAIXADOR,

Tenho a honra de informar Vossa Excellencia
de que o Governo do Brazil concorda em que
ndo seja cobrado emolumento algum pelo visto
e pelas formalidades necessarias i obtengdo do
visto que as suas autoridades appuzerem nos
passaportes dos nacionaes dos Estados Unidos
da America e das Ilhas Philippinas, que nao
sej am immigrantes e venham ao Brasil em
visita.

2. Para os fins deste acc6rdo, serA considerado
ngo immigrante o nacional de qualquer das
partes que mantenha domicilio na sua patria,
com a intengao de a ella voltar ap6s ausencia
temporaria, o que v6 ao paiz da outra parte
contractante para nelle ficar temporariamente
e apenas com um dos seguintes objectivos :

a) - representar o seu Governo em
qualquer missao official ; sua familia, seus

'Traduit par le Secretariat de la Soci6t6 des
Nations, & titre d'information.

No. 4325.'- EXCHANGE OF NOTES
BETWEEN THE GOVERNMENT
OF THE UNITED STATES OF
AMERICA AND THE BRAZILIAN
GOVERNMENT CONSTITUTING
AN AGREEMENT REGARDING
THE ABOLITION OF CHARGES
FOR PASSPORT VISAS FOR
TOURISTS OF BOTH COUN-
TRIES. RIO DE JANEIRO, DE-
CEMBER 16TH AND I7TH, 1937.

Portuguese and English official texts communi-
cated by the Envoy Extraordinary and Minister
Plenipotentiary o the United States of Brazil
at Berne. The registration of this Exchange
of Notes took place April 9 th, 1938.

1 TRADUCTION. - TRANSLATION.

December 16th, 1937.

EXCELLENCY,

I have the honour to inform Your Excel-
lency that the Brazilian Government agrees
that no charge whatsoever shall be collected
for visas or for the formalities necessary
for the obtaining of visas which its represen-
tatives place on the passports of nationals
of the United States of America and the
Philippine Islands who are not immigrants
and who come to Brazil on a visit.

2. For the purposes of this Agreement,
the national of either Party who maintains
a domicile in his own country with the
intention to return thereto after a temporary
absence and who goes to the country of the
other Contracting Party for a temporary
sojourn and for one of the following reasons
shall be considered a non-immigrant :

(a) To represent his Government in
any official capacity ; his family, atten-

'Translated by the Secretariat of the League
of Nations, for information.
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auxiliares, criados e empregados tambem
serdo considerados nao immigrantes ;

b) - visitar o paiz estrangeiro como
turista ou a negocio, mas ser fixar resi-
dencia para se estabelecer commercial-
mente ou para exercer alguma actividade
profissional ;

c) - atravessar o paiz, em transito para
terceiro paiz ;

d) - sendo maritimo, permanecer no
paiz estrangeiro durante o periodo em
que o respectivo navio se demorar nos
portos de tal paiz.

3. Ndo ser5o tao pouco considerados immi-
grantes, para os fins do presente Acc6rdo, os
cidadaos dos Estados Unidos da America do
Norte, suas mulheres e seus filhos solteiros,
autorizados a entrar no Brasil somente para
commerciar, de acc6rdo com as estipula 6es de
um tratado de Commercio e Navega§5o existen-
te, ou que possa vir a ser concluido no futuro.

4. Fica claramente entendido que as dispo-
si96es acima s6 se referem aos nacionaes dos
dois paizes, e n5o 6s pess6as munidas de passa-
portes para estrangeiros; e ndo attingem
outras disposi96es vigentes nos territorios dos
dois paizes, concernentes ds respectivas leis de
immigra 5o e saude publica.

5. 0 presente acc6rdo entrarA em vigor no
dia IO de janeiro de 1938, e durard indefinida-
mente, at6 que seja denunciado por quelquer
das partes contractantes, mediante notificagdo
corn tres mezes de antecedencia.

Aproveito a opportunidade para reiterar a
Vossa Excellencia os protestos da minha mais
alta considera do.

(A) Mario DE PIMENTEL BRANDkO.

A Sua Excellencia
o Senhor Jefferson Caffery,

Embaixador dos Estados Unidos
da America.

dants, servants and employees shall also
be considered non-immigrants ;

(b) To visit the foreign country as a
tourist or on business without, however,
taking up residence for the purpose of
establishing himself commercially or of
undertaking any professional activity;

(c) To pass through the country in
transit to a third country ;

(d) In the case of seamen, to remain
in the foreign country during the period
in which their respective ships remain
in port.

3. For the purposes of the present Agree-
ment, citizens of the United States of Ame-
rica, their wives and unmarried children,
authorised to enter Brazil solely to carry on
trade in accordance with the provisions of a
treaty of commerce and navigation already
in force, or which may be concluded in the
future, shall also be considered non-immi-
grants.

4. It is clearly understood that the above
provisions refer only to nationals of the two
countries and not to persons holding pass-
ports issued to foreigners, and do not affect
other provisions in force in the territories of
the two countries regarding their respective
immigration and public health laws.

5. The present Agreement shall come into
force on January Ist, 1938, and shall remain
in force indefinitely until it is denounced by
either of the Contracting Parties on giving
three months' notice.

I take this opportunity to renew to Your
Excellency the assurance of my highest
consideration.

(Signed) Mario DE PIMENTEL BRANDAO.

His Excellency
Mr. Jefferson Caffery,

Ambassador of the United States
of America.

fl copia authentica :
Secretaria de Estado

das Rela96es Exteriores,
Rio de Janeiro D.F.,

em 19 de Fevereiro de 1938.

R. Mendes Gon~alves,
Chele do Servigo

dos Limites e A ctos Internacionaes.
No. 4325
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II.

EMBASSY
OF THE UNITED STATES OF AMERICA.

RIO DE JANEIRO, December 17th, 1937.
EXCELLENCY,

I have the honour to inform Your Excellency that the Government of the United States of
America agrees that no charge whatsoever be collected for visas which its representatives place
on the passports of nationals of Brazil who are not immigrants and who come to the United States
or to the Philippine Islands on a visit, or for executing applications therefor.

For the purposes of this Agreement, the national of either of the Contracting Parties who
maintains a domicile in his own country with the intention to return thereto after a temporary
absence, and who goes to the country of the other Contracting Party for a temporary sojourn and
for the following reasons, will be considered a non-immigrant :

(a) To represent his Government in any official capacity, including his family,
attendants, servants, and employees ;

(b) To visit the foreign country as a tourist or on business without, however, taking
up residence for the purpose of establishing himself commercially or of undertaking any
professional activity ;

(c) To pass through the country in transit to a third country;
(d) In the case of seamen, to remain in the foreign country during the period in

which their respective ships remain in port ;
(e) Brazilian nationals, their wives and unmarried children, entitled to enter American

territory, including the Philippine Islands, solely to carry on trade under and in pursuance
of the provisions of a present existing treaty of commerce and navigation, or one which
may be concluded in the future.

It is clearly understood that the above provisions refer only to the nationals of the two countries
and not to persons holding passports given to foreigners and do not affect other provisions in
effect in the territories of the two countries with respect to the immigration and public health
laws.

This Agreement will enter into effect on the Ist day of January, 1938, and will remain in effect
indefinitely until it is denounced by either of the Contracting Parties on three months' previous
notice.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

(a) JEFFERSON CAFFERY.

His Excellency Dr. Mario de P. Branddo,
Min. for Foreign Af. R. J.

P_ copia authentica:
Secretaria de Estado das Relap6es Exteriores,

Rio de Janeiro, D.F., em 19 de Fevereiro de 1938.

R. Mendes Gongalves,
Chefe do Servipo dos Limites e Actos Internacionaes.

N' 4325
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' TRADUCTION. - TRANSLATION.

No 4325. - tCHANGE DE NOTES ENTRE LE GOUVERNEMENT DES
tTATS-UNIS D'AMIRIQUE ET LE GOUVERNEMENT BRI-SILIEN
COMPORTANT UN ACCORD RELATIF A LA SUPPRESSION DES
TAXES DE VISA DES PASSEPORTS POUR LES TOURISTES DES
DEUX PAYS. RIO DE JANEIRO, LES i6 ET 17 DECEMBRE 1937.

I.

MONSIEUR L'AMBASSADEUR, Le 16 ddcembre 1937.

J'ai l'honneur de porter A votre connaissance que le Gouvernement du Br6sil convient de ne
percevoir aucun droit pour le visa que les autorit6s br~siliennes apposent sur les passeports des
ressortissants des Etats-Unis d'Am6rique et des iles Philippines, qui ne sont pas des immigrants
et qui se rendent au Br6sil en visite, ni pour les formalit6s qui sont n~cessaires en vue de l'obtenir.

2. Aux fins du present accord, sera consid&r6 comme non-immigrant tout ressortissant de l'une
quelconque des Parties contractantes qui conserve son domicile dans sa patrie avec l'intention
d'y retourner apr~s une absence temporaire ou qui se rend dans le pays de l'autre Partie contractante
afin d'y sjourner temporairement et uniquement pour une des raisons suivantes :

a) Representer le gouvernement de son pays A titre officiel; sa famille, ses collabo-
rateurs, ses domestiques et ses employ~s seront 6galement considr6s comme non-immi-
grants;

b) Visiter le pays 6tranger en qualit6 de touriste ou pour affaires, sans toutefois
s'y fixer dans le but de s'y 6tablir comme commer~ant ou d'y exercer une profession
quelconque ;

c) Traverser le pays pour se rendre dans un tiers pays;
d) S'il s'agit de marins, demeurer dans le pays 6tranger pendant tout le temps que

le navire auquel ils appartiennent reste dans les ports dudit pays.
3. Ne seront pas non plus consid~r~s comme immigrants, aux fins du present accord, les

citoyens des Etats-Unis de l'Am6rique du Nord, leur femme et leurs enfants non mari6s qui sont
autoris~s & entrer au Br~sil dans le seul but d'y faire du commerce, conform~ment aux stipulations
d'un trait6 de commerce et de navigation actuellement en vigueur ou qui pourrait tre conclu
i l'avenir.

4. I1 est bien entendu que les dispositions susmentionn~es visent uniquement les ressortissants
des deux pays et non pas les personnes munies de passeports pour 6trangers ; et qu'elles ne portent
pas atteinte aux autres dispositions en vigueur dans les territoires des deux pays et ayant trait
aux lois sur l'immigration et la sant6 publique.

5. Le present accord entrera en vigueur le Ier janvier 1938 et restera applicable aussi longtemps
qu'il n'aura pas 6t6 d~nonc6 par l'une des deux Parties contractantes moyennant pr~avis de trois
mois.

Je saisis cette occasion, etc.
(Signd) Mario DE PIMENTEL BRANDAO.

Son Excellence Monsieur Jefferson Caffery,
Ambassadeur des Etats-Unis d'Am~rique.

1 Traduit par le Secretariat de la Socit des I Translated by the Secretariat of the League
Nations, A titre d'information. of Nations, for information.

27
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II.

AMBASSADE

DES ETATS-UNIS D'AMPRIQUE.

RIO DE JANEIRO, le 17 ddcembre 1937.
MONSIEUR LE MINISTRE,

J'ai l'honneur de porter h votre connaissance que le Gouvernement des Etats-Unis d'Am~rique
convient de ne percevoir aucun droit pour le visa que ses repr~sentants apposent sur les passeports
des ressortissants du Br~sil qui ne sont pas immigrants et qui se rendent en visite aux Etats-Unis
ou aux fles Philippines, ni pour les formalits qui sont n6cessaires en vue de l'obtenir.

Aux fins du present accord, sera consid~r6 comme non-immigrant tout ressortissant de 1'une
quelconque des Parties contractantes qui conserve son domicile dans son pays avec l'intention
d'y retourner apr~s une absence temporaire ou qui se rend dans le pays de l'autre Partie contractante
pour y sjourner temporairement et pour l'une des raisons suivantes :

a) Representer le gouvernement de son pays h titre officiel ; sa famille, ses collabora-
teurs, ses domestiques et ses employ~s seront 6galement consid~r~s comme non-
immigrants ;

b) Visiter le pays 6tranger en qualit6 de touriste ou pour affaires sans toutefois
s'y fixer dans le but de s'y 6tablir comme commergant ou d'y exercer une profession
quelconque ;

c) Traverser le pays pour se rendre dans un tiers pays;
d) S'il s'agit de marins, demeurer dans le pays 6tranger pendant tout le temps que

les navires auxquels ils appartiennent restent dans le port.
e) Les ressortissants br6siliens, leur femme et leurs enfants non mari6s qui sont

autoris~s A p~n6trer sur le territoire am~ricain, y compris les lies Philippines, dans le
seul but d'y faire du commerce conform6ment aux stipulations d'un trait6 de commerce
et de navigation actuellement en vigueur ou qui pourrait 6tre conclu l'avenir.

I1 est bien entendu que les dispositions susmentionn~es visent uniquement les ressortissants
des deux pays et non pas les personnes munies de passeports pour 6trangers ; et qu'elles ne portent
pas atteinte aux autres dispositions en vigueur dans les territoires des deux pays et ayant trait
aux lois sur l'immigration et la sant6 publique.

Le present accord entrera en vigueur le Ier janvier 1938 et restera applicable aussi longtemps
qu'il n'aura pas 6t6 d6nonc6 par l'une des deux Parties contractantes moyennant pr~avis de trois
mois.

Je saisis cette occasion, etc.
(Signd) JEFFERSON CAFFERY.

Son Excellence
le Dr Mario de P. Branddo,

Ministre des Affaires 6trang~res,
Rio de Janeiro.

No 4325
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TEXTE DANOIS. - DANISH TEXT.

No 4326. - KONVENTION 1 ANGAAENDE FREDNING AF RODSPF-TTER
OG ISINGER I SKAGERAK, KATTEGAT OG 0RESUND. UNDER-
TEGNET I OSLO, DEN 6. SEPTEMBER 1937.

Textes officiels danois, norvdgien et suddois communiquds par le ddl1gud permanent du Danemark
pros la SocidM des Nations. L'enregistrement de cette convention a eu lieu le 9 avril 1938.

HANS MAJESTET KONGEN AF DANMARK OG ISLAND, HANS MAJESTiET NORGES KONGE og
HANS MAJESTA-T KONGEN AF SVERIGE, som er kommet overens om at afslutte en Konvention
mellem Danmark, Norge og Sverige angaaende Fredning af R0dspxtter og Isinger i Skagerak,
Kattegat og Oresund, har i dette Ojemed udnzvnt til deres Befuldmxgtigede:

HANS MAJEST&ET KONGEN AF DANMARK OG ISLAND:

Sin overordentlige Gesandt og befuldmagtigede Minister i Oslo Henrik Louis Hans
KAUFFMANN ;

HANS MAJESTET NORGES KONGE:

Sin Udenrigsminister Halvdan KOHT;

HANS MAJESTT KONGEN AF SVERIGE :

Sin overordentlige Gesandt og befuldmagtigede Minister i Oslo Torvald Magnusson
HoJER ;

hvilke, dertil behorigt befuldmagtigede, er kommet overens om folgende Artikler:

Artikel i.

Bestemmelserne i denne Konvention vedr0rer :
Skagerak, begronset mod Vest af en ret Linie fra Hanstholm Fyr til Lindesnxs Fyr

og mod Syd af rette Linier draget fra Skagens nordligste Punkt til Vinga Fyr og videre
derfra til n.rmeste Kyst af Hisingen.

Kattegat, begrmnset mod Nord af Skagerak og mod Syd af rette Linier fra Hasen0re
til Gniben og fra Gilbjerg Hoved til Kullens Fyr saint

Oresund, begranset mod Nord af en ret Linie fra Gilbjerg Hoved til Kullens Fyr
og mod Syd af en ret Linie fra Stevns Fyr til Falsterbo Fyr.

I Les ratifications ont t6 d~pos~es & Oslo, le 23 f6vrier 1938.
Entree en vigueur le 23 mars 1938.
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TEXTE NORVAGIEN. - NORWEGIAN TEXT.

No 4326. - AVTALE I MILLOM NOREG, DANMARK OG SVERIGE UM
FREDING FOR GULLFLYNDRE (RODSPETTE) OG SANDFLYNDRE
(ISING) I SKAGERAK, KATTEGAT OG ORESUND. UNDERTEGNET
I OSLO, DEN 6. SEPTEMBER 1937-

Danish, Norwegian and Swedish official texts communicated by the Permanent Delegate of Denmark
to the League of Nations. The registration of this Convention took place April 9th, 1938.

HANS MAJESTET NOREGS KONGE, HANS MAJESTET KONGEN AV DANMARK OG ISLAND Og
HANS MAJESTET KONGEN AV SVERIGE, som er vortne samde um A giera ein avtale millom Noreg,
Danmark og Sverige um freding for gullflyndre (r0dspette) og sandflyndre (ising) i Skagerak,
Kattegat og Oresund, har til umbodsmenner nemnt upp:

HANS MAJESTET NOREGS KONGE:

Utanriksministeren sin Halvdan KOHT;

HANS MAJESTET KONGEN AV DANMARK OG ISLAND:
Omframutsendingen og fullmaktministeren sin i Oslo Henrik Louis Hans KAUFFMANN

HANS MAJESTET KONGEN AV SVERIGE :

Omframutsendingen og fullmaktministeren sin i Oslo Torvald Magnusson HoJER;

som, med rette fullmakter, er vortne samde urn dette

Artikkel i.

Fyresegnene i denne avtalen gjeld :
Skagerak, avgrensa i vest av ei rett line frA Hanstholm fyr til Lindesnes fyr, og i sud

av rette liner dregne fr n0rdste punktet av Skagen til Vinga fyr og derifrA til neraste
kysten av Hisingen.

Kattegat, avgrensa i nord av Skagerak og i sud av rette liner frA Hasen0re til Gniben
og frA Gilbjerg Hoved til Kullen fyr, og

Oresund, avgrensa i nord av ei rett line frA Gilbjerg Hoved til Kullen fyr og i sud
av ei rett line fra Stevns fyr til Falsterbo fyr.

' The ratifications were deposited in Oslo, February 23rd, 1938.
Came into force March 23rd, 1938.
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Artikel 2.

Til Fredning af R0dspette-og Ising-Bestanden fastsattes et Mindstemaal paa 260 mm for
R0dspotter og 230 mm for Isinger regnet fra Snudespids til Halefinnens yderste Spids.

Artikel 3.

Rodspetter og Isinger, som ikke holder de i Artikel 2 fastsatte Mindstemaal, maa indenfor
det Omraade, Konventionen omfatter, ikke draebes, holdes ombord eller medfores, ej heller
ilandbringes i Havnene og paa Kysterne af dette Omraade, transporteres derhen med Fartoj eller
Faerge, saelges eller befordres videre derfra.

Artikel 4.

De kontraherende Stater skal ved passende Forholdsregler give deres Fiskere Tilhold om
straks efter Fangsten at udsatte fangne undermaals R0dspetter og Isinger under Iagttagelse af
den Forsigtighed, der er n0dvendig for at bevare Fiskenes Levedygtighed.

Artikel 5.

Bestemmelserne i Artiklerne 2, 3 og 4 golder ikke Rodspmtter og Isinger, som fanges
indenskors ved Norges og Sveriges Kyster i Skagerak og der ilandbringes til Forbrug i egen
Husholdning, eller som i Danmark ilandbringes paa den aabne Kyst fra Tversted Baake til
Hanstholm til Brug som Agn. For R0dspmtter og Isinger, som er fanget i Nords0en og ilandbringes
paa den danske Kyst mellem Tversted Baake og Hanstholm til Forsendelse direkte til Udlandet,
gxlder de til enhver Tid fastsatte danske Bestemmelser.

Artikel 6.

De kontraherende Stater forpligter sig til straks at ivarksette de Forholdsregler, som er
nodvendige for at sikre Gennemforelse af denne Konvention, saint gensidig at underrette
hverancire derom.

Artikel 7.

Ved denne Konvention ophxves Konvention af 31. December 1932 mellem Danmark, Norge
og Sverige angaaende Fredning af R0dsp.tter i Skagerak, Kattegat og Oresund.

Artikel 8.

Denne Konvention skal ratificeres, og Ratifikationsdokumenterne skal snarest muligt
deponeres i Udenrigsdepartementet i Oslo.

Konventionen skal trede i Kraft een Maaned efter, at Ratifikationsdokumenterne er
deponeret, og forbliver galdende indtil 6-Maaneders-Dagen efter, at en af de kontraherende Stater
har opsagt den.

Til Bekrmftelse heraf har de respektive Befuldmagtigede undertegnet nmrverende
Konvention og forsynet den med deres Segl.

Udfxrdiget i Oslo i eet Eksemplar paa Dansk, Norsk og Svensk, den 6. September 1937.

(L. S.) Henrik KAUFFMANN.

No 4326
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Artikkel 2.

Desse minstemAla vert fastsette til freding for gullflyndre- og sandflyndresetnaden : for
gullflyndre 260 mm, for sandflyndre 230 mm. MAla er rekna frA snutespissen til ytste spissen av
sporen.

Artikkel 3.

Gullflyndre og sandflyndre som ikkje held dei minstemAla artikkel 2 set, mA innan det
umkverve avtalen gjeld, ikkje verta drepne, haldne um bord eller forde med og heller ikkje verta
f0rde i land i hamnene og pA kysten innan dette umkvervet, verta f0rde dit med farty eller ferjer,
verta selde eller sende derifrA.

Artikkel 4.

Avtalestatane skal pA hoveleg mAte gieva fiskarane sine tilhald um at nAr dei fangar
gullflyndre og sandflyndre, som ikkje held mAla, skal dei straks sleppa ut fisken med so varsam
handsaming so han framleis er for til A leva.

Artikkel 5.

Fyresegnene i artikkel 2, 3 og 4 gjeld ikkje gullflyndre og sandflyndre som vert fanga
innanskjers pA Skagerakkysten i Noreg og Sverige og vert fort i land der til bruk i eige hushald,
eller som vert fort i land i Danmark pA den opne kysten frA Tversted BAke til Hanstholm og skal
tena til agn. For gullflyndre og sandflyndre som er fanga i Nordsj0en og vert fort i land pA
danskekysten millom Tversted BAke og Hanstholn og skal gA beinveges til utlandet, gjeld dei til
kvar tid fastsette danske fyresegner.

A rtikkel 6.

Avtalestatane tek pA seg med ein gong A setja i verk rAdgjerder som gjev visse for at denne
avtalen vert gjenomford, og dei skal gjeva kvarandre melding um det.

Artikkel 7.

Denne avtalen l0yser av avtalen millom Noreg, Danmark og Sverige frA 31 desember 1932 um
freding for r0dspette (gullflyndre) i Skagerak, Kattegat og Oresund.

Artikkel 8.

Denne avtalen skal ratifiserast, og ratifikasjonsdokumenta skal so snart rAd er deponerast i
Utanriksdepartementet i Oslo.

Ein mAnad etter ratifikasjonsdokumenta er deponert tek avtalen til A gjelda og stAr ved lag
til 6-mAnadsdagen etter ein av avtalestatane har sagt han upp.

Til stadfesting av dette har umbodsmennene skreve under denne avtalen og sett segla sine

pA han.

Utferda i Oslo i eit eksemplar pA norsk, dansk og svensk, den 6. september 1937.

(L. S.) Halvdan KOHT.

No. 4326
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SLUTPROTOKOL

Ved Undertegnelsen af den Dags Dato mellem Danmark, Norge og Sverige afsluttede
Konvention angaaende Fredning af Rodspatter og Isinger i Skagerak, Kattegat og Oresund har
undertegnede Befuldmxgtigede i deres respektive Regeringers Navn afgivet f0lgende Erklaringer :

i) De kontraherende Stater er enige om, at Konventionen ikke for nogen af
Staterne skal vacre til Hinder for at forbyde Ilandbringelse i eget Land af Rodspxtter og
Isinger, der holder storre Maal end de i Konventionen bestemte Mindstemaal.

2) De kontraherende Stater anser det for 0nskeligt, at der bydes Fiskebestanden
i Skagerak, Kattegat og Oresund for0get Beskyttelse, og er sindet at foretage de i saa
Henseende paakrevede Forarbejder og er derfor endvidere enige om, saasnart det
sk~nnes paakraevet, dog senest inden 3 Aar efter, at Overenskomsten er traadt i Kraft,
at optage Forhandlinger med hverandre i dette Ojemed.

Udfardiget i Oslo i eet Eksemplar paa Dansk, Norsk og Svensk, den 6. September 1937.

Henrik KAUFFMANN.

Pour copie conforme
Copenhague, le 4 avril 1938.

0. C. Mohr,
Secrdtaire gendral

du Minis~re des Ahfaires Jtrangres.

No 4326
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SLUTTPROTOKOLL

DA umbodsmennene skreiv under den avtalen som idag er gjort millom Noreg, Danmark og
Sverige um freding for guliflyndre (rodspette) og sandflyndre (ising) i Skagerak, Kattegat og
Oresund, har dei kvar for sitt riksstyre gjeve desse fyresegnene :

i) Avtalestatane er samde um at denne avtalen ikkje skal hindra nokon av statane
i A forby at gullflyndre og sandflyndre som held st0rre mAl enn dei som er fastsette i
avtalen vert fort i land innan hans rike.

2) Avtalestatane held det ynskjeleg at fiskesetnaden i Skagerak, Kattegat og
Oresund vert verna endA meir og vil ta til med turvande fyrebuingsarbeid i den leida.
Dei er difor dessutan vortne samde um at dei so snart det syner seg turvande, i alle hove
innan 3 Ax er lidne frA den tid denne avtalen tek til A gjelda, vil byrja tinga med kvarandre
til dette endemAlet.

Utferda i Oslo i eit eksemplar pA norsk, dansk og svensk, den 6. september 1937.

Halvdan KOHT.
Pour copie conforme

Copenhague, le 4 avril 1938.

0. C. MOHR,

Secritaire gdniral
du Ministre des Affaires dItranghres.

No. 4326
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TEXTE SUDOIS. - SWEDISH TEXT.

No 4326. - KONVENTION ANGAENDE SKYDD FOR FISKET EFTER
RODSPATTA OCH SANDSKADDA I SKAGERACK, KATTEGATT
OCH ORESUND. UNDERTECKNAD I OSLO, DEN 6. SEPTEM-
BER 1937.

HANS MAJ:T KONUNGEN AV SVERIGE, HANS MAJ:T KONUNGEN AV DANMARK OCH ISLAND
och HANS MAJ:T KONUNGEN AV NORGE, vilka 6verenskommit att avsluta en konvention mellan
Sverige, Danmark och Norge angAende skydd f6r fisket efter r6dspdtta och sandskadda i
Skagerack, Kattegatt och Oresund, hava till sina fullmaktige utsett:

HANS MAJESTAT KONUNGEN AV SVERIGE:

Sin Envoy6 Extraordinaire och Ministre Plnipotentiaire i Oslo Torvald Magnusson
H6JER ;

HANS MAJESTAT KONUNGEN AV DANMARK OCH ISLAND:

Sin Envoy6 Extraordinaire och Ministre P16nipotentiaire i Oslo Henrik Louis Hans
KAUFFMANN ;

HANS MAJESTXT KONUNGEN AV NORGE:

Sin Utrikesminister Halvdan KOHT;

vilka, dartill beh6rigen befullmaktigade, 6verenskommit om f6ljande artiklar:

Artikel i.

Bestammelserna i denna konvention aga tillampning pA:

Skagerack, begrdnsat mot vaster av en rat linje frAn Hanstholms fvr till Lindesnas
fyr och mot s6der av rata linjer, dragna frAn Skagens nordligaste udde till Vinga fyr
och vidare darifrAn till narmaste kusten av Hisingen

Kattegatt, begransat mot norr av Skagerack och mot s6der av rata linjer, dragna
frAn Hasen6re till Gniben och frAn Gilbjerghoved till Kullens fyr, samt

Oresund, begransat mot norr av en rat linje frAn Gilbjerghoved till Kullens fyr och
mot s6der av en rat linje frAn Stevns fyr till Falsterbo fyr.

Artikel 2.

Till skydd f6r bestAnden av rbdspatta och sandskadda faststallas f6r r6dspatta ett minimimAtt
av 260 millimeter och f6r sandskadda ett minimimAtt av 230 millimeter riknat frAn nosspetsen till
sjartfenans yttersta spets.

Artikel 3.

Rbdsptta och sandskadda, som icke uppnA i artikel 2 faststallda minimimAtt, mA inom det
omrAde, konventionen omfattar, ej d6das, ej behAllas ombord eller medf6ras, ej heller i hamnarna
och pA kusterna av detta omrAde ilandf6ras, dit transporteras med fartyg eller farjor, sdljas eller
darifrAn vidarebefordras.
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Artikel 4.

De f6rdragsslutande staterna skola genom lImpliga AtgArder tillhAlla sina fiskare att genast
efter ffngsten med iakttagande av sAdan fbrsiktighet, som erfordras f6r fiskens utsaittande i
levnadsdugligt skick, utslappa fAngad undermAlig r6dspatta och sandskadda.

Artikel 5.

Bestarmmelserna i artiklarna 2, 3 och 4 hava ej avseende A r6dspditta och sandskadda, som vid
Sveriges och Norges kuster i Skagerack fAngats inomskdrs och dar ilandf6ras f6r f6rbrukning till
eget hush~lsbehov, eller som i Danmark ilandf6ras pA den oppna kusten frAn Tversteds Bak till
Hanstholm f6r anvdindning till agn. F6r rbdspditta och sandskddda som fAngats i Nordsj6n och
ilandf6ras pA danska kusten mellan Tversteds BAk och Hanstholm f6r utf6rsel direkt till utlandet,
g&la de f6r varje tid faststdilda sdrskilda danska bestdmmelser.

Artikel 6.

De f6rdragsslutande staterna f6rplikta sig att omedelbart vidtaga de Atgarder, som Aro
erforderliga f6r att sakerstalla genomf6randet av derma konvention, samt att 6msesidigt ddrom
underratta varandra.

Artikel 7.

Genom denna konvention upphaves konventionen den 31 december 1932 mellan Sverige,
Danmark och Norge angAende skydd f6r fisket efter r6dspatta i Skagerack, Kattegatt och Oresund.

Artikel 8.

Denna konvention skall ratificeras, och ratifikationsinstrumenten skola snarast mbjligt
deponeras i Utrikesdepartementet i Oslo.

Konventionen trader i kraft en mAnad efter det ratifikationsinstrumenten deponerats och
f6rbliver gdllande intill dess sex mAnader f6rflutit frAn den dag, dA endera av de f6rdragsslutande
staterna uppsagt densamma.

Till bekraftelse harav hava respektive fullmaktige undertecknat denna konvention och
f6rsett densamma med sina sigill.

Som skedde i Oslo, i ett exemplar, pA svenska, danska och norska sprAken, den 6. september 1937.

(L. S.) Torvald H6JER.

SLUTPROTOKOLL

Vid undertecknandet av den denna dag mellan Sverige, Danmark och Norge avslutade
konventionen angAende skydd f6r fisket efter r6dspatta och sandskddda i Skagerack, Kattegatt
och Oresund hava undertecknade fullmAktige i sina respektive regeringars namn avgivit fljande
f6rklaringar :

i) De f6redragsslutande staterna aro ense ddrom, att f6revarande konvention icke
utg6r hinder f6r nAgon av staterna att f6rbjuda inf6rseln i det egna landet aven av
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rddsptta och sandskidda, som h lla h6gre mAtt an de i konventionen bestamda
minimimAtten.

2) De fbrdragsslutande statema, som anse 6nskvirt, att 6kat skydd beredes
fiskbestAndet i Skagerack, Kattegatt och Oresund, och som hava f6r avsikt att vidtaga
f6r dylikt dndamAl erforderliga f6rarbeten, hava vidare 6verenskommit att, sA snart sA
finnes pAkallat och sist inom tre Ar frAn det konventionen trdtt i kraft, i sAdant syfte
trdda i f6rhandlingar med varandra.

Som skedde i Oslo, i ett exemplar, pA svenska, danska och norska sprAken, den 6. september 1937.

Torvald HOJER.

Pour copie conforme
Copenhague, le 4 avril 1938.

0. C. Mohr,
Secritaire gIndral

du Ministire des Aflaires Itrangres.
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1 TRADUCTION.

No 4326. - CONVENTION ENTRE
LE DANEMARK, LA NORVEGE
ET LA SUEDE CONCERNANT
LA PROTECTION DE LA PLIE
ET DE LA LIMANDE DANS LE
SKAGERRAK, LE CATTItGAT
ET LE SUND. SIGNtE A OSLO,
LE 6 SEPTEMBRE 1937.

SA MAJESTA LE Roi DE DANEMARK ET
D'ISLANDE, SA MAJESTt LE RoI DE NORVtGE,
SA MAJESTA LE ROI DE SUPIDE, 6tant convenus
de conclure une convention entre le Danemark,
la Norv~ge et la Suede concernant la protection
de la plie et de la limande dans le Skagerrak,
le Catt~gat et le Sund, ont d~sign6 h cet effet
pour leurs pl6nipotentiaires :

SA MAJESTt LE ROI DE DANEMARK ET D'IS-
LANDE :

M. Henrik Louis Hans KAUFFMANN, envoy6
extraordinaire et ministre plnipoten-
tiaire . Oslo;

SA MAJEST] LE Roi DE NORVtGE:
M. Halvdan KOHT, ministre des Affaires

6trang~res ;

SA MAJES'IA LE ROI DE SUADE

M. Torvald Magnusson H6JER, envoy6
extraordinaire et ministre pl6nipoten-
tiaire & Oslo ;

Lesquels, dcment munis de pleins pouvoirs
& cet effet, sont convenus de ce qui suit

Article premier.

Les dispositions de la pr6sente convention
s'appliqueront :

Au Skagerrak, d6limit6 & l'ouest par une
ligne droite tir6e du phare de Hanstholm

* Traduit par le Secretariat de la Soci6t6 des
Nations, b titre d'information.

1 TRANSLATION.

No. 4326.- CONVENTION BE-
TWEEN DENMARK, NORWAY
AND SWEDEN CONCERNING
THE PRESERVATION OF
PLAICE AND DAB IN THE
SKAGERRAK, KATTEGAT AND
SOUND. SIGNED AT OSLO,
SEPTEMBER 6TH, 1937.

His MAJESTY THE KING OF DENMARK AND
ICELAND, His MAJESTY THE KING OF NORWAY,
and His MAJESTY THE KING OF SWEDEN, having
agreed to conclude a Convention between Den-
mark, Norway and Sweden concerning the
preservation of plaice and dab in the Skagerrak,
Kattegat and Sound, have appointed for that
purpose as their Plenipotentiaries :

His MAJESTY THE KING OF DENMARK AND
ICELAND :

M. Henrik Louis Hans KAUFFMANN, Envoy
Extraordinary and Minister Plenipoten-
tiary in Oslo;

His MAJESTY THE KING OF NORWAY:

M. Halvdan KOHT, Minister for Foreign
Affairs ;

His MAJESTY THE KING OF SWEDEN:

M. Torvald Magnusson H6JER, Envoy
Extraordinary and Minister Plenipoten-
tiary in Oslo;

Who, having received full powers for the
purpose, have agreed on the following Articles:

Article i.

The provisions of the present Convention shall
apply to :

The Skagerrak, bounded on the west by
a straight line from Hanstholm Lighthouse

1 Translated by the Secretariat of the League
of Nations, for information.



430 Sociitd des Nations - Recuei des Traites. 1938

au phare de Lindesnaes, au sud par des
lignes droites tir~es de la pointe la plus
septentrionale de Skagen au phare de Vinga
et, de IA, au point le plus proche de la c6te
de Hisingen ;

Au Cattigat, d6limit6 au nord par le
Skagerrak, et, au sud, par des lignes droites
tir6es de Hasen0re A Gniben, et de Gilbjerg
Hoved au phare de Kullen;

Au Sund, d~limit6 au nord par une ligne
droite tir~e de Gilbjerg Hovedau phare de
Kullen et, au sud, par une ligne droite
allant du phare de Stevn au phare de
Falsterbo.

Article 2.

En vue de prot~ger la plie et la limande, il
est fix6, pour la plie, une longueur minimum
de 260 millim~tres et, pour la limande, une
longueur minimum de 230 millim~tres compt6s
de l'extr6mit6 du museau h celle de la nageoire
caudale.

Article 3.

Dans ]a zone vis6e par la convention, les plies
et les limandes n'atteignant pas la longueur
minimum fix~e i l'article 2 ne devront &tre ni
tu~es, ni conserv~es i bord ou emport6es, ni
d~barqu~es dans les ports ou sur les c6tes de
cette zone, ni y 6tre transport6es par bateau
ou par bac, ni y 6tre mises en vente, ou de l
6tre transport~es ailleurs.

Article 4.

Les Etats contractants prendront des me-
sures appropri~es en vue d'obtenir que leurs
pcheurs, d~s qu'ils auront captur6 des plies et
des limandes d'une longueur inf6rieure au mini-
mum fix6, les rejettent imm~diatement la
mer, en prenant toutes les precautions n6ces-
saires pour que ces poissons restent en vie.

Article 5.

Les stipulations des articles 2, 3 et 4 ne
s'appliqueront pas aux plies et aux limandes
qui, ayant t6 captur~es entre les Hles et ilots
des c6tes norv6giennes et su~doises du Ska-
gerrak, y sont d6barqu6es pour servir h la
consommation familiale, ou qui sont d6bar-
qu~es sur la c6te ouverte du Danemark entre

to Lindesnaes Lighthouse, and on the south
by straight lines drawn from the northern-
most point of the Skaw to Vinga Light-
house, and thence to the nearest point on
the Hisingen coast;

The Kattegat, bounded on the north by
the Skagerrak, and on the south by straight
lines from Hasen0re to Gniben, and from
Gilbjerg Hoved to Kullen Lighthouse;

The Sound, bounded on the north by a
straight line from Gilbjerg Hoved to
Kullen Lighthouse, and on the south by a
straight line from Stevn Lighthouse to
Falsterbo Lighthouse.

Article 2.

With a view to the protection of plaice and
dab, the minimum length for plaice is fixed at
26o m /m and for dab at 230 m /m, counted
from the tip of the snout to the tip of the
caudal fin.

Article 3.

In the zone to which the Convention applies,
plaice and dabs below the minimum length
prescribed in Article 2 shall not be killed, kept
on board, taken away or landed in ports or on
the coasts of this zone, or transported thither
by ship or ferry, or sold or transported thence
elsewhere.

Article 4.

The contracting States shall take suitable
steps to ensure that their fishermen, when they
have caught plaice or dabs which are below
the minimum size, shall at once return them to
the sea, taking such precautions as are necessary
to ensure that they may remain alive.

Article 5.

The provisions of Articles 2, 3 and 4 shall not
apply to plaice and dabs caught between the
islands of the Norwegian and Swedish coasts in
the Skagerrak and landed there for consumption
in the fishermens' own homes, or to plaice and
dabs landed in Denmark on the open coast
between the Tversted Buoy and Hanstholm for
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la balise de Tversted et Hanstholm pour servir
d'app~t. Pour ce qui est des plies et des limandes
captur~es dans la mer du Nord et d6barqu~es
sur la c6te danoise entre la balise de Tversted
et Hanstholm pour re exp6di6es directement
A l'6tranger, les int~resss devront se conformer
aux r~glements danois en vigueur au moment
donn6.

Article 6.

Les Etats contractants s'engagent i prendre
imm6diatement les mesures n~cessaires pour
assurer l'application de la pr~sente convention
et h se communiquer r6ciproquement lesdites
mesures.

Article 7.

La pr6sente convention abroge la Convention
du 31 dcembre 1932 entre le Danemark, la
Norv~ge et la Su~de concernant la protection
de la plie dans le Skagerrak, le Cattdgat et le
Sund.

Article 8.

La pr~sente convention sera ratifi~e, et les
instruments de ratification seront d6poss aussi-
t6t que possible au Ministare des Affaires
6trang~res Oslo.

La convention entrera en vigueur un mois
apr~s le d~p6t des instruments de ratification
et restera en vigueur jusqu'A l'expiration d'un
d6lai de six mois a partir de la date h laquelle
elle aura 6t6 d6nonc6e par l'un des Etats con-
tractants.

En foi de quoi, les pl6nipotentiaires des
divers Etats contractants ont sign6 la pr~sente
convention et y ont appos6 leurs cachets.

Fait A Oslo en un seul exemplaire r~dig6 en
danois, en norv~gien et en su~dois, le 6 septem-
bre 1937.

(L. S.) Henrik KAUFFMANN.

(L. S.) Halvdan KOHT.

(L. S.) Torvald HOJER.

use as bait. The Danish provisions currently
in force shall apply to plaice and dabs caught
in the North Sea and landed on the Danish
Coast between the Tversted Buoy and Hanst-
holm for direct transport abroad.

Article 6.

The contracting States undertake immedia-
tely to take the necessary measures to ensure the
carrying out of the present Convention and to
inforn one another of the measures in question.

Article 7.

The present Convention abrogates the Con-
vention of December 31st, 1932, between Den-
mark, Norway and Sweden, concerning the
preservation of plaice in the Skagerrak, Kattegat
and Sound.

Article 8.

The present Convention shall be ratified and
the instruments of ratification shall be deposited
as soon as possible in the Ministry of Foreign
Affairs at Oslo.

The Convention shall come into force one
month after the deposit of instruments of rati-
fication and shall remain in force until the
expiration of six months from the day on which
it has been denounced by one of the contracting
States.

In faith whereof the Plenipotentiaries of the
various contracting States have signed the
present Convention and have thereto affixed
their seals.

Done at Oslo in one copy, in Danish, Nor-
wegian and Swedish, the 6th day of Septem-
ber, 1937.

(L. S.)
(L. S.)
(L. S.)

Henrik KAUFFMANN.

Halvdan KOHT.

Torvald H6JER.
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PROTOCOLE FINAL

En procddant h la signature de la Convention
conclue ce jour entre le Danemark, la Norv~ge
et la Suede et concernant la protection de la
plie et de la limande dans le Skagerrak, le
Cattdgat et le Sund, les pl6nipotentiaires soussi-
gnds ont fait, au nom de leurs gouvernements
respectifs, les ddclarations suivantes :

io I1 est convenu entre les Etats con-
tractants que, pour aucun de ces Etats, la
convention ne fera obstacle h ce qu'on
interdise de ddbarquer dans le pays des
plies et des limandes d'une longueur sup6-
rieure au minimum fix6 par la convention.

20 Les Etats contractants, estimant ddsi-
rable que la protection des poissons dans le
Skagerrak, le Cattdgat et le Sund soit encore
renforcde, et disposas h entreprendre les
travaux pr6liminaires ndcessaires A cet
6gard, sont convenus, en outre, d'entrer
en pourparlers d~s que le besoin s'en fera
sentir et, au plus tard, trois ans apr~s
1'entrde en vigueur de la prsente conven-
tion.

Fait I Oslo en un seul exemplaire rddig6
en danois, en norv6gien et en suddois, le 6 sep-
tembre 1937.

Henrik KAUFFMANN.

Haldvan KOHT.

Torvald HOJER.

FINAL PROTOCOL.

On signing this day the Convention concluded
between Denmark, Norway and Sweden, con-
cerning the preservation of plaice and dab in
the Skagerrak, Kattegat and Sound, the under-
signed Plenipotentiaries, in the name of their
respective Governments, have made the follow-
ing declarations :

(i) The contracting States agree that
the Convention shall not prevent any of
these States from prohibiting the landing in
the country of plaice and dabs of a larger
size than the minimum fixed by the Con-
vention.

(2) The contracting States think it
desirable that greater protection should be
given to fish in the Skagerrak, Kattegat
and Sound, and they propose to carry out
the necessary preliminary work for the pur-
pose and have therefore further agreed to
enter upon negotiations to that end as
soon as may be found necessary, and at
latest within three years of the coming
into force of the present Convention.

Done at Oslo in one copy, in Danish, Norwe-
gian and Swedish, the 6th day of Septem-
ber, 1937.

Henrik KAUFFMANN.

Halvdan KOHT.

Torvald HOJER.
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PAYS-BAS ET SUISSE

Convention en matiere d'assurance contre
les accidents du travail. Sign&e
Berne, le 27 janvier 1937.

THE NETHERLANDS
AND SWITZERLAND

Convention regarding Insurance against
Industrial Accidents. Signed at Berne,
January 27 th, 1937.
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No 4327. - CONVENTION' ENTRE LES PAYS-BAS ET LA SUISSE EN
MATIRE D'ASSURANCE CONTRE LES ACCIDENTS DU TRAVAIL.
SIGNIZE A BERNE, LE 27 JANVIER -1937.

Texte officiel lran ais communiqud par le ministre des A faires dtranggres des Pays-Bas. L'enregistrement
de cette convention a eu lieu le II avril 1938.

SA MAJESTA LA REINE DES PAYS-BAS et LE CONSEIL "FIDtRAL SUISSE, s'inspirant de l'article 2
de la Convention concernant l'6galit6 de traitement des travailleurs 6trangers et nationaux en
mati~re de r~paration des accidents du travail, adopt6e comme projet de convention par la
Conf6rence internationale du travail, L sa septi~me session, le 5 juin 1925, et'dont les ratifications
des Pays-Bas et de la Suisse ont t enregistr6es au Secr6tariat g6n~ral de la Soci6t6 des Nations
respectivement le 13 septembre 1927 et le Ier f~vrier 1929,

Ont r~solu de r6gler les rapports entre les Pays-Bas et la Suisse en mati6re d'assurance contre
les accidents du travail et ont nomm6 pour leurs pl6nipotentiaires, savoir:

SA MAJESTP- LA REINE DES PAYS-BAS :

Son Excellence M. le chevalier Carel VAN RAPPARD, envoy6 extraordinaire et ministre
pl6nipotentiaire des Pays-Bas;

LE CONSEIL F1DRAL SUISSE:

Monsieur le conseiller f6d6ral H. OBRECHT, chef du D6partement f6d6ral de 1'Economie
publique;

Lesquels, dfment autoris6s h cet effet, sont convenus des dispositions suivantes

Article premier.

Les entreprises assujetties aux lois de r6paration obligatoire des suites dommageables des
accidents du travail d'apr6s les lois des deux Parties contractantes et qui, ayant leur si~ge sur
le territoire de l'une d'elles, exercent aussi leur activitd sur le territoire de lautre, sont en ce qui
concerne les travaux ex6cut6s dans chacune des Parties, exclusivement soumises A la legislation
de la Partie oit se font ces travaux; le tout sous r6serve des exceptions pr6vues aux articles 2 et 3.

Article 2.

En tant que les travaux vis~s & l'article premier sont executes par des personnes ayant leur
domicile sur le territoire de la Partie oti l'entreprise a son siege, il est fait exclusivement application
de la l6gislation de cette Partie.

1 L'6change des ratifications a eu lieu b. Berne, le 5 f~vrier 1938.
Entr6e en vigueur le Ier avril 1938.



1938 League of Nations - Treaty Series. 435

•TRADUCTION. - TRANSLATION.

No. 4327. - CONVENTION 2 BETWEEN THE NETHERLANDS AND
SWITZERLAND REGARDING INSURANCE AGAINST INDUS-
TRIAL ACCIDENTS. SIGNED AT BERNE, JANUARY 27TH, 1937.

French official text communicated by the Netherlands Minister lor Foreign Affairs. The registration
of this Convention took place April ilth, 1938.

HER MAJESTY THE QUEEN OF THE NETHERLANDS and THE Swiss FEDERAL COUNCIL, in
pursuance of Article 2 of the Convention concerning equality of treatment for foreign and national
workers as regards workmen's compensation for accidents adopted as a draft Convention by the
International Labour Conference at its Seventh Session on June 5th, 1925, the ratification of which
by the Netherlands and Switzerland was registered at the Secretariat of the League of Nations
on September 13th, 1927, and February Ist, 1929, respectively,

Have decided to settle the relations between the Netherlands and Switzerland respecting
insurance against industrial accidents and have appointed as their Plenipotentiaries:

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

His Excellency Ridder Carel VAN RAPPARD, Envoy Extraordinary and Minister Plenipoten-
. tiary of the Netherlands; -

THE Swiss FEDERAL COUNCIL:

Federal Councillor H. OBRECHT, Head of the Federal Department of Economic Affairs;

Who, being duly empowered to that effect, have agreed upon the following provisions:

Article i.

Undertakings which are covered by the laws relating to obligatory compensation for the
consequences of industrial accidents in conformity with the legislation of the two Contracting Parties
and which have their head office in the territory of one of the sa.d Parties but carry on operations
also in the territory of the other Party, shall, with respect to work carried on in the territory of
each of the Parties, be exclusively subject to the legislation of the Party in whose territory the
work is carried on, without prejudice to the exceptions provided for in Articles 2 and 3.

Article 2.

If work covered by Article i is performed by persons who have their domicile in the territory
of the Party where the undertaking has its head office, the legislation of that Party shall apply
exclusively.

1 Traduction du Bureau international du Tra- 1 Translation of the International Labour Office.
vail.

2 The exchange of ratifications took place at Berne, February 5th, 1938.
Came into force April Ist, 1938.
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Article 3.

Pour les entreprises de transport (transports par voie de terre, par eau ou par les airs) qui
ont leur si~ge dans l'une des deux Parties et qui exercent aussi leur activit6 dans 1'autre, laldgislation
de la Partie oil lentreprise a son si6ge est seule applicable L la partie ambulante de l'exploitation,
ind6pendamment de 1'6tendue des travaux ex6cut~s dans chacune des deux Parties. Le personnel
de la partie ambulante reste soumis k cette l6gislation, m~me s'il reste occup6 k des travaux se
rattachant k d'autres sections de l'entreprise et qui s'effectuent sur le territoire de l'autre Partie.

La disposition de l'alin~a pr&cdent est applicable aux entreprises vises h l'article premier,
qui se servent de moyens de transport pour l'exercice de leur exploitation et uniquement en vue
de leurs besoins propres.

Article 4.

En tant que les entreprises pr6vues par les articles premier et 3 sont, en vertu de ces articles,
soumises k la lgislation de l'une des Parties, cette l6gislation s'applique aux personnes occup6es
dans lesdites entreprises, m~me si ces personnes n'ont pas leur domicile sur le territoire de ladite
Partie.

Article 5.

L'accident auquel s'applique la loi de r6paration des dommages r~sultant des accidents du
travail en vigueur dans l'une des Parties ne peut, ind~pendamment de l'action fond6e sur cette
loi, donner ouverture i des actions autres que celles qui sont accord~es par la l6gislation de la Partie
dont ladite loi est applicable.

Article 6.

En ce qui concerne l'ex~cution des lois relatives aux accidents du travail de l'une Partie sur
le territoire de 1'autre, les autorit~s administratives et iudiciaires comp~tentes s'accorderont mutuelle
assistance et se pr~teront aide juridique d'apr~s les dispositions conventionnelles en vigueur entre
les deux Parties en mati6re civile et commerciale. Dans les cas urgents les autorit6s proc6deront,
m~me d'office, aux mesures d'instruction n~cessaires, comme s'il s'agissait de 1'ex6cution de la loi
nationale.

L'autorit6 comp6tente pour ex&uter les commissions rogatoires sera
a) Dans les Pays-Bas, le pr6sident du Raad van Beroep voor de Ongevallenverze-

kering dans le ressort duquel 1'ex~cution doit avoir lieu ;

b) En Suisse, la Caisse nationale suisse d'assurance en cas d'accidents pour les
questions d'ordre administratif, le Tribunal cantonal des assurances du for pour les
questions d'ordre judiciaire.

Les dispositions l6gales qui r~gissent la procedure devant les Raden van Beroep s'appliquent,
par analogie, A la proc6dure devant le president.

Article 7.

Les dispositions, en vigueur sur le territoire de l'une des deux Parties, d'apr~s lesquelles, en
mati&e d'accidents du travail, sont accord~es des exemptions de droits et de timbre et autres
droits fiscaux, y compris les dispositions relatives A la passation ou h la d~livrance gratuite des actes,
certificats et documents, seront observ~es lorsque dans cette Partie la lgislation sur les accidents
de l'autre Partie doit 6tre applique.
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Article 3.

In the case of transport undertakings (transport by land, water or air) which have their head
office in the territory of one of the two Parties and carry on operations also in the territory of the
other Party, only the legislation of the Party in whose territory the undertaking has its head office
shall apply to the travelling staff of the undertaking, irrespective of the extent of the operations
carried on in the territory of each of the two Parties. Members of the travelling staff shall continue
to be subject to the said legislation even if they are employed on work belonging to other sections
of the undertaking and carried out in the territory of the other Party.

The provision laid down in the preceding paragraph shall apply to undertakings covered
by Article i which use means of transport for the carrying on of their operations and exclusively
for their own requirements.

Article 4.

In so far as the undertakings covered by Articles i and 3 are subject to the legislation of one
of the Parties in pursuance of the said Articles, that legislation shall apply to the persons employed
in the said undertakings, even if the persons in question are not domiciled in the territory of the said
Party.

Article 5.

In the case of an accident covered by the law in force in the territory of one of the Parties
respecting compensation for injuries caused by industrial accidents, claims other than those allowed
by the legislation of the Party whose accident compensation law is applicable shall not be admissible,
independently of the claim based on the said law.

Article 6.

In connection with the administration in the territory of one Party of the laws of the other
Party relating to industrial accidents, the competent administrative and judicial authorities shall
aid one another and give one another legal assistance in conformity with the provisions of the
agreements in force between the two Parties respecting civil and commercial matters. In urgent
cases, the authorities shall make the necessary inquiries, even acting ex officio, in the same manner
as in connection with the administration of the law of their own States.

The competent authority for carrying out a rogatory commission shall be
(a) In the Netherlands, the chairman of the Accident Insurance Appeal Council

(Raad van Beroep voor de Ongevallenverzekering) within the jurisdiction of which the
commission is to be carried out;

(b) In Switzerland, the Swiss National Accident Insurance Institution (Caisse
nationale suisse d'assurance en cas d'accidents) for questions of an administrative nature,
and the competent Cantonal Insurance Tribunal (Tribunal cantonal des assurances du for)
for questions of a judicial nature.

The legal provisions governing procedure before the Appeal Councils (Raden van Beroep)
shall apply to procedure before the chairman, mutatis mutandis.

Article 7.

The provisions in force in the territory of either of the two Parties which grant exemptions
from fees, stamp duty and other fiscal charges in connection with industrial accidents, including
the provisions relating to the drawing up or issue free of charge of instruments, certificates or
documents, shall be observed when the accident insurance legislation of the other Party must be
applied in the territory of the first-mentioned Party.
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Article 8.

Les dispositions des articles 5, 6 et 7 sont 6galement applicables lorsqu'une entreprise, quel
que soit le lieu oil elle a son si~ge, n'exerce son activit6 et n'est assujettie l'assurance que dans
l'une des deux Parties.

Article 9.

Lorsque, dans l'application de la l6gislation sur les accidents du travail de l'une des Parties,
il y a lieu d'exprimer la valeur du salaire fix6 dans la monnaie de l'autre Partie, la conversion se
fait sur la base d'une valeur moyenne d6termin~e par chacun des deux gouvernements pour
l'application de sa l6gislation et qu'il doit faire connaltre . l'autre gouvernement.

Article io.

La pr6sente convention n'est pas applicable au territoire du Royaume des Pays-Bas situ6
hors de l'Europe.

Article ii.

La pr6sente convention sera ratifi6e et les instruments des ratifications seront 6chang6s i Berne
le plus t6t possible.

La convention entrera en vigueur un mois apr~s le premier jour du mois qui suivra l'6change
des ratifications.

La convention pourra 8tre d6nonc6e en tout temps par chacune des deux Parties contractantes
et cessera ses effets l 1'expiration de 1'annie civile suivant la d~nonciation.

En foi de quoi les pl6nipotentiaires respectifs ont sign6 la pr6sente convention et y ont appos6

leurs cachets.

Fait en double exemplaire Berne, le 27 janvier 1937.

(L. S.) C. VAN RAPPARD.

(L. S.) OBRECHT.
Certifi6e pour copie conforme:

Le Secrdtaire gdndral
du Minist~re des Affaires Jtrang~res

des Pays-Bas,
A. M. Snouck Hurgronje.
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Article 8.

The provisions of Articles 5, 6 and 7 shall apply likewise, irrespective of the place where an
undertaking has its head office, if the undertaking carries on its activities and is subject to insurance
in the territory of one of the two Parties only.

Article 9.

Whenever it is necessary in connection with the application of the industrial accident laws
of either of the two Parties to express the value of wages fixed in the currency of the other Party,
the conversion shall be effected on the basis of an average value, which shall be fixed by each of
the two Governments for the administration of its legislation and shall be communicated to the
other Government.

Article io.

This Convention shall not apply to the territory of the Kingdom of the Netherlands situated
outside Europe.

Article Ii.

This Convention shall be ratified and the instruments of ratification shall be exchanged in
Berne as soon as possible.

The Convention shall come into operation one month after the first day of the month next
following the exchange of the instruments of ratification.

The Convention may be denounced at any time by either of the two Contracting Parties and
shall cease to be operative at the end of the calendar year next following the denunciation.

In faith whereof the respective Plenipotentiaries have signed the present Convention and have
thereto affixed their seals.

Done at Berne in duplicate, the 27th day of January, 1937-

(L. S.) C. VAN RAPPARD.

(L. S.) OBRECHT.
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